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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  May  14,  979/Vaisakha  24,
 90  (Saka)

 The  Lok  Sabha  met  at  half  past  Ten
 of  the  Clock

 {Mr.  Speaker  in  the  Chair],

 ORAL  ANSWERS  TO  QUESTIONS

 Availability  of  Text  Books  and  change
 in  Syllabus

 *3004,  CH.  HARI  RAM  MAKKASAR
 GODARA:  Wil]  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  his  attention  has  bcen
 drawn  to  the  fact  that  in  the  Capital
 there  has  been  dearth  of  text  books
 during  the  last  two  years  and  the
 syllabus  has  often  been  changed  to
 suit  the  availability  of  books  in  the
 market;  and

 (b)  if  so,  whether  there  is  no  plan-
 ing  for  the  production  of  text-books
 at  any  stage  to  avoid  playing  into  the
 hands  of  private  commercial-minded
 publishers  who  in  the  absence  of  text
 books  bring  out  guides  for  all  subjects
 and  sometimes  gell  the  same  as  pres-
 eribed  books?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  A  few  of  the  NCERT
 books  were  published  somewhat  late
 during  the  last  two  years  which  was
 Mainly  due  to  the  introduction  of  the
 thew  pattern  of  education.  The  sylla-
 buses  for  1978-79  examinations  were
 todified  on  the  recommendations  of
 Yhe  Patel  Review  Committee  The

 has,  however,  recently
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 streamlined  its  policy  of  reproduction
 and  distribution  of  the  books  so  as
 to  avoid  any  such  eventuality  in  fu-
 ture.  4

 (b)  For  every  academic  session,
 there  is  detailed  planning  at  every
 stage  for  the  text  books  required  for
 the  session,  right  from  the  prepara-
 tion  of  manuscripts  to  the  production
 and  distribution  of  the  text  books,

 Ag  regards  bringing  out  the  guides
 by  private  publishers,  the  Govern-
 ment  have  no  comments.  Both  NCERT
 and  the  CBSE  discourage  the  use  of
 guides,  NCERT  also  publish  work-
 books  and  teachers  guides  for  various
 subjects.  However,  over  the  last  two
 years  in  view  of  the  large  number  of
 original  textbooks  that  had  to  be
 produced,  it  was  not  possible  for
 NCERT  to  bring  out  updated  and  new,
 workbooks  and  guidebooks.

 चौ०  हरीराम  सवकासर  गोदारा  अध्यक्ष

 महोदय,  क्या  दिका,  सम/ज  कह्यारा  बौर

 सह्कृति  मन्त्र)  यह  बताने  क  कृपा  करेगे  कि  :

 (क)  क्‍या  उनका  ध्यान  इस  तथ्य  कौ

 झोर  दिलाया  गया  है  कि  राजध  न  में  गत  दो

 वर्षों  के  दौरान  पाठ्य  पुस्तकों  की  कर्म  रह  हैं
 झौर  बाजार  में  पुस्तकों  की  उपलब्धता  के

 अनुरूप  पाठ्यर्च्या  मे  प्राय.  परिवतेन  किया

 गया  है  ?

 Bo  प्रताप  ऋण  शर्द :  मान्यवर,  ये

 शिकायतें  सही  हैं  कि  पिछले  साल  में  पुस्तकों
 की  कुछ  कमी  थी  1  इसके  लिए  एन०सं  ०  झार०

 टी०  ने  नया  प्रबन्ध  किया  है  -  इसके  मुताबिक
 एन०  सी  ०  श्रार०टी०  कुछ  स्क्लो  में  पुस्तकें
 भेजता  है  भौर  इसके  झलावा  सरकार  का  जो

 पब्लिकेशन  डिवीजन  है,  उनकी  मारफत  भी

 पुस्तकें  बिक  जाती  हैं  ।
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 @to  हरोराम  मश्कातर  गोदारा  :

 झध्यक्ष  महीदय,  मैं  जानना  चाहता  हूं  कि  क्या

 यह  सही  है  कि  वणिक  मनोवृत्रि  बले  मैर-
 सरकारी  प्रकाशक,  पाठ7-पुस्तकों  के  उत्पादन
 की  कोई  योजना  न  होने  से,  पादप  पुस्तक।  के

 सभी  विवयों  के  जिए  गाइड  प्रकाशित  कर  देते

 हैं  और  मनभाने  ढंग  से  यह  काम  करते  है  ?  वे
 लोग  गव्तेमेंट  की  त्वी  कृति  के  विना  मनमाने  ढं  ग

 से  भी  ऐसी  पुस्तकों  की  कीमते  बढ़ा  रहे  है  t
 मैं  जानना  चाहता  हुँ  कि  इनकी  मनसानी

 रोकने  के  लिए  सरकार  क्या  कर  रही  है  ?

 Blo  प्रताप  प्चन्द्र  चन्द :  मान्ववर,  कोई
 मनमाते  ढंग  से  काम  नहीं  Ho  रहा  है।  कुछ
 गैर-सरकारी  प्रतिष्ठान  पाठ्य-पुस्तके  छ,पते

 थे  लेकित  वे  ठीक  वक्‍त  पर  नही  श्ाती  थीं  इस

 लिए  इसमें  परिवर्तंत  किया  गया  है  कि  एन०
 सी०  प्रार०  Tio  पुस्तकें  छापेगा  श्र  इसके
 अलावा  हमारा  जो  सेन्ट्रल  बोर्ड  आफ  सेकेण्डर।

 एजुकेशन  है  वह  भा  गैर  सरकार  संस्थाओं

 से  किताबे  लेकर  उनका  पाठय-पुस्तको  के

 रूप  में  प्रयोग  करेगा  t

 SHRI  RINCHING  KHANDU
 KHRIME:  These  text  books  are  not
 reaching  the  different  parts  of  the
 country  at  the  time  the  new  academic
 year  starts.  Moreover,  there  has
 always  been  scarcity  of  text  books.
 The  problem  is  more  for  States  like
 Arunachal  Pradesh  and  other  North-
 Eastern  parts  of  the  country.  The
 States  Educational  Boards  have  the
 syllabus  of  the  NCERT  for  their
 Secondary  Schools  ang  they  have
 asked  the  NCERT  for  the  supply  of
 the  textbooks.  It  has  been  seen  often
 and  on  and  we  have  found  tuat  every
 year  the  textbooks  are  not  reaching
 the  States  in  time.  The  students  and
 the  teachers  are  put  to  lot  of  difficul-
 ties  due  to  non-availability  of  the
 textbooks.  We  have  practical  exam-
 ples.  In  view  of  this,  may  I  request
 the  hon.  Minister  after  the  syliabus  is
 worked  out  by  the  Secondary  Board,
 ‘whether  the  samples  will  be  given  to
 the  publishers  who  will  publish  the
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 books  and  send  them  direct  to  the
 schoo]  authorities  concerned.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Sir,  there  are  different  Boards
 and  Textbooks  Societies  which  pub-
 lish  schuo]  textbooks  in  different
 parts  ol  the  country.  NCERT  by  and
 large  was  publishing  books  for  the
 Schools  which  are  under  Central
 Board  of  Secondary  Education  and
 other  sthools  which  have  adopted
 NCEKT  textbooks.  So  in  the  last  2
 years,  we  found  that  thers  gre  some
 complaints  gbout  the  availability  of
 textbooks.  We  changed  the  rules.
 Now  there  is  an  advertisement  pub-
 lished  in  newspapers  30  that  the
 schools  place  their  orders  directly  to
 the  NCERT  or  the  Ceniraj  Board
 according  io  their  requirement  So,
 the  bulk  supply  is  made  by  the
 NCERT  In  _  addition,  if  any  loose
 supply  is  required,  there  are  Gov-
 ernment  Bookstalls  under  the  Infor-
 mation  and  Broadcasting  Ministry.
 They  supply  these  books,  This  is  how
 we  are  trying  to  meet  the  problem.

 SHRI  A,  E  T.  BARROW:  Sir,  is  it
 not  a  fact  that  the  Ishwarbhai  Patel
 Committee  recommended  that  NCERT
 should  make  a  major  recornmenda-
 tions  in  regard  to  the  textoooks  and
 that  it  should  not  engage  in  the  task
 of  publishing  books?  NCERT  should
 only  give  the  broad  outlines  of  what
 shoulg  be  contained  in  the  textbooks
 and  the  State  Governments  concerned
 and  others  should  carry  out  the  actual
 publication  of  textbooks.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Ag  I  said,  there  are  different
 State  Boards  and  State  Textbook
 Societies.  They  are  proceeding  inde-
 pendently  of  NCERT.  So  far  as  Delhi
 is  concerned,  there  is  a  separate  text-
 book  board  for  Delhi  Schools  upto
 Class  VIII.  The  production  of  text-
 books  is  not  being  centralised.  Now
 what  we  have  done  is,  so  far  as  the
 Central  Board  of  Secondary  Educa-
 tion  is  concerned,  we  have  given  open
 choice  to  the  schools  to  select  eifher
 NCERT  textbooks~  or  the  approved
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 textbooks  published  by  private  pub-
 lishers  so  that  there  wil]  be  a  proper
 «ompetition  and  best  books  alone  will
 be  selected.

 inclusion  of  Moral  Education  and
 Sports  in  curriculum  of  Schools

 १  *l095.  SHRI  8,  R,  REDDY:  will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 Ly

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  include  moral  education  and
 sports  in  the  curriculum  of  junior
 High  Schools;  and

 (b)  if  so,  the  details  regarding  the
 uniform  policy  of  Government  in  this
 regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  and  (b).  Emphasis  has  been
 laid  for  the  development  of  social,
 mora]  and  spiritual  values  in  the
 revised  curriculum  of  the  Ten-Year
 School  submitted  by  the  Ishv  arbhai
 Patel  Committee.  Physical  and  health
 education  are  also  essential  compo-
 nents  of  the  curriculum  upto  class  K

 ,  and  physical  education  as  an  elective

 agbject
 for  class  XI  and  XII.

 SHRI  S.  R.  REDDY:  This  is  more
 laudable  object  to  emphasise  on  the
 development  of  social,  moral  and
 ‘shiritua)  values  in  the  revised  curri-
 culum,  But  the  real  problem  and
 difficulty  arises  how  you  seek  to
 achieve  this  because  India  is  a  coun-
 try  of  multi-religions.  In  view  of  this
 fact,  will  the  Minister  consider  my
 Proposal  to  convene  a  meeting  of
 heads  of  the  religions  and  spiritual
 leaders  to  find  out  a  common  curri-
 sulum  and  fix  these  books  for  all

 eqnecerned  in  the  schools?

 DR,  PRATAP  CHANDRA  CHUN-
 DER:  १  shall  consider  this  very  valu-
 able  suggestion.
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 SHRI  8.  R.'  REDDY:  Secondly,
 regarding  sports,  in  the  year  1982,  we
 are  playing  host  to  Asian  games  and
 in  the  year  1984,  we  are  going  to  have
 world  hockey  championship  in  India.
 Looking  to  the  performance  of  our
 young  men  abroad  in  the  recent  games
 —hockey  was  our  national  game—in
 which  we  have  given  very  poor
 account,—and  in  view  of  this  poor
 performance  in  sportg  and  hockey,
 will  the  Minister  consider  finding  out
 talent  from  the  rural  youth?  In
 sports,  there  is  more  politics  than
 sports,  rather  than  otherwise.

 DR.  PRATAP  CHANDRA
 CHUNDER:  The  Government  wholly
 approves  of  the  idea  of  the  hon.
 Member  from  the  opposition,  Actually,
 there  was  a  meeting  of  the  represen-
 tatives  of  the  State  Boards  or  Coun.
 cils  for  Sports  at  Patiala  Saturday
 last  and  I  had  attended  that  meeting;
 and  there  I  highlightea  the  problem
 of  politics  in  sports.  We  have  sug-
 gested  that  suitable  steps  may  be
 taken  by  the  State  Government,
 becaue  under  the  Constitution,  sports
 is  a  State  subject.  Sir,  you  had  inau-
 gurated  this  parliamentary  forum  of
 sports,  We  are  having  dialogue  with
 the  Members  of  Parliament  who  take
 keen  interest  in  sports.  Certainly,  it
 will  be  possible  for  us  to  tackle  this
 problem.

 att  जादोश  प्रत/व  माथुर  :  पाठ्यक्रम

 विद्यार्थियों  क ेलिए  तय  किया  जाता  है  विभिन्न

 स्तरों  के  लिए  ।  क्‍या  प्रापको  इसकी  भी  जान-

 कारी  है  ि  प्राथमिक  स्तर  के  जो  छात्र  हैं

 उनके  पास  इतनी  अधिक  पुस्तकें  हो  जाती  है

 फि  उनका  वज़न  उनके  अपने  बजन  से  क्‍्यादा

 हो  जाता  है  भौर  बच्चों  के  लिए  पुस्तकें

 ले  कर  चलना  मुश्किल  हो  जाता  2)

 इतना  बजन  प्राथमिक  स्तर  पर  शाप  डाल  देते

 हँ  दो  तीन  दिन  पहले  झापने  कहां  था  कि

 पाद्य  पुस्तकों  के  बारे  में  प्राप  कोई  कार्यवाई



 7  Oral  Answers

 करेंग्रे  ।  थे  इस  वजन  को  हो  जो  नहीं  सकते

 है,  इसके  सम्बन्ध  में  श्राप  क्या  कर  रहे हूँ  ?

 Clo  ware wer  जमा  :  ईश्वर भाई पटेस भाई  पटेल
 कमेटी  की  रिपीर्ट  यह  है  कि  पाढ्य  पुस्तकों
 झौर  विषय  का  बोझ  भी  बच्चों  के  लिए  लघु

 होता  चाहिए  भौर  तब  उनको  वक्‍त  मिलेगा

 और  वे  खेलकूद  भौर  सांस्कृतिक  कार्यक्रमों  में

 चो  भाग  ले  सके  मे  ।

 SHRI  0.  N.  VISVANATHAN:  In
 reply  to  Mr.  Reddy’s  question,  the
 hon.  Minister  has  said  that  he  will
 consider  hig  suggestion  for  convening
 a  meeting  of  heads  of  the  religious
 and  spritual  leaders  in  the  country  to
 discuss  these  things.

 MR.  SPEAKER:  Their  number  is
 enormous,

 SHRI  C.  N.  VISVANATHAN:  What
 are  the  religions  and  who  are  the
 leaders  who  will  be  called?

 MR.  SPEAKER:  He  will  not  be  able
 to  answer  that  question.

 SHRI  C.  N.  VISVANATHAN:  What
 are  the  religions?

 DR,  PRATAP  CHANDRA
 CHUNDER:  I  said  I  would  consider
 the  proposal.

 श्री  विजय  कुमार  मलहोता  :  प्रध्यक्ष

 महोदय,  मैं  यह  जातना  चाहता  हुं  कि  भ्रगर

 खेल  कद  की,  जैसा  कि  नई  शिक्ष!  न॑  ति  मे  है,
 झ्रनिवाय  विषय  बनाया  जायगा  तो  उस  पर

 जो  खर्चा  अ्ायेगा  उसका  छठी  प  चवर्षीय  योजना

 में  कोई  प्रौवीक्षन  है।  अगर  नहीं  झौर  यह

 एजूकेशन  पौलिसी  बनाने  जा  रहे  है  तो  क्‍या

 छठी  योजना  का  मौडीफाई  करेंगे  भौर  सारी

 स्टेद्स  के  अन्दर  जो  खर्चा  बढ़ेगा  उसको

 सेन्ट्रल  स्कीम  के  तौर  पर  लागू  करने  का  विचार

 है  ?  अगर  ऐसा  नहीं  किया  जावेगो  तो  काम

 नहीं  चलेगा  झ्लौर  लोगो  में  गलत  झांशा  जगाने

 के  बजाय  कया  सेन्ट्रल  संक्टर  में  छड़ों  प्लाम  में

 इस  बारे  सें  कोई  प्रौदीजन  करेंगे  ?

 MAY  i4,  le  Oval  Anewers  &

 Bo  ATT  wr  wer:  जब  तक  बेल

 कूद  शिक्षा  के  विषम  हैं  तो  उसके  विस्तार  शौच
 तरक्की  के  साथ-साथ  शिक्षा  के  साधभ  भी  उपयोक्त

 में  ज्यादा  हो  गये  ।  प्राथमिक  शिक्षा  के  लिये
 पिछली  योजना  में  लगभग  32  फ़ीसदी  उपयोग
 था  झब  46  फ़ीसदी  बन  गया।  तो  मचे
 झाशा  है  कि  इससे  हम  तय  कर  सकेंगे  कोसे
 खेलकद  के  लिये  स्कूल  स्तर  पर  ज्यादा  साधनों
 उपलब्ध  हों  ।

 Candian  Aid  for  Agricultural
 Production

 ns

 *1096,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  5.  M.  BANATWALLA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Canadian  International
 Development  Agency  have  sanctioned
 $  5  million  for  Indian  farmers  to
 boost  agricultural  production;

 (b)  whether  this  amount  will  be  in
 the  shape  of  loan  or  interest  free  loan
 or  a  grant,  give  full  details;  and

 (ce)  State-wise  allocation  of  this
 amount?  »

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI  |
 SURJIT  SINGH  BARNAI.A):  (8)  to
 (c).  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 Statement

 (a)  and  (9),  Yes,  Sir.  On  the  request
 of  the  Government  of  India,  the  Gev-
 ernment  of  Canada  have,  through  the
 Canadian  International  Developmen?
 Agency,  sanctioned  an  interest  ९०
 development  loan  of  an  amount  of  5
 millioh  Cdhadian  dollars  for  being
 used  through  the  Agricultural  ReBh-
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 ange  and  Development  Corporation
 (ARDC).  This  amount  hag  already
 deen  utilised  by  way  of  reimburse-

 OD
 of  expenditure  incurred  by  the

 DC  in  furtherance  of  their  on-
 Moing  projects  aimed  at  rural  deve-
 dopment  by  increasing  ARDC  refinance
 facilities  of  Agriculture  Credit  Insti-
 tutions.

 (९)  The  amount  of  loan  hag  not
 been  allocated  State-wise.

 SHRI  MUKHTIAR  SINGH  MALIK:
 It  is  very  good  that  on  the  request  of
 #he  Government  of  India  the  Canadian
 Government  sanctioned  15  million
 Canadian  dollars  to  boost  ogricultural
 production  in  the  country,  But  it  is
 very  strange  that  the  loan  has  already
 been  ,pent  as  has  been  mentioned  in
 the  statement  laid  by  the  Minister  on
 the  Table  of  the  House.  May  I  know
 when  was  this  loan  sanctioned  and
 when  was  it  spent?  Should  we  take
 that  it  has  been  spent  in  anticipation
 of  the  sanction  of  the  loan  by  the
 fanadian  Government?

 SHRI  SURJIT  SINGH  BARNALA:
 ‘This  is  to  be  used  by  the  Agricultural
 Refinance  and  Development  Corpora-
 tion  (ARDC)  which  has  been  doing
 work  continuously.  This  agreement
 was  signed  on  18-2-1979,

 SHRI  MUKRHTIAR  SINGH  MALIK:
 When  was  it  spent?  He  has  only  said
 twat  this  amount  hag  already  been
 utilised  by  the  ARDC.  Was  it  utilised
 dn  anticipation?

 ्
 ‘SHRI  SURJIT  SINGH  BARNALA:

 It  was  being  utilised  earlier  and  the
 Toney  spent  was  meant  for  them.

 SHRI  MUKHTIAR  SINGH  MALIK:
 4  want  to  know  from  the  hon.  Minis-
 ter  the  names  of  the  projects  on  which
 ‘thiy  amount  has  been  spent  and  the
 ames  of  the  States  which  are  the

 avenge
 of  these  projecta.  The  hon,

 hag  already  stated  that  the
 expenditure  incurred  by  the  A.R.D.C.
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 ip  in  furtherance  of  their  ongoing
 projects  aimed  at  rural  development.

 SHRI  SURJIT  SINGH  BARNALA;
 It  is  not  like  that,  The  ARDC  refin-
 ance  facilities  are  for  agricultural
 credit  institutions,  for  land  Develop-
 ment  Banks,  for  Co-operative  Banks,
 for  Commercial  Banks.  The  money  is
 loaned  to  them  and  they  further  loan
 it  to  other  individuals  and  agencies  in
 all  the  States.

 SHRI  K.  RAMAMURTHY:  The  hon.
 Minister  has  stated  that  the  agree-
 ment  for  5  million  Canadian  dollars
 hag  already  been  signed  and  the
 amount  has  already  been  utilised  for
 re-imbursement  of  expenditure  incur-
 red  by  the  ARDC.  I  would  like  to
 know  while  signing  this  agreement
 whether  the  Government  has  actually
 incurred  the  debt  of  35  million  Cana-
 dian  Dollars  and  whether  the  agree-
 ment  has  given  any  direction  for
 what  purpose  this  amount  is  to  be
 utilised?

 SHRI  SURJIT  SINGH  BARNALA:

 This  was  to  be  provided  to  ARDC  and
 this  is  a  soft  loan  for  5  years  with  no

 interest.

 SHRI  PURNANARAYAN  SINHA:
 There  was  also  an  offer  by  the  United
 States  Government,  by  President
 Carter  in  January  1979,

 MR,  SPEAKER:  No,  no,....

 SHRI  PURNANARAYAN  SINHA:

 The  offer  was  as  a  foreign  assistance.
 Will  the  hon,  Minister  let  us  know  if

 any  offer  hag  been  made  by  the  United

 States  Government  to  assist  us  either
 in  money  or  in  other  schemes?

 MR.  SPEAKER:  I  am  not  allowing
 it.
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 Endo-Bangia  Panel  Re.  Sharing  of
 Ganga  Water

 +
 1098,  SHRI  NIHAR  LASKAR:

 SHRI  A,  R.  BADRI
 NARAYAN:

 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleaseg  to
 state:  '

 (a)  whether  Indo-Bangla  panel
 regarding  sharing  of  Ganga  water  has
 been  set  up;

 (b)  if  so,  who  are  its  members;

 (९)  what  are  the  powers  of  the
 panel;  and

 (d)  whether  the  recommendations
 of  the  panel  will  be  binding  on  both
 the  parties’

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SILIRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (ad),  A  statement  is  Isid  on  the  Table
 of  the  Sabha

 Statement

 (a)  tu  (d),  The  Ganga  Waters  Agree-
 ment  of  November,  1977,  between
 India  und  Bangladesh  has  two  parts.
 One  relates  to  the  shaving  of  the
 Ganga  waters  at  Farakka  in  the
 interim  stage  For  implementation  of
 this  part,  a  Joint  Commuttee  consisting
 of  there  engineer  officers  each,  nomi-
 nated  by  the  two  Governments,  was
 Set  up  in  December,  1977.  The  com-
 mittee  ensures  that  the  sharing  bet-
 ween  January  and  May  of  the  Ganga
 flows  reaching  Farakka  is  in  accord-
 ance  with  the  provisions  of  the  Agree-
 ment.

 The  other  part  of  the  Agreement
 relates  to  augmentation  of  the  flows
 of  the  Ganga,  For  this  purpose,  both
 the  countries  have  submitted  their
 own  proposals.  These  proposal  are
 before  the  Indo-Bangladesh  Joint
 Rivers  Commission.
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 SHRI  NIHAR  LASKAR:  My  first
 question  relates  to  the  second  part  of
 the  statement.  When  this  agreement
 Was  concluded  in  1977,  whether  jt
 was  not  a  fact  that  it  was  agreed  by
 both  the  countries  that  they  will  set-
 tle  the  issue  by  bilateral  talks?  If  so,
 the  latest  reports  indicate  that  India
 has  succumbed  to  international  pres-
 sure  put  by  Bangladesh  that  they  will
 include  not  only  Nepal  but  China
 also  in  the  talks,  Once  you  have
 aureed  to  this  thing,  why  are  you
 shifting  from  that  position?

 SHRI  SURJIT  SINGH  BARNALA:
 Both  the  sides  had  to  give  their  pro-
 posuls.  The  Indian  side  had  to  give
 their  own  proposal.  The  Ban-
 Bladesh  side  also  had  to  give  thcir
 own  propo.al.  Both  the  =  sides
 had  given  their  proposal  and  they  are
 under  consideration,

 MR,  SPEAKER:  Have  you  agreed
 to  include  China  also?

 SHRI  SURJIT  SINGH  BARNALA:
 No,

 SHRI  NIHAR  LASKAR:  Was  it
 agreed  in  उचको  that  only  through  bila-
 teral  talks  you  will  settle  the  propo-
 sal  and  that  vou  will  not  include  any
 other  country?  Now,  you  have  shift-
 ed  from  that  stand  and  you  are  in-
 eluding  Nepal  also.

 SHRI  SURJIT  SINGH  BARNALA:
 That  was  a  bilateral  agreement.
 The  proposal  was  submitted  by  both
 the  sides.  The  Bangladesh  proposal
 includes  some  storages  in  Nepal  also,
 So,  regarding  that,  in  the  mecting  of
 the  JRC  we  have  considered  to  set  up
 a  small  rommittee  to  go  into  this
 matter  whether  we  are  to  approach
 Nepal  also  for  those  proposals,  if  80,
 in  what  manner,  we  should  approach
 them.

 SHRI  NISAR  LASKAR:  Whether
 it  is  not  a  fact  that  because  of  this
 agreement  the  Calcutta  Port  hay  suffe-
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 red  miserably  at  least  last  year?  Since
 it  ig  a  long  term  Process,  will  you
 take  steps  to  augment  supply  of  water
 to  the  Calcutta  Port  during  the  lean
 season  so  that  it  survive?

 SHRI  SURJIT  SINGH  BARNALA:
 I  do  not  agree  that  the  Calcutta  port
 has  suffered  a  lot  during  the  last  year
 because  the  minimum  water  availa-
 ble  according  to  the  agreement  would
 have  been  20,500  cusecs  in  the  leanest
 period  but  during  the  last  two  years,
 the  water  availability  during  the
 leanest  period  was  29,260  cusecs.  So,
 this  was  much  mom  thin  what  was
 provided  for.  And  for  supplementing
 the  flows  of  the  water,  two  schemes
 have  been  tendered  from  both  the
 sides,  From  the  Indian  side,  there  ig
 a  moposal  tor  augmenting  the  water
 by  adding  Tuablmapttra  waters  to  the
 Ganga  waters  thinuvh  a  link  canal
 pas  ing  throug!  Bunyladesh  On  the
 other  side,  the  Banjyladish  proposal
 envisupes  some  storages  in  India  and
 some  i  Nepal  alse.

 SHNY  BEDABRATA  BRARUA:  I  am
 surprised  {fo  gather  from  the  Minister
 that  the  Caleutta  Port  is  running  pro-
 perly.  It  is  nut  true.  In  reply  to  a
 question  also,  the  Minister  has  said
 that  there  is  sufficient  water  “ven
 during  the  lean  season.  In  fact,  a
 Committee  of  Parliament  which  was
 going  to  Andamans  hy  ship  only  two
 montlis  ago,  was  detained  at  Caleuita
 Port  for  24  hours  berause  the  tides
 were  not  coming.  It  was  piven  out
 that  the  Farakka  would  flush’  the
 Baghirithi.  Now  the  Baghirithi  is  gei-
 ting  worse  day  by  day  because  of  non-
 supply  of  sufficient  water  during  the
 Jean  season.  I  do  not  know  how  the
 Government  hag  come  to  this  type  of
 conclusion.  Will  he  clarify  the  posi-
 tion?

 SHRI  SURJIT  SINGH  BARNALA:
 They  were  able  to  use  Calcutta  Port
 because  of  this  Farakka  arrangement
 and  not  otherwise,

 MR,  SPEAKER:  Question  No.  099
 Shri  K.  8,  Veerabhadrappa  not  here—
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 निर्माण  भौर  प्रवास  तथा  पूति  बौर  tanto
 संग्रालय  में  राज्यमंत्री  (श्री  राम  किकर)  :  भ्रध्यक्ष
 महोदय,  है..! .. अ  सं0  i099  के  भ्रनुलग्नक  में  मुझे
 करकशन  करनी  है।  हिन्दी  भ्रतुलग्नक  के  कालस  3
 में  ग्रामीण  के  स्थान  पर  शहरी  होना  चाहिये  और
 कालम  4  में  भी  आमीण  के  स्थान  पर  शहरी
 होना  चाहिये।

 न्त  में  जो  5बा  कालम  है  उसमें  जो  जोड़

 है
 उसमें  226  के  स्थान  पर  266  होना  चाहिये

 शौर  इसी  प्रकार  से  भ्रंग्रेजी  में  भी  226  के  स्थान
 पर  266  होता  चाहिये।

 SHRI  छू  RAMAMURTHY:  It  will
 be  better  if  the  Minister  circulates
 the  amendments  among  the  Members.

 MR.  SPEAKFR:  Please  lay  the
 amended  reply  on  the  Table.

 Sugar  Factories/Khandsari  Factories
 Taken  Over  in  Andhra  Pradesh

 *li00.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  AG-
 RICULTURE  AND  IKRIGATION
 be  pleased  to  stute:

 (a)  Whether  sugar  factories  or
 khandsarj  factories  were  taken  over
 by  the  Government  in  Andhra  Pra-
 desk;

 (b)  if  so,  the  factories  taken  over;
 and

 (ce)  whether  arrears  due  to  cane
 growers  in  the  above  factories  were
 cleared?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a8)  and  (b)..
 The  Management  of  two  units  of  Sri
 Rama  Sugars  and  Industries  Limited
 manufacturing  sugar  at  Bobbili  and
 Sethanagaram  in  Andhra  Pradesh  has
 been  taken  over  under  the  Industries
 (Development  and  Regulation)  Act,
 i95l  and  the  Nizam  Sugar  Factory
 Limited,  an  undertaking  of  the  Stata
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 Government  has  been  appointed  as
 Authorised  Controller.

 (cq)  Old  cane  dues  of  Bobbili  unit
 have  been  brought  down  from  Rs.
 420  lakhs  to  Rs.  2.5  lakhs  while
 those  of  Seethanagram  have  been
 bought  down  from  Rs.  8.9  lakhs  to
 Rs.  6.56  lakhs.  Cane  ques  for  1978-79
 Season  amount  to  Rs,  17.54  lakhs  and
 Rs,  5.3  lakhs.  respectively  as  on
 15-4-1979.

 SHRI  P.  RAJAGOPAL  NAIDU:
 Sir,  the  Chellapalli  sugar  factory  is
 also.a  defaulting  factory  and  it  is  not
 giving  moneys  to  the  people  and  the
 sugar-cane  growers  have  been  lured
 to  take  the  bonds.  In  that  way  they
 fre  escaping  and  they  have  to  pay
 lakhs  of  rupees  to  the  sugar-cane
 growers  and  therefore,  I  ask  the  Mi-
 nister  whether  he  is  going  to  look
 into  the  accounts  of  thig  sugar  fac-
 tory,  that  is,  Chellapalli  Sugars  and
 take  action  so  that  the  balance  to  be
 given  to  the  agriculturists  is  cleared.

 SHRI  BHANU  PRATAP  SINGH:
 We  will  look  into  the  working  of  the
 factory  that  is  mentioned.  But  so  far
 we  have  no  such  information.  If  you
 send  to  me  the  details  of  that  factory
 and  your  suggestions,  we  will  look
 into  them.

 SHRI  P.  RAJAGOPAL  NAIDU:
 Sir,  the  season  is  over  now,  I  would
 like  to  know  whether  the  factories
 have  to  give  money  to  the  sugar-
 eane  growers  in  this  season.  What
 about  the  other  factories?  The  season
 fs  over  now  and  therefore,  I  would
 like  to  know  whether  reports  have
 been  received  by  the  Government
 with  regard  to  the  money  to  be  paid
 to  the  sugar-cane  growers  in  this
 season  and  if  so,  the  action  taken  by
 the  Government  to  clear  the  dues.

 SHRI  BHANU  PRATAP  SINNGH:
 Yes,  Sir.  We  have  received  reports
 till  45th  April  2979  and  according  to
 them,  we  have  got  the  details  of  all
 the  facteries  in  Andhra  Pradesh.
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 With  your  permission  I  can  read  out
 the  whole  list.

 MR.  SPEAKER:  If  it  is  a  long
 list,  you  can  place  it  on  the  Table,

 SHRI  BHANU  PRATAP  SINGH:
 It  is  about  7  or  8  names.

 MR.  SPEAKER:  Then  you  place
 it  on  the  Table.

 SHRI  P.  RAJAGOPAL  NAIDU:
 At  least  he  can  tell  us,  in  the  total
 how  much  the  factories  have  to  pay.

 SHRI  BHANU  PRATAP  SINGH:
 The  total  is  not  given  here.

 MR,  SPEAKER:  Then  you  can
 Place  it  on  the  Table.

 SHRI  K.  SURYANARAYANA:  Sir,
 whenever  any  information  is  asked,
 simply  the  answers  are  being  given
 which  were  supplied  by  the  factory
 owners  or  the  official  who  is  responsi-
 ble  for  all  these  setbacks  and  losses.
 But  directly  the  Minister  concerned
 ig  not  going  into  the  details  of  the
 working  of  the  factories  and  the  ac-
 tual  reasons  for  the  losses,

 Mr,  Speaker,  Sir,  almost  all  facto-
 ries  which  are  in  losses  are  owned  by
 big  big  zamindars  and  capitalists.
 They  have  already  enjoyed  all  the
 profits  since  20-30  years.  All  the
 taken-over  mills  have  outdated  ma-
 chinery  which  ig  to  be  modernised  to
 save  the  industry  in  the  interests  of
 labourers.  So,  will  the  Government
 consider  immediately  to  take  over  all
 the  sick  mills  and  auction  them  in
 order  to  give  a  chance  to  the  far-
 mers;  to  buy  them  with  their  dues?
 Sir,  the  dues  for  cane  mentioned  in
 in  this  answer  may  be  easily  recover-
 ed  if  the  mills  are  put  for  auction
 as  suggested  by  me.  Sir,  the  old  ma-
 chinery  of  the  Bobbili  and  Sitanaga-
 ram,  sugar  factories  owned  by  zamin-
 dars  may  not  cost  so  much  as  the
 amount  equivalent  to  the  dues  to  be
 recovered,  My  question  is:  Why  the
 Government  is  not  taking  seriously
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 the  take-over  of  all  the  mills  and  put
 them  to  auction  to  save  the  industry
 and  the  isbourers?  This  Government
 is  adopting  a  policy  always  to
 the  cane-growers.  No  farmer  is  coat
 ested  to  grow  cane  in  almost  all  the
 areas  in  Andhra  Pradesh  to  feed  the
 sugar  factories  running  huge  losses.
 In  this  way  the  farmers  are  being
 ruined.

 SHRI  BHANU  PRATAP  SINGH:
 Sir,  it  is  not  true  that  all  private  fac-
 tories  are  like  that  as  described  by
 the  hon.  Member,  There  are  good  and
 efficient  factories  also,  but  as  far  as
 the  inefficient  and  old  factories  are
 concerned,  they  ore  being  acquired
 one  by  one  by  the  State  Government
 and  when  they  fail  to  pay  the  cane
 arrears,  the  Central  Government
 takes  over.  So,  in  course  of  time  I
 tthink  those  inefficient  factories  will
 either  be  with  the  State  Government
 or  the  Central  Government  if  they  do
 not  improve.

 श्री  भानु  कुमार  तास्ती:  मैं  माननीय  मंत्री
 ली  से  जानना  चाहता  हुं  कि  झांध  प्रदेश  के  अन्दर
 बीनी  और  जाण्डसारी  का  प्रप्रिग्रहण  करते  समय

 जया  खाद्य  मंत्रालय  ने  कोई  नार्म्स  तय  किए  हैँ
 कि  किस  प्रकार  की  मिल  होगी,  किस  प्रकार  का

 कोरणाना  होगा,  सिक  होगा  झथवा  नहीं  या  सपोर्ट

 आइस  प्रोवर्स  को  मिले,  हस  दृष्टिकोण  को  लेकर

 सबका  प्रध्रिग्रहण  किया  जाता  है?  क्‍या  इस  प्रकार
 के  कोई  मार्म्स  बनाएं  गए  हैं?  यदि  बताएं  गए

 है  तो  क्‍या  वह  सारे  भारतवर्य  पर  एलीक्रेबल

 #?

 ली  भागु  प्रताप  सिंह:  जहां  तक  जाण्डसारी

 कॉरलानों  के  प्रप्चिग्रहण  का  प्रश्न  है,  वह  राज्य

 सरकार  स्वयं  कर  सकती  है  भौर  उतकी  जानकारी

 हमको  गहीं  है।  जहां  तक  शूगर  फैक्दरीज  के

 अधिग्रहण  का  सवाल  है,  यह  दो  प्रकार  से  होता

 है।  एक  को  इण्कस्ट्रियत  डेवलपमेस्ट  एण्ड,  रेम्यू,
 सेशन  ऐक्ट,  i95:  के  तहत  शब्य  सरकारों  को

 रिपो  फर  यदि  केखीस  सरकार  की  सहमति
 होती  है  तो  फैक्टरी  टेक  धझोवर  हो  जाती है  नौए
 राज्य  सरकार  को  नियंत्रण  में  ही  बह  रहती  है।

 "३  जा
 की  दो  फैक्ट्रीज  इस  प्रकार  ली

 गई  हुँ।

 दूसरा  तरीका  ठेके  भोगर  को  यह  है  कि
 झभी  जो  ऐक्ट

 टु  द्ग
 है  उसके  प्रन्त्गंत

 केन्द्रीय  सरकार  ले  है  यदि  मिल  शिंग
 का  काम  ने  करे  भौर  यदि  किसानों  को  जो  गन्ने
 का  मूल्य  झदा  करना  है  वह  पिछले  साल  के  वेय

 मूल्य
 की  तुलना  में  दस  प्रतिशत  से  भ्रधिक  हो

 भी  सरकार  मिल  को  ले  लेती  है।

 श्र)  चन्दन  सिह  :  अध्यक्ष  कहोदव,
 मन्त्री  जो  पिछले  साल  से  ग्राश्वासन  दे
 रहे  हैं  कि  किसानों  को  पुराना!  वकामा

 दिलवाया  जायेगा  लेकिन  77-78  सोजून
 बधपैभ  मी  अभा  तके  नहीं  मिला  है  और

 यह  परत  नें,  म  रे  नार।  मे  हैं  ।  क्‍या  मन्दा
 जी  करत  गोजर  को  पिछले  सलों  का  उनका
 पैसा  दिलाने  का  कपा  करेगे  ?

 श्री  भानु  प्रताप  सिह  :  हमारे  प्रयत्नों
 के  फलस्व5प  पिछले  सालों  का  बकाया
 काफी  चुकता  हो  चुका  है,  कहीं  थोड़ा

 बहुत  बाकी  हो  सकता  है  ।  कोभ्रापरेटिय
 सेक्टर  श्रौर  स्टेट  सेक्टर  में  उत्तर  प्रदेश
 में  कुछ  भी  बाकी  नहीं  है  ।  हमारा
 प्रय न  जारी  है,  अनेक  बार  मैं  प्राश्वासन
 दे  चुका  हुं  भ्रौर  फिर  देता  हूं  कि  बकाया

 चुकता  कराया  जायेगा  ।  मैं  यह  भी  बतला
 देना  चाहता  हूं  कि  अभी  भी  कार्यवाही
 चालू  है,  जहां  दस  फीसदी  से  ज्यादा  बकाया

 है,  उनको  नोटिस  दिए  जा  चुके  हैं,  झगर
 संतोषजनक  उत्तर  नहीं  मिलेगा  तो  फैक्टरीज
 को  भ्रपने  प्रबन्ध  में  सरकार  ले  लेगी  ।

 Reduction  of  Pressure  on  Higher
 Educational  Institutions

 *20I.  SHRI  BEDABRATA
 BARUA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Government  have
 worked  out  as  to  what  extent  the
 pressure  on  higher  educational  ins-
 titutions  will  be  reduced  due  to  the
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 University
 requirement

 elsion  not  to  make  the
 Degree  a  compulsory
 for  all  types  of  jobs;  and

 (b)  whether  plans  are  being
 made  accordingly  to  adjust  the  con-
 struction  of  educational  institutions
 etc.  to  the  reduced  needs?

 THE  MINISTER  OF  EDUCA-

 TION,  SOCIAL  WELFARE  AND
 CULTURE  (DR.  PRATAP  CuilAN-
 DRA  CHUNDER):  (a)  Government
 have  not  taken  any  decision  to  de-

 link  the  general  run  of  jobs  from

 University  degrees,  though  in  the

 draft  national  policy  on  edu’  n
 this  has  been  suggested  as  a  mcusu-

 76  to  relicve  pressure  on  higher
 education,

 (9)  Does  not  arise.

 BADABRATA  BARUA;  Sir,  when
 the  Minister  said  that  this  is  the

 draft  national  policy  on  education,  I

 thought  it  was  the  national  policy
 of  education  ut  the  draft  stage,  But
 I  do  not  know  why  the  Government
 should  not  implement  the  policy
 which  thes  the  maelvcs  have

 announced.  Sir,  my  reason  for  ask-

 ing  this  question  was:  Why  snould
 we  force  a  large  number  of  youngs-
 ters  to  go  to  the  universities,  who

 have  no  interest  in  academic  hfe  and

 who  would  like  to  have  a  job?  No

 doubt  you  give  them  a  job  which
 after  the  education  also  may  not

 get.  They  may  memorise,  they  may

 copy  and  they  may  do  all  types  of

 things.  At  leisure  they  may  be  re-

 sorting  to  stone-throwing  and  all

 types  of  things  we  heve  been  incur-

 ring  a  tremendous  expenditure  on

 higher  education.  In  view  of
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 that  I  would  iike  to  know  whether
 the  Government  could  say  that  for
 the  general  run  of  jobs  they  are  go-

 ee
 delink  this.  Can  you  do  it  in
 to  same  particular  jobs?  Can

 you  start  doing  it  in  certain  urea’
 where  the  Central  Government  can
 do  it,  where  this  can  be  delnked  80
 that  the  people  who  do  maitriculate
 and  such  other  examinations  can  get
 such  jobs?  Matriculation  and  such
 other  examinations  con  be  made  a
 requisite  qualification  for  such  jobs.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  So  far  as  the  specialised  categ-
 gories  and  professions  lke  s:cdical,
 engineering  and  law,  are  concerned
 the  degrees  will  be  absolutely  re-
 quisne  But  apait  trom  this  the
 other  types  of  jubs  can  be  dehnked
 with  degices  in  University  stice  and
 we  agree  with  the  hon.  member  that
 there  3s  a  craee  for  going  to  the
 Universities,  just  to  get  some  job
 rather  in  the  expectation  thut  they
 will  get  some  jok  To  meot  thus
 point  (esas  .U  fgestion  he  been
 mace  and  the  plenming  Com-
 mission  has  also  consilered  his  pro-
 blem  and  if  hae  enveestion  that  the
 educational  policy  should  be  over-
 hauled  m  order  to  reduce  tne  ex-
 cessive  out-tuin  of  sraducte,  This
 is  one  of  the  suggestions  So  we  have
 placed  the  suggestion  for  the  con-
 sideration  of  the  House  and  the
 other  House;  when  it  will  be  accept-
 ed,  we  will  take  up  the  details.

 SHRI  BERABRATA  BARUA:  What
 are  the  other  measures  being  conte-
 mpluted  by  the  Government  to  re-
 duce  the  pressure  on  higher  education.
 The  pressure  has  been  mereasing  on
 the  technical  institutions.  One  of  my
 friends.  who  has  computed  the  cost
 of  producing  engineers—-unemploy-
 ed  encineers—told  me  _  that  it  is
 about  Rs.  500  crores.  We  are  investing
 Rs.  500  crores  to  produce  engineers
 for  whom  we  have  no  jobs.  This  does
 not  include  the  amount  we  have  spent
 to  produce  engineers  who  have  gone
 out,  left  the  country  and  migrated
 to  other  countries.  Do  you  have  any



 al  Oral  Answers

 policy  in  regard  to  this?  We  over-
 produce  certain  categories  of  profes-
 sionals  at  a  great  national  cost  and
 then  we  have  problems.

 MR.  SPEAKER:  These  are  matters
 to  be  discussed  when  we  take  up
 the  Report.  These  are  big  policy
 questions,  I  do  not  know  whether
 you  can  ask  this,

 SHRI  BEDABRATA  BARUA:  This
 is  8  very  spevific  questios.

 DR  PRATAP  CHANDRA  CHUN-
 DER:  You  rightly  pointed  out  ‘that
 this  should  be  inked  up  with  the
 genera]  discussion.  But  still,  ]  may
 try  to  explain  the  Government  stand,
 We  undeistand  the  problem  that  the
 hon,  member  has  mentioned  So,  we
 aie  trylig  to  Hive  cMpliasin  wl  voca-
 tionth-atien  of  education  at  the  lower
 level.  Then  we  are  introducing  the
 component  of  socrally  useful  pro-
 ductive  work  from  class  i  onwards
 so  that  the  students  liom  the  lowest
 classes  will  be  involved  in  sume  pro-
 ductive  work,  which  will  be  useful
 to  the  community.  Ultimately  when
 they  come  out  of  the  schouls.  they
 wii  be  quite  fit  for.  taking  up  some
 middle  level  jobs  instead  of  going  in
 for  higher  education,

 SHRI  T.  BALAKRISHNIAH:
 Even  in  the  Draft  Policy  on  Educa-
 tion,  wluch  was  circulated  to  the
 hon.  Memhers,  I  have  scen  that
 degree,  ukr  BA,  BSc,  MA,  MSc  are
 not  necessary  for  certain  categories
 of  Goveinment  jobs,  What  are  the
 categories  of  jobs  for  which  these
 degrees  arc  not  necessary.  Does  it
 include  IAS,  IPS  and  other  allied
 services  also?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  proposal  does  not  include
 these  services  of  the  higher  level.
 It  is  only  in  the  jobs  at  the  lower
 level  that  we  are  considering  this,
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 at  हुकम  देव  नाराघथ  पादव  :

 भप्रध्यक्ष  महोदय,  विश्वविद्यालयों  के  भ्रन्‍्तर्गत

 कई  परीक्षात्रों  को  पास  करने  के  बाद

 जब  कोई  व्यक्ति  ऊंची  नौकरी  प्राप्त  करने:
 के  लिए  जाता  है,  तो  उस  को  वहा  प्रति-

 योगिता  की  परीक्षा  मे  उत्तीर्ण  होना
 पड़ता  है।  उस  में  उत्तीर्ण  होने  के

 बाद  ही  उसे  नौकरी  मिलती  है।
 जन  बह  उस  प्रतिय।  गता  fie  परीक्षा  में

 पास  होने  के  बाद  ही  नौकरी  प्राप्त  करता

 है,  तो  उन  सारी  परीक्षा  का,  जा  विश्व-

 विद्यालय  आदि  में  ली  जाती  #,  कोई

 महत्व  नहीं  रह  जाता  है  1  मैं  जानता

 चाहता  ह्  कि  क्या  सरकार  इस  संदर्भ  में
 विचार  करेगी  कि  जो  विश्वविद्यालयों  की

 परीक्षाओं  को  पास  करने  में  विद्यार्थियों
 से  इतन!  फीस  ली  जाती  है  और  सरकार
 का  उन  में  काफी  खर्च  झाता  है,  उन

 तमाम  परीक्ष। प्रो  का  समाप्त  कर  दिया

 जाए  और  एक  ही  "रीक्षा।  ली  जाए,  जो
 नौकरी  पलने  के  लिए  प्रनियोग्ता  की
 परीक्षा  होती  है  वयोकि  उस  में  उत्तीर्ण

 होने  के बाद  ही  उस  को  नौकरी  मिलेगी?

 सरकार  इस  पर  विचार  करेगे  या  नही,,

 यहू  में  मतों  महों:प्र  से जावन  चाहता  हू  ?

 DR  PRATAP  CHANDRA  CHUN-
 DER;  It  is  a  wrong  policy  that  the
 University  education  is  only  meant
 for  jobs,  University  Education

 gives  some  general  education  and
 also  prepares,  the  students  for  life,  He
 can  be  self-employed  also.  So  it  is
 not  correct  to  say  that  all  the  exa-
 minations  should  be  scrapped  if  the

 etudent  has  to  appear  at  some  spe~
 cial  examination  for  8  job.  For  cer-
 tain  exemptions  like  A.S,/I.P.5.
 etc.,  a  broad,  general  education  of  the:

 student  is  absolutely  necessary.
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 Food  Processing  units

 #1106,  SHRI  GANANATH  PRA-
 SDHAN:  Will  the  Minister  of  AGRI-
 ‘CULTURE  AND  IRRIGATION  be
 Pleased  to  state:

 (a)  whether  Government  have
 given  approval  to  a  number  of  com-
 panies  during  the  last  3  years  for
 setting  up  food  processing  units;

 (b)  whether  it  is  a  fact  that  with
 ‘the  coming  into  field  of  such  units
 the  supply  of  raw  fruits  to  market
 has  considerably  reduced  as  a  result
 of  which  the  prices  of  fruits  have
 gone  up:

 (c)  whether  in  order  to  make
 available  fresh  fruits  to  the  common
 man  at  cheaper  rates,  Government
 propose  to  put  a  ban  on  further  set-
 ting  up  of  new  food  processing  units;
 and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir.

 (b)  The  industry  is  utilising  hard-
 ly  0.2  per  cent  of  the  total  produc-
 tion  of  fruits  and  vegetables  grown
 in  the  country.  Processing  industry
 has,  therefore,  no  significant  impact

 -on  availability  or  prices  of  fruits.
 In  fact  production  of  fruits  and
 vegetables  may  be  expected  to  in-
 crease  when  stability  is  provided  by
 Processing  and  preservation  activities,

 .{c)  No.  Sir.

 (d)  It  is  necessary  to  develop  the
 fruit  Processing  Industry  in  order  to
 provide  a  reasonable  price  to  the
 growers  particularly  during  the
 period  of  glut  and  provide  fruit  pro-
 ducts  throughout  the  year.

 et  मणनाथ  प्रधान  :  भ्रध्यक्ष  महोदय
 मैं  जातना  चाहता  हूं  कि  पिछले  तीन-व  र

 साल  में  कितना  वेजीटेबल  शौर  फ्रूद
 “भ्रीसेसिय  इंडस्ट्री  को  गया  और  उसका

 MAY  i4@,  978  छा  Answers  =  or

 feat  vas  एक्सपोर्ट  किया  गया  ?

 कितना  प्रोसेस्ड  फ्रूट  या  वैज/टेबल  का
 प्रोडक्शन  हुआ  और  उसमें  से  कितना

 सरपलस  हुधा  ?  जो  सरपलस  हा  क्‍या

 उसको  बाजार  में  ठीक  दाम  में  बिक्री  के

 लिए  सरकार  ने  कोई  ठोस  कदम  उठाये

 हैं?

 श्  भानु  प्रताप  सिह  :  श्रीमन्‌  एक-

 एक  फल  का  तो  हिसाब  नहीं  है  t  मैं  यह
 निवेदन  कर  चुका  हूं  कि  कुल  फल  और

 सब्जी  का  0.2  परसेट  प्रोसेसिग  में

 जाता  है  और  प्रोसेस्ड  किये

 हुए  पदार्थों  को  या  तो  विदेशों  को  भेजा

 जाता  है  या  हमारी  सुरक्षा  सेनाएं  उनका

 उपयोग  करती  हैं  ।  इन  प्रोसेस्ड  पदार्थों

 के  मुख्य  रूप  से  उपभोक्‍ता  या  तो  विदेश

 हैं  या  हमारी  सुरक्षा  सेनाए  हैं  ।  जहा

 तक  इस  बात  का  प्रश्न  है  कि  इसकी
 बिक्री  का  कोई  समुचित  प्रबंध  है  या  नहीं
 तो  इसके  लिए  मुझे  स्वीकार  करना  पडेगा

 कि  फलों  या  सब्जियों  की  बिक्री  का

 कोई  समुचित  प्रबंध  नही  किया  जा  सका

 है  शभौर  उसकी  श्रावश्यकता  है  ।  उसी  का

 एक  अग है  फलों  का  प्रिजवेशन  क्‍योंकि  ये

 फल  मौसम  में  तैयार  होते  हैं  भ्रगर  उस

 समय  उनके  प्रिजबेशन  का  अधिक  काम

 नहीं  होगा  तो  उनकी  कीमतें  बहुत  गिर

 जाएंगी  और  फिर  किसानों  को  उन्हें  पैदा

 करने  का  कोई  उत्साह  नहीं  रहेगा  1

 सी  गणनाथ  प्रधात  :  मैं  जातना

 चाहता  हूं  कि  श्री  तक  इनका  प्रोडक्शन

 बढ़ाने  के  बारे  में  क्या  कदम  उठाये  गये

 हैं  ?  क्या  सरकार  ने  .प्रोसेसिंग  यूनिट्स

 बढ़ाने  के  लिये  नये  लायेसेंस  दिये  हैं  ?

 यदि  हां  तो  पिछले  तीम  सालों  में  किस

 किस  साल  में  कितने  कितने  लायेसेंस  साजे

 इंडस्ट्री  को  भौर  कितने  कितने  लायेसेंस

 स्माल  स्क्रेल  इंडस्ट्री  को  दिये  हैं  ?  मैं  यह  भी
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 जानना  चाहता  हूं  कि  पिछले  तीन  सालों  में

 कितने  लीगों  ने  इसके  लिए  एप्लाई  किया

 है  ?  सरकार  शसेसिंग  यूनिट्स  बढ़ाने  के

 बारे  में  जागे  क्या  सोच  रही  है  ?

 MR.  SPEAKER:  If  it  is  a  long  list
 you  can  place  it  on  the  Table.

 SHRI  BHANU  PRATAP  SINGH:
 All  right,  I  will  place  it  on  the  Table

 World  Atlas  of  the  child

 #1106,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  lay  a  statement  showing:

 (a)  the  details  of  the  world  Atlas
 of  the  Child  published  by  the  World
 Bank  depicting  the  wide  disparity  in
 the  living,  educational  life  expectancy
 and  working  standards  for  children
 up  to  the  age  of  4  in  the  developing
 and  developed  world;  and

 (b)  the  details  of  scheme  proposed
 to  be  implemented  by  the  Government
 during  979  with  the  assistance  of
 World  Bank?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  A  statement  is  laid
 on  the  Table  of  the  Lok  Sabha.

 (b)  It  is  proposed  to  take  up  an
 Integrated  Nutrition  Improvement
 project  in  Tamil  Nadu  with  World
 Bank  assistance.  It  will  have  the  com-
 ponents  of  nutrition  delivery,  integ-
 rated  health  delivery  and  monitoring
 and  evaluation.  The  projec,  has  not
 emerged  in  a  fina]  shape  as  yet.

 Statement

 The  World  Bank  has  published  a
 World  Atlas  of  the  Child  in  recogni-
 tion  of  the  International  Year  of  the
 Child.  Major  sources  of  data  in  the
 Atlas  are  said  to  be  the  publicatians
 of  the  United  Nations,  United  Nations
 Educational  Scientific  ang  Cultural
 Organisation  (UNESCO),  Inter-
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 national  Labour  Organisation  (fi)
 Food  and  Agticultural  Organisation
 (FAQ),  World  Health  Organisation
 (WHO)  and  World  Bank  Country
 Economic  Reports  ete.  The  Atlas  in-
 cludes  information  and  data  on  GNP
 per  capita,  population,  number  of
 children,  birth  rates  and  life  expect-
 ancy,  children  in  the  labour  force  and
 education,  etc,

 India  figures  in  the  “developing  low
 income  group”  with  GNP  per  capita
 of  US  doller  4l.  There  are  9  other
 countries  whose  per  capita  income  is
 less  than  that  of  India  in  the  whole
 world,  Average  (median)  GNP  per
 capita  of  Asia,  North  and  Central
 America  and  Europe  are  US  doller
 642,  007  and  30I9  respectively.

 Life  expectancy  at  birth  as  in  976
 for  India  is  shown  ag  49.5  years  as
 against  56.0  years  for  Asia,  69.l  for
 North  and  Central  America  800  15
 years  for  Europe,  According  to  the
 World  Atlas,  24.7  per  thousand  popu-
 Jation  were  the  children  in  Jabour
 force  in  India.  This  is  against  4.2  in
 Asia,  7.3  in  Europe  and  6.5  in  North
 ang  Central  America,  Primary  enrol-
 ment  ratio  for  India  has  been  shown  as
 65  in  1975.  This  is  against  90  for
 Asia,  02  for  Europe  and  07  for
 North  and  Central  America.

 SHRI  K.  RAMAMURTHY:  This
 question  ts  mainly  intended  for  the
 children.  Since  we  are  now  passing
 through  the  International  Year  of  the
 Child,  Sir  among  the  developing  coun-
 tries  also—from  the  statement  that  hag
 been  laid  on  the  Table  of  the  House
 by  the  hon.  Minister  of  State  in  the
 Ministry  of  Education—I  feel  that  our
 country  is  far  below  even  in  life  ex-
 pectancy,  availability  of  nutritional
 food,  etc.  and  in  the  case  of  child
 employment  we  are  topping  the  Jist,
 But  the  standards  are  very  Jow.  You
 are  eware  that  in  my  State  that  ig
 Tamil  Nadu,  particularly  in  the  mat-
 ches  and  crackers  manufacturing  area
 very  recently  a  lot  of  deaths  orcurred
 due  to  child  employment.  Now  in
 view  of  the  year  being  International
 Year  of  the  Child,  in  order  to  give
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 -more  emphasis  and  for  developing  the
 Standard  of  the  children  in  this  coun-
 try  with  regard  to  the  life  expectancy
 ag  well  as  employment  what  steps
 Government  has  proposed  to  take  in

 ‘these  respects  as  also  with  regard  to
 the  woulcfe  Atlas  produced  by  the

 World  Bank  with  the  assistance  of  the
 UNESCO,  U.9,  FAO  and  WHO?

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  Sir,  the  hon.  Member  has
 asked  many  questions.  First,  he  has
 asked  what  the  Government  is  going
 to  do  about  the  employment  of  chil-
 dren,  Most  probably  the  hon,  Member

 ‘knows  that  the  Ministry  of  Labour
 has  constituted  a  National  Com-

 ‘mittee  on  Child  Labour.  This  Com-
 mittee  is  considering  this  point  and
 the  Committee  will  submit  its  report
 in  six  months,  After  receiving  the
 report,  the  Labour  Ministry  which  is
 ‘the  nodal  Ministry  on  Child  Labour,
 will  advise  other  Ministries  including
 my  Ministry  which  is  concerned  with
 Social  Welfare,  as  to  what  stens  we
 may  take  to  see  that  child  labour  is
 minimised.  So  far  as  other  question
 ig  concerned,  that  is  India  is  far
 below  in  comparison  with  many  other
 countries  in  regard  to  nutritionai  pro-
 ‘gramme,  that  is  true  but  I  would  like
 to  point  out  that  India  is  above  in
 comparison  with  many  Asian  and
 African  countries,  But  so  far  ag  the
 World  Bank  assistance  is  concerned
 the  Tamil  Nadu  Government  in  consul-
 tation  with  the  World  Bank  have
 taken  up  8  scheme.  But  when

 this  nutrition  programme  was
 ‘transferred  to  my  Ministry  from  the
 Ministry  of  Food,  afterwards,  the  De-
 partment  of  Economic  Affairs,  Minist-
 ‘try  of  Finance  as  a  nodal  Minstry  has
 advseed  us  to  take  up  2  or  3  States  in
 ‘this  country  for  implementing  this
 programme,  Tamil  Nadu  is  one  of
 the  States  ang  Orissa  and  Madhya  Pra-
 Mesh  are  the  other  two  States.  But
 those  two  States  have  not  come  for-
 ward.  Tamil  Nadu  has  come  forward.
 In  this  scheme,  70  per  cent  of  the  ex-
 yenditure  should  be  borne  by  the

 ‘“Btate  itself  and  the  Tamil  Nadu  Gov-
 ernment  hag  come  forward  that  they
 ~will  be  able  to  make  provision  of  this
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 70  per  cent  expenditure  in  their  Sgate
 Plan.  An  appraisal  Mission  of  the
 World  Bank  are  visiting  our  country
 within  two  months  and  they  will  fina-
 lise  this  scheme  for  Tamil  Nadu,

 SHRI  K.  RAMAMURTHY:  The  hon,
 Minister  was  trying  to  say  that  in
 some  other  respects  our  country  is
 topping  the  list  and  it  is  above  the  list
 in  so  far  as  the  Asian  countries  are
 ecoucerned.  But  it  is  not  so,  In  view
 of  the  statement  that  has  been  placed
 on  the  Table  of  the  House,  I  would
 like  to  pat  out  that  even  in  the  case
 of  life  expectancy  and  compared  to
 the  averave  G.N.P.  also,  our  country
 is  lagging.  I  am  lad  to  know  that  the
 Tamil  Nadu  Government  has  come
 forward  to  implement  the  nutrition
 programme,  [I  would  like  to  know
 from  the  hon.  Minister  whether  the
 Government  will  urge  upon  the  other
 State  Governments  und  even  use  its
 force  to  implement  the  nutrition  pro-
 gramme  in  other  States  also.

 SHRIMATI  RENUKA  DEVI  SARA-
 KATAKI:  Use  of  force  is  not  possible,
 Two  other  States—Orissa  and  Madhya
 Pradesh—have  been  selected  for  this
 scheme,  But  up  till  now  the  response
 is  very  poor.  So  far  as  the  first  part
 of  the  question  is  concerned,  India’s
 per  capita  income  in  US  $  is  3l.  The
 per  capita  income  of  other  9  countries
 is  less  than  India.  They  are  mostly
 Asian  and  African  countries,  Simi-
 larly,  in  life  expectancy  India  comes
 in  5ist  position,  It  is  49.5  years  as
 far  as  India  is  concerned,  There  are
 12  other  countries  in  Asia  who  have
 lesser  life  expectancy  than  India,
 Similarly,  in  the  case  of  birth-rate
 also,  India’s  birth-rate  is  39.9  per
 thousand  whereas  75  other  countries
 in  the  world  have  higher  birth-rate
 per  thousand  compared  {o  India,  In
 some  other  respects  also,  India  is  in  a
 higher  position  than  many  Asian  and
 African  countries,  but  in  comparison
 with  the  advanceg  countries,  India
 is  lower,  There  ig  no  doubt  about  it.

 SHRI  A,  SUNNA  SAHIB:  This  is
 due  to  mal-nutrition  and  lack  of  adu-
 eation.  Will  the  hon.  Minister  come
 forward  to  have  a  comprehensive
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 @olicy  and  also  impress  upon  the  States
 to  see  that  mal-nutrition  is  checked
 and  the  standard  of  education  af  the
 children  is  also  enhanced  on  an  all
 India  basis?

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  So  far  this  scheme  is  con-
 cerned,  it  is  a  sepcial  scheme  under
 the  World  Bank.  And  this  scheme,
 uptil]  now,  has  been  accepted  only  by
 Tamil  Nadu,  If  other  State  Govern-
 ments  come  forward  to  accept  thu:
 Scheme,  we  have  no  objection.  We
 will  recommend  to  extend  this  scheme
 to  other  States  also.

 Rajasthan  Desert  getting  more
 desertified

 *ll07,  SHRI  5.  Ss.  SOMANI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Rajasthan  desert  is
 ‘definitely  not  spreading  eastward  but
 the  urea  within  the  desert  is  getting
 more  desertified,  as  per  scientists  at
 the  Central  Arid  Zone  Research  Insti-
 tute;

 °

 (b)  whether  huge  sand  dunes  are
 Piling  up  against  hills  in  Barmer,
 Jalore  and  Jodhpur  districts;  ang

 (९)  whether  Central  Government
 have  invited  the  opinion  of  the  ex-
 tperts  from  the  foreign  countries  also
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir.  The
 studies  made  by  the  Centra]  Arid  Zone
 Research  Institute  indicate  that  the
 desert  is  not  spreading  eastward.  But
 because  of  the  human  activities  like
 cultivation  of  marginal  lands,  over
 ‘grazing  and  rodent  activities,  the  de-
 tert  conditiong  within  the  arid  areas
 have  deteriorated  in  certain  areas,
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 (b}  Yes,  Sir.  This  was  observed
 earlier  by  the  Survey  of,  India  in  9§2.
 The  studies  conducted  by  the  Central
 Arid  Zone  Research  Institute,  Jodhpur
 indicate  that  fresh  deposition  of  sand
 is  continuing  in  the  districts  of  Rajas-
 than,

 (९)  No,  Sir.

 श्र,  एस  ०  एस०  होम,न/ा  अ्ा्यक्ष  महोदय,

 राजस्थान  राज्य  का  एफ  बहुत  बड़ा  भूभाग
 मरुस्थल  है।  वहा  के  निवासियों  को  समस्त

 पर  पूर्व  सालो  में  विशेष  ध्यान  नहीं  दिया  गया

 पिछले  साल  जनता  सरकार  ने  i2  करोड़
 झुपये  उसके  विकास  के  लिये  खर्च  किया  है।
 शापते  जो  अबा प  दिया  5  उसमें  वहा  है

 But  because  of  the  human  activities

 like  cultivation  of  marginal  Jands,
 over  grazing  and  roden;  activities...

 वह  आपने  कहा  है  कि  चह  क  गतिविधियों

 जैंसे  मादव  य  गतिविधियों  मुझे  समझ  नही  भ्राता

 कि  इसका  क्या  मतलब  है?  क्या  चूहों  क॑'

 गतिविधियां  मानव  य  गनिविधियां  हो  सकतीं

 हैं?  क्‍्याकि  श्रापने  कहा  है  कि  चहों  का

 गतिविधियां  जेबा  मानव  य  गतिविधियों

 के  कारण  मरुक्षेत्र  के  अन्तर्गत  रेगिस्तान  को

 स्थिति  कुछ  क्षेत्रो  मे ंखराब  होती  जा  रह  है।
 मेरा  कहना  &  पि  1952  में  जैसा  आपने

 (@)  के  जवात्र  मे  कहा  है  कि  वर्ष  952  7

 भारत  के  सर्वेक्षण  द्वारा  केन्द्रीय  मरुक्षेत्र  भ्रन॒-
 सन्धान  संस्थान,  जोधपुर  द्वारा  किये  गये

 अध्ययनों  से  पता  चला  है  कि!  राजस्थान  के

 इन  जिलों  में  रेत  का  नया  जमाव  जररी  है।

 बहुत  बड़ा  भभाग  पूरे  देश  में  सबसे  बड़ा
 रेगिस्तान  का  भूभाग  राजस्थान  में  है  झौर

 इसी  के  कारण  वहां  पानी  की  कमो  है,  जल

 स्रोत  कम  हैं  ।  उसके  विकास पर  पूरा  ध्यान

 नहीं  दिया  गया  है।  तो  कया  विदेशी  सहायता
 ले  कर  जैसे  इज  राइल  ने  किया  है  पूरे  रेगिस्तान

 को  नथ्वलिस्तान  में  बदल  कर  झाज  वह  भपनी

 फसलों  और  फलों  का  विदेशों  में  नियति  कर

 रहा  है।  इसी  प्रकार  क्‍या  राजस्थान  के
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 सदस्थल  को  भी  विदेशी  विशेषज्ञों  की  राव  ले  technology  to  farméxd  in  the  ari

 कर  इसके  विकास  के  लिये  विशेष  प्रावधान  किया
 regioné  durihy  the  cimrént  goldeh

 जायगा  ?
 jubilee  year  of  the  India  Council  of

 हो  भाग  were  सिह  :  यह  रेगिस्तान  की

 हालत  हीक  नहीं  हो  रही  है।  इसमें  चहीं  का
 जिक्र  किया  गया  है,  परन्तु  बह  एक  कारण  था।
 मख्य  कारण  इन्समें  जो  ज्यादा  चराई  ह्त्ती
 रहती  है  भ्रौर  जो  ल्ोतों  की  ज  करत  से  ज्यादा
 इसतेमाल  होता  रहता  है  उसके  कारण  हालत
 ठीक  नहीं  हो  रही  है।  भौर  शायद  माननीय
 सदस्य  को  चुद  क्या  कुछ  कर  सकते  हैं  विशेष

 परिस्थितियों  में,  वह  मालम  नहीं  है  वह
 जो  कुछ  पौधे  वहां  पर  पैदा  होते  है  उनको
 काटकर  नष्ट  कर  देते  हैं  ।

 दूसरी  बात  यहे  है  कि  रेगिस्तान  को
 समस्याझो  को  सुलझाने  के  लिये  सेष्ट्रल  ऐरिड
 जोन  रिसर्च  इन्स्टीट्यट  कायम  किया  गया  है।
 उन्होंने  कुछ  काम  भी  किया  है  शौर  कुछ  अच्छे
 नत  जे  भो  भागे  हैं,  जसे  सण्ड  ड्यन्स  बन  जाते

 हैं  इसको  स्टेबिलाइज़  करना  जरूरी  है  नहीं
 तो  हवा  के  साथ  उड़  कर  कभी  कभी
 भावादी  में  जा  कर  सैण्ड  इयन्स  बना  लेते  हैं
 इस  किस्म  का  काम  प्रदर्शित  किया  गया  है।
 जैसे  बीकानेर,  झनझनू  सरदार  शहर,  सीकर
 शौर  बाढ़मेर  शहरो  में  बालू  शाने  की  स्थिति
 थी  उसकी  रक्ष,  के  लिये  1,000  हैक्टेयर
 सैण्ड  ड्यन्स  को  स्टोविलाइज़  क्या  गया  है।
 उसी  प्रकार  से  200  किलोमीटर  सड़वा  के

 किनारे  वृक्ष  लगाये  गये  है।

 WRITTEN  ANSWERS  TO  QUESTIONS

 Seheme  of  Centra,  Arid  Zone  Research
 Inatitute  for  transfer  of  new  techno-

 logy  to  farmers

 "1003,  SHRI  K.  MALLANNA:  Will
 the  Minster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 whether  the  Central  Arid  Zone  Re-
 gearch  institute,  has  framed  an  elabo-~
 rate  scheme  for  the  transfer  gf  now

 Agricultural  Research?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  Yes,  Sir.  The  Central
 Arid  Zone  Research  Institute,  Jodhput,
 hag  prepared  a  programme  for  trans-
 fer  of  new  and  proven  technoiogies
 developeg  by  then  to  farmers  undet
 the  Indian  Council  of  Agricultura?
 Research's  Golden  Jubilee  Experimen-
 jal  Lab  to  Land  Programme.  It  is

 proposed  to  select  50  farm  ‘amities
 (50  each  from  Jodhpur,  Pali  and
 Bikaner  Districts)  representing  the
 sma}l  and  marginal  farmers  and  land-

 less  labourers  group  for  the  transfer
 of  new  technologies  to  them  with  a
 view  to  improve  their  economic  well-

 being  by  increasing  production  on
 their  farms  and  generating  supple-
 mentary  sources  pf  income  to  them,

 Effort,  will  be  made  to  include  ano
 ther  50  farm  families  from  the  Jaisal-
 mer  District  algo  during  the  ICAR
 Golden  Jubilee  Year.

 Amendment  of  Insecticides  Act,  i968

 “1097,  SHRI  CHHITTUBHA?
 GAMIT:  Will  the  Minister  of  AGRI-

 CULTURE  AND  IRRIGATION  be

 pleared  tc  state  whether  Government

 propose  to  amend  the  Insecticides  Act,

 988  with  a  view  to  make  it  more

 effective  to  deal  with  cases  of  adulte-

 ration  of  insecticides  and  persticides?

 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  The

 Governtnent  of  India  are  examining

 whether  it  is  necessary  to  amend  the

 Insecticide,  Act,  1968,  with  a  view  to

 make  it  more  effective  to  deal  with
 cases  cf  adulteration  misbranding  df
 pesticides.
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 House  building  funds  to  weaker  gec-
 tions  in  urban  areas  by  HUDCO

 *1099,  SHRI  छू,  S.  VEERABHAD-
 RAPPA:  Wil,  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleaseg  to  lay
 a  statement  showing:

 (a)  whether  the  Housing  and  urban
 Development  Corporation  has  framed
 schemes  for  providing  funds  for  house
 building  to  the  economically  weaker
 gections  of  the  society  in  urban  #reas:

 db)  if  so,  what  ig  the  number  of
 schemes  drawn  up,  what  are  the
 names  of  the  urban  areag  to  which
 they  relate  and  what  is  the  number
 of  picts  to  be  developed  in  each  such
 areas,  and

 (c)  what  is  the  total]  cost  of  the
 scherieg  indicating  their  break-up  and
 the  amoint  earmarked  during  the  cur-
 rent  year  for  this  purpose?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c)  Housing  and

 Statement
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 Urban  Development  Corporation
 has  launched  schemes,  for  the
 Housing  of  Economically  weaker
 Sections.  It  has  so  far  sanctioned
 95l  housing  schemes  spread  over  7
 states  and  4  union  territories  cover-
 ing  266  towns.  Total  number  of
 dwelling  units  and  plots  generated  by
 these  schemes  will  be  4,27,592  and
 52,770  respectively.  Of  these,  1c  07०3
 dwelling  units  and  26,548  plots  are
 meant  for  economically  weekar  sec-
 tion  categories  in  urban  areas,  De-
 tailg  ate  given  in  the  attache  state-
 ment.

 The  tetal  cost  of  all  the  schemes
 (95i)  sanctioned  by  HUDCO  so  far

 is  Rs.  60.42  crores,  Of  this  amount
 the  joan  component  of  HUDCO  js  Rs.
 425.98  crores.  During  1979-80,  it  is
 proposed  to  sanction  loans  to  the  ex-
 tent  of  Rs.  30.00  crores.  Of  the  total

 houses  that  will  be  constructed  from
 these  sanctions,  more  than  80  per  cent.
 are  expected  to  be  for  the  low  income
 groups  including  the  economically
 weaker  sections,

 3
 Statemant-wise  details  of  sshemes  sanctioned  to  Economically  Weaker  Section  in  urban  areos  (As  on  90-4-1979)

 State  No.  of +  No.  of  No.  of  Cities/Towns  covered
 Schemes  dwellings  plots for  Eco-  sanctioned  for

 nornically  for  Ews
 Weaker  EWS  category

 Sections  category  in  urban
 (EWS)  in  urban  areas

 in  wrban  areas
 areas

 I  2  3  4  5

 Andhra  Pradesh  42  9645  Anantapur,  Thirupathi,  Pat
 mare Vishakapatnam,

 Warangal,  Mangalgiri  x uriaypet
 Nellore,  Karim  Nagar,  Vijayawada,
 Cuddapah,  Palvancha,  Jangaon,
 Sanganeddy,  Nizamabad,  Kakinada

 drapuram,  Bapatta,
 Machlipatnam,  i

 099  LS—2.
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 (2)  (3)  (4)  (5)

 Jammu  &  Kashmir!

 Kerala  7  :

 Madhya  Pradesh

 Maharashtra’.  वि

 ce}  rim  7

 3  96  Dhbubri,  Goalpara,  Gauhati,  Malbari,

 i  :  St
 oper

 _Ditwuper  “a
 ge  tuagar,  rugarh,

 iphu,  Hafiong,  Silchar,  Karim-
 gang,  Hailakandi,  |  Mangaldoi,
 Tezpur,  North  Lakhimpur,
 Tinsukiu.

 9  a62t  978
 Bhagal

 pur,  Muzaffarpur,
 un

 Patratu>

 2  81  Gandhidham,
 Kapedvaah

 Broach, 2  “ie  *
 Vitual,  Rajkot,  "Nadied,  Baroda,.

 Surat,
 Ahmedabad,  ‘Bha

 77१ amnagar,  Surendranagar,  api,
 Navasani,  Ankleshwar,  Kalog,
 Umtargaon,  Prodbandar,  Palanpur.
 Bhuj,  Amreli,  Nandesri,  Gandhi
 nagar,  Nagalpur,  Navadissa’
 Moorvi,  Vijha.

 7909  sia  Faribadad,  Panipat,  Sonipat, ag
 Ambala,  Karnal,  Kurukshetra,
 Gurgaon,  Jind,  Bhiwani,  Rohtak,
 Yamunanagar,  Sirsa,  Hissar,

 4  34  ig90  Paonta  Sahib,  Una,  Simla,  Dharam-,
 sala,  Solan,  Parwanoo,  Palampur

 6  2442  995  Srinagar,  Jammu,  §  Udhampur,
 Baramula,  Sopare.

 9894  17945  Chickmagalpur,  Bagalkot,  Bijapur 2  a
 Bango  Hubli  Dharwar,  Hassan,

 Mangalore  Mysore,  Dandete,
 Davangere,  Gulbarga,  Bhadravati,
 Raichur,  Tumkur,  Kolar,  Bidar.

 3  5856  see  Calicut,  Trivandrum,  Cochin,
 Ernakulam  (District  of  Kerala)
 Irinjalakuda.  Moovattipuzha  ,
 Cannanore,  Nedumangad,  Kokayam,
 Perumbavour.

 9790  12961  Gwalior,  Indore,  Bhopal,  Jabalpur, =  e
 Hoshangabad,  Durg,  Bhilai,
 Ratlam,  Satna,  Raipur.

 lal
 a

 Se
 adc  el

 har,
 ajnandgaon,  ut,  Bilaspur,

 Narsinghpur,  Balaghat.

 28  t00  Bombay,  Tarapur,  ‘Aurangabad,, 79
 955  Nagpur,  Akola,  Poona,  Nasik,

 Ahmedanagar,

 78  9637  276  Cuttack,  Rourkela,  Bhubaneshwar,
 Puri,  Barhampur  .
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 @)  (2)  (3)  (4)  (5)

 Punjab  .  6  3252  649  Jullundur.  Amritsar,  Ludhiana,
 tiala,  Bhatinda,  Pathankot.

 Rajasthan  >  14  11843,  586  Alwar,  Jhunjhunu,  Sagwara,  Bhil-
 Japur,  Kota  Ajmer

 |  ea
 Bikaner,  Udaipur,  Pali,

 tpur,  Bandwara,  Baran

 Bundi,
 Sriganganagar,  Chittors

 garh.

 ‘Tamil  Nadu  69  ह  4898  846  Madras  Madurai,  Thanjavur  क
 Vallupuram,  Cuddalore,  Dindigul
 Kancharpuram,  Komarapalayam,
 Dharmapuri,  amakkal,  Salem,

 ee
 ,  Thuvaijur,  Tiruchi,

 Cam  ,  Singanathur,  Zamin
 Pallavaram,  Thiruvellore,
 Pudukcttai.  Vellore,  Hosur,
 Ariyalur,  Thiruthani,  Thiruvan-
 namalai,  Pollachi.  Ramchandra-

 re  i  Rajapalayam,  Erode,
 Thi:  gode,  Tirupat
 Chidambaram,  Mettwr,  Mara
 Malai  Nagar,  Nagapattanam,

 Uttar  Pradesh  .  7  27932  ‘A141  Ghaziabad,  Agra,  Lucknow,  Rudra-
 :  Shahjanpur,

 Mecrut,  Kanpur,  Varanasi,

 ‘Weat  Bengal  .  4  896  Qalcutta,  Asansol,  Maithan,  Durga
 pur,  Chandrapura,  Khotaghat.

 Delhi  द  5  5829  ae  DelhifNew  Delhi.

 Chandigarh  5  72498  27D  Chandigarh,

 Goa,  Damanand  Diu  2  88  Margao  (Goa)

 Pondicherry  :  i  1  54  .  Pondicherry.

 Tora:  58a  74908  96548  266  Cities/Towns

 *fncluding  composite  schemes  in  which  housing  for  other  than  EWS  category  are  also  included
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 Timing  of  Examination  in  Schools  and
 Collegeg

 *1102.  EHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CU:  TURE  be  pleased  to  state;

 ta)  whether  the  annual  examuinu-
 ticis  in  schools  ang  colleges  are  not
 held  siznultaneously  throughout  the
 country;  if  so,  facts  thereof:

 (b)  whether  some  suggestions  hive
 been  received  from  certain  quarters
 to  change  the  timing  of  the  examina-
 tiors  wich  are  presently  held  in
 April-May  months  when  it  is  very  hot
 and  if  so,  details  thereof;  and

 (c)  whether  Government  poropose  (०
 hold  the  examinations  in  December,
 every  year  simultaneously  in  all  the
 schools  and  colleges,  and  if  not,  rea-
 sons  therefor?

 THE  MINISTER  OF  EDUCAINON,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  annual  examin-
 ations  of  the  Secondary  Schoo!  level
 are  conducted  by  the  respective  Board
 of  Secondary  Education  in  different
 States,  The  Central  Board  of  Second-
 ary  Education,  however,holds  exami-
 nations  simultaneously  through  out  the
 country  in  the  schools  affiliated  to  it
 in  March/April  every  year  under  its
 acheme  of  (i)  All  India  Senior  School
 Certificate  Examination  (ii)  All  India
 Secondary  Schoo]  Examination,  (itl)
 Delhi  Senior  School  Certificate  Exa-
 mination  and  (iv)  Delhi  Secondary
 Schovl  Certificate  Examination.  The
 Anoval  examinations  of  the  college
 levels  are  decided  by  the  concerned
 universities  themselves.  No  sugges-
 tion  for  rescheduling  the  examinaiions
 has  been  received.  Moreover,  exami-
 nation  schedules  may  vary  from  Uni-

 versity  to  University  and  Board  to
 Board  «f  Secondary  Education  depend-
 in  or  local  conditions  and  these  are
 matters  to  be  decided  by  the  Boards  of
 Secondary  Education  and  University
 themselves.
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 Financia]  problems  of  Jawaharlal
 Nehru  University

 *I03.  DR.  BIJOY  MONDAL:
 SHRI  SITRANKERSINHJI

 VAGHEIA.

 Will  the  Minister  of  EDU.
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Jawaharlal  Nehru
 Univ-rsity,  New  Delhi  have  been  fac-
 ing  financial  problems  at  present:

 (b)  if  so,  what  are  those  problems;
 and

 (c)  what  steps  Government  prpose
 to  take  in  regard  thereto?

 TUE  MINISTER  OF  EDUCATION,
 SOCT\L  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER}:  (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.

 Committee  Re.  flonds  in  Sahibi-Najaf-
 garh  Basin

 *i04.  SHRI  DHSRAMAVIR  VA-
 SISHT:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  tu  state:

 (a)  whether  the  Government  have
 constituted  a  committee  to  go  into  the
 causes  of  floods  in  the  Sahibi-Najaf-
 garh  Basin;

 (b)  if  so.  the  nature  of  Master  Plan
 submitted  by  the  Committee  ang  the
 Government’s  decision  to  implement
 the  same;  and

 (c)  the  names  of  State  Governments
 invelved  in  the  Master  Plan  with  the
 nature  of  Financia]  liabilities  of  the
 States  and  the  Centre?

 THE  MINISTER  OF  AGRICULTUR
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (c).  A
 Committee  of  Direction  under  the
 Chairmanship  of  Chairman,  Central
 Water  Commission,  and  a  Working
 Group  under  the  Chairmanship
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 of  Member  (Floods),  Central
 Water  Commission,  were  constituted
 in  August,  977  to  prepare  a  Master
 Plan  for  Sahibi  Nadi-Najafgarh  Drain-
 age  System.  The  Master  Plan  formu-
 Jated  by  this  Committee  includes  con-
 struction  of  a  dam  on  the  Sahibi  at
 Ajmeripur;  in  Rajasthan,  construction
 of  abarrage  at  Masani  in  Harayna,
 improvement  of  Najafgarh  Draiage
 System  ir  Delhi,  including  jhe  remo-
 delling  and  augmentation  of  the  sub-
 Sidiary  drainage  system  in  Haryana
 and  Delhi  areas,  goil  conservation
 measures  in  the  upper  catchment  of
 the  Sahibi,  protection  of  village  =v
 construction  of  ring  bunds,  and  cons-
 truction  of  small  tanks/bunds,  wher-
 ever  feasible.  This  Master  Plan  has
 been  broadly  accepted  by  the  Chicf
 Minister.  of  Harvana  and  Rajasthan
 and  Lt  Governor  of  Delhi.  A  sche-
 me  prepared  by  the  Delhi  Administra-
 tion  for  improvement  of  the  Najafgarh
 Drain  from  Dhansa  to  Bharatnagar
 bridge  esting  Rs  18.17  crores  has
 been  approved  by  the  Cabinet.  De-
 tailed  project  reports  of  Ajmeripura
 Dain  and  Masani  Barrage  have  not  yet
 been  received  from  the  concerned
 State  Governments.  Funds  required
 for  implementing  the  scheme  are  be-

 ing  provided  by  the  respective  State
 Governments  in  their  annual  plans.

 Pevelopment  of  Itarsi  Town,  (M.P  )

 by  HUDCO

 #1108,  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Itarsi
 town  in  Hoshangabad  district,  Medhya
 Pradesh,  has  been  approved  for  a
 multi-sectoral  development  program-
 me  by  the  Housing  and  Urban  Deve-
 lopment  Corporation  (HUDCO);

 (9)  the  salient  features  of  the
 aforesaid  development  project;
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 (c)  whether  it  will  be  a  phased
 Programme,  and  if  So,  the  details
 thereof;

 (d)  whether  any  financial  assistance
 for  the  project  would  be  vbtained
 from  International  Development  As-
 sistance  (IDA)  through  HUDCQO  and
 if  so,  the  quantum  thereof:

 (e)  whether  any  blucprint  yf  the
 Froject  or  outline  development  plan
 has  been  prepared  and  finally  approv-
 ed;

 (f)  if  go,  whether  it  will  be  Isid  on
 the  Table;  and

 (8)  if  not,  when  the  blueprint  or
 the  outline  plan  is  likely  to  be  ready?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR

 BAKHT)‘;  (a)  to  (g).  Housing  and
 Urban  Development  Corporation  has
 received  a  preliminary  repo.t  for
 Itarsi  Town  for  taking  up  multi-sec-
 toral  project,  prepared  by  the  Chief
 Town  Planner,  Madhya  Pradesh,
 identifying  components  of  develop-
 ment  works.

 The  main  objective  of  the  multi-
 sectoral  project  of  Itarsi  ig  to  identify
 and  fing  solutiong  to  the  town’s  prob-
 lems  in  the  sectors  of  shelter,  water

 supply,  sewerage,  transport  etc.

 The  programming  of  the  sche:ne  is

 tc  be  worked  out  by  the  Government
 of  Madhya  Pradesh  The  preliminary
 report  hag  been  drawn  by  the  Chief
 Town  Planncr,  Madhya  Fradesh  The
 detailed  programming  is  also  berg

 prepared  ty  him.
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 Programme  for  obtaining  finances

 from  IDA  for  cities  other  than  metro-

 politan  cities  fur  such  projects  to  be

 executed  through  HUDCO  has  not

 been  finalised  as  yet.

 The  preliminary  report  of  the  pro-

 ject  mentioned  above  was  received  in

 the  Ministry  of  Works  and  Housing

 in  February,  1979.

 Sine:  the  proposal  for  recciving

 World  Bank  assistance  for  such  pro-

 jects  hag  not  yet  been  finalised,  the

 question  of  approving  the  project  by
 the  Ministry  does  not  arise  at  this

 stage.

 .Upgradation  of  Univedsity  courses

 *ii05.  SHRI  8,  S.  LAL:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-

 ed  to  state:

 (a)  whether  there  are  proposals  to

 upgrade  the  University  courses  to  that

 of  internationa)  level,  and

 (9)  if  so,  the  major  steps  that  are

 being  taken  in  this  respect?

 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  and  (b),  There  is  no  such

 proposal  under  consideration.  How-

 ever,  efforts  are  being  made  continu-

 ously  to  improve  the  content  and

 standards  of  University  courses

 through  revision  and  modernisation  of

 syllabi,  strengthening  of  teaching  and
 research,  etc.
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 Nutrition,  food  to  poor  children  in

 Primary  Schools

 *li0.  SHR;  AMARSINGH  -  VY.
 RATHAWA:  Will  the  Minister  of

 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  lay  a
 statement  showing:

 (a)  the  names  of  States  which  have

 introduced  the  scheme  of  supplying
 nutritious  food  to  poor  children  in

 Primary  schools;  and

 (b)  the  subsidy  given  by  the  Centre
 against  this  scheme  for  the  year  1979-
 80  to  each  State?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  ond  (b).  According  to  the
 sources  of  supply  of  food  commodities,
 programmes  for  the  provision  of

 Midday  Meals  for  primary  school
 children  are  of  two  categories,  namely,

 (i)  CARE-assisted
 and

 programme,

 (ii)  Programme  with  indigenous
 food  materials.

 Information  on  the  second  category
 ig  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 A  statement  giving  the  information
 on  the  first  category  ig  laid  on  the
 Table  of  the  Sabha.

 There  is  no  subsidy  as  such  by  the
 Centre  for  midday  meals  programmes.
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 Statement

 Midday  Meals  Programme  for  primary  school  children  ia  presently  run  in  4  States/Union
 Territories,  with  the  following  coverage  and  with  food  comms  dities  supplied  by  CARE,  an
 American  Organisation  :

 State  Number  of  Amount  of  Food
 beneficiaries  in  pounds.

 .  Andhra  Pradesh
 897,000  24,652,013

 2.  Gujarat  35I,000  13,459,625,

 3.  Haryana  402,500  13,872,600

 4-  Kamataka  850,000  29,356,875,

 5  Kerala  1,769,000  54,908,300
 6.  Madhya  Pradesh  764,000  26,386,650

 7  Maharashtra  250,000  8,634,375
 a  Oriwa  760,000  26,248,500

 q  Punjab  296,000  0,223,T00

 ro  Rajasthan  400,000  13,832,270
 it,  Tamil  Nadn  2,025,000  51,004,688

 ta.  Pondicherry  40,400  ‘1,004,950

 13.  Uttar  Pradesh  1,000,000  34:537,500°

 I4.  West  Bengal  850,000  27,585,000

 Tora.  10,654,000  335,116,446

 LN.A.  Memorial  at  Mayorang

 *lll,  SHRI  KUMARI  ANANTH-
 AN,  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  due  to
 neglect  the  I.N.A.  Memorial  at  May-
 orang  in  Manipur,  is  in  a  state  of
 decay;  and

 (b)  ig  ‘80,  the  action  taken  by  the
 Government  to  have  proper  mainten-
 ance  of  the  memorial  at  Mayurang,
 thé  frst  town  liberated  from  =  alien
 rule  in  7944  by  the  Indian  National
 Army?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 EAKHT):  (a)  No,  Sir.

 (9)  9068  not  arise.

 a

 Concessiong  to  sugar  factories  as  re-
 cOmmended  by  Sampat  Committee

 "l2.  SHRI  8.  R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  gleased  to  state:

 (a)  whether  the  Government  is
 considering  a  proposal  to  extend  the
 concessions  as  recommended  by  Sam-
 pat  Committee  to  sugar  factories
 either  newly  commissioned  or  those
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 under  erection,  to  other  factorieg  also
 in  view  uf  the  changed  circumstances;

 (b)  if  so,  the  details  thereof;  and

 (९)  whethe,  the  Government  pro-
 pose  to  give  relief  of  excise  duty,  as
 was  done  during  last  year,  for  those
 who  continue  crushing  of  sugarcane
 beyond  30th  April,  1979,  in  view  of
 availability  of  sugarcane  in  abundance
 and  if  so,  the  avlion  being  taken  by
 the  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  In
 the  original  Sampath  Committee  in-
 centive  scheme  new  sugar  factories
 set  up  at  a  F.O.R.  cest  of  plant  and
 machinery  of  Rs,  200  lakhs  and  ahove
 and  Uccnsed  expansions  were  entitled
 for  grant  of  inceitnes  by  way  of
 higher  free  sale  quota  and  differential
 excise  duty.  This  scheme  hag  become
 inoperative  after  decontro]  of  sugar
 with  effect  from  ifth  August,  ‘1978.
 An  inter-Ministerial  Group  was  con-
 Stitute]  to  review  and  revise  the
 scheme  in  the  light  of  changed  con-
 ditions.  The  Group  has  submitted  its
 report  which  is  under  consideration
 of  the  Government.

 (०)  No,  Sir.

 Victoria  Memoria],  Calcutta

 *Nl3.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  EDU-
 CATICN,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Government  have
 drawn  up  plang  to  develop  the
 Victoria  Memorial  of  Calcutta  inio  a
 period  Museum  by  addition  of  a
 National  Gallery  of  Sculptures;  and

 (9)  \f  so,  the  details  of  the  scheme
 and  the  financial  arraugements?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
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 DER):  (a)  and  (b).  In  pursuance  of
 the  recommendations  of  the  Commit-
 tee  of  Experts  appointed  in  1972  to
 advise  the  Government  of  India  on
 the  ieorientation  of  the  Victoria
 Memorial,  Calcutta,  the  Government
 have  decided  to  reorganise  it  ag  a
 Period  Museum  covering  the  period
 from  I700  to  1909.

 Some  of  the  important  features  of
 the  scheme  are:

 (i)  a  Sculpture  Gallery  accom-
 modating  busts  and  statuary
 of  12-16  eminent  Indians
 within  ‘tne  spsece  availcbie,

 (ii)  8  Roll  of  Horour  consisting
 of  100  ecminent  =  national
 Indiang  of  the  period  1.00—
 1900;

 (iit)  to  have  am  open-air  Historical
 Sculpiures  Gallery  covering
 different  aspects  of  history  of
 the  18th.  and  9  century
 with  emphasig  on  local  his-
 tory.

 The  details  of  plang  and  fundg  re-
 quired  for  implementation  are  beng
 processed  in  consultation  with  the
 concerned  agencies,

 Repreesmtation  of  cement  ang  chemi-
 ca]  industrieg  Lid.,  Kanavav,  Gujarat

 10495,  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  Government  have
 received  representation  dated  28
 February,  979  from  Saurashtra
 Cement  ang  Chemical  Industries  Ltd.
 Ranavay  (Gujarat)  and  Cement  Manu-
 factures  Association,  Bombay,  dated
 l2  February,  1978,  regarding  reim-
 bursement  of  Sales  Tax  interest  and
 penalties  on  element  of  Railway
 Freight  for  Cement  supplies  to  R.  C.
 Parties;
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 (b)  is  it  true  that  Sales  Tax  amount
 of  Rs.  15,39,453  from  1-12-1969  to
 2I-8-978  remains  yet  te  be  paid  by
 the  Director  General  of  Supplies  and
 Disposals  of  Government  of  India  ४0
 cement  preducers;

 (९)  if  80,  reasons  thereof;  ang

 (a)  action  proposed  to  be  taken  by
 Government  regarding  that  and  how
 much  time  will  be  required  to  fulfil
 the  demang  of  cement  manufacturers?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (9)  and  (c).  There  is  a  claim  from
 Saurashira  Cemenc  and  Chemica]  In-
 dustries  Lid.  for  the  amount  mention-
 @q  towards  Sales  Tax  for  the  period
 -72-9°9  to  21-8-1978.  This  claim  IS
 beine  examined  in  the  light  of  the
 jatest  Supreme  Court  decision.

 (d)  A  fina]  decision  whether:  the
 claims  have  at  all  io  be  admitted  can
 be  takin  as  soon  as  the  legal  and
 financia]  implicationg  are  analysed  for
 which  cata  called  for  from  some
 cement  manufactureiy  are  awaited.

 Ad-hoc  Payment  of  Claims  to  Refugees
 migrated  from  Bangladesh

 10496.  SHRI  KIKIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  ४९
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 several  cases  the  displaced  persons
 from  erstwhile  East  Pakistan  (Now
 Bangladesh)  who  having  migrated  and
 finally  settled  in  India  have  filed  their
 claims  for  compensation  for  property
 left  behind  by  them  have  not  been
 given  the  ad-hoc  payment  of  25  per
 cent  of  their  claims  as  provideg  under
 the  rules;

 (by  to  what  percentage  of  applicants
 such  ad-hoc  payment  has  not  been
 ™made  80  far  and  the  reasons  for  ‘he
 delay;  and
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 (c)  whether  in  some  of  the  cases
 the  claimants  have  either  died  or  are
 too  old;  if  so,  how  many  have  already
 died  and  what  steps  are  being  taken
 to  make  the  ad-hoc  payment  and  tne
 final  settlement  under  time  bound  pro-
 gramme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR):  (a)  to  (c).  The  migrants  or
 displac2d  persons  from  former  East
 Pakistan  retained  their  proprietary
 rights  .n  their  properties  left  behind
 by  them  under  the  Nehru-Liayuat
 Pact  of  1950  and  they  could  sell,  ex-
 change  or  dispose  of  their  properties
 mm  any  manner  they  liked.  Hence  no
 claim:  were  invited  nor  was  any  com-
 pensation  due  to  them,

 A  stneme  for  the  Payment  of
 ex-gratia  grant  howveer  from  the
 Consntidated  Fund  of  India  at  the  rate
 of  25  per  cent  of  the  value  of  verified
 claims  of  Indian  nationals/companies
 e.c.,  whose  assets  were  seizeq  by  the
 Government  of  Pakistan  during  the
 Indo-Pakistan  Conlhict  of  1965  as
 ‘enemy  property’  is  being  administer-
 ed  by  the  Minisiry  of  Commerce.

 विट्ठलभाई  पटेल  हाऊस,  नई  दिल्लो  #

 जनता  होटल

 10497.  श्री  हुकस  ष्चन्व  कछुवाय:
 क्या  निर्माण  और  झाथास  तथा  पूति  और

 पुनर्वास  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  विट्ठलभाई  पटल  हाउस,  रफो

 मार्ग,  नई  दिल्‍ली  में  यदा  कदा  सम्मेलनों/
 गोष्ठियों  का  श्रायोजन  किया  जाता  है  और

 हजारों  लोग  इसमें  भाग  लेते  हैं  लेकिन  सस्ती

 दर  पर  भोजन  उपलब्ध  कराने  के  लिए  कोई

 व्यवस्था  नहीं  की  गई  है  ;

 (ख)  क्या  कृषक,  भारती  एक  पंजी-

 कृत  सोसाइट  ,  गत  एक  वर्ष  से  वहाँ  जनता

 होटल  खोलने  के  लिए  निवेदन  कर  रही  है  और
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 उसकी  मांग  हस  तक  पर  भ्रस्वीकार  कर  दी  गई

 है  कि  यह  केवल  संसद  सदस्यों  के  लिए  हैं
 और  विशेष  और  झन्य  संगठनों  के  लिए

 नहीं  ;  और

 (ग)  यदि  उपर्युक्त  भाग  (क)  और

 (ख)  का  उत्तर  सकारात्मक  है  कृषक
 भारती”  को  आवास  ग्रावंटित  न  करने  के

 क्या  क।रण  है  जबकि  “किसान  सम्मेलन”

 'जाति  तोड़ो  सम्मेलन  शौर  श्रन्य  संगठनों  के

 लिए  आवास  का  प्रावंटन  किया  गया  है  ?

 निर्माण  झौर  झावास  तथा  पति  और

 पुनर्वास  मंत्री  (श्री  सिकन्दर  बरत) :  (क)

 विट्ठल  भाई  पटेल  हाउस  का  श्रावंटन

 सांसदों  YO  रिहायशी  वास  के  तौर  पर

 किया  जाता  है  तथा  उतकी  सेवा  के  लिए  वहा

 पर  पूर्णकालिक  भोजन  प्रबन्धक  है।  विट्ठल

 भाई  पटेल  परिसर  में  स्थित  मावलंकर  झाडि-

 टोरियम  में  सम्मेलन/सिमिनार  हर  समय  होते

 रहते  हैं  तथा  हाल  को  प्रयोग  करने  वाली

 चार्टियाँ  भोजन  आदि  का  स्वयं  प्रबन्ध  करती

 है।

 (खे)  तथा  (ग)  विटद्ठलभाई  पटेल

 हाउम  में  जनता  होटल  खोलते  के  लिए  'कुषकी

 भारती'  से  दो  गैराज  ब्रावेटन  करने  के  लिए

 प्रनुरोध  प्राप्त  हुआ  था  इस  प्राथनता  को  स्वीकार

 नहीं  किया  गया  क्योंकि  यह  एक  निजी  संस्था

 है  तथा  ऐसी  प्रार्थनाझ्रों  के  ग्राधार  पर  प्राइवेट

 पाटियों  को  सरकारो  होस्टलों  में  वास  का

 आवंटन  नहीं  किया  जाता  है।  सरकार  ने

 विटूठल  भाई  पटेल  हाउस  में  “किसान

 सम्मेनन”  तथा  “जाति  तोड़ो  सप्मेलन”

 था  भ्र्य  किसी  निजी  संस्था  को

 यास  का  झ्रावंटन  नहीं  किया  है।
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 प्रामोदय  कार्यक्रम  के  भ्रम्तं गत  बरियार  की

 दाय

 l0498.  श्री  यृवशज  :  क्‍या  कृषि
 और  सिचाई  मन्त्री  यह  बता:  की  कृपा  करेंगे
 कि  हे

 (क)  क्‍या  ग्रामोदय  कार्यक्रम  के  श्न्तर्गत
 प्रत्येक  परिवार  की  वाषिक  झाय  कम  से
 कम  ढाई  हजार  रुपए  सुनिश्चित  व  रने  ा  लक्ष्य

 है  ;

 (ख)  कया  यह  सवा  वर्ग  की  शक्ति  को
 निर्माण  कार्यों  में  उपयोग  मे  लात  के  लिए  एक
 प्रयोग  है;  और

 (ग)  यदि  हो,  तो  इस  उद्देश्य  लक्ष्य  को

 प्राप्त  करने  के  लिए  देश  से  कितना  व्यय  करना

 पड़ेगा  और  यह  कब  तक  प्राप्त  हो  जाएगा

 तथा  यदि  नही,  तो  उसके  क्‍या  कारण  है?

 कृषि  शौर  सिचाई  मंत्रालय  में  राज्य

 संत्री  (श्री  भान्‌  प्रताप  सिह)  :  (क)  इस

 मन्तालय  द्वारा  ग्रामोदय  कार्यक्रम  के  रूप  में

 ऐसा  कोई  कार्यक्रम  कार्यान्वित  नहीं  किया

 जा  रहा  है।

 (ख)  और  (ग)  प्रश्न  नहीं  उठता।

 Development  of  technique  for  manu-
 facturing  of  cOnsumable  producis  from

 waste  fish

 10492,  SHRI  0.  छू,  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  AGRI-
 CULTURE  AND  [HRIGATION  be
 Pleased  to  state:

 (a)  whether  the  Central  Institute  of
 Fisheries  Technology,  Cochin,  had
 developed  several  techniques  for
 manufacturing  readily  consumable
 products  from  waste  fish;  and
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 (b)  if  so,  the  details  regarding
 studies  which  have  been  undertaken
 on  various  factors  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir,

 (9)  The  Centra]  Institute  of  Fishe-
 rieg  Technology,  Cochin,  has  develop-
 ed  techniques  for  commercial  produc-
 tion  of  several  consumuble  products
 from  cheap  fish.  They  are  (3)  fish
 a-up  powder,  ret)  fish  hydrolysates,
 Qii)  fish  wafers,  (iv)  edible  fish
 Powder,  (v)  second  grade  fish  protein
 concentrate  for  child  nutrition  and
 (vi)  ‘anued  pet  food,

 Stuers  have  been  carries  out  on
 variouy  sspects  such  as  methods  for
 their  con:mercia]  production,  cost  of
 production.  consumer  acceptability,
 storage  characteristic,  and  mode  of
 packing.  Methods  are  available  for
 enterprencurs  for  commercial  exploi-
 {ation  «Both  fish  water,  and  fish  soup
 powder  are  now  manufactured  by
 several  people  based  on  the  process
 deviloped  by  the  Central  Institute  of
 F'sheries  Technology.

 Development  of  Ramesh  Park,  Deihi

 05€c.  SHRI  छू,  LAKKAPPA:  Wil
 tre  Mmister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATIUN  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2505  on  the  13th  March,  978  and
 the  Unstarred  Question  No.  365  on
 the  9ch  March,  979  regarding
 Ramesh  Park  in  the  trans-Ya  nuna
 area  of  Delhi  and  state:

 (a)  whether  it  is  a  fact  that  the
 residents  of  the  area  are  paying  Muni-
 cipal  tax;

 (b)  if  so,  why  the  colony  has  not
 so  far  been  regularised  ang  why  no
 steps  have  been  taken  to  Jay  water
 mains  in  that  area  go  as  to  facilitate
 the  supply  of  filtered  water;  and
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 (c)  what  concerete  steps  have  been
 taken  to  improve  the  sanitary  condi-
 tions  of  that  area?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUFPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  MCD  has  informed  that
 the  residents  of  this  area  are  paying
 house  tax  but  not  water  and  scavang-
 ing  taxes.

 (bi  As  a  step  towards  regularisation
 Delhi  Development  Authority  has  con-
 ducted  physical  survey  of  this  area.
 The  question  of  laying  services  will
 ariSe  only  after  Jay  out  plan  of  the
 aren  is  finalised  and  development
 charges  are  paid  by  the  residents.  As
 water  mamy  dg  not  exist  near  tnis
 colony,  it  will  not  be  possible  to  pro-
 vide  fillered  watcr  to  it  in  the  near
 future.

 (c)  The  Municipa]  Corporation  of
 Delhi  has  deployed  four  Safai-Karam-
 charis  for  sweeping  work.

 Production  of  sugar,  khandgarj  and
 gur  during  last  two  years

 190).  SHRI  PADITRA  MOHAN
 PPADHAN:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state.

 (a)  the  quantity  of  sugar,  khandsari
 and  gur  production  in  the  country  for
 the  last  two  calendar  years  category-
 wise;  and

 (9)  the  quantity  (Category-wise)
 that  is  being  exported  for  the  last  two
 calendar  years?

 THE  MINISTER  OF  STATE  ‘IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  sugar  year
 is  reckoned  from  lst  October  to  30th
 September.  The  figures  of  sugar
 production  and  that  of  gur  and
 Khandear]  taken  together  for  which
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 information  is  av@ilable,  during  the  and  UP.  are  laid  on  the  Table  of  the
 Buger  vexerg  1976-77  and  1977-78  are  House  [Piaced  in  Library.  Sve  Na.
 as  under  —  LT-4470/79].

 (Lakh  tonnes)

 बढ़ी  हुई  दर  पर  गृह  निर्माण-प्रप्रिम  राशि
 i976-77  =  977-78

 10503.  श्री  लक्ष्म!  ताराध्ण  नाथक  :
 Sager  GBS  04709  क्या  निर्माण  श्र  प्रावास  तथा  थ्ति  और
 Gur  &  Khandsari  8B  Syt  94978  पुनर्वास  मन्त्री  यह  बतात  की  प्पा  करेगे  कि  :

 ४५७७७
 (क)  क्‍या  979-80  के  लिए  बजट

 {b)  The  quantity  of  sugar  expurted  प्रस्तुत  करने  के  बाद  सामग्री  की  कीमतों  में
 during  the  sugar  years  l976-77  and  ध्यान

 में
 रख  हुए  सरकार  ने

 1977-78  Was  3.2  lakh  tonnes  and  2.02  हुई  वृद्धि
 को  ध्यान

 मे  ते
 हक

 निर्माण

 |

 lakh  tonnes  respectively.  There  has  सरतारी  न  मंचारियों  ना  लिए  गुह  ‘a
 been  no  export  of  khandsari  during  श्रग्मिम  राणि  का  पुनरीक्षण  किया  है  ;
 thi,  pericd.  The  export  of  cane  gur
 wag  of  the  order  of  362  tonnes  and
 40.  tonnes  during  the  financial]  years  (@)  यदि  नहीं,  तो  उसके  कण  वपरण
 1976-77  and  1977-78  respectively.  oe

 Registration  of  insecticides  under  the  (7)  सरकार  गृह  निर्माण  श्रश्मिम  राशि
 Insecticides  Act,  968

 मजूर  करने  *  सम्बन्ध  में  56  रुपये  प्रतिवर्गे
 10502.  SHRI  DALPAT  SINGH  मीटर

 .
 दर  में  काबसे  करने

 PARASTE:  Will  tne  Minister  of  AGRI.  मीट  की
 वतमान  दे  में  व  मे  सशाधन  करन

 ‘CULTURE  AND  IRRIGATION  te  वाली  है  ;  और
 pleased  to  state:

 (a)  whethe,  as  per  the  provisions  (घ)  क्या  सरकार  को  गृह  निर्माण  के
 of  the  Insecticides  Act,  1968,  a  manu-  कर्मचारियों  होने tacturer  hag  to  get  himself  registered

 सम्बन्ध  में  सरकारी  कर्मचाश्यो  को
 हो

 with  the  Central  lisecticides  Board,  वाली  कठिनाई  की  जानकार!  है  क्योरति  56
 Faridabad,  before  manufacturing  any  .  .
 of  the  insecticides  scheduled  in  ihe  रुपये  प्रति  वर्ग  मीटर  की  दर  से  दी  जाने
 wal  ‘Act;  ‘and  वाली  गृह  निर्माण  अपनिम  राशि  अ्पर्याप्त

 (9)  if  so,  the  names  of  manufac-  है?
 turers  of  Haryana,  Punjab  and
 Uttar  Pradesh  alongwith  the  names

 of  insecticides  manufactured  by  them,  निर्माण  और  आवास  तथा  धूलि  बौर
 who  are  registered  with  the  Board?  -

 पुनर्वास  संप्रालथ  से  राज्य  मंत्री  (1) इ  राम

 THE  MINISTER  OF  AGRICUL-  किकर):  (क)  तथा  (@)  केन्द्रीय  सर-
 TURE  AND  IRRIGATION  (SHRI

 )  (  )

 कै

 (  )

 SURJIT  SINGH  BARNALA):  (a)  कारी  कमचा  रियों  को  सवान/  फ्लेट  के  निर्माण
 Yes,  Sir.

 भजन  के  लिए  जो  मौजदा  भ्रधि।तम  गुह
 (b)  Three  lists  mdicating  the  names  जा  सकती

 of  pestic:des  manufacturers/formula-
 प्रग्निम  निर्माण

 दी  जा
 सकती  है

 नि
 70,0001

 tors  along  with  their  products  regis-  रुपये  है  बती  कि  निर्माण  कजेन की  लागत,
 tered  with  the  Registration  Commit-  .
 tee  in  the  States  of  Haryana,  Punjab  उसकी  प्रदा  करने  की  श्रमता  भ्रादि  इस  सीमा
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 से  कम  न  हो  ।  चूकि  गुह-निर्माण  की  भ्रग्रिम

 सुविधा  एक  सीमित  सहायता  है,  इसलिए
 यह  आशा  की  जाती  है  कि  आवेदक  इस  प्रयो-

 जन  वे  लिए  श्रपेक्षित  कोई  अभ्रतिरिक्त  राशि

 बहन  चरते  के  लिए  अपने  स्वयं  के  संसाधन

 भी  जुटाने  होगे  -  इसके  अलावा  सरफार  अपने

 कमंचारिया  से  यह  ग्राणा  नरती  कि  वे

 साधारण  मवगत  बनाए  /  खरीदे  |

 (ग)  तथा  (घ)  1-4-1978  से

 गृह  निर्माण  प्रश्मिम  देने  वे काय  टल  बिफ़े  द्वी-

 करण  पा  यह  प्रश्न  विचाराधीन  है  फि  कपा  56

 प्रति  वर्ग  मीटर  वे  क॒र्सी  क्षेत्र  दर  को  सशोधित

 कर  घोर  ग्रधिफ  बढाण  जाये  या  नहीं  और

 यदि  बढ़ाग  ज  पर  तो  +तना  न्न्ति  यदि  सादी

 विशिग्टिण  रखी  जाये  ता  से  समय  456

 रुपये  क  दर  उतनी  अपर्याप्त  प्रतीत  नहीं  होती
 जिससे  मांजदा  कार्सी  क्षेत्र  दर  के  ग्राधार  पर

 भ्रग्रिम  की  बाणिव  राशि  प्राप्त  बार  वे  लिए
 केन्द्रीय  सरयारी  कर्मचारिया  को  भारी
 कठिनाइया  का  सामना  वरना  पड़े  ।

 माइन  बेकरी  दवारा  डबल  रोटी  को  खपत

 मुर  लिया  जया

 10504.  श्री  सुरेन्द्र  'शिक्रम  :  क्या  कृषि
 झोर  सिचाई  मत्री  यह  बतान  की  क््पा  करेगे
 कि

 (क)  क्‍या  7  344,  979  की  प्रैस

 विज्ञप्ति  की  शोर  उनका  ध्यान  गया  है  शरीर

 यदि  हां,  तो  इस  समय  देश  में  डबत  रोटी

 की  दैनिक  खपत  कितनी  है  ,

 (ख)  भाहने  बेकरी  द्वारा  कल

 खपत  के  क्ति  प्रतिशत  भाग  की  पूर्ति  की

 जा  रही  है  ,

 (ग)  माइन  बेउरी  अपनी  क्षमता  में

 कितनी  मात्रा  में  वृद्धि  ।”  रही  wt  और

 (घ)  माडने  बेकरी  की  क्षमता  बढाए
 जाने  के  बावजूद  कितनी  मात्रा  मे  डबल  रोटी

 की  कम  सप्लाई  होने  की  सम्भावना  है  ?
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 कृषि  झोर  सिंचाई  मंत्रालय  सें  राज्य
 मंत्री  (श्री  भाव  प्रताप  सिह)  :  (क)  जी,

 हो 1  क्यावि'  डबल  रोटी  उद्योग  लक्ष्याक्ति

 उद्योग  नही  है,  इसलिए  देश  मे  कल  उत्पादन
 श्रौर  खपत  के  बारे  मे  कोई  ठीव'-ठीय'  स  चना
 उपलब्ध  नहीं  है,  तथापि,  देश  मे  उवल  रोटी
 की  श्रनुमानित  दैनिव'  खपत  लगभग  600

 मी०  टन  है  ।

 खि)  कम्पनी  द्वारा  50,000  मी०
 टन  न्  बतंमान  वाधषिव'  उत्पादन  पर  आझ्राधारित

 लगभग  26  प्रतिशत  ।

 (ग)  बेकरी  उद्योग  का  लघु  क्षेत्र  मे

 ग्रारक्षित  किया  गया  है  ताकि  इसका  और

 विवास  हो  सबे  t  wa  माउने  वेक्रीज'  वा

 फिलहाल  ग्रपनी  क्षमता  में  वृद्धि  व  रन  ६ अ  कोई

 विचार  नहीं  है  ।

 (घ)  प्रश्न  ही  नहीं  उठता  t

 Industries  located  in  thickly
 populated  areag  of  Delhi

 Survey

 0505  SHRI  M  Vv  CHANDA
 SHEKHARA  MURTHY  Will  the  Min-
 ister  of  WORKS  AND  HOUSING
 AND  SU?PLY  AND  REHABILITA-
 TION  be  pleased  to  refer  to  the  reply
 given  to  USQ  No  6474  in  April,  9,
 979  regarding  sImfting  of  Industries
 to  Industrial  Complex  Okhla  Delt
 and  state’

 (a)  a,  to  when  the  Government  pro-
 pose  to  undertake  the  survey  of
 Industries  located  in  thickly  populated
 areas  in  Delhi  the  owners  of  which
 have  been  allotted  the  Industrial  plots
 but  have  not  shificd  to  then  plots,
 and

 (b)  what  i5  the  date  of  allotment
 of  plot  in  each  casc?

 THL  MINISTER  OF  WORKS  AND
 HOUSING  ANL  SUPPLY  AND  RF-
 HABILITATION  (SHRI  SIKANDAR
 RAKHT)  (a)  and  (b)  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.
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 Promotion  of  Kannada  Language

 10506,  SHRI  JANARDHANA  POoO-
 JARY:  Will  the  Minster  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state-

 (ay  what  are  the  various  steps
 ~which  are  being  taken  for  promotion
 of  Kannada  Language  during  978  and
 ‘1979;  and

 (b)  what  is  the  amount  spent  [or
 promotion  of  this  language  during  977
 and  9787

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BAR-

 AKATARI):  (a)  The  steps  taken  for
 promotion  of  Kannada  language  dur-
 ing  978  and  979  include  grants  to
 State  Government  for  production  of
 University  level  text-books;  training
 of  teachers;  in  Kannada  and  produc-
 tion  of  instructional  materials  at  Cen-
 tral  Institute  of  Indian  Languages,
 Mysore:  award  of  prizes  for  standard
 text-books  and  financial  assistance  to
 voluntary  organisations/educational  i-
 stitutions  engaged  in  the  promotion  of
 Kannada  language,  etc.

 (b)  The  amount  :s  not  earmarke  i
 language-wise.  However  the  amounts
 spent  for  promotion  of  thig  language
 during  the  years  1977-78  and  1978-79
 is  approxmately  Rs.  17,78  lakh  and
 Rs,  6.82  lakh  respectively.

 Inland  ang  Overseas  Telephone  Calls
 made  by  Leader  of  Opposition

 during  1978-79,

 10507.  SHRI  BAPUSAHEB  PARUL-
 EKAR:  Will  the  Minister  of  COM-
 MUNICATIONS  he  pleased  to  state:

 (a)  number  of  inland  and  overseas
 telephone  calls  made  by  the  Leadey  2
 Opposition  in  Lok  Sabha  during
 1978.79;  and

 (by  total  amount  of  Bill  of  all
 telephone  calls  made  during  1978-79

 फड़  the  Leader  of  Opposition?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House  as  soon  as  possible,

 Expansion  of  Postal  and  Telegraphic
 facilities  in  Cannanore  District

 10508.  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  the  Government  is
 aware  of  the  fact  that  the  Cannanore
 District  in  Kerala  needs  a  lot  of  ex-
 pansion  in  postal  and  telegraphic
 facilities  to  meet  reasonably  the  re-
 quirement  of  the  people.

 (b)  how  many  requests  are  now
 pending  with  the  Government  for
 setting  up  branch  post  offices,  up-
 garding  the  Branch  Posi  Offices  to  sub-
 Post-Offices,  setting  up  of  tele.
 phone  and  telegraph  facilities;  in  new
 places,  and  the  names  of  the  areas
 from  where  the  applications  are  pend-
 ing;

 (९)  how  many  applications  are
 pending  in  each  of  the  Telephone
 Exchanges  in  this  district  for  new
 telephone  connections;  and

 (d)  what  are  the  plans  of  the  Gov-
 ermment  to  meet  these  requirements
 within  a  reasonable  time?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Postal.—-No,
 Sir.  Cannanore  District,  except  Mal-
 nad  areas,  is  more  or  less  on  par  with
 the  rest  of  the  Kerala  State,  with
 respect  to  postal  facilities.

 Telecom.—Yes  Sir.

 (b)  Postal.—5]  requests  for  open-
 ing  of  Branch  Offices  and  three  for
 upgradation  of  Branch  Post  Offices
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 into  sub-Post  Offices  are  at  present
 under  examination.  The  names  of  the
 Places  are  as  follows:—

 Opening  of  Branch  Post  Offices:
 Pushpagiri,  Parampa  Kanhirangad,
 Thazhechovva,  Narikottimala,  Hos-
 pital  Cannanore,  Kayyaringadda,
 Calicopura,  Aralamfan,  Vikas
 Nagar,  Poolakutty,  Chanandykun-
 nui,  Rananthalai,  North  Nanakuda,
 Talai  Backon  Narampadi,  Arladka,
 Muzhakunnu,  Karuvanchal,  Padema-
 ruth,  Dargas,  Aratiukandavu,  Kal-

 luvala,  Pallipampa,  Panjekal,
 Sreestha,  Manakkadavu,  Kallukot-
 tam,  Angadmoare  Village,  Telli-
 eherry  Bus  Stand,  Mundayam,
 Parampil,  Kottodi,  Kanhiradukath,
 Cheruvathukovval,  Therthalli,  Mur-
 ingeri,  Maisukappa,  Mooriyad,  Vali-
 yaparampa,  Bengalam,  Pettimudi,
 Nanicheri,  Seethangole,  Malakallu,
 Kattipoyil,  Poothapara,  Nileshwar,
 West  Mangad,  Pallathdka  and  Kap-
 pimala  (Total  5l).

 Up-grading  to  Sub-Post  Offices:

 Kanthur,  Karthikapuram,  and
 Chittarikal  (Total  3).
 (b)  Proposals  for  providing  Tele-

 phone  and  Telegraph  facilities  at  5
 new  places  have  been  sanctioned.  No
 application  for  provision  of  these  faci-
 lities  is  pending  at  present.  But  there
 are  209  places  in  this  District  where
 Telephone  and  Telegraph  facilities  are
 yet  to  be  provided  according  to  the
 approved  policy  of  the  Deptt.  These
 places  are  expected  to  be  provided
 with  those  facilities  in  a  phased  man-
 ner  during  the  current  Plan  period.

 (c)  As  per  annexure  attached.

 (d)  Postal
 Post  Offices  are  opened  and  up-

 graded  according  to  the  departmental
 norms  as  per  a  phased  programme.
 These  proposals  are  under  examina-
 tion  and  Post  Offices  will  be  opened
 and  upgradded  if  found  justified.  <As
 regards  backward  areas,  the  norms
 for  opening  of  POs  are  much  more
 liberal  than  those  for  normal  areas
 ‘with  respect  to  the  population  and
 financial  conditions.
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 Telecom.

 It  is  proposed  to  provide  Telephone
 connections  by  opening  of  new  Tele-
 phone  Exchanges  and  expanding  the
 existing  Telephone  Exchanges  during
 the  current  Plan  period,  subject  to
 availability  of  equipment  and  line
 stores.

 Statement

 Applications  for  new  Telephone  Connection<
 in  Telephone  Exchanges  in  Cannaore  Distinct

 (Kerala)

 No,  ol
 applica- tions
 pending
 for  new

 Name  of  Exchanges  telephone
 connec-
 tions  as  on
 I-4-79

 I  2

 t.  Cannanore  हि  235
 a  Baliapatam  55

 gj.  Tellicherry  .  नि  44

 4.  Chengala  22

 5.  Chrruppunzha  4
 6.  Chemuvathur  39

 ye  Chittarikkal  22

 8.  Kanhangad  नि  45

 9g.  Kumbala  3

 10,  Manjeswar  10

 it.  Mathil  :  9

 tz,  Kuliyur  .  2

 ¥9,  Mulleria  a  2

 Tq.  Neles  wat  20

 ‘15.  Pallikare  12

 16,  Payangadi  25

 r7.  Payyanur  नि  चर  59

 18,  Ramanthali  .  .  7

 19.  Trikkarpur  74

 ao.  Udma  .  .  .  .  24
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 I  ee

 ai.  Uppala  76

 a2.  Alakode  :  8

 2g.  Anjarakandy  ,  23

 aq.  Chempen  .  :  4

 25.  Cherukunnu  2

 af.  Edakkad  9

 27.  Erilkhut  Ty

 28.  Mananthoddy  ,  i3

 ag.  Iritty  हि  1

 go.  Kelakom  :  =  8

 gt.  Kolassert  6

 g2.  Kelavad  5

 33.  Kuthupatamba  24

 34.  Mane  डर  3०

 35.  Nambran  7

 36.  Mattanur  3

 37.  Mattol  3

 38.  Madupuram  27

 39.  Parur  Pia

 40.  eruvoul  rai

 4h.  Peringathoor  .  7

 42.  Ponmeri  :  I2

 43.  Sreckandapuram  5

 4th  Taliparamba  27

 Research  Hybrid  variety  of  Pulse

 10509,  SHRI  R.  KOLANTHAI  VELU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  he  pleased  to  state:

 (a)  particulars  of  the  proposal,  if
 any,  for  setting  up  search  stations
 with  assistance  from  IC  A.R.  for  de-
 veloping  hybrid  varieties  of  pulses;

 (by  whether  Tamil  Nadu  Govern-
 ment  have  urged  location  of  one  of
 auch  stations  in  their  State;  and
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 (c)  if  80,  the  action  taken  thereon
 and  the  time  schedule  for  setting  up
 the  station  indicating  location?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  There  are  no
 specific  proposals  for  setting  up  re-
 search  station;  with  assistance  from
 ICAR  for  developing  hybrid  varicties
 of  pulses.  However,  under  the  All
 India  Coordinated  Pulse  Improvement
 Project.  28  centres  for  pulses  research
 have  been  established  with  financial
 support  of  the  ICAR  in  almot  all  the
 States.  The  primary  objectives  of  the
 research  centres  has  been  the  wum-
 provement  of  the  productivity.  The
 research  work  is  being  intensified  to
 develnp  better  yielding  strains  of  the
 major  pulses  alone  with  8  suitable
 package  of  management  practices.  In
 addition  certain  centres  are  also  being
 developed  for  basic  research  to  break
 the  yield  ceiling  in  pulse  crops

 (b)  Yes,  Sir.  Tamil  Nadu  Govern-
 ment  have  urged  for  setting  up  the
 National  Research  Centre  un  major
 pulses  including  green  gram,  black
 gram  etc.  at  Vemban  in  Poddukotai
 district  in  Tamil  Nadu  and  have  of-
 fered  land  and  buildings  for  the  pur-
 pose.

 (c)  This  offer  has  been  accepted  py
 the  ICAR  and  communicated  to  the
 Government  of  Tamil  Nadu.  Council
 has  further  suggested  that  this  Natio-
 nal  Research  Centre  on  Pulses  at
 Vemban  would  work  under  the  direct
 control  of  Tamil  Nadu  Agricultural
 University.  The  Vice-Chancellor,
 Tamil  Nadu  Agricultural  University
 ha;  also  agreed  to  the  proposal,  Tamil
 Nadu  Government  has  since  been  ap-
 proached  for  their  consent.  As  soon
 as  the  consent  of  the  Tamil  Nadu
 Government  is  received,  steps  will  be
 taken  to  establish  National  Research
 Centre  on  Pulses  at  Vemban.
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 New  P.  and  T,  Building  in  Jhalawar

 10510.  SHRI  CHATURBHUS:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 Posts  and  Telegraphs  building  ia  pro-
 posed  to  be  constructed  in  Jhalawar
 (Rajasthan)  during  the  current  year;

 (b)  the  details  in  regarg  to  the  pro-
 Posed  buildings  and  staff  quarters;
 and

 (c)  when  the  buildings  are  estimat-
 ed  to  be  completed  finally?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Yes,  Sir.

 (b)  A  building  for  the  Head  Post
 Office  and  6  quarters  are  proposed  to
 be  constructed  during  current  year.
 The  P.O.  building  will  also  house  the
 combined  telegraph  office.

 (९)  By  June  1980.

 Agitation  by  National  Posts  and
 Telegraphs  Extra  Departmental

 Agents  Union

 10511.  SHRI  A.  MURUGESAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Posts  and  Telegraphs  Extra
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 Departmental  Agents  Union  (FNPTO)
 Cuddalore  Division,  Tamil  Nadu,  have
 presented  a  Memorandum  0  the
 Hon’ble  Minister  of  Communications
 on  l0th  September,  1977;

 (b)  if  so,  what  are  their  grievances
 and  what  action  has  been  taken  to
 redress  thejr  grievances  and  the
 details  thereof;

 (c)  whether  the  above  Union  have
 launched  agitations  on  3lst  March,
 i979  and  on  2nd  April,  1979;  and

 (d)  if  so,  what  are  their  demands
 ang  what  action  has  been  taken  to
 redress  their  grievances  and  the
 details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Yes,  Sir.

 (b)  A  statement  showing  the  de-
 mands  and  the  present  position  relat-
 ing  thereto  is  attached.

 {c)  Yes,  Sir.

 (d)  The  agitation  was  to  press  for
 early  settlement  of  the  24  point  Char-
 ter  of  Demands  presented  by  them  on
 10-9-1977,  referred  to  in  (a)  above  in
 respect  of  which  the  present  position
 is  available  in  the  attached  statement.

 Statement

 Details  of  demands  contained  in  the  Memorandum  submitted  to  the  Government  by  Extra  Departmental
 is

 Demands  Present  position

 T

 ‘=  The  nomenclature  “Extra  Departmental  The  E.D.  employees  are  not  fulltime  Govt,
 Agents”  should  be  changed  as  ‘Group-E’
 employees.

 employees  and  there  is  no  question  of  classi-
 fying  them  like  other  Govt.  employees.  They
 are  part  time  employees  and  are  not  cligible
 for  concemions  and  facilities  admimible  to
 regular  Govt.  employees  except  80  far  88  major
 disciplinary  proceedings  and  protection  under
 Article  git  of  the  Constitution  are  concerned,

 098  LS—3,
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 2.  The  systems  of  put-off  duty  should  be  abo-  The  E.D.As  who  are  put  off  duty  can  not  be
 lished.  Suspension  from  service  can  paid  subsisience  allowance.
 be  resorted  to  granting  a  subsistance
 allowance  for  the  period  of  suspension,

 co  The  scheme  of  dearness  allowance  should  The  schme  of  D.A.  a¢  such  is  not  applicable  to
 be  restored  with  retrospective  effect  from  E.D.  employees.  Theit  allowance  have  been
 45°73,  and  arrears  of  D.A.  of  Rs.  27°50  revised  with  effect  from  September  AQT]
 granted.

 4.  A  negotiating  machinery  like  JUM  should  The  JCM  scheme  is  not  applicable  to  port  time
 be  cunstituted.  employees  Like  EDA

 5.  The  rejected  benevolent
 |

 The  benevolent  arccommendatiors  ic  to
 of  E.D.  Enquiry  Committee  should  be  grant  of  office  rent  and  (.C.A.  The  allowances
 reviewed  and  all  benevolent  recommenda-  paid  to  the  EDAs  are  inclusive  of  the  element
 tions  should  be  implemented.  of  office  rent.  They  are  already  paid  CCA

 where  such  CCA  is  almissible  The  allow-
 ances  of  EDAs  have  since  heen  revise}  with
 ellect  from  Ist  Sept.,  1077 ©

 6.  Ihe  grant  of  office  rent  to  B.P.  Ms.

 7.  Grant  of  City  Compensatory  allowance  to
 EDAs  serving  at  clamified  stations  and
 within  contiguous  are  as  in  respect  of
 deparunental  employees.

 8.  The  time  allowance  for  cachitem  ofduty  The  time  required  to  carry  out  various  clin  ents
 which  is  now  very  stringent  and  unrealis-  of  jobs  was  asseswed  alter  careful  study  ‘There
 tic  should  =  liLeralised,  is  no  question  of  increasing  the  time  allowance

 and  the  demand  way  not  accepted,

 o  Grant  of  proportionate  charge  allowance  to
 BPMs3/5HMs,

 10.  Increase  in  the  additional  alluwance  ad-
 missible  for  performance  of  combined
 duties,

 tt,  Increase  in  the  allowance  adinissible  for  These  demands  were  linked  with  the  question

 Point
 of  workload  of  BPMs,  scale of  stamps  of  revision  of  allowancces,  As  earlier  stated

 xy  Stamp  Vendors,  delivery  of  telegrams,  oiders  have  been  issued  for  revision  of  allow-
 compensation  for  idle-wait  of  mail  Car-|  ances  with  effect  frum  rst  September,  yer
 riers,  per  hour  allowance  to  Chowkidars.

 ta,  Extra  allowance  for  various  kinds  of  duties
 should  not  be  deressed  by  the  rule  that
 maximum  allowance  should  not  be  ex-
 ceeded.  3

 4g.  Avenues  of  promotion  to  the  clerical  cadre  Ordeis  aleacy  cxist  for  absorption  of  EDAs
 should  be  opened,  in  clerical  cadres.  The  F.D.  employces  can

 compete  with  outsiders  if  they  have  (a)  put
 in  one  year  of  service  (b)  have  the  requisite
 educational  qualification  i.c.  Matriculation
 or  equivalent  aid  (c)  are  926०७  go  ycars  of
 age,

 Tq.  Grant  of  earned  leave,  casual  leave,  and  The  E.D.  employees  are  not  entitled  to  any
 special  casual  leave  to  attend  union  leave.  They  can  be  granted  authorised  lcave
 meeting.  without  any  allowances  in  Which  case  the

 have  to  provide  a  substitute  in  their  place.
 te
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 15.  Provision  of  medical  facilities,

 16,  Oferiur  the  scheme  of  educational  beneSts,

 a7.  Supply  of  unit,  nis,  chappal  and  umberella
 ६0  outdoor  stafl

 i8.  Retirement  benefits,

 i).  Liberalisation  of  gratuity  rules.

 20.  Pesinission  to  subscribe  to  the  Provident
 Fund,

 a.  Revision  of  fixed  Stationery  charees,

 a  Sincton  of  comuneent  expen  liture  for
 maintenaner  of  office,

 23.  Supply  of  furniture  for  use  in  offic  and  by
 the  public.

 The  miedical  facilities  are  cx-gratia  facilities
 admissible  to  regular  Govt.  employees  only,

 ‘These  facilities  are  admissible  to  regular  Govt,
 einployees  only,

 The  E.D.  employees  arc  given  badges  to  clis-
 tinguith  them  while  on  duty,  They  cannot  be
 supplied  with  uniforms,  chappals  ctc.  which
 arc  given  only  te  regular  Govt.  employees,  It
 has  however  en  since  agreed  to  provide
 umbrellas  to  those  members  who  are  sciving
 in  the  areas  (i)  where  maximum  temperature
 during  summer  is  108  F  and  (ii)  where  normal
 rainfall  for  any  4  consecutive  months  is
 go  inches  or  over,

 The  E.D.  employees  are  not  entitled  to  pensionary
 benefits  as  they  are  ouly  part  tine  employees,

 They  aie,  however,  given  ex-gratia  gratuity.

 Permission  to  eubscribe  to  Provident  Fund  is  given
 only  to  regular  Govt.  employces.

 The  fixed  stationery  charges  were  revised  a  couple
 of  vears  back  and  a  further  review  iy  already
 unde:  examination,

 The  coutingent  expenditure  can  be  incurred
 only  by  t  fe  head  of  the  office  and  E.D.  em-
 ployecs  have  no  such  status,

 Instructions  already  exist  to  ensue
 supply

 of
 furniture  to  F.D.B.P.Os,  like  tabie.  ८

 a stool,  parce]  chest  record  box,  handbox  an
 bench  for  the  public  as  per  standard.

 24.  Grant  of  Flood  advance  and  Festival  These  concessions  are  admissible  only  to  m  gular
 advance.  Government  emplovers,  However,  the  question

 of  extending  this  benefit  of  Hood  advance  to
 ED  As  is  under  consideration

 Demands  of  Akhil  Barat  Sindhi
 Sahit  Sammelan

 10512,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 ‘pleased  to  state:

 (a)  whether  it  is  fact  that  the
 Government  have  received  a  charter
 of  demands  presented  by  th  40  Akhil
 Bharat  Sindhi  Sahit  Sammelan  heid  in
 December,  978  at  Ulhasnagar  (Maha-
 rashtra);

 (b)  if  so,  the  details
 made  therein;  and

 (c)  what  action  Government  have
 taken  or  propose  to  take  on  each  of
 the  demands  so  made?

 of  demands

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  A  copy  of  the  charter
 of  Demands  has  been  received  in  the
 Ministry  through  the  aegis  of  Akhil
 Bharat  Sindhi  Boli  and  Sahit  Sabha.

 (b)  The  Charter  covers  a  wide
 range  of  educational  and  culttral
 demands.  Most  of  the  demands  con-
 cern  the  State  Governments.  The
 demands  which  concern  the  Govern-
 ment  of  India  relate  to  promotion  of
 Sindhi  language  and  literature.

 (c)  In  so  far  as  the  demands  for
 promotion  of  Sindhi  language  and
 literature  are  concerned,  it  is  Gov-
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 ernment’s  policy  to  encourage  all
 India  languages,  including  Sindhi,  and
 to  provide  facilities  for  their  deve-
 lopment.

 For  the  development  of  Sindhi  the
 Government  have  undertaken  a
 scheme  to  bring  out  educative  books
 in  Sindhi  for  the  benefit  of  students
 and  Sindhi-speaking  people  in  gene-
 ral.  To  promote  individual  effort,  a
 scheme  of  award  of  five  prizes  an-
 nually  for  literary  works  has  been
 instituted.  Tha  Government  are  giv-
 ing  assistance  to  Akhil]  Bharat  Sindhi
 Boli  and  Sahit  Sabha  under  the
 Scheme  of  assistance  to  voluntary
 agencies  for  promotion  of  Indian  lan-
 guages  for  holding  of  Seminars  on
 Sindhi.  The  Sahitya  Akademi  has
 brought  out  a  number  of  books  in
 Sindhi  and  given  Akademi  awards  to
 distinguished  Sindhi  writers.  The
 Central  Institute  of  Indian  Languages,
 Mysore  has  prepared  special  teaching
 materials  for  teaching  Sindhi  and
 training  is  also  being  conducted  to
 train  teachers  in  Sindhi  at  the  Regio-
 nal  Training  Centre  established  at
 Pune  by  the  Government  of  India.

 Steps  by  A.P.C,  to  Safeguarg  Inttrest
 of  Tobacco  Growers

 10513.  SHRI  8.  R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tobacco
 growers  in  India  get  bha  per  cent  of
 the  price  of  what  their  counterparts
 in  Japan  get  for  similar  tobacco;

 (b)  if  so,  the  reasons  thereof;  and

 (९)  what  are  the  steps  being  taken
 by  the  Agricultural  price  Commission
 to  safeguard  the  interests  of  the
 tobacco  growers  in  this  regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  Information  is  being  collect-
 ed  and  will  be  placed  on  the  Table
 of  the  Sabha  as  soon  a3  poasible.

 (c)  The  Agricultural  Prices  Com-
 mission  is  required  to  make  recom-
 mendations  on  support  prices  for
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 various  commodities,  At  the  request
 of  the  Government,  the  Commission
 has  submitted  its  report  on  price
 policy  of  virginia  flue  cured  tobacco
 for  the  ‘1978-79  crop.  The  Commis-
 sion  has  made  the  following  recom-
 mendations:  —

 (i)  the  minimum  support  price
 for  Farm  Grade  F2  of  VFC  tobacco
 be  fixed  at  Rs.  7.50  per  kg.  for  the
 1978-79  crop;

 (ii)  support  prices  for  other
 grades  of  VFC  tobacco  may  be
 determined  in  the  light  of  the  nor-
 mal  market  price  differentials;

 (iii)  such  strains  as  are  parti-
 cularly  suited  to  the  light  textured
 soils  be  developed  and  only  the
 area  under  light  soil  tobacco  be
 increased  without  increasing  the
 total  area  under  VFC  tobacco;

 (iv)  the  eight  farm  grades  evolv-
 ed  by  the  Tobacco  Board  be  statu-
 torily  enforced  at  the  growers’  level
 backed  by  appropriate  certification
 of  the  quality  by  an  official  agency
 as  is  done  in  the  case  of  agmark
 grades  and  adequate  arrangements
 for  imparting  necessary  training  to
 the  growers  in  the  grading  skills;
 and

 (v)  utmost  priority  be  accorded
 to  the  establishment  of  integrated
 infrastructure  in  the  form  of  stor-
 age,  warehousing  and  redrying
 facilities;  in  such  a  manner  as  would
 make  them  easily  accessible  to  the
 growers.

 With  a  view  to  safeguarding  the  in-
 terest  of  the  tebacco  growers,  the  Gov-
 ernment  has  taken  a  number  of  mea-
 sures  which  include:

 l.  The  Central  Government
 authorised  the  S.T.C,  to  purchase
 10,000  tonnes  of  VFC  tobacco  from
 Andhra  Pradesh  from  979  crop  on
 Government  account.  During  978
 also  the  Government  has:  authoris-
 ed  the  §.T.C.  to  purchase  10,000
 tonnes  of  VFC  tobacco  from  1078
 crop  from  Andhra  Pradesh  on  Gov-
 ernment  accounts.
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 2.  During  1978,  the  Central  Gov-
 ‘ernment  authorised  the  National
 Agricultural  Cooperative  Marketing
 Federation  (NAFED)  to  purchase
 upto  25,000  tonnes  of  non-virginia
 tobacco,  especially  bidi  tobacco,  on
 Government  account,

 8.  The  Tobacco  Board  introduced
 ‘Tobacco  Leaf  Purchase  Voucher
 Scheme  in  Andhra  Pradesh  and
 Karnataka  with  a  view  to  helping
 virginia  tobacco  growers  in  obtain-
 ing  timely  payment  of  their  tobacco.

 4.  The  Tobacco  Board  has  intro-
 duced  eight  new  farm  gprades  fur
 black  soil  areas  and  plant  position
 grading  for  light  soil  areas.  During
 1979,  the  S.T.C.  is  making  a  pur-
 chase  of  5,000  tonnes,  oul  of  total  of
 10,000  tonnes  on  Government  ac-
 count,  in  new  farm  grades  directly
 from  the  growers  at  the  purchasing
 and  grading  centres  e3tablished  by
 the  Tobacco  Board  for  this  purpose.

 5.  The  Tobacco  Board  Act,  l975
 has  already  been  amended  which
 empowers  the  Tobacco  Board  to
 established  its  own  auction  plat-
 forms  for  sale  of  virginia  tobacco
 and  to  work  as  an  auctioneer  on  the
 platforms  established  by  it  and
 registered  with  it.  The  Tobacco
 Board  is  working  out  a  scheme  for
 setting  up  of  auction  platforms.

 6.  Taking  into  consideration  sur-
 plus  production  of  bidi  and  other
 types  of  tobacco  and  the  difficulty
 being  experienced  in  marketing  the
 same,  the  Centra]  Government  have
 appointed  an  Expert  Group  on
 Tobacco,  to  make  a_  study  of  the
 problems  in  depth  and  to  recom-
 mend  measures  necessary  for  regu-
 ‘lation  of  production  and  improve-
 ment  of  marketing  of  all  types  of
 tobaccos.

 7  There  was  glut  situation  in
 Flud-cured  Virginia  (VFC)  tobacco
 in  Andhra  Pradesh  during  1977-78
 and  with  a  view  to  avoiding  recur-
 rence  during  1978-79  the  Tobacco
 Board  had  taken  action  under  the
 provisions  of  the  Tebacco  Board  Act
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 975  to  restrict  acreage  under  VFC

 tobacco  in  Andhra  Pradesh.  How-~

 ever,  it  could  not  be  implemented
 fully  due  to  some  legal  complica-
 tions.

 उत्तर  प्रदेश  में  बाढ़  नियंत्रण  के  लिए  मोजना

 10514.  क्री  वयाराम  शाक्ध  :  क्‍या

 कृषि  और  सिचाई  मन्‍्त्ती  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  कया  उत्तर  प्रदेश  में  बाढ़  नियन्तण

 के  लिये  व्यापक  योजना  तैयार  की  गई  है  भर

 यदि  हां,  तो  तत्सम्बन्धी  रूपरेखा  क्या  है;  शौर

 (@)  क्या  राज्य  सरकार  ने  इस  कार्य  के

 लिये  झ्रतिरिक्त  सहायता  का  प्नुरोध  किया  है
 झौर  यदि  हां,  तो  क्या  केन्द्रीय  सरकार  ने  राज्य

 द्वारा  मांगी  गई  पूरी  सहायता  को  मंजूरी  दे

 दी  है?

 कृषि  धर  सिचाई  मंत्री  (श्री  सुरजीत

 सिह  बरमाला)  :  (क)  गंगा  बाढ़  नियन्त्रण

 झायोग  ने  उत्तर  प्रदेश  में  बाढ़  नियन्त्रण  के  लिए
 973  में  327  करोड़  रुपए  की  लागत  वाली

 एक  यंजना  की  रूपरेखा  तैयार  की  थी  और

 उसके  बाद  धाघरा  शौर  गोमती  बेसिनों  में

 बाढ़-नियन्त्रण  की  व्यापक  योजनाएं  भी  तैयार

 की  थी,  जिन  पर  क्रमश:  775  करोड़  रुपया

 और  3i.35  करोड़  रुपया  खर्च  होना  था  ।

 उत्तर  प्रदेश  में  बाढ़  के  नियन्त्रण  की  योजना  की

 रूपरेखा  में  तटबन्ध  स्कीम,  नगर  सुरक्षा  उपाय,

 भू-कटावरोधी  निर्माण-कार्य,,  जल-निकास

 सुधार  स्कीमें,  नदी  सुधार  बक्से,  पुलों  के

 लिए  जलमार्गो  का  विस्तार,  घिरे  हुए  ग्रामों

 को  ऊंचा  उठाना,  जल-संचयन  जलाशय,  भू-
 संरक्षण,  बाढ़  पुर्वानुमान  और  बाढ़  क्षेत्र

 निर्धारण  शामिल  है।

 (ख)  राज्य  सरकार  ने  राज्य  में  बाढ़

 सुरक्षा  स्कीमों  के  कार्यान्वयन  के  लिए  976
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 में  3.3  करोड  रुपए  की  केद्रीय  सहायता
 मांगी  थी  t  चूंकि  बाढ़  नियन्त्रण  राज्य-्टर
 का  भाग  है,  इस।लए  केन्द्रीय  सरकार  यो  जतागत
 स्फीमों  के  लिए  राज्य  सरकार  को  उनाप  ऋण
 शर  अ्रनुदान  देती  है  श्र  राज्य  सरकार  अपनी
 प्राथमिकताओं  के  अनुसार  विभिन्न  सकट
 सोर स्कीमों  के  लिए  स्वप्  धन  आवटित  करते

 है  v

 Issue  of  Registration  No.  and  Certifi-
 cates  of  registration  under  the  insec-

 ticides  Act,  962

 Wo1s.  SHRI  SARAT  KAP.  Will  the
 Minister  of  AGRICULTURE  AND  Ifi-
 RGATION  be  pleased  to  siate:

 (a)  whether  as  per  the  provisions
 of  Insecticides  Act,  1968,  Registration
 number  of  insecticide  and  certificate
 of  Registration  have  to  be  issued
 within  4292  months  of  the  date  of  re-
 eceipt  of  the  applications  by  the
 Central  Insecticides  Board;

 (b)  if  so,  whether  all  the  manufac-
 turers  who  are  registered  with  the
 Central  Insecticides  Board  so  far,  have
 been  issued  with  necessary  regustra-
 tion  numbers  and  certificates  of  regis-
 tration;

 (९)  if  not,  the  reasons  for  this
 undue  delay;  and

 (dy  steps  being  contemplated  ny
 Government  to  issuc  the  numbers/
 certificates  without  further  delay?

 THE  MINISTER  OF  .AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  (a)
 Under  Section  9(iii)  of  the  iasecticides
 Act,  968  the  Registration  Commuttee

 ig  to  grant  registration  number  and
 issue  the  certificate  of  registration
 within  a  period  of  42  months  from
 the  date  of  receipt  of  the  application;
 in  certain  cases  where  the  Committee
 finds  it  difficult  to  arrive  at  a  decision
 on  the  basis  of  the  material  placed
 before  it,  the  period  can  be  extended
 by  6  months.

 (b)  No,  Sir.

 MAY  i4,  3978  Written  Answers  76

 (6)  and  (a),  The  Govarnmcnt  is
 looking  into  the  reasons  for  delay
 with  a  view  to  expediting  the  issue  of
 Registration  Certificates,

 Children  parks  used  for  commercial
 piupores  in  Hari  Nagar,  New  Delhi

 i05'G,  SHRI  PIUS  TIRKEY:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  ८५7०  SUPPLY  AND  REH/  BILI-
 TATION  be  pleased  to  state:

 (४)  whether  the  lund  carmarkeg  for
 children  parks  as  per  Master  Plan  in
 Hari  Nagar  Ghanta  Ghar  Colony,  New
 Delin  is  being  used  for  commercial

 purposes  by  some  individuals;

 (o)  whether  Government  have  re-
 cently  made  some  changes  in  ‘the
 Master  Plan  of  the  Hari  Nagar
 area;  and

 (९)  if  so,  the  reasons  thereof?

 TIE  MINISTER  OF  WORKS  AND
 HUUSING  AND  SUPPLY  AND  RFE-
 HABILITATION  (SHRI  SIKANDAR
 BAHT);  (a)  to  (c).  The  mformation
 is  being  collected  and  will  be  placed
 oa  the  Teble  of  the  Sabha.

 Separate  P  &  T  circle  for  Himachal
 Pradesh

 05i7.  SHRI  9,  ४.  ALAGESAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  had  ac-
 cepted  in  principle  during  978  to
 create  a  separate  P  &  T  Circle  for  lhe
 State  of  Himachal  Pradesh  provided
 the  State  Government  coulq  arrange
 suitable  accommodation;

 {b)  if  so,  whether  the  State  Govern-
 ment  of  Himachal  Pradesh  since  has
 offered  any  accommodation  for  the

 proposed  P  &  T  Circle  at  Simla  or
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 at  any  other  suitable  place  in  ‘1976,
 i877  and  1978  or  4979  alongwith  the
 names  of  places;

 (c)  if  so,  the  details  of  the  accom.
 modations  offereq  with  date;

 (d)  the  decision  of  the  Central
 Government  on  this  offer;  and

 (e)  the  likely  date  by  which  the
 separat  P  &  T  Circle  would  be  creat-
 ed  for  Himachal  Pradesh?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHR!  NARHARI  PRASAD  SUKH-

 DEV  SAI):  (a)  Yes,  Sir.  The  pre-
 pose!  was  accepted  in  principle  in
 L978

 (b)  tu  (d).  The  Himachal  Pra-
 desh  Government  had  offereg  accom-
 modation  on  rent  for  P  &  T  Circle
 Hars,  at  Simla  in  ‘1976.  The  offer
 wir,  bovcver,  not  accepted  at  that
 time.  The  State  Government  bad
 agatn  ofiered  accommodation  in  i976
 al  Jogindernagar.  The  offer  could
 not  be  accepted  as  it  was  decided  to
 lo.ufy  CircJe  Headquarters  at  the  State
 Meauquarters  only  to  maintain  effec-
 live  liaison  with  the  State  Govern-
 ment.

 (e)  Separate  P  &  T  Circle  toc  Hima-
 chal  Pradesh  would  be  created  as  s*on
 ag  stulchle  accommodation  is  trade
 avilable  by  the  Himachal]  Pradech
 Government  at  Simla.

 Post  of  Commissioner,  Central  School
 Organisation

 10518.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  slate:

 (a)  whether  the  post  of  the
 Commissioner,  Central  School  Or.
 ganisation  hag  not  been  filled  up  for
 a  long  time;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
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 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATA-
 KI):  (a)  Yes,  Sir,  The  post  of  Com-
 missioner,  Kendriya  Vidyalaya  Sanga-
 than,  New  Delhi  has  been  lying  vacant
 since  the  25th  December,  1977.  The

 Deputy  Commissioner  Kendriya  Vidya-
 laya  Sengathan,  has  however,  been
 given  additional  charge  of  post  of

 Commissioner  also,

 (b)  It  has  not  been  possible  to  find
 a  suitable  person  to  man  the  post  al-

 though  action  to  fill  it  had  heen  initiat-
 ed  before  the  post  actually  fell  vacant,
 Efforts  are  continuing  to  find  a  suitable
 person.

 Nizamabad  Telephone  Exchange  as
 auto  exchange

 10519.  SHRI  K.  VITYA  BHASKARA
 REDDY:  Will  the  Minister  of  COM-

 MUNICATIONS  be  pleased  to  state:

 (a)  number  of  telephone  connec-
 tions  operating  in  Nizamabad  Tele-

 Phone  exchange  at  present  and  the
 number  of  operators  manning  the

 exchange  per  shift;

 (b)  whether  the  Government  are
 aware  of  public  complaints  about

 unsatisfactory  service  in  the  exchange;
 and

 (c)  the  reasons  for  delay  in  con-

 verting  this  exchange  into  Auto

 exchange?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 (SHHI  NARHARI  PRASAD  SsUKit-
 DEV  SAI):  (a)  1,  Number  of  tele-

 phone  connection  operating  in  Niza-

 mabad  Telephone  Exchange  at  present
 is  1518,
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 2,  Number  of  operators  manning
 each  ghitt  i,  as  follows:—  .  <«

 Duty  hours

 (i)  coro—o620
 (ii)  0620—240
 (ili)  (07001430
 (iv)  0800—1520

 (v)  agzo—630
 (vi)  1000—  9००

 (vii)  :800—2:00
 (viii)  :000—t-720

 ia  3  zB
 (ix)  340—-2:00
 (x)  540—~2300

 (xi)  :640--c000

 (b)  Yes,  Sir.  Authorities  are
 aware  cf  the  complaints  from  ihe  pub-
 lic  and  action  is  being  taken  to  im-
 prove  the  service.

 (c)  Due  to  acute  shortage  of  auto

 equipment,  there  is  delay  in  convert-
 ing  Nizamabad  manual  exchange  into
 auto  cxchange.

 व

 POKMM

 क
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 Purchasing  centres  by  F.Cl.  in  Niza-
 mabad  district  during  last  Kharif

 Season

 10520,  SHRI  ABDUL  LATEEF:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  number  of  purchasing
 centres  operated  by  F.C.I.  in  Nizama-
 baq  district  in  A.P,  in  last  Kharif
 season  for  the  purchase  of  Paddy  and
 the  total  quantity  procured  at  each
 centre  variety-wise;

 (by  the  number  of  new  bags  sup-
 phed  by  FCI  and  number  of  bags
 brought  by  farmers  due  to  shortage
 of  new  bags  with  reference  to  each
 centres  and  the  reasons  for  non-sup-
 ply  of  bags;  and

 (c)  the  price  paid  for  the  new  bags
 by  F.C.I.  as  against  ruling  price  of
 these  bags  in  the  market?  |

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SYNGH):  (a)  The  Food  Corpo-
 ration  of  India  operated  22  centres  in
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 Nizamabad  District  during  last  Kharif
 season  for  purchase  of  paddy  and  pro-
 cured  a  total  quantity  of  27,7i6  ton-
 nes  of  Paddy,  Statements  indicating
 quantity  of  paddy  procured  at  euch
 centre  and  the  variety-wise  position
 of  paddy  procured  in  the  District  are
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No,  LT-447/79]

 (b)  In  some  pockets,  actual  procure-
 ment  had  exceeded  the  target  and
 some  of  the  purchase  centres  had  run
 short  of  gunnies.  Arrangements  for

 diverting  gunnies  to  the  needy  pur-
 chase  centres  were  made  but  before
 the  gunnier  reached  the  centres,  some
 of  the  farmers  were  asked  to  deliver
 the  paddy  in  their  own  gunnies  for
 which  they  were  paid  the  price  along
 with  the  price  of  the  grain.

 Information  in  regard  to  the  numer
 of  new  bags  supplied  by  food  Cor-

 poration  of  India  and  the  number  of

 bags  brought  by  farmers  is  not  readily
 available.

 (c)  The  cultivators  were  ce-imburs-
 ed  tne  price  for  new  gunnieg  fixed  by
 the  Government  of  India  for  the  quar-
 ter  ending  91-12-1978  @  Rs.  3.75  per

 bag  of  00  kg.  and  Rs.  3.20  per  kag  of
 75  kg.  and  for  the  quarter  ending
 31-38-1979,  @  Rs.  4.6  per  bag  of  00

 kg.  and  Rs.  3.75  per  bag  of  75  kg.

 Hindi  Officer  and  Hindi  Translator  in
 D.  M,  8.

 10521,  SHRI  RAJE  VISHVZSHVAR
 RAO:  Will  the  Minister  of  ACRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  8094  on  the
 28rd  April,  i979  regarding  posts
 sanctioned  for  Hindi  work  in  DMS.
 and  state:

 (a)  date  on  which  the  reference  had
 been  made  to  the  Ministry  of  Home
 Affairs  for  filling  up  the  post  of  Hindi
 Officer  and  Junior  Translator  on  ad
 hoe  basis  and  the  date  on  which  their
 advice  was  received  in  D.M.S,  and
 state:

 (b)  whether  the  Government  are
 aware  that  these  posts  are  required  to
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 de  filled  up  for  fulfilling  the  statutory
 ebligations  under  the  official  language
 policy  of  the  Government;

 (ce)  whether  in  the  month  of  Jan-
 uary,  499  the  DMS  authority  had
 given  an  assurance  to  the  Parliamen-
 tary  Committee  on  Official  Language
 Committee  that  the  vacant  post  will
 be  filled  up  within  a  month;  and

 (d)  if  so,  the  reasons  for  delay?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Pending  finalisation  of  Recruitment
 Rules,  the  Ministry  of  Home  Affairs
 was  requested  on  ilth  January,  1979,

 to  recommend  the  names  of  suitable
 officers  for  appointment  to  the  post
 of  Hindi  Officer  and  Junior  Hindi
 Translator  on  ad-hoc  basis  by  trans-
 fer/deputation  basis  from  amongst
 suitable  officials,  who  fulfilled  the  re-
 quisite  educational  qualifications  and
 experience  as  laid  down  by  the  De-
 partment  of  Official  Language,  Min-
 istry  of  Home  Affairs.  A  reply  to
 this  reference  has  not  yet  been  re-
 ceived.  However,  the  post  o.:  Hindi
 Officer  has  ‘been  filled  on  ad-hoc  basis
 by  appointment  of  a  departmental
 candidate  on  4th  May,  1979,  Filling
 up  of  the  post  of  Junior  Hindi  Trans-
 lator  by  departmental  candidate  on
 ad  hoc  basis  is  also  being  considered.

 (b)  Yes,  Sir.

 (c)  The  Members  of  the  Committee
 desired  that  the  requirements  of  the
 Official  Language  Act  should  be  fully
 observed  after  filling  of  the  posts  in
 a  period  of  about  one  month.  An
 assurance  was  given  that  efforts  will
 be  made  accordingly.

 {d)  The  recommendation  from  the
 Ministry  of  Home  Affairs  for  filling
 up  the  post  on  transfer/deputetion
 basis  was  being  awaited.  Since  no
 recommendations  have  been  received
 so  far,  the  post  of  Hindi  Officer  has
 been  filled  on  an  adhoc  basis  by
 appointment  of  departmental  candi-
 date,
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 Strike  by  Delhi  School  Teachers

 10522,  SHRI  P.  A.  SANGMA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  the  names  of  the  schools  in
 Delhi  where  the  entire  teaching  staff
 Was  suspended  fo,  participa  ting  in
 the  strike  in  March,  1979;  and  ime

 (b)  the  alternative  arrangement
 made  for  running  these  schools?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  information
 is  being  collected  from  Delh:  Admi-
 mustration  and  will  be  Jaid  on  the
 Table  of  the  Sabha  as  soon  as  possi-
 ble.

 Work  done  in  Regional  Language  in
 Directorate  of  Extension

 10523.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleas:d
 to  lay  a  statement  showing:

 (a)  the  details  of  the  work  done  in
 regional  languages  in  the  Publicity
 Division  of  the  Directorate  of  Exten-
 sion  ang  the  number  of  persons  an-
 gaged  in  this  work  there  as  also  the
 details  of  the  posts  on  which  they  are
 working;

 (b)  whether  posts  have  been  creat-
 ed  only  for  four  regional]  languages  80
 far  and  sanction  has  also  been  ac-~
 corded  to  do  work  in  those  languages;

 (c)  if  so,  the  reasons  for  neglecting
 the  other  regional  languages  provided
 in  the  Constitution  have  not  been
 adopteg  for  the  purpose;  and

 (d)  the  policy  proposeg  to  be  adopt-
 ed  by  Government  for  other  regional
 languages?

 THe  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Directorate  of  extension  is  pre-
 paring  agricultural  information
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 Material  including  press  jeatures,
 leafiects  and  pamphlets  as  well  as
 material  for  exhibitions,  etc.  in
 Kannad,  Bengali,  Punjabi  and  Telugu.
 One  sub-Editor  ig  engaged  in  this
 work  in  each  language.

 (b)  Yes,  Sir.

 (c)  and  (d).  Agricultural  informa-
 tion  support  in  regional  languages  is
 being  provided  primarily  by  the  State
 eoneerned.  The  work  wag  introduc-
 ed  in  the  Directorate  of  Extension  in
 a  few  languages  on  pilot  basis  and
 further  expension  to  cover  other  rc-
 ional  languages  has  not  been  found
 necessary  in  view  of  strengthening  of
 the  agricultural  information  support
 facilities  in  the  State.

 Transfer  Of  Custodian  Property  in
 Village  Sheikh  Sarai,  New  Delhi

 10524.  SHRI  MOHAN  LAL  PIPIL:
 SHRI  ARJUN  SINGH

 BILADORIA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  stetc'

 (a)  whether  he  had  askeg  the  Chief
 Settlemtnt  Commissioner  to  go  ahtad
 with  the  transfer  of  the  ownership  2
 the  Custodian  property  in  question  rors
 the  sitting  occupants  in  view  of  the
 decision  already  taken  by  the  Gov-
 ernment  in  this  regard  in  1971;  and

 (b)  whether  it  is  a  fact  that  nis
 orders  in  the  matter  have  still  not
 been  carrieg  out  by  the  officers  con-
 cerned,  if  90,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  Chief
 Settlement,  Commissioner  was  १६४९९
 to  process  the  Case  in  accordance  with
 the  Government  policy  and  instruc-
 tiong  on  the  subject.  The  matter  has
 been  accordingly  examined  and  it  has
 not  been  found  possible  to  transfer
 the  ownership  of  the  custodian  pro-
 gerty  to  the  unauthorised  occupants.

 MAY  4,  970  Written  Answers  84

 Qualification  of  Scientiats.3  Cadre  at
 ICAR,

 10525,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  how  many  officers  at  ICAR
 headquarter  who  neither  possess
 h.gher  post-graduate  university
 degree  nor  any  research  experience
 in  any  discipline  have  been  promoted
 to  scientists-3  cadre  0०७  above  during
 the  last  three  years,  year-wise;

 (by  how  many  scientists  at  the
 Head  Quarters  ICAR  who  possess  post
 graduate  university  degree  anqg  re-
 search  experience  in  the  country  and
 abroad  were  not  given  ©  scient.sts-3
 grade;

 (०)  whether  the  ireprcnentation  of
 the  adversely  affected  scicntists  are
 lying  with  the  administration  since
 I968  ang  why  no  decision  has  been
 takcn  on  them;  and

 (a)  steps  taken/proposed  to  ex-
 pedite  decision  in  the  matter?

 JHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  [IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  minimum
 qualifi:  ation  for  scientists  in  ¢he  Agri-
 cultural  Research  Service  is  a  Master's
 degree  or  equivalent  in  any  branca
 of  agriculture,  animal  sciences  in~
 cluding  fishery,  forestry,  general
 science,  home  science,  social  science
 or  statistics  or  mathematics.  No  scien~
 tist  not  possessing  a  post-graduate
 university  degree  has  been  promoted
 to  grade  S-3  of  Agricultural  Research
 Service  during  the  last  three  years  at
 the  headquarters  of  the  Indian  Coun-
 cil  of  Agricultural  Research.

 {b)  All  grade  S-2  scientists  who
 wera  eligible  for  assessment  for  grant
 of  merit  promotion  or  advance  incre-
 ments  on  3lvt  December,  1975,  and
 Zlst  December,  976  have  been  given
 merit  promotions  with  effect  trom  ist
 July,  976  and  ist  July,  977  respec-
 tively  to  grade  8-3  08  the  Agnicul-
 tural  Research  Service  at  the  ‘head«
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 quarters  of  the  Indian  Councii  of
 Agricultural  Research  on  the  recom-
 mendations  of  the  Agricultural
 Scientists  Recruitment  Board,  Re-
 commendations  of  the  Agricultural
 Scientists  Recruitment  Board  in  res-
 pec;  of  S-2  grade  scientists  as  on  3ist
 December,  977  are  still  awaited.
 Assessment  forms  of  S-2  scientists
 who  became  eligible  for  assessment  on
 3l+t  December,  978  are  yet  to  be
 sent  to  the  Agricultural  Scientists
 Recruitment  Board,

 (e)  The  Agricultural  Research
 Service  was  constituted  with  effect
 from  ist  October,  975  and  since  all
 elimble  grade  8-2  scientists  have  got
 ment  promotion  to  grade  8-3  with
 eflect  from  ist  July,  976  and  Ist  July,
 I977,  there  is  no  question  of  any  grade
 S  2  scieutist,  having  been  adverscly
 aflected  <t  the  headquarters  of  the
 Inchun  Council  of  Agricultural
 Research

 Cd)  Docs  not  arise

 “Farmer  Scheme  Benefit  Wrong
 Persons”

 69265  SHRI  VIJAY  KUMAR
 N.  PATIL:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 he  pleased  ६0  state:

 (a)  whether  attention  of  the  Go-
 vernment  has  been  drawn  to  the  news
 report  appearing  in  the  Hindustan
 Time,  dated  23rd  April,  979  under
 the  caption  “Farmer  Scheme  benefit
 wrong  persons”,

 (b)  the  nature  of  deficiencies
 observed  by  the  Programme  Evalua-
 lion  Organisation  in  selection  of
 beneficiaries  under  S.F.D.A,  Scheme
 and  the  steps  taken  by  the  Govern-
 ment  to  ensure  improvement  in  the
 criteria  and  procedure  followed  for
 identification  of  beneficiaries  selected
 under  the  schemes  are  genuine  and
 that  the  incensitives  Financial  and
 technical-provided  under  the  scheme
 to  make  them  economically  viable,
 percolate  to  them  as  envisages  under
 the  scheme;  ang

 (c)  details  of  modifications/correc-
 tive  measures  taken-up  by  the  Cen-

 tral  authorities  to  modify  the  schemes
 in  the  light  of  the  deficiencies  observ-
 ed  by  the  P.E.O,  in  their  latest  report?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir,

 (b)  The  deficiencies  pointed  out  in
 the  report  of  Programme  Evaluation
 Organisation  relate  to  slow  progress
 in  identification  and  wrong  identifica-
 tion  of  participants.  The  comments
 of  the  report  in  this  regard  are:—

 (i)  The  overall  percentage  og  the
 target  group  identified  in  the  pro-
 jects  covered  by  the  study  was
 nearly  34.  It  was  particularly  pvor
 in  the  cause  of  Marginal  Farmers  and
 Agricultural  Labourers.

 (n)  Lack  of  precision  in  the
 definition  of  target  groups,  absence
 of  proper  instructions  from  higher
 authorities  and  non-availability  of
 up-to-date  land  records  led  to  wrong
 identification.

 (iii)  As  a  resul¢  of  improper
 identification  and  verification  of
 bencficiaries,  the  benefits  of  the
 scheme  accrued  to  wrong  persons  to
 the  extent  of  about  9  per  cent  both
 in  Small  Farmers  Development
 Agency  and  Marginal  Farmers  Agri~
 cultural  Labourer:  prujects  and  very
 little  attention  has  been  paid  to
 agricultural  Labourers.

 (iv)  Vagueness  in  the  definitions
 of  family  unit,  land  holdings  and
 agricultural  labourers  have  led  to
 wrong  identifications.  In  this  con-
 nection  it  is  to  be  mentioned  that
 the  report  is  based  on  the  data
 collected  for  the  first  two  years  of
 the  Projects.  The  projects  were
 expected  to  be  implemented  over  a

 period  of  five  years.  A  number  of

 agencies  seem  to  have  adopted  a

 practical  view  to  identify,  in  the
 initial  years,  only  such  number  of
 beneficiaries  who  were  expected  to
 be  assisted  in  the  near  future.  The
 process  of  identification  picked  up
 in  the  later  years  and  lack  of  iden-
 tification  did  not  materially  affect
 the  programmes.  By  the  end  of
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 December,  978  .63  crores  of  parti-
 cipants  had  been  identified  since  in-
 ception  which  is  much  more  than

 ‘the  targetted  figure  for  beneficiaries
 for  these  projects.
 As  regards  wrong  identification,  the

 error  has  been  confined  to  less  than
 0  per  cent  and  90  per  cent  have  been
 correctly  identified.  The  guidelines  in
 force  till  1973-74  for  identification  of
 beneficiaries  had  themselves  provid-
 ‘ed  some  flexibility  to  the  agencies  to
 fix  the  norms  on  the  basis  of  local
 conditions.  Jn  1974,  however,  a  revis_

 ‘ed  definition  was  introduceg  by  which
 an  absolute  ceiling  of  5  acres  of  hold-
 ing  had  been  stipulated.  As  regards
 financial  and  technical  benefits  accru-
 ing  more  to  the  relatively  better  oft
 sections  of  the  members  of  the  target
 group,  it  was  parily  due  to  +he
 emphasis  on  making  potentially  viable
 farmers  actually  so  by  arranging
 credit,  inputg  and  know-how  and
 partly  due  to  the  security-oriented
 approach  of  financing  institutions.

 In  order  to  help  the  Small  Farmers/
 Marginal  Farmers  and  Agricultural
 labourers  properly  identified,  the  con.
 tents  of  the  programmes  have  now
 been  expanded  to  include  industry
 and  tertiary  sector  in  the  new  Inte-
 grated  Rural  Development  pro-
 gramme  Further  the  ‘Antyodaya
 Approach’  of  assisting  the  weakest  of
 the  weak  first  hag  been  recommended
 for  adoption  in  the  new  Integrated
 Rural  Development  programme  and
 ‘the  Small  Farmers  Development
 Agency  programme.

 (c)  The  observationg  of  the  report
 are  under  examination.

 Water  charges  by  Delhi  Municipal
 Corporation

 10527,  CHOWDHURY  BALBIR
 SINGH:

 SHRI  GYANESHWAR
 PRASAD  YADAV.

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  levy
 of  water  charges  on  flat  rate  basir  ‘y
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 the  Municipal  Corporation  of  Delhi
 from  unmetered  water  connections
 has  been  declareq  illegal  by  Delhi
 High  Court;

 (b)  if  so,  whether  the  M.C.D.  is
 continuing  to  charge  the  water  charges
 on  fiat  rate  basis;

 (c)  if  so,  the  reasons  therefor  and
 the  action  proposed  to  be  taken
 against  the  defaulters;  and

 (d)  whether  any  representation  has
 been  received  against  the  defaulting
 Officers  and  the  refund  of  excess
 amount  already  charged  from  the
 eonsumers?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  lad  on
 the  Table  of  the  Sabha.

 Expenditure  per  student  in  union  ter-
 ritories

 10528.  SHRI  A.  K.  ROY:  Wil]  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  he  pleas-
 ed  to  state;

 (a)  expenditure  per  student  in
 Primary,  Secondary,  College  and  Post
 Graduate  higher  education  in  the
 Union  Territories  ruled  directly  by
 the  Centre  with  particular  reference
 to  Delhi;

 (b)  expenditure  per  student  in  the
 engineering,  medical,  mining,  ecduca-
 tion  directly  under  the  Centrai  Gov-
 ernment;  and

 (c}  any  time  bound  programme  to
 bridge  the  gap  between  the  expendi-
 ture  on  students  in  primary  edudition
 and  higher  education;  if  so,  facts  in

 details?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  fa)  Based  on  the  annua]  Sta-
 tistics  supplied  to  this  Ministry  by  all
 the  Union  Territories  for  the  year
 ‘1975-76,  the  average  expenditure  per
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 student  for  Primary  Middle,  High/
 Higher  Secondary  Schools  and  for  the
 colleges  of  general  education  have
 beun  estimated.  <A  statement  giving
 the  average  annual  expenditure  per
 student  for  Primary,  Middle,  High/
 Higher  Secondary  Schools  and  College,
 is  attached.

 (b)  Most  of  the  Engineering,  Medi-
 cal  and  Mining  Colleges  in  the  country
 are  autonomous  institutions  or  under
 the  admiristration  of  the  State  Gov-
 ernments.  According  to  the  infor-
 mation  available  from  all  the  States/
 Union  Territories  for  the  year  1975-76,
 the  average  annual  expenditure  per
 student  for  the  Engineering  (including
 mining)  and  Medical  Colleges  have
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 been  estimated  as  Re.  643  and  Rea.
 3725  respectively.

 (c)  In  the  l97¢—83  Plan,  a  high
 priurity  hag  been  given  to  the  pro--
 gramme  of  universalisation  of  elemen-
 tary  education  and  the  improvement
 of  its  quahty.  For  this  purpose  an
 amount  of  Rs.  900  crores  has  been
 provided  for  various  programmes  of
 elementary  education  out  of  the  ten-
 tative  outlay  of  Rs.  955  crores  for
 education  for  the  five  years,  This  is
 a  step  up  from  32  per  cent  in  the  Fifth
 Plan  to  46  per  cent  in  the  Plan  for
 1978. 83.  However,  it  must  be  noted
 that  teaching  and  non-teaching  0083
 of  primary  and  higher  education  differ
 considerably.

 Statement

 Average  Annual  Expenditure  Per  Siudent:  1975-76,

 Primary)  Middle  —_-  High/  Colleges
 Union  Territories

 junit
 Senior  Higher  for  General

 ic  Rasic  Secondary  Education
 Schools  Schools  Schools

 al  7
 &

 t  2  3  4  5

 Rs,  Rs,  Rs,  Rs.

 A&N  Islends  4t4°6  53°  £65:  ,852°0

 Arunachal  Pradesh  225°  I92°4  ‘460°  9  6,022" *  5

 Chandigarh  शा8*7  176° 3,  322°5  664°  4

 Dacrs  &  Nagar  Haveli  189°  4  ar  १]  360°  7

 Delhi  82°!  448°  7  478°8  7,294°0

 Goa,  Daman  &  Diu  156"  7  शाह  हठ"  975  &

 Lakshadweep  3622  768-8  775°3  4:320°  §

 Mizoram  360°  9  367°8  486°0  720°§

 Pondicherry  ,  90°27  I90°3  992"  9  ,3I3"  4
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 Constraction  of  Drains  by  BDA  in
 Lawrence  Road

 10529.  SHRI  MANOHAR  LAL  SAI-
 NI:  Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  wware
 that  the  work  of  constructions  of
 drains  छाए,  in  the  Lawrence  Ruad
 quarters  area  has  not  been  under-
 taken  so  far  either  by  the  Municipal
 Corporation  Delhi  or  DDA;

 (09)  whether  due  to  the  absence  of
 proper  drainuge  svstem  the  crea  has
 vecome  a  breeding  ground  for  mos-
 quitoes  and  the  people  of  this  area
 are  likely  to  be  attacked  hy  Malaria;

 (९)  if  so,  what  action  lias  been  taken
 by  Government  to  remedy  the  situa-
 tion;

 (d)  what  amount  has  been  allecat-
 ed  for  laying  of  draims  ete.  aud  for
 other  amenities  for  the  weliare  of  the
 residents  of  Lawrence  Road  area;  and

 (९)  when  the  work  will  be  started?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  to  (e).  The  in.or-
 mation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 Disposal  price  of  LIG  Flats  in
 Ber  Sarai

 10530.  SHRI  KACHARULAL  IEM-
 RAJ  JAIN:

 SHRI  ANNASAHEB  P.
 SHINDE;

 Wil  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  criteria  followed  in  deter-
 mining  the  disposal  price  of  a  LIG
 DDA  fits  in  Ber  Sarai  Vis-a-Vis  the
 cost  of  construction  paid  to  the  con-
 tractor,  the  cost  of  land,  the  adminis-
 trative  charges.  and  interest,  cte.

 ‘chargeg  by  D.D.A.;
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 (b)  the  price  of  a  flat  in  three-
 storeyed  LIG  DDA  flats  Ber  Sarui
 charged  is  much  more  than  the  price
 of  a  flat  in  double-storeyed  LIG  DDA
 flats  in  Katwaria  Sarai  when  flats  in
 both  the  colonies  were  constructed
 und  allotted  simultaneously;

 (e)  whether  the  price  of  a  ground
 floor  LIG  Flat  in  other  DDA  cuionies
 is  more  than  the  price  of  flat  on  frat
 and  second  floor  whereas  the  price
 eharged  for  the  first  and  second  floor
 flats  in  Ber  Sarai  is  more  whan  the
 price  of  a  flat  on  ground  floor  though
 their  area  is  more;  and

 (a)  if  so,  the  reasons  theres!  and
 the  steps  being  taken  to  nutigate  this
 injustice?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (ad).  The  informa-
 tion  is  heing  collected  and  will  be
 Jaid  on  the  Table  of  the  Sabha

 Konarak  and  other  ancient  Temples  in
 Orissa

 10531,  SHRI  GIRIDHAR  GOMAN-
 GO;  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleaned  to  slate:

 (a)  whether  his  Ministry  received
 memorandum  from  the  Gevernment
 of  Orissa  regarding  the  preservation
 and  protection  of  the  ancient  tempies
 including  Konarak  temple;

 (b)  if  so,  the  detail  thereof;

 (c)  steps  taken  by  his  Ministry  for
 the  protection  of  temples  of  National
 importance  of  Orissa;  and

 (d)  funds  provided  for  to  protect
 the  Konarak  temple  from  destruction
 by  nature  for  the  year  1979-80?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  Yes,  Sir.  A  Memo-
 randum,  prepared  by  the  Depart-
 ment  of  Cultural  Affairs,  Govern-
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 ment  of  Orissa  was  handed  over  to
 me  when  I  visited  Konarak  in  Janu-
 ary  this  year,  It  dwelt  on  the  desi-
 rability  of  proper  protection  of  the
 Konarak  and  other  temples,  besides
 a  request  for  the  reconstruction  of
 the  Vimana  of  the  main  temple  which
 had  fallen  in  the  unknown  past.
 As  per  internationally  accepted  prin-
 eiples  of  archaeological  preservation,
 rebuilding  of  an  entire  ancient  monu-
 ment  is  not  permissible.  As  such,
 no  action  js  being  taken  on  this  item.
 However,  such  of  the  fallen  archite-
 etural  pieces,  recovered  from  the  de-
 bris,  of  which  locations  can  be  de-
 termined  with  a  measure  of  certain-
 ty,  will  be  fixed  to  theiy  original
 places,

 In  so  far  as  preservation  of  the
 temples  is  concerned,  the  Atchaeo-
 Jugacal  Survey  of  India  jg  already  do-
 ing  it:  best  in  aceordayice  with  the
 internationally  accepted  norms  of
 archaclogical  principles  and  financiak
 limitations,  Various  steps  of  chemi-
 cal  treatment  and  routine  structural
 repairs  are  being  taken  currently.
 The  fallen  piece  of  the  stone  from
 the  roof  is  being  restored  to  its
 original  position.  The  area  within
 the  temple  compound  is  being  deve-
 loped  into  an  informal  garden  to
 improve  the  sctting.  Besides,  land-
 scaping  is  also  proposed  to  he  un-
 dertaken  outside  the  temple  com-
 pound  when  the  land  asked  for
 from  the  State  Government  is  hand-
 ed  over  to  the  Survey.

 A  Committee  of  experts  consisting
 of  archaeological  chemist,  archaeolo-
 gical  engineer,  geologist,  meteriolo-
 gist,  botanist,  bio-chemist  and  re-
 presentative;  of  Orissa  Government
 hag  been  get  up  to  examine  the  pro-
 blems  of  preservation  and  to  récom-
 mend  remedial  measures,  In  its
 first  meeting  held  on  the  7th  Nov-
 ember,  ‘1978  the  Committee  hag  re-
 commended  certain  data  to  be  collec-
 ted  and  experiments  to  be  conducted
 on  stones  with  various  resins  avail-
 able  in  the  market.  Further  pre-
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 sorvative  measures  will  be  taken  ag
 per  the  recommendations  of  the  Com-
 m.ttee,

 Advise  of  a  UNESCO  expert  has
 Geen  sought  for  the  preservation  of
 the  Konarak  Temple.  Professor  Ray-
 mend  Lemaire,  President  Interna-
 tional  Council  of  Monuments  and
 Sites.  who  has  been  entrusteq  with
 this  mission  by  the  Direclor  Gene-
 tal,  UNESCO,  hag  already  made  pre-
 liminary  investigations  of  the  pro-
 hlems  involved  and  would  finalize
 his  findings  after  a  visit  to  Konarak
 in  October,  1979,

 (d)  A  sum  of  Rs,  2,20,000/-  for
 preservation  of  the  Konarak  temple
 hag  heen  allocateq  during  the  year
 ‘1979-80.

 Increased  price  of  D.D.A.  Flats

 10532.  SHRI  UGRASEN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  50  LIG  flats  were  con-
 structed  and  sold  to  Retired  Public
 Servants  in  Rajouri  Garden  Extension
 {Mayapuri)  in  1975;

 (b)  whether  the  cost  of  thes2  flats
 was  declared  as  Rs.  25,700  but  was
 subsequently  increased  to  Rs.  39.700  at
 the  time  of  allotment  without  any
 prior  intimation  to  the  apphcants;  re-
 sulting  in  increase  of  54  per  cent  of
 the  declared  cost;

 (c)  whether  due  to  this  abnormai
 increase  a  large  number  of  pensioners
 had  to  withdraw  from  this  scheme:

 (ad)  whether  the  price  of  the  MIG
 flats  constructed  by  DDA  in  various
 areas  was  enhanced  to  subsidise  the

 cost  of  the  flats  of  the  Janata/LIG
 categories;  if  so,  the  justification  for
 enhancing  the  cost  of  the  LIG  flats
 constructed  for  retired  public  ser-
 vants  in  Mayapuri:  and

 (e)  the  break  up  of  the  anticipated
 cost  of  Rs.  25700  and  (ii)  the  break
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 up  of  the  enhanced  cost  charged  by
 the  DDA  and  also  the  reason  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (e).  The  informa-
 tion  ig  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 गुजरात  में  कौटनाशी  भोषधियों  के  निर्माण
 के  लिए  लाइसेंस

 10533.  शमी  सोती  भाई  झार०  चौधरी  :

 क्या  कृषि  दार  सिचाई  मन्त्री  यह  बताने  की

 कृषा  करेंगे  कि

 (क)  गूजरात  की  कितनी  सहकारी
 समितियों  ने  कीटनाशी  ऑऔषधियों  के  निर्माण
 के  लिए  कीटनाशी  याई  मे  लाइवेस  देने  का

 अनुरोध  किया  है;

 (ख)  गुजरात  में  इनमे  से  कितनी  सह-
 कारी  समितियों  को  लाइसेंस  दिए  गए  है;

 (ग)  शेष  सहकारी  समितियों
 ~

 को

 किन  कारणों  से  लाइसेंस  देने  से  इंकार

 किया  गया  हैं;

 (घ)  गुजरात  में  ऐसी  प्राइवेट  फर्मों

 की  संख्या  कितनी  है  जिन्हें  कीटनाशो  झ्ौषधियों

 के  निर्माण  के  लिए  लाइसेंस  दिए  गए  थे  लेकिन

 उन्होंने  ग्रभी  तक  उत्पादन  आरम्भ  नही  किया

 है;  और

 (=)  क्‍या  उन  फर्मो  के  लाइसेंस  रद
 कर  दिये  गये  है  जिन्होंने  उत्पादन  प्रारस  नहीं

 किया  है  ?

 क्ष  शौर  सिचाई  मंत्री  (श्री  सुरजीत
 ॥1...ई  अरनाला)  :  (क)  से  (ग).  कीटनाणी

 प्रधिनियम  के  उपबन्धों  के  प्रनूसार  कीटनाशी

 दवाओं  के  विनिर्माण  के  लाइसेंस  राज्य  सर-

 कारों  grt  जारी  किए  जाते  हैं,  जबकि  अधि-
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 नियम  के  तहुत  स्थापित  की  गई  पंजीकरण
 समिति  केवल  पंजीकरण  की  मंजूरी  देती  है  q

 गुजरात  राज्य  सरकार  से  प्राप्त  सूचा  के

 अनुसार  उस  राज्य  की  तीन  सहकारी  समि-
 तियों  ने  कीटनाशी  दवाओं  के  विनिर्माण  के

 लाइसेंस  के  लिए  आवेदन  किया  था,  जिसमें
 से  केवल  एक  समिति  को  लाइसेंस  जारी  किया
 गया  है  1  अन्य  दो  समितियों  को  वैद्य  पंजीकरण
 संख्या  के  अभाव  में  विनिर्माण  के  लाइसेंस
 नहा  जारी  किए  जा  सके  ।

 (घ)  और  ($).  राज्य  सरकार  से

 सूचना  की  प्रतीक्षा  है  और  प्राप्त  होते  ही  इसे
 सभा  पटल  पर  रख  दिया  जाएगा  t

 Representation  by  the  owners  of
 Shop-cum-Residentiat  House  in

 New  Delhi

 10534,  SHRI  MADAN  TIWARI:  Will
 the  Minister  of  WORKS  AND  HOUS-

 ‘ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  owners  of  the  shop-
 cum-residentia]  ‘C’  type  accommoda-
 tion  in  New  Deihi  have  represented
 him  jointly  for  demolition  of  the  dila-
 pidated  laterine  blocks  in  the  year,
 and  in  lieu  thereof  permitting  them  to
 extend  their  respective  portions  for
 provision  of  kitchen  and  WC  ete.;

 (b)  if  so,  when  it  was  received;  and
 what  action  has  been  taken  by  his
 Ministry  so  far;  and

 (c)  what  is  the  policy  of  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No  such  representa-
 tion  from  allotteeg  of  shop-cum-re-
 sidences  has  been  received  in  the
 Directorate  of  Estates.

 (b)  and  (c).  Action  does  not  arise
 in  view  of  position  stated  above.
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 New  Post  Office  Building  in
 Amalapuram

 10535.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  stage  of  the  matter  relating
 to  the  construction  of  a  new  building
 in  place  of  the  old  Head  Post  Office
 building  which  is  most  insufficient  and
 in  dilapidated  condition  in  Amalapu-
 Tam;  and

 (b)  whether  any  representation  has
 been  received  by  the  Government  so
 far  in  this  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  The  project
 for  construction  of  a  ‘new  building
 at  Amalapuram  has  been  included  in
 the  1979-80  programme  on  a  priority
 basis,  Action  for  preparation  of  lay-
 out  plan  etc,  has  already  been  initi-
 ated,

 (b)  No  representation  has  been
 received  regarding  the  dilapidated
 condition  of  the  existing  building.
 However,  the  Hon'ble  Member  had
 written  to  Minister  of  State  (C)  on
 16-12-78  for  construction  of  a  new
 building  on  priority  basis  as  the  ac-
 commodation  available  was  iusuffi-
 cient.  A  reply  was  given  to  the
 Hon’ble  Member  on  24-2-79.

 Vacant  post  of  Secretary  in  Central
 Tibetan  School  Administration

 10536.  SHRI  K.  P.  UNNIKRISH-
 NAN:  Will  the  Minister  of  EDICA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  post
 of  Secretary,  Central  Tibetan  School
 Administration  has  fallen  vacant:

 (9)  whether  a  superannuated  offi-
 cial  is  being  chosen  for  this  post  who
 has  no  experience  in  school  adminis-
 tration  supervision  or  in  schoo!  curri~-
 culum,  conduct  of  examinations  etc.;
 i099  L.S.—4.
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 (c)  whether  he  has  been  appointed
 on  a  regular  basis  or  on  a  temporary
 basis;  and

 (d)  why  this  superannuated  person
 was  chosen  when  there  are  many  qua-
 lified  and  experienced  persons  avail-
 able  for  the  post?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  to  (da).  The  poz‘  of
 Secretary,  Central  Tibetan  School
 Administration,  has  since  been  filled
 up  by  the  appointment  of  a  retired
 officer  of  the  Ministry  of  Education
 on  re-employment  basis,  for  a  period
 of  one  year  The  officer  selected  for
 the  post  had  a  long  and  varied  ex-
 perience  in  the  Ministry  of  Educa-
 tion,

 Government  Accommodation  to  the
 Government  Employees  due  for

 retirement  by  D.D.A.

 10537.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  be  pleased  to  state:

 (a)  whether  there  is  any  new
 scheme  for  allotting  DDA  fists  to
 those  Government  servants  who  are
 to  retire  within  the  next  two  to  three
 years;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether,  in  view  of  the  acute
 housing  shortage  in  Delhi,  the  Gov-
 ernment  will  start  the  registration
 soon  to  save  the  retiring  Governments
 from  any  hardships?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir,

 (b)  Does  not  arise.

 (c)  The  retiring  Government  ser-
 vants  can  like  the  general  public,  re-

 gister  their  demands  with  the  DDA
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 and  obtain  allotment  in  colonies  of
 their  choice,  on  the  basis  of  their
 seniority  in  registration.

 Baweja  Committee  Report

 10538.  SHRI  BALAK  RAM:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  Baweja  Committee  has
 referred  to  the  question  of  subsidy
 charged  from  Prasad  Nagar,  Rajour!
 Garden  Extension  (Mayapuri)  MIC
 flats  and  has  given  any  comments
 thereon;

 (b)  if  so,  what  are  its  comments
 on  the  issue;  and

 (c)  when  Baweja  Committee  Re-
 port  will  be  made  pubic  so  as  ६0
 five  a  picture  of  the  functioning  of
 DDA  which  is  a  public  undertaking?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  Bway
 Committee  while  analysing  the  vari-
 ations  in  prices  of  DDA's  flats  and
 ad  hoc  additions  to  the  costs  ia  fix-

 ing  prices  jn  various  colonies  inclu-
 ding  Prasad  Nagar  and  Rajouri  Gar-
 den  have  made  the  following  obser-
 vations:—

 “Ad-hocism  in  price  fixation
 should  be  avoided  at  all  costs
 since  it  erodes  public  confidence
 and  faith,  The  Authority  should
 take  effective  measure,  for  reduc-
 tion,  and  control  of  costs,  There
 should  be  a  tighter  contro]  at  the
 stage  of  planning,  designing  and
 estimation  of  the  buildings  so  that
 estimates  gre  realistic.  There  should
 be  tight  technical  contro]  during
 execution  of  workg  to  keep  the
 costs  within  the  estimates.  Fur-
 ther,  whenever,  there  is  a  varia-
 tion  beyong  l5§  per  cent  in  the
 final  prices  to  be  charged  from  the
 allottees  ag  compared  with  origi-
 nal  estimates,  the  matter  should
 be  thoroughly  gone  into  by  the
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 Authority  itselg  the  Cummittee
 feels  there  is  a  need  for  setting  up
 a  separate  Cell  in  the  Authority  to
 control  costs  and  effect  cost  reduc-
 tion.”

 (c)  The  important  recommenda-
 tions  made  by  the  Committee  have
 already  been  placeq  on  the  Table  of
 the  Sabha  in  reply  to  U.S.Q  No.  975
 On  §-3-1979.  A  copy  of  the  statement
 is  annexed.

 Statement

 The  Committee  of  Experts  on  the
 working  of  the  D.DA.  (Bewaja  Con-
 mittee)  has,  inter  alia,  recommend-
 ed:

 (i)  In  future,  the  transfer  of
 newly  acquired  land  under  the
 scheme  for  Large  Scale  Acquisi-
 tion  Development  und  Disposal  of
 land  to  DNA  should  take  place  un-
 der  Section  5  of  Delh,;  Develop-
 ment  Act,  1957  on  payment  of  ac-
 quis  tion  cust  and  nof  under  Scc-
 tion  22  of  the  Act,

 an)  In  order  to  meet  cost  of  ३९८
 quisition  of  land  und  its  develop-
 met,  DDA  should  be  given  a  Seed
 Capital  of  Rs,  0  crores,

 (ii)  The  annual  requirement  of
 house,  in  Delhi  has  been  estimated
 as  80,000  a  year.  The  DDA  should,
 therefore,  intensify  its  housing  ac-
 tivity  and  build  20,000  dwelling
 waits  everv  year  and  for  thig  pur-
 pose  it  should  be  given  Seed
 Capital  of  Rs.  0  crores.  In  order
 to  méet  the  balance  of  the  hous-
 ing  needs  of  the  city,  other  agen-
 cies  in  public,  cooperative  and  pri-
 vate  sectors  should  be  involved
 on  a  massive  scale.

 fiv)  DDA  has  at  present  as
 Many  as  16,000  houses  incomplete.
 In  order  to  complete  their  cons-
 truction,  a  loan  of  Rs.  10  crores
 should  be  made  available  tpg  DDA.

 The  above  recommendations  of  the
 Committee  have  been  accepted  by
 the  Government,
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 Memorandum  from  P.&T.  Mazdoor
 Union,  Kerala  Circle,  Trivandrum

 10539,  SHRI  8.  K.  NAIR:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  he  has  received  a  me-
 morandum  from  the  P&T  Mazdoor
 Union,  Kerala  Circle,  Trivandrum  de-
 tailing  some  grievances:

 (b)  if  so,  the  details  of  the  griev-
 ances;  and

 (c)  what  steps  are  being  taken  to
 remedy  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  ta)  No.  Information,  if
 any  such  Memorandum  addressed  to
 the  Minister  (C)  has  been  received  by
 the  circle  i  heing  collected  and  will
 be  placed  on  the  table  of  the  House,

 (bh)  and  te).  Information  is  being
 collected  ang  will  be  placed  on  the
 tahle  of  the  House.

 Provision  of  Ventilation  to  the  Quar-
 ters  in  DIZ.  Area,  New  Delhi

 10540,  SHRI  HARI  SHANKAR  MA-
 HALE:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  _  to
 state:

 (a)  whether  it  is  a  fact  that  venti-
 lation  has  not  been  provided  in  the
 muiti-storeyed  quarters  constructed
 in  Sectors  C,  D,  E  and  K  of  the  DIZ.
 Area  of  New  Delhi  and  the  upper
 windows  in  these  quarters  are  fixed  up
 with  full  glasses  resulting  into  suffo-
 cation  to  the  residents  and  loss  to  the
 Government  on  the  replacement  of
 glasses  frequently,  if  so,  the  reasons
 therefor;  and

 (b)  what  remedial  steps  Govern-
 ment  propose  to  take  to  provide  cross
 ventilation  to  these  quarters?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  and  (b).  Ade-
 quate  ventilation,  as  per  requirements
 of  building  bye-laws,  has  been  provid-
 ed  in  the  quarters.  In  some  cases
 upper  part  of  windows  has  been  pro-
 vided  with  fixed  glazing  after  meeting
 the  requirements  of  ventilation.

 The  fixed  glasses  of  the  ventilators
 being  at  a  height,  the  frequency  of
 replacement  of  glasses  in  these  venti-
 lators  is  much  less.  Thig  has  not
 resulted  in  any  loss  to  the  Govern-
 ment.

 Posts  in  Accounts  Wing  of  LCILR,

 10541,  SHIR]  JAGANNATH  SHAR-
 MA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Administrative  Committee  of  Indign
 Council  of  Historical  Research,  Minis-
 try  of  Education,  in  its  meeting  held
 on  25th  Octuber,  977  decided  that  the
 posts  in  their  Accounts  wing  should
 always  be  kep;  as  ‘Deputation  Posts’;

 (y)  whether  it  is  a  fact  that  tne
 above  decision  has  not  been  fully  and
 properly  implemented;  and

 (c)  if  so,  what  are  the  reasons
 thereof,  and  when  the  deputationists
 will  he  reverted  to  their  present
 cadres?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  and  (c).  According  to  the  infor-
 mation  furnished  by  ICHR,  the  Ad-
 ministrative  Committee  in  its  meeting
 held  on  25-10-1977  decided  that  the
 posts  of  the  Superintendent  Accounts’
 and  above  will  be  filled  by  deputa-
 tion.  However,  in  a  subsequent  meet-
 ing  held  on  28-3-1979,  the  Adminis-
 trative  Committee  decided  that  the
 Accounts  Officer  and  Superintendent
 Accounts  be  considered  for  absorption
 if  they  do  not  have  more  than  two

 years  service  before  retirement  in  the

 parent  Department,
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 Urgent
 See

 Government  Quar-
 ters  te  Nagat,  New  Nelhi

 19542.  SHRI  GYANESHWAR  PRA-
 SAD  YADAY:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 quarters  in  GI  and  DG  Blocks  of
 Sarojini  Nagar,  New  Delhi  including
 row  beginning  from,  GI-797  were  sur-
 veyed  during  October  or  November,
 1978;

 (b)  whether  some  quarters  specially
 upper  flats  only  were  either  reported
 to  be  in  dangerous  condition  or  re-
 quiring  extensive  repairs  to  become
 habitable;  and

 (ec)  if  so,  what  action  has  been
 taken  in  the  matter,  if  no  action  has
 been  taken  as  yet,  whether  Govern-
 ment  would  take  immediate  steps  to
 make  these  quarters  habitabie  for  the
 inhabitants  by  undertaking  extensive
 Tepairs  after  allotting  the  present  oc-
 cupants  alternative  accommodation  in
 Sarojini  Nagar  before  the  rains  set  in
 to  avoid  any  untoward  happening?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  Yes,  Sir.  Detailed
 survey  of  all  the  quarters  in  various
 Government  colonies  including  Saro-
 jini  Nagar  was  conducted  to  assess
 the  items  of  special  repairs,  improve-
 ment  and  requirement  of  funds.

 (b)  No,  Sir.

 {c)  0068  not  arise  in  view  of  (b)
 above.

 Complaints  ugainst  Medical  Officer  of
 iLT.,  Kanpur

 10543,  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  a  number  of  girl  stu-
 dents  had  complained  to  the  authorix

 MAY  i4,  1078  Writter  Answers  t04

 i  ln  va
 Medical  Officer  In-

 charge,  »  Manpur,  who  gave  a
 short  to  a  girl  for  dog  bite  of  anti-
 rabic  serum  of  more  quantity  than
 the  required  one  which  had  a  severe
 reaction  on  her;

 (b)  if  so,  facts  of  the  case  and  ac-
 tion  taken  by  the  authorities  in  the
 matter;

 (९)  whether  there  is  large-scale  dis-
 contentment  among  the  girl  students
 against  the  Medical  Officer  Incharge
 on  his  behaviour  with  them;  and

 (d)  if  so,  action  proposed  to  be
 taken  by  the  Government  against  the
 Medical  Officer  Incharge?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  A  Statement  is
 attached.

 (ce)  No,  Sir.

 (a)  Does  not  arise.

 Statement

 The  IIT  Kanpur  has  reported  that  a
 complaint  regarding  administering
 overdose  of  anti-rabic  vaccine  was
 received  from  the  girl  students  of  the
 Institute  on  4th  September,  1978,  The
 matter  was  inquired  into  by  a  Profes-
 sor  of  G.S.V.M,  Medical  College,
 Kanpur.  According  to  the  report
 given  by  the  Professor,  the  dose  given
 to  the  student  was  a  correct  daily  dose
 and  not  excessive.  The  symptoms  of
 Viral  Hepatits  which  the  student
 developed  after  four  days  of  starting
 ARV  injections  was  a  mere  co-inci-
 dence  and  not  in  any  way  related  to
 ARV  injections.  It  has  been  concluded
 in  the  report  that  there  was  no  negli-
 gence  on  the  part  of  the  treating
 doctor  who  gave  her  the  ARV  injec-
 tions.

 The  report  was  considered  in  the
 meeting  of  the  Health  Advisory  Com-
 mittee  held  on  28rd  September,  978
 and  accepted.  Tha  father  of  the  girl
 was  informed  of  the  action  taken  in
 the  matter,
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 सिहुभूभ  जिला  बिहार  में  ऐेसेशिएडिड
 |, | उ  बाश्पणी  से  निकलते  बाला  शझा

 10544.  श्री  धागन  सस्यकृई  :  बया

 निर्माण  पेर  झावास  तपा  पत्ति  पेरे  'पुनबात
 मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  फ्ता  है  कि  सिह-

 भूम  जिले  (बिहार)  में  झिकवानी  में  ऐसो-

 सिएटिड  सीमेंट  कम्पनी  के  सीमेंट  कारखाने

 से  बहुत  भ्रधिक  धुभां  निकलता  है  ो  कारखाने

 के  झास-पास  लगभग  6  मील के  क्षेत्र  में

 बातावरण  को  दूषित  करता  है,  उससे  कोई
 व्यक्षित  झन्धा  हो  सकता  है,  उस  क्षेत्र  के  निवा-

 सियों,  पक्षियों  भौर  पशुओों  के  स्मास्थ्य  पर  बुस
 प्रभाव  पड़ता  है  और  फसलों  को  भी  काफी

 नुकसान  पहुंचता  है;  भौर

 (ख)  इस  दूषण  को  रोकने  के  लिये

 सरकार  क्या  कार्यवाही  कर  रही  है  ?

 निर्माण  झगर  झावास  तथा  प्लि  झौर

 बुनर्वास  झन्वी  (श्री  सिकन्वर  क्त)  :  (क)
 तथा  (ख).  सूचना  एकत्र  की  जा  रही  है  तथा

 सभा  पटल  पर  रख  दी  जायेगी  ।

 दिशलो  विकस  भ्रशथिकरतत  हार  चेस्वन

 इलेक्ट्रोलिक्त  को  भूमि  का  ऑावंदन

 10545.  डा०  लक्ष्मोनारायण  पाण्डेय  :

 जया  लिर्माण  शौर  झावास  तथा  पूति  अर

 बुनवा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  में  वेस्टर्न  इलैक्ट्रा-
 निक्‍स  को  फैक्ट्री  का  स्थान  अदलते  के  समय

 दिल्‍ली  विकास  प्राधिकरण  द्वारा  400  बगे

 गज  के  स्थान  पर  200  वर्ग  गज  भूमि
 झावंटित  की  गयी  थी;

 (ख)  क्या  कम्पनी  पूर्व  निर्धारित  दरों

 प्र  400  बग  गज  भूमि  के  लिए  पात  थी  प्रौर

 उसे  खुली  नीलामी  दरों  पर  800  बर्ग  गज

 भ्रुमि  भी  आवंटित की  जा  सकती  थी;  भौर

 (जे)  यदि  हां,  तो
 क्या  उक्त  भूमि  ्य

 मिंचीरित  दरों  से  कम  दरों  पर  भाव॑टिंत
 की  गयी  थी  शौर  यदि  हां,  तो  उसके  क्या  कारण
 है  भौर  क्या  यह  भी  सच  है  कि  फैक्ट्री  प्रथवा
 कम्पनी से  2.75  लख  रुपये  का  लाभ
 हुआ  भौर  दिल्ली  विकास  प्राधिकरण  को
 उतनी  ही  हावि हुई हुई  ?

 निर्माण  झर  धावात  लवी  पृति  1. 6, अ

 बुनर्बास  श्स्त्री  भी  सिक-दर  बस्त)  :  (क)
 से  (य).  सूचना फक्त  की  जा  रही  है  तथा  सभा
 पटल  परे  रल  दी  जाग्रेगी  |

 10646.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND

 BIEN
 be  pleased  to

 ate:

 (a)  whether  the  Geolo  Report
 of  the  Dhauj  and  Kot  merlin  pro-
 jects  for  the  water  supply  of  Delhi
 Metropolitan  area  in  968  contained  a
 wrong  estimation  of  water  loss  of  86
 cusecs  from  the  proposed  reservoirs
 based  on  which  the  important  project
 for  the  augmentation  of  water  supply
 to  the  capital  was  dropped;  and

 (b)  whether  it  is  fact  that  the  sub-
 sequent  report  submitted  by  a  Junior
 officer  pointing  out  the  wrong  calcu-
 lation  in  the  988  report  by  a  Senior
 Supervisory  officer  was  suppressed  by
 the  said  supervisory  officer  for  years
 together  thereby  not  allowing  rectifi-
 cation  of  the  grave  error  leading  to
 dropping  of  the  Dhauj  and  Kot  Re-
 servoirs  project  for  Delhi  water  sup-
 ply?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  No,  Sir.  This
 project  for  water  supply  to  Delhi  was
 dropped  as  the  Government  of  Har-
 yana  did  not  agree  to  it.
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 (b)  The  information  ig  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Representation  by  the  Welfare  Asso-
 ciation  of  Narain  Vihar  Residents,

 Delhi

 10547.  SHRI  MAHI  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Vice-Chairman,
 Delhi  Development  Authority  had  de-
 puted  Shri  K.  L.  Bhatia  Commissioner
 Lands  DDA  on  28th  December,  978  to
 make  an  on  the  spot  study  of  the  pro-
 blems/complaints  of  Narain  Vihar  re-
 sidents  for  which  eleven  representa-
 tions  were  handed  over  to  him  on  be-
 half  of  the  Federation  of  Narain  Vi-
 har  Residents  Welfare  Associations
 and  the  D.D.A.’s  Registered  Agencies
 of  A  and  I-Blocks  by  the  Secretary
 with  the  request  to  initiate  action  ex-
 peditiously;

 (b)  whether  that  on  finding  no  ac-
 tion  being  taken  by  the  DDA  Secre-
 tary  of  the  organisations  mentioned  at
 (a)  delivered  reminder  of  above  said
 eleven  representations  on  23rd  March,
 4979  to  Shri  K.  L.  Bhatia  Commission-
 er  lands  against  an  acknowledgement;
 and

 (९)  if  so,  when  the  DDA  wili  initi-
 ate  action  to  solve  the  problem  men-
 tioned  in  the  representations  referred
 at  (a)?

 MAY  I4,  979  Written  Anawers  08

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  Delhi  Development  Autho-
 rity  hag  informed  that  it  has  already
 initiated  necessary  action.

 '  अल्त्रियों  के  अगलों  के रखरखाव  पर  किया गया गया
 व्यय

 Fios4s.  भो  लाल  जी  भ  :  ब्या

 निर्माण  झौर  श्रावास  तथा  पह  |; 8 ड  पु्बस
 मन्त्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  मार्च,  978  से  अप्रैल,  979

 तक  की  अवधि  में  मन्त्रिमण्डल  के  प्रत्येक  मन्त्ती
 शर  राज्य  मनवरी  के  बंगले  म ेसजावट,  फनिचर
 और  झतिरिक्त  निर्माण  पर  कुल  कितनी  धन-

 राशि  खर्च  की  गई;  और

 (ख)  तत्सम्बन्धी  ब्यौरा  क्‍या  है  ?

 निर्माण  और  झावास  तथा  पूति  और

 पुनर्थास  संत्री  भी  सिकनदर  बस्त)!  (क)
 तथा  (ख).  भ्रपेक्षित  सूचना  का  एक  विवरण

 संलग्न  है  |
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 Acquisition  of  land  in  Sarojini  Nagar,
 New  Dethi

 10549,  SHRI  RASHEED  MASOOD:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  what  amount  was  paid  as  com-
 pensation  to  the  owners  of  the  abadi
 lands  covered  by  Khasra  No.  85  situat-
 €d  in  Sarojini  Nagar  near  K  &  L
 Biocks  for  the  construction  of  one  tem-
 porary  store  and  an  underground
 bridge  by  the  New  Delhi  Municipal
 Committee  during  the  last  emergency;

 (b)  whether  the  New  Delhi  Muni-
 cipal  Committee  proceeded  with  the
 above  constructions  in  a  highhanded
 manner  without  any  land  acquisition
 proceedings  by  the  Government  of
 India;  and

 (c)  whether  there  is  no  land  acqui-
 sition  award  with  the  New  Delhi  Mu-
 nicipal  Committee  and  Dethi  Develop-
 ment  Authority  in  respect  of  the
 abadi  lands  covered  by  Khasra  No.  85
 at  Sarojini  Nagar,  New  Delhi?

 THE  MINISTER  OF  WORES  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BHAKT):  (a)  to  (¢)  The  land  on
 which  the  underbridge  and  a  tempo-
 rary  store  have  been  constructed  by
 the  New  Delhi  Municipal  Committee
 jn  Sarojini  Nagar  vests  in  the  Govern-
 ment  of  India.  The  question  of  its
 acquisition  and  payment  of  compen-
 sation  does  not  arise.

 Zamindari  System  in  Goa

 10550,  SHRI  AMRUT  KANSAR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state  whether  the  Zamindari  System
 prevails  in  the  Satari  region  of  the
 Union  Territory  of  Goa,  Daman  and
 Diu  and  no  steps  have  been  taken  to
 bring  the  feudal  Zamindars  under  the
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 purview  of  the  tenancy  legislation  in
 the  territory?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  The  information
 is  being  collected  and  will  be  placed
 on  the  table  of  the  Sabha.

 Installation  of  Netaji  Monument  at
 Ramgarh  Cantonment

 10551.  SHRI  AMAR  ROY  PRA-
 DHAN;  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  40
 years  ago  an  Anti  Compromise  Con-
 ference  was  held  at  Ramgarh  Canton-
 ment  area  under  the  leadership  of
 Netaji  Subhash  Chandra  Bose;

 (b)  if  so,  whether  there  is  a  propo-
 sal  for  instaling  monument  where
 Anti  Compromise  Conference  was
 held;

 (ec)  if  so,  the  details  thereof  and  if
 not,  the  reasons  therefor;  and

 (d)  whether  it  is  also  a  fact  that  a
 monument  in  the  style  of  Ashok  Pil-
 lars  had  been  instalied  where  con-
 gress  conference  was  held  ut  the  same
 time?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (d)  The  information  is
 being  collected  from  the  concerned
 Ministries  and  wil)  be  laid  on  the
 table  of  the  Sabha.

 Auctton  of  Plots  in  Nehru  Place,
 Deihi

 10552.  SHRI  CHANDRA  D&O  PRA-
 SHAD  VERMA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  he
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  DDA
 has  taken  huge  amount  in  auction  of
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 plots  62  to  69  in  Nehru  Place,  Delhi
 on  an  advertised  agreement  of  imme-
 diate  provision  for  plazas  with  horti-
 culture  background  and  electric  poles
 and  permanent  connections  of  electri-
 city;

 (b)  whether  the
 been  erected  in  the
 the  construction  of
 delayed;

 buildings  have
 above  plots  and
 plazas  has  been

 (c)  whether  it  has  invited  criticism
 from  public  as  well  as  Members  of
 Parliament;

 work  of  erection
 completed  within

 (d)  whether  the
 ef  plaza  will  be
 next  month;  and

 (e)  if  not,  reason  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (e)  The  information
 is  being  collected  and  will  be  laid  on
 the  Tabje  of  the  Sabha,

 विकलांग  भिखारी

 10553.  शी  सुरेख  हा  सुमन  :
 क्या  शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  देश  में  भिखारियों
 की  राज्य  वार  संख्या  क्या  है  शौर  उनमें
 विकलांग  तथा  हृष्ट-पुष्ट  व्यक्तियों  का

 प्रनुषात  कितना-कितना  है;  झौर

 (@)  क्या  विकलांग  लोगों  को  छोड़-
 कर  सभी  के  लिए  भिक्षावृत्ति  पर  रोक
 लगाने  का  प्रस्ताव  सरकार  के  विचाराधीन

 है?

 शिक्षा,  समाज  कल्याण  झौर  संरःकृति
 संत्रञालय  में  राय  मंत्री  (भो  धन्ना  सिह
 गुलसन) :  (क)  मिलारियों  का
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 कोई  भी  राष्ट्रीय  सर्वेक्षण  नहीं  किया

 गया  है,  इसलिए  विकलांग  भौर  योग्य

 शरीर  वाले  व्यक्तियों  का  भ्रनुपात  उपलब्ध

 नहीं  ।

 (ख)  भिक्षावृत्ति  की  समस्या  से

 विभिन्न  राज्यों  में  भिक्षा-निरोधक  कानूनों
 द्वारा  थोड़े  समय  में  निपटा  जा  रहा  है,
 जो  विकलांग  शौर  स्वास्थ्य  शरीर  वाले

 भिखारियों  पर  समान  रूप  से  लागू  होते

 हैं  ।  इस  समय  न  राज्यों  झर  2  संघ

 शासति  क्षेत्रों  ने  भिक्षा-निरोधक  कानून

 लागू  कर  रखे  है  केन्द्रीय  सरकार  संघ

 शासित  क्षेत्रों  में  भिक्षावुत्ति  को  रोकने  के

 लिए  एक  विधेयक  का  मसौदा  तैयार
 कर  रही  है,  जो  राज्यों  के  लिए  एक

 नमूने  के  रूप  में  होगा  ।

 Seminar  on  Forest  Resources

 10554.  SHRI  छू,  T.  KOSALRAM:
 Wil  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  principal  conclusions  of  the
 Regional  Seminar  arranged  by  the
 Food  and  Agricultural  Organisation
 of  U.N.O.  and  sponsored  by  the  Swe-
 dish  International  Development
 Agency  held  in  Delhi  and  Dehradun
 between  27th  November  and  ३895
 December,  978  on  the  question  of
 forest  resources;  and

 (b)  the  action  taken  by  the  Gov-
 ernment  on  the  suggestion  that  the
 agencies  responsible  for  national
 forest  inventories  and  for  various  pro-
 duction  and  consumption  studies  are
 to  organise  adequate  data  for  future
 development  and  monitoring  of  forest
 Tesources?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).
 Though  the  FA.O./S.I.D.A,  Seminar
 on  Forest  Resources  Appraisal  and
 Land  Use  Planning  was  held  in  India
 trom  27th  November  tg  i5th  Decem-



 11g  Written  Answers

 ber,  978  at  India  International  Cen-
 tre,  Lodi  Estate,  New  Delhi  as  well  as
 Forest  Research  Institute  ang  Colleges,
 Dehra  Dun,  the  conclusions/recom-
 Mendations  of  the  Seminar  have  sot
 yet  been  received  the  Government
 of  Indiq  trom  the  tic  Henoe,  the
 question  of  taking  action  on  the  con-
 clusiong  does  not  arise  for  the  pre-
 sent,

 Shifting  of  Unautherised  Colonies

 10555.  SHRI  HALIMUDDIN
 AHMED:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  some
 of  the  colonies  out  cf  the  list  of  un-
 authorised  colonies  to  be  regularised
 are  to  be  shifted; -

 (b)  if  so,  the  details  thereof  and
 whether  it  is  not  against  the  stated
 policy  of  the  Government  decided  in
 February,  1977;  and

 (c)  if  se,  the  reasons  for  shifting  of
 the  colonies  thereof  and  the  expenses
 to  be  made  thereon?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  DDA  and  M.D,
 who  are  handling  the  regularisation
 of  unauthorised  colonies,  have  inform-
 ed  that  presently  they  have  no  such
 proposal.

 (b)  and  (c)  Do  not  arise.

 Government  Officers  holding  Agricyl-
 tural  Laad

 10856,  SHRI  R.  L,  KURSEL;  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  number
 pa

 Government
 employees  holding  8  I  post,  and
 abOve  in  Central  Government  having
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 their  own  agricultural  land  being
 tilled  on  wages  contract  or  chatges
 by  others;

 (b)  whether  Government  would
 bring  a  legislation  to  declare  all  those
 land  of  these  employees  as  surplus
 land  tor  being  distributed  te  landless
 families  who  have  no  earning  mem-
 bers  also  in  their  family;  and

 (c)  the  total  land  available  with
 Government  as  a  result  of  land  cel-
 ing  for  distribution  among  the  land-
 legs  peasants  85  on  3lst  March,  979
 in  the  country?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  -(a)  There  are  a
 large  number  of  Central  Government
 employees  holding  Class  {  pests  and
 above  and  they  are  spread  all  over  In-
 dia.  It  will  therefore,  take  enormous
 time  and  will  also  involve  huge  expen-
 diture  of  public  funds  besides  the
 employment  of  extra  manpower  to
 collect  the  information.  The  _  ti:ne,
 Money  and  manpower  to  be  spent  in
 collecting  the  information  will  not  be
 commensurate  with  the  result  to  be
 achieved.

 (b)  Government  employees  come
 within  the  purview  of  the  legislations
 passed  by  the  States  in  the  fleld  of
 ceiling  and  tenancy  and  it  is  not  fessi-
 ble  to  have  a  separate  law  for  govera-
 ment  employees  alone.  Government
 employees  would  be  covered  by  the

 ceiling  and  tenancy  laws  of  the  States
 in  which  they  hold  land.

 (c)  Ag  per  the  latest  information
 available  with  the  Government,  an
 extent  of  40.42  lakh  acres  has  been
 declared  surplus  under  the  revised
 ceiling  laws.

 Policy  regarding  Employment  of
 Foreign  National  in  Universities

 10557,  SHRI  RAM  KANWAR
 BERWA:  Will  the  Minister  of  MDU-

 CATION,  WELFARE  AND
 CULTURE  be  pleased  to  state;
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 (a)  whether  the  Union  Education
 Ministry  have  ever  “sent  directions  or
 advice  to  the  Rajasthan  State  Gov.
 ernment  or  the  University  of  Rajas.
 than  on  their  query  with  regard  io
 foreign  nationals  employed  in  the
 University  on  a  permanent  basis,  if

 80,  what  were  the  directions;  and

 (b)  whether  the  Government  have
 decided  on  a  special  policy  for  na-~-
 tionals  of  the  Western  countrics,
 particularly  the  United  States  of  Ame-
 rica,  in  matters  of  appointment  in
 Universities  and  Research  Institutes?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b),  The  required  in-
 formation  will]  have  to  be  verified
 after  scrutiny  of  records  over  a  period
 of  time.  Ag  this  will  take  some  time,
 the  information  will  be  laid  on  the
 Table  of  the  Sabha  as  soon  as  possi-
 ble

 Skimmed  Milk  Powder  for  D.M.S.  for
 Dairy  Cooperative  Society

 10558,  SHRI  C.  R.  MAHATA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  skimmed  milk  powder
 worth  Rs.  52  lakhs  was  given  by  the
 W.H.O.  to  the  Delhi  Milk  Scheme,

 Delhi,  for  the  development  of  Dairy
 Cooperative  Societies  but  no  society
 was  given  a  single  rupee;  and

 (b)  if  so,  the  details  thereof  and
 the  distribution  system  of  skimmed
 milk—Dairy  Cooperative  Society—
 wise?

 s

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  W.H.O.
 has  not  supplied  any  skimmed  milk
 powder  to  the  Delhi  Milk  Scheme,

 (9)  Doeg  not  arise.
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 Giflg  in  Nehru  Memorial  Museum

 10559.  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  the  detaily  of  gifts  in  the  Nehru
 Memorial  Museum,  which  were  pre-
 sented  by  the  various  countries  to
 late  Pt,  Jawaharla]  Nehru  during  his
 tenure  of  Prime  Minister;

 (b)  whether  it  is  a  fact  that  some
 of  the  gifts  had  been  stolen  from  the
 Museum;

 (९)  if  so,  the  details  thereof;  and

 (व)  what  action  the  Government
 have  taken  to  bring  the  offenders  to
 the  book?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  There  are  47l  objects  im
 the  possession  of  the  Nehru  Memorial
 Museum.  These  include  lamps,  gar-
 lands,  watches,  minerals,  headgecrs,
 tusks,  ivory  articles,  trowelg  and
 scissors,  vases,  jars,  boxes,  caskets,
 trays,  plates,  bowls,  baskets,  images,
 figures,  carpets  ang  various  other
 miscellaneous  articles.

 (b)  and  (c).  The  following  items
 were  lost  since  November,  984  to
 date:

 (1)  a  small  Ceylonese  tray

 (2)  A  hilt  of  a  small  sword

 (3)  One  of  the  four  imagcs  fixed
 a  top  a_  decorative  Pedestal
 lamp

 (4)  The  bronze  lion

 (5)  A  metallic  cover  on  a  frame

 (6)  A  small  wooden  toy.

 (d)  The  losses  were  investigated
 and  action  taken  accordingly,
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 Recruitment  of  Teachers  during  strike
 period  in  Delhi  Schools

 10560.  SHRIMATI  MRINAL  GORE:

 DR.  BAPU  KALDATE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Delhi  Adminiastra-
 tion  had  made  any  plans  to  recruit
 teachers  directly;

 (b)  whether  any  teachers  were  re.
 cruited  directly  during  the  strike
 period;  and

 (c)  the  details  of  the  teachers  re-
 eruited  by  Delhi  Administration  and
 by  aided  and  non-aided  schools  during
 the  strike?

 THF  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  information
 made  available  by  Delhi  Administra-
 tion,  the  Administration  had  plang  to
 recruit  teachers  locally  during  the
 strike  period,  so  that  the  studies  of
 the  students  did  not  suffer.

 (b)  As  the  strike  was  called  off  and
 the  teachers  resumed  their  duties  on
 i6th  April,  1979,  no  recruitment  was
 made,

 {e)  In  view  of  reply  to  (b)  800५९
 question  does  not  arise.

 Faculty  appointments  and  promotion  in
 J,  N.  University  during  Emergeacy

 10561.  PROF.  P.  G.  MAVALAN-
 KAR:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  concrete  steps  at  correct.
 ing  the  various  wrongs  which  were
 forcibly  thrust  on  the  Jawaharlal
 Nehru  University’s  academic  campus
 during  the  Emergency  in  terms  of
 faculty  appointments  and  promotions;
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 (b)  if  so,  what  are  they  and  with
 what  actual  results  so  far;  and

 (ce)  if  not,  why  not?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.

 DER):  (a)  to  (c).  Certain  complaints
 alleging  irregularities  in  the  matter  of
 appointments  to  teaching  posts  in  the
 Jawahaijal  Nehru  University  during
 Emergency  were  inter-alia  enquired
 into  by  the  Prime  Minister.  Relevant
 extracts  from  the  Prime  Minister's
 report  in  regard  to  such  appointments
 have  heen  sent  to  the  University
 authorities  for  their  consideration  and
 corrective  action  wherever  possible.

 हिन्द)  प्रभवावकों  के  लिए  भर्ती  न्ध्मि

 10562.  श्री  राजेन्र  कमार  शर्मा :
 क्या  संचार  मंत्री  यह  बताने  की  ड्प।
 करेंगे  के  :

 (क)  क्‍या  डाक-तार  निदेशालय  शर
 उसके  प्रधीनस्थ  कार्यालयों  में  वरिष्ठ

 हिन्दी  झ्रनुवादकों  की  भर्ती  के  लिए
 मंत्रालय  ने  नियम  बनाये  हैं  ;

 (ख)  यदि  हां  तो  क्‍या  इन  नियमों
 का  पूरी  तरह  पालन  किया  गया  है  और

 यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं;
 भौर

 (ग)  क्या  यह  संच  है  कि  बिना

 किसी  भ्रनुभव  के  व्यक्तियों  को  इन  पढ़ों

 पर  नियुक्त  कर  दिया  गया  है?

 संचार  मंत्रालय  में  राज्य  मंत्री

 (श्री  मरहुरि  प्रसाद  सुकदेव  साथ)  :

 (क)  जी  नहीं  t

 (ख)  प्रश्न  ही  नहीं  उठता  !
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 (ग)  जी  नहीं,  जहां  तक  डाक-तार
 निदेशालय  का  संबंध  है  जहां  तक
 अ्रधोनस्थ  कार्यालयों  का  संबंध  है,  सुचना
 एकत्र  की  जा  रही  है  और  उसे  शीघ्र
 सभा-पटल  पर  रख  दिया  जायेगा  ।

 Warehousing  charges  paid  to  M/s.
 Statesman  Printing  Press  Ltd.

 10563,  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  whether  a  sum  of  Rs.  56,000  has
 been  paid  to  M/s.  Statesman  Printing
 Press,  New  Delhi  as  Warehousing
 Charges  for  the  paper  issued  to  them
 for  printing  the  978  issue  of  English
 Directory  on  behalf  of  Delhi  Tele-
 phones;

 (b)  whether  such  charges  were  paid
 to  the  Printers  of  Directories  for  977
 ang  earlier  issues;  and

 (९)  whether  rules  exist  for  the  pay-
 ment  of  such  charges?

 THE  MINISTER  OF  STATE  LN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SA):  (a)  A  sum  of  Rs.  46,983
 was  paid.

 (b)  No  such  occasion  arose  earlier
 in  Delhi  Telephones,

 (ce)  Normally,  the  printer  is  to  col-
 lect  the  printing  paper  from  Depart-
 mental  Godown.  In  this  case,  no
 storage  godown  space  was  available
 in  the  Delhi  Telephone  District  and
 hence  the  paper  had  to  be  stored
 with  the  printer.  By  this,  extra  hand.
 lings  of  paper  reels  were  also  avoided.

 White  Revolution  Programme

 10564,  DR.  P.  V.  FERIASAMY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to

 “atete:

 ta)  the  details  of  White  Revolution
 Programme  being  executed  with  the
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 cooperation  of  Internationa]  Develop-
 ment  Organisation,  and

 (b)  whether  any  such  programme
 has  been  undertaken  in  any  of  the
 four  Southern  States?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Operation
 flood  Il  Project  with  a  positive  role
 in  the  context  of  the  new  develop-
 ment  strategy  through  full  employ-
 ment  is  expected  to  benefit  0  mullion
 farm  families  through  improved  their
 cash  income.  The  programme  wil)  be
 financed  from  funds  generated  by  the
 sale  uf  gifted  commodities  from  E.E.C.,
 World  Bank  assistance  ang  other  in-
 ternal  resources  and  hag  an  outlay  of
 Rs.  485  crores.  Expected  commodity
 assistance  from  E.E.C.  ig  1,86,000
 tonneg  of  skimmed  milk  powder  and
 76,200  tonnes  of  butter  oil.  The  pro-
 gramme  wil]  tentatively  cover  about
 55  mikshed  district,  identified  by
 the  Naticnal  Commission  on  Agricul-
 ture  and  will  link  about  48  cities
 and  towns  having  a  population  of  more
 than  one  lakh  with  these  muilksheds
 for  the  marketing  of  milk.  The
 essence  of  the  project  will  be  an  at-
 tempt  tu  increase  milk  production  in
 selected  areas  through  improved
 health  and  feed  cover  for  milch  ani-
 mals,  an  increase  in  the  size  of  milch
 herg  through  measures  aimed  at  gene-
 tic  improvement,  an  assured  ramu-

 nerative  and  stable  price  for  milk  to
 preducers,  facilities  for  organised  col-
 lection,  transportation  and  provessing
 of  milk  and  to  supply  wholesome  milk
 to  consumers.  The  project  will  on-
 compass  the  Nation  Milch  Herd  of
 about  5  million,  Expected  increase  in
 milk  production  during  the  0००९९
 period  of  7  years  is  from  27  million
 tonnes  to  38  million  tonnes.

 The  vital  component  of  the  project
 will  be  the  establishment  of  an  insti-
 tutional  framework  for  the  impreve-
 ment  of  smal]  and  marginal  farmers
 and  producers  by  way  of  a  3-tier  co-
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 operative  structure.  The  Indian  Dairy
 Corporation  is  the  implementation
 authority  fer  the  project  and  imple-
 mentation  will  be  done  with  the  co-
 operation  of  the  State  Governments.
 International  Development  Associa-
 tion  hag  agreed  to  provide  a  loan  of
 450  million  U.S.  $  equivalent  to  Res.
 329  crores,  Generation  of  funds  from
 gifted  commodities  will  be  about  Rs.
 206  crcres.  Funds  received  from  re-
 payreent  of  I  Project  will  be  about
 Rs,  75.06  crores.  The  remaining  gap
 of  Re.  75  crores  is  expected  to  be
 filleq  by  way  of  budgetary  support  or
 by  further  IDA  loah  or  both.

 (b)  Operation  Flood  II  Programme
 wiil  cover  ali  the  four  southern  States.

 Posts  of  Field  Investigator,  in  D.D.A.

 10565.  SHRI  RAM  CHARAN:  जता
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  ४९  pleased  to  state;

 (a)  whether  it  is  a  fact  that  the
 D.D.A.  have  recently  filled  up  some
 posts  of  Field  Investigators;

 (b)  if  so,  how  many  posts  have
 been  filled  up  and  out  of  them  how

 many  have  been  filled  in  by  SCs/STs
 candidates;

 (९)  if  not,  why;  and

 (d)}  whether  SCs/STs  candidates
 were  called  for  interview,  if  so,  their
 number  and  their  educational  qualifi-
 cations?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Yes,  Sir.
 There  posts  have  been  filled.  One  of
 the  three  persons  selected  for  the  post
 belongs  to  Scheduled  Caste.

 (ce)  Does  not  arise.

 (d)  Yes,  Sir.  24  S.C./S.T.  candi-
 dates,  with  M.A.  (Geography)  ag  their
 educationa}  qualification,  were  called
 for  interview,  out  of  whom  46  turned
 up  for  interview,
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 हा,  R.  Krishna  Commiitee  on  National
 Sports  Policy

 10566,  SHRIMATI  MOHSINA  KID-
 WAI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  gtate:

 (a)  whether  the  Government  have
 taken  into  consideration  the  recem-
 mendations  of  the  M.  R.  Krishna
 Committee  on  National  Sports  Policy;
 and

 (b)  if  so,  the  reactions  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANNA  SINGH  GULSHAN):  (a)
 and  (b),  Government  have  asked  the
 All  India  Council  ‘of  Sports  to  advise
 it  of  the  lines  on  which  a  new  na-
 tional  sports  policy  may  be  evolved.
 The  Council  set  up  a  Sub-Committee
 with  Shri  M.  R.  Krishna  as  Convenor
 for  the  purpose.  The  Sub-Committee
 has  submitted  a  draft  which  is  to  be
 considered  by  the  All  India  Council
 of  Sports  at  its  next  meeting.  Gov-
 ernment  will  give  due  weight  to  the
 advice  of  the  Council.

 College  Libraries  and  Librarians

 10567.  SHRI  G.  Y,  KRISHNAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  i;  is  a  fact  that  many
 college  libraries  in  the  country  are
 suffering  from  paucity  of  funds,  in.
 adequate  staff  and  proper  facilities
 like  buildings;

 (b)  whether  it  is  also  a  fact  that
 there  is  discontentment  in  the  ranks
 of  the  librarians  who  are  underpaid

 to  their  academic  cypun-
 ter  pore  pA

 (c)  whether  any  survey  of  college
 libraries  has  been  conducted  by  the
 Government,  and  if  so,  the  details
 thereof?
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 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  A  large  number  or  Collges
 in  the  country  are  known  to  be  func-
 tioning  without  adequate  facitities.
 Their  enrolments  are  also  poor.  Though
 complete  data  about  ajl  such  colleges
 is  not  available,  it  is  likely  that  the
 library  facilities  and  services  provided
 in  such  colleges  are  inadequate.

 (b)  From  January,  1973,  teachers
 in  Universities  and  Colleges  were
 sanctioned  certain  improved  pay
 scales.  The  pay  scales  of  librarians
 were  also  revised  from  the  same  date
 on  the  basis  of  the  replacement  scales
 recommended  by  the  Third  Pay  Com-
 mission,  which  were  lower  than  those
 of  teaching  staff.  The  librariang  have,
 therefore,  been  demanding  parity  with
 teachers  in  the  matter  of  pay  scales.

 (ec)  No  survey  of  college  libraries
 has  been  undertaken  by  the  Govern-
 ment.  However,  the  University  Grants
 Commission  had  sometime  back  ap-
 pointeg  a  Committee  to  recommend
 norms  for  library  staff,  services,  spacc,
 equipment,  etc.  for  University  and
 College  libraries.  At  the  instance  of
 thig  Committee,  details  of  facilities
 available  in  a  selected  sample  of  Col-
 leges  were  collected,  alongwith  their
 views  for  improvefient  in  library
 services.  Only  28  Colleges  responded
 to  this  query  from  the  Committee.

 Import  of  Tetrapak  Operations
 Flood  If

 10568,  SHRI  SAUGATA  ROY:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  National  Dairy  Deve-
 lopment  Board/Indian  Dairy  Corpora-
 tion  have  placed  orders  for  import  of
 tetrapak  machines  amounting  to
 about  Re.  8  crores  in  foreign  ex-
 change  from  Sweden  without  licence
 under  World  Bank  loan  for  Operation
 Fleod  If  Project:
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 (b)  whether  any  tenders  were  in-

 vited  from  other  manufacturers  of
 repute  in  respect  of  similar  machines
 for  processing  and  packing  of  loan
 life  milk

 (c)  if  so,  full  details  of  the  offers
 received  and  the  reasons  for  selection
 of  Tetrapak;  and

 (d)  if  not,  whether  the  Govern-
 ment  propose  to  institute  a  full  in.
 quiry  in  the  matter  in  order  to  take
 suitable  action  against  the  guilty  per.
 sons?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  Indian
 Dairy  Corporation  has  placed  orders
 for  imhpert  of  6  tetrapak  machines  at
 a  total  value  of  Rs.  72.3  lakhs  (C  &
 F  basis)  on  M/s.  Tetrapak,  Switzer-
 land,  to  be  financed  from  Worla  Bank
 loan  for  Operation  floog  If  Project,
 subject  to  issue  of  Import  Licence.

 (b)  The  above  order  was  finalised
 by  inviting  global  tenders  as  per  the
 procedure  prescribed  by  the  World
 Bank.

 (c)  Against  the  above  tender,  offers
 were  received  from  3  companies.  The
 comparable  unit  priceg  on  F.O.R.  des-
 tination  basis  are  as  under:

 Name  of  the  party  Unit  price
 in  Rs.

 M/s.  Tetra  Pack,  Switzerland  11,96,023°  42

 M/s,  Tuomo  Halonen,  Finland,  7,59,805°:7

 Mjs.  APV  International
 England  3597-998"  33

 aa  |

 The  offer  of  M/s.  Tuomo  Halonen,
 Finland  dig  not  conform  to  the  techni-
 cal  specifications  prescribed  in  the
 tender  and  was  therefore  rejected  cn
 technical  grounds.  The  offer  of  M/s.
 Tetrapak  was  selected  with  the  ap-
 proval  of  Worlg  Bank  in  considera
 tion  of  quality,  competitive  prices,
 established  performance  of  machines,
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 (d)  This  does  not  arise  in  view  of
 (c)  above.

 Replacement  of  Retiring  Officers  in
 Indian  Telephone  Industries  Limited

 10589.  SHRI  RF,  L.  P.  VERMA:
 Will  the  Minister  of  COMMUNICA.
 TIONS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  569  on  2nd  April,  79  regarding
 retirement  age  for  deputationists  in
 Indian  Telephone  Industries,  Banga-
 lore  and  state:

 (a)  whether  the  posts  for  which
 ‘suitable  replacements’  are  not  found
 have  been  identified  in  the  various
 units  of  ITI.  like  Naini  etc.,  if  so,
 what  and  if  not,  reasons  therefor;

 (b)  what  action  is  initiated  by  ITI.
 authorities,  in  time  to  train  the  re.
 placements  of  retiring  officers  and
 locate  them  either  within  the  factory

 or  get  from  outsider,  if  not,  reasons
 therefore;  and

 (c)  what  are  the  designations  of
 Officers  drawing  Rs.  1000|-  and  above

 in  the  various  units  of  LT.I,  who  are
 due  to  retire  during  this  year  but
 have  been  or  being  given  extension  or
 re-employment  and  reasons  therefor
 and  the  period  of  extension  or  re-
 employmen{  in  each  case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PARSAD
 SUKHDEV  SAI):  (a)  and  (b)  The
 posts  for  which  suitable  replacements
 are  not  immdiately  available  witn-
 in  Indian  Telephone  Industries  Ltd.
 have  been  identified  had  only  when
 it  becomes  inescapable  retiring
 officer  is  given  extension  of  service
 or  re-employed.  ITI  has  taken  steps
 to  post  under-studies  to  the  retiring
 officers  so  that  the  expertise  is  passed
 On  to  these  understudies  and  they
 can  take  over  when  the  officers  retire.

 (ce)  Out  of  Wy  officers  due  to  retire
 in  979  from  various  units  of  ITI,  only
 one  officer  (Senior  Accounts  Officer)
 has  so  far  been  given  extension  for  ४
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 Period  of  one  year  from  Ist  June,
 7979  as  no  replacements  could  be
 found  from  within  the  Company,

 पंचायतों,  जिला  परिषदों  के  चुनाव

 10570.  डा०  रामजी  सिह :  क्या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  राज्यों  और  संध  राज्य

 क्षेत्रों  में  कंव  पंचायतों,  पंचायत  समि-

 तियों  (जिला  श्रथवा  क्षेत्र  समितियां)
 बौर  जिला  परिषदों  के  चुनाव  निर्धारित

 समयस।रेणी  अनुसार  नहीं  कराये  गए

 हैं;

 (ख)  यदि  नहीं,  तो  इसके  क्‍या

 कारण  हैं  भ्ौर  क्या  चुनाव  कार्यक्रम  को

 अन्तिम  रूप  दे  दिय।  गया  है;  गौर

 (ग)  यदि  इस  बच  पंचायत  स्तर

 पर  चुनाव  हुए  हैं,तो  झ्ागे  के  दो  स्तरों

 के  चुनाव  कब  तक  कराये  जायेंगे  ?

 कृषि  और  सिलाई  मंत्राल०  में  रास्य

 मंत्री  थ्रो  भानु  प्रताप  सिह)  :  (क)  से

 (ग)  सूचना  एकत्र  की  जा  रही  है  और

 सभा  पटल  पर  रख  दी  जाएगी।

 तमिलनाडु  में  हिन्दी  कक्षों  का  बन्द  किया
 जाना

 10571.  श्री  नवाब  सिह.  चोहानः
 क्या  शिक्षा,  समाज  rere  wile  संल्कृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  बात

 की  जानकारी  है  कि  तमिलनगाबु  सरकार
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 ने  दक्षिण  भारत  हिंत्दी  प्रधार  सभा  द्वारा

 लाई  जा  रही  हिन्दी  कक्षाओं  को  बन्द

 कर  दिया  है;  बौर

 (ख)  यदि  हां,  तो  ये  कश्ायं  कब

 से  कलाई  जा  रही  थीं  और  क्‍या  इसके
 विरीध  में  सरकार  ने  राज्य  सरकार  को

 पत्न  लिखा  है?

 शिक्षा,  सनाज  कल्याण  1. अ  संश्कृति
 अंत्रालय  में  शाज्य  मंत्री  (श्रीमतों  रेजका
 देवी  अरकटकी):  (क)  झौर  (ख)
 इस  बारे  में  सरकार  के  पास  कोई  सूचना
 नहीं  है  |  तमिलनाडु  सरकार  को  पत्र
 लिखा  गया  है  तथा  उनके  उत्तर  की
 प्रतीक्षा  है  t

 Rehabilitation  of  Refugees  in  KingsWay
 Camp,  Delhi

 10572.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  CHIMANBHAI  H,
 SHUKLA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  what  is  the  progress  made  by
 the  Government  to  rehabilitate  the
 refugees  residing  in  Kingsway  Camp,
 Delhi,  give  tha  reasons  for  delay;

 (b)  has  Government  given  the  ad-
 ministrative  approval  of  the  scheme
 to  DMC;

 (e)  how  much  money  has  been
 given  by  the  Government  to  DMC.
 for  the  development  of  Kingsway
 Camp  scheme  after  Sist  March,  1978;

 (d)  when  will  the  Central  Govern.
 ment  give  the  money  to  Delhi  Munici-
 pal  Corporation  for  development  of
 tratmition  camp  and  development  of
 plot;  and
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 (e)  how  much  land  has  been  hand.
 ed  over  to  D.M.C.  so  far?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):

 (a)  PHASE  1~—700  houses  were  con-
 structed  and  allotted  to  the
 eligible  families  in  Bhai  Par-
 Manand  colony.

 PHASE  II—257  plots  of  460  sq.
 yards  each  were  developed  on  23
 acres  of  land  in  Dr,  Mukherjee
 Nagar  and  allotted.

 Delay  has  been  largely  due  to  trans-
 fer  of  the  scheme  from  the  Municipal
 Corporation  of  Delhi  to  the  Delhi  De-
 velopment  Authority  and  its  transfer
 back  to  the  Municipal  Corporation  of
 Delhi  in  April,  1978,

 (b)  Government  have  already  is-
 sued  necessary  guidelines  to  the
 Municipal  Corporation  of  Delhi.  Re-
 vised  estimates  amounting  to  Rs.  440
 lakhs  are  under  technica]  scrutiny.

 (c)  and  (d)  Funds  to  the  extent  of
 Ra.  82.87  lakhs  have  been  released
 upto  (3.13079.  Additional  funds
 would  have  to  be  considereg  depend-
 ing  on  the  revised  estimates  to  be
 sanctioned.

 (९)  30  acres  (including  06  acres  in
 Outram  Lines/Hudson  Lines).

 Demands  made  at  Kisan  Sammelan
 held  at  New  Dethi

 0373.3HRI  L.  L,  KAPOOR:

 DR.  BAPU  KALDATE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Governmmem  have
 received  any  memorandum  containing
 dernmands  rhadée  by  the  Kisan  Santa.
 Jan  at  their  recent  rally  in  New  Deibt;
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 (b)  if  so,  the  main  demands  of  the
 Kisan  Sammelan;  and

 (e)  whether  the  Government  have
 made  any  efforts  to  discuss  these  de-
 mands  with  the  representatives  of  the
 Kisan  Sammelan;  and

 (d)  the  details  of  the  discussion  and
 the  outcome?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Government  did  not  received  any
 Memorandum  containing  demand
 made  by  the  Kisan  Sammelan  at  the
 rally  held  in  New  Delhi  during
 December  1978,  Copies  of  Five  Reso-
 lutions  adopted  by  the  National  Exe-
 cutive  of  All  India  Kisan  Sammelan
 in  its  meeting  held  on  8th  April,  979
 have,  however,  been  received  with  a
 letter  dated  25-4-79  of  Shri  Rasheed
 Masood,  M.P.  addressed  to  the  Prime
 Minister,

 (b)  Copies  of  five  resolutions  re-
 ferred  to  in  reply  to  part  (a)  of  the
 question  are  attached,

 (c)  and  (d)  The  demands  made  in
 the  aforesaid  five  resolutiong  will  be
 examined  by  the  Government  for
 appropriate  action.

 Resolutions  Adopted  in  the  Meeting  of
 National  Executive  and  State  Conve-
 nors  of  All  India  Kisan  Sammelan  on
 8th  April  1979,

 l.  The  National  Executive  of  Kisan
 Sammelan,  while  thanking  the  Gov-
 ernment  of  India  for  having  nominal-
 ly  increased  the  support  price  of  wheat
 from  Rs.  2.50  to  Rs.  5  per  quin-
 tal,  expresses  its  regret  as  it  does  not
 provide  even  the  bare  minimum  cost
 of  production  to  cultivators  which
 comes  to  Rs.  140  per  quinta.  The
 Nationa]  Executive  feels  that,  in  view
 of  the  risk  and  expenses  involved,  the
 wheat-growers  should  be  assurred  of
 reasonable  support  price  of  at  least
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 Rs.  125/-  per  quintal.  It,  therefore,  re-
 iterates  that  steps  be  taken  immediate-
 ly  to  revise  and  declare  such  a  deci-
 sion  before  Ist  May,  1979,

 2.  The  National  Executive  views
 with  deep  concern  the  recent  crash  in
 prices  of  several  agricultural  commo
 dities  such  as  cotton  paddy,  coarse
 grains,  pulses,  potatoes,  onions,  vege-
 tables,  oilseeds,  sugarcane,  jute  etc.
 To  give  adequate  relief  to  farmers  by
 procuring  their  produce  arrange  for
 transportation  so  that  the  growers  can
 get  fair  prices,  establish  effective  ma-
 chinery  to  purchase  these  commodi-
 ties  at  support  prices,  and  take  steps
 to  establish  chain  of  storages  to  keep
 their  stock,  The  Government  should
 ensure  that  timely  loang  be  advanced
 to  the  farmers  in  shape  of  pledege
 loans,  The  Government  also  should
 take  steps  for  speedy  export  of  these
 commodities  so  that  the  domestic  pri-
 ces  attain  a  fair  level  assuring  ade-
 quate  returns  to  farmers.

 3.  The  National  Executive  of  Kisan
 Sammelan  regrets  to  note  that  the
 Bankg  and  other  financial  institutions
 giving  loans  to  kisans  adopt  harsh
 steps  to  make  recovery  of  debts  while,
 during  the  last  few  years,  Kisans  have
 been  deprived  of  fair  prices  for  their
 produce  such  as  wheat,  rice,  oilseeds,
 sugarcane  cotton,  potatoes,  onions,
 jute,  etc.  It.  therefore,  firmly  recom-
 mends  that  immediate  steps  ba  taken
 to  declare  moratorium  for  repayment
 of  agricultural  debt  for  a  period  of  one
 year  and  a  committee  be  appointed  to

 suggest  ways  and  means  to  give  just
 debt  relief  to  farmers.

 4,  The  National  Executive  congra-
 tulates  Kisan  brothers  for  responding
 to  the  call  of  he  country  to  meet  the
 challenge  by  increasing  the  food  pro-
 duction  beyond  expectation.  The  coun-
 try  has  now  in  Food  Corporation  of
 India,  a  stock  of  more  than  20  million
 tonnes  of  foodgrains.  The  National  Ex-
 ecutive  regrets  however,  that  the  poor
 in  the  country  are  still  hungry  due  to
 lack  of  purchasing  power  in  thelr

 hands,  The  National  Zecutive,
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 therefore,  recommends  that  the
 Government  should  take  immediate
 steps  to  raise  the  purchasing
 power  in  the  hands  of  the  poor

 so  that  the  nutritional  gap  existing  to-
 day  is  wiped  out,  since  the  Kisans  of
 the  country  are  ready  to  meet  the
 challenge  for  raising  the  foodgrains
 output,

 6.  The  National  Executive  of  Kisan
 Sammelan  reminds  the  Janata  Govern-
 ment  its  pledge  given  in  the  Election
 Manifesto  of  the  Party  which  records
 “The  farmer  must  get  remunerative
 prices  at  which  he  sells  his  produce
 and  the  price  he  pays  for  the  goods  he
 buys.  If  the  rural]  sector  is  to  grow
 and  flourish,  it  must  be  accorded  fa-
 vourable  terms  of  trade  as  a  matter  of
 overall  National  policy.  The  farmer
 must  be  assured  of  inputs  at  reason-
 able  prices.”  The  National  Executive
 regrets  that  this  pledge  has  been  con-
 veniently  overlooked  and  the  terms  of
 trade  have  remained  adverse  to  far-
 mers  and  adequate  steps  have  not  been
 taken  to  assuer  inputs  at  reasonable
 prices  to  farmers.  It  is  firmly  reitera-
 ted  by  National  Executive  that  the
 Government  should  implement  its
 pledge  without  delay.

 Free  Supply  of  Uniform  and  Rooks
 to  Children

 i0674.  SHRI  K,  A.  RAJAN:  Will
 the  MINISTER  OF  EDUCATION,  SO.
 CIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  hag  been  drawn  to  the  National
 Seminar  on  the  International  Year  of
 the  Child  recommending  free  supply
 of  uniform  and  books  for  children
 belonging  to  the  economically  depriv-
 ed  families;  and

 (b)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a),  Yes,  Sir.
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 b)  The  recommendation  says  that
 the  children  from  the  economically
 deprived  families  be  given  some  in-
 centives  like  free  uniforms,  free  books
 ete.  to  encnurage  their  attendance
 and  retention  in  schools.

 According  to  the  Government's
 decision  to  universalise  elementary
 education  within  a  definite  time-
 frame  of  not  more  than  l0  years,  the
 State  Governments/Union  Territory
 Administrations  have  prepareq  their
 master  plans  and  the  Five  Year  Plans
 for  elementary  education.  In  these
 plans  the  proposals  have  been  made
 for  various  incentives  like  provision
 of  free  books  and  stationery,  free
 uniforms  and  attendance  scholarships,
 besides  Midday  Meals  for  children
 of  the  poorer  section  of  the  commu-
 nity.  Funds  for  these  programmes
 are  available  to  the  State  Govern-
 ments  under  the  revised  Minimum
 Needs  Programme  in  the  State  gector
 of  the  plan  as  block  grant,

 राष्ट्रीय  बोज  निग्ों  के  चेयरमेन  भोर  सदस्य

 10575.  शी  र्जुन  सिंह  भवोरिया  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  भारतीय  बीज  निगम  के

 चेयरमैन  का  नाम  ब्भी  तक  घोषित  ने

 किये  जाने  के  क्‍या  करण  हैं  ;  भौर

 (ल)  भारतीय  बीज  नियम  में  कुल
 कितने  सदस्य  हैं,  भ्रभी  तक  कितने  सदस्य

 मनोनीत  किये  गये  हैं  और  कितने

 मनोनीत  किये  जाने  शेष  हैं  ?

 श््धि  झौंर  सिचाई  मंत्री  (भी  सुरजीत

 सिह  बरनाला)  :  (क)  श्रीमती  धा

 झार०  मल्होत्रा  12—12=78  से  राष्ट्रीय
 बीज़  निगम  की  झध्यकष  हैँ  I
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 (@)  श्ट्रीय  बीज  निमण  के  संचा-
 लक  मंडल  की  संख्या  20  है  7  इस  समय
 केवल  एक  स्थान  रिक्त  है।

 Demolitions  in  Lawrence  Rowi

 10576.  SHRI  CHIMANBHAI  H.
 SHUKLA:

 SHRI  RAJE  VISHWESH-
 WAR  RAO:

 SHRI  PIUS  TIRKEY;

 SHRI  MUKHTIAR  SINGH
 MALIK:

 CHAUDHURY  BRAHM
 PRAKASH:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  demolitions  without
 prior  notice  were  made  on  9th  April,
 979  in  C-8  Block,  Lawrence  Road,
 Delhi  in  certain  selected  flats;

 (b)  whether  it  is  a  fact  that  in  this
 process  of  demolitions  some  authoris-
 ed  construction  for  which  prior  permis-
 sion  had  been  taken  were  aiso  razed
 to  the  ground  when  the  court  yard
 from  propoged  room  is  5’  as  per
 approved  plan  of  the  additional  room;

 (c)  whether  Government  propose  to
 compensate  such  of  the  House  owners,
 and  action  taken  against  officer  res-
 ponsible  for  demolitions;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (d).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.
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 केन्दरौच  स्कूल  संगठनों  में  राष्ट्रीप  प्रभुशासम
 ओजना  के  दिक्षकों  का  जपाया  ब्तना

 10577.  भरी  बृजराज  चिंह :  क्‍या

 शिक्षा,  समाज  कलान  झौर  संत्छ्ृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  स्कूलों  में  कार्य  कर

 रहे  राष्ट्रीय  अनुशासन  योजना  के  शिक्षकों

 को  केन्द्रीय  स्कूल  संगठन  में  खपा  किया  गया  है;

 (ख)  उनमें  कितने  शिक्षक  खपाये  गये

 हैं  ;

 (ग)  केन्द्रीय  स्कूलों  के  संगठन  में  कार्य

 कर  रहे  सभी  राष्ट्रीय  अनुशासन योजना  शिक्षकों

 को  न  खपाये  जान  के  क्‍या  कारण  हैं  ;  और

 (घ)  क्या  कुछ  व्यक्तियों  के  मामले

 ग्रभी  तक  विचाराधीन  हैं  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कति

 अंजालथ  में  राज्य  मंत्री  (श्रीजती  र्फ

 अरकटकी)  :  (क)  से  (घ).  राष्ट्रीय

 स्वस्थता  कोर  निदेशलय  की  बंद  करने

 के  समय  50  राष्ट्रीय  अनुशासन  योजना

 अनुदेशक  केन्द्रीय.  विद्यालयों  में  कार्य

 कर  रहे  थे  ।  केन्द्रीय  विद्यालय  संगठन  ने

 सभी  so  अनृदेशकों  के  सेवा  रिकार्ड  मंगवाए

 थे  किस्तु  तब  सक  केन्द्रीय  विद्यालम  में  कार्य रत

 कुछ  प्रतुदेशकों  को  राज्य  सरकारों  द्वारा

 खपा  लिया  गया  था।  केवल  27  प्रतुवेशकों

 को  nial  मामले ही ही  संगठन के  पास  भाए  ये  |

 संगठन  ने  उनके  सेवा  रिकाडों  श्रौर  प्राचायों

 की  सिफारिशों  पर  विचार  करने  के  पश्चात्‌

 उनमें  से  25  को  खपाने  का  निर्णय  किया  ।
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 News  Dailies  utilised  for  Advertise-
 ment  by  F.C.I.

 10578.  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  the  names  of  the  news  dailies
 utilised  for  advertisement  by  the
 Food  Corporation  of  India,  during
 the  last  three  years,  year-wise;  and

 (b)  the  details  of  the  expenditure
 of  publicity  of  F.C.I.  during  the  last
 three  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  names
 of  news  dailies  utilised  for  advertise-
 ment  by  Head  Office  during  the  last  3
 years  are  ag  shown  in  the  attached
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT—4472/79}.  Zonal  Offices  also  re-
 lease  operational  advertisements  to
 approved  newspapers.  Names  of
 those  newspapers  which  were  utilised
 by  the  Zonal  Offices  during  the  past
 three  years  are  being  collected.

 (9)  Expenditure  incurred  by  Head
 Office  and  Zones  on  advertising  and
 publicity  including  film  during  the
 last  3  years  ig  as  under:

 Rs,

 1975-76  9,82,032°09

 1976-77  5  ww  +  995855978525

 3977°78  +  95,27,930°  90

 Expenditure  on  public  relations
 which  also  includes  national  and  re-
 gional  exhibitions  during  the  last  3
 years  ig  88  under:—

 Rs.

 1975-76  54,790" 52 52

 1976-77.  ww  +»  2,B5,508°  72

 to7r78 wk  -  4)80,790°  65
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 डाक-तार  विभाग  में  करणामूलक  अझौधार
 भर  वरिष्ठ  हिन्दी  अ्रनुधादकों  को  भिभुत्ति

 10579.  श्री  गंगा  भक्त  हु :  क्‍या
 i

 मंत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  क्या  डाक-तार  विभाग  के  सकिल/

 यूनिट  कार्यालयों  में  करणामूलक  भ्राधार  पर

 वरिष्ठ  हिन्दी  अ्रनुवादकों  की  नियुक्तियां  की

 गई  हैं  जबकि  उक्त  पद  अत्यधिक  तकनीकी

 है  और  चयन  पग्रनुभव  के  झाधार  पर  किया  जाता

 चाहिए  था  ;

 (ख)  क्या  करुणामूलक  झ्राधार  पर  ऐसे
 तकनीकी  पदों  पर  नियुक्ति  करने  के  निर्णय
 के  बारे  में  मंत्रालय  पुनविच।र  करेगा;  यदि

 हां  तो  कब  तक;

 (ग)  गत  तीन  वर्षों  के  दौरान  डाक-तार

 विभाग  में  विभिन्न  संवर्गों  मे  करुणा  मूलक
 आध!र  पर  कितने  प्रतिशत  पद  भरे  गय  और

 नियमों  के  अंत्तगंत  कितने  प्रतिशत  पद  भरे  जाने

 चाहिए  थे  ;  और

 (घ)  क्‍या  करुणामूलक  झाधार  पर  पदों

 को  भरने  के  लिए  सरकार  ने  पदों  की  कुछ  प्रति-

 शतता  निर्धारित  की  है  और  यदि  हां,  तो  तत्संबंधी

 ब्यौरा  क्या  है  ?

 संचार  मंत्रालय  सें  राज्य  मंत्री  (श्री

 नरहरि  प्रसाव  सुखदेव  साथ)  :  (फ)  से

 (ग).  के  संबंध  में  सूचना  एकत्न  की  जा  रही  है
 और  प्राप्त होते  ही  उसे  सभा  पटल  पर  रख

 दिया  जाएगा  |

 (घ)  इस  समय  विभिन्न  संबर्गों  में

 करुणामूलक  श्राधार  पर  पदों  के  भरे  जाने,  के

 बारे  में  कोई  पाबंदी  नहीं  है  फिर  भी,

 इस  बात  का  ध्यान  रखना  पड़ता  है  कि  कुछ
 ग्रारक्षण  स्थानापन्न  जौर  सार्थक  रूप  से  किसी

 भी  कंलेंडर  वर्ष  में  किसी  भी  संवर्ग  में  रिक्तियों

 के  50  प्रतिशत  से  प्रधिक  न  हो  t
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 Modernisation  of  Kosi  Canal  System

 10580.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  AGRICULTURE

 anp
 IRRIGATION  be  pleased  to

 8  :

 (a)  whether  Central  Government
 ate  aware  that  the  pace  of  irrigation
 development  in  the  Kosi  project  com-
 mand  area  has  been  very  slow  and
 most  of  the  area  is  sandy  and  unlike
 the  rest  of  North  Bihar,  quite  undulta.

 ing  with  numerous  shallow  depres-
 sions;

 (b)  whether  the  Central  Govern-
 ment  have  asked  the  Bihar  Govern-
 ment  to  prepare  a  comprehensive
 scheme  for  modernisation  of  the  Kosi
 cana]  system;  and

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  (a)
 है  (b),  Yes,  Sir.

 (९)  The  Government  of  Bihar  have
 been  asked  to  prepare  a  scheme  of
 modernisation  of  the  Kosi  Canal
 system  after  in  depth  studies  of  the
 deficiencies  of  the  present  system  and
 a  comprehensive  review  of  the  irriga-
 tion  commands  under  different  out-
 Jets.  This  modernisation  scheme
 should  provide  for  remodelling  of
 canals  to  have  adequate  capacity  and
 construction  of  additional  minors  and
 water  courses,  re-modelling/provi-
 sion  of  masonary  structures  like  falls,
 aqueducts,  syphons,  escapes,  etc,  pro-
 vision  of  permanent  outlets  contro)-
 led  by  gates,  lining  of  the  canal
 system,  adequate  drainage  in  the
 command  and  conjuctive  use  of
 ground  and  surface  water.

 —
 Percentage  of  Wastage-Allowed

 Printing  of  Telephone  Directory,

 10581.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  wastage  of  8  per
 cent  is  allowed  to  M/s.  Statesman
 Printing  Press,  New  Delhi  for  print-
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 ing  the  978  issue  of  Delhi  Telephones
 English  Directory  against  the  pres-
 cribed  rate  of  |  per  cent  by  the  Con-
 troller  of  Printing  and  Stationery;
 and

 (b)  if  so,  action  taken  against  the
 officers  responsible  for  the  irregula-
 rity?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  Question  of

 allowing  wastage  has  yet  to  be  decid-

 ed.

 (b)  Question  does  not  arise.

 Double  Trunk  Line  between  Bolamngi
 to  Paliagarh

 i0582.  SHRI  AINTHU  SAHOO:

 Will  the  Minister  of  COMMUNICA.

 TIONS  be  pleased  to  state:

 (a)  whether  the  Present  Trunk  Line

 from  Bolangir  to  Paliagarh  is  always

 busy  and  whether  there  is  any  provo-
 sal  to  make  the  Trunk-line  double

 from  Paliagarh  to  Bolangir;  and

 (9)  If  80,  when  the  work  start?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMUNICA-

 TIONS  (SHRI  NARHARI  PRASAD

 SUKHDEV  SAI):  (a)  Perhaps  the

 case  refers  to  Patangarh  exchange.
 At  present  there  ig  only  one  junction
 from  Patangarh  Bolangir.  Based  on

 traffic,  there  is  a  proposal  for  provid-

 ing  a  second  junction.

 (9)  The  work  is  likely  to  start

 during  the  current  financia)  year.
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 Guidelines  on  Chartering  of  Foreign
 Fishing  Trawiets

 10583,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minitser  of  AGRICULTURE
 AND  IRRIGATION  he  pleased  to
 state:

 (a)  what  agreements  the  Govern-
 ment  approved  regarding  chartering
 of  foreign  trawlers  in  the  past  for
 fishing  in  the  exclusive  economic
 zone;

 (b)  whether  quarterly  returns  (as
 required  under  the  rules/conditions
 of  permission)  of  the  above  charters
 have  been  filed;

 (c)  whether  it  has  been  checked
 and  verified  by  the  department  con-
 cerned  to  see  that  these  conditions
 have  been  complied  with;  and

 (0)  if  so,  guidelines/conditions/
 rules  Government  are  going  to  impose
 ang  to  see  that  these  are  strictly  en-
 forced  in  this  regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a).
 Government  have  authorised  so  far

 nine  companies  to  charter  foreign

 fishing  vessels.  In  the  case  of  two

 parties,  the  charter  arrangement  has
 not  yet  materialised/and  in  the  case

 of  another  two  parties,  the  charter

 period  has  come  to  an  end.  One

 company  had  to  suspend  the  charter

 operations.  Hence  at  present,  four

 parties  are  operating  foreign  vessel

 on  charter.

 (b)  Yes,  Sir.

 (९)  Yes,  Sir.

 (d)  The  Government  are  reviewing

 the  guidelines/term  and  conditions  of

 charter.
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 राज्य  सरकारों  के  झधघीन  नेहुरू  युवक  केला

 7058 4.  श्री  सुभाष  भाहूजा  :  क्‍या

 शिक्षा,।  तमाज  कल्पाण  झौर  संस्कृति  मंत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  का  विचार  नेहरू
 युवक  केन्द्रों  को  राज्य  सरकारों  के  भ्रधीन
 लाने  का  है  जिससे  इन  केन्द्रों  क ेकार्य क्रम सुचारू
 रूप  से  चलाये  जा  सकें;  शर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  रूपरेखा
 क्या  है?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (डा०  प्रताप  चल  चन्द्र)  :(क)  सरकार
 ने  नेहरू  भुवक  केन्द्रों  के  कार्य  की  जांच  करने
 के  लिए  एक  पुनरीक्षण  दल  नियुक्त  किया  था
 इस  दल  ने,  जिसने  मार्च,  978  में  भ्रपनी
 सिफारिशें  प्रस्तुत  कर  दी  थी,  यह  सिफारिश
 की  है  कि  यह  योजना  इसकी  बतेमान
 व्यवस्थाप्रों  के  भ्रनूसार  जारी  रखी  जानी

 चाहिए  तथा  सरकार  चालू  पंच  वर्षीय  योजना
 वधि  (i978-83)  की  समाप्ति  के  बाद
 इसे  राज्य  सरकारों  को  हस्तांरित  करने  के
 के  संबंध  में  विचार  कर  सकती  है  n  तदनुसार,
 मामले  की  जांच  यथासमय  की  जायेगी  ।

 (ख)  प्रश्न  नही उठता  |

 SC/ST  Post  Graduate  students  in
 J.  N.  University

 ‘10585.  SHRI  9,  K.  KODIYAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  students  belonging  to  Sche-
 duled  Caste  and  Scheduled  Tribes
 studying  for  higher  post-graduate
 degree  in  J.  N.  University  are  great-
 ly  handicapped  for  lack  of  adequate
 financial  assistance  ag  well  as  certain
 loopholes  in  the  system  of  reserva-
 tion;  ete;  and
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 (b)  if  so,  what  steps  Government
 have  taken  to  remedy  the  situation.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  informa-
 tion  furnished  by  the  Jawaharlal
 Nehru  University,  the  Scheduled
 Castes  and  Scheduled  Tribes  students
 of  the  University  are  not  facing  any
 such  handicap.

 (b)  Does  not  arise.

 Estimate  of  Rabi  Crop  including  Pul-
 ses  and  Oilseeds

 10586.  SHRI  BALASAHIB  VIKHE
 PATIL:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state  the  estimate  of
 crop  of  the  current  rabi  crops  includ-
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 ing  pulses  and  oilseeds  as  compared
 to  the  production  during  the  proceed-
 ing  three  years?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  Firm
 estimates  of  production  of  current
 rabi  crops  are  likely  to  become  avail-
 able  by  about  August  this  year,  Ac-
 cording  to  the  preliminary  assessment
 the  production  of  rabi  foodgrains  ton-
 nes  including  pulses  may  be  higher  by
 about  4.9  million  tonnes  than  the
 last  year’s  level  of  47.84  million  ton-
 nes,  As  regards  oilseeds  produced
 during  the  rabi  season  (rapeseed  &
 mustard,  linseed  and  rabi/summer
 groundnut),  the  production  in  the
 current  year  may  be  about  2-3  lakh
 tonnes  more  than  last  year.
 The  production  figures  of  rabi  crops
 for  the  preceding  three  years  are
 given  below:

 {Production  (Million  tonnes)

 Rabi  crops  1975-76  1976-77  1977-78

 (7)  (2)  (3)  (4)

 t.  Rice  (Summer)  3°99  2°65  3°42

 a  Jowar  (Rabi)  2°  5I  3°7  g'tg

 $  Wheet  .  ’  '  23°85  =  -2g9'OI  87  '  89

 4.  Barley  379  2°35  2°gt

 5.  Gram  5°88  5742  5°45

 6,  Other  Rabi  Pulses  2°72  2°04  2°20

 De  Total  Rabi  Foodgrains  a  to  6)

 8.  Rape  seed  &  Mustard  «  .

 9.  Linseed

 to,  Groundnut  (Summer)  .  065  0°  44  obs
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 Employment  of  Teachers  in  Aided
 Schools  in  Delhi.

 10687.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  gq  fact  that  a
 number  of  Government  aideg  schools
 in  Delhi  have  obtained  writ  from  the
 Delhi  High  Court  against  the  Delhi
 Education  Act;

 (b)  whether  these  schools  have
 been  employing  teachers  without  the
 sanction  from  the  Delhi  Education
 Department;

 (०)  whether  the  Principals  of  these
 schools  are  transferring  the  P.F,
 amounts  from  one  bank  to  another
 without  obtaining  the  consent  of  the
 teachers;  p

 (d)  whether  Government  have
 noticed  any  pecuniary  or  other  bene-
 fits  by  the  Principals  of  these  schools
 in  the  transfer  of  the  Provident
 Fund  amounts  from  one  bank  to
 another;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  to  (७).  The  requisite
 information  is  being  collected  from
 the  Delhi  Administration  and  will  be
 placed  on  the  Table  of  the  Sabha  as
 soon  as  possible.

 Tutors  in  Calcutta  University

 10588.  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  U.G.C.  issued  circular
 to  all  Universities  to  convert  tutors
 into  Lecturers;

 '
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 (b)  if  so,  when  and  the  facts  there-
 of;

 (c)  what  steps  have  so  far  been
 taken  by  the  Calcutta  University  in
 regard  thereto;  and

 (d)  how  many  toutors  have  been
 converted  into  Lecturerg  in  Calcutta
 University  after  the  issue  of  the  cir-
 cular  of  the  U.G.C,  and  how  many
 tutors  remain  yet  to  be  considered  in
 the  said  University?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  On  the  recommendations
 of  the  Committee  appointed  by  the
 University  Grants  Commission  to
 consider  the  revised  scales  and  Uni-
 versity  and  College  teachers  from
 1-1-73,  the  Commission  had  advised
 all  Universities  on  April  18,  975  that
 there  was  no  need  for  appointment
 of  tutors  ang  demonstrators  in  Uni-
 versities  and  Colleges.  The  Univer-
 sities  were  also  requested  to  provide
 facilities  for  the  existing  tutors  and
 demonstrators  to  improve  their  quali-
 fications  with  a  view  to  their  ultimate
 appointment  as  lecturers.  The  Com-
 mission  hag  not  issued  any  circular
 to  all  Universities  to  convert  tutors
 into  Lecturers.

 (b)  to  (d).  Do  not  arise.

 U.G.C,  Instructiong  regarding  unfair
 meats  in  University  Examinations

 10589.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 University  Grants  Commission  (UGC)
 has  issued  instructions  and  threats
 that  grants  will  be  stopped  if  unfair
 means  are  allowed  to  continue  in  the
 University  Examiantions;  and

 (b)  if  go,  the  details  of  such  ins-
 tructions  issued  this  year  and  names
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 of  Colleges/Universities  which  have
 been  reported  to  have  no  control  or
 are  encouraging  unfair  means  in  the
 various  Examinationg  and  names  of
 such  institutions  in  whose  case  grants
 have  been  stopped?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  University
 Grants  Commission  has  not  issued
 any  general  instructions  to  all  Uni-
 versities  that  grants  will  be  stopped
 if  unfair  means  are  adopted  by  stu-
 dents  at  the  University  examinations.
 However,  in  March,  1979,  on  the  basis
 of  reports  that  there  was  mass  copy-
 ing  at  several  centres  for  the  Meerut
 University  examinations,  the  Com-
 mission  urged  the  University  to  take
 appropriate  steps  failling  which  the
 Commission  would  be  constrained  to
 impose  a  ban  on  grants  to  the  Uni-
 versity  and  its  Colleges.  The  Uni-
 versity  later  cancelleg  the  examina-
 tions  held  at  23  Colleges.  Grants
 were  therefore,  not  stopped  in  the
 case  of  Meerut  University  or  its
 affiliated  colleges,

 Permits  for  Bricks

 10590,  PANDIT  D.  N.  TIWARY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  what  are  the  conditions  for
 issue  of  permit,  of  bricks  for  cOnstruc-
 tion  of  houses;

 (b)  whether  it  is  a  fact  that  per-
 mits  are  not  issued  where  the  same
 ate  required  for  making  addition  and
 alteration  to  the  existing  construction;

 (९)  if  so,  the  reasons  therefor;

 (d)  whether  it  is  also  a  fact  that
 the  brick  manufacturers  are  charging
 very  high  rates  for  supply  of  bricks
 without  permits;  and

 (e)  if  so,  the  steps  taken  by  Gov.
 ernment  to  prevent  this  sort  of  black-
 marketing  in  bricks?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Delhi  Adminis-
 tration  has  informed  that  applications
 for  grant  of  brick  permits  are  enter-
 tained  for  construction  of  building  on
 a  plot  having  an  area  upto  200  square
 metres  and  permits  for  bricks  are
 issueq  for  the  quantity  required  for
 the  construction  of  a  single  storey,
 having  covered  area  of  80  sq.  meters,

 (b)  Yes,  Sir.

 (c)  Sale  of  only  those  bricks  has
 been  regulateq  on  permits,  which  are
 manufactured  from  coal  brought  by
 rail  under  the  ‘sponsorship’  scheme.
 Since  supplies  of  coal  by  rail  are
 limited,  it  is  not  possible  to  meet  the
 demand  for  additions  and  altenations
 also.  Persons  requiring  bricks  for

 additions/aiterations  etc.  can  meet
 their  requirements  from  the  open
 market  out  of  bricks  manufactured
 from  coal  brought  by  road.

 (d)  Yes,  Sir.  Since  the  cost  of
 coal  brought  by  road  is  much  higher
 than  the  coal  brought  by  rail,  the
 prices  of  such  bricks  are  much  higher
 than  that  of  the  bricks  manufactured
 with  coal  brought  by  rail.

 (९)  There  is  no  price  control  on
 bricks  manufactured  by  coal  brought
 by  road.  The  prices  of  such  bricks
 are  determined  in  the  open  market  on
 competitive  basis.  As  such  the  ques-
 tion  of  black  marketing  in  bricks
 does  not  arise.

 Setting  up  of  Coaching  Schools  and
 Colleges  in  Sports

 10591,  SHRI  D.  9,  DESAI:  Will
 the  Minister  of  EDUCATION,  S0-
 CIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Government  would
 be  considering  to  set  up  ‘Coaching
 schools  and  colleges’  on  various  items
 of  sports  to  pick  up  and  to  train  the
 young  talenta  in  all  States  in  view
 of  the  constant  failure  of  our  country
 in  the  international  competitions;
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 (b)  whether  the  Government  would
 be  adopting  some  immediate  measures
 in  consultation  with  the  various
 veteran  and  experienced  sportsmen  of
 our  country  about  how  to  develop
 the  standard  of  our  ‘sports  perform-
 ances’;  and

 (c)  if  so,  the  decision  of  the  Gov.
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GULSHAN):

 (a)  to  (c).  Government  have  asked
 the  Ail]  India  Council  of  Sports  to
 advise  it  of  the  lines  on  which  a  new
 sports  policy  and  programme  may  be
 evolved  with  a  view  to  broad  basing
 sports  and  improving  sport  standard
 in  the  country.  The  advice  of  the
 Council  is  awaited.

 विश्वविद्यालय  के  लेकचरारों  को  पाठ्य  पुस्तकें
 लिखने  के  लिए  सुधिधाएं

 10592.  श्री  माथ  सिह  :

 थीं  चरण  नरजरी  :

 आओमती  पावती  देवों  :

 क्या  शिक्षा,  समाज  कल्पाण  दौर  संस्कृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विश्वविद्यालय  स्तर  की  स्टेंडर्ड

 की  मौलिक  हिन्दी  पुस्तक  लिखने  के  लिए  विश्व-

 विद्यालय  के  लेक्चरारों  को  कया  क्‍या  सुविधायें
 दी  जाती  हैं  ;

 ख)  क्‍या  ऐसी  सुविधाएं  दिल्‍ली

 विश्वविद्यालय  में  उपलब्ध  कराई  जाती  हैं  ;

 (7)  क्‍या  शोध  कार्य  जेसे  विभिन्न

 विषयों  जिसके  लिए  एक  गा  दो  वर्ष  का  श्रवकाश
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 प्रदान  किया  जाता  है,  पर  स्टेण्डड  की  हित्दी

 पुस्तक  लिखने  के  लिए  अवकाश  प्रदान  किया
 जाता  है  ;  झौर

 (धि)  यदि  नहीं,  तो  क्या  सरकार  इस
 बारे  में  यह  सुनिश्चित  करने  के  लिए  शीघ्र

 ही  व्यवस्था  करेगी  कि  शिक्षा  की  नई  पद्धति
 के  झनुसार  आवश्यक  पुस्तकें  समय  पर  तैयार
 की  जाये  ?

 शिक्षा,  समाज  कल्थाण  शोर  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चना)  (क)  से  (धघ).

 प्रपेक्षित  सूचना  एकत्र  की  जा  रही  है  भौर  प्राप्त

 होने  पर  यथाशीघ्र  सभा  पटल  पर  रख  दी

 जाएगी  ।

 Lrrigation  facilities  in  Tripura

 10593.  SHRI  M.  A.  HANNAN  AL-
 HAJ:  Will  the  Minister  of  AGRICUL~-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  irrigation  facilities  increased  in
 Tripura  during  the  last  three  years;

 (b)  if  go,  the  detailed  reasons
 thereof;  vue

 {e)  the  details  of  the  irrigated  and
 unirrigated  land  in  the  State  at  pre-
 sent;  and

 (d)  the  details  of  the  action  taken
 to  increase  irrigated  land  in  the  State?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJEET  SINGH  BARNALA):  (a)
 &  (b).  The  development  of  irrigation
 through  major  and  medium  projects
 has  been  taken  in  the  State  of  Tripura
 only  during  the  medium-term  plan
 978—83.  No  irrigation  potential  has,
 therefore,  been  created  through  such
 schemes  as  yet.  During  the  Fifth
 plan  period  from  1974-75  to  I977-78
 an  irrigation  potential  of  382  ha.  was
 created  through  minor  irrigation.  An
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 additional  potentiay  of  2800  ha.  is  ex-
 pecteq  to  be  created  through  minor
 irrigation  during  1978-79,

 (c)  The  net  gown  area  as  estimated
 by  the  Government  of  Tripura  on
 31.3.1978  is  2.45  lakhs  ha.  The  total
 area  expected  to  be  irrigated  during
 1978-79  is  35,000  ha.

 (d)  The  State  Government  has
 taken  up  the  prepartion  of  a  master-
 plan  for  development  of  irrigation  in
 the  State.  One  major  and  one  medi-
 um  irrigation  schemes  are  proposed
 to  be  taken  up  by  the  Government
 of  Tripura  during  1979-80.  The  medi-
 um  irrigation  scheme  has  already
 been  cleared  by  the  Planning  Com-
 mission.

 Wheat  Purchased  by  F.C.L  in  Madhya
 Pradesh  during  4979

 10594.  SHRI  RAGHAVJI:  Will  the
 Minitser  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  quantity  of  wheat  purchas-
 ed  by  Food  Corporation  of  Indig  in
 Madhya  Pradesh  during  the  period
 from  ist  March  to  20th  April,  1979;
 and

 (b)  the  quantity  of  wheat  sold
 below  the  rate  of  Rs.  115/-  a  quintal
 in  the  controlled  mandies  of  Madhya
 Pradesh?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 &  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  240  tonnes.

 (b)  No  information  is  available  re-
 garding  the  quantity  of  wheat  sold
 to  private  trade  below  the  rate  of
 Ra.  115/-  a  quintal  in  the  controlled
 mandies  of  Madhya  Pradesh.  In  so
 far  as  F.C.I.  is  concerned  all  stocks
 have  been  purchased  at  the  support
 Price  of  Ra.  I5/-  per  quintal  with
 such  quality  cuts  a3  are  laid  down  in
 the  prescribed  specifications.
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 ‘Regularization  of  E.  0,  Employees

 10595,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  what  is  the  total  number  of  E.D.
 employees  in  the  Circle:

 (b)  whether  there  is  any  proposal
 to  upgrade  them  into  regular  services;
 and

 (९)  if  not,  the  reasong  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA.
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  2,84,877  as  on
 81,3.78,,

 (b)  No,  Sir,

 (c)  E.D.As.  are  only  part-time  wor-
 kers  and  they  are  engaged  on  part-
 time  nature  of  work  only.  However,
 sufficient  opportunities  are  provided
 to  them  for  absorption  in  the  regular
 cadreg  of  the  department.

 पंजाब  में  फलल  धीमा  योजना

 059 6.  श्री  सन्त  राम  जयसबाल  :
 क्या  कृषि  और  खिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पंजाब  ने  चालू  वित्तीय  |, उ  के
 दौरान  राज्य  में  फलल  बीमा  ग्रोजना  लागू
 की  है  ;  पौर

 ख)  यदि  हां,  तो  क्‍या  केन्द्रीय  फसल

 बीमा  निम  की  त्थापता  के  लिए  कानून
 बना  कर  श्न्प  राज्यों  शौर  संघ  राज्य  क्षेत्रो

 में  इस  घोजना  का  विस्तार  करने  के  ब्र्फ्म  पर

 सरकार  किधार  करेगी  ?
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 कृषि  पोर  लिचाई  मत्रालध  में  राज्य  मंत्री

 (थी  भान  प्रताप  लिह)  :  (क)  जी  नहीं  1

 चालू  वितीय  वर्ष  के  दौरान  पंजाब  राज्य  में

 श्रभी  तक  कोई  फसल  बीमा  योजना  शुरू  नहीं

 की  गई  है

 (@)  प्रश्न  नहीं  उठता  1

 Procurement  of  Wheat  and  Rice  during
 1977-78  and  1978-79

 10597.  PROF.  SAMAR  GUHA:
 Will  the  Minster  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  total  amount  of  wheat  and
 rice  procured  by  the  F.C.I,  during  the

 years  ‘1977-78  and  1978-79;

 (b)  State-wise  break  up  of  such

 figures  separately  for  wheat  and  rice;

 (९)  the  amounts  of  wheat  and  rice

 supplieg  through  ration  shops  during
 the  same  period;

 (d)  break-up  of  the  figures  of

 supply  of  wheat  and  rice  separately
 ma@ie  to  different  States;  and

 (e)  the  reasons  for  not  making

 larger  quantum  of  supplies  of  rice  to
 the  rice-eating  States  through  ration

 shops?
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI

 BHANU  PRATAP  SINGH):  (a)  and

 (b),  Statement  I  ig  attached,

 (c)  During  1977-78,  a  quantity  of

 6.85  million  tonnes  of  wheat  and

 4.29  million  tonnes  of  rice  were

 issued  through  the  ration/fair  price

 shops,  During  ‘1978-79,  about  693]

 million  tonnes  of  wheat  and  3,07

 million  tonnes  of  rice  were  distribut-

 ed,

 (d)  Statement  II  ig  attached.

 (e)  Internal  distribution  of  food-

 grains  through  the  ration/fair  price

 shops  js  the  responsibility  of  the

 State  Governments,

 The  State  Governments  estimate

 their  monthly  requirements  for  pub-

 Kec  distribution  system  and  intimate

 those  quantitie,  to  the  Central  Gov-

 ernment  for  allocation,  These  re-

 quirements  are  being  met  in  full.

 The  State  Governments  have  also

 been  advised  that  if  they  need  extra

 quantities,  they  may  draw  the  stocks

 and  report  them  to  us  for  regu-

 larisation.  Inspite  of  this,  if  +  the

 offtake  from  the  public  distribution

 system  ig  less,  it  is  obviously  due  to

 ९889  availability  of  rice  in  the  open

 market,
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 Statement  I

 Direct  Procurement  of  Wheat  end  Rice  by  F.C.I.  during  1997-78  and  1978-79  Marketing  Season
 (‘000  Tonnes)

 .  Wheat  Rice
 State/Union  Territory

 1977-78,  +  1978-79  1977-78
 ye upto
 7-5°79)

 Andhra  Pradesh  ५  529  655

 Amam  Neg  Neg.  6  6

 Haryana  64  76  74  79

 Himachal  Pradesh  I  Neg.  Neg.

 Jammu  &  Kashmir  8

 Madhya  Pradesh  II  20  I72  279

 Manipur  Neg.  Neg.  I  I

 Punjab  576  743  565  1,037,

 Rajasthan  |  77  Neg.  96

 Tamil  Nadu  78

 Uttar  Pradesh  85  220  Neg.  #  45

 West  Bengal  Neg  6  245  22

 Arunachal  Pradesh  Neg,  I

 Chandigarh  Neg.  I  Neg.

 Delhi  ५  In  78

 Pondicherry  I  I

 ToTar  I,0:7  I,272  1,593  2,540

 Neg.—Below  500  tonnes,
 Statement  I

 State-wise  supplies  of  Wheat  and  Rice  from  Central  Pool  during  1977-78  and
 rae

 79
 n  *ooo  tonnes)

 7977-78₹  1978-79%
 State  —-

 Whtat  Rice  Wheat  Rice

 I  2  3  4  5

 Andhra  Pradesh  758  “4  747.9  8

 Asam  298°7  58°0  287°3.
 *

 1869,
 Bihar  534°3  4g°o  504°6  98
 Gujarat  ay  6  6९2  6°9  o7

 Haryana  rigel  .  '99°9  ut
 Himachal  Pradesh  के  40°5  orn  45°!  oe
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 -  4.  2  8  4  5

 Jammu  &  Kashmir.  नि  .  हु" 6  95°  5  42°2  85

 Karnataka  242°7  as  249°8

 Kerala  79°6  =  265°9  83:0  763" 4 4

 Madhya  Pradesh  265°  4  975

 Maharashtra  +  .  668*  5  300°3  700°  T  ov4'7

 Manipur  4°5  7०  4°7  54

 Meghalaya  न  वि  मु  दर  न  मा  75  9  हा  78  7  573

 Nagaland  :  .  ang  22°%  II'a  BI°5

 Orissa  i70"4  Neg.  82°9  25*  9

 Punjab  नि  नि  235°8  252°8  .

 Rajasthan  .  205°7  gor-8  .

 Sikkim  34  87  ns  I0°5

 Tamil  Nadu  45tr  i69°  2  46:°9

 Tripura”.  =  7  =  4°7  I9°7  76  १  26°6

 Uttar  Pradesh  Bea-4  89  589"  2  o8

 West  Bengal  I99°7  5621  robo  3  36n°2

 A&  N  Islands  oy  I3*)  g°2  74

 Avanathal  Pradesh  :  gil  5°8  2°6  6°3

 Ghandigarh  ao"!  Iti

 Goa,  Daman  &  Thu  yu'o  32°9  24°6  2I'o

 Delhi  3  54074  quer  575°5  3t"4

 Lakshadweep  I'4  Neg.  4°3

 Mizoram  "9g  38°  3  o  4  42°0

 Poa  beherry  (In  Mfahe)  oF  29  6h  a5

 Tora  पाव  4  ay"  6  6128595  i92i-7

 *Provisional,  subject  10  revision,

 Neg.  Below  50  tonnes.

 Self-sufficiency  in  Agricultural  produc-
 tion  in  Goa

 10598.  SHRI  EDUARDO  FALEJLRO:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  pe  pleased  to
 atate:

 _  (a)  whether  the  irrigation  facilities
 ‘in  Goa  are  very  poor  and  the  percent-
 age  of  irrigated  land  there  is  among
 the  lowest  in  the  country;  and

 (b)  if  so,  steps  Government  propose
 to  improve  this  situation  and  to  make
 Gog  self-sufficient  in  agricultural  pro-
 duce?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  total  cullivable  area  of  the
 Union  Territory  of  Goa  is  reported
 to  be  .38  lakh  hectares  and  the
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 irrigated  area,  12,500  hectares.  The
 percentage  of  irrigated  area  to  the
 total  cultivable  area  thus  works  out
 to  9.4  per  cent  which  is  one  of  the
 lowest  in  the  country.

 (b)  The  Government  of  Goa,
 Daman  and  Diu  have  intimated  that
 it  is  proposed  to  improve  the  posi-
 tion  by  speedy  completion  of  the  on-
 going  projects  (two  major,  ‘namely.
 Salauli  Irrigation  Project  and  Daman
 ganga  Project  and  one  medium  name-
 ly,  Anjunem  Irrigation  Project)  and
 a  number”  of  Mior  irigation
 schemes.  The  total  irrigation  facili-
 ties  from  major,  medium  and  minor
 Schemes  by  the  end  of  Five  Yea
 Plan  period  is  expected  to  be  over
 26,900  hectares  raising  the  percen-
 tage  of  itrigation  potential  in  the
 Union  Territory  from  9  pe;  cent  to
 20  per  cent

 भूसिगत  जल  को  बाहर  निकालने  के  लिए
 केन्द्रीय  सहायता

 104599.  श्री  हरगोविन्द  बर्मा :  क्‍य!

 कृषि  श्रौर  सिचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  भूमिगत  जल  को  बाहर

 निकालने  के  लिए  केन्द्रीय  सरकार  राज्य

 सरकारों  को  सहायता  देती  है  :

 (ख)  यदि  हां,  तो  किस  रुप  में  और

 किस  अनुपात  में  यह  सहायता  दी  जाती  है;

 झौर
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 (7)
 गत  वर्षो ंके  दौरान  उत्तर  प्रदेश

 सरकार
 को  दी  गई  सहायता  का  ब्यौरा  क्या

 है  और  भविष्य  में  कितनी  सहायता  देने  का

 “प्रस्ताव  है  *

 कपि  श्रौर  सिच  ई सन्त,  (श्र,  सुरजं  त

 सिह  बरनाला)  (क)  केन्द्रीय  सरकार,

 राज्य  सरकारों  को  लधु  सिचाई  तथा  भूमिगत

 जल  विकास  संबंधी  बुहत  कार्यत्रमों  को  प्रारम्भ

 करने  हैतु  राज्यों  में  सतही  एवं  भूमिगत  जल

 (लघु  सिचाई )  संगठनों  को  सुदृढ  करने  के

 लिए  के  z  द्वारा  प्रायोजित  योजना  के  श्न्त  क्त

 सहायता  देती  है  ।

 (ख)  राज्य  सरकारों  को  यह  सहायता

 तकनीकी  एवं  गैर  तकनीकी  कर्म  भ्यों  की

 नियुक्ति  तथा  उपकरणों  झाद्ि  क।  खरीदने

 के  लिए  so  प्रतिशत  की  समतुल्य  अनुदान

 के  रूए  में  दी  जाती  है  ।

 ग)  केन्द्रीय  सरकार  द्वारा  उत्तर

 प्रदेश  सरकार  को  उक्त  योजना  के  श्रन्तर्गत

 दी  गई  सहायता  का  ब्यौरा  तथा  979-80

 के  लिए  अनन्तिम  प्रस्ताव  संलग्न  2
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 Grant  of  House  Building  Advance  in
 Government  of  India  Press,  Ring  Road,

 New  Delhi

 10600.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  the  employees  of  Gov-
 ernment  of  India  Press,  Ring  Road,
 New  Delhi  have  not  been  granted
 House  Building  Advance  to  the  extent
 of  their  75  months  pay,  as  laid  down
 by  the  Ministry  of  Works  and  Hous-
 ing;

 (b)  if  so  the  reasons  therefor;

 (९)  number  of  such  employees  who
 have  been  denieg  this  benefit  by  the
 management  of  the  Government  of
 that  Press;

 (a)  whether  Government  would
 consider  enhancement  oof  their
 Advance  at  the  earliest  to  enable  them
 to  complete  the  construction  of  their
 houses  as  alsg  save  them  from  getting
 loans  on  exorbitant  rate  of  interest
 from  the  market;  and

 (e)  whether  the  release  of  the  in-
 stalments  of  the  House  Building
 Advance  granteg  to  them  is  also  de-
 layed  unnecessarily  putting  the  em-
 ployees  to  a  lot  of  inconvenience  and
 hardship,  and  if  so,  steps  being  taken
 to  avoid  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KER):  (a)  to  (९),  Under  the  Rules

 governing  the  grant  of  House  Buiki-
 ing  Advance,  the  loan  ghould  not  ex~-
 ceed  75  months  pay  of  the  emplovee
 concerned,  However,  the  actual  ad-
 missible  amount  of  loan  is  determin-
 ed  after  taking  into  account  the  re-
 paying  capacity  and  the  remaining
 period  of  service  in  which  the  loan
 together  with  interest  is  to  be  re-
 covered.  Eight  employees  of  Gov-
 ernment  of  India  Press,  Ring  Road,
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 New  Delhi,  who  have  been  sanction-
 ed  loa,  during  1978-79,  could  not  be
 given  loan  equal  to  75  months  of
 basic  pay,  keeping  in  view  their  re-
 paying  capacity  and  remaining  period
 of  service.

 (a)  No,  Sir.

 (e)  There  hag  been  no  deliberate
 delay  in  the  relase  of  instalments  of
 the  House  Building  Advance  sanc-
 tioned  to  the  employees  of  the  Gov-
 ernment  of  India  Press,  Ring  Road,
 New  Delhi.  However,  in  two  cases,
 it  has  not  been  possible  to  release
 the  instalment  of  the  House  Building
 Advance  as  entire  funds  for  the  year
 1979-80  are  yet  to  be  allocated  tg  the
 various  Departments.  The  instal-
 ment  will  be  released  in  these  two
 cases  ag  soon  as  fundg  are  allocated.

 Use  of  Modern  Agricultura]  Techno-
 logy  in  Wheat  Producing  States

 10601.  SHRI  छू,  PRADHANI:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleaed  to
 state:

 (a)  whether  there  has  been  made
 any  experiment  by  the  Indian  Farmers
 Fertilizers  Cooperative  Limited  re-

 garding  the  transfer  modern  agricul-
 ture  technology  to  rural]  areas;

 (b)  if  so,  the  names  of  the  wheat
 producing  States  in  the  country
 where  on  experimental  basis  the  use
 of  modern  agriculture  technology  in
 rural  areas  has  been  introduced;  and

 (c)  whether  Gavernment  are  gatis-
 fied  with  its  performances  and  if  so,
 the  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir,

 (b)  The  wheat  producing  State,  in
 which  the  Indian  Farmers  Fertilizer
 Cooperative  Ltd,  has  introduced  as
 an  experimental  measure  the  trans-
 fer  of  modern  agricultura}  techno-
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 logy  to  the  rural  areas  through  Far-
 mers’  Service  Centres  are:

 Punjab,  Haryana  and  U.P.

 (c)  According  to  IFFCO,  the  re-
 ports  from  the  field  are  encouraging.
 However,  they  are  watching  the  per-
 formance  of  these  centres  closely  and
 would  analyse  the  results  in  detail
 before  taking  a  decision  whether  to
 continue  the  present  centre,  a’ndjor

 to  extend  them  to  other  States,  In  the
 circumstances,  the  question  of  Gov-
 ernment  satisfaction  or  otherwise
 does  not  arise  at  this  stage.

 दिल्‍ली  विकास  प्राधिकरण  हारा  भूमि  का

 अ्रभिप्रहण  और  विकास

 10602.  श्री  राम  विलास  पासवान  :

 क्या  निर्माण  और  आझावास  तथा  पूति  शौर

 पुनर्वास  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  दिल्‍नी  विकास  प्राधिकरण  द्वारा

 विगत  पांच  वर्षो  में  भूमि  के  अभिग्रहण  विकास

 श्ादि  शीर्षों  के  अन्तगंत  भ्रलग-प्रलग  कितना

 वार्षिक  बच्पन  किया  गया  Li

 (a)  दिल्‍ली  बिकास  प्राधिकरण  ने

 भूमि/मकानों  के  निपटान  द्वारा  कुल  कितनी

 घन  राशि  भ्र्जित  की  ;  और

 (ग)  गत  पांच  वर्षों  का  लाभ-हानि  का

 विवरण  क्या  है  ;

 तिर्मांग  और  भावास  तथा  पूति  और  पुनर्वास

 मंत्री  (आओ  सिकल्‍दर  रुत)  :  (क)  (i)

 'दिल्‍नो'  प्रशासन  द्वारा  दिल्‍ली  म  बड़े  पैमाने  पर

 भूमि  का  अज न,  विकास  और  निपटान  योजना

 के  अन्तमंत  अर्जन  पर  वधेवार  पिछले  पांच  बर्षों

 के  दौरान  किया  गया  खर्च  इस  प्रकार  है;
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 ae  राशि

 1973-74  3,20,68,949. 70  रुपए

 1974-75  2,61,57,822. 54  रुपए

 1975-76  3,85,19,495. 53  रुपए

 1976-77  2,01,16,843. 63  रुपए

 1977-78  4,71,11,381. 60  रुपए

 (ii)  पिछले  पांच  वर्षों  +  दौरान  दिल्‍ली

 विकास  प्राधिकरण  द्वारा  विकास  पर  किए  गए

 खर्च  है  ब्यौरे  इकट्ठे  किए  जा  रहे  है  झीर  इसे

 सभा  पटल  पर  रख  दिया  जाएगा  ॥

 (@)  बंववार  अपेक्षित  सूचना इस  प्रकार
 है:

 वर्ष  बड़ेपेमाने  पर  भू-अजन  सकान  बेच ने
 की  योजना  अन्तर्गत.  से  प्राय

 भूमि  बेच  ने  से  प्राय
 (लाख  रुपयो  मे)  (लाख  रुपयों  में)

 1973-74  867.  97  769. 4

 1974-75  570.00  728.22

 1975-76  553.49  664,  87

 1976-77  982.3  308.73

 1977-78  608.69  24.73

 (ग)  जैसा कि  दिल्ली  विकास प्राधिकरण

 ने  बताया  है,  पिछले  पांच  वर्षों  ॥  दौरान

 “प्ामान्य  विकास  लेखा”  के  लेखा-परीक्षित

 वार्षिक  लेखा  द्वारा  उद्घाटित  व्यय  पर  प्राधिकय

 प्राय  इस  प्रकार  है
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 रामकृष्णपु रस,  नई  दिल्‍ली  में  लाल

 बप  राशि

 (लाख  रुपय,  मे)  10604.  ही०  एस०  नेगी  :  क्‍या

 eee  निर्माण  और  ब्रावास  तथा  पृति  प्लौर

 नर्वस  मंत्री  यह  बताने  की  कपा
 करेंगे

 गम  ond  06
 *

 at  यह  बताने  की  करेंगे

 974—75  29.00

 1975-76  206.00  (=)  क्या  यहू  सच  है  कि  राम-

 7पणपुरम  नई  दिल्ली  सरबा  3
 1976-77  853.  00  कुणापुन्म

 ना

 fi  में  मरकारी  फ्नै
 के  सिवट  लानों  की  स्थिति  दयतीय  है

 1977-78  22.00  ओर  समस्बन्धित  प्रधिकारी  भी  इनके

 भूमि  का  वड़े  पैमाने  पर  अजे 1,  विकास,

 शौर  नियटान  के  अ्न्तगंत  उपर्युक्त  अ्ाकड।

 में  भूमि  बेचने  से  हुई  प्रतिरिक्त  प्राय  शामिल

 नही  है  जिसे  दिल्‍ली  प्रशासन  को  भेजना

 अपेक्षित  है  t

 Allotment  of  D.D.A.  Flats  to
 Unregistered  Persons

 10603.  SHRI  RAMJI  LAL  SUMAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  number  of  flats  allotted  by
 D.D.A.  since  February,  978  to  those
 persons  who  were  not  registered  with
 D.D.A.  alongwith  the  names  of  such
 allottees,  type  and  the  location  of  the
 flats  allotted,  their  cost  proposed  to
 be  charged  and  the  authority  who
 approved  such  allotment;  and

 (b)  the  number  of  flats  allotted  out
 of  turn  since  February,  978  (७  those
 persons  who  were  registereq  with
 D.D.A.  alongwith  the  details  aa  in
 part  (a)?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 प्रति  उदासीन  है,  और

 प्)  क्या  इत  लानों  की  स्थिति

 में  सुधार  करने  य्रौर  पानी  देने  की

 समुचित  व्यवस्था  करने  के  लिए  सरकार
 तत्काल  कार्यवाही  करेगी  ?

 निर्माण  शौर  झावास  तथा  पूति  और

 पुनर्वास  मंत्री  (श्री  सिकन्दर  बख्त )  :

 (क)  जी,  नहीं ।

 (खू)  इस  बात  के  सद्दा  प्रयास  किये
 जाते  हैं  कि  उपलब्ध  निश्चियों  के  भीतर
 लातों  थे  अनुसक्षण  में  सुधार  लाया  जाए।

 Assistance  to  States  for  Language
 Libraries

 10605,  SHRI  P.  M.  SAYEED:

 SHRI  A.  R,  BADRI-
 NARAYAN:

 SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 Wil}  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Union  Minister  has
 been  urged  to  have  all  language
 libraries  in  the  country;

 (9)  if  so,  whether  Union  Govern-
 ment  have  decided  to  help  and  assist
 the  State  Governments  for  providing
 all  language  libraries  in  the  State;
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 (c)  what  kind  of  aid  and  assistance
 will  be  provided  to  them  during  the
 current  financial  year  by  the  Union
 Government;  and

 (d)  whether  Union  Government
 have  received  the  request  from  the
 State  Governments  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No  such  request  from
 the  State/U.T.  Governments  or  Vol-
 untary  Agencies  appears  to  have
 been  received.  Howevar.  an  al-
 language  Library.  called  ‘Regional
 Languages  Library”  hag  recently
 been  established  by  the  Department
 of  Culture  gt  Bhawalpur  House,  New
 Delhi

 (9)  to  (d).  Do  not  arise.

 नान्वेड  में  मराठबाड़ा  विद्यामीठ  में  उप  केन्द्र

 खोना  जाना

 10606.  श्री  केशंवराब  चोडे

 क्या  शिक्षा,  समाज  कण्याण  शौर

 संस्कृति  मत्री  यह  बताने  की  "या  करेंगे

 फि

 (क)  क्‍या  महाराप्ट्र  में  सान्‍्देंड  में

 मराठवाड़ा  विद्यापीठ  का  एक  उप  केन्द्र

 खालने  के  लिए  केन्द्रीय  सरतार  से  मांग

 की  गई  हैं;

 (खि)  यदि  हा,  ता  वसत्सम्बन्धी

 ब्यौरा  क्‍या  है,  और

 (ग)  इस  पर  सरकार  की  क्या

 ग्रतिक्रिया  है?

 शिक्षा,  समाज  कल्याण  श्र  संस्कृति  मंत्री

 ६  प्रताप  चक्र  बर्र):  (क)  जी,

 हां

 (ख)  यह  माग  सात  संपद  सइस्पों

 ड्ारा  हस्ताक्षरेत  दिनांक  26  फरवरी,

 i979  के  एक  पत्  मे  की  गई  थी  t
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 पत्र  में  उठाए  गए  मुद्दों  में  नान्देड़  में  एक
 विश्वधिद्यालय  केन्द्र  खोलने  का  प्रस्तात्र  हे
 इसे  महाराष्ट्र  गरकार  ने  974  में  स्वीकार
 कर  लिथा।  था  और  समाज  शास्त्र  झ्ाधुनिक
 जीव  विज्ञान  को  शर  प्रवन्ध  के  पाठ्यक्रम
 ग्रारम्भ  कर  दिए  गए  थ  q  ये  मराठ्वाडा
 विश्वविद्य/लय  के  पांचवी  योजना  के  प्रस्तावों
 में  शामिल  किए  गा  थे  I  विश्वविद्यालय

 प्नुदान  आयोग  को  निरीक्षण  समिति ने  प्रस्तावों
 का  समर्थन  करते  हुए  सिफारिस  की  थी  1
 तथापि  आयोग  ने  संशोधित  मानदडों  के  आधार

 पर  प्रस्तावों  को  पुन  तैयार  करने  की  इच्छा
 व्यक्त  की  ।  मशोधित  प्रस्ताव  को  एक  समिति

 द्वारा  पुत  जांच  की  गई,  और  अनुकलन  कार्य-

 बाई  की  सिफारिश  की  गई  |  झभी  तक  झ्रायोग

 ने  प्रस्ताव  स्वीकार  नही  किया  t

 (ग)  डिश्वविद्यालय  अ्नृदात  आयोग

 के धनसार  सशोधित  प्रस्तातरों  के  स्वाधत

 समिति  की  सिफारिशों  पर  आयोग  ने  मई,
 978  में  विच्ञार  किया  था  परन्तु  योग  का

 यह  विच।र  था  कि  स्मात्कात्तर  केन्द्रों  की

 सकलपना  को  पुन  जाच  करने  की  श्रावश्यकता

 है।  आयाग  ने  भ्रभी  तक  इस  समीक्षा  को

 अन्तिम  रूप  नहो  दिया  है

 मध्य  प्रदेश  में  बाण  सागर  बांध  का  निर्माण

 स्थल

 10607.  श्री  यमुना  प्रसाद  शास्त्री  :

 कपा  कृषि  और  सिचाई  मवी  यह  बताने

 की  कपा  करेगे  कि

 (क)  क्या  मध्य  प्रदेश  के  बाण  सागर

 बांध  का  निर्माण  स्थल  किसी  सीमा  तक

 बदल  दिया  गय।  है  शौर  यदि  हा,  तो  क्‍या  फिर

 से  सत्रक्षण  करने  ब्रीर  नया  डिजायन  तैयार

 करने  का  कार्य  आरम्भ  हो  गया  है  और  दमे

 कितना  समय  लगेगा  ;
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 (व)  क्या  निर्माण  स्थल  स्थानान्तरित  किये

 जाने  के  परिणामस्वरूप  मुख्य  बांध  का  निर्माण

 कार्य  बन्द  हो  गया  है  और  यदि  हां,  तो  4

 मई,  978  को  शिलान्यास  करते  समय  प्रधान

 मंत्री  द्वारा  की  गई  घोषणा  कि  उक्त  बांध  6

 वर्ष  में  पूरा  हो  जायेंगा,  को  ध्यान  में  रखते

 हुए  का  बाध  का  निर्माण  कार्य  वर्ष

 I984—85  तक  पूरा  हो  जाएगा  ;  ऑर

 (ग)  वर्ष  1978-79  के  लिए  बाण

 सागर  निर्माण  बांध  के  कार्यहेतु  कितने  करोड़
 रुपये  की  राशि  उपलब्ध  कराई  गई  और
 शब  तक  उस  पर  कितनी  धन  राशि  व्यय  की

 गई  है  ?

 कृथि  और  सिचाई  मंत्री  (श्री  सुरणीत
 सिह  बरनाला)  :  (क)  बांध  के  स्थल  में

 परिव्तत  करने  का  कोई  प्रस्ताव  नही
 था।  केन्द्र  द्वारा  गठित  सलाहकार  बोर्ड
 द्वारा  की  गई  सिफारिश  के  अनुसार
 बांध  की  धुरी  (ऐक्सिल)  के  संरेखन  मे  केवल

 कुछ  समायोजन  कर  दिए  गए  है  |

 (@)  बाय  को  पूरा  करने  के  कार्यक्रम
 में  कोई  परिवर्तत  नहीं  हुआ  है  और  इस  पर
 बांध  की  धुरी  (गेक्सिल)  के  संरेखन  में
 किए  गए  परिवतेंन  से  कोई  प्रभाव  नही  पडा  है  ।

 (ग)  वर्ष  978-79  के  लिए  बाण
 सागर  बांध  के  निर्माण  के  लिए  8  करोड
 रुपये  की  व्यवस्था  की  गई  थी  1  पत्योजना
 प्राधिकारियों  द्वारा  दी  गई  सूचना  के  प्रनुसार
 इस  बषे  के  दोरान  5.  64  करोड  का  वास्तविक
 व्यय  हुआ्रा  है  ।

 Irrigation  Projects  in  Kolhapur  suffer-
 ing  for  want  of  Sufficient  Budget

 10608.  SHRI  RAJARAM  SHAN-
 KARRAO  MANE:  Will  the  Minister
 of  AGRICULTURE  AND  IRRIGA-
 TION  be  pleased  to  state
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 (a)  whether  Government  is  aware
 that  the  small,  medium  and  major
 irrigation  projects  in  Kolhapur  Dis-
 trict  are  suffering  for  want  of  suffi-
 cient  budget  and  the  staff  is  idle;

 (b)  whether  the  Government  is
 aware  that  many  small,  medium  and
 Major  irrigation  projects  have  been
 economically  and  administratively
 approved  but  budget  not  provided

 since  Many  years;

 (९)  if  so,  which  are  those  projects
 and  what  step  Gavernment  is  taking;
 and

 (d)  by  what  date  projects  will  be
 completed?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  {a}
 The  Government  of  Maharashtra
 have  informeg  that  for  major  pro-
 jects  in  Kolhapur  District  of  the
 State  provisiong  have  been  Made  as

 per  availability  of  funds,  and  for
 medium  and  minor  projects  funds
 have  been  provided  as  per  the  recom-
 mendations  of  Kolhapur  District
 Planning  and  Kolhapur  Council.
 The  State  Government  have  further
 intimated  that  the  Staff  is  not  idle
 ang  that  they  have  sufficient  work.

 The  outlays  provided  by  the  State
 Government  for  the  year  1979-80  for
 major,  medium  and  minor  projects
 in  Kolhapur  district  are  as  under:

 Outlays
 provided

 for
 1979-80

 ——e,

 I.  Major  Projects

 (Rs.  lakhs)
 i,  Tulshi  हि  25°00
 2.  Dudhaganga  .  365°00

 3.  Strengthening  of  Radha  aga
 Dam  .  .  80°00

 4.  Warna  न  न  698°  00
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 Tl.  Mediwn  Projwts

 he  Chikotra  .  .  r0°00

 a.  Kunbhi  .  .  0°09

 3  Kadvi  .  .  .  I5°90

 4  Kari,  हि  75°00

 ae  Patguan,  द  3°00

 IIL,  Minor  Projerts

 ‘Torat  18  Noa,  नि  96°  34

 (b)  to  (d):  The  State  Government
 have  intimated  that  there  are  no
 major  or  medium  projects  which  are

 administratively  approved  but  not

 provided  jn  the  budget  for  many
 years.  However,  there  are  3l  minor

 ugigation  projects  which  have  been

 administratively  approved  by  the
 State  Government,  but  could  not  be

 budgetted  during  the  year  1979-80
 for  want  of  sufficient  funds,  The

 names  of  these  projects  are  given  in
 the  attached  list,

 The  Government  of  Maharashtra
 have  further  informed  that  it  is  the
 usual  practice  to  have  a  sheli  of
 minor  irrigation  schemes  in  every
 district  of  the  State.  They  have  in-
 timated  that,  since  these  minor  works
 are  district  level  schemes,  the  allo-
 cation  of  funds  for  these  works  are
 given  by  the  District  Planning  and
 Development  Councils  from  istrict
 level  scheme  allocations.
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 List  of  Minor
 Invi

 ationSchemes  referred  to  in

 parts
 Ve

 to  (d)  of  the  wnstarred  question  No.
 0608  for  answer  in  the  Lok  Sabha  on  14-5°1979
 regarding  Irrigation  Projects  ering  for  want

 of  sufficient  Budget  in  Kolhapur

 Sl.  Name  of  Minor  Taluks
 No.  —  Trrigation  scheme

 t  Patpanhala  Tank  Panhala

 2  Masurli  Tank  Radhanagari

 3  Gavashi  Tank  .  Radhanagari

 4  Madu:  Tank  Bhudargad

 §  Halkarni  Tank  Chandgad

 G  Dhangarwadi  Tank  Ajra

 7  Khanapu  fank  Aja

 8  Karanjwan  Tank  Kagal

 9  Khedge  Tank  .  <Ajra

 i0  Pombie  Tank  Panha'a

 i:  Mhasve  Tank  Bhudargad

 t2,  Khankabwadi  Tank  Radhanagati

 73°°  Gavase  Tank  Aja

 Opening  of  Central  School  at  Hubli
 10609,  SHRI  F,  प्र.  MOHSIN):  Will

 the  Minister  of  EDUCATION,  80-
 CIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  in  view  of  the  great
 rush,  Government  will  consider  open-
 ing  another  Centra]  School  at  Hubli;

 (9)  ig  not,  whether  the  strength  of
 the  students  would  be  increased  after
 the  completion  of  the  new  building;
 and

 (c)  whether  XI  student  standard
 also  would  be  introduced  in  the  said
 achool?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKT):  (a)  According  to  avail-
 able  informatio,  the  rush  of  admis-
 sion  ig  not  so  great  as  to  warrant
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 the  opening  of  another  Kendriya
 Vidyalaya  at  Hub.  Nor  has  any
 proposal  for  the  establishment  of
 another  school  at  Hubli  been  receiv-
 ed  from  any  quarter.

 (b)  Does  not  arise.

 (c)  Depending  on  ihe  availability
 of  students,  the  class  XI  will  be  add-
 ed  in  Kendriya  Vidyalaya,  Wubli
 from  the  academic  session  980-81.

 Playing  of  Shikar’  with  permission  in
 Rajasthan

 10610.  CH.  HARI  RAM  MAKKA-
 SAR  GODARA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Rajasthan  has  written  to  the  Centre
 not  to  give  permission  for  playing
 ‘shikar’  in  the  State  without  the  per-
 mission  of  State  in  advance;

 (b)  if  so,  whether  it  is  a  fact  that
 such  requests  were  over  looked  by
 Government  at  the  Centre  in  some
 cases  and  foreigners  came  and  hunted
 ang  went  away  without  an,  permis-
 sion  from  the  State  at  all:  aid

 (०)  the  reaction  of  Government  in
 this  matter?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 No,  Sir.

 (9)  and  (c):  In  view  of  (a)  above,
 question  does  not  arise,

 समाचारों  के  लिए  टेलीप्रिटर  जाइनें  प्राप्त

 बिहार  के  नगर

 L06L.  श्री  सुरेन  At  सुसन  :  कया

 संचार  मंत्री  यह  बताने  की  कपा  करेंगे

 कि:  बिहार  में  उन  नगरों  के  नाम  क्‍या  हैं,
 जिनमें  समाचार  पत्रों  के  लिए  समाचार  की

 सुविधा  के  लिए  देलीप्रिटर  लाइनें  उपलब्ध

 हैं?

 MAY  14,  2979  Written  Answers  780

 संचार  मंत्रालय  सें  राज्य  मंत्री  (श्री
 भरहरि  प्रसाव  घुखवेव  साथ)  पटना,  धनवाद,

 जमशेदपुर,  रांची,  गोपालगंज  और  कटिहार  q

 Addiction  to  Intoxicating  Drugs

 06I2.  DR,  SUSHILA  NAYAR:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state.

 (a)  whether  any  Committee  has
 been  set  up  to  deal  with  the  growing
 menace  of  addiction  to  intoxicating
 drugs  and  drinks  among  the  youth;

 (b)  whether  any  research  or  studies
 Have  been  taken  up  op  this  subject
 and  the  result  thereof;  and

 (c)  what  is  the  expenditure  incur-
 red  for  this  purpose  year  to  year  dur-
 ing  the  last  five  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGII  GUL-
 SHAN):  (a)  In  1976,  a  Committee  on
 Drug  Abuse  in  India  was  set  up  to
 study  various  aspects  relating  to  drug
 addiction,  etc.  The  report  submitted
 by  the  Committee  wus  placed  on  the
 Table  of  the  Lok  Sabha  on  5th  Dec-
 ember,  977,

 (b)  Yes,  Sir,  Seven  ctudies  on
 drug  abuse  amongst  college  students
 were  sponsored.  The  common  re-
 sults  drawa  from  these  studies  gre
 listed  in  the  statement,

 (c)  The  following  expenditure  was
 incurred  on  these  studies  during  the
 last  five  years  :

 1974-75,  Nil

 1975-76  Fs.  15,500.00
 1976-77  Rs.  74,993.00
 1977-78  Rs.  ,0i,224.00
 1978-79  Rs,  10,500,00

 Addition  to  Intoxicating  Drugs

 (l)  The  Drug  abuse  among  boys
 was  more  common  than  girls;  ;
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 (2)  The  Drugs  most  commonly  mis-
 used  were  alcohol  aad  tobacco;

 (3)  Drug  abuse  was  more  preva-
 lent  among  the  gtudents—having
 urban  background,  higher  income-
 group  families,  with  background  of
 education  in  Military|Public!'Convent
 Schools,  residing  in  college  hostels,
 studying  ita  Medica]  Engineering
 Courses;

 (4)  Friends  played  an  important
 role  in  initiating  qa)  young  persons
 to  drug  abuse;

 (5)  Four  causes  were  found  impor-
 tant  in  using  drugs;  psychological
 causeg  like  releving  tension,  easing
 depression,  satisfying  curiosity,  “get-
 ting  kicks”,  “fceling  high”,  intensify-
 ing  perception,  removing  boredom,
 ete.;  (2)  physical  causes  like  staying
 awake,  ete.  (3)  socia]  causes  i.e.  as
 an  aid  to  socialising,  challenging  so-
 cial  values,  ete.;  ang  (4)  miscellane-
 Dug  causes  like  improving  studying,
 sharpening  religious  insight,  deepcn-
 ing  self-understanding,  solving  per-
 sonal  problems,  etc.

 (G)  Drugs  were  obtained  mostly
 from  friends.

 (7)  An  overwheming  percentage  of
 students  diq  not  take  any  drugs  at
 all,  including  socially  acceptable
 drugs  like  tobacco,  alcoho]  and  plan
 killers,

 (8)  A  majority  of  students  took
 drugs  in  an  experimental  manner.

 (9)  The  prevalance  rate  of  drugs
 like  cannabis,  L.S.D.,  pain  _  killers,
 opium,  etc,  was  very  small.

 Central  Alia  for  Draught  and  Floods
 and  Hail-Storm  for  States  of  Maha-

 rashtra  and  Madhya  Pradesh

 10613.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernments  of  Maharashra  and  Madhya
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 Pradesh  have  requesteg  for  Central
 aid  to  meet  the  extra  expenditure  on
 draught.  floods  ang  hailstorm  affect-
 ed  areas  in  these  States:

 (७)  whether  q  Fact  Finding  Com-
 niitlee  of  the  Union  Government  has
 Visited  Madhya  Pradesh  gnd  Maha-
 rashtru  to  ascertain  jhe  extent  of
 loss;  and

 (c)  if  so,  the  recommendations  of
 the  Central  Committee  and  the  ac-
 tual  aid  recommended  to  the  Cen-
 tral  Government  for  Maharashtra
 and  Marihva  Pradesh?

 THE  MINISTER  OF  AGRICUL-
 TUR  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes.  Sir,

 (hy  A  Ceutral  Team  visiteq  the
 hal-.torm  affected  areas  of  Madhya
 Pradesh  in  June,  978  and  another
 Team  yisited  the  flood  affected  areas
 of  Madhya  Pradesh  in  November,
 1978.  A  Central  Team  visited  Maha-
 tashtra  in  February,  979  to  make
 an  assessment  of  the  situation  caused
 hy  drought.

 (c)  On  the  recommendation  of  the
 Central  Teams  and  the  High  Level
 Committee  on  Relief  an  advance  Plan
 assistance  of  Rs.  6.45  crores  was
 allocated  in  1978-79,  to  the  Govern-
 ment  of  Madhya  Pradesh  to  meet
 the  ydditional  expenditure  necessi-
 tated  by  hailstorm  and  Rs.  3.08  crores
 were  allocated  for  meeting  the  addi-
 tional  expenditure  necessitated  by
 floods.  In  addition,  the  State  Gov-
 ernment  was  allocated  6,000  M.T.  of
 wheat  for  free  distribution  as  Gra-
 tuitous  Relief  in  the  hailstorm  _affect-
 ed  areas)  An  advance  Plan  assistance
 of  Rs.  5.00  crores  has  been  allocated
 to  the  Government  of  Maharashtra,
 during  1978-79  for  meeting  the  scar-
 city  situation  on  the  condition  that
 the  expenditure  under  the  Employ-
 ment  Guarantee  Scheme  exceeded
 the  approved  Plan  outlay  of  Rs.  60.00
 crores  by  that  amount  ang  the  total
 Plan  expenditure  wag  also  in  excess
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 of  the  approved  Plan  outlay  of
 Rs.  735.00  crores  by  an  equal  amount.

 Central  School,

 06i4.  SHRI  MUKUNDA  MAN-
 DAL:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  how  many  Central  Schools  gre
 in  the  different  parts  of  the  country
 meant  for  educating  the  children  of
 the  Railway  employees  (State-wise);

 (b)  in  what  respect  they  are  link-
 ad  with  the  Education  Department,
 give  details  thereof;  and

 (९)  whether  Government  have
 considered  to  set  up  pew  Centra)
 Schools,  if  so,  how  many  and  where?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKT):  (a)  The  Kendriya  Vidya-
 layas  are  located  in  the  following
 Railways  colonies:

 t,  RDSO  Lucknow  (U.P.)
 2,  Jamalpur  (Bihar),
 3.  Mugulsarai  (U-.P.)
 4,  Khurda  Road  (Orissa).
 5.  DLW  Varanasi  (U.P.)

 (b)  These  Schools  do  not  form  a
 part  of  any  State  School  system.

 (c)  It  ig  proposed  to  open  00  new
 Kendriya  Vidyalayas  during  the
 next  five  years,  beginning  1979-80,
 Only  tentative  location  of  the  schools
 to  be  established  during  1979-80  has
 been  decided  so  far.  Finah  location
 will  be  decided  after  collecting  the
 relevant  further  inormation  for  these
 places  so  as  to  ensure  that  all  the
 required  facilities  would  be  avail-
 able.

 Labourers  Engaged  im  “Food  for
 Work”  Programme  in  Jamtara
 Karmatand  Road  Santhal  Parganas

 (Bihar)
 06i6.  प्पा  K.  MALLANNA:  Will:

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  gtate:
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 (a)  whether  Government  are
 aware  that  less  food  and  wages  are
 given  to  the  labourerg  engaged  on
 ‘Food  for  Work’  Programme  in  Jam-
 tara  Karmatand  Road,  in  Santhal
 Parganas  (Bihar);

 (b)  whether  these  labourer,  are
 forced  to  accept  2  kg.  of  wheat  and
 60  paise  instead  of  3  kg.  of  wheat  and
 Re,  lj-;  and

 (c)  if  so,  the  action  Government
 Propose  to  take  against  the  concern-
 ed  officials?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  ang  (b):  The
 Government  of  Bihay  have  reported
 that  the  matter  relating  to  payment
 of  less  wages  to  labourers  engaged  on
 works  under  Foog  for  Work  pro-
 gramme  in  Jamtara  Karmatand  Road,
 in  Santhal  Parganas,  has  been  en-
 quired  into  iby  Jocal  officers  and  it
 has  been  foung  that  the  wages  paid
 lo  the  workers  were  less  than  the
 prescribed  rates.

 (c)  Action  for  drawing  up  Depart-
 mental  proceedings  against  the  offi-
 cers  found  at  fault  is  under  consi-
 deration  of  the  State  Government.

 Quantity  Foodgraing  in  Godowns

 10616.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleaseg  to  state:

 ta)  the  quantity  of  paddy,  rice,
 wheat,  maize,  jowar,  bajra,  and  ragi
 that  are  stored  in  Government  805
 downs  in  the  country  grain-wise;

 (b)  the  quantity  of  these  grains
 that  may  be  required  by  the  country
 till  the  coming  end  of  March,  1980;
 and

 {e)  the  quantity  of  these  grains
 that  are  in  the  stock  (godowns)  for
 over  2  yearg  till  the  eng  of  March,
 979°
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  BHANU

 PRATAP  SINGH):  (a)  A  statement

 showing  grain-wise  details  of  stocks

 of  foodgrains  stored  in  the  Food  Cor-

 poration  of  India  godowns  on  Central

 as  well  as  State  account  88  on  I-4-79

 is  attached.

 (h)  Offtake  of  foodgrains  from  the

 Central  poo]  depenlls  upon  g  yariety
 of  factors  such  as  production,  open
 market  availability  of  foodgraing  and
 their  comparative  prices,  availability
 of  other  substitutable  food-stuffs,

 purchasing  power  of  the  people  and

 the  growth  of  populatiot.
 of  the  Jarge  number  of  variables  jt

 is  difficult  to  estimate  precisely  the

 quantity  of  foodgiaing  that  may  be

 required  by  the  country  till  the  com-

 ing  end  of  March,  1980.  However,
 the  stocks  of  foodgraing  have  been

 imparting

 In  view

 built  up  with  a  yiew  to

 stability  to  the  country’s  food  eco-

 nomy  as  well  as  for  mecting  the  cur-
 rent  requirements  of  the  public  dis-
 tribution  system.  During  the  year

 3978  a  quantity  of  about  8.74  million
 tonnes  of  foodgrains  was  released

 from  the  Central  pool  for  the  public
 distributio,  system,  Roller  Flour

 Mills,  foog  for  work  Programme,  and

 for  relief  distribution,

 (c)  The  stock  position  maintained

 in  the  FCI  is  not  age-wise  and  there.

 fore  the  quantity  of  foodgrains  over

 two  years  old  till  the  end  of  March,

 7979  cannot  be  indicated,
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 Statement

 Grain-wise  details  of  stocks  of  foodgrains  in
 ECT  depots  on  Central  or  State  Accounts  as  on

 ¥-4-7979*

 (In  ‘ovo  tonnes)

 Grain  Quantity

 Wheat  7  =  "  §442°6

 Rice

 As  Rice  7145"  7

 \s  Pach,  2562.8

 Totalin  teams  of  rice  8893"  2

 Coase  Grains

 Milo  ,  2°39

 Jowai  bro

 Maise  275

 Raya.  org

 Kar  lev  50

 Rage.

 TOraL  IG-2

 Granp  Torar  gene  o

 *  Provisional,  subject  to  revision.

 Survey  of  House,  Needed  by  Weaker
 Sections  in  Big  Cities

 06L7.  SHRI  S.  S.  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  ¢  pleased  to  state:

 (a)  whether  any  .urvey  has  ever
 b-e;,  made  about  the  requirements
 for  houses  needed  py  the  weaker
 sevtious,  especiaNy  those  employed  in
 big  cities;

 (b)  whether  the  attitude  of  the
 Government  towards  these  sections  is
 to  Icave  them  to  take  care  of  them-
 selves;

 (c)  if  so,  the  reasons  for  the  same;
 and

 (d)  ig  not,  how  many  houses  are
 to  be  built  for  these  poor  people
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 during  1979-80  especially  those  doing
 meén.al  jobs  in  big  cities?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHYT):  (a)  No,  80.

 (b)  No,  Sir,  The  draft  Five  Year
 Plan  l978-—-83  has  as  its  objective,
 the  formulation  of  social  housing
 tchemes  ihe  such  a  manne:  us  tu  cater
 fo  and  ylso  be  within  the  paying
 capacity  of  the  economically  weaker
 sections  of  the  community,  The
 State  Governments  have  also  been
 osked  to  embark  on  programme  of
 site,  and  services  on  g  much  larger
 scale  to  cater  to  the  ‘needs  of  the
 large  number  of  homeless  pcople  in
 the  lowest  income  catefone,  mong
 economically  weaker  sections.

 (c)  Does  not  arise.

 (a)  Since  the  housing  programmes
 are  implementeg  by  the  designated
 agencies  of  the  States  figures  regard-
 ing  the  number  of  houses  to  be  built
 for  poor  people  during  1979-80,  are
 not  avilable  However,  the  physical
 targets  visualised  in  the  public  sec-
 tor  for  the  Plan  period  i973—83  are
 6.I5  lakhs  housing  units  for  econo-
 mically  weaker  sections  and  .83
 lakh,  for  low  income  group  people.

 Accommodation  to  P  &  T  Employers

 206i8.  SHRI  S.  8,  LAL:  Wil,  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  P  &  T
 employees  even  after  putting  in  5
 years  of  service  are  not  getting  ac-
 commodation  in  the  Capital;

 (b)  the  total  number  of  employees
 in  P  &  T  who  have  not  yet  got  accom-~
 modation  and  have  put  in  more  than
 I0  years  of  service;

 (c)  whether  the  same  fate  is  await-
 ing  them  if  they  are  transferred  out-
 side  Delhi;  and

 (a)  what  immediate  measures  are
 being  taken  to  improve  the  situation?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA~
 TIONS  (SHR  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  to  (d).  The
 information  is  being  collected  and
 the  same  will  be  laid  on  the  Table  of
 the  House.

 Cheap  and  Durable  Houses

 10619,  SHRI  S.  S,  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  it  a  fact  that  cheap
 and  durable  types  of  houses  are  now
 being  built  by  DDA  and  other  agencies
 in  the  capital;

 (b)  ig  so,  wherefrom  they  have
 picked  up  the  idea  and  the  requisite
 experience  in  the  matter;

 (e)  how  many  of  such  tenements  are
 to  be  built  during  the  year  1979-0;
 and

 (d)  how  these  houses  will  be  dis-
 posed  of  and  what  wi'l  be  the  extent
 of  profit,  if  any  fixed,  in  such  deals
 by  the  Government?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (d).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha,

 टेलीफोन  एक्सचेंज  बोर्डों  तथा  उपकरणों  का

 निर्यात

 10620.  शो  स्‌  रेन्द्र  विक्रम  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  हमारा  देश  सभी  प्रकार

 के  टेलीफोन  एक्सचेंज  स्थापित  करने  की

 स्थिति  भेहे;

 (ख)  क्‍या  ऐसे  टेलीफोन  एक्सचेंज
 स्थापित  कर  ने  के  लिए  कुछ  विदेशी  पुर्जों
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 की  भी  झ्रावश्यकता  पती  है  और  यदि  हां,  तो
 उसका  ब्योरा  क्‍या  है  ,

 (ग)  क्‍या  हमारा  देश  अपने  यहा  बने

 टेलीफोन  एक्सचेज  बोडो  शौर  टेलीफोन
 उपकरणों  का  निर्यात  करता  है  अर  यदि  हा,

 तो  किन  देशां  को  इतका.  निर्यात  किया
 जाता  है  ,  शौर

 (घ)  निर्यात  से  वितनी  विदेशा  मुद्रा
 प्राप्त  होती  है  ?

 संचार  पमंग्र'नय  में  राज्य  मंत्री
 ब््रौ  नरहरि  प्रसाद  सुरदेव  साथ)  :

 (क)  झ्र  (ख  टेलीफोन  एबसचेज  की
 स्थापना  हेतु  रवीचिग  'वपस्वर,  तार  आर

 कबिल,  पात्र?  सग  बटॉसया  इत्यादि  विविध
 सामान  का  काफी  मात्रा  tr  आवश्यकता

 होती  है  ।  क्रासबार,  स/्,जर  झर  हस्तचल
 किस्म  #  टेलीफोन  रवीचिंग  उपस्कर।  वा
 देश  मे  ही  LIU  किया  जाता  है।  विविध

 HFT  os  41+,  बिल  और  पावर  सम्त्न  और

 बंटरिय।  का  भा  स्वदेशी  उत्पादन  होता  है  1

 उन  4  उत्पादन  भ  कुछ  झायातित  कच्च  माल

 और  घटकों  का  प्रगग  किया  जाता  है  ।

 इतने  पर  भो  इस  समय  दश  की  कुल
 उत्पादन  क्षमता  पर्याप्त  नही  है  ।  इस  कम  को

 पुरा  करने  6  लिए  विभिन्न  प्रकार  क  टेनी-

 फात  एक्सचेन्ज  6  उपस्करों  और  अन्य  सामान

 के  लिए  आयात  का  सहा रा  लेना  पड़ता  है  ।

 अभी  हाल  म  कुछ  उपस्करों  क  भ्रायात  की
 जो  याजना  बनाई  गई  है  उनने  ये  शामिल  हैं

 (i)  स्थानाय  एक्सचेन्ज  t

 (ii)  दृक  स्तरवालित  एक्सचेज  ।

 (iii)  ae  क्षमता  स्थानीय  टेलीफोन

 कंबिल  |

 (tiv)  पी०  सी०  एम०  जकशन  उपस्कर

 इत्या,द  1
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 (ग)  जी  हां  ।  i978~-79  के  दौरान
 टेलीफोन  एक्सचेज  की  स्थापना  हेतु  निश्चित
 किस्म  के  टेलीफोन  एक्सचेज  स्वीचिग  भौर
 ग्रन्थ  उपस्कर  भारतीय  टेलीफोन  उद्योग  द्वारा

 आस्ट्रेलिया,  भूटान,  मा,  नेपाल,  श्रीलका,
 नाईज  रिया,  मसक्ट,  दुबई,  कुबेत,  जाईन,
 शौर  सूडान  को  निर्यात  किए  गए  ।

 (घ)  1978-79  के  द।रान  दूरसचार
 उपस्वरों  के.  निर्यात  द्वारा  अध्ति  विदेशी

 मद्रा  की  कुल  राशि  लगभग  !  6  करोड़

 हे  |

 ग  जरात  में  भालनलकाठा  खेडत  भण्ड्ल,  स्ोदय

 आश्रम,  गुंदी

 10621.  शी थ.  |  ह  भाई  चबढेल :
 कथा  कृषि  और  रिष्चाई  मन  oF  ane

 की  कृपा  करेंगे  वि

 (क)  क्‍या  गृंजरात  +  अहमदाबाद  जिले

 में भालनल  काठा  खेड्त  मंडल,  सर्वोदय  आश्रम

 [दी  के  एक  प्रतिनिधि  मड़ल,  ने  माच,  979

 में  उनसे  मुलाकात  की  थी  ार  उन्हें 16  मागा
 का  एक  माग  पत्र  दिया  था  ,

 (ख)  यादि  हा,  तो  मागबार  उसका

 सक्षेप  में  ब्यरा  क्‍या  हैं  ,

 (ग)  इस  माग।  में  से  बिन  किन  को

 बब  और  कैसे  स्व  बार  किया  जाएगा  तथा

 स्वीकार  की  जाने  बाल  मागों  का  ब्य।रा  क्या

 है;

 (धघ)  किन  मांगों  का  स्वीकार  नहीं
 किया  जाएगा  तथा  उसके  ब्या  कार  ण  है;  झौर

 (०)  इस  प्राधनिधि  मडल  के  साथ  क्या

 बातच  तक  गई  थ  बया  उन्हें  इस  सम्बन्ध

 में  कोई  लिखित  उत्तर  दिया  गया  है  और

 यदि  हा,  त।  के भार  उसका  ब्योरा  क्या  है?

 कृषि  और  सिघाई  पंत्र  पथी  सुरणीत  सिह
 बरनाला)  :  (क)  भौर  (ख).  गुजरात  के
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 झहमदाबाद  जिले  में  भालनलक ठा  खेड्त  मंडल,
 सर्वोदय  आश्रम,  गुदी  के  प्रतिनिधि  मंडल  तथा

 अध्यक्ष  से  कृषि  जिनसो  के  लाभकर  मूल्यों  के

 बारे  में  दिनांक  3-79 को  एक  ज्ञापन

 प्रघान  मंत्रों  के  कार्यालय  तथा  इस  मत्नालय'

 को  प्राप्त  हुआ  था  |  ज्ञापन.  मे  दी

 गई  मांगें  संक्षेय  में  इस  प्रकार  है  os

 l.  कृषि  मूल्य  झायोग  को  समर्थन  मूल्य
 निवारित  करने  से  पहले  पारित्रारिक

 श्रम,  व्यवस्था  पर  झाने  वाली  लागत

 तथा  मौसम  के  उतार  चढाव,  कृमियों
 रोगों  भ्रादि  से  फसलों  को  अक्सर  होने
 वाली  क्षति  को  भी  ध्यान  में  रखना

 चाहिए।

 »  जहां  तक  कपास  का  सवाल  है  सरकार

 को  मानव  निर्मित  रेशों  के  श्रायात  पर

 प्रतिबन्ध  लगाने,  कपास  का  एक  बफर
 स्टाक  सुचित  करने  और  निर्यात  के  कोटे

 में  वृद्धि  करने  ,  निर्धारित  <वधि  के  लिए
 कपड़ा  मिलों  द्वारा  कपास  का  प्रयोग

 करने  से  सम्बन्धित  प्रतिबंध  को

 हटाने  जैसे  उपाय  करने  चाहिए  |

 क्वालिटी,  रंग,  पोषण  महत्व  आदि  को

 ध्यान  में  रखते  हुए  विभिन्न  कस्मों  के

 गेहूं  क ेलिए  झलग  अलग  मूल्य  निर्धारित

 करना  ।  विभिन्न  श्रेणी  के  गेहूं  के  लिए
 अलग  अलग  मूल्य  प्रचलित  है,  स्त:

 यह  कार्य  जरूरी  है  ।

 कृषि  जिन्सों  के  मूल्य,  कृषि  आदानों

 झौर  कृपक  समाज  की  घरेलू  जरुरियात

 की  चीजों  के  मूल्यों  के  प्रनुहुप  होनी

 चाहिए  ।

 सिंचाई  सहित  सभी  कृषि  आादानों  के

 लिए  समान  मूल्य  तीति  होती  चाहिए
 शौर  ईंधन  लुब्रीकैन्ट  श्रादि  के  लिए

 राज-सहायता  दी  जानी  चाहिए।  जो
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 कृषक  कुवें  भ्रादि  के  निर्माण  में  घन

 लगाते  हैं  उन  को  लगाई  गईं  घनराशि
 तथा  झावर्ती  लागत  के  लिए  मुआवजा
 दिया  जाना  चाहिए  |

 ऐसे  क्षेत्रों  में  वर्षा  के  पानी  के  लिए

 उपयुक्त  श्राकार  के  होजों  का  बढ़ी  संख्या
 में  निर्माण  किया  जाना  चाहिए
 ताकि  सिंचाई  के  लिए  उनका  उपयोग

 हो  सके  ।

 सरकार,  को  विशेषकर  सिंचाई  सुविधाशों
 की  व्यवस्था  करने  के  लिए,  निर्माण  कार्य

 हाथ  में  लेने  चाहिए  ।

 कमजोर  बर्गो  के  लिए  रोजगार  की

 व्यवस्था  द्वारा  क्रय  शक्ति  का  सृजन
 करना  ताकि  वें  अपनी  खाद्य

 एवं  न्य  झावश्य  तताएं  पूरी  कर  सकें  ।

 «  7  aor  का  एप  ियों  के  जिए  भी

 लाइसेंस  नहीं  जारी  किए  जायें,
 श्ौर  खादी  तथा  हथकरघे  का  विकास
 किया  जाये  ।  इसी  प्रकार  साबन  बनाने,
 टाइल  बनाने,  चमड़ा  तैयार  करने,  कागज
 बनाने  आदि  जेसे  क्ृपि  पर  आधा-

 रित  उद्योगों  का  भी  ग्रामीण  क्षेत्रों  में

 विकास  किया  जाए  ताकि  रोजगार  के
 अवसर  मिल  सकें  ।

 पशुपालन  तथा  डेरी  उद्योग  के  कार्य-

 कानापों  का  विस्तार  आदिवासी  तथा
 अन्य  पिछड़े  क्षेत्रों  में  भी किया  जाए।

 फसल  बीमें  की  योजना  को,  जो  राज्य

 के  कुछ  जिलों  में  कपास  तथा  मूगफली
 की  फसलों  के  लिए  लागू  है,  भ्रन्य  जिलों

 में  भी  लागू  किया  जाएगा।  सरकार  को

 यह  सुनिश्चित  करना  होगा  कि  प्रीमियम

 की  दरें  “न  लाभ,  न  हानि  के  भ्राधार

 पर  निर्धारित  की  जाए।

 (ग),  (घ)  और  (=).  खेड्त  मण्डल

 सर्वोदय  झाश्रम  के ज्ञापन  में  उप,  गई  बातों
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 का  सम्बन्ध  कई  झ्रन्य  मत्तालयों  से  भी  है  जैसे

 चउच्चग  मंत्रालय,  वित्त  मंत्रालय,  योजना  ब्य

 तथा  सांख्यिरों'  विभाग।  ait  तक  ६ ह  श्रम

 द्वारा  उठाये  गये  प्रमुख  मद्दो  का  सम्बन्ध

 है  ,  विभिन्न  फसलों  के  लिए  भ्रलग  ग्रलग  मूल्य
 निर्धारित  करते  श्रौर  विभिन्न  फसलो  के  लिए
 खेती  की  लागत  झादि  पर  सरकार  विचार  कर

 रही  है।  इस  सम्बन्ध  मे  कृषि  मूल्य  भायोग
 के  वचारणीय  विषयों  मे  उपयुक्त  परिवततेन

 लाने  के  लिए  पहले  से  ही  विचार  किया  जा  रहा

 है।  उत्पादन  सम्बंधी  विभिन्न  परिस्थितियों

 के  तहत  प्रमुख  कृषि  जिन्सो  के  उत्पादन  की

 लद.्गा  के,  ग्राकतत  दरके  के  ।लए  गवाई  गई

 प्रगाल  में  बहार  ला  के  लिए  ड  0  sso
 भ्रार०  सेन  की  भ्रध्यक्षता  मे एक  समिति

 भ॑  गठित  की  गई  है।  इस  ज्ञापन  की  प्रतियां

 विभिन्न  शभ्रधिकारियों  को  विचार  एवं  झ्रावश्यक

 कार्यवाही  करने  के  लिए  भेजी  जा  रही  है  t

 ज्ञापन  में  दिए  गए  विभिन्न  सुझाश्रों  और  मांगों

 के  बारे  में  कोई  लिखित  उत्तर  नहीं  भेजा

 गया  है  t

 जूतागढ़  में  केन्द्रीय  विद्यालय  खोला  जाना

 10622.  श्री  चर्म  ति  भाई  पहल  :

 क्या  शिक्षा,  सवाज  कल्याण  शोर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  गुजरात  राज्य  के  सौराष्ट्र

 क्षेत्र  में  जूनागढ़  शहर  में  एक  केन्द्रीय  विद्यालय

 ख  लने  के  बारे  में  हिन्दी  समाज,  जूनागढ़

 ने  शिक्षा  मंत्रालय  में  राज्य  मंत्री  को  भ्रक्तूबर,

 978  में  दो  बार  तथा  25  श्रक्यूबर,  978

 को  केन्द्रीय  विद्यालय  संगठन  के  शिक्षा

 अधिकारी  को  तथा  4  दिसम्बर,  978  को

 सहायक  आयुक्त,  केन्द्रीय  विद्यालय  संगठन,

 नई  दिल्ली  को  झनुरोध  के  साथ  लिखा  था;
 e

 (ख)  यदि  हाँ,  तो  उसका  ब्यौरा

 कपा  है;

 (ग)  इस  सम्बन्ध  में  विलम्ब  के  क्‍या
 कारण  हैं  श्रौर  जूनागढ़  में  केन्द्रीय  विद्यालय

 खोलने  के  बारे  में  हिन्दी  समाज  को  कब  तक

 मंजूरी  दी  जायेगी;  और

 (ध)  क्‍या  जूनागढ़  में  केन्द्रीय  विद्यालय
 खोलने  के  बारे  में  गुजरात  राज्य  के  शिक्षा

 मंत्री  से कोई  सिफारिश  प्राप्त  हुई  है;  यदि

 हा,  तो  कब  श्रौर  उसका  ब्यौरा  क्‍या  है
 तथा  इस  संबंध  में  सरकार  ने  क्‍या  कार्यवाही
 की  है  झथवा  करने  का  विचार  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संह्कृति
 मंत्रालय  में  राज्य  मंत्री  (श्रीमती  रेणुका
 देवी  बरकटकी)  :  (क)  से  (घ).  केन्द्रीय!
 राज्य  सरकार  के  कर्मचारियों  /बैंक  कर्मचारियों
 श्रादि  की  शैक्षिक  प्रावश्यकताएं  पूरी  करने

 के  लिए  जूनागढ़  में  एक  केन्द्रीय  विद्यालय
 खोलने  के  लिए  हिन्दी  समाज,  जूनागढ़
 से  एक  प्रस्ताव  प्राप्त  हुआ  है  ।  सामान्यतः

 ऐसे  प्रस्ताव  को  भारत  सरकार  के  मंत्नालय
 या  विभाग  या  राज्य  सरकार  द्वारा  प्रायोजित

 किए  जाने  की  भ्रावश्यकता  होती  है।  समाज

 के श्रनुसार  राज्य  सरकार  द्वारा  इस  प्रस्ताव

 की  कथित  रूप  से  सिफारिश  की  गई  है  परन्तु
 यह  प्राप्त  नहीं  हुई  ।  तथापि,  समाज  से
 प्राप्त  राज्य  सरकार  के  पत्र  की  प्रतालिपि
 से  प्रतीत  होता  है  कि  राज्य  सरकार  ने  उस

 प्रस्ताव  को  केवल  अअग्रेषित  ही  किया  है
 शर  सुविधाएं  (जैसे  कि  निःशुल्क  भूमि,
 जब  तक  संगठन  जउबन  भूमि  पर  स्कूल  के

 भवन  का  निर्माण  नहीं  कर  लेता  तब  तक

 स्कूल  चलाने  के  लिए  शझ्रावास)  उपलब्ध

 कराने  के  लिए  सहमति  नहीं  दी  है  और
 केन्द्रीय  विद्यालय  शुरू  करने  के  लिए  ये

 सुविधाएं  प्रायोजक  प्राधिकरण  द्वारा  पूर्व॑
 अपेक्षा  के  रूप  में  उपलब्ध  कराना  झ्रावश्यक

 है  ।  शर्त:  वर्तमान  रूप  में  उस  प्रस्ताव  पर

 विचार  नहीं  किया  जा  सकता  t  फिर  भी,
 प्रस्ताव  को  भागे  बढ़ाने  क ेलिए  राज्य  सरकार
 से  संबंधित  सूचना  मेजने  का  भ्रनरोध  किया
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 गया  है  1  राज्य  सरकार  के  उत्तर  की  प्रभी
 प्रतीक्षा  की  जा  रही  है  I  तथापि  यह  उल्लेख  थ

 है  कि  केन्द्रीय  विद्यालय  मुख्यत:  स्थानान्तरणीय
 केन्द्रीय  सरकारी  कर्मचारियों  के  बच्चों  की
 शिक्षा  के  लिए  होते  हैं  ।

 सोती  सानपरी,  जुनागढ़  के  उप  डाकघर  शौर
 तारधर  खोले  जाने  के  लिए  मांग

 10623.  शी  धर्म  सिह  भाई  पटेल  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सौराष्ट्र  प्रदेश  (गुजरात)
 में  जूनागढ़  जिले  के  विश्वादार  तालुका  में
 मोती  मानपरी  गांव  की  व्यापारी  एसोसिएशन
 दारा  महाडाकपाल,  अहमदाबाद  झौर
 डाकघरों  के  वरिष्ठ  अधीक्षक  को  अक्तूबर,
 978  में  कोई  ग्रावेदन  प्रस्तुत  किया  गया

 था,  जिसमे  मोती  मानपरी  गांव  में  उस
 डाकधर  शौर  तारघर  खोलने  की  भांग  की

 गई  थी;

 (ख)  यदि  हां,  तो  प्रभ्यावेदन  में

 क्या  कहा  गया  है  शर  उसमें  किस  प्रकार

 की  मांग  की  भई  है;

 (ग)  इस  गांव  में  डाकधघर  भौर  तारघर
 खोलने  में  विलम्ब  के  क्या  कारण  है;  और

 (घ)  उनके  कब  तक  खोले  जाने
 की  सम्भावना  है  ?

 संबार  मंत्रालय  में  राज्य  मंत्री  (धी
 लरहरि  प्रसाद  सुखदेव  साय)  :  (क)
 सौराष्ट्र  क्षेत्र  (गुजरात)  में  जूनागढ़  जिले
 के  विश्वादार  तालुका  में  मोती  मानपरी  के

 व्यापारी  संघ  के  प्रधान  से  दो  प्रभ्यावेदन

 डाक  महाध्यक्ष  को  क्रमश:  तवम्बर,  78  तथा

 मार्च,  79  में  प्राप्त  हुए  थे  t

 (a)  प्रभ्यावेदन  में  यह  कहा  गया

 था  कि  यक्षपि  उस  गांव  की  7,000  से

 अधिक  शायादी  है,  फिर  भी,  प्रामवासियों  को
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 विभागीय  उप  डाकघर/तारघर  के  अभ्रध्रिकार

 से  बचित  रखा  गया  है।  अतः  एक  पूर्ण  उप

 डाकघर  तथा  तारधर  की  मांग  क.  गई थे,  |

 (ग)  और  (घ).  इस  प्रस्तावर्क  जांच

 से  पता  चला  कि  मोती  सान र  शाला

 डाकघर  का  मौजूदा  कार्यभार  5  घंटे  से

 भी  कम  था  t  wa:  विभागीय  मानदंडों  के

 अनुसार  शाखा  डाकघर  का  दर्जा  बढ़ाए  जाने

 का  झौचित्य  सिद्ध  नहीं  होता  ।  3972

 की  जनगणना  के  भ्नुसार  वहां  की  भ्राबादी

 4,300  थी  न  कि  7,000  इस  प्रस्ताव  की

 नए  सिरे  से  जांच  की  जा  रही  है।  स्थानीय

 सार्वजनिक  टेलीफोन  घर  को  खोलने  के

 मामले  की  जांच  मंडल  इंजीनियर,  तार

 जूनागढ़  कर  रहे  हैं।  मोती  मानपरी  गांव

 में  तारघर  की  व्यवस्था  करने  के  प्रस्ताव
 की  जांच  की  जा  रही  है  t

 चीनी  नियंत्रण  हटाये  जाने  के  परिणामस्थरूप

 हानि  उठाने  वाले  चोनी  कारखानों  को  छूट
 तथा  वित्तीय  सहायता

 10624.  श्री  घ्म  सिह  भाई  पढेल :

 क्या  कृषि  और  सिंचाई  मंत्री  यह  बताने
 की  छपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश,  हरियाण  तथा  पंजाब

 में  चीनी  से  नियन्त्रण  हटाये  जाने  के  परिणाम-
 स्वरूप  चीनी  कारखानों  को  किस  प्रकार

 की  छूट  तथा  वित्तीयः  सहायता  दी  गयी  है;
 झौर

 (ख)  क्‍या  उस  राज्य  में  रुग्ण  झौर

 कमजोर  चीनी  कारखानों  को  हुये  चाटे

 के  लिए  हरियाणा!  सरकार  ने  राज  सहायता

 मंजूर  की  है  ?

 कृषि झौर  सिचाई  मंजालय में  राज्य  मंत्री
 (  भागु  प्रताप  हि)  =  (क)
 हालांकि  यह  सच  है  कि  विनियंत्रण  के  ढ्ुरम्त
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 बाद  जीनी  के  मूल्यों  में  गिरावट  की

 वस्ति  झायी  थी  लेकित  इस  प्रवृत्ति  में

 परिवर्तन  हुभा है  भौर  मूल्यों  में  स्थिरता

 झआामी  है  aa:  फिलहाल  सामान्य  रूप  से

 किसी  प्रकार  की  रियायत  देने  की  कोई

 तुरन्त  पभ्रावश्यकता  नहीं  है।  तथापि

 सामानयतथवा  चीनी  उद्योग  को  सक्षमता

 प्रदान  करने  के  हित  में,  हाल  ही  में  सरकार

 द्वारा  कुछेक  उपाय  किए  गए  हैं  जिनका  ब्यौरा

 संलग्न  विवरण  में  दिया  गया  है  1

 (@)  राज्य  सरकार से  प्राप्त  यूचना-

 चुसार,  उद्योग  को  इस  प्रकार  की  कोई

 राजसहायता  नहीं  दी  जा  रही  है  लेकिन

 राज्य  सरकार  ने  इस  वर्ष  झपनी  निधि  से

 राज्य  द्वारा  सुझाए  गए  मूल्यों  श्रौर  न्यूनतम
 सांविधिक  मूल्य  क  बीच  के  श्रन्तर  के  बराबर

 अर्ति.क्त  भुगतान  कर  गश्ना  उत्पादकों  को

 राजसहायता  देने  का  निर्णय  किया  है  ।

 विवरण

 चीनी  उद्योग  की  सहायता  करने  के  लिए
 सरकार  ने  निम्नलिखित  उपाय  किए  हैं  —

 हु,  स्टाक  रबने  पर  सगे  प्रतिबंध
 को  हुडाना  पिछले  बचे  भारी
 स्टाक  को  रखने  से  संबंधित  भार  से  निजात

 दिलाने  में  चनी  मिलों  की  मदद  करने  की

 दद्ष्टि  से,  लाइसेंसशुदा  चीन।  व्यापारियों

 द्वारा  स्टाक  रखने  से  सबधित  लगे  सभा

 अतिबंधों  को  हटा  लिया  गया  है  1

 ही,  देरिफ  सूल्य  अझौर  उत्पादन  शुल्क
 का  मर्धारण  :  कमक  पउ्रवस्थाभों  में  बीती

 पर  उत्पादन  शुल्क  को  कम  किया  गया  है  ।

 चीनी के  ष्  मुल्य  को  भी  ध्वस्त,  978
 के  2i5  eo  से  घटाकर  I-2-979  से

 80  to  कर  दिया  गया  है  |  तथापि,  इसे

 I~4-79  से  पुच  बढ़ाकर  200/«  ६०

 कर  दिया  थया  हैं  ।

 या.  निर्यात  कोटा  और  मिर्पात :  गत

 वर्ष  की  भांति इस  वर्ष  के  दौरान  भी  भन्तराष्ट्रीय
 चीनी  करार  के  श्रम्तगंत  भारत  के  6.  5

 लाख  मी०  टन  के  पूरे  कोट  का  निर्यात  करने

 का  ति्ंय  किया  गया  है  |

 IV.  नये  यूलिटों  धौर  ऊंचो  लागत
 के  विस्तार  के  लिए  रियायतें  :  विनियंत्रण
 के  बाद  परिवर्तित  परिस्थितियों  की  दृष्टि
 में  नयी  स्थापित  फेक्ट्रियों  और  ऊंची  लागत
 पर  स्थापित  किए  गए  विस्तार  प्रोजेक्टों  को

 प्रोत्साहन  देने  की  योजना  का  संशोधन
 करने  हेतु  नियुक्त  किए  गए  पभन्तरमंत्रालय

 ग्रुप  ने  भ्रपना  रिपोर्ट  प्रस्तुत  कर  दी  है  भौर

 बहू  विचाराधीन  है  ।

 V.  ऋण  सुविधाएं  :  बेकिंग  क्षेत्र  से

 कहा  गया  है  कि  वे  विशेषकर  गन्ने  के  बकायों
 का  पूर्ण  भुगतान  करवाने  श्रौर  उपकरणों
 को  मरम्मत  करवाने  के  लिए  प्रति  फक्ट्री
 का  25  लाख  रुपय  तक  साफ  नकद  ऋण
 देने  की  व्यवस्था  करें  |

 VI.  wt  का  निर्यात  :  सरकार  ने

 निर्यात  नियंत्रण  (श्ादेश) ,  977  #

 संशोधन  कर  शोरे  का  निर्यात  करने  की  नीति
 में  संशोधन  कर  दिया  हैं  जिसके  फलस्वरूप

 शीरे  क  निर्यात  को  श्रो०  जी०  एल०  3  के

 झधान  कर  दिया  गया  है  ।  श्राशा  हैं  कि  इस
 संशाधित  न,ति  का  लाभ  चोनी  फ़ंक्ट्रियों
 को  पहुचेगा  क्‍योंकि  भ्रधिक  मात्रा  में  शीरे

 का  निर्यात  किया  जा  सकता  है  ।

 VIL.  बफ़र  स्टाक  का  निर्माण  :  चीनी

 का  बफर  स्टाफ  तैयार  करने  के  बारे  में

 सिद्धान्त  रूप  में  निर्मेध  कर  लिया  गया  है
 शौर  इसके  तौर  तरी  हे  विचाराधीन  हैं  r

 Vi  घुड़  का  निर्यात  :  गुड़  की

 मंडी  को  समबंन  प्रदान  करने  के  लिए  एक
 उपाय  के  रूप  में  सरकार  ने  दिसम्बर,  978
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 से  इस  वस्तु  में  वायदा  व्यापार  करने  की

 अनुमति  प्रदान  कर  दी  और  इसके  पझलावा

 l0  to  प्रति  क्विंटल  की  नकद  राज-सहायता
 देकर  और  बिना  किन्हीं  कोटा  प्रतिबन्धों  के

 गुड़  का  मुक्त  निर्यात  करने  की  भी  अनुमति
 प्रदान  की  गई  है  ।

 IX.  राज्य  सरकारों  को  ऋण
 राज्य  की  सहकारी  और  सार्वजनिक  क्षेत्र
 के  यूनिट  के  बारे  में  गन्ने  क  बकाय।  का  पूर्ण

 भुगतान  करने  क  लिए  उत्तर  प्रदेश  सरकार  को
 20  करोड़  रुपये  का  ऋण  भ,  दिया  गया

 ह

 Sinking  of  Welly  in  Rural  India

 10625.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 atate:

 (a)  the  quantum  of  grant  Govern-
 ment  propose  to  be  earmarked  for
 the  State  Governments  during  1979-80
 for  sinking  of  wells  for  drinking  water
 in  the  rural  area;

 (b)  whether  Government  have  fix-
 ed  any  target  ip  this  regard;  and

 (c)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Schemes  executed  by
 State  Governments/Union  Territory
 Administrations  under  the  Centrally
 Sponsored  Accelerated  Rural  Water
 Supply  Programme  with  00  per  cent
 Central  grant-in-aid  envisage  provi-
 sion  of  drinking  water  through  Piped
 Water  Supply  as  well  as  Borewells
 and  Tubewells.  There  is  no  provision
 for  supply  of  drinking  water  through
 dug  wells  as  this  is  not  considered  a
 safe  and  permanent  source.  Out  of
 the  provision  of  Rs.  80  crores  under
 the  pragramme  for  1979-80  no  funds
 are  Specifically  proposed  to  be  ear-
 marked  for  Borewells  or  Tubewells
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 though  the  Government  of  India  al-
 ways  recommends  Borewell/Tube-
 well  schemes,  where  possible,  as  a
 low  cost  solution  in  preference  to
 piped  water  supply.

 (9)  &  (९),  Do  not  arise,

 Direct  Dialling  System  for  more  Cities

 10626.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  connect  more  cities  by
 direct  dialing  system  during  the  current

 year;  and

 (b)  if  so,  the  number  of  cities  which
 will  be  connected?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  Yes  Sir.

 (b)  Twenty  five.

 Allotment  of  Plots  in  Industrial
 Complex  Okhla,  Dethi

 10627,  SHRI  A.  R.  BADRINARA-
 YAN:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  6474  on  April,  9,  979
 regarding  shifting  of  industries  to
 Industrial  complex  Okhla,  Delhi  and
 state:

 (a)  whether  at  the  time  of  allot-
 ments  of  Industrial  plots,  owner  of
 Industrics  in  thickly  populated  areas
 in  Delhi,  whether  any  stipulation  as

 to  the  period  was  made  within  which
 they  were  to  shift  to  those  plots;

 (b)  ‘if  80,  the  detafls  thereof;

 (c)  whether  Government  is  aware
 that  the  owners  of  such  Industrial
 Plots  have  rented  out  those  plots  thus
 misusing  this  facility;

 (d)  if  so,  Governments
 thereto?

 reaction
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAEHT):  (a)  to  (d).  The  informa-
 tion  is  being  collected  and  will  be
 jJaid  on  the  Table  of  the  Sabha.

 Censuy  of  Cattle

 10628,  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Government  have
 conducted  any  census  of  cattle  in  India
 or  made  any  statistical  study  on  our

 cattle  population;

 (b)  if  so,  the  number  of  milch  cat-
 tle,  especially  cows,  and  the  number
 of  dry  cattle,  especially  cows:

 (c)  whether  there  is  any  arrange
 ment  in  India  to  feed  and  look  after
 the  dry  cows  and  if  so,  whether  those
 are  adequate  and  satisfactory;

 (d)  whether  Government  has  taken
 any  step  to  implement  the  constitu-
 tional  duty  as  the  protection  cf  these
 animals  is  one  of  the  Directive  Prin-
 ciples  of  State  policy;  and

 (e)  if  so,  details  thereof?

 -THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)  and
 (>).  Yes,  Sir.  The  last  quinquennial
 livestock  census  was  conducted  in
 1977,  The  data  is  being  collected.
 However,  as  per  the  972  census  the
 mumber  of  cattle  (breeding  females
 over  3  years)  in  milk  and  those  dry
 was  3.71  crores  and  3.76  crores  res-
 pectively,  Of  these  2.29  crores  and
 2.63  crores  were  cows  in  milk  and  cry
 cows  respectively.

 (c)  A  large  majority  of  the  live-
 stock  owners  are  able  to  provide  for
 their  dry  animals.  In  big  cities  some
 livestock  owners  have  a  tendency  to
 let  loose  their  dry  animals.  However,
 except  in  case  of  extreme  scardity  no
 déaths  occur  because  of  starvation.
 Ofdinarily,  therefore,  no  special  ar-
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 rangements  are  called  for  on  the  part
 of  the  Govenment  to  look  after  the
 dry  animals,

 (8)  and  (९),  Yes,  Sir.  The  Work.
 ing  Group  set  up  by  the  Government
 for  preparing  the  Sixth  Plan  ha:  re-
 commended  that  the  Gaushalas  and
 Gausadans,  etc.,  should  be  assisted  by
 the  State  Governments  for  improving
 their  capacity  to  look  after  the  owner-
 less,  old  and  disabled  animals.

 Coordinating  Committee  on  Minor
 Irrigation  Programme

 10629.  SHRI  R.  KOLANTHAI-
 VELU:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  particulars  of  the  setting  up  of
 coordinating  committees  at  the  Centre
 and  State  level  for  implementing  mas-
 sive  minor  irrigation  programmes;  and

 (b)  the  composition  of  such  commit-
 tees,  precise  functions  and  the  con-
 crete  achievements  made  or  proposed
 to  be  made?

 THE  MINISTER  OF  AGRICUL-~
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA);  (a)
 Coordinating  Committees  have  been
 set  up  by  the  following  states:

 (i)  Andhra  Pradesh

 (ii)  Bihar
 (iii)  Himachal  Pradesh

 (iv)  Karnataka

 (v)  Kerala

 (vi)  Manipur
 (wii)  Orissa

 (viii)  Rajasthan
 (ix)  Uttar  Pradesh

 The  following  States  are  likely  t
 set  up  these  Coordinating  Committees
 shortly:

 (i)  Maharashtra
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 (ii)  Punjab

 (iii)  Tamilnadu

 The  remaining  States  are  being  pur-
 sued  vigorously  to  set  up  these  Com-
 mittees.  The  Minor  Irrigation  Pro-

 gramme  at  the  Centre  is  being  moni-

 tored  by  a  Special  Cell  in  the  Depart-
 ment  of  Agriculture.

 (b)  The  composition  of  the  Coor-

 dinating  Committee  as  suggested  to
 the  State  Governments  is  given  in  the

 Statement.  The  functions  of  the  Com-
 mittee  are  to  coordinate  and  monitor

 minor  irrigation  programme  and  to

 compile  and  report  consolidated  pro-

 gress  under  the  progammes.  The
 Committees  are  expected  to  remove
 the  constraints  and  accelerate  the

 minor  irrigation  programmes  in  the

 States.  7  Ui

 Statement

 Proposed  list  of  Members  suggastea  to  be
 included  in  the  Coordinating  Committee

 t,  Chief  Secretary  ,  Chairman

 9.  Agriculture  Production  Com-
 missioner  +  श6€«

 Chairman

 Ss  Secretary  (Agriculture)  «  Member

 4  Secretary  (Irrigation)  a  oe

 oy  Secretary  (Power)  .  ,  ”

 6.  Chief  Engineer  (Minor
 Irrigation)  7  .  »

 7  Director  of  Agriculture  ”

 8.  Chairman,  State  Electricity

 .  Chairman/Managing  Director 9  of  the  State  Tabove
 Irrigation  Corporation,  Hay  -

 ३05
 Pine  —

 Corporative

 a:.  Director,  Institutional  Finance  है.
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 i2,  Chairman/Managin
 g  Direc.

 Mem  er
 tor  of  State  Land  lop-
 ment  Bank  rie

 7g.  Local  representauive  of  the
 DC

 i4.  Regional  Director  of  the
 C.G.W  a

 15.  State  Ground  Water  Director  »

 16.  Officers  concerned  with
 cial  Projects,  such  as

 SEDA  DPAP,  IIDP,  In
 tegrated  Rural  Develop-
 ment  etc.  which  have  minor
 irrigation  as  one  of  the  com-
 ponent  .  .  *  ”

 Ue  Representative  frum  Com-
 mercial  Banks.  नि  ”

 18,  Deputy  Seeretary/Joint_Se-
 cretary  in-charge  of  the  Cell  Convenor

 Setting  up  of  Akademi  of  Music  at
 Gwalior

 10630.  SHRIMAT:  PARVATI  DEVI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 akademi  of  Indian  music  is  proposed

 to  be  set  up  in  Gwalior,  Madhya  Pra-
 desh;

 (b)  if  so,  the  details  of  the  set  up
 of  the  akademi;  and

 (c)  the  contribution  to  be  made  by
 the  Central  Government  for  the  pro-
 posed  akademi?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  Government
 of  Madhya  Pradesh  had  proposed
 setting  up  an  Institute  of  Hindustani
 Music  at  Gwalior,  A  committee  of
 musicologists  for  working  out  the
 details  has  been  set  up.  Its  report  is
 awaited.  Central  Government  will
 consider  giving  assistance  on  receipt
 of  the  report.
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 Government  Accommodation  in  Madras

 10681,  SHRI  A.  MURUGESAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  how  many  type  ‘D’  and  ‘E’  quar-
 ters  are  there  in  Madras;

 (b)  how  many  eligible  persons  are
 there  for  the  above  types;

 (c)  why  there  is  compulsion  to
 occupy  type  ‘D’  quarters  in  Madras
 city  alone;  and

 (d)  are  there  any  measures  the
 Government  would  like  to  take  to  stop
 such  compulsion  to  officers?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  272  D-Type  and  54  E-
 Type  quarters  are  available  in  General
 Poo]  in  Madras.

 (b)  The  number  of  eligible  Central
 Government  employees  who  applied
 for  allotment  to  these  types  is  as
 under:  —

 Type  D  eee  254

 Type  E  4  visa  20

 (c)  There  is  no  campulsion  to  ac-
 cept  the  allotment  of  type  D  but  an
 officer  who  does  not  apply  for  type  D
 or  surrenders  a  type  D  quarter  or
 does  not  accept  allotment  of  a  type  D
 residence  in  Madras  is  not  issued  ‘No
 Accommodation  Certificate’  and  a3
 such  he  cannot  claim  house  rent  al-
 lowance.  There  are  similar  restric-
 tions  in  certain  other  places  8280  where
 the  demand  is  not  favourable  compar
 ed  to  the  number  of  general  pool  resi-

 oe
 available  in  any  particular

 {a}  Government  does  not  propose
 to  change  the  existing  pattern.
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 Realisation  of  Development  Charges
 from  the  Dwellers  of  Unauthorised

 Colonies

 10632,  CH.  HARI  RAM  MAKKA-
 SAR  GODARA:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 development  charges  have  been  col-
 lected  from  the  dwellers  of  the  unau-
 thorised  colonies;

 (b)  if  so,  whether  all  such  colonies
 are  sought  to  be  regularised  and  some
 assurances  in  this  respect  have  been
 given  to  the  residents  of  such  colonies
 to  regularise  them;  and

 (९)  if  not,  why  any  sort  of  develop.
 ment  charges  are  being  taken  from
 them?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Develop-
 ment  charges  are  being  collected  from
 dwellers  of  the  unauthorised  colonies
 which  are  to  be  regularised,  in  accor-
 dance  with  the  Government’s  declar-
 ed  policy.

 (c)  Does  not  arise.

 Demand  by  Akhil  Bharat  Sindhi

 1978

 10633.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  received  a  charter
 of  demands,  presented

 by
 the  4th

 Akhil  Bhara;  Sindhi  Sahit  Sammelan
 held  in  December,  978  at  Ulhasnagat
 (Maharashtra)  a

 (b)  if  so,  the  details  of  demands
 made  there;  and

 (c)  what  action  have  Government
 taken  or  propose  to  take  on  each  of
 the  demand,  so  made?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  to  (c).  Information
 is  being  collected  and  will  be  laig  on
 the  Table  of  the  House.

 Revised  Multi  Sectoral  Project  for
 Maharashtra

 10634.  SHRI  7.  K.  MHALGI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  the  details  of  revised  proposal
 submitted  by  Government  of  Maha-
 rashtra  in  regard  ¢o  multi  sectoral
 project  for  Kalyan,  Thana  and  Bhi-
 wandi  sub-regions  of  District  Thana
 (Maharashtra);

 (b)  when  thig  revised  proposal  has
 been  submitted  by  Government  of
 Maharashtra;  and

 (c)  what  action  Government  of
 India  have  taken  or  propose  to  take
 in  the  matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Details  of  the  revised
 proposal  is  given  in  the  statemept  en-
 closed.

 (b)  The  Revised  Project  report  was
 received  in  February,  1979.

 (c)  The  proposal  is  under  consi-
 deration.

 Statement
 The  Revised  Project  Report  envis-

 ages  the  development  of  Kalytn-
 Thane  Bhiwandi  Sub-Region  consist-
 ing  of  six  Municipal  Councils  i.e.,  Kal-
 yan,  Dombivili,  Ambernath,  Ulhas
 Nagar,  Thana,  Bhiwandi  (excluding
 villages).  The  proposed  multi  secto-
 ral  project  comprises  of  l]  sectors  of
 Urban  Development  as  detailed  be-
 low:—~

 L  Area  Development  Project
 2,  Site  and  Serviceg
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 Slum  Improvement
 Mini  Industrial  Estate

 Training  for  Employment
 .  Water  Supply  and  Severage

 Integrated  City  Bus  Service
 Road  Net  Work
 Station  Area  Improvement

 10.  Traffic  Management  Plan
 ll.  Hospital.

 Coes

 ao

 a
 &
 w

 The  total  estimated  cost  of  the  pro-
 ject  is  about  Rs.  070  millions.  Out
 of  this,  the  contribution  of  the  State
 Government  and  the  resources  gene~
 rated  by  other  agencies  like  Munici-
 palities,  HUDCO  etc.,  is  expected  to
 be  Rs.  506.50  millions.

 Mis  Planets  Limited

 10635.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state.

 (a)  whether  an  enterprise  called
 Messrs  Planets  Limited  has  been  one
 of  the  architect  firms  that  is  recognis-
 ed  by  the  University  Grants  Commis-
 sion;

 (b)  whether  the  Government  or
 University  Grant,  Commission  hag  re-
 ceived  any  complaints  against  the

 activities  of  this  firm  in  the  North
 Eastern  grea;  and

 (c)  what  are  the  complaints  receiv-
 ed  and  the  main  pointy  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.  The  University
 Grants  Commission  does  not  recog-
 nize  or  directly  deal  with  architects.
 The  architects  are  appointed  by  the
 Universities  or  Colleges  concerned  for
 which  building  projects  are  approved
 by  the  Commission.

 (b)  and  (c).  No  complaints  against.
 M/s.  Planets  (Pvt.)  Ltd.,  has  been  7६०
 ceived  either  by  the  Government  or

 by  the  University  Grants  Commis-
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 sion,  However,  according  to  the  in-
 formation  furnished  by  the  Univer-
 sity  Grants  Commission,  during  the
 course  of  visit  of  a  Review  Commit-
 tee  of  the  University  Grants  Commis-
 sion  to  Gauhati  University  in  March-
 April  this  year,  the  Committee  was
 informed  by  the  University  that  the
 final  bill  of  the  contractor  M/s.  A.  L.
 Nayar  and  Co.  as  well  as  of  the  arc-
 hitect,  M/s.  Planets  (Pvt.)  Ltd.  in
 respect  of  a  work  relating  to  exten-
 sion  of  the  Physic;  building  of  the
 University  completed  in  4966  «could
 not  be  paid  duc  to  some  of  the  defec-
 tive  works  in  the  building.

 Poor  Condition  of  Western  Court
 Hostel  Building

 J]0636.  PROF.  P.  vem  MAVALAN-
 KAR:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  at  the  existing  building  of  Western
 Court  (the  MPs  Hostel}  in  New  Delhi
 recently  were  witnessed  some  possible
 fatal  and  certainly  dangerous  occasions
 of  ceiling  plasters  falling  and  parts  of
 the  ceiling  and  other  walls  slabs  giving
 way  thereby  causing  grave  danger  to
 life  of  the  residents,  including  M.Ps.;

 (b)  if  so,  full  facts  thereof;  and

 (c)  remedial  urgent  steps  being  taken
 by  the  Government  to  repair  and  im-
 prove  the  structure?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  There  have  been  a  few
 instances  recently  of  ceiling  plaster
 falling  down  in  small  patches  in  the
 Western  Court,  However,  no  one  was

 injured.

 (b)  Western  Cowt  Hostel  was
 constructed  in  1920-21,  By  the  pas-
 sage  of  time  ceiling  plaster  ‘and  the
 underside  of  B.S.  Joisnts  have  -lost  its
 eihesive  and  is  felling  down  dp
 patches.  On  ist  April  979  ceiling
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 plaster  from  small  position  of  bottom
 of  R.S.  joist  fell  in  Room  No.  48  oc-
 cupied  by  Hon’ble  Member  of  Par-
 liament  (Shri  P.  ७.  Mavalankar).
 At  the  time  of  happening  nobody  was
 present  in  the  room,  hence  no  injury
 was  caused  to  any  body.

 (c)  Action  is  being  taken  to  re-
 move  the  plaster  from  the  underside
 of  joists  and  paint  the  surface  of  ex-
 posed  joists.

 Alcohol  from  Waste

 10637,  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  an  Indian  Scientist,
 settled  in  U.S.A.  has  offered  his  expert
 advice  for  the  production  of  Alko-
 ho]  from  waste;

 (b)  whether  this  Alcohol  will  be
 used  to  overcome  liquid  fuel  shortage;
 and

 (c)  whether  Government  have  ac-
 cepted  this  offer,  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Yes  Sir,  the  Gov-
 ernment  is  aware  of  the  verbal  offer
 made  by  Dr.  H.  S.  Sraon,  an  Indian
 Scientist  settled  in  U.S.A.  and  his
 expert  advice  regarding  the  produc-
 tion  of  alcohol  from  agricultural
 waste,  He  made  this  suggestion  at
 the  recent  International  Workshop  on
 Maize  Utilisation  processing  and  Mar-
 keting  held  at  New  Delhi  in  March,
 1979.

 (b)  The  alcohol  can  be  utilised  ‘to
 overcome  liquid  fuel  shortage  to  some
 extent.  Ethanol  and  petrol  can  be
 used  in  the  proportion  of  upto  20:80.
 Already  an  ad-hoc  research  project
 proposal  from  the  Indien  -Sugaroane
 Research  Institute,  Lucknow  is  under
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 consideration  of  the  ICAR  for  produc-
 tion  of  Ethanol  from  sugarcane
 juice  and  its  use  for  blending  with
 petrol  for  farm  engines.  With  the
 cost  of  petrol  rising,  large  scale  use
 of  petrol-ethanol  mixture  for  running
 of  engines  may  become  an  economic
 feasibility.  Brazil  is  known  to  be  using
 ethanol  upto  0  per  cent  in  mixture
 with  petrol]  and  the  U.S.A.  has  also
 introduced  blended  petrol  branded  as
 gasohol  in  certain  areas.  During  the

 last  World  War,  when  there  was  an
 acute  shortage  of  petrol,  blending  of
 petrol  with  power  alcohol  was  prac-
 ticed  in  India  also.  The  technology
 is  proven  and  known  and  the  petrol
 engines  may  need  only  minor  modifi-
 cation  for  using  the  blended  fuel.

 (e)  The  Government  has  not  re-
 ceived  any  formal  offer  and  therefore,
 the  question  of  acceptance  does  not

 10688.  DR.  LAXMINARAYAN
 PANDEYA:

 DR.  MAHADEEPAK  SINGH
 SHAKYA:

 SHRI  LALJI  BHAI:
 SHRI  SATYA  DEV  SINGH:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  CBI  had  reported  that

 mended  suitable  departmental  action;

 (b)  if  go,  what  are  the  details;  and

 (७)  what  action  N.D.MEC.  has  taken
 so  far  against  him?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.
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 (b)  and  (c).  Disciplinary  proceed-
 ings  against  the  officer  concerned  are
 in  progress,

 Exploitation  of  Labour  under  ‘Food
 for  Work’  Programme

 10639.  SHRI  8  5S.  LAL:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  press  reports  that  the  ‘Food
 for  Work’  scheme  are  not  being  vro-
 perly  implemented  in  certain  States;

 (b)  if  so,  his  reactions  jn  the  mat-
 ter;  and

 (c)  the  proper  machinery  at  the
 disposal  of  the  Government  to  see
 that  labour  is  not  exploiteq  at  the
 hands  of  petty  officers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  There
 have  been  some  stray  reports  includ-
 ing  one  or  two  news  items  indicat-
 ing  that  implementation  of  ‘Food  for
 Work’  Programme  has  not  been  pro-
 per  in  some  States.  By  and  large
 however,  this  is  not  correct,  and  in
 fact  the  programme  has  had  a  great
 impact  on  the  rural  people.

 (b)  Steering  Committees  both  at
 the  State  and  District  levels  have  been
 set  up  to  ensure  proper  implementa-
 tion  of  works  under  ‘Food  for  Work’
 Programme  and  also  to  see  that  the
 rural  unemployed  and  underemploy-
 ed,  who  benefit  from  the  programme,
 get  at  least  the  minimum  wages.

 Stady  Group  to  Watch  Giris
 Education

 10640.  SHRI  K.  s  VEERABHA-
 DRAPPA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  the  Commis-
 sion  has  appointed  any  study  group
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 to  keep  a  close  watch  on  girls  educa-
 tlon  which  may  indicate  any  dispa-
 rity  in  progress;

 (b)  whether  any  suggestion  has
 been  made  by  the  Planning  Commis-
 sion  to  allocate  more  funds  for  girls
 educatio,  in  the  country;  and

 (c)  if  so,  what  are  the
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  No,  Sir.

 (b)  and  (९),  No  separate  alloca-
 tion  for  girls  education  has  been  made
 by  the  Planning  Commission  for  spe-
 cial  programmes  for  girls  in  the  Sixth
 Five  Year  Plan  978—83.  Since  girls
 constitute  a  sizeable  proportion  of
 non-enrolled  children  the  provision
 proposed  for  the  universalisation  of
 elementary  education  will  largely  be
 utilised  for  their  education.  It  is  dif-
 ficult  to  precisely  quantify  separate
 funds  for  girls  education.

 details

 Solar—Powered  Irrigation  Pump

 10641,  SHRI  K.  MALANNA:  will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news  item
 in  the  ‘Times  of  India’  dated  19th:
 April,  399  that  a  demonstration  of  a
 solar-powered  irrigation  pump  was
 given  at  Boat  Club  on  i9th  April,
 ‘1979;  and

 (b)  if  so,  the  details  regarding  this
 pump  which  has  been  designed  by  an
 American  firm  which  expects  to  pro-
 duce  it  in  our  country  in  collabora-
 tion  with  an  Indian  firm?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  The  Government
 ई ६  aware  of  this  demonstration  of  a
 solar~powered  irrigation  pump  given
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 at  the  Boat  Club  lawns  from  18-4-79
 to  20-4-1979  as  reporied  in  the  “Times
 of  India’  of  19-4-1979  ang  other  Delhi
 Papers.  The  demonstration  was  wit-
 nessed  by  the  Minister  of  State  for
 Agriculture  and  Dhurector  General,
 ICAR.

 The  demonstration  was  arranged  by
 M/s.  IDL  Chemicals  Limited,  New
 Delhi,  who  have  stated  that  the  In-
 dian  Institute  of  Management,  Ahme-
 dabad  have  made  a  detailed  Market
 Research  about  the  pumping  unit.  A
 Feasibility  Report  has  also  been  made
 by  Dr.  S.  V.  Allison  and  Mr.  ४8.  ा,
 Matlin  of  Solar  Electric  International,
 Washington,  U.S.A.,  who  are  their  col-
 laborators  in  these  efforts.  They
 have  informed  that  they  have  import-
 ed  6  units  as  prototypes  which  have
 been  demonstrated  in  Bhubaneswar
 and  Hyderabad.  After  the  demons-
 tration,  one  unit  is  learnt  to  have  been
 handed  over  to  the  Water  Technology
 Centre,  Indian  Agricultural  Research
 Institute,  New  Delhi  for  trials,

 (b)  The  details  regarding  the  pump-
 ing  unit  designed  by  M/s.  Solar  Elec-
 tric  International,  Washington,  U.S.A.,
 are  given  below  in  brief  as  reported
 by  M/s.  IDL  Chemicals,  New  Delhi.

 The  Solar  powered  micro  pump  is
 meant  for  used  by  small  farmers,  The
 SEI  75  Sun  Pump  is  designed  to  irri-
 gate  about  2  acres  in  the  Rabi  and  4
 acres  in  the  Kharif  season,  It  is
 suitable  for  areag  where  ground  water
 is  normally  found  within  5  metres  of
 the  surface.  The  unit  consists  of  a
 2  sp.  metres  array  of  Silicon  Solar
 Cella  which  convert  sunlight  directly
 to  electricity  to  drive  a  small  sub-
 mersible  pump.  It  can  lift  0  to  73
 thousand  litres  of  water  per  hour  to  a
 height  of  3-1/2  metres

 The  units  are  reported  to  have  little
 maintenance  problems/cost.  It  is  asti~
 mated  that  a  unit  would  cost  about
 Rs.  9,500  if  at  least  10,000  units  are
 manufactured  in  one  lot.  With  in-
 creased  yolume  and  technological  im-
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 provement  the  cost  is  expected  to
 come  down  to  about  Rs.  5,000  by  about
 1985.

 Work  carried  out  in  India

 A  420  Watt  (0.I5  HP)  water  pump
 utilising  solar  cell  panels  has  been
 in  operation  at  the  Central  Electro-
 nics  Ltd.,  Sahibabad  for  more  than
 two  years.  Its  functioning  has  been
 demonstrated  at  important  meetings
 such  as  the  International  Solar  Energy
 Congress  in  January  978  and  exhibi-
 tions,  from  time  to  time.  Important
 data  are  being  continuously  collected
 on  this  pump.

 Although  the  potential  usefulness
 of  these  solar  devices  has  often  been
 demonstrated  on  a  smal]  scale,  the
 data  on  long-term  use  and  main-
 tenance  costs  etc.,  are  not  available.

 The  Planning!  Commision  haz  re-
 cently  approved,  through  the  Depart-
 ment  of  Science  and  Technology,  a
 programme  for  extensive  field  trials
 of  solar  water  pumps  for  community
 drinking-water  supply  and  irrigation
 purposes  over  a  period  of  one  to  two
 years  to  obtain  sufficient  data  to  as-
 certain  the  feasibility  of  large  scale
 utilisation  of  solar  pumps  in  remote
 Indian  Villages.  At  present,  this  pro-
 gramme  is  in  progress.

 Felling  of  Trees  in  Mussoorie,  U.P.

 10642.  CH.  HARI  RAM  MAKKA-
 SAR  GODARA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  the  reports  given  by  team
 of  newsmen  after  they  had  visited
 Mus3oorie  about  indiscriminate  feeling
 of  trees  by  the  contractors  quarrying
 for  limestone  and  rock  phosphates
 etc.;

 {b)  ff  so,  whether  there  are  pro-
 jecta  approved  by  the  Centre  also
 who  frit  partners  to  the  State  Projects
 in  -syntumatic  felling  of  trees;  and
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 (c)  if  not,  instructions  being  given

 to  the  State  to  stop  denuding  the
 hills  of  all  greenary  and  adding  to
 the  ecological  problems?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 No.  Sir.  But  it  is  known  that  a  large
 number  of  leases  for  quarrying  lime-
 stone  and  rock  pho  ‘phate  ure  operat-
 ing  in  the  Mussoorie  hills.  The  lessee
 are  felling  trees  while  quarrying  in
 the  areas  leased  out  to  them.

 (b)  There  are  no  such  projects  ap-
 proved  by  the  Centre  or  in  the  part-
 nership  of  the  Centre  for  sy7tmatic
 felling  of  trees  in  these  areas.

 (c)  The  Government  of  India  has
 already  issued  guidelines  to  the  State
 Government:  to  examine  each  case
 of  disforestation  minutely  before  the
 sanction  is  given.

 पषाओं  के  लिये  रोग  मुक्त  क्षेत्र

 I0643.  श्री  एस०  झ्रार०  रेडडी  :  क्या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  के  दक्षिण  क्षेत्र  में

 पशनमों  के  लिये  एक  रोगमुक्‍त  क्षेत्र  बनाने

 का  कोई  प्रस्ताव  सरकार  के  विचाराधीन  है,
 शौर

 (ख)  यदि  हां,  तो  इस  संबंध  में
 सरकार  की  योजना  का  ब्यौरा  क्‍या  है  ?

 कृषि  सौर  सिचाई  संत्री  थ्बी  सुरजीत  सिह
 बरनाणा)  :  (क)  और  (ख).  जी

 हां  ।  संयुक्त  राष्ट्र  विकास  कार्यक्रम  के  दल

 की  सिफारिशों,  के  अनुसार  छठीं  योजना  के;

 फ्शुँ  पालन  तथा  डेरी  विकास  से  सम्-मन्धिते

 दल  ने  रोग्रमुक्त  क्षेत्र  बनाने  के  प्रस्त.व  पर
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 विचार  क्य  था।  इस  कारयकारी  दल  ने

 इसे  छठी  योजना  में  शामिल  करने  की

 सिफारिश  की  ।  प्रस्ताव  में  क्षेत्रों  क  समुद्र
 तथा  नदियों  जैसे  प्राक॒ंत्तिक  अबरोधको
 का  लाभ  उठाते  हुए  प्रारम्भ  म  करल  शर

 तमिलताडु  के  38  जिला  में  बड़े  पैमाने  पर

 टीफे  लगाकर  महामारी  और  खुरपका  तथा

 मुहपका  जैसे  प्रमुख  पशु  व्यापक  रोगों  का

 उन्मूलन  करना  शामिल  है  ।  पणुझं  के

 लान-ले  जाने  पर  नियत्रण  लगाने  क॑  लिए
 निंयत्रण  चौकियाँ  को  स्थापना  करके  तथा

 क्षेत्र  के  अन्दर  रोग  की  कारगर  निगरानी

 द्वारा  रोग  क॑  पुनः  सक्रमण  का  रॉकथाम

 करने  का  प्रस्ताव  है  t

 Voluntary  Agencies  for  Welfare  of
 Children

 ‘10644,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  lay  a  statement  show-
 ing:

 (a)  whether  it  is  a  fact  that  the
 Department  of  Social  Welfare  has
 sanctioned  nearly  Rs,  200  lakh  in  1978.
 79  to  voluntary  agencies  for  providing
 welfare  services  to  the  children;

 (b)  if  so,  the  names  of  the  agencies
 getting  the  money,  separate  amount
 for  each  agency;

 (c)  the  benefits  40  children  as  a
 result  of  the  above  disbursement,
 whether  any  evaluation  was  made  in
 this  regard  and  whether  a  report  in
 this  regard  will  be  laid  on  the  Table
 of  the  House:  and

 (d)  the  number  of  children  in
 Jammu  and  Kashmir  State  who  deriv-
 €d  benefit  from  the  welfare  and  deve-
 lopment  activities  undertaken  by
 voluntary  agencies  under  this  pro-
 gramme?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
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 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (d).  Information  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha.

 Foodgrains  (०  West  Bengal

 10645.  SHRI  G.  M.  BANAT-
 WALLA:

 DR.  BISOY  MONDAL:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  he  hag  recently  assur-
 ed  the  West  Bengal  Government  that
 atleast  0  rakes  for  foodgraing  would
 be  moved  to  West  Bengal  every
 month;

 (b)  how  many  rakes  of  foodgrains
 Were  sent  to  West  Bengal  during  the
 periog  January,  979  to  April,  1979
 month  wise;  and

 (९)  whether  Central  Government
 of  India  have  fulfilled  its  assurance
 and  if  not,  what  are  the  reasons
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  Move-
 ment  Programme  as  agreed  to  by  the
 Railways  for  despatches  of  foodgraing
 to  West  Bengal  was  at  the  rate  of  4  to
 4.5  rakes  per  day  and  this  was  com-
 municated  to  West  Bengal  Government
 on  30th  January,  1979.

 (b)  During  the  period  January  to
 April,  1979,  33.5  rakes  of  foodgrains
 were  despatched  to  West  Bengal  as  in-
 dicated  below: —

 Rakes

 January,  7979  jo  5

 February, 1979  “93°5

 March,  3979  68°

 April,  t979  .  8r+5
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 (९)  The  implementation  of  a  Move-
 ment  Programme  is  always  subject  to
 operating  conditions  obtaining  on  the
 Railways  from  time  to  time,  The
 Movement  Programmes  for  despatches
 of  foodgrains  to  West  Bengal  have
 been|are  being  implemented  by  the
 Railways  to  the  extent  possible,

 कृषि  उत्पादन

 10646.  श्री  छीतू  भाई  गामित  :  क्या
 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  देश  में  कृषि  उत्पादन
 बढ़ाने  के  लिये  सरकार  ने  क्या  कदम  उठाये
 हैं  भौर  उनके  परिगामस्वरुष  उत्पादन  में

 कितनी  वृद्धि  हुई  है  ;  शौर

 (ख)  खाद्यन्न  उत्पादन  में  वृद्धि  में  किन
 राज्यों  ने  अधिक  योगदान  दिया  है  ?

 कृषि  शौर  सियाई  मंत्री  (श्री  सुरजोत

 ह  बरनाला)  :  (क)  1974-75  के  दौरान
 कृषि  उत्पादन  का  अखिल  भारतीय  सूचकांक
 108.  8था  जो  बढ़कर  977-78  के  दौरान

 132. 7हो  गया  (ग्राधार  969~70  को

 समाप्त  होने  वले  तीन  बर्ष  =  00)  इस  प्रकार
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 लगभग  22.  0  प्रतिशत  की  वृद्धि  हुई।  कृषि
 उत्पादन  में  वृद्धि  करने  के  लिये  भ्रनेक  उपाय

 किये  जा  रहे  हैं  जिनमें  सिंचाई  का  विस्तार

 करना  दोहरी  तथा  बहु  खेती  पद्धति  के  माध्यम

 से  फसल  की  बुवाई  के  क्षेत्र  ब  पैदावार  में

 वृद्धि  करना  शामिल  है  |  उत्पादिकता  में

 वृद्धि  करने  के  लिये  किये  जा  रहे  उपायों  में

 समस्या  उन्मुखी  भ्नुसन्धान  को  तेज  करना,

 भ्च्छ  किस्मों  के  बीजों  का  उत्पादन  ौर

 बितरण  करना,  उव  रक  और  खाद  का  अधिक

 बौर  संतुलित  प्रयोग  करना,  वनस्पति  रक्षण

 उपायों  को  अपनाना,  कमान  क्षेत्र  का  विकास

 करना,  भ्रादानों  की  स  लाई,  संस्थागत  ऋण,

 प्रण्डारण,  विपण्न,  परिसंस्क  रग,  विस्तार  शझौर

 प्रशिक्षा  आदि  के  लिये  संस,धनों  का  खाजन

 करना  शामिल  है।

 (ख  )  विभिन्न  राज्यों  मे  वर्ष  i974-75

 से  977-78  तक  की  अवधि  मे  खाद्याप्नों  के

 उत्पादन  को  प्रदर्शित  करने  वाला  एक  विवरण

 संलग्न  है।  1974-75  के  स्तर  की  तुलना में
 1977-78  में  खाद्यान्नों  के  उत्पादन  में

 257.8  लाख  मीटरी  टन  की  वृद्धि  हुई

 बृद्धि  में  बिहार,  गुजरात,  हरियाण,  मध्य  प्रदेश,

 महाराष्ट्र...  उडीसा,  पंजाब,  राजस्थान

 तमिलनाडु,  उत्तर  प्रदेश  भ्रौर  पश्चिम  बंगाल

 का  भ्रधिक  योगदान  रहा  है

 1974-75  से  977-78  तक  कुल  खाद्यान्नों  के  उत्पादन  का  प्रनुमान
 (‘000  मीटरी  दन)

 राज्य/संघ  क्षेत्र  974—75  1975-76  1976-77  1977=78

 (प्रन्तिम)

 2  4  §

 श्रान्न्न  प्रदेंग  9085.  9  9428.  7475.8  8570.0

 झसम  2i4.9  2411.0  2255.4  2424.9

 बिहार  8250.  9  9177.1  983.8  9863.9

 गुजरात  2152,  7  459.8  4027.8  3873.4

 हरियाणा  3339.3  5040.0  5250.9  5362,  5
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 1  2  3  4  5

 हिमाचल  प्र  देश  053.9  28.6  932.6  929.3

 जम्मू  और  कश्मीर  009.2  007.0  933.8  04.0

 कर्नाटक  6393.  6  7083.3  4705.7  7l0.!

 केरल  4355.7  386.3  276.8  1294.1

 मध्य  प्रदेश  10,020.4  12,000.6  9575.7  2,li5.9

 महाराष्ट्र  7784.  0  903.0  9696.5  10,456.0

 मणिपुर  300.  5  303,  286.  4  32.3

 मेघालय  24.3  35.3  42.5  148.2

 नागालैण्ड  60.5  88.6  93.5  97.4

 उड़ीसा  3970.6  5569.9  4075.4  5372.4

 पंजाब  7957.7  8827.4  997.6  10,663,0

 राजस्थान  4977.5  7735.3  7490.3  753.4

 तमिलनाइ  ‘4797.  2  7183.  2  6336.  3  8088.7

 ब्रिपुरा  328.5  373.  व  352  8  384.  6

 उत्तर  प्रदेश  16,453,  6  19,477.1  19,908.5  20,826.7

 पश्चिम  बंगाल  7866.0  8592.7  7453.8  8993.4
 अण्डमान  और

 निकोबार  द्वीप

 समूह  18.1  5.7  l.3

 अरुणाचल  प्रदेश  79.0  9.6  95.7  07.9
 दादर  और  नगर

 हंबेली  3.4  8.2  20.5  2i.I

 दिल्ली  320.3  9.6  145.3  45.3

 गोवा,  दमन  और

 दोव  78.0  9i.3  95.6  97.5

 मिजोरम  45.0  44.9  63.2  63.2

 पांडिचेरी  75.5  82.  5  82.8  68.2

 अखिल  भारत  99,826,  2  121,034.  3  111,166.8  125,604.  5

 राष्ट्रीय  मगरीकरण  नीति  समयबद्ध  कार्यक्रम  के  रुप  में  नीति  को  क्रिया-
 न्वित  करने  के  लिए  सरकार  द्वारा  क्या  कार्य -
 बाह्ी की  जा  रही  है  ?

 ress

 थी  जीतू  भाई

 कर  पूनम
 निर्याज  जझौर  ज्ायास  तथा  भ्रूशि  शौर

 विग  और  स्ावास  तथा  पूर्ति  और  पू
 बुनर्बास  संत्रो  (भी  सिफलहर  बस्त) :  नागरी-

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  राष्ट्रीय  करण  की  राष्ट्रीय  नीति  को  प्रशी  तक  भन्तिम

 लगरीकरण  नीति  की  मुख्य  बातें  कया हैं  शौर  च्व  नहीं  विया  गया  हैं  ft  योजना
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 भ्रायोग  द्वारा  बनाया  गया  नगर  विकास  पर
 कार्यकारी  ग्रुप  उनको  भेजे  गये  विच,  रार्थ  विषय
 के  प्रन्तगंत  राष्ट्रीय  नगरीकरण  की  नीति
 तथा  नगर  विकास  के  विभिन्न  पहलुत्रों
 परविचारकर  रहा  है।

 National  Seminar  on  Education

 10648.  SHRI  NIHAR  LASKAR:

 SHRI  A.  R.  BADRINA-
 RAYAN:

 SHRI  M.  Vv.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  HAR]  RAM  MAK-
 KASAR  GODARA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  two  day  National  Se-
 Minar  on  Education  wag  held  in  New
 Delhj  on  19th  Apru,  979  to  discuss
 the  problems  arising  out  of  the  situ-
 28005  that  60  per  cent  children  drop
 out  of  school  every  year  and  the
 imbalance  in  the  opportunities  gvail-
 able  in  the  varioug  States;

 (b)  if  so,  what  were  the  other  sub-
 jects  discussed;

 (c)  whether  any
 have  been  made;

 recommendations

 (d)  if  so,  the  detalls  of  the  same:
 and

 (e)  whether  thi,  seminar  wag  orga-
 nised  by  the  Ministry  of  Education?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  No,  Sir.  not  a
 seminar  on  Education  but  a  National
 Seminar  on  International  Year  of  the
 Child  was  held  on  April  19-20,  979
 at  New  Delhi.  It  discussed  not  only
 the  problem  of  drop-outs  but  algo  the
 broad  subjects  of  Health  ang  Nutri-
 tion,  Education,  Social  Welfare  and
 Legislation  Resource  Mobilisation  and
 Mass  Communication,
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 (c)  an  (d).  Yes,  Sir;  a  statement
 containing  commendationg  made  by
 the  five  Working  Groups  on  five  sub-
 jects  set  up  by  the  Seminar  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library,  See  No,  LT-4473/79].

 (e)  The  Seminar  was  orgamsed  by
 the  Department  Social  Welfare  of  the
 Ministry  of  Education  and  Social  Wel-
 fair  in  collaboration  with  the  National
 Institute  of  Public  Cooperation  and
 Child  Development,  an  autonomous
 organisation  fully  financed  by  the  Gov-
 ernment  of  India.

 Agricultural  Implements  for
 Smal]  Farmer,

 10649,  SHRI  NIHAR  LASKAR:

 SHRI  A.  R,  BADRINA-
 RAYAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  ‘be  pleased
 to  state:

 (a)  whether  Union  Government
 are  considering  to  supply  agricultu-
 ral  implements  to  the  small  farmers
 during  the  current  year;

 (b)  if  so,  whether  any  State  Gov-
 ernments  have  done  thig  go  far;

 Government
 States  any

 (ce)  whether  Union
 have  decided  to  give  to
 loan  for  the  purpose;

 (d)  if  so,  how  many  State  Govern-
 ments  have  been  given;  and

 (e)  how  man  States
 for  it?

 have  asked

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Re-
 cognising  the  need  to  step  up  the  effort
 for  the  propagation  of  improved  agri-
 cultural  implements  amongst  the  small
 and  marginal  farmers,  the  Union  Gov-
 ernment  had,  last  year,  introduceg  a
 special  scheme  in  the  Centrally  Spon-
 sored  Secter  for  the  purpose  Under
 the  scheme,  financial  assistance  was
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 admissible  to  the  State  Union
 Territories  in  the  form  of  grant-
 in-aid  for  the  purchase  of  approved
 implements  for  giving  demonstration
 and  for  subsidising  the  purchase  of
 such  implements  by  the  small  and
 marginal  farmers  on  the  SFDA  pat-
 tern.  This  scheme  was  in  addition  to
 the  ongoing  SFDA  and  other  area
 programmes  of  the  Union  Government
 under  which  also  subsidy  assistance  is
 admissible  to  the  small  and  marginal
 farmers  for  the  purchase  of  approved
 agricultural]  implements.  While  the
 subsidy  assistance  under  the  SFDA
 and  other  area  programmes  would  he
 continued  during  the  current  year,
 the  centrally-sponsorcd  scheme  intro-
 duced  last  year  has  been  decided  to  be
 transferred  to  the  State  Sector,

 (b)  The  States  of  Assam,  Gujarat,
 Orissa,  Uttar  Pradesh,  Himacha]  Pra-
 desh,  Madhya  Pradesh,  Tripura  and
 the  Union  Territory  of  Chandigarh
 have  availed  themselves  of  the  Cen-
 tral  assistance  under  the  Centrally
 Sponsored  Scheme  operated  last  year.

 (c),  (d)  and  (e),  As  at  present,  the
 Union  Government  do  not  contemplate
 any  scheme  for  the  giving  of  loans  to
 the  States  for  the  purpose,  According-
 ly,  the  question  of  any  State  Govern-
 ment  having  asked  for  or  been  given
 any  such  loan  does  not  arise.

 प्रचार  डिवोजन  के  प्रसार  निदेशालय  में  हिन्दी
 भाषा  में  कार्य  हेतु  पद

 10650.  भरी  सुखेख  सिंह  :  क्या  कृषि  प्रौर

 सिचाई  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क),  प्रचार  डिवीजन  के  प्रसार  निदेशालय

 में  हिन्दी  भौर  प्रंग्रेजी  भाषाओं  के  सम्पावकों,

 सहायक  सम्पादकों,  सहं-संम्पादकों  भ्रौर

 और  सूचना  सहायकों  के  प्रलग-झलग  पदों  की

 संख्या  कितनी  है  ;

 (ख)  क्या  हिन्दी  भाषा  के  लिये

 उपर्युक्त  पदों  की  संख्या  धंग्रेजी भाषा  की  तुलना
 में  कम  है  जबकि  हिन्दी  में  सिकाले  जाने  बाली

 पत्रिकाओं  भौर  साहित्य  की  मांग  अंग्रेजी  में
 निकाले  जाने  वाली  पत्रिकाशों  और  साहित्य
 की  तुलना  में  प्रधिक  है  ;  और

 (ग)  यदिहां,  तो  हिन्दी भाषा  के  कम  पद

 होने  वे  क्या  कारण  हैं  और  क्या  हिन्दी  भाषा
 को  प्रोत्साहन  देने  के  लिये  उनकी  संख्या

 बढ़ाकर  कम  से  बम  अंग्रेजी  भाषा  के  पदों  के
 बराबर  की  जायेगी  ?

 कृषि  शौर  सिचाई  मंत्री  श्  घुरणीत  सिह

 बरनाला)  :  (क)  विस्तार  निदेशालय  में
 अंग्रेजी  क ेकार्य  के  लिए  सम्पादकों,  सह-सम्पादको
 तथा  सूचना  सहायकों  के  कुल  13  पद  तथा

 हिन्द  फे  कार्य  के  लिए  5  पद  है  {

 (ख)  और  (ग).  अंग्रेजी  की  सामग्री
 सभी  राज्यों  को  उपलब्ध  करानी  होती  है,  +बकि

 हिन्दी  प्रकाशनों  की  ग्रावश्यकता  केवल  हिन्दी
 भाषी  राज्यों  के  लिये  होती  है।  पदों  की

 व्यवस्था  भ्रावश्यकतानुसार  की  गई  है  t

 विस्तार  निवेशालय  में  उप-सम्पादकों  की

 पदोन्नति

 10651.  श्री  सुलेख  सिह :  क्‍या  कृषि
 शौर  सिंचाई  मंत्री  यह  बताने  की  कपा  करेंगे

 कि.

 (क)  विस्तार  निदेशालय के  प्रचार  प्रभाग

 में  काम  कर  रहे  अंग्रेजी  भाषा  के  उप-सम्पादकों

 को  पदोन्नति  के  क्या  क्या  भ्रवसर  दिये  गये  है  ;

 (ख)  क्या  अंग्रेजी  भाषा  के  चार  उप-

 सम्पादकों  तथा  क्षेत्रीय  भाषाओ्ों  के  चार  उप-

 सम्पादकों  पर  सहायक  सम्पादक  का  केवल

 एक  पद  है  झौर  उप-सम्पादक  सामन्य  तथा

 सहायक  सम्पादक  के  पद  पर  कितने  समय

 तक  पदोच्नत  कर  दिये  जाते  है  शौर  क्या  संभी

 उप-सम्पादकों  की  उनकी  सेवा  निवृत्ति  से

 पहले  पदोन्नति  कर  दी  जाती  है;  भ्ौर
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 (3)  उप-सम्पादकों  के  लिये  परदोष्नति
 के  अवसर  बढ़ाने  क ेलिये  सरकार  क्या  उपाय
 कर  रही  है  ?

 कृषि  शौर  सिच्ाई  मंत्री  (श्री  सुरजीत
 सिंह  बरनाला):  (क)  वर्तेमान  भर्ती  नियमों

 में  प्रंग्रेजी  भाषा  के  उप-सम्पादको  को  अंग्रेजी

 भाषा  के  सहायक  सम्पादक  के  पद  पर  पदोन्नति

 करने  की  व्यवस्था  है  ।

 (ख)  अर  (ग).  विस्तार  निर्देशानय

 में  सहायक  सम्पादक  के  दो  पद  (अंग्रेजी  भौर

 हिन्दी  प्रत्येक  का  एक  एक  पद)  हिन्दों  भाषा

 के  उप-सम्पादक  का  एक  पद  झग्रेजी  भापा  के

 उप-सम्पादको  के  चार  पद  और  क्षेत्रीय  भाषाओं

 के  उप-सम्पादकों  के  चार  पद है ।  क्षेत्रोय

 भ्राषाओं  में  उप-सम्पादको  के  लिए  पदोन्नति  के

 अवसर  प्रदान  करने  के  लिए  भर्ती  नियमों  में

 संशोधन  करने  पर  विचार  किया  जा  रहा  है  1

 उप-सम्पादकों की  पदोन्नति  के  लिए  लिया  जाने
 बाला  समय  उच्च  संबर्ग  में  रिक्त  पदों  को

 उपलब्धि  पर  निर्भर  करेगा  |

 Central  Grant  for  Rural  Roads

 10652,  SHRI  GANANATH  PRA-
 DHAN:  Will  the  Munster  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  the  amount  sanctioned  by  the
 Central  Government  to  each  State  for
 rural  roads  during  the  year  1978-79;  and

 (b)  the  States  which  have  not  been
 able  to  fully  utilise  the  sanction  given
 to  them  under  the  head?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  No  money  was
 sanctioned  by  the  Central  Govern-
 ment  to  the  States  for  Rural  Roads
 during  1978-79.  The  Central  scheme
 taken  up  during  1977-78  was  discon-
 tihued  as  adequate  provisions  had  been
 made  in  the  State  Plans  for  Rural
 Roads  under  the  Revised  Minimum
 Needs  Programme,

 (b)  The  question  does  not  arise.
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 10653,  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  there  ig  shortage  of
 wire  and  poles  for  starting  P.C.O.  and
 to  lay  new  lines  in  Andhra  Pradesh;
 and

 (b)  if  so,  whether  the  Government
 will  allot  the  necessary  wire  and
 poles  to  the  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  There  is  general
 shortage  of  some  such  items  due  to
 short  supply  of  certain  essential  items
 of  raw  materials  such  as  steel  etc,  in
 the  country.

 (b)  Allotments  of  necessary
 materials  are  being  made  progressive-
 ly  to  all  the  Telecom,  Circles  in  the
 country,  including  Andhra,  according
 to  availability.

 Identification  of  Educationally
 Backward  States

 10654,  SHRI  P,  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Government  ap~-
 Pointed  a  Committee  to  identify  the
 educationally  backwarq  States  re-
 garding  Universalisatio,  of  elemen-
 tary  education;

 (b)  if  so,  whether  the  Committee
 identified  the  States;

 (९)  the  names  of  the  States;

 (a)  whether  N.CERT.  Ig  involved
 in  these  eight  States  to

 the  wn onl  क् lisation  of  elementary
 and
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 (e)  whether  NC.E.R.T.  if  con-
 templating  to  strengthen  the  fleld  offi-
 cer,  in  these  backward  ‘States  for
 the  implementation  of  National  Pro-
 grammes?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (c).  No,  Sir  not  for
 merely  identifying  the  educationally
 fackward  States,  but  to  prepare  a
 feasible  programme  of  universalsing
 elementary  education  according  to  a
 definite  time-frame,  a  Working  Group
 was  constituted  which  submitted  its
 interim  report  in  February,  ‘1978.  It
 had  identifieq  that  74  per  cent  of  the
 non-enrolled  children  are  in  eight
 States  viz.  Andhra  Pradesh,  Bihar,
 Jammu  and  Kashmir,  Madhya  Pra-
 desh,  Orissa,  Rajasthan,  Uttar  Pra-
 desh  and  West  Bengal.

 (d)  The  N.C.E.R.T.  has  launched  a
 number  of  innovative  educational
 programmes  to  help  universalise  cle-
 mentary  cducation.  Some  of  these
 are:—

 (i)  Production  of  “modules”  of
 need-based  instructional  materials
 for  non-formal]  education  programme
 for  children  of  the  age-group  $—I4;

 (ii)  Involvement  in  the  imple-
 mentation  of  the  two  projects  with
 UNICEF  assistance  (viz.,  Primary
 Education  Curriculum  Renewa]  and
 Developmental  Activities  in  Com-
 munity  Education  ang  Participation)
 in  six  out  of  the  eight  States  (viz.
 Andhra  Pradesh,  Bihar,  Madhya
 Pradesh,  Orissa,  Rajasthan  and
 Uttar  Pradesh);  and

 (iii)  To  develop  the  ‘minimum
 learning  continuum’  for  the  ele-
 mentary  span  of  education  and  to
 make  learning  more  flexible  accor-
 ding  to  the  local  needs  and  life-sit-
 uation  of  the  children.

 (e)  There  is  no  such  proposal  at
 present,
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 Cane  Prive  paid  by  U.P.,;  Bihar,
 Punjab  and  |  Haryana

 i0655.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleaseg  to  state;

 (a)  whether  the  State  Governments
 of  U.P.,  Bihar,  Punjab  and  Haryana
 are  paying  to  the  cane  growers;  and

 (b)  the  difference  between  the  ac-
 tual  price  paid  per  quintal  last  year
 and  the  minimum  price  announced
 this  year  by  the  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU

 PRATAP  SINGH):  (a)  and  (b),  These

 State  Governments  are  reported  to

 have  decided  to  subsidise,  out  of  their

 funds,  the  cane  growers,  by  additional

 payment  equivalent  to  the  difference
 in  price  of  last  year  and  the  minimum

 statutory  price  fixed  for  the  current

 year.  This  difference  ranges  between

 Rs,  2.50  to  Rs.  3.50  per  quintal.

 Constructiona)  Loans  to  Andhra
 Pradesh  by  HUDCO

 10656,  SHRI  P.  RAJAGOPAL

 NAIDU:  Will  the  Minister  of  WORKS

 AND  HOUSING  AND  SUPPLY  AND

 REHABILITATION  be  pleased  to

 state:

 (a)  whether  HUDCO  is  providing

 loang  to  construct  houses  in  villages;

 (b)  whether  Andhra  Pradesh  State

 Goverment  requested  HUDCO  to

 give  loans  to  construct  houses  in

 rural  areas;  and

 (c)  if  so,  whether  it  is  giving
 loans?



 231  Writiea  Answers

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR

 BAKHT):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise,

 Aid  for  Supply  of  Bullocks  and

 Buffaloes,  to  Flood  affected
 West  Bengal

 10657,  DR.  BLIOY  MONDAL:

 SHRI  SHANKERSINHJI
 VAGHELA:

 SHRI  CHIMAN  BHAI  i.
 SHUKLA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a}  whether  0  out  of  6  districts
 of  West  Bengal  were  heavily  affected

 with  devastating  floods  during  the
 last  year;

 (b)  the  cattle  population  lost  in

 each  affected  district;

 (c)  whether  there  ig  any  proposal
 under  consideration  of  the  Govern-
 ment  to  supply  bullocks  and  buffaloes

 on  subsidised  rates  to  the  farmers  of

 thoge  flood  affected  areas;  and

 (a)  whether  Government  of  West

 Bengal  hag  approached  the  Central

 Government  for  aSsistance  as  refer-

 red  to  above  and  if  go,  amount  of
 assistance  given  by  the  Central  Gov-

 ernment  for  the  purpose  and  if  not,
 the  reasons  thereof?

 THE  MINISTER  OF  AGRICUL-~
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Nine  districts  and  the  city  of  Calcutta
 were  affected  by  floods  during  1978,
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 (b)  The  number  of  cattle  lost  due
 to  floods,  as  reported  by  the  State
 Government,  is  indicated  below:  —

 Number
 District  of  cattle

 loat

 Midnapur  3  23,500

 Hooghly  .  52,910

 Burdwan  .  :  .  80,044

 Birbhum  .  .  25,0000

 Murshidabad  t
 Nadia.  .  न  8,500

 Bankura  9,000

 24-Parganas  2,379

 Toran  a.  0ng45-

 (c)  No  such  proposa]  has  been  re-
 ceived,

 (d)  No,  Sir.

 Agency  Commission  for  Work
 undertaken  jn  Libya

 10658.  SHRI  DHARM  VIR
 VASISHT:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  Government  was  aware
 of  disclosures  in  the  Blitz  (English)  of
 7th  April,  979  at  page-7  about  the
 alleged  payment  of  Jakhs  of  rupees  in
 the  form  of  Agency  Commission  for
 works  undertaken  in  Libya  by  the
 International  Airport  Authority  of
 India;  and

 (b)  whether  any  action  has  been
 taken  in  this  regard  and  if  not,  why?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b),  The  informa-
 tion  ig  being  collected  ang  will  be  laid
 on  the  Table  of  the  Sabha.



 233  Written  Answers  VAISAKHA  24,  90l  (SAKA)  Written  Answers  234

 जाएंपाक्षों  का  झाषात  शौर  निर्यात

 10659.  भी  एस०  एस०  सोमानी  :

 श्री  पवित्र  मोहन  प्रधान  :

 क्या  कृषि  श्रौर  सिंचाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  बहन  तीन  वर्षों  में  किये  गये  खाद-
 याश्नों  के  आायात  और  निर्यात  का  मद-वार  व्यौरा

 क्‍या  है:

 (ख)  गत  तीन  वर्षो  में  भारतीय  खादय
 निगम  स्टाक  में  खादयाज्नों  का  मद-वार  व्यौरा
 क्या  है  ,  गौर

 (ग)  खारयान्नों  का  आयात  कब  तक
 बन्द  कर  दिया  जायेगा  ?

 कृषि  शौर  सिचाई  मंत्रालय  में  राज्य  मंत्री

 (श्री  भानु  प्रताप  सिह)  :  (क)  और  (ग).
 (i)  जून  976  से झ्रागे  विदेशों  से  अनाजों
 की  खरीदारी  चबस्द  कर  दी  गई  थी  ।  तथापि

 जून  1976  से  पहले  किए  गये  श्रायात  सम्बन्धी
 प्रवन्ध  के  प्रति  977-78  में  सहायता  के

 रूप  में  गेह  की  कुछ  मात्रा  प्राप्त  हुई  थी।
 1978-79  के  दौरान  झनाजों  का  कोई  साषाल

 नहीं  हुआ  है  भौर  मौजूदा  संकेतों  के  प्रनुसार
 निकट  भविष्य  में  श्रनाजों  का  कोई  झायात

 किए  जाने  की  संभावता  नहीं  मालूम  पड़ती  है  ।
 वर्ष  i976—77  और  977-78  के  दौरान

 आयात  की  गयी  मात्राओं  के  मद-वार  ब्यौरे  इस
 प्रकार  हैं  :--

 (हजार  मीटरी  ठन  में)

 1976-77  गेहूं  4819.1

 चावल  45.8

 1977-78  गेहूं  78.6

 (ii)  क्योंकि  दालों  के  उत्पादन  में  प्रपेक्षित

 स्तर  तक  वृद्धि  नही  हुई  है  इसलिए  विदेशों  से

 दालों  की  कुछ  मांवाग्नरों  का  द्रायात  करना

 झ्रावश्यक  हो  गया  है।  977—78  के  दौरान

 भारत  के  राष्ट्रीय  कृषि  सहकारी  विपणन

 संघ  लि०  (नेफेड)  के  माध्यम  से  0  हजार
 मीटरी  टन  दालों  का  झ्रायात  किया  गया  था  1

 पहली  अ्रप्रैल,  978  से  दालों  के  आयात  को

 खुले  सामान्य  लाइसेंस  के  अन्तर्गत  रखा  गया

 है  और  978-79  के  दौरान  दालों  के  कुल
 आयात  के  बारे  में  शाब  अभी  उपलब्ध  नहीं
 है।

 (iii)  दालों  के  निर्यात  पर  रोक  लगी

 रहेगी  ।  बासमती  चावल  को  छोड़कर  कोई
 अन्य  खाद्यान्न  निर्यात  के  प्रयोजन  के  लिए

 खुले  सामान्य  लाइसेंस  के  ्स्तगंत  नही  रखा

 गया  है  1  तथापि  राग्यारी  खाते  में  गेह,  गेहुं
 के बराट  और  चावल  की  कुछ  माक्राओं  के  निर्यात

 की  अनुमति  दी  गई  है  जोकि  अशल  :  1973-

 74  के  दौराम  साबियन  संघ  से  उधार  मे  प्राप्त

 गेहु  की  शेप  मात्रा  के  बदले  में  है.  शौर  अंशत:

 पड़ोसी  मित्र  देशों  की  मोजदा  कठिन  खाद्य

 स्थिति  से  निपटने  में  उनकी  सहायता  करने

 के  लिए  हैं  7  976-77,  I977-78  और

 1978-79  के  दौरान  निर्यात  किए  गये

 अनाजों  के  व्यौरे  वाला  एवं  विवरण  संलग्न

 है  (झनुबंध- त )  ।

 ख)  एक  विवरण  संलग्न  हैं  (अ्नुबंध-

 II)  जिसमें  4m  97  7,  I-4-978  और

 I-4-979  को  भारतीय  खाद्य  निगम  के

 पास  उपलब्ध  मदवार  बखाद्याल्ों  के  स्टाक
 के  बारे  में  बताया  गया  है  |

 प्रनुवन्ध  |

 (मात्रा  हजार  मी०  टन  में)

 76-77  77-78  78-79

 गेहू,  485°4  727.5

 गेहूं  का  झ्राटा  8.l  50.8

 चावल  40.5  .9



 295  Written.  Anaoens

 अनुलन्थ  TT

 भारतीय  खादय  निग्रम  के  पास  1-4-77,
 i-4-78  शौर  I-4-79  को  मदवार

 खादयाप्नों  का  स्टाक  बताते  वाला  विवरण

 (आंकड़े  हजार  मी०  टन  में)

 जिस  I-4-77  1-4-78  I-4-78
 को  को  को

 गेहूं  9700.9  7273.  5142.6

 चावल  §5358.]  589.6  8893.2

 (  चावल

 केहिसाब
 से  धान

 समेत )

 मोटे

 अनाज  392  0  17  8  6.2

 जोड़  545]  0  382.5  34052.0

 Desert  Development  Board

 10660,  SHRI  HARI  VISHNU
 KAMATH:  Wilj  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  a  Desert  Development
 Board  was  set  up  in  the  early  sixties;

 (b)  whether  it  is  still  working;
 (c)  what  its  duties,  functions  and

 powers  were,  and  are;
 (d)  whether  a  statement  wilj  be  laid

 on  the  Table  indicating  the  work  done
 so  far  by  the  Board;

 (९)  its  composition  and  personnel
 today;  and

 (f)  the  expenditure  incurred  up  to
 date  in  connection  with  the  work  of
 the  Board?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  to  (f).  Desert
 Development  Board  was  first  constitut-
 ed  in  June,  966  under  the  chairman-
 ship  of  Union  Secretary  for  Agricul-
 ture  to  ensure  adequate  attention  to
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 the  desert  areas  of  the  country,  The
 Board  was  re-constituted  in  October,
 97  with  the  then  Minister  of  State
 in  the  Ministry  of  Agriculture  as  its
 chairman.  The  functions  of  the  Board
 were  to  advise  the  Central  and  the
 State  Governments  concerned  on  the
 developments  of  desert  areas  and  to
 watch  and  review  the  implementation
 of  various  schemes  in  the  desert  areas
 of  the  country,  Secretary  to  the  Gov-
 ernment  of  India,  Department  of  Agri-
 culture  was  the  Vice-Chairman,  Shri
 Amrit  Nathata,  M.P.,  Lok  Sabha,  Shri
 Mohd.  Usman,  M.-P.,  Rajya  Sabha,  Shri
 Golabhai  Patel,  President,  Distt,  Pan-
 chayat,  Banaskantha,  Palanpur  and
 Captain  Shri  Kanwal,  Distt  Rohtak
 were  the  non-officials  members,  On
 representative  each  of  the  State  Gov-
 ernment  of  Rajasthan,  Haryana,
 Gujarat,  Planning  Commission,  Min-
 istry  of  Finance,  Joint  Secretary,  De-
 partment  of  Agriculture  in-charge  of
 the  Desert  Development  Programme
 were  the  official  members.  Deputy
 Secretary,  Department  of  Agriculture,
 Government  of  India  was  the  Member-
 Secretary.  The  Board  held  4  meetings
 on  25th  January.  1968,  I5th  May,  1968,
 l0th  January,  972  and  i9th  Septem-
 ber,  972  and  approved  the  schemes
 costing  Rs,  97.32  lakhs  in  the  sectors
 of  Minor  Irrigation,  Soil  Conservation,
 afforestation  grass-land  development
 and  pasture  development  etc,  This
 programme  was  implemented  in  4
 district  ain  Mohindergarh  in  Haryana.
 Banaskantha  in  Gujarat  and  Barmer
 and  Jaisalmer  in  Rajasthan.  During

 the  period  1969-70  to  1978-74  an  ex-
 penditure  of  Rs,  93.38  lakhs  was  re-
 ported.

 Birds  sold  from  Indian  Veterinary
 Research  Institute,  Izatnagar

 10661,  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Indian  Veterinary
 Research,  Institute,  Izatnager,  is  at
 work  on  a  project  known  as  Japanese
 quail’; Ly
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 (b)  whether  despite  stringent  res-

 trictions,  many  live  birds  there  were
 surreptitiously  sold  in  the  local  market
 by  some  employees  of  the  Institute

 (c)  whether  any  inquiry  has  been
 held  in  the  matter;  and

 (व)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  Yes,  Sir,

 (b)  to  (d).  The  matters  jis  under
 investigation.

 भारतोय  इतिहास  झसुसंघान  परियव  का

 पुस्तकालय  शौर  प्रलेखन  केस

 10662.  श्री  चीत  भाई  गामित  :  क्या

 शिक्षा,  समाज  कल्याण  और  संस्कृति  मत्री  यह
 बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  हिन्दुस्तान
 दिनाक  1  अप्रैल,  979  में  प्रकाशित  इस

 समाचार  की  ओर  दिलाया  गया  है  कि  मत्रालय

 की  जांच  समिति  द्वारा  भारतीय  इतिहास

 अनुसधान  परिषद्‌  के  पुस्तकालय  और  प्रलेखन

 केन्द्र  की  जाच  के  परिणामस्वरूप  लाखो  रुपयों

 के  दुविनियोग  का  पता  लगा  है  ;  और

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा

 क्‍या  है:

 शिक्षा,  समाज  कल्याण  और  संस्कृति

 मंत्री  (डा०  प्रताप  चन्द्र  श्ख)
 :  (क)ओऔर (ख  )

 जी,  हा  ।  मवालय  द्वारा  कोई  जांच  समिति

 गठित  नहीं  क्री  गई  ।  तथापि,  भारतीय

 ऐतिहासिक  अनसध्रान  परिषद्‌  ने  मामले

 की  जांच  करने  के  लिए  एक  विशेषज्ञ  ममिति

 गठित  की  है  ।  उनकी  रिपोर्ट  प्रतीक्षित  है  ।

 गोहत्या  पर  प्रतिबंध्ध  के  लिए  मुसलमानों  का

 समर्थन

 10663.  श्री  एस०  एस०  सोमानों  :

 सा  कृषि  हौर  सिंचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि
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 (क)  क्‍या  कुछ  विख्यात  मुसलमान  राज-
 नैतिक  नेताशों  प्रयवा  पर्याप्त  मुसलमान  जन-
 संख्या  वाले  राज्यों  के  कुछ  राजनैतिक  नेताओं
 ने  भी  गोहत्या  पर  प्रतिबंध  का  समर्थन  किया

 है  ;  और

 (ख)  यदि  हां,  तो  ऐसे  नेतायों  के नाम

 क्या  है  और  वे  किन  किन  राज्यों  के  है  तथा

 केन्द्र  सरकार  की  उस  पर  क्या  प्रतिक्रिया  हैं  ?

 कृषि  झौर  सिचाई  मंत्री  श्री  सुरजीत
 सिह  बरनाला)  (क)  तथा  (ख).
 सरकार  के  पास  गोहत्या  पर  प्रतिबंध
 लगाने  का  समर्थन  करने  वाले  व्यक्तियों  की

 कोई  सूची  नही  है,  तथापि  स्थिति  यह  है  कि

 जम्मू  व  कण्मीर  राज्य  में  (जहां  मुसलभानों
 की  संख्या  काफी  अधिक  है)  गोहत्या  पर

 प्रतिबंध  है  ।

 Urban  Land  (Ceiling  and  Regulation)
 Act,  496

 10664,  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  WORKS  AND  HOUS.
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  tho  Government  have
 taken  a  decision  on  the  suggestions
 made  by  certain  States  for  the  Am-
 endment  to  Urban  Land  (Ceiling  and
 Regulation)  Act,  with  regard  io  the
 urban  areas  which  should  be  brought
 under  the  purview  of  the  ceiling  ap-
 plicability  to  agricultural  lands,
 criteria  for  exemption,  principles  for
 distribution  of  land,  removal  of  res-
 trictions  on  transfer  of  vacant  land  or
 built-up  property  and  simplification  of
 procedures;  and

 (b)  if  so,  the  details  thereof  and  the
 action  being  taken  by  the  Government
 in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR'

 BAKHT):  (a)  No,  Sir.
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 (b)  Does  not  arise,  The  Government
 of  India  is  awaiting  the  Supreme
 Court's  judgment  on  the  challenges  to
 the  provisions  of  the  Act  made  before
 it  in  several]  writ  petitions  before  de-
 ciding  on  the  lines  of  amendment,

 Lang  Under  Abadi  Cultivation  and
 Forests

 10665.  SHRI  R.  L.  KUREEL;  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  total  land  in  abadi  in  the  coun-~
 try;

 (b)  total  land  being  useq  for  culti-
 vation;

 (c)  total  land  which  was  converted
 into  agricultural  lang  after  cutting
 forests  during  the  last  three  years  end.
 ing  3lst  March,  1979;  and

 (d)  tota]  amount  spent  for  convert-
 ing  the  forest  land  into  agricultural
 land  during  the  same  period?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  data  on  land  use  are  collected  ac-
 cording  to  the  nine-fold  classification,
 There  is  no  separate  classification  re-
 lating  to  ‘Land  in  abadi’,  However,
 one  of  the  classifications  relates  to
 ‘area  under  non-agricultural  uses’
 which  includes  all  lands  occupied  by
 buildings,  roads  and  railways  or  under
 water  ie,  rivers  and  canals  ang  other
 lands  put  to  uses  other  than  agricul-
 ture.  The  land  put  to  non-agricultural
 uses  in  the  country  is  placed  at  7.39
 million  hectares  during  1975-76  (latest
 available).

 (b)  The  area  under  cultivation  (net
 area  sown  and  current  fallows)  is  put
 at  54.75  million  hectares  during
 1975-16  (latest  available).

 (c)  The  statistics  are  not  readily
 available  in  the  Department  of  Agri-
 culture,  They  are  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 (d)  It  is  not  possible  to  compile  any
 such  information  as  conversion  is  en-
 tirely  done  by  private  beneficiaries
 themselves.
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 Metering  of  Telephones  in  Mansa
 Mandi  (Punjab)

 10666,  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  whether  the  subscribers  of
 Mansa  Mandi  (Punjab)  have  lodged
 any  protest  against  metering  of  tele-
 phones  in  that  exchange;

 (b)  whether  the  monthly  bills  of
 subscriberg  have  doubled  as  compared
 to  pre-meterised  process;  and

 (c)  if  so,  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEV  SAI):  (a)  The  informa-
 tion  is  being  collected  and  wil]  be
 placed  on  the  table  of  the  House  ag
 soon  as  possible,

 Setting  up  of  verterinary  Hospitals

 ‘10667,  SHRI  DALPAT  SINGH
 CARASTE:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  some  decision  has  been
 taken  recently  to  set  up  some  veteri-
 nary  hospitals;

 (b)  ४  so,  the  State-wise
 thereof;  and

 details

 (c)  whether  Government  have  con-
 ducted  any  survey  to  ascertain  as  to
 the  State  having  the  highest  incidence
 of  cattle  mortality  due  to  various

 diseases?  I

 THE  MINISTER  OF  AGRICUL.
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Working  Group  on  Animal  Hus-
 bandry  for  the  formulation  of  the
 Medium  Term  Plan  and  Annual]  Plan
 examined  the  proposals  of  the  State
 Governments  and  Union  Territories
 and  recommended  inter  alia  the  setting
 up  of  new  veterinary  hospitals,



 a4t  Written  Answers

 {b)  Final  decision  as  to  the  number
 of  such  institutions  shall  be  taken  by
 the  State  Governments  after  finalisa-
 tion  of  the  Plan  outlays.

 (c)  Although  no  survey  has  heen
 conducted,  on  the  basis  of  information
 monitored  by  the  Department  of  Agri-
 culture,  the  highest  incidence  of  cattle
 (including  buffalo)  mortality  due  to
 major  infectious  diseases  in  terms
 of  deaths  per  Jakh  bovine  population
 during  978  was  recorded  in  the  Union
 Territory  of  Mizoram  followed  by
 Karnataka  State.

 Telephone  of  Memberg  of  Parliament
 out  of  Order  in  Delhi

 10668.  PROF.  P.  G,  MAVALAN-
 KAR:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  he  is  aware  that  a
 number  of  telephones  at  the  residen-
 ces  of  M.Ps.  in  New  Delhi,  are  often
 out  of  order  thus  causing  great  in-
 convemence;  and

 (b)  if  so,  what  steps  are  ‘being
 taken  by  the  Government  to  improve
 the  situation  effectively  and  urgently?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  and  (b).  No.  Sir,  Re-
 sidential  telephones  of  M.Ps,  in  New
 Delhi  are  not  going  out-of-order  often
 However,  following  steps  have  been
 taken  by  the  Government  for  further
 improving  the  service: —

 (i)  A  moBile  faults  repair  service
 operating  over  night  between  0  PM
 and  6  AM  is  provided  to  attend  to
 faults  of  important  subscribers  in-
 cluding  the  M.Ps.  The  telephone
 number  of  the  service  is  343098.

 (ii)  in  Trunk  and  Special  ser-
 vices  exchange  85  well  as  Central
 telegraph  office,  special  telephones
 have  been  provided  to  attend  to
 their  complaints  about  Trunk  Calls,
 special  services  and  phonogram  ser-
 vices.  These  telephones  are  manned
 by  senior  members  of  staff,
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 (iii)  Printed  information  cards
 giving  the  above  telephone  numbers
 as  well  as  the  telephone  numbers
 of  offices  and  residences  of  mainte-
 nance  offices  have  been  given  to
 each  of  the  M.Ps.

 Non-delivery  of  Post  in  Ahmedabad

 10669.  PROF  P,  G.  MAVALANEKAR;:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  no  post
 was  delivered  in  certain  zones  of
 Ahmedabad  and  also  in  the  whole  city
 of  Ahmedabad  by  the  postmen  recently
 for  some  days;

 (b)  if  so,  facts  thereof  and  reasons
 therefor;

 {c)  what  were  the  various  grievances
 and  demands  of  the  said  postmen;  and

 (d)  how  many  of  them  and  in  what
 manner  were  they  redressed  and  met
 and  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  Mails  were  not  deli.
 vered  by  the  Ahmedabad  G.P.O,  Nav-
 arangpura  H.O.  and  Naranpura  Vistar
 Sub-Office  on  29th  and  30th  March,
 979  and  also  on  7th,  9  and  l0th
 April,  979  on  account  of  wild  cat
 strikes  by  the  delivery  staff.

 (b)  (i)  A  dispute  arose  over  the
 question  of  payment  of  a  money  order
 to  a  student  because  of  difficulty  in
 identification.  One  of  the  students
 reportedly  threatened  and  misbehaved
 with  the  Postman.

 (ii)  The  staff  wanted  payment  of
 Coolie  charges  at  flat-rate  to  every
 Postman  irrespective  of  weight  of
 mails,  whereas,  at  present,  for  a  first
 slab  of  8  Kg.  of  weight  no  Coolle
 charges  are  given,

 (c)  (i)  Police  protection  for  each
 ang  every  Postman.
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 (ii)  Reporting  of  assault  cases  to  the
 Police  by  the  Department  and  proces-
 sing  further  on  behalf  of  the  staff.

 (iii)  Payment  of  Collie  charges  irres-
 pective  of  weight  of  mails  carried,  as
 mentioned  against  (b)  (ii).

 (d)  (i)  The  Department  had  already
 reported  one  particular  case  to  the
 Police  Station.  The  Police  Officer
 assured  that  Police  protection  would
 be  provided  to  the  Postman  of  the
 Particular  beat  only.  It  is  not  neces-
 Sary  to  provide  Police  protection  to
 each  ang  every  Postman.

 (ii)  As  desired  by  the  Union,
 instructions  have  been  issued  by  the
 P.M.G.,  Gujarat  to  all  the  Units  in  his
 jurisdiction  to  render  all  necessary
 help  ag  and  when  a  case  of  confronta-
 tion  between  a  Postman  and  a  member
 of  the  public  comes  up  for  hearing,  and
 the  aggrieved  postman  be  helped  by
 P.R.I./LP.Os.,  etc.  by  remaining  pre-
 sent  to  observe  the  proceedings  in  the
 Court,

 (iil)  This  could  not  be  agreed  to  as
 there  wag  no  provision  in  the  rules  for
 such  payment  of  Coolie  charges  with-
 out  regard  to  weight  of  mails  convey-
 ed.

 Constructional  changes  in  the  Commer-
 cia]  Complex  in  East  of  Kailash,

 New  pelhi

 10670,  SHRI  छू.  LAKKAPPA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  some
 landlords  in  East  of  Kailash  Com-
 munity  Centre  Commercial  Complex
 put  up  mezzanine  floors  in  contraven-
 tion  of  the  plans  approved  by  DDA,
 thus  giving  them  additional  perennial
 rental  income;

 (b)  if  so,  the  reasons  why  the  DDA
 Field  staff  failed  to  check  this  at  the
 construction  stage  and  whether  any
 notices  for  this  violation  were  served
 on  the  landlords;  if  so,  when  and  if
 not,  the  reasong  therefor;
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 (c)  what  penalty  hag  been  or  is
 Proposed  to  be  levied  for  auch  inten-
 tional  violations  of  the  building  plan;
 and

 (d)  how  the  plans  have  been  regu-
 larised  ang  completion  certificates
 issued?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  Delhi  Development
 has  tnformed  that:

 (i)  The  occasion  for  inspection  of  a
 construction  arises  as  and  when
 its  owner  applies  on  ‘C’  and  ‘D*
 forms  required  under  sanitary
 bye-laws;

 Authority

 (ii)  Full  inspection  of  a  building
 under  construction  is  done  when
 owner  notifies  completion;  ang

 (iii)  Deviations,  like  excess  coverage
 of  mezzanine  floors  in  contra-
 vention  of  the  approved  plans
 have  been  pointed  out  to  the
 owners  in  the  case  of  East  of
 Kailash  Community  Centre  also.

 (c)  As  per  the  building  bye-laws,
 any  coverage  of  mezzanine  floor,  in
 excess  of  the  permissible  limit,  needs
 to  be  rectified/demolished.

 (d)  Neither  the  plans  have  been
 regularised  nor  the  completion  certi-
 ficates  issued  in  these  cases.

 Employment  of  Class  Il  and  IV  Staff
 in  Nationa;  Bureau  of  Sofl  Survey  and

 Lang  Use  Planning

 067i.  SHRI  K,  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  National  Bureau  of
 Soil  Survey  and  Lang  Use  Planning
 has  been  employing  persons  in  Class
 III  and  Class  IV  in  recent  years  with-
 out  making  any  reference  to  local
 Employment  Exchange;
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 (b)  if  80,  how  many  persons  in  these
 categories  have  been  recruited  during
 978  and  1978;  and  how  many  of  these
 pertons  Were  employed  as  casual
 labourers  for  a  short  period  prior  to
 their  regular  employment;  and

 (c)  the  reasong  for  ignoring  Em-
 ployment  Exchange?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  to  (c)  The
 required  information  igs  being  collected
 and  will  be  laid  on  the  table  of  the
 Sabha  as  soon  ag  possible.

 Review  of  Government  Purchases  by  a
 High  Power  Committee

 10672.  SHRI  VIJAY  KUMAR  N,
 PATIL:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  a  High  Powered  Com-
 mittee  was  sct  up  to  review  the  Gov-
 ernment  purchases;

 (b)  if  so,  the  date  on  which  the
 Committee  submitted  its  report  ang  its
 important  findings  and  recommenda.
 tions;  and

 (ec)  details  of  action  taken  on  various
 recommendations,  recommendation-
 wise?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.  "का

 (b)  The  High  Power  Committee
 submitted  part  I  of  its  report  relating
 to  Centra]  Purchase  Organisation  in
 February,  1977.  A  copy  of  the  sum-

 mary  of  recommendations  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-4474/79).  The
 Committee  hag  also  finalised  part  IZ
 and  [II  of  the  report  relating  to  pur-
 chase  procedures  followed  by  various
 Central  Government  Departments  and
 Public  Sector  Undertakings  and  is

 likely  to  submit  it  shortly.
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 (c)  The  position  with  respect  to
 acceptance  of  the  recommendations  in
 part  I  of  the  Report  ig  as  under:—

 (i)  Recommendations  accepted  by
 Government:—

 I(a),  2(b),  2(a),  2(b),  3a),
 3(b),  3(c),  4,  6  (Partly),  8,  9(a),
 9(b),  8c),  9(d),  0(a),  20(b),  I,
 12,  14,  i6,  17,  18,  9(a),  29(b);
 I9(c),  9(d),  9(e),  I9(f),  9(g),
 2i(a),  24,  27,  28(a),  28{b),  29,
 3]  (Partly),  33,  34(a),  34(b),
 35,  36(a),  36(b),  38(f),  38(g),
 38(h),  38(i),  38(j),  39(a),  39(c),
 40  (Partly),  42,  44,  and  45,

 (in)  Recommendations  found  not
 acceptable  by  Government;—

 5,  2i(d),  25,  26,  30  and  38(d).

 (iii)  Recommendations  under  various
 stages  of  examination:—

 2(c),  6  (Partly),  7,  13,  15,  ]9(h),
 20,  2i(b),  2){c),  22,  23,  32
 (Partly),  32(a),  32(b),  37,  38(a),
 38(b),  38(c),  38(e),  39(b),  40
 (Partly),  41,  and  43

 नई  दिल्‍ली  में  झमघिकत  कालोनियों  में  पीने
 के  पानो  को  व्यवस्था

 10673.  श्री  राजन्  कुमार  हर्मा  :  क्या

 निर्माण  श्रौर  ग्रावास  तथा  पूति  और  पुनर्वास
 मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  दिल्‍ली  में  गअनधिकृत
 कालोनियों  के  निवासियों  ने  पीने  के  पानी  तथा
 लालियों  की  व्यधस्था  करने  के  लिए  कई  बार

 सरकार  से  अनुरोध  किया  है  झौर  अभ्यावेदत

 दिये  है  परन्तु  अनधिकृत  कालोनियों  में  पीने
 के  पानी  की  सुविधाये  उपलब्ध  नहीं  कराई  गई
 है  ;  और

 (ख)  यदि  हा,  तो  क्‍या  सरंकार  वर्ष

 1979-80  में  अ्रनधिकृत  कालोनियों  में

 पीने  के  पानी  की  सप्लाई  की  व्यवस्था  करेगी

 गौर  यदि  नहीं,  तो  इसके  क्या  कारण  है  !
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 निर्माण  श्ौर  झावात  तथा  पृति  शौर

 पुनर्वास  मंत्री  शनी  सिकनदर  बहत)  :  (7)
 तथा  (@).  सूचना  एकत्र  की  जा  रही  है
 तथा  सभा  पटल  पर  रख  दी  जायेगी  |

 बन  सम्पदा  का  'घंटता

 10674.  श्री  राजन  कुमार  शर्मा  :  क्या

 कृषि  और  सिखाई  पत्र  पह  बताने  क्र,  कृपा
 करेगे  कि  :

 (क)  क्या  देश  में  वन  सम्पदा  निरन्तर
 घटती  जा  रही  है  बौर  यदि  हां,  तो  क्या  सरकार
 बन  सम्पदा  के  घटने  की  प्रक्रिया  को  रोकने
 के  लिए  कोई  कायक्रम  तैयार  कर  रही  है;  और

 (@)  वर्ष  979-80  +  दौरान  “बन

 महोत्सव”  पर  सरकार  का  विचार  कितनी

 राशिखन  करने  का  है  ,

 कृषि  और  सिंचाई  मंत्री  (श्री  घुरजीत

 सिंह  बरनाला)  :  (क)  देश  में  लगभग  92.  3

 प्रतिशत  चन  भूमि  की  व्यवस्था  निर्यामत

 कार्यकारी  योजनाओ्रों  मे  निहित  निर्देशों  के

 झनुसार  राज्य  वन  विभागों  द्वारा  की  जाती

 है  1  वन  भूमिया  पर  ज॑बिंक  दबाव  मे  वृद्धि

 होने  के  कारण  राज्य  वन  विभागों  के  नियत्नण

 से  बाहर  वाले  क्षोत्रों  मे  वृक्ष  की  बड़  पैमाने  पर

 प्रवैज्ञानिक  कटाई  की  गई  है  इसके  भ्रलावा

 गत  25  वर्षो  के  दौरान  लगभग  42  लाख

 हैक्टार  वध  भूमि  को  विभिन्न  प्रकार  के  नन

 बेकल्पिक  प्रय,ग।  में  लाया  गया  है  ।

 देश  की  वन  सम्पदा  में  वृद्धि  करने  के  उद्देश्य
 से  विकास  योजनाओं  के  तहत  प्राते  वाले  कार्य-

 शमों  का  मुख्य  उद्देश्य  केन्द्रीय  प्रायोजित  तथा

 राज्य  क्षेत्रों  में  रोपण  कार्यक्रमों  तथा  न्य  प्रकार

 क  पुनर्जंनन  कार्यों  क॑  जरिए  बेकार  भूमियों,
 पंच्रायत  की  भूमियों  तथा  उजड़े  वनों  वाले

 क्षेत्रों  मे ंबनरापण  तथा  पुनरोंपण  करना  है  1

 (ख)  भारत  सरकार  वन  महोत्सव”

 पर  कोई  खर्च  नहीं  कर  रही  है  ।
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 Museum  Development  Scheme

 10675.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  EDUCA-
 TION  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state  the
 details  of  Museum  Development
 Schemes  the  Government  have  planned
 in  various  parts  of  India?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  Under  the  “Scheme  for  financial
 assistance  for  the  reorganisation  and
 development  of  other  museums”  ope-
 rated  by  the  Department  of  culture,
 grants-in-aid  are  given  to  the  private
 ang  semi-Government  museums  for
 construction  of  buildings,  minor  exten-
 sion  and  repairs  to  buildings,  purchase
 of  art  objects  and/or  cameras,  cpidia-
 scopes,  slide  projectors,  airconditioning
 plants  and  for  publications  ang  deve-
 lopment  of  museums’  laboratories  and
 libraries,

 Condition  of  Bird  Sanctuary  at  Karnala
 in  Maharashtra

 ‘10676.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 Pleased  to  state:

 (a)  whether  the  Foreign  Visitor  Mr.
 Donalt  Smith,  Naturalist  and  a  reputed
 wild-life  photographer  from  Scotland,
 criticised  in  the  press  the  poor  condi-
 tion  of  the  Bird  sanctuary  at  Karnala
 in  Maharashtra;

 (b)  whether  the  Government  of
 Maharashtra  hag  submitted  a  scheme
 to  the  Central  Government  for  the
 improvement  and  maintenance  of  this
 tourist  spot;  and

 (९)  whether  the  Union  Government
 have  considered  the  primary  needs  af
 this  Bird  Sanctuary  and  if  so,  how  do
 the  Government  propose  to  improve
 the  conditiong  of  this  sanctuary  to
 develop  it  as  a  tourist  spot?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  No  such
 press  report  has  come  to  the  notice  of
 the  Government,
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 (b)  No,  Sir,

 (९)  In  view  of  (b)  above,  question
 does  not  arise.

 Production  ang  demand  of  Fertilizers

 10677.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  the  total  production  capacity  of
 organic  and  inorganic  fertilizers  in  the
 country;

 (b)  the  total  demand  for  fertilizers
 of  each  of  the  above  categories  during
 979  and  1980;  and

 (९)  steps  the  Government  have
 taken  to  encourage  indigenous  produc-
 tion  of  fertilizers,  compost  etc.?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA);  (a)  According  to
 rough  estimates  the  potential  of  pro-
 ducing  organic  compost  is  of  the  order
 of  660  million  tonnes.

 The  installed  capacity  of  production
 of  inorganic  fertilisers  ig  4.3  million
 nutrient  tonnes,

 (b)  The  organic  compost  making  is
 by  and  large  a  self-producing  and  self-
 utilising  affair;  only  g  fraction  of  the
 total  compost  produced  in  the  country
 is  marketed.  Hence  no  estimates  of
 demand  for  organic  fertilisers  are
 available  as  such,  though  Government
 is  increasingly  encouraging  the  organic
 recycling  of  urban  and  rural  wastes.

 The  estimated  demang  for  inorganic
 fertilisers  is  5.6]  and  6.30  million
 tonnes  for  1979-80  ang  1980-81  respec-
 tively.

 (c)  The  following  steps  have  been
 taken  by  the  Government  to  encoura-
 we  indigenous  production  of  organic
 and  inorganic  fertilisers.
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 Organic  Fertilisers:  An  integrated
 scheme  of  development  of  local  manu-
 rial  resources  has  been  in  operation
 for  the  last  few  years,  This  covers
 establishment  of  mechanical  compost
 plants,  installation  of  bio-gas  plants,
 implementation  of  sewage/sullage  uti-
 lisation,  organizing  demonstration-
 cum-training  camps,  award  of  prizes
 to  gram-panchayats/local  bodies,  com-
 post  making  by  landless  labourers,
 Subsidised  sale  of  green  manure  seeds
 etc.

 Inorganic  Fertilisers:  A  number  of
 new  fertilisers  plants  are  being  set  up
 consistent  with  resources  available  in
 the  country.

 Implementation  of  legislation  on  pro-
 duction  of  coWs  and  milch  animals

 10678.  SHRI  C.  छू.  CHANDRAP-
 PAN:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  States,  which  have  so  far
 adopted  legislations  regarding  the  pro-
 tection  of  cow  and  other  milch  ani-
 mals  and  the  salient  features  of  each
 of  those  legislations;

 (b)  whether  the  States,  where
 there  ig  legislation  a;  mentioned  in
 Part  (a)  of  this  question,  are  taking
 adequate  measures  for  implementa-
 tion  of  those;  and

 (c)  if  so,  details  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 (b)  and  (c).  Implementation  of  the
 legislation  enacted  by  the  various
 State  Legislatures  is  within  the  pur-
 view  of  the  respective  State  Govern-
 ments.
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 Resdlution  on  तएजा  slaughter

 108679,  SHRI  C.  K.  CHANDRAP-
 PAN;  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Government  has
 taken  any  steps  to  implement  the
 recommendationg  of  the  Private  Mem-
 bers  Resolution  adopteg  by  Lok  Sabha
 On  2th  April,  979  on  the  problem  of
 cow  slaughter;

 (b)  if  so  the  steps  taken  and  the
 Tesults  thereof;  and

 (९)  the  response  of  the  States?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  Necessary  action  is  being
 taken  to  jntroduce  a  bill  in  the  Par-
 liament  to  amend  the  Constitution  in
 order  to  include  the  subject  of  pro-
 hibition  of  Slaughter  of  Cow  and
 Calves  and  other  milch  and  draught
 Cattle  in  the  concurrent  list  of  the
 Seventh  Schedule  of  the  Constitution.

 (९)  Question  00९8  not  arise  for  the
 present.

 Prohibition  ip  States

 10680.  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  refer  to  the
 replies  given  to  Unstarred  Question
 No,  942  on  26th  February  and  Un-
 starred  Question  No.  5638  on  2nd
 April,  979  regarding  Prohibition  in
 Stateg  and  state:

 (a)  whether  in  those  States  any
 category  of  people  are  exempted
 from  prohibition  totally  or  partly,  if
 80,  details  thereof;  and

 (b)  which  are  the  categories  of
 people  who  ere  given  special  licences

 to  purchase  liquor?
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GULSHAN):
 (a)  and  (b)  Under  the  guidelines  for
 implementation  of  prohibition  by  the
 Government,  permit  system  is  envi-
 saged  for  the  following  categories  of
 people:

 (a)  addicts;

 (b)  those  on  medical  treatment;

 (ce)  temporary  foreign  residents;

 (d)  medicinal  use  in
 cases;

 emergent

 (e)  privileged  persons,  e.g  Heads
 of  States,  Ambassadors,  Dip-
 lomatic  Envoys  etc  ;

 (f)  resident  foreigners;

 (g)  tourists;

 (h)  tribal  areas  where  it  is  part
 of  the  culture  to  use  hquor  at
 ceremonies,

 The  State  Government,  are  compe-
 tent  to  provide  licences  to  such  cate-
 gZories  of  people  by  legislation  or
 under  Rules.

 Enrolment  of  6—4  age  group  children

 068l.  SHR]  SARAT  KAR:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 vision  of  Rs.  900  crores  has  been  made
 in  the  Sixth  Plan  to  achieve  the
 target  of  90  per  cent  enrolment  of
 6—l4  age  group  children  by  1982-83.

 (b)  whether  Government  have  con-
 ducted  any  survey  regarding  the
 States  which  have  been  lagging  be-
 hind  and  have  75  per  cent  of  the
 non-enrolled  children;  .and

 (c)  if  go,  the  names  of  guch  States?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir;  the  Planning
 Commission  has  allocateq  Rs.  900
 crores  for  the  Programme  of  Elemen-
 tary  Education  under  the  978—83
 Plan.

 (b)  and  (ec).  No,  Sir,  not  specifical-
 ly  relating  to  the  eight  States  (viz.
 Andhra  Pradesh,  Bihar,  Jammu  and
 Kashmir,  Modhya  Pradesh,  Orissa,
 Rajasthan,  Uttar  Pradesh  and  West
 Bengal)  which  together  have  74  per
 cent  of  the  non-enrolled  children,
 but  the  Fourth  Educational  Survey
 has  been  mounted  with  30th  Septem-
 ber,  978  as  the  reference  date  to

 collect  most  up-to-date  data  for  pre-
 paring  realistic  programmes  of  ele-
 mentary  education.

 Provision  of  drinking  water  in  rural
 Orissa

 10682.  SHR]  SARAT  KAR.  Wul  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state  what  is  the
 number  of  villages,  district-wise  in
 the  State  of  Orissa  where  drinking
 water  was  not  available  til]  March,
 19797

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)::  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Invention  of  gasohoj  at  LLT.  New
 Delhi

 10683.  DR.  P,  V.  PERIASAMY:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  LILT.,  New  Delhi
 has  invented  a  new  fuel  called
 “gasohoi”  which  can  be  used  in  all
 kinds  of  automobiles  without  any
 modifications  in  their  engines;  and
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 (b)  the  steps  being  taken  for  its
 commercial  utilisation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Work  hag  been  in  prog-
 Tesg  at  IIT  Delhi  on  the  utilisation  of
 ethanol  gasoline  blend  in  combustion
 engines.  On  the  basis  of  this  work.
 an  ‘optimum’  blend  has  been  develop-
 ed.  The  institute  further  reports  thai
 this  blend  can  be  utilised  in  the
 existing  automobile  without  major
 modifications/alterations

 (b)  Information  is  being  collected
 and  will  be  placed  on  the  Table  of
 the  Sabha.

 Posts  of  Hindi  Officers  and  Hindi
 Translators  in  the  Ministry

 10684,  SHRI  RAM  CHARAN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  number  of  postg  of  Hindi
 Officer,  Hindj  Translator  Grade  7  and
 II  in  the  proper  Ministry  and  its
 attached/subordinate  offices;

 (b)  the  number  of  posts,  out  of
 them,  reserved  for  Scheduled  Castes
 and  Scheduled  Tribes  and  the  number
 of  employees  belonging  to  these  cate-
 gories  working  there;

 (९)  if  there  ig  no  employee  belong-
 ing  to  Scheduled  Castes  and  Schedul-
 ed  Tribes,  the  reasons  therefor;  and

 (da)  whether  orders  regarding  re-
 servations  are  applicable,  if  not,  why
 not?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (d)'  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.
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 Financial  assistance  to  performing  art
 group

 10685.  SHRI  G.  Y.  KRISHNAN:
 Wil)  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 performing  art-groups  have  been
 denied  financial  assistance  7  the  last
 three  year,  for  maintenance  of  their
 artists;

 (b)  if  so,  what  are  the  names  of
 such  organisationg  and  what  are  the
 reasons  for  not  giving  financial  assis-
 tance;

 (c)  whether  Government  propose
 to  grant  them  annua)  financial  help
 also;  and

 (d)  if  so,  the  details  regarding  the
 policy  of  Government  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b)  Each  year  the
 Department  of  Culture  and  the  San-
 geet  Natak  Akademi  reccive  a  large
 number  of  applications  from  perform-
 ing  art  groups.

 These  applications  are  considered
 under  a  number  of  schemes  of  either
 the  Department  of  Culture  or  the
 Sangeet  Natak  Akademi.  Some  groups
 among  these  are  given  grants  on  the
 recommendation  of  an  Expert  Grants
 Committee.

 The  work  involved  in  compiling
 information  about  the  institutions
 which  could  not  be  sanctioned  grants
 during  the  last  three  years  will  not
 be  commensurate  with  the  labour
 involved.

 (०)  and  (d).  Those  who  are  not  in
 receipt  of  a  grant  in  a  particular  year
 Can  apply  again  in  the  subsequent

 zyear,
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 10686,  SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state;

 Misuse  of  subsidy  on  sale  of  phospha-
 fertilisers

 (a)  whether  Government  have  re-
 ceived  complaints  regarding  the  cases
 of  misappropriation  and  misutilisation
 of  subsidies  on  the  sale  of  phosphatic
 fertilisers  in  certain  States  during  the
 year  l977-78:

 (b)  whether  the  benefits  of  subsidy
 were  shared  among  salemen,  co-ope-
 rative  officials  etc;  and

 (c)  if  so,  steps  being  taken  to  pre-
 vent  such  malpractices  in  future?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (०)
 to  (c)  The  Government  of  India  are
 paying  subsidy  on  phosphatic  fertil-
 sers  to  the  indigenous  manufacturers
 directly,  in  order  to  ensure  more
 balanced  application  of  different  fer-
 tiliser  nutrients  and  to  increase  the
 consumption  of  phosphatic  fertilisers
 The  question  of  misappropriation  and
 muisutilisation  of  this  subsidy  by  the
 salemen,  co-operative  officials,  etc.
 doeg  not  arise,  and  no  such  complaint
 has  been  received.

 2.  However,  some  State  Govern-
 ments,  like,  Punjab,  Haryana,  ete.
 also  paid  subsidy  on  the  sale  of  phos-
 phatic  fertilisers  in  their  respective
 States.  The  position  of  misappro-
 priation  and  muis-utilisation  of  those
 subsidies,  88  per  information  available
 in  the  Ministry,  in  different  States  is
 as  follows:—

 (i)  Punjab:  Some  cases  were  re-
 ported  to  the  Punjab  Govern-
 ment.  The  State  Government
 have  since  registered  cases
 against  the  persons  found
 prima-facie  guilty  and  have
 also  set  up  a  Committee  to
 investigate  into  the  matter.
 Directions  have  also  been
 issued  by  the  State  Govern-
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 ment  to  the  officials  concern-
 ed  to  ensure  personally  that
 subsidy  on  fertilisers  ig  utilis-
 ed  properly  and  given  to  the
 genuine  farmers.

 (ii)  Haryana:  So  far  one  case  has
 been  reported  to  the  State
 Government.  The  matter  is
 under  investigation,

 श्रौद्योगिक  भ्रावधास  योजना  के  अम्तर्गत  सेवा

 सलिवुल  व्यक्तियों  को  सकानों  का  ऑार्वटन

 10687.  श्री  वलपत  सिंह  परस्ते  :

 क्या  निर्माण  और  पग्रावास  तथा  धृति  और
 पुनर्वास  मंत्री  पढ़  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  झऔद्योगिक  आवास  योजना  के

 ग्रस्तगंत  श्रमिकों  से  80  प्रतिशत  लागत  मूल्य
 की  बसूली  करके  उनकी  सेवा  निवृत्ति  के समय

 उन्हें  मकानों  का  आवंटन  करने  के  बारे  में

 सरकार  ने  निर्णय  किया  है  ;  और

 (ख)  यदि  हां,  तो  योजना  का  ब्यौरा  क्या

 है  ?

 निर्माण  और  झावास  तथा  पृति  और

 पुर्गयास  मंत्री  (शी  सिकम्वर  बख्त)  :  (क)
 तथा  (ले).  अपभ्रोद्योगिक  कमेचाारियों

 तथा  समाज  के  प्राथिक  दृष्टि  से  कमजोर

 बगो  की  एकीकृत  सद्दायता  प्राप्त  श्रावास

 योजना  के  झम्तगंत'  ग्रौद्ोगिक  कर्मचारियों

 के  लिए  मकान  निम्नलिखित  प्रभिकरणों  द्वारा

 बनाए  जाते  हैं  _—

 (i)  राज्य  सरकारें,  सांविधिक  भ्रावास

 बोर्डों  और  स्थानीय  निकाय,

 (ii)  नियोगताओों,  भौर

 Gi)  ret  भिक  कर्मचारिय।  की  पंजी-

 कृत  सहकारी  समितियों

 राज्य  सरकारों  शौर  उत#  ता  मेत  झि-

 करणों  को  उनके  द्वारा  अनाए  भए  मकानों  को

 099—~-LS
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 मौजूदा  दखलकारों  को  बेचने  की  प्रनुभतत  देने
 के  लिए  फरवरी,  .978  में  एक  लिणेय  लिया

 गया  था  ।  दूसरा  निर्णय  फरवरी,  i979  में

 लिया  गया  था  ।  जिसमें  सहकारी  समितियों
 झौर  लियोक्‍्ताओों  को  जो  मौजूदा  दखलकारों
 को  मकान  बेचने  के  इच्छुक  हैं  प्रमुमति  दी  गई
 ये  दोनों  निर्णय  राज्य  सरकारों/संध  राज्य  क्षेत्रों
 को  भेज  दिए  गए  हैं।  देय  मूल्य  वास्तविक
 लागत  का  80  प्रतिशत  होगा  झौ"  किराया
 खरीद  सुविधाएं  उपलब्ध  होगी  ।  सहकारी
 समितिया  द्वारा  निभित  मकानों  के  मामले

 में,  सदस्यों  द्वारा  झदा  की  गई  i0  प्रतिशत
 लागत  को  भी  बिक्री  मुल्य  से  निकाल  दिया

 जाएगा  1  इन  रियायतों  के  न्तगंत  टैनामंन्‍्ट

 बेचने  से  पहले,  दखलकार  को  सभी  किराया
 बकाया  और  भ्रन्य  देयों  का  भुगतान  करना

 होगा।  उसे  खरीद  की  तारीख  से  i0  वर्षों  के

 भीतर  टंनामेन्‍ट  दुबारा  बेचने  की  अनुमति
 नहीं  दी  जाएगी  ॥

 Foreign  Aig  for  Dairy  Development

 10688.  SARI  SAUGATA  ROY:  Will
 the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  more  than  5  countries
 have  approached  for  technical  gssis-
 tance  in  Dairy  Development  work  in
 the  country;

 (9)  if  so,  whether  it  will  be  in
 national  interest  to  seek  services  of
 about  20  experts  from  FAO  etc.,  for
 Operation  Flood  I  scheme;

 (c)  whether  the  Gavernment  would
 also  take  immediate  steps  to  ensure
 that  any  Expert  with  the  National
 Dairy  Development  Board/Indian

 Dairy  Corporation  who  have  stayed  in
 the  country  for  more  than  five  years
 are  not  given  any  furthe,  extensions
 ag  per  General  Government  policy:
 and

 (d)  whether  in  accordance  with
 this  policy  and  national  self-respect
 and  security,  the  Government  wili  en+
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 sure  that  no  further  extensjun  is
 sravited  ts  a  FAO  Expert  stationed  at
 Anand  fox  over  ten  years  ang  who
 hag  been  in  the  country  under  dubi-
 ous  cover  since  962  onwards  specially
 in  view  of  press  report,  on  his  acti-
 vities  (Blitz  Weekly—January  27,
 1979)?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)  In
 view  of  the  sucess  attaineq  by  India
 under  Operation  Flood  and  under  co-
 operative  dairy  pattern  called  the
 Anand  pattern,  a  number  of  countries
 are  asking  for  assistance  from  India
 in  developing  their  capacity  for  car-
 rying  out  similar  projects  im  their
 countrics.

 (b)  For  effective  implementation  of
 Operation  Flood  I,  provision  has

 been  made  in  the  project  for  the
 selective  and  minimal  use  of  inter-
 national  expertise  in  the  fields  of
 dairy  plant  management  in  the  con-
 text  of  farmers  organisation,  bio-
 engineering,  computer  applications  for

 genetics,  dairy  design  engineering  etc.
 Apart  from  restricting  the  se  of
 such  experts  to  the  minimum  neces-
 sary,  care  is  also  being  taken  to  en-
 sure  that  simultaneously  adequate
 indigencus  expertise  i,  developed  in
 association  with  the  internationally
 recruited  experts.  There  is  nothing
 contradictory  in  India  providing
 technical  expertise  to  countries  who
 are  less  developed  than  us  in  dairying
 while  obtaining  advice  and/or  agssis-
 tance  from  countries  more  advanced
 than  us.  This  is  necessaty  for  efsur-
 ing  continuous  upgrading  of  know-
 ledge.

 (c)  No,  sir,  In  certain  special  cases
 where  Government  are  satisfied,  a
 few  foteign  experts  who  have  deve-
 loped  good  understanding  of  the  con-
 ditions  under  which  dairying  can  be
 developed  in  India  shoulq  continue.

 (d)  The  policy  is  that  al)  foreign
 experts  should  have  enough  counter-
 parts  so  that  their  skills  are  trans-
 ferred.  It  is  a  policy  of  the  Govorn-
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 ment  that  as  few  experts  as  is  neces-
 s@ry  are  retained  and  to  dispense  with
 the  services  of  the  experts  whose
 period  of  usefulness  is  over.  There
 ig  only  one  FAO  expert  stationed  at
 Ani]  for  ten  years.  He  is  the  FAO
 team  leader,  Shri  Michael  Halse.  The
 Government  is  of  the  view  that  his
 services  are  required  for  a  further
 period  ang  do  not  agree  with  the  view
 expressed  in  the  press  reports  (Blitz
 Weekly  January  27,  i979).  A  team
 leader  js  required  in  Anang  for  Ad-
 ministrative  reasons  as  well  as  for

 cooidinating  and  directing  the  efforts
 of  a  FAO  foreign  experis  assigned  to
 Opmation  Flood.  The  norma]  proce-
 dure  in  projets  using  foreign  experts
 requires  ॥  team  leader  who  ensures
 that  the  foreign  experts’  work  is  pto-
 perly  ori¢nted  to  the  fulfilment  of
 the  proiect’s  objectives  The  Gov-
 crnment  is  of  the  view  that  Shri  Halse
 with  his  qualifications.  experience  and
 knowledge  of  Indian  Dairying  would
 be  useful  88  team  leader  particularly
 in  view  of  his  commitment  to  the
 principles  and  objectives  of  Operation
 Flood  NDDB.’s  request  for  his
 continuation  with  them  has  therefore
 been  agreed  to  hy  the  Government.

 केन्द्रीय  हिन्दी  निदेशालय  में  कर्मचारी  निमुक्त

 करने  की  पद्धति

 L0689.  श्री  सवाब  सिंह  चौहान :  क्‍या

 िका,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  हैदराबाद  के

 प्रशासनिर्क  स्टाफ  कालेज  से  केन्द्रीय  हिन्दी
 निदेशालय  में  कर्मचारी  नियुक्त  करने  की

 पद्धति  भौर  भिन्न-भिन्न  योजनाप्रों  प्रादि  से

 संबंधित्त  कार्य  का  अ्रष्ययन  करने  के  लिए  कहा
 था;

 (ख)  यदि  हां,  तो  कया  उक्त  कालेज
 ने  इस  बीच  प्रपना  प्रतिनेदल  प्रस्तुत  कर  दिया

 है  |
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 (7)  यदि हों,  तो  उसकी मुख्य  सिफा  रिशें
 क्या  हैं  तथा  उस  पर  शम  तक  कया  कार्यवाही
 की  गई  है  भौर  क्‍या  प्रतिवेदन  की  एक  प्रति

 सभापटल  पर  रखी  जायेगी  ;  भौर

 (धघ)  इस  प्रयोजन  के  लिए  हैदराबाद  के

 प्रशासनिक  स्टाफ  कालेज  को  कितनी  राशि

 श्दा  की  गई  है  ?

 शिक्षा,  समाज  कल्माण  और  संस्कृति
 संग्रालय  में  राज्य  मंत्री  (शमती  रेणका  वेवी

 बरकटक।  )  :  (क)  भर  (ख).  जी,  हां  ।

 (ग)  रिपोर्ट  की  मूख्य  सिफारिशें  है  :

 भारतीय  भाषाओं  के  एक  ग्रायोग  का  गठन,
 हिन्दी  भाषी  योजना  बोर्डों  का  सुजन,  सम्पर्क
 भाषा  के  रूप  में  हिन्दी  का  प्रसार,  पारिभाषिक

 शब,  बली  कार्यक्रमों  में  सुधार  तथा  क्षेत्रीय
 भाषाओं  को  माध्यम  बनाने  क॑  लिए  बातावरण
 का  निर्माण  ।  यह  रिपोर्ट,  जो कि  एक  विभागीय
 दस्ताबेज  है,  सरकार  क॑  विचाराधीन  है।

 (घ)  90,000/—ea%  ।

 संसब  सदस्यों  को  झावंटित  बंगले

 10690.  श्री  नवाब सिह  चौहान  :  क्‍या
 निर्माण  शौर  झ्ञावास  तथा  ध्र्ति  शौर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  संसद्‌  सदस्यों  को  श्ावटित
 बंगलों  की  संझया  धौर  उनके  नाम  राजभाषा
 प्रधिनियम  के  उपबन्धों  के  प्रनुसार  हिन्दी  भौर

 ,अंग्रेणी में
 लिखे  जाते  हैं  ;  tre

 (a)  क्या  हाल  में  '40  प्रशोक  रोड़  |. |
 संध्या  शौर  शसाम  केवल  पंग्रेजी  में  लिखा  गया

 है  ;  भौर

 (ग)  यदि  भाग  (छा)  का  उत्तर  हां  में

 है  तो  इस  सस्यत्प  में  कानूसी  उपचयंधों  का

 उल्लंघन  भरने  के  क्या  कारण  हैं  ?
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 निर्माण  1... अ  झावास  तथा  क्ति  और

 पुनर्वास  बंत्री  (भी  सिकन्दर  अस्त)  :  (फ)
 केन्द्रीय  लोक  निर्माण  विभाग  सामान्यतया  केवल

 बंगलों  के  नम्बर  भअरेबिक  अंकों  में  लिखता

 है।  कुछ  मामलों  में  सड़कों  के  माम  अंग्रेजी  में

 भी  लिखे  गये  हैं  |  झधिकांश  मामलों  में  नाम

 नहीं  लिखे  गये  हैं

 (@)  सड़क  का  नाम  पंग्रेजी  में  Qa l=

 979  को  लिखा  गया  था  |  झत्र  इसे  हिन्दी  में

 भी  लिख  दिया  गया  है  |

 (ग)  यह  गलती  जानबूझकर  नहीं  की

 गई  थी  t  इसे  ठीक  कर  दिया  गया  है  1

 Marketing  ang  Processing  of  Farm
 Produce  throngh  Cooperative  in

 Guiarat
 10691.  SHRI  CHHITUBHAI  GAMIT:

 Wil)  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  any  memoradum  has
 been  submitted  to  the  Hon'ble  Mini-
 ster  by  the  farmers  for  remunerative
 prices  of  farm  produce  and  reason-
 able  rates  of  farm  inputs  by  the  State
 of  Gujarat;

 (b)  whether  Government  would
 like  to  consider  the  development  of
 cooperative  movement  in  the  dairy

 industry  in  Gujarat  through  experi-
 ment  to  other  fields  like  groundnut
 oil  and  cotton  marketing  processing
 so  that  farmers  could  get  dividend
 on  their  labour;  and

 (c)  whether  Government  are  aware
 that  the  marketing  and  processing  of
 farm  produce  by  cooperative  would
 eliminate  middle  links  which  often

 eat  up  q  large  portion  of  the  earn-
 ingi?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  '

 (SHRI
 BHANU  PRATAP  SINGH):  (a)  to  (eo).
 A  number  of  memoranda  are  received
 from  various  agencies/individuals
 from  time  to  time  on  matters  relating
 to  agricultura]  and  rural  sector.  A
 memorandum  on  the  subject  of  re-

 munerative  prices  of  agricultural  com-
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 modities  fram  Chairman,  Bhal  Naikan-
 tha  Khedut  Mandal,  (Sundhi,  District
 Ahmedabad,  Gujarat,  acidressed  to  the
 Deputy  Prime  Minister  and  Finance
 Minister  has  been  received  recently.
 It  fis  an  accepted  policy  of  Govern-
 ment  that  farmers  must  xeceive  fair
 prices  for  their  produce.  Govern-
 ment  also  seek  to  ensura  reasonable
 prices  of  farm  inputs  by  various  mea-
 sures.  A  number  of  sucll  Measures
 have  already  been  annouriced  in  the
 current  year’s  Budget,

 It  is  also  an  accepted  principle  that
 cooperative  marketing  and  processing
 could  ensure  better,  returns  to  far-
 mers.  The  Government  have  been
 encouraging  cooperative  efforts  in  the
 fields  of  processing  and  marketing
 through  the  State  Governments  and
 the  National  Cooperative  Develop-
 ment  Corporation  The  National
 Dairy  Development  Boarg  has  a  pro-
 ject  Yor  oilseeds  development  m
 Gujarat,  apart  from  a  few  other
 States,  on  the  lines  of  -he  schemes
 implemented  by  it  for  lairying.  The
 Gujarat  State  Cooperative  Cotton
 Marketing  Federation  has  been  esta-
 blished  in  975  with  the  objective  of
 developing  farming  and,  processing  in
 cotton  in  gene«a)l  and  cotton  market-
 ing  in  particular,  through  its  member

 cooperatirss.

 Faedlies  without  Land,  Business  or
 Employment

 10692,  SHRI  R.  L.  KUREEL:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  number  of  families  in  the
 country  af  on  3lst  March,  2979  who
 have  no  agricultural  land,  no  business
 or  any  employment  under  Central  or
 State  Government  and  their  per
 capita  income  during  1978-79;

 (b)  the  basis  for  determining  the
 daily,  monthly  ang  yearly  per  capita
 income  and  whether  the  income  of
 those  mentioned  in  part  (a)  above
 is  also  taken  into  consideration  in
 determining  the  per  capita  income;
 and

 MAY  14,  079  Written  Answers  26  4

 (९)  bow  much  amount  was  ear-
 marked  during  the  5th  ang  6th  Five
 Year  Plans  for  the  upliftment  of  those
 lundless  Jabourers?

 THE  MINISTER  OF  AGRICUL.
 TURE  AND  IRRIGATION  (SIIRI

 URJIT  SINGH  BARNALA);  (a)  No
 information  relating  to  the  number
 of  famihes  in  the  country  as  on  3st
 March,  979  who  have  no  agricul-
 tural  land,  no  business  or  no  employ-
 ment  under  Centra}  and  State  Gov-
 ernment  and  their  income  is  available

 (b)  The  Central  Statistica]  Orga-
 nisation  prepares  the  estimate,  of
 nationa]  income  bv  industry  of  origin.
 Depending  on  the  availability  of  deta
 either  the  productior  approach  or  the
 inca  ne  epproach  is  followed,  The
 details  cf  the  methodology  followed

 are  given  in  the  CS.O  publication  en-
 titled  “Brochure  on  Revised  Series  of
 National  Product,  1960-61  to  1964-65"
 published  in  1987,  The  annual  income
 earned  by  total  working  population

 of  the  country  is  estimateg  by  sectors
 The  miceme  of  those  specified  in  part
 (a)  of  the  question  is  included  in  tle
 total  incune  of  each  of  the  industria)
 sectors  in  which  they  are  engaged.

 The  per  capita  annual  income  is  obtaw-
 ed  by  dividing  the  national  income  by
 the  estimated  population.  The  month-
 ly  and  daily  per  capita  income  can
 be  similarly  derived.  C.5.0.  does  rot,
 however,  prepare  estimates  of  income
 of  different  segments  of  the  popula-
 tion

 (c)  The  required  information  is  not
 separately  available  and  this  wil]  be
 placed  on  the  Table  of  the  Sabha  in
 due  course.

 Advance  Charge  of  Fee  by  Public
 Schools

 10693,  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  public  schools  in
 Delhi  are  charging  quarterly  fees
 from  the  children  in  advance;

 (b)  whether  these  .schools  often
 charge  funds  on’  ad  hoe  basis  for
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 school  buildings  and  other  purposes
 from  the  students:

 (०)  whether  these  charges  put  the
 parents  of  the  children  in  incon-
 venience  and  several  representations
 have  been  received  by  the  authorities
 from  time  to  time;  and

 (d)  whether  the  Government  pro-
 poss  some  concrete  steps  to  check
 such  practices  being  adopted  by  these
 schools  in  Delhi  and  if  so,  details
 an  if  not,  reasons?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  informa-
 fon  furnshed  by  the  Delhi  Adminis-
 tiation  some  of  the  Public  Schools  ere
 elarging  quarterly  fees  from  the
 e“hildren  in  advance.

 (b)  No  such  complaints  have  been
 racervad  by  the  Delhi  Administration.

 (ec)  The  parents  make  such  pay-
 ments  voluntarily  and  no  representa-
 tina  has  been  received  by  the  Delhi
 Administration  in  this  regard

 (५)  Urder  the  existing  Delhi
 Schon}  Education  Act/Rules,  a0  con-
 crete  steps  is  possible  to  check  such
 practices  specially  in  case  of  schools
 run  by  the  Minority  and  such
 schools  are  recognised  but  are  un-
 aided.

 Raising  the  Level  of  Roads  in  South
 Delhi  by  C.  #  W.  D.

 10694,  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  WORKS
 AND  HOUSNG  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  action  proposed  to  be  taken  to
 put  speeq  breakers  on  C.P.W.D.
 road  linking  Rao  Tula  Ram  Marg  with
 South  Mcti  Bagh,  Nanakpura,  Shanti-
 niketan  Street  No.  2  and  Anand
 Niketan  in  view  of  the  inter-section
 at  Anand  Niketan,  Shantiniketan  and
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 Nanakpura  having  been  the  scene  of
 many  accidents;  and

 (b)  whether  at  certain  places  the
 level  of  this  road  is  low  thus  causing
 muddy  waters  to  accumulate  during
 rainy  season  there  and  be  a  breed-
 ing  ground  for  mosquitoes  and  other
 insects,  if  so,  the  action  proposed  to
 be  taken  to  raise  the  level  of  the
 road’

 THe  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT);  (a)  Generally,  speed
 breakers  are  not  provided  on  the
 main  roads.  Road  sign  boards  indi-
 cating  speed  limits  are  provided.

 In  view  of  heavy  traffic  on  this
 road,  the  traffic  census  has  been
 undciitsken  and  the  proposa},  for
 widening  of  the  road  will  also  be
 precersed.  In  addition  to  this,  speed
 limit  and  caution  boards  are  being
 provided  on  the  roads  before  the
 points  of  entry  to  the  main  roads.

 (b)  In  ट्  small  stretch  near  Anand
 Niketan  water  accumulates  during
 heavy  rains.  Previously  the  water
 used  to  ge  across  the  low  lying  areas
 but  the  passage  is  now  blocked  due
 to  eenstruction  of  houses.  In  order  to
 goive  the  problem  of  accumulation  of
 water  action  to  provide  road-side
 drnins  is  being  taken.  Raising  of  the
 road  is  not  considered  necessary.

 Statement  correcting  the  reply  ta
 Unstarred  Question  No.  299i  dated
 Bilat  July,  978  re.  Blo-gas  Plang¢  in
 Tripura  and  North-Eastern  Region

 States.

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  05  3ist  July,
 978  while  laying  a  statement  in  re-
 ply  to  the  Lok  Sabha  Unstarred  Ques-
 tion  No.  90l  by  Shri  Sachindralal
 Singha  and  Shri  M.  A,  Hannan  Alhaj
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 regarding  Bio-gas  plant  in  Tripura
 and  North  Eastern  Region  States,  it
 was  stated  that  7  plants  were  set  up
 in  Manipur  during  1976-77  and  2
 plants  were  set  up,  one  each  during
 1974-75  and  ‘1976-17  in  Meghalaya.  I
 find  that  in  this  regard  the  actual
 year-wise  position  is  as  under.

 ४
 No.  of  Gobar  Gas  Plants

 tate  sel  up

 1974"  A975  1976-  1977-  Total
 79  7  77  7

 Manipur  5  2  Nil  |  76

 Meghalaya  Ni!  2  Ni  Nil  2

 The  correction  of  the  statement
 could  not  be  done  within  the  pres-
 cribed  time  limit  of  7  days  due  to  the
 time  consuming  process  of  collection
 of  information  from  each  district  re-
 garding  number  of  gobar  gus  plants
 set  up  in  different  years.

 Statement  correcting  the  reply  to
 Unstarred  Question  No.  9171  dated
 30-4-1979  re.  Transfer  of  Sr.  NDS

 Instructors

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTU-
 RE  (SHRI  PRATAP  CHANDRA
 CHUNDER):  In  the  answer  to  the
 above-mentioned  Unstarred  Question
 it  wag,  inter  alia,  stated  that  out  of
 the  9  persons  holding  the  posts  of
 NDS  _iInstructors  Senior  Grade-I
 working  in  Delhi,  two  had  sought
 yoluntary  retirement  and  availed  of
 terminal  benefits  ang  the  remaining
 seven  NDS  Grade  I  Instructors  were
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 ultimately  appointed  as  NDS  Instruc~
 tors  in  their  personay  grades  by  the
 Delhi  Adminstration  with  effect  from
 l-l-976.

 2.  It  appears  to  be  case  of  an  inad-
 vertant  error  as  on  further  verifica-
 tion  it  has  been  found  that  the  fac-
 tual  position  is  slightly  at  variance
 with  what  was  stated  in  the  reply.
 The  actual  position  is  that  there  were
 eight  NDS  Instructors  Sr,  Grade  I,
 out  of  whom  one  did  not  accept  the
 offer  of  appointment  given  by  Delhi
 Administration  and  availed  of  the
 termina]  benefits  and  the  remaining
 seven  NDS  Instructors  Sr,  Gd.  I  were
 ultimately  appointed  by  Delhi  Admi-
 nistration  in  their  personal  grades
 wet,  l-l]-I976.

 3.  In  the  light  of  the  above  facts
 which  have  come  to  my  notice,  the

 reply  to  the  Unstarred  (2uestion  No.

 977  580९0  30-4-1979  should  be  as
 under;

 “According  to  the  information

 furnished  by  the  Delhi  Administra-

 tion,  the  NDS  Instructors,  Senior

 Grade  I,  working  in  Delhi  were  not
 absorbed  in  the  Directorate  gf  Edu-
 cation  alongwith  Junior  Grade  NDS
 Instructors  in  the  year  1972,  as  the

 Directorate  had  no  posts  of  super-

 visory  staff  available  at  that  iime.

 The  question  of  their  absorption
 wag  pursued  by  my  Ministry  with

 the  Delhi  Administration  from  time

 to  time.  Of  the  eight  persons  in-

 volved,  one  dig  not  accept  the  offer

 of  appointment  given  by  Delhi  Ad-

 ministration  and  availed  of  termi-

 nal  benefits  and  the  remaining
 seven  NDS  Instructora  Sr.  Gd.  I

 were  ultimately  appointed  as  NDS

 Instructors  in  their  personal  grades
 by  the  Delhi  Administration  with

 effect  from  1621-1976."
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 {interruptions  )

 MR.  SIPEAKER;  Please  give  me  in
 writing.  I  will  certainly  look  into
 the  matier,  I  will  ask  the  Home  Min-
 ister  to  go  into  it  and  see  what  steps
 can  be  taken  in  the  matter.  Nothing
 further.

 (Interruptions)  or

 MR.  SPEAKER:  Don't  record,  I
 am  not  able  to  understand  a  word  of
 this  shouting.  If  20  people  shout  to-
 gether,  can  I  understand  anything?
 Why  does  not  anyone  of  you  give  मा
 writing?  I  will  look  into  the  matter.
 (Interruptions)  **

 Mr,  Somani,  what  is  your  point  of
 order?

 at  एस०  एस०  सोसमाना  (चित्तौड़गढ़)  :

 अध्यक्ष  महोदय,  मेरे  पास  अनस्टाड  क्वेश्वन

 की  हिन्दी  और  इग्लिश  दोनों  की  कापी  है  1

 एजूकेशन  मिनिस्टर  को  भेरे  पूर्व  के  प्रश्न  के

 जवाब  में  स्टेटमेट  देना  था,  ले  करना  था  ।  वह

 इंग्लिश  की  कापी  में  है  शौर  हिन्दी  की  कापी

 में  नही  छपा  है  |  प्राफिस  की  व्यवस्था  के  लिए

 मैं  यह  प्रप्त  उठा  रहा  हू  t

 MR.  SPEAKER:  I  will  look  into
 it.

 it  सन  यम  बॉसडी  (मथुरा)  :  भ्रध्यक्ष

 भद्दोदय,  प्वाइंट  भ्राफ  भार्डर  है  ।  यह  अछूतों
 का  इस  तरह  से**  (Interruptions)  cre

 MR.  SPEAKER:  Don't  record.
 There  is  no  point  of  order.

 SHRI  MALLIKARJUN  (Medak):
 Om  a  point  of  order,  Sir.

 Tha  Constitution  of  India  has  been
 violated  by  discriminating  between
 Harijans  and  non-Harijans**........

 (Interruptions)  oo

 MR,  SPEAKER:  Don't
 There  ig  no  paint  of  order.
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 Cinterruptions)  **

 MR.  SPEAKER:  Do  not  record
 anything.

 (interruptions)  a.

 MR.  SPEAKER:  I  have  said  that  I
 am  going  to  look  into  the  matter.
 You  do  not  give  notice  earlier,  What
 can  I  do?  I  cannot  dg  anything  now.
 I  have  said  that  I  will  look  into  the
 matter.  Nothing  further.

 Mr,  Ramalingam.

 SHRI  N.  KUDANTHAI  RAMA-
 LINGAM  (Mayuram):  Mr.  Sathe  has
 given  notice  of  a  privilege  motion...

 MR,  SPEAKER:  [I  have  already
 communicated  the  order....

 (Interruptions)  es

 Mr.  SPEAKER:  Do  not  record.
 (Interruptions)  **

 42.42  hrs.

 RE.  ADJOURNMENT  MOTIONS

 MR.  SPEAKER:  Now  We  come  to
 the  Adjournment  Motions.  ‘There  are
 four  Adjournment  Motions  before
 me.  The  first  has  been  given  notice
 of  by  Mr.  Jyotirmoy  Bosu  regarding
 “arrest  of  2l  Indian  Army  officers
 ang  BSF  officers  for  spying  which
 included  personnel  from  Military  In-
 telligence  and  BSF  besides  personnel
 from  IB  and  RAW.”  This  is  a  matter
 not  of  recen{  ocurrence,  The  earlier
 Adjournment  Motion  and  C.A.  notices
 on  this  subject  have  already  been
 rejected.  Therefore,  I  am  not  grant-
 ing  my  consent  for  the  sarne.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  that  is  a  mat-
 ter  which  has  come  up  two  days  ago.
 I  wil]  satisfy  you....

 —  eatiicleatia  titans —
 **Not  recorded,
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 MR,  SPEAKER:  Do  not  record.

 (Unterruptions)  **

 MR,  SPEAKER:  The  second  Ad-
 journment  Motion  has  been  given  no-
 tice  of  by  Shri  Banatwalla.  The  mo-
 tion  reads:

 “The  unwarranted  ang  brutal  po-
 lice  action  at  Aligarh  on  7009  and
 llth  May,  1979,  against  Aligarh
 Muslim  University  student  demon-
 strators,  firing  by  the  trigger-hap-
 Py  police  with  consequent  toll  of
 deaths  ang  injuries  the  anxiety  and
 growing  feeling  of  insecurity
 among  the  Muslim  minority  snd
 the  inaction  and  indifferent  attitude
 of  the  Government.”

 This  is,  essentialy,  a  State  subject.
 Only  last  Thursday  we  had  discuss-
 ed  an  Adjournment  Motion  relating

 to  the  incident  involving  Aligarh
 Muslim  University  students.  I  am
 not  allowing  an  Adjournment  Motion,
 but  I  am  allowing  a  Call  Attention.
 It  may  be  either  tomorrow  or  the
 day  after,

 SHRI  5.  M.  BANATWALLA  (Pon-
 nani):  Call  Attention  wil]  not  do
 justice.

 MR.  SPEAKER:  I  have  to  do  jus-
 tice  to  all  the  communities,

 SHR]  JYOTIRMOY  BOSU:  It  is  a

 very  serious  matter.

 MR.  SPEAKER:  That  is  why  I  am
 allowing  a  Call  Attention,  We  can-
 not  go  on  discussing  only  Aligarh
 every  day.

 SHRI  G.  M.  BANATWALA:  Only
 Ong  request.  When  you  are  allow-
 ing  a  Call  Attention,  the  names  of  all
 the  Members  who  have  given  notice
 of  Call  Attention  should  be  append-
 ed.

 MR.  SPEAKER:  The  rules  of  the
 House  will  be  followed.

 —_—
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 Then  No.  3—This  ig  again  by  Mr.
 Jyotirmey  Bosu—

 “In  spite  of  severe  PUC  stric-
 tures  on  the  performance  by  Boeing
 aircrafts  the  IAC  enters  into  agree-
 ment  with  the  Boeing  Co.  for  sup~
 ply  of  aircraft.”

 This  is  not  a  matter  for  which  we
 should  adjourn  the  business  of  the
 House.

 Then  item  No.  4—"Unprecedcnted
 repression  arising  out  of  wide-spread
 police  revolt  (10  out  of  42  districts)
 in  Punjab  ang  Government  of  India’s
 reported  decision  to  advise  at  least
 to  States  take  precautionary  measures
 in  the  same  matter,”

 This  is  not  a  matter  which  we
 should  discuss.  This  is  a  State  sub-
 ject.  I  shall  not  permit  any  discus-
 sion.  ate

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur):  The  Army  has  been
 called  in.  Therefore,  the  matter  can
 be  taken  up  here  in  the  Parliament.

 SEVERAL  HON.
 MEMBERS  rose,

 (Interruptions),
 MR.  SPEAKER:  Papers  to  be  laid.

 11,47  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REroRTS  ETC.  OF  ANDHRA
 PRADESH  (ForEst  Devetopment  Cor-
 PORATION  LTD.,  ror  (1077-18  AND  oF
 Trrpura  Forest  DEVELOPMENT  AND
 PLANTATION  CORPORATION  FoR  976-77—~

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  each  of  the  follow~
 ing  paperg  under  section  69A
 of  the  Companies  Act,  956:—

 (i)  Annual  Report  (Hindj  and
 English  versions)  of  the
 Andhra  Pradesh  Forest
 Development  Corporation
 Limited,  Hyderabad,  for

 Not  recorded,
 —_
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 the  year  I977-78,  along
 along  with  the  Audited
 Accounts  and  the  com-
 menta  of  the  Comptroller
 eng  Auditor  General  there.
 on.  [Placed  in  Library.
 See  No.  LT-4452/79,]

 (ii)  Annual  Report  of  the
 Tripura  Forest  Develop-
 ment  and  Plantation  Cor-
 poration  Limited,  Agar-
 tala,  for  the  Year  l976-77
 along  with  athe  Audited
 Accounts  and  the  com-
 ments  of  the  Comptroller

 and  Auditor  General  there-
 on,  [Placeq  in  Library,
 See  No.  LT~4453/79.]

 (2)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  (a)  for  delay  in  lay-
 ing  the  Annual  Report  of
 the  Tripura  Forest  Deve-
 lopment  and  Plantation  Cor-
 poration  Limited,  Agartala,
 for  the  year  1976-77  and  (b)
 for  not  laying  simultaneous-
 ly  the  Hindi  version  of  the
 Report.  [Placed  in  Library.
 See  No.  LT-4454/79.]

 ANNUAL  REPORTg  OF  AND  REVIEW  ON
 RecronaL  INSTITUTE  (PF  TECHNOLOGY,
 JAMSHEDPUR  FOR  1977-78,  ANNUAL  RE-
 PORT  0७  Visva  BHARATI,  SANTINIKETAN
 For  1977-78  aNp  CERTIFIED  ACCOUNTS

 or  I,  I,  T,  Bommay.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table—

 (i)  iy  A  copy  of  the  Annual
 Report  (Hindi  and  English
 versions)  of  the  Regional
 Institute  of  Technology,
 Jamshedpur,  for  the  year
 i977-78  along  with  the  Ac-
 counts  and  the  Audit  Report
 thereon,

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by

 the  Government  on  the
 working  of  the  Regiona]  Ins-
 titute  of  Technology,  Jam-
 shedpur,  for  the  year  1977-
 78.

 [Placed  in  Library.  See  No,  LT-
 4454/79.)

 (2)  A  copy  of  the  Annual  Re-
 port  (Abridged  Hindi@  ver-
 sion)  of  Visva  Bharati,
 Santiniketan,  for  the  year
 1977-78.  [Placed  in  Library.
 See  No,  LT-4455/79.]

 (8)  (i)  A  copy  of  the  Certified
 Accounts  of  the  Indian  Ins-
 titute  of  Technology,  Bom-
 bay,  for  the  year  1977-78
 along  with  the  Audit  Report
 thereon,  under  sub-section
 (4)  of  section  23  of  the  Ins-

 titutes  of  Technology  Act,
 1961.

 Qi)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  (a)  for  delay  in  lay-
 ing  the  Certifieg  Accounts  of
 the  Indian  Institute  of  Tech-
 nology,  Bombay,  for  the  year
 1977-78  and  (9)  for  not  lay-
 ing  simultaneously  the  Hindi
 version  of  the  Accounts.

 [Placed  in  Library.  See  No.  LT-
 4456/79.)

 NOTIFICATIONS  UNDER  UNIVERSITY
 GRANTs  COMMISSION  ACT,  AND

 ANNUAL  RErort  ‘ETC,  of  BAL
 BaHawan  Socrery  Lt.,  ro

 1977-78,

 DR,  PRATAP  CHANDRA  CHUN-
 DER:  I  beg  to  lay  on  the  Table:—

 68)  A  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and
 English  versions)  under  sub-
 section  (5)  of  section  25  of
 the  University  Grants  Com-
 mission  Act,  956:—  |

 (ii)  The  University  Grants
 Commission  (Disqualifica-

 @English  version  of  the  Report  was  laid  on  the  Table  on  the  26th
 March,  799
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 tion,  retirement  and  con-
 ditions  of  service  of  Mem-
 bers)  Amendment  Rules,
 1978,  publisheg  in  Notifica-
 tion  No.  GS.R,  6i3  in
 Gazette  of  India  dated  the
 i3th  May,  1978.

 (ii)  The  University  Grants
 Commission  (Disqualifica-
 tion,  retirement  and  con-
 ditions  of  service  of  mem-
 bers)  (Third)  Amendment
 Rules,  1978,  publishcq  in
 Notification  No  GSR.
 ‘31(B)  in  Gazette  of  India
 dated  the  18th  January,
 1979,

 (iii)  The  Univeristy  Grants
 Commission  (Returng  and
 Information  by  Universi-
 ties)  Rules,  1979,  publish-
 ed  in  Notification  No.
 GSR,  32(E)  in  Gazette  of
 India  dated  the  18th  Janu-
 ary,  1979.

 {Placed  in  Library.  See  No.  LT-
 4457  (79)

 (5)  A  copy  each  of  the  follow-
 ing  papers  (Hindi  and  Eng-
 lish  versions)  :—

 (i)  Annual  Report  of  the  Bal
 Bhawan  Society,  India,
 New  Delhi,  for  the  year
 ‘1977-78  along  with  the  Ac-
 counts  gnd  the  Audit  Re-
 port  thereon,

 Gi)  Review  by  the  Govern-
 ment  on  the  working  of
 the  Bal  Bhawan  Society,
 India,  New  Delhi,  for  the
 year  l077-78.

 [Placed  in  Library,  See  No.  LT-

 4458  179.)

 Nomercatron  UNDER  UnsAN  LAND
 (Cemina  AND  REGULATION)  Acr.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  RAM  KIN-
 KAR):  I  beg  to  lay  on  the  Table  a
 ceme  of  the  Urban  Land  (Ceiling
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 and  Regulation)  Seeond  Amendment
 Rules,  979  (Hindi  ang  English  ver-
 sions)  published  in  Notification  No,
 G.S.R,  271(B)  in  Gazette  of  India
 dated  the  27th  April,  979  under
 sub-section  (3)  of  section  46  of  the
 Urban  Land  (Ceiling  and  Regulation)
 Act,  976  together  with  an  explana-
 tory  memorandum,  |[Placeg  in  Lib-
 rary.  See  No,  LT-4450/79,]

 PRESIDENT’s  ORDER  UNDER  GOVERNMENT
 OF  UNION  TERRITORIES  ACT.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  I  beg  to  lay  on  the  Table  a
 copy  of  the  order  of  the  Presjdent
 daied  the  3070  May,  979  issued
 under  section  5l  of  the  Gov-
 ernment  of  Union  Territories  Act,
 963  extending  the  President's
 tule  in  Pondicherry  for  a  further
 period  of  six  months  commencing
 from  320  May,  1979,  published  in
 Notification  No,  8.0.  263(E)  in
 Gazette  of  India  dated  the  I0th  May,
 1979,  [Placed  का  Library.  See  No.
 LT~4460/79.}

 NOTIFICATION  RE.  FLOATATION  OF
 MARKET  LOANS  BY  ‘CENTRAL

 GOVERNMENT.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  I  beg
 to  lay  on  the  Table  a  copy  of  Noti-
 fication  No.  F.4(l)-W&M/78  (Hindi
 and  English  versions)  dated  the  797
 May,  979  regarding  floatation  of
 market  loans  by  the  Centra]  Govern-
 ment,  [Placed  in  Library,  See  No.
 LT  4461/79.)

 3.50  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  COLLISION  OF  A  BUS  WITH
 TRIVANDRUM-BOMBAY  JAYANTI  JANATA

 Express  NEAR  JALWAYE  STATION,

 MR.  SPEAKER:  Shri  Ram  Gopal
 Reddy—he  is  not  here.
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 SHRI  [on  N.  VISVANATHAN  (‘Tiru-
 pattur):  I  call  the  attention  of  the
 Minister  of  Raiiways  to  the  follow-
 ing  matter  of  urgent  public  import-
 ance  and  request  that  he  may  make
 a  statement  thereon:

 ‘The  reported  collision  of  a  Bus
 with  No.  82  Up  Trivandrum--Bom-
 bay  Jayanti  Janta  Express  near
 Alwaye  station  on  the  9th  May.
 1979  resulting  in  the  death  of  seve-
 ral  persons.’

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MAQHU  DANDAVATE):  Sir,
 Hon’ble  Members  of  the  House  are
 already  aware  of  the  unfortunate
 accident  involving  an  Express  train
 and  a  bus  near  Atwaye  in  Kerala
 resulting  in  heavy  casualties.  At
 about  15,17  hours  on  9-5-1979,  while
 82  Up  Trivandrum-Bombay  Janata
 Express,  with  a  load  of  i3  coaches
 and  hauled  by  a  diesel  locomotive,
 Wus  running  between  Alwaye  and
 Angamali  stations  on  the  Cochin  Har-
 bour-Shoranur  Boarg  Gauge  _  single
 line  section  of  Olavakkot  Division  of
 Southern  Railway,  it  dashed  against  a
 tourist  bus  No.  ‘TMX -1755,  at  ‘C’  class
 unmanned  level  crossing  No.  64  situat.
 ed  at  Km.  80/12~13,  The  bus  was
 dragged  upto  Km,  80/4-5  and  cauglit
 fire,  The  bus  is  sald  to  be  carrying
 tourists  bound  for  Kaladi,  the  birth
 place  of  Adi  Sankara,  from  Arni,  near
 Madras.  They  were  ali  employees  of
 the  Tamil  Nadu  Government’s  Land
 Record  Survey  Department  and  their
 families,

 Ag  a  result  of  the  accident,  out  of
 59  occupants  of  the  bus,  36  died  on
 the  spot  and  4  in  the  hospitals,  bring-
 ing  the  total  number  of  deaths  to  40.
 Of  the  remaining  79  persons,  43  per-
 sons  sustained  grievous  injuries  and
 8  others  simple  injuries.  There  were
 ne  injuries  either  to  the  train  crew  or
 the  passengers  on  the  train.

 Imenediately  on  receipt  of  informa-
 tion  about  the  accident  medical  relief
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 vans  were  rushed  to  the  site
 from  Shoranur  and  Ernakulam,
 The  injured  were  removed  to
 various  hospitals  at  Anga-
 mali,  Alwaye  and  Ernakulam,  The
 General  Managar,  the  Chief  Medical
 Officer  and  other  senior  rai?wayofficers
 rushed  to  the  site  of  the  accident
 immediately  on  receipt  of  the  informa-
 tion,  The  Superintendent  of  Police,  the
 Commissioner  of  Police  and  District
 Collector,  Ernakulam,  and  Deputy
 Superintendent  of  Police,  Alwaye  also
 reached  the  site.

 Ex-gratia  payment  to  the  next  uf
 Ikin  of  the  dead  and  to  the  injured  has
 been  arranged  by  the  Railway.

 Motor  Vehicle  Rules  provide  that
 the  Driver  of  bug  should  stop  at  some
 distance  from  unmanned  level  cross-
 ings  and  depute  his  conductor  to  walk
 ahead  of  the  bus  to  ensure  safe  pass-
 age.  The  caution  boards  already  exist
 on  both  the  sides  of  thig  particular
 level  crossing.

 In  the  present  case,  according  to
 the  eye  witness  account,  some  of  the
 passers-by  warned  the  bus  Driver  of
 the  approaching  train  but  he  ignored
 their  warning  and  proceeded  to  cross
 the  railway  line,

 Additional  Commissioner  of  Railway
 Safety  is  holding  an  Inquiry  into  this
 accident  {rom  13-5-1979  at  Ernakulam.

 This  was  a  great  tragedy  ang  I  am
 sure  the  House  will  join  me  in  convay-
 ing  our  heartfelt  sympathies  to  the
 members  of  the  bereaved  families.

 SHRI  fom  N.  VISVANATHAN:  Sir,
 the  hon,  Minister  has  made  a  statement
 on  the  unfortunate  accident.  I  join  him
 in  wishing  a  speedy  recovery  of  the
 passengers  involved  in  the  accident.
 The  Minister  has  mentiored  in  his
 statement  that  the  Motor  Vehicle  Rules

 provide  that  the  Driver  of  a  ois
 should  stop  at  some  distance  from
 unmanned  level  crossings.
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 It  is  also  reported  in  the  paper  that

 the  engine  driver  should  have  actual.
 ly  whistled  before  crossing  the
 unmanned  level  crassing  according  to
 the  rules,  But,  he  never  did  it  in  this
 cage.  According  to  a  co-passenger  who
 travelled  in  that  bus-,the  survivor,
 Shri  Dharmalingam,  who  was  sitting
 behind  the  driver,  he  never  heard
 the  whistle  of  the  engine.  Further,
 the  General  Manager  of  the  Southern
 Railway,  Mr.  Murti  who  visited  the
 spot,  said  that  the  visibility  was  very
 clear  for  more  than  half  a  kilometer  in
 the  arca  because  of  ihe  track  passing
 through  an  open  field.  At  the  same
 time,  it  is  also  reported  in  the  papers
 that  a  taxi-driver  who  ig  residing  at
 this  place  had  passed  through  this
 area  a  number  of  times  and  he  said
 that  the  vehicle  coming  from  the
 westerly  direction  wou'd  not  be  able
 to  sce  the  train  approaching  from  the
 south  direction  because  of  the  obstruc-
 tion  of  the  buildings,  trees  etc.  So,
 Sir,  there  is  a  controversy  between
 the  Statement  of  the  General  Manager
 in  the  Hindu  and  this  statement.  The
 General  Manager  of  the  Southern
 Raf'way  said  that  the  visibility  is
 very  clear,  Actually  the  bus  driver  is
 aiso  responsible.  In  the  Kerala  area
 five  months  before,  the  same  kind  of
 accident  occurred  near  Trichur  in
 December,  978  where  6  persons  lost
 their  lives.  This  accident  also  took
 place  in  the  unmanned  level  crossing.

 A  number  of  accidents  occur  in  the
 unmanned  level  crossings.  I  cannot
 blame  the  Minister  atone.  I  cannot
 also  blame  the  Minisiry  of  Railways
 alone,  Everybody  is  responsible,  The
 House  can  never  forget  the  railway
 accident  that  occurred  some  years
 ago  in  which  our  beloved  friend,  Shri
 Prakash  Vir  Shastri,  Rajya  Sabha
 Member  lost  his  fife.  Some  concrete

 steps  should  be  taken  to  avert  such
 railway  accidents  in  future.

 I  want  to  know  from  the  Hon
 Minister  what  concrete  steps  is  he

 going  to  take  to  avoid  such  accidents
 in  future?  There  are  many  unmanned
 level  crossings  in  India.  May  I  know

 Jayanti  Janata  Express
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 from  him  the  number  of  such  un-
 manned  level  crossings?  Has  he  any
 specific  proposal  to  import  automatic
 ievel-crossing  gates?  Will  the  Minis-
 ter  make  a  through  enquiry  into  <he
 matter?  And  will  he  make  use  of  the
 Man-power  resources  available  in  this
 country  to  man  such  unmanned  level
 crossing?  My  last  question  is  what
 concrete  steps  is  the  Minister  going
 to  take  so  that  there  is  no  such  acci-
 dent  occurring  in  future?

 PROF.  MADHU  DANDAVATE:  As
 far  as  the  level  crossngs  are  concern-
 ed,  in  India,  out  of  40,000  ievel  cross-
 ings,  about  22,000  are  unmanned  level
 crossings,

 Formerly,  according  to  the  provi-
 sions—this  is  a  statutory  provision—if
 an  unmanned  level-crossing  has  to  be
 converted  into  manged  level-crossing
 and,  i  it  happens  to  cover  the  natio-
 nal  highway,  in  that  case,  it  will  be
 the  Ministry  of  Transport’s  responsi-
 bility  to  bear  the  initial  cost,  if  ३६  is
 a  highway  other  than  the  national
 highway,  in  that  case,  it  would  be
 the  State  Government’s  responsibility,
 If  the  road  concerned  happens  to  fall
 in  the  Municipatity  or  Corporation

 area  and  the  level  crossing  is  on  that
 part  of  the  road,  then,  it  is  the  res-
 ponsibility  of  the  Municipality  or
 Corporation.  But,  unfortunately,
 this  provision  was  not  implemented
 either  by  the  Municipality  or  Corpo-
 Tation  authority  nor  by  the  State
 Government.

 Therefore,  while  presenting  the
 budget  for  1978-79,  I  made  a  new
 announcement  that  since  the  State
 Governments  sre  not  undertaking  this
 responsibility  and  since  the  safety
 aspect  is  very  important,  the  Rail-
 ways  themselves  will  undertake  this
 responsibility  of  bearing  the  initial
 cost  of  converting  those  of  the  un-
 manned  crossings  into  manned  cress-

 ings  as  are  potentially  hazardous  to
 the  safety  of  passengers.  Out  of

 22,000  unmanned  level  crossings,
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 there  are  same  which  are  hazardous
 and  we  are  trying  to  decide  the
 nature  of  such  crossings  by  finding
 eut  the  traffie  density.  Number  of
 trains  muitiplied  by  the  number  of
 vehicles  that  cross  is  the  unit,  If
 it  is  larger  and  it  is  an  unmanned
 crossing,  we  try  to  convert  it  into

 4  manned  one.  As  far  as  this  parti-
 cular  spot  ae  concerned  in  the  course
 of  the  last  five  years  not  even  a
 Single  accident  took  place  and,  there-~
 fore,  naturally  this  unmanned  cross-
 ing  was  not  considered  as  prone  to
 accidents  and,  as  such,  it  wus  not
 converted,

 Then,  Sir,  as  far  as  vehicles  Act  is
 concerned  it  provides  that  there
 should  be  a  notice  board  also  at  these
 unmanned  crossing  that  the  bug  is
 supposeg  to  stop  and  after  the  bus
 halts  some  feet  away  from  the  croser-
 ing  the  conductor  is  supposed  to  get
 down  and  give  guidance  to  the  bus.
 In  this  particular  cass,  even  the
 Press  has  reported  that  a  number  of
 eye-wifnesses  were  shouting  that  the
 train  is  coming  but  inspite  of  that,
 probably  by  wrong  judgment,  the
 bug  driver  tried  to  go  ahead.

 Sir,  we  will  review  from  time  to
 time  the  position  of  various  crossings
 and  those  which  are  unmanned  but
 required  to  be  converted  into  manned
 one,  We  will  try  to  convert  them
 into  manned  crossings.

 SHRI  0.  N.  VISVANATHAN:  The
 Minister  has  not  said  anything  about
 my  point  regarding  the  driver’s  res-
 ponsibility.

 PROF.  MADHU  DANDAVATE:  Sir,
 T  wil!  clarify  that  point.  As  fer  as
 the  responsibility  of  the  engine  driver
 is  concerned,  firstly,  it  is  an  un-
 manned  crossing  and  there  is  no
 gate.  It  is  a  run-through  track  and
 there  is  no  signalling  arrangement.
 From  time  to  time  the  drivers  go  on
 giving  whistle.  It  is  alleged  that  ihe
 whistle  was  not  blown.  Sir,  when
 the  Additional  Commissioner  of  Rail-
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 way  Safety  is  already  investigating
 the  matter  this  particular  complaint
 which  the  hon'ble  Member  hag  made
 on  the  floor  of  the  House  will  also  be
 communicated  to  him  and  he  wiil
 investigate  on  this  point  as  well.

 sty  brs,

 att  रास  विलास  पासवान  (हाजीपुर)  :

 मंत्री  महोदय  ने  जो  उत्तर  दिया  है  उसके  पहले
 फैन  में  उन्होंने  इस  बात  को  कबूल  किया  है  कि

 समपार  संख्या  64  पर  कोई  चौकीदार  नहीं
 था  और  प्रालिरी  पैरा  से  पहले  उन्होंने  मोटर

 बीहिकल्ज  स््ल्ज  का  हवाला  दिया  है  भौर  कहा

 है  कि  बस  ड्राइवर  को  पहले  ही  रुक  जाता

 चाहिये  था  शरीर  अनुमति  लेती  चाहिये  थी  t

 लेकित  जब  चौकीदार  ही  नहीं  था  तो  प्रनुमति

 किस  की  लेन ेके  लिए  वह  हकेगा  ?  सब  से  गंभीर

 बात  उन्होंने  यह  बताई  है  कि  पाँच  हजार

 ऐसे  फाटक  है  जहां  कोई  चौकीदार  नहीं  है

 बौर  उनके  च्  कोई  इस  तरह  की  व्यवस्था

 नहीं  की  गई  है।  मैं  सलाहकार  समिति  का  भी

 सदस्य  ह'  ।  मंत्री  महोदय  हम  लोगों  को

 समय  समय  पर  बराबर  इस  प्रकार  कौ

 दुर्घटनाओं  की  जानकारी  भी  देते  रहते  है।

 दुर्घटताशरो  के  बारे  में  उन्होंने  हमें  एक  समीक्षा

 भी  दी  है।  उसके  अनुसार  द्वैन  बेसिस  था

 इस  तरह  की  दूसरी  दुर्घटनाओं  की  संख्या

 उन्होंने हमें  बताई  है  ।  उसके  अनुसार इस तरहू इस  तरह
 की  1975-76  में  05  घटनाएं  हुई  थीं,

 1976=97  में  86,  977-78  में  93  भौर

 978  के  दिसम्बर सास  तक  65  इस  तरह की
 घटनाये  घटी  थीं।  भौर  मैं  समझता  हू  कि
 यह  जो  दुर्घटना  है  यह  सबसे  बड़ी  है  जैसा  कि

 प्रैंस  रिपोर्ट्स  से  भी  मालूम  होता  है  |  भौर

 दुर्घटनाओं  के  पीछे  प्रति  च्च्च  करीब  3  करोड़
 ६.  से  अधिक  की  क्षति  होती  है।  सरकार  कभी
 कप्नी  कमेटी  नियुक्त  करती  है,  एक  जाँच  कमेटी

 968  में  नियुक्त  की  गई  तो  उसने  भ्रष्तिकांश

 लायेबिलिटी  रेलवे  कर्मचारियों  पर  दी



 24g  Collision  of  a  bus  with  MAY  4  979  Com.  on  Absence  of  Members  284
 Jayanti  2०१0०  Bapress
 near  Alwaye  (CA)

 [  steve  विल।स  पारुव/न  ]

 और  कहा  है.  कि  रेल  कर्मचारियों  का  भी
 किसी  ने  किसी  चप  में  हाथ  रहता  है  ।  मंत्री

 जी  ने  हमें  रेल  भवन  में  एक  ट्रेन  भी  दिखलाई
 थी  जिसमें  था  कि  जब  इस  प्रकार  के  खतरे
 की  संभावना  होती  है  रेल  के  इंजन  में  झावाज

 शाने  लगेगी  भौर  ड्राइदर  को  खतरा  मालूम
 हो  जायगा  ।  इस  प्रकार  की  दुर्घटतायें  कभी

 भी  घट  सकती  हैं  t  प्रभी  हम  लोग  खगरिया
 से  झा  रहे  थे  श्रौर  खगरिया  के  बगल  में  मान्‍्सी  में

 जहां  भ्रापका  चौकीदार  है  वहां  गाड़ी  नहीं  भी

 झाती  है  तो  भी  क्रिमिनल्स  की  सांठगांठ  से  रेल

 का  फाटक  गिर  जाता  है  भौर  बसों  भौर  ट्रक्‍्स
 को  लूट  लिया  जाता  है  i  तो  एक  तरफ  तो

 झापके  पास  फाटक  पर  चौकीदार  नहीं  हैं  उसके
 लिये  आपने  कहा  है  कि  झोवरब्रिज

 मौर  %ण्डर।तज  की  व्यवस्था  है,  और

 झापने  कहा  है  कि  40  से  भ्रध्रिक

 झोवरबज्रिज  और  पझन्दरब्रिज  बन  चुके  हैं  ।  तो

 22,000  जो  फाटक  हैं  बिना  चौकीदार  के

 उन  पर  कब  तक  चौकीदार  ह  दिया  जायगा

 झौर  झाने  वाले  सालों  में  आपने  कितने  ओवर-

 पिज  और  भ्रन्डरग्राउन्ड  जिजेज  की  व्यवस्था

 की  है  और  श्राप  क्या  तरीका  भपना  रहे  है  जिससे

 भ्रविष्य  में  ऐसी  दुर्घटनायें  न  चटें  ?

 प्रो०  सधु  दंडबलसे  :  पहला  सवाल  पूछने
 में  माननीय  संदस्थ  को  कुछ  गलतफहमी  हुई  है
 मैंने  कभी  यह  नहीं  कहा  कि  मोटर  बेहिकिल्स
 ऐक्ट  के  तहत  कोई  भी  मोटर  बस  झनमैंहू ह  लेबिल

 कऋधिय के  पास  प्लाती है  तो  गेट  मैन की  भ्रनुमति
 से  रुकना  चाहिये  t  प्रनमैंड  का  मतलब  ही  है
 कि  वहां  शौकीदार  ही  तहीं  होता,  हसलिमे
 किसी  की  प्रनुमति  का  सवाल  नहीं  होता  t

 इसलिमे  मोटर  वे  हैकिल्स  ऐक्ट  में  कहा  गया  है,
 झगर  चौकीदार  होता  तो  वही  फाटक  बन्द

 कर  देता,  लेकिन  जो  प्रनमैंड  गेट्स  हैं  बहां  कानून
 के  मुताबिक  झौर  बोर्ड  पर  भी  लिखा  होता  है

 from  stgs.  of  House  Report

 कि  हर  बस  ठहरे  झौर  कंडक्टर  भागे  जाय  झौर'
 सेफटी  देखने  के  बाद  बस  झागे  जाने  के  लिये

 कहे  ।

 माननीय  सदस्य  ने  कहा  कि  22,000

 ऐसे  फाटक  है  जो  अनमैन्ड  है,  उन  पर  चौकी-
 दार  भगर  रखना  है  तो  यह  जिम्मेदारी  हम
 कब  तक  निभा  सकेंगे  ?  मैं  सदन  को  बताना

 चाहता  हूं  कि  जो  22,000  अनमैन्ड  ग्रेट्स
 हैं  श्रगर  एक  अनमैन्ड  गेट  को  मैन्ड  गेट  में  परि-
 वरतित  करना  है  तो  उसके  लिये  60,000  Fo

 की  लागत  श्ाती  है  |  इसलिये  22,000
 अतमैन्ड  गेट्स  को  मैन्ड  गेट  करना  है  तो  32

 करोड़  रु०  का  खर्चा  है।  यह  तो  शुरु  में  खर्चा

 है  भौर  साथ  ही  साथ  हर  साल  इंतमाज  करने  ,
 के  लिये  30  फरोड़  to  का  खर्चा  भौर  लगेगा  ।

 श्राज  हमारी  ग्राथिक  स्थिति  ऐसी  नहीं  है  कि

 सारे  अनमंड  गेट्स  को  मैन्ड  गरेदस  में

 परिवर्तन  कर  के  32  करोड़  to  उस

 पर  खर्च  करें।  लेकिन  हम  बार-बार  रि्पू
 करेगे  और  जिन  झनमैन्ड  ग्रेट्स  पर  ज्यादा

 दुर्घटना  होने  की  गुंजाइग  है  ऐसे  प्रनमैन्डगेट्स
 को  प्राथमिकता  दे  कर  उनको  मैन्ड  गेट  में  परि-

 बलित  करने  की  कोशिश  करेंगे  |

 12.04  hrs

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE

 E.eventH  REPort

 श्री  ¥to  सी  गबई  (वलंडामा)  :

 झब्यक  महोदय,  मैं  सभा  की  बैठकों  से  सदस्यों

 की  अनुपस्थिति  सम्बन्धी  समिति  का  ii  at

 प्रतिबेदन  (हिल्दी  तथा  अंग्रेजी  संस्करण)

 प्रस्तुत  फरता  हूं  ।
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 12,05  hrs.

 CORRECTION  OF  ANSWER  TO  5.0.
 NO.  85  DATED  34TH  APRIL,  979
 RE.  VACANCIES  OF  HIGH  COURT

 JUDGES  IN  GUJARAT.

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  Mr
 Speaker,  Sir,  in  answering  supple-
 mentary  questions  On  the  24th  April,
 979  to  Starred  Question  No  85i,  I
 had  mentioned  thet  the  proposal  of
 the  Chief  Justice  of  the  Gujarat  High
 Court  for  appointment  of  Judges  in
 that  High  Court  was  received  from
 the  State  authorities  on  the  40th
 November,  o78,  I  regret  to  inform
 the  House  that  tere  was  a  slight
 error  in  the  information  given  to  the
 House  which  I  would  like  to  correct.
 While  the  proposals  regarding  all
 other  names  under  consideration  had
 been  received  on  November  30,  O78,
 the  propoculs  in  fespect  of  one  of
 the  persons  under  Consideration  had
 been  received  on  9th  May,  1978,  With
 regard  to  him  further  correspondence
 had  to  be  exchanged  with  the  State
 authorities  thereafter  and  the  process
 of  consultation  with  the  Chief  Justice
 af  India  completed.

 2.  The  omission  made  while  ans-
 wering  supplementary  questions

 et 24th  April,  979  to  Starred  Question
 No.  85]  was  brought  to  my  notice
 on  9th  May,  979  and  hence  notice
 for  making  the  cofrection  could  not
 be  given  earlier,  The  delay  In  mak-
 ing  the  statement  is  regretted.

 MR.  SPEAKER:  Shri  George  Fer-
 nandes  to  introduce  8  Bill.
 toe

 SHRI  P,  PARTHASARTHY  (Raj-
 ampet);  Sir,  I  bave  given  you  a
 notice;  Andhra  Pradesh  is  affected  by
 cyclones;  the  Minister  should  make  8
 statement;  that  is  veTy  important.

 (Acquisition  ete.)  Amdt,  Bill
 MR.  SPEAKER:  Now,  we  are  on

 some  other  matter,  I,  will  be  allowed
 in  due  course,

 SHRI  P  PARTHASARTHY:  Is
 the  Minister  ready  to  make  a  state-
 ment  ?

 MR.  SPEAKER-.  There  js  a  calling
 attention.  The  Minister  must  get  the
 information;  let  us  go  on  orderly.
 The  Minister  is  not  responsible  for
 thi:  We  would  discuss  the  matter,

 2.07  hrs.

 HINDUSTAN  TRACTORS  LIMITED
 (ACQUISITION  AND  TRANSFER  OF
 UNDERTAKINGS)  AMENDMENT

 BILL*

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  I
 beg  to  move  for  leave  to  introduce  a
 Bil)  to  amend  the  Hindustan  Tractors
 Juimited  (Acquisition  and  Transfer  of
 Undertakings)  Act,  1978, -_

 MR.  SPEAKER:  The  question  js:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Hindustan
 Tractors  Limited  (Acquisition  and
 transfer  of  Undertakings)  Act,  1978."

 The  motion  was  adopted,

 SHR]  GEORGE  FERNANDES:  I
 introduce  the  Bill,

 i

 MR,  SPEAKER:  Before  we  proceed
 to  mattery  to  be  raised  under  Rule
 377,  I  would  like  to  put  the  record
 straight  about  certain  things  which
 happened  on  Thursday  last.  While  we
 were  discussing  the  adjournment
 motion,  the  hon.  Member,  Shri  Qu-
 reshi,  raised  certain  objections  and
 gave  an  impression  that  I  have  been
 more  liberal  to  ruling  Party  members
 rather  than  ihe  opposition  Members.
 I  would  Jike  to  place  before  the  House
 the  actual  time  taken  by  the  various

 ire
 *Published  in  Gazette  of  ‘India  Ex  trordinary  Part  II,  section  2,  dated

 4-§-3975.
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 parties,  The  total  time  taken  on  dis-
 cussing  this  adjournment  motion  is  3
 hours  20  minutes,  out  of  that  92  minu-
 tes  were  taken  by  the  mover,  Shri
 Banatwalla.  After  deducting  that,  the
 balance  is  2  hours  48  minutes)  The
 time  allotted  for  the  Janata  Party  is
 i  hour  38  minutes  and  the  time  taken
 by  it  is  l  hour  39  minutes,  one  minute
 more,  The  time  allotted  to  the  Opposi-
 tion  is  4  hour  ten  minutes  and  the
 time  taken  is  one  hour  nine  minutes.
 So  far  as  the  Congress  Party  itself,  to
 which  Shri  Qureshi  belongs,  is  con-
 cerned,  the  time  allotted  js  9  minutes
 and  the  time  taken  is  33  minutes,

 SHRI  MOHD.  SHAFT  QURESHI
 (Anantnag):  J  said,  you  have  been
 lenient,  not  partial,

 MR.  SPEAKER:  I  dig  not  want  to
 Use  that  word;  I  alwaéys  try  to  use
 very  proper  words  in  the  House,  but
 sometimes  a  mistake  may  be  there.

 39.40  hrs.
 MATTERS  UNDER  RULE  377

 (i)  NoN-rMPLEMENTATION  OF  ARBITRA-
 TION  AWARDS  re,  WACE  INCREASE
 OF  WORKERS  IN  THE  CEMENT  INDUS-
 TRY,

 SHRI  K,  RAMAMURTHY  (Dha-
 rmapuri):  Mr.  Speaker,  Sir,  on
 May  3,  979  the  hon.  Minister  of  In-
 dustry  made  a  statement  in  the  Lok
 Sabha  in  connection  with  the  recom-
 mendations  of  the  high  level  com-
 mittee  on  cement  industry.  He  has
 inter  alia  stated  “having  regard  to  the
 expiry  of  the  earlier  pricing  period
 by  March  3i,  1979,  the  Government
 had  decided  to  examine,  in  the  first
 instance,  the  more  important  recom-
 mendations  relating  to  pricing  ang  in-
 centives  and  deal  with  the  other  con-
 clusions  and  recommendations  of  the
 Committee,  in  appropriate  manner  at
 a  jJater  stage.”  He  has  given  a  three-
 tier  system  of  retention  prices  at
 Rs,  i55,  Rs.  205  and  Rs.  220  per  tonne
 respectively  for  the  low  cost,  medium
 cost  and  high  cost  units,  The  price
 per  bag  has  gone  up  by  Rs.  1,35.  He
 has  contended  that  the  jncrease  in
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 wages  has  led  to  the  demand  for  price
 increase,

 I  wish  to  state  here  that  in  reply
 to  a  short  notice  question  during  the
 winter  session  of  this  House  of  1978,
 in  which  [  raised  the  supplementary
 question  of  non-implementation  of
 present  and  past  arbitration  awards
 about  wages  increase  to  the  cement
 tudustry  workers,  who  number  about
 a  lakh,  and  in  that  background  no  in-
 crease  in  price  of  cement  should  be
 agreed  by  the  Government,  Shri
 George  Fernandes  readily  agreed  with
 my  contention  and  assured  that  no
 price  increase  would  be  allowed  {ill
 the  management  implemented  the
 present  and  past  arbitration  awards
 throughout  the  country.  I  gave  the
 illustration  of  India  Cements,  Sankari,
 Tamil  Nadu,  which  has  not  so  far
 implemented  the  arbitration  award
 fully.  Because  of  paucity  of  time  I
 would  not  like  to  take  thig  opportunity
 for  enumerating  the  managements
 which  have  not  so  far  implemented
 these  wage  awards.  |  have  a  ful]  list
 with  me.  Being  a  trade  unionist,  the
 hon,  Minister  knows  fully  well  that
 these  awards  have  not  at  all  been  im-
 plemented  in  regard  to  contract
 labour,  casual  workers  and  temporary
 workers  in  the  cement  industry.  I
 neeq  not  say  that  there  are  about  30
 per  cent  of  workerg  in  the  cement
 industry  who  have  all  come  under  the
 above  category.  I  would  like  to  urge
 the  Government  that  it  should  not
 pander  to  the  plate  of  the  cement  in-
 dustrialists  of  the  country  who  have.
 not  cared  to  implementeg  the  wage
 awards,  for  which  the  present  price
 increase  is  being  given,

 I  demand  that  till  the  managements
 implement  the  past  and  present
 awards,  the  Government  should  keep
 in  abeyance  the  implementation  of  the
 new  three-tier  system  of  retention

 price.

 Sir,  with  your  permission,  I  also
 urge  the  hon,  Minister  of  Industry  to
 convene  a  meeting  of  the  represen-
 tatives  of  labour  ang  management
 immediately  to  settle  the  fesue  of  im-
 plementation  of  arbitration  awards.
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 (i)  Darna  By  crkTarN  Menners  oF
 Lox  Sanaa  serorne  Krrsur  Baawan
 DEMANDING  ABOLITION  OF  SYSTEM  oF
 CONTRACT  LABOUR  BY  Foop  Cogroratron
 or  InprA,

 SHR]  RATANSINH  RAJDA  (Bom-
 bay  South):  Under  rule  377,  I  wish
 to  raise  the  following  matter.  Five
 hon,  Members  of  the  Lok  Sabha  are
 staging  a  dharna  in  front  of  Krishi
 Bhawan  as  a  last  resort,  after  ex-
 hausting  al]  the  avenues  for  demand-
 ing  justice  from  ihe  Ministry  of  Agri-
 culture.  Their  demand  js  tg  abolish

 the  contract  system  prevalent  in  the
 Foud  Corporation  of  India.  The  Minis-

 'ter  of  State  for  Agriculture,  Shri
 Bhanu  Pratap  Singh,  had  assured  the
 House  that  the  contract  system  would
 be  done  away  with.  Contrary  thereto,
 contractors  or  thekedars  are  being
 given  free  hand  to  exploit  the  labour-
 ers,  These  MPs  had  approached
 several]  authorities,  including  the
 Minister  concerned  and  even  the
 Prime  Minister,  When  all  their  efforts
 have  gone  in  vain,  they  have  no  alter-
 native  but  to  resort  to  dharna  in  front
 of  Krishi  Bhavan.  The  labourers  of
 FCI  had  already  demonstrated  against
 ihe  contract  system;  and  they  too  had
 gone  on  fast  in  front  yf  the  residence
 ‘of  the  Minister  concerned.  The
 replies  given  by  the  Ministers  are
 contradictory  and  a  complete  confu-
 sion  with  regard  to  the  policy  obtain-
 fing  in  the  matter  prevails.  Under  the
 circumstances,  it  js  incumbent  upon
 the  Minister  of  Agriculture  to  clarify
 the  position  and  make  a  statement  in
 the  House  on  the  subject,  Therefore
 I  demand  that  the  obsolete  contract
 syaiem  must  be  abolished  and
 labourers  be  freed  from  the  clutches
 of  the  vested  interests.

 (iii)  Reporrep  LACK  OF  SUPPLY  OF  GAS
 TO  CALCUTTA  UNIVERSTY  RESULTING  IN
 STOPPAGE  OF  ACADEMIC  AND  RESEARCH
 ACTIVITIES  IN  DeprT.  OF  APrLIzpD  Par-
 sics.

 PROF.  DILIP  CHAKRAVARTHY
 (Calcutta  South):  Sir,  under  rule  377,

 I  wish  to  reise  the  following  matter:
 I  would  lke  to  raise  very  serious
 matter  of  very  urgent  public  impor-
 i009  LS—0,
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 tance,  relating  to  the  functioning  of
 the  Department  of  Applied  Physics of  the  Calcutta  University.  I  am  in-
 formed  repeatedly  that  hte  Depart- ment  in  question  is  experiencing
 great  difficulty  in  procuring  gas  for
 glass  blowing.  The  supply  of  gas  is  a
 very  urgent  ingredient  for  carrying
 on  normal  academic  work  of  the  De-
 partment  of  Applied  Physics  of  the
 University  of  Calcutta,  This  is  also
 necessary  for  carrying  on  research
 work  of  applied  science  in  the  labora-
 tory.

 The  supply  of  gas  from  Durgapur
 has  become  very  irregular,  and  on
 many  occasions  in  the  past,  it  was
 found  that  the  gas  supplied  from
 Durgapur  was  not  of  right  pressure
 for  gas  blowing.

 I  am  informed  that  Sir  Rash  Behary
 Ghosh,  Professor  of  Applied  Physics
 University  of  Calcutta  sent  repeated
 representations  to  hon.  Shri  H.  N.
 Bahuguna  as  early  as  on  l83th  Sep-
 tember,  978  intimating  the  predica-
 ment  of  the  Department  as  well  as  of
 the  University  for  lack  of  supply  of
 gas  for  carrying  on  normal  academic
 work,  including  research  activities.
 Strangely.  the  Ministry  did  not  think
 it  wise  either  to  respond  to  the  cor-
 respundence  or  to  solve  the  problem.

 I  draw  pointed  attention,  through
 you  Sir,  to  the  stoppage  of  academic
 and  research  activities  of  the  Uni-
 versity  of  Calcutta  for  lack  of  supply
 of  gas  of  right  pressure  for  glass
 blowing  and  hope  that  the  Govern-
 ment,  and  particularly  the  Ministry
 af  Petro-Chemicals  will  take  special
 care  in  seeing  that  the  prayer  of  the
 University  of  Calcutta  is  responded
 to,  without  any  further  loss  of
 time.

 (iv)  Resentment  tw  ANDHRA  PRADFsHt
 OVER  REPORTED  MOVE  TO  SHIFT  REGIONAL
 orrice  or  Nationa,  Sens  Corpora
 "TON  FROM  VIJAYAWADA,  ’

 SHRI  K.  SURYANARAYANA
 (Eluru):  Sir,  under  rule  377,  I  wish

 to  raise  the  following  matter:
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 I  would  like  to  bring  to  the  notice

 of  the  Government,  and  of  the  House
 the  wide  resentment  created  among
 the  farmers  of  the  coastal  districts  of
 Andhra  Pradesh  by  the  reported  move
 of  the  National  Seeds  Corporation  to
 shift  its  regional  office  with  godowns
 from  Vijayawada  to  Hyderabad.  A
 representation  has  already  been  sent
 in  this  matter  to  the  Minister  of
 Agriculture  and  Irrigation,  Govern-
 ment  of  India  by  the  MLAs  of  the  area
 belonging  to  different  political  parties,

 By  shifting  the  NSC’s  regional  office
 from  Vijayawada,  the  production  of
 seeds  in  the  State  will  be  seriously
 affected,  and  severe  losses  will  be
 caused  to  the  farmers  who  have  been
 helping  in  the  productions  of  quality
 seeds  (paddy)  during  the  last  45
 years,

 The  regional  office  with  godowns
 was  sect  up  in  39838  by  the  Govern-
 ment  of  India,  keeping  in  view  all  the
 basic  needs  for  the  production  of  seeds
 and  the  enterprising  farmers  of  the
 coustal  districts,  using  latest  agricu]-
 tural  techniques,  have  been  supplying
 quality  seeds  to  many  regiuns  of  the
 country  all  these  years

 Located  at  Adigoppula  and  Venk-
 tramannagudem  in  the  rice-growing
 areas  are  the  seed  production  centres
 developed  with  financial  aid  from  the
 World  Bank.  They  are  producing
 foundation  seeds  and  their  work  can
 be  supervised  more  conveniently  by
 the  NSC’s  regional  office  at  Vijaya-
 wada  than  the  Agricultural  Univer-
 sity  area  situated  at  Hyderabad.

 The  argument  of  the  management
 of  NSC  that  because  the  headquar-
 ters  of  the  South  Central  Railway  is
 located  at  Secunderabad,  wagons  will
 be  ensily  available  for  the  export  of
 seeds  if  the  regional  office  is  located
 at  Hyderabad,  is  untenable.  Such
 exports  were  being  carried  on  from
 Vijayawada  for  the  last  5  years
 without  any  serious  problems.  Seeds
 were  being  exported  from  Vijaya-
 wada  when  the  entire  area  was  earlier
 under  the  Southern  Railway,  whose
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 Head  Office  is  situated  at  Madras.

 As  per  production  schedules  for
 1979-80,  seeds  are  to  be  produced  in
 900  acres  in  the  coastal  districts,
 while  only  3  acres  set  apart  for  the
 purpose  in  the  Telengana  area,
 Therefore,  there  is  all  the  more  neces~
 sity  for  the  regional  office  of  NSC  to
 function  at  Vijayawada.

 It  is  learnt  that  some  interested
 officers  have  proposed  the  idea  of
 shifting  the  regional  office  of  NSC  to
 Hyderabad  to  facilitate  their  stay
 near  to  the  city  of  Hyderabad,  which
 is  against  our  national  policy,  viz.
 that  industries,  particularly  agro-
 based  industries,  should  be  in  the
 rural  areas,  and  not  near  metropoli-
 tan  cities.

 The  Minister  of  Agriculture  and
 Irrigation  is  requested  to  Jook  into
 this  matter  and  see  that  the  move  to
 shift  the  NSC’s  regional  office  from
 Vijayawada  is  dropped,  so  that  the
 programmes  of  production  of  qua-
 lity  seeds  and  their  exports  to  other
 regions  go  on  unhampered

 (v)  REPORTED  UNSATISFACTORY  SER-
 vice  ConpDITION  IN  INDIAN  COOPERA-
 tion  Misston  Hrawway  Progect
 (NEPAL).

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Sir,  under  rule  377,

 I  wish  to  raise  the  following  matter:

 The  unsatisfactory  service  condi-
 tions  in  the  Indian  Cooperation  Mis-
 sion  Highway  Project  (Nepal)  and
 the  heavy  victimization  and
 repression  being  resorted  to  by  the
 Nepal  Government  to  crush  the  pre-
 sent  agitation  of  the  employees  for
 their  legitimate  hasic  demands,  were
 raised  in  this  House  on  April  30,
 979  through  a  Starred  Question  No.
 932.  Now  it  has  further  come  to  no-
 tice  that  7  Indian  workers  have  been
 arrested  by  the  Nepal  Police  without
 amy  reason,  solely  to  create  a  reign
 to  terror  amongst  the  Indian  emp-
 loyees  fighting  for  their  just  cause  in
 a  democratic  manner.  The  arrested
 7  employees  have  been  terminated
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 from  service,  and  the  agitating  emp-
 loyees  are  being  forced  to  resume
 duty  by  the  Administration,  with  the
 help  of  Armed  Police  at  the  point  of
 bayonet.  It  may  be  stated  as  to  what
 steps  have  been  taken  by  the  Govern<
 ment  for  the  release  of  7  Indian
 workers  who  are  still  in  jail.  They
 should  also  intervene  with  the
 Nepal  Government  about  their  resort-
 ing  to  ruthless  repression  aimed  at
 terrorizing  the  Indian  workers  who
 are  serving  there  for  a  long  time.
 These  workers  were  assured  of  alter-
 native  employment  in  1973.  Hence
 the  question  of  their  absorption
 should  be  finalized  as  well  as  the  re~
 lease  of  the  arrested  workers  should
 be  ensured.

 (vi)  AMENDMENT  To  PASSENGERS
 TRAVE  LING  BY  TINSUKIA  Matt.

 SHRI  ISMAIL  HOSSAIN  KHAN
 (Barpeta):  Sir,  under  rule  377,  I
 make  the  following  statement  on  a
 matter  of  urgent  public  importance.

 From  Ist  November,  978  Assam  and
 other  North  Eastern  States  are  linked
 with  New  Delhi,  the  capital  of  India,
 by  a  vuperfast  train,  Tinsukia  Mail.
 By  introducing  this  train,  the  Rail-
 way  Minister  promised  some  better
 amenities  to  the  second  class  passen-
 gers  on  its  bruad  guage  portion  from
 Nev  Delhi  to  New  Bongaigaon  and
 over-all  saving  in  running  time  of
 about  I0  hours  than  the  old  time  table.
 It  was  welcomed  by  all  the  passen-
 gers  as  it  ran  punctually  for  a  few
 davs

 Trouble  began  with  the  change  of
 time  table  with  effect  from  lst  April,
 1979.  The  superfast  Tinsukia  Mail
 Train  runs  every  day  late  by  2  to  7

 hours.  Better  amenities  provided
 for  the  passengers,  e.g.  dining  car,
 vestibuled  and  cushioned  berths  are

 regularly  irregular.  I  Class  AC

 Sleeper  Coach  is  provided  thrice  a

 week  and  that  too  is  without  bed  rolls

 and  proper  maintenance.  The  tram

 superintendent  does  not  attend  the

 train  regularly.  There  is  nobody  to
 hear  the  public  complaint  in  his
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 absence.  On  several  occasions,  the
 train  rms  without  light  and  fan.
 Even  there  is  no  provision  of  drinking
 water  in  these  hot  days.  It  is  seen
 that  on  7-5-79  the  train  ran  without
 water  even  in  bath  room  from  Mugal-
 sarai  to  Allahabad.  When  it  was  re-
 ported  to  the  Guard,the  took  no  step
 and  asked  the  passengers  to  pull  the
 chain.

 There  was  nobody  to  check  the  un-
 authorised  passengers  on  284-79;
 when  it  entered  Bihar  State,  one  of
 our  MPs  was  threatened  to  be  thrown
 out  of  the  train  when  he  objected  to
 the  entrance  of  a  man  into  his  com-
 partment.

 Even  in  the  AC  sleeper  in  which  we
 were  travelling,  about  72  boys  en-
 tered  into  our  compartment  at  Dana-
 pur  and  threatened  us  that  if  they  are
 not  allowed  to  travel,  then  the  train
 would  he  detained  for  indefinite  time.
 There  was  no  security.  We  were
 completely  helpless.

 On  that  day  there  was  no  dining
 car  as  a  result  of  which  passengers
 were  without  breakfast.  food,  etc.
 This  is  not  an  isolated  incident,  Tra-
 velling  by  Tinsukia  Mail  from  Mugal-
 sarai  to  Sahebganj  is  a  terror.  In  this
 portion  of  journcy,  there  is  no  ad-
 ministration  and  no  supervision.  Pas-
 sengers  at  their  own  will  travel  with-
 out  any  valid  ticket.  There  is  fre-
 quent  chain  pulling  in  this  portion.
 The  dining  car  was  looted  at  Patna
 in  |  April,  978  and  passengers  were
 terrorised.  No  security  arrangement
 is  there  for  the  safety  of  the  passen-
 gers.

 I  draw  the  attention  of  the  hon.
 Minister  find  out  the  reasons  why
 by  the  old  time  table  the  train  ran
 on  time  peacefully  whereas  with  the
 new  time  table  with  effect  from  ist

 April,  979  all  the  irregularities
 began.

 I  also  appeal  to  the  hon.  Railway
 Minister  to  keep  his  promise  for  better

 amenities  to  the  passengers  and
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 maintain  punctuality  of  the  train,
 Otherwise,  the  railway  authorities
 will  have  no  moral  right  to  charge
 superfast  charges  from  the  passengers.

 I  further  request  the  hon.  Minister
 to  provide  drinking  water  in  this  train
 like  all  other  superfast  trains’in  our
 country,  which  38  most  essential  in
 these  hot  days,

 It  is  also  requested  that  the  hon.
 Railway  Minister  may  revise  the  exis-
 ting  time  table  of  Tinsukia  Mail  to
 avoid  all  the  anomalies.

 I  request  the  hon.  Railway  Minus-
 ter  to  arrange  for  every  precautjonary
 measure  to  minimise  the  sufferings  of
 the  passengers  travelling  by  Tinsukia
 Mail.

 (vii)  INCREASE  IN  PRICE  OF  sTAPLE
 YARN  ETC,  NEEDED  BY  COTTAGE  AND
 SMALL  SCALE  INDUSTRIES  IN  TANDA,
 DIstTRIcT,  FatzApap,  U.  P,

 SHRIMATI  MOHSINA  KIDWAI
 (Azamgarh):  Sir,  I  would  like  ४0
 bring  to  the  notice  of  the  Govern-
 ment  and  the  House’  the  problem
 faced  by  cottage  and  small  scale  in-
 dustires  in  Tanda,  District  Faizabad,
 U.P.  In  Tanda  more  than  8,000  power-
 looms  and  5,000  handlooms  are  being
 run  by  cottage  and  small  scale  indus-
 tries,  which  is  equivalent  to  the  pro-
 duction  of  36  mills.  The  daily  con-
 sumption  of  staple  yarn  is  400  bales,
 with  the  help  of  which  4  lakh  metres
 of  cloth  are  being  manufactured
 everyday.  The  industry  employs
 more  than  one  lakh  people.  The  staple
 yarn  is  supplied  to  the  weaver
 through  agents  of  qd  mill-owners  who
 have  got  their  depots  located  in
 Tanda,  The  price  of  staple  yarn  in
 4975  was  Rs.  75  per  bundle  of  5  kg.
 In  February  1079,  the  price  preva-
 lent  was  Rs.  90/82  per.  5  kg.  Sud-
 denly  in  the  last  one  or  one  and  a
 half  months,  the  price  has  shot  up  to
 Rs.  02  per  5  kg.

 Therefore,  it  has  resulted  in  ine
 crease  of  Rs.  26  per  bundle  or  Rs.  500
 per  bale.  With  total  consumption
 of  400  bales  per  day,  Rs.  2  lakhs  per
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 day  is  being  drained  off  by  mill-ow-
 ners,  due  to  sheer  carelessness  of  the
 Government.

 Earlier  in  972  when  such  a  situa-
 tion  had  arisen,  the  Central  Govern-
 ment  had  issueg  an  order  No.  180/4/
 72-Tax  (F),  which  stipulated  that  50
 per  cent  of  the  production  would  be
 supplied  to  the  weaver  at  Rs.  52  per
 bundle,  and  the  mills  were  allowed  to
 dispose  of  the  balance  50  per  cent  of
 the  production  in  the  open  market.

 With  the  present  alarming  increase
 in  the  price  of  staple  yarn  and  chemi-
 cals,  the  situation  has  become  very
 difficult.  If  appropriate  action  is  not
 taken  by  the  Government  at  an  early
 stage,  the  handloom  and  powerloom
 sector  will  diminish  soon,  and  mure
 than  35  lakh  weavers  will  be  ren-
 dered  unemployed.  Consequently,  it
 will  become  a  serious  problem  for
 the  State  and  the  country  in  general.

 I,  therefore.  request  the  Cential
 Government  to  bring  staple  yarn  and
 chemicals  under  the  Essential  Com-
 modities  Act,  production  and  sale  of
 yarn  should  be  regulated,  staple  yarn
 price  should  be  fixed  by  the  Tarwf
 Board  and  the  Tariff  Board  should
 have  a  representative  of  the  weavers
 and  depots  should  be  set  up  for  sale
 of  staple  yarn  and  the  Government
 should  take  steps  for  setting  up  8
 composite  dyeing,  printing  and  finish-
 ing  plant  at  Tanda  to  enable  the
 weavers  to  get  their  raw  material  at
 moderate  rates.

 श्री  हुकस  देव  नारायण  यादव

 (मधुबनी)  :  मेने  भी  377  में  लिख  कर

 दिया  है  t  वह  श्राता  नही  हैं  |

 अध्यक्ष  महीदय  :  देखेगे  |

 (viii)  NEED  TO  ALTER  THE  DURATION
 or  THE  Financial  YEAR  In  INDIA,

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  Mr,  Speaker,  by
 your  leave,  I  proceed,  under  rule  377,
 to  make  the  following  statement  on  a
 matter  of  urgent  public  national
 importance,
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 On  April  25,  1979,  the  Minister  of

 State  in  the  Ministry  of  Finance,  Shri
 Satish  Agarwal,  replying  to  one  of  the
 matters  I  had  raised  during  the
 debate  on  the  Finance  Bill,  stated  that
 the  question  of  changing  the  present
 financial  year  (from  Ist  Apri]  to  3lst
 March  of  the  subsequent  year)  had
 been  examined  by  the  Ministry  of
 Finance  and  a  decision  had  been  taken
 not  to  change  it.

 It  is  somewhat  strange  that  the
 Indian  financial  year  continues  to  be
 tailored  or  linked  to  the  British  finan-
 cial  year  even  after  three  decades  of
 Independence.  The  British  Govern-~
 ment  had  conveniently  fixed  the  finan-
 cial  year  ending  on  the  3ist  March
 for  Britian,  as  well  as  for  the  British
 Empire,  including  the  colonies.  It  was
 convenient  for  them,  in  the  natural
 climatic  conditions  of  Britain,  because
 during  the  severe  winter  months
 from  December  to  March,  out-door
 works  are  difficult  of  execution.  How-
 ever,  luring  this  winter  period,  they
 frame  their  budget,  outline  their
 projects  and  prepare  plans  before~
 hand,  for  continuous  execution  during
 the  working  season  from  April  to
 October.  That  is  the  reason  why
 the  duration  of  the  financial  year  in
 Britain  was  determined  and,  so  far  as
 India,  Burma  and  Ceylon  (now
 named  Sri  Lanka)  were  concerned,
 the  convenience  of  Britain’s  Finance
 Deparment  rejgned  supreme,  because
 Britain  had  no  development  program-
 me  for  India  beyond  her  own  interests
 and  requirements.

 The  Commercial  and  Industrial
 Year  in  India  commences  more  or  less
 in  late  October,  or  early  November,
 ive.  from  the  beginning  of  Vikram
 Samvat  year  soon  after  the  harvest  of
 the  Kharif  crop  and  sowing  of  the
 rabi  crop.  Moreover,  as  far  as  I
 am  aware,  neither  the  Mughals  im  the
 North,  nor  Shivaji  and  the  Marathas
 in  the  South,  reckoned  the  financial

 year  from  April  l  to  March  81.  Fur-
 ther,  the  financial  year  has  a  varia-
 ble  duration  in  different  countries  of
 the  world.

 Rule  377  298

 The  Administrative  Reforms  Com
 mission,  headed  by  the  present  Prime
 Minister...

 MR.  SPEAKER.  Including  you.

 SHRI  HAR]  VISHNU  KAMATH:..,
 headed  by  the  present  Prime  Minister,
 of  which  I  was  a  member,  after  consi-
 dering  the  various  suggestions  and

 alternatives,  had  recommended  that
 the  financial  year  commencing  from
 lst  November  would  be  the  most  sui-
 table  for  Indian  conditions  and  re-
 quirements,  The  time  has  come  when  a
 study  in  depth  of  this  important  issue
 should  be  undertaken  by  a  Parliamen-
 tary  Committee,  assisted  by  economic
 and  financial  experts,  in  consultation
 with  the  Central  and  State  Govern-
 ments  and  a  decision  should  be  rea-

 ched,  if  possible,  well  before  the

 beginning  of  the  §th  decade  of  this

 century.

 The  Government  is  somewhat  aller-

 gic  to  the  issue,  and  may  be  averse  to

 setting  up  a  Committee.  That  is  why
 I  have  suggested  a  Parliamentary
 Committee  under  your  direction  and

 guidance  for  this  purpose.  Now  that

 the  Minister  is  present  here,  I  do  not

 know  whether  he  will  make  some
 statement.

 MR.  SPEAKER:  On  an  important
 question  like  that,  he  may  not  do  it,

 SHRI  HARI  VISHNU  KAMATH:
 The  other  day,  Mr.  Kundu....

 MR  SPEAKER:  He  had  already,
 given  the  decision  (Interruptions).
 Give  him  some  time  to  think  over  it.
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 GOA,  DAMAN  AND  DIU  BUDGET,
 979-80—GENERAL  DISCUSSION
 AND  DEMANDS  FOR  GRANTS  ON
 ACCOUNT  (GOA,  DAMAN  AND

 DIU),  ‘  1979-80

 MR,  SPEAKER:  The  House  will
 now  take  up  discussion  on  the  Goa,
 Daman  and  Diu  Budget.  If  tre  House

 agrees  both  the  item  Nos.  Il  and  2

 may  be  taken  up  together.

 MAY  “4,  i979

 Two  hours  have  been  suggested  for

 discussion  on  these  items.  I  think  the

 house  agrees.
 Motion  m.uved:

 Demands  for  Grants  on  Account  (Union  Territor)  of  Goa,  Damen  rnd  Dns  for  970-80  sudan  tte
 fe

 (
 Vote  of  the  Lok  Sabha

 Goa,  Daman  &  Diu  Budget,  79-80  Genl,  0
 Dis,  and  DG.  on  AccOunt  (Goa,  Daman  &  Diu),  wo-0d

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Ci;  .ia)  Account  shown
 in  the  fourth  column  of  the  Order
 Paper,  be  grarted  tu  she  Preurent
 out  of  the  Consolidated  Fund  of  the
 Union  Tearr:tory  cf  Goa,  Daman  and

 Diu,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,
 1980,  in  respect  of  the  hends  of
 demands  entcred  the  second
 column  thereof  against  demands
 Nos,  ]  t  26.”

 in

 «  the

 No,  of  Amount  ol  Demand  for  Amount  of  Denwunt  fox
 Demand  Name  of  Demand  Grant  on  account  voted  Giantonarount  ty  be

 by  the  Gua,  Daman  and  submited  to  tht  Vote  of
 Tau  Legislature  on  the  House

 3-3-1979

 I  2  3  j

 Revenue  Capital  Revcnue  Cupital
 Rs  Rs  te,

 7  Union  Terntory  Legislature
 and  Elections  :  1,64,000  4.11,000°

 2  Miscellaneous  General  Services  17,86,000  44,64.c00

 3  Administration  ui  Justice  3,40,000  8,51,000,  .

 4  Land  Revenue,  Stamps  and
 Registration  :  है  ‘  3356,000  B,89,000  न

 &  State  Fxcie,  Sales  Tax  and
 other  Taxes  and  Duties,  375,000  ,89,c00  oe

 5  Taxes  on  Vehicles  .  88,000  2,21,000  as

 7  Police  and  Fire  Services  :  26,97,000  67,44,000

 8  Jails  .  ;  |  1,95,000°  4,88,000,

 9  Stationery  and  Prinitng  4,50,000  as  11,25,000  ee

 10  «Other  Generl  Services  1,88,000  472,000  .

 it  Peation  12,67,000  न  31,66,000
 —
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 i  2  3  4

 Rs,  Rs.  Rs,  Ra.

 ta  Public  Works,  Housing  and
 Urban  Development  48,79,000,  64,19,000  1,21,98,000  —,60,48,000

 79  Roadsand  Bridges.  Pi  22,686,000  36,32,000  36.71  000  90,78,000

 TA  Education,  Art  and  Culture,  1,76,45,000  2.78g,of0  —  4,47,9,G00  7,423,000

 ¥5  Medical,  Family  Welfare  and
 Public  Health,  Sanitatian  and
 Water  Supply  1,10,65,000  46,00,000  2,56,6i.000  —_,T5,00,000

 16  Information  and  Publicity  नि  255.000  6.98.000  a

 74  Labour  and  Employment  ‘  9,72,000,  24490, 000

 iB  Socal  Security  and  Welfare,
 Rehefon  account  of  Natwal
 Calamuitics  and  Food  11,78,000  —  1,50,25,000  29,46,000  —  3:75,60,000

 i9  Gooptration  aud  Community
 Dey  clopment  By  7T,000  gy.  Bt  000  34,x8,0c0  24,52,000

 200  Other  Reonomie  Services  and
 Miaut+  and  Mun  tals  OOD  I4,72,000  ५५

 ot  cenltu  and  Atbed  Services  60,47,000,  64.07  GOO  Wg?  116,000  1,60,17,000

 22  Erngation  and  Powe:  Proyucts  1,16,67,000  1504)  00ur  2,98  66,000,  3:98, 52.000

 24  Tundustries  9.52,000  20,9200  235  82,000  52,  29,000

 a¢  Road  amd  Water  Transport  Ser-
 vice  (Including  Ports)  9134,000  2.65  000  23,394,000  Salg  000

 25  “Loar  By  17,000  डर  50,000  ‘T2.91,000,  56,25.u000

 260  Loans  and  Advantcs  by  Union
 Terittury  Govcrmncnt  L0,32,000  _  23,79,000°

 ee  ee

 SHRI  EDUARDO  FALEIRO
 .(Mormugao):  Mr.  Speaker,  Sir,  be-
 fore  T  proceed  further,  may  I  get  a
 clatification  from  the  Government?
 And  the  clarification  is  in  this  direc-
 tion.  Mr.  Speaker,  Sir,  we  are  not
 actually  discussing  the  Budget,  we
 are  discussing  the  Vote  on  Account
 for  a  period  not  less  than  5  months.
 It  happens  to  be  a  second  Vote  on  Ac-
 count  «as  far  ag  the  financial  year  of
 Goa  is  concerned  The  first  was  for
 3  months  and  now  we  have  the
 second  Vote  on  Account  for  5  months.

 Now,  in  view  of  the  period  which
 the  Vote  on  Account  is  going  to  co-
 ver,  the  discussion  will  not  be  merely
 a  formal  one  or  should  not  be  merely

 a  formal  one  as  it  is  in  the  case  of
 Vote  on  Account  generally,  but  one
 will  be  entitled  to  go  into  the  adminis-
 trative  problems,  into  the  questions
 on  administration,  as  one  goes  when
 one  discusses  the  Budget.  Sir,  I
 am  raising  this  point  because  a  cou-
 ple  of  months  ago  the  Pondicherry
 Budget  was  being  discussed  here.
 At  that  time  a  point  was  raised
 that  many  of  the  issues  to  be  con-
 sidered  here  and  to  be  made  by
 the  Members  would  bo  such  that  the

 ¥inance  Minister  who  is  Mr,  Agar-

 wal,  who,  I  must  put  on  record,  has
 all  our  appreciation  for  the  brilliant
 way  in  which  he  is  tackling  his
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 portfolio,  —  in  spite  of  that  he  has
 his  own  limitations—won’t  be  able
 to  deal  with  all  the  administrative
 problems.  He  is  only  concerned
 with  the  financial  aspects  of  them
 and  therefore,  we  had  asked  at
 that  time  that  the  Home  Minister
 may  be  present  and  give  replies  to
 several  of  the  queries  and  points  and
 suggestions  that  may  be  made.  Now,
 he  is  casually  here,  I  do  not  know  if
 he  has  come  for  this  purpose  because
 last  time  he  was  not  there  and  he
 was  not  asked  for  by  the  Chair
 May  I  know  that  if  I  raise  some
 points  here,  whether  they  will  be
 replied  by  the  Home  Minister  or
 what  is  the  position,  or  they  will
 not  be  replied  at  all?  If  they
 are  not  going  to  be  replied  at  all,
 if  the  Finance  Minister  alone  is  go-
 ing  to  reply  to  the  debate,  in  that  case
 those  points  cannot  be  raised.  If
 the  Home  Minister  also  is  going  to
 reply  to  the  debate,  along  with  the
 Finance  Minister,  then  I  will  raise
 those  points.  So,  may  I  know
 where  I  will  stand?

 MR.  SPEAKER:  I  do  noi  come  into
 the  picture.  It  js  open  to  him  to
 reply.

 SHRI  EDUARDO  FALEIRO:  May
 I  know  it  from  the  hon  Minister?

 MR.  SPEAKER:  Mr.  Mandal,  are
 you  replying  to  any  of  the  points
 relating  to  the  Administration  and  all
 that?

 THE  MNNISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL
 MANDAL):  As  you  direct,  Sir.

 MR.  SPEAKER:  I  cannot  direct
 you  in  these  matters,  It  ig  up  to  you.
 If  you  are  ready,  you  can  answer
 them.

 SHRI  DHANIK  LAL  MANDAL:
 I  will  answer  them.

 MR.  SPEAKER:  You
 that  is  all  right.

 SHRI  EDUARDO  FALEIRO:  Sir,
 when  the  Budget  was  being  presen-

 are  ready,

 ted,  I  had  raiseg  this  doubt  that  if  it
 is  a  Vote  on  Account  and  if  the  Presi-
 dent's  Rule  is  to  remain  in  force
 only  for  a  period  of  six  months,  if
 at  the  end  of  the  period  of  six
 months  elections  are  to  take  place,
 in  that  case  why  don’t  pou  ask  for  a
 Vote  on  Account  only?  Why  are
 you  presenting  the  Budget?  Now,
 Sir,  when  you  are  presenting  the
 Budget  and  also  asking  for  a  Vote
 on  Account,  it  generally  means
 that  the  Budget  cannot  be  discusseq  in
 full  due  to  shortage  of  time  and  since
 a  longer  time  will  be  required  for
 discussion  of  the  Budget  and  the
 Demands,  g  Vole  on  Account  i:  gene-
 rally  sought,  that  is,  when  the  Vote  on
 Account  is  sought  along  with  the  pre-
 sentation  of  Budget,  this  is  generally
 the  impression.
 ‘12,34  brs.

 {Mr.  Deputy  Speaker  in  the  Chair]

 Mr,  Deputy-Speaker,  Sir,  now  an
 assurance  had  been  given  by  the  Gov-
 ernment  that  we  will  have  elections  in
 that  Territory  within  a  period  of  six
 months.  If  it  is  so,  my  query  has  been;
 Why  are  you  presenting  the  Budget  at
 all?  An  impression  is  created  when  you
 present  the  Budget  along  with  the
 Vote  on  Account  that  you  don't  want
 to  pass  the  Budget  during  this  Session
 hecause  the  time  is  short.  Hardly  a
 week  is  remaining,  and  you  are  going
 to  pass  it  next  session,  which  means
 that  President’s  rule  is  going  to  be  ex-
 tended  for  a  further  period  of  time,

 A  vote  on  account  is  sought  under
 article  6  of  the  Costitution  which
 provides  for  three  eventualities,  The
 first  is  precisely  the  type  of  eventuality
 with  which  we  are  confronted  now,
 namely  that  the  Budget  is  also  pre-
 sented,  but  there  is  no  time  to  pass  the
 Budget  and  therefore  a  vote  of
 account  is  sought.  Under  the  second
 eventuality,  a  grant  is  sought  for
 meeing  an  unexpected  demand  on  the
 resources  of  the  State.  Then  you  can
 obtain  g  vote  on  account  without  076
 senting  any  Budget  at  all,  Similarly,
 under  the  third  eventuality,  you  can
 obtain  a  vote  on  account  without  pre-
 senting  the  Budget  at  all  to  get  an
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 exceptional  grant  which  forms  no  part
 of  the  current  services  of  the  particu-
 lay  financial  year.  So,  you  could  very
 well  have  asked  for  a  vote  on  eccount
 without  presenting  the  Budget  if  your
 intention  was  to  have  elections  within
 a  period  of  six  months.  Why  have  you not  done  it?  By  thig  an  impression  is
 created  that  you  wish  to  extend
 President’s  rule,  because  during  the
 last  occasion  ]  raiseq  thig  question
 and  today  President's  Tule  in  the
 Union  Territory  of  Pondicherry  has
 been  extended,  though  an  assurance
 had  been  given  then  that  it  would  not
 happen.  So,  I  woulg  like  to  ask  a
 specific  question  of  the  hon,  Minister:
 do  you  intend  to  extend  President's
 rule  in  Gog  or  not?  If  you  do  not
 intend,  they  why  have  you  presented
 the  Budget?  Why  have  you  not  left
 this  task  to  the  people  who  are  better
 equipped  to  deal  with  the  subfect.
 namely  the  Members  of  the  Legisla-
 tive  Assembly?  ie

 I  wouid  like  to  raise  another  point
 by  drawing  a  comparison  between
 a  Union  Territory  which  has  a  Legis-
 lative  Assembly  and  a  State.  We  are
 told  again  and  again  that  for  all
 practical  purposes  such  g  Uninn  Ter~
 Titory  is  a  State  and  that  there  is
 70  need  for  Statehood  as  both  stand
 on  the  same  footing,  but  now  we
 find  that  while  in  the  case  of  Presi-
 dent's  rule  in  a  State,  automatically
 and  immediately  and  always  and  in
 every  case  an  Advisory  Committee  is
 constituted,  consisting  of  Members  of
 Parliament  of  different  sections  of
 the  House  and  always  including  Mem-
 bers  of  Parliament  of  the  particular
 State  to  iook  after  its  legislation,  in
 this  particular  case  there  is  no  move
 at  all  to  constitute  an  Advisory  Com-
 mittee.  May  I  know  from  the  Govern-
 ment  why  it  is  so?

 Here  we  have  a  Union  Territory
 with  a  representative  form  of  govern-
 ment,  and  there  we  have  a  State.
 Maybe  the  State  is  a  larger  unit,  but
 substantially,  I  should  think,  they
 stand  on  the  same  footing;  substan-
 tially,  I  should  think,  that  a  modicum
 of  representative  government  or  con-

 trol  by  the  representatives  of  the
 people  must  be  always  there  whe-
 ther  it  ४8  a  Union  Territory  or  a  State.
 So,  I  appeal  to  the  Government  and
 commend  this  suggestion,  which  is
 a  suggestion  of  the  people  there,  to
 constitute  an  Advisory  Committee  of
 Members  of  Parliament,  including
 Members  of  Paruament  of  this  Terri-
 tory,  at  the  earhest  as  iis  done  in
 every  case  when  President’,  rule  is
 introduced  in  a  State.  This  will  give
 a  modicum  of  control  by  the  repre-
 sentatives  of  the  people.

 I  should  think  that  as  far  as  Union
 Territories  are  concerned,  and  Goa
 in  particular,  the  need  for  such  an
 Advisory  Committee  is  even  stronger
 than  in  the  case  of  the  States  because
 while  in  the  States  quite  a  large
 number  of  the  bureaucrats  or  people
 of  the  civil  service  belong  to  the
 States  themselves,  as  there  is  a  State
 cadre  of  officers,  the  Union  Termtories
 cadre  is  recruited  from  all  over  the

 country  and,  as  it  happens  in  the  case
 of  Goa,  out  of  the  5  or  top  20  top

 people  in  the  bureaucracy,  only  one

 belongs  to  that  Territory,

 Now  by  President's  Rule,  you  are
 en-

 trusting  the  entire  administration  to

 bureaucrats,  who  may  be  very  good,
 who  happen  to  be  good  in  many  cases
 but  in  this  particular  case,  it  so  hap-

 pens  that  they  are  not  conversant
 with  the  problems  of  the  territory.
 Because  they  are  from  outside  and

 because  they  are  there  only  for  8
 short  period  of  time,  I  should  think,

 they  may  not  take  much  interest.
 Very  often  we  find  that  senior  officers
 who  are  there  do  not  know  Margoa,
 Marmagoa  and  they  deal  with  them
 ag  if  they  are  same.  They  have  never
 seen  a  Goan  before  that  in  their  infe
 time.  These  are  far  flung  areas.  The
 other  day,  Mr.  Patel  was  saying  that
 writ  of  the  Central  Governrhent  does

 not  run  somewhere  in  Uttar  Pradesh,
 near  Delhi,  The  officers  in  Goa  be-
 come  sort  of  chiefains,  they  are  lett
 to  themselves.  They  do  not  belong
 to  the  territory  and  they  do  not  know
 the  problems  of  the  territory  and  they
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 are  there  for  only  a  short  period  of
 time.  They  are  only  trying  to  get
 transfer  to  Delhi.  From  p.m,  on-
 wards,  very  often,  the  senior  officials
 indulge  in  a  very  leisurely  way  of
 life,  which  ought  to  be  controlled—
 if  ‘controlled’  is  too  strong  a  word,  I
 would  stay—-which  ought  to  be  sub-
 ject  to  suggestions  of  the  people  of
 the  territory  and  the  Members  of
 Parliament,  who  know  about  the  di-
 ficulties  of  the  people  there.  There-
 fore,  I  command  strongly  that  the  Goy”
 ernment  may  constitute  an  Advisory
 Committee  to  advise  the  Government
 in  the  administration  of  the  territory
 during  the  President  rule,

 There  may  have  been  several  pro-
 blems  which  have  been  hanging  fire
 in  the  territory.  These  problems  are
 the  responsibility  of  the  Central  Gov-
 ernment,  but  these  have  not  been
 tackled  by  them.  When  we  ask  the
 Government  of  India  about  these  pro-
 blems,  they  say:  “We  are  so  commit-
 ted  to  the  principle  of  federalism  that
 we  will  not  even  think  of  interfering
 with  the  state  administration”  and  all
 the  blame  in  this  case  very  often  is
 being  put  on  the  iocal  administration
 or  the  local  Government,  You  have
 now  an  opportunity  to  clean  and  do
 something  food  for  the  territory.
 Now  you  cannot  claim  to  have  the
 obstacle  of  the  local  Government  or
 local  administration  because  local  ad-
 ministration  is  your  administration.
 The  problem  which  is  hanging  fire
 for  a  Jong  time  and  which  can  be
 tackled  quite  easily  with  a  little  ad-
 ministrative  will  and  political  will,
 more  of  administrative  will  than  of
 political  will  because  there  is  hardly
 any  political  controversy  there,  is  the
 problem  of  fishermen.  There  are  coun-
 try-fishermen,  who  use  small  boats
 and  the  mechanized  craft  tisher-

 men,  who  are  also  not  very  big
 people,  who  are  not  owners  of  big
 trawlers  or  who  are  not  multi-national
 between  them,  a  settlement  has  to  be
 arrived  at  and  that  can  be  done  by  de~-
 marking  the  fishing  zones,  They  have
 asked  for  a  i5-mile  zone.  The  Gov-
 ernment  of  India  has  agreed  for  5

 kms.  which  is  hardly  one-fourth  of

 their  demand.  But  even  that  is  not
 given.  It  is  merely  a  question  of  fix-
 ing  this  line.  When  it  is  being  done
 els¢where,  it  can  be  done  in  West
 Coast  also,  which  comprises  not  only
 of  Goa  but  the  whole  of  Konkan
 coast,  The  only  requirement  is  some
 patrol  boats,  You  yourself  have  some
 patroi  boats.  You  have  some  boats
 which  are  to  be  used  for  fishing,  But
 what  happens  is  the  Government  se-
 rvants  sell  whatever  fish  they  catch.
 I,  is  a  very  fishy  thing.  People  who
 man  the  boats,  I  am  told,  sell  the  fish
 in  the  high  seas  and  they  come  with
 l  kg.  of  fish  when  they  come  back  to
 the  shore,  after  spending  thousands  of
 rupees.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  (Coimbatore):  This  is  a  very
 fishy  thing.

 SJTRI  EDUARDO  FALEIRO:  Yes,

 MR.  DEPUTY-SPEAKER:
 not  flish  in  troubled  waters,

 Let  us

 SHRI  EDUARDO  FALEIRO:  There-
 fore,  I  say,  these  boats  that  you  have
 got  there  you  kindly  use  them,  for
 the  time  being,  until  you  get  your
 patroiling  boats,  for  the  purpose  of
 patrolling  of  5  km,  zone  immediately.
 The  demand  ts  for  a  much  longer
 area,  for  a  much  longer  zone.  That
 you  have  to  consider  and  look  into  in
 the  interest  of  the  people  there.  Any-
 how,  for  the  time  being,  everybody
 is  agreed  on  the  5  km,  zone.  It  is
 the  earnest  request  of  the  people
 there  that  you  must  implement  that
 in  the  first  instance.

 Then,  I  find  that  an  absolutely  ri-
 diculous  allocation  of  a  couple  of
 thousands  or  lakhs  of  rupees  has  been
 made  for  housing  in  the  union  terri-
 tory.  I  submit,  while  the  population
 growth  in  the  territory  was  about  5
 to  6  per  cent  in  the  past,  during  the
 last  decade  it  has  been  more  than  00
 per  cent.  The  population  in  our  major
 towns  have  increased  by  more  than
 00  per  cent  due  to  developmental
 activities,  labour,  immigration  and
 So  on.  It  has  created  a  very  serious
 housing  problem.  The  people  go  to
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 the  territory  very  often  because  they
 read  in  the  magazines,  in  the  colour-
 ful  advertisement  that  it  is  a  very  in-
 teresting  place.  Once  they  go  there,
 they  do  not  come  back,  So,  the  hous-
 ing  problem  has  become  very  acute
 there.  That  is  one  major  reason  why

 the  officials  want  to  come  hack  to
 Delhi  because  they  find  the  things  so
 expensive  particularly  as  far  as  hous-
 ing  ig  concerned.  The  Government  of
 India  must  have  a  substantial  plan  for
 housing  in  the  territory  which  can
 tackle  this  problem  and  which  ean  go
 to  the  root  of  the  probicm.  It
 is  their  responsibility  now.  It
 will  not  be  difficult  for  the  Gov-
 ernment  of  India  to  do  that.  After
 all,  it  is  a  sma:l  territory,  compata-
 tively  an  insignificant  territory  from
 the  point  of  view  of  the  Government
 of  India  though  the  prohlem  is  of  a
 tremendous  proportion  from  the  paint
 of  view  of  the  local  population  and
 local  administrution.

 I  wouid  like  to  draw  vour  ultention
 fo  two  more  important  problems.
 One  is  about  the  Konkani  language
 which  is  the  language  of  the  popula-
 tion  there.  It  has  been  developed  and
 given  a  fillip  there.  The  Government
 of  India  has  always  heen  saying  that
 they  arc  interested  in  developing  all
 regional  languages,  the  )ocal  Jangua-
 ges,  which  are  not  included  in  the

 Eighth  Schedule.  Whenever  we  ask
 for  the  inclusion  of  the  tanguage  in

 the  Eighth  Schedule,  they  say  there

 is  no  need.  It  applics  vat  only  to  the

 people  of  Goa  but  it  applies  to
 ed

 whole  of  the  Konkan  area  Tight  upio
 Kerala....

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  Yes,  Konkani  is  my
 mother-tongue.

 MR.  DEPUTY-SPEAKER:  It  ex-

 tends  to  Madhya  Pradesh,  Hoshanga-

 bad,
 SHRI  HARI  VISHNU  KAMATH:

 Even  to  Delhi.

 SHRL  EDUARDO  FALEIRO:  But  !

 find  not  a  single  paisa  has  been  ai~
 located—I  may  be  wrong—for  the

 development  of  this  important  lan-
 guage  important  from  all  points  of

 view.  There  are  about  I0  million
 people  who  speak  this  language  and
 who  are  interested  in  the  development of  this  language,  right  from  the  north
 Konkan  area  upto  Kerala.  The  Gov-
 ernment  of  India  says  that  there  is
 no  need  for  including  it  in  the  Eighth
 Schedule.  All  the  people  there  are
 supporting  it...,

 SHRI  HARI  VISHNU  KAMATH:  In
 the  reaj,  literal  sense,  Mrs,  Parvathi
 Krishnan's  mother-tongue  is  ajso
 Konkani,  that  is,  her  mother’s,

 MR.  DEPUTY-SPEAKER:
 extends  right  upto  Delhi!

 छपरा  EDUARDO  FALEIRO:  I  have
 remained  quiet  during  this  interrog- num  because  I  am  getting  support  on
 this  issue  of  Konkani,  which  ather-
 wise  I  would  not  have  got,  from  two
 eminent  Members  of  this  House,  I
 hope  the  Government  takes  this  into
 account  and  applies  its  mind  to  the
 problem,  because  the  development  of
 the  regional  Innguage  wiil  go  a  long
 way  towards  uniting  the  people  there
 and  bringing  them  together,  and  els
 minating  English  and  other  langua-
 ह  which  are  there.  It  is  very  im-
 portant,  from  many  points  of  view.

 So,  it

 That  takes  me  to  the  last  point,  and
 that  is  the  Goa  University.  What  are
 you  going  to  do  about  the  University?
 Ts  it  going  to  be  a  Central  University
 or  is  it  going  to  be  a  Stute  University?
 Whar  is  the  shape  it  is  going  to  take?
 Apart  from  that.  since  the  UGC  has
 already  passed  the  pian  and  since
 everything  has  been  done,  will  you
 implement  it  immediately  in  some
 manner  or  the  other?  Because  only
 three  months  will  remain  thereafter,
 will  vou  do  something  to  show  that
 you  are  in  right  earnest  when  you
 speak  about  University  for  the  terri-
 tory?  Wil  you  star,  something  in
 that  regard?

 I  must  end  with  a  word  of  compli-
 ment  to  the  Government  in  the  sense
 that  I  read  in  the  newspaper  just  to-
 day  that  Government  has  constituted  a
 task  force  to  look  into  the  industrial
 development  of  the  territory—a  task
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 force  consisting  of  senior  officials  of
 the  Ministmes  of  Industry,  Commerce,
 Agriculture  and  Tourism  &  Civil
 Aviation.  That  is  what  I  call  a  bold
 step  which  has  been  taken  and  which
 should  have  been  taken  a  long  time
 back  because  the  territory  does  not
 have  a  master  plan  of  industrial  deve-
 lopment.  So,  how  were  we  going  to
 proceed?  We  have  not  proceeded.
 This  is  therefore  a  boid  step  which
 has  been  taken  and  if,  on  these  lines,
 Government  acts  within  six  months.
 it  will  create  g  lot  of  adod-will.  I  just
 came  from  my  territory  yesterday,
 and  this  was  their  pressing  demand.  I
 must  make  myself  clear,  |  got  the  im-
 pression  that  the  people  there  are
 quite  happy  with  the  way  the  Admi-
 nistrator  is  behaving.  He  is  going  ahead
 with  a  iot  of  zeal  and  interest  in  the
 administration.  He  is  taking  several
 steps  and  is  doing  well.  But  that  is
 not  sufficient:  it  is  not  on  man  along
 whocando  all.  My  feeling—and  per-
 haps  the  feeling  of  many  Members  of
 the  House—is  that,  however  good  an
 Administrator  may  be,  it  is  always
 good  to  have  a  modicum  of  contro.
 and  contact  with  the  representatives
 of  the  people  and  the  people  at  large.
 Ti  is  only  then  that  things  can  im-
 prove,  and  not  otherwise.

 With  these  observations  I  would  su-
 pport  this  Budget.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  Sir,  J  am  not  a  man  from  Goa
 and  I  do  not  know  their  problems,  but
 to  only  one  issue  I  would  like  to  draw
 the  attention  of  the  Government,
 namely  the  issue  of  the  traditional
 fishermen  because  the  problem  is  a
 very  serious  one.  I  have  made  se-
 veral  representations  on  their  behalf
 and  their  leaders  also  me;  me  very
 recently,

 One  question  is  that  Mr.  Faleiro
 hag  already  raised  the  same  question
 there  is  an  order  of  the  Government
 of  India  —  D.O.F.  0085/1077  dated
 29th  March  978  ~—-  explicitly  reserv~
 ing  five  kilometres  for  these  tradi-

 tional  fishermen  for  fishing.  But,  un
 fortunately,  their  complaint  is  that
 the  previous  Government  did  not  ful-
 ly  imp‘ement  that  order  of  the  Central
 Government,  by  introducing  the  words
 ‘five  fathoms’  I  have  a  copy  of  a  Noti-
 fication  which  the  previous  Govern-
 ment  had  published  and  there  also
 it  is  stated:

 ““Iniand  water”  means  a  creek,
 river,  canal,  stream,  or  any  other
 water  course  where  fishing  is  possi-
 ble  and  includes  stationary  water
 collected  in  a  paddy  field  or  Kha-
 zanland  in  which  fishing  is  possible
 and  also  inc:udes  the  sea  along  the
 coast  of  the  Union  Territory  of  Goa
 Daman  and  Diu  upto  the  depth  of  5
 fathoms  measured  from  the  coast
 or  beyond  a  distance  of  five  kilo-

 netreg  from  the  coast  whichever
 is  more.”

 This  clause  of  ‘five  fathoms’  has  given
 scope  for  owners  of  trawlers  and
 machine-boats  to  enter  into  the  re-
 served  area  of  five  kilometres,  and
 the  traditional  fishermen  are  really
 deprived  of  their  right  to  catch  fish
 because  of  this  The  situa-
 tion  has  reached  a  stage
 when  they  started  an  agitation  with
 continuous  hunger-strike.  I  received
 a  letter  some  months  ago,  and  at  that
 time  they  stated  that  the  hunger-
 strike  continued  for  300  and  odd  days
 and  in  one  letiler—I  see  this  is
 addressed  to  the  Agriculture  Minis-
 ter,  it  is  said  that  the  Agriculture
 Minister  had  assured  them  that  the
 order  of  the  Centra]  Government  will
 be  implemented:

 “.,..you  had  said  that  the  pre-
 sently  ousted  Chief  Minister  of  Goa
 was  responsible  for  not  solving  the
 probiem  in  Goa,  You,  Sir,  ure  well
 aware  how  urgent  the  problem  is
 and  how  desparate  our  fishermen
 of  Goa  arc  becoming,  The  tensions
 are  mounting  day  by  day,  to  the
 extent  that  2  trawlers,  poaching  in
 the  shallow  waters,  were  burnt  in
 Februray  1879."
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 So,  the  clash  is  going  on  and  the
 economic  life  of  thousands  and  thou-
 sands  of  fisherman  is  very  much
 affected  because  of  this.  This  3s  a
 very  important  thing.  Now  the  Cen-
 tral  Government  is  the  Head  of  the
 Administration  also,  and  so  I  think
 that  the  Order  of  the  Centrai  Gov-
 ernment  should  be  fully  implement-
 ed,  This  has  already  been  implement-
 ed  in  Maharashtra,  Karnataka,  Kerala
 Tamilnadu  and  some  other  plsces.
 This  is  one  of  the  serious  problems
 to  which  I  wanted  to  draw  your  at-
 tention.

 Generellv,  regarding  other  aspects,
 I  have  nothing  to  say,  but  I  support
 the  demand  that  there  should  be  an
 Advisory  Committee  as  it  is  normally
 done  in  cases  where  there  is  Presi-
 dent’s  Rule,  and  I  also  demand  that
 within  six  months  Elections  should  be
 announced  and  they  should  be  =  ar-
 ranged,
 =

 SHRI  AMRUT  KASAR  (Panaji):
 First  of  all,  I  must  express  my  dis-
 satisfaction  and  opposition  to  the  Pre-
 sident’s  Ruie—since  today  l  have
 got  this  opportunity—in  the  Union
 Territory  of  Goa,  Daman  and  Diu,
 With  all  respect  to  the  Hon.  Prime
 Minister  T  must  say  that  the  Prime
 Minister  was  wrong  in  imposing
 President's  Rule  in  the  Union  Terri-
 tory  of  Goa,  Daman  and  Diu  because
 there  was  ail  possibility  of  forming
 an  alternative  Government  in  the
 Union  Territory.  The  history  of  ihe
 struggle  in  Goa  and  whatever  hap-
 pened  in  the  Union  Territory  of  Gna
 is  not  completely  known  here—all  the
 facts  are  not  known.  The  three  MLAs
 who  revolted  against  the  then  Chief
 Minister  did  so  against  he  Chief  Mi-
 nister  in  his  personal  capacity:  they
 had  nog  gone  out  of  the  party.  And
 there  were  not  only  MLAs  but  there
 were  some  Executive  Members  and
 also  Members  of  Parliament  belong-
 ing  to  that  Party,  who  had  opposed
 the  autocratic  rule  of  the  then  Chief
 Minister  who  was  holding  the  post
 of  Chief  Minister  and  that  of  the

 President  of  the  Party  at  the  same
 time.  The  struggie  did  not  begin
 jus,  mow,  it  started  immediate-
 ly  after  the  Assembly  Election;  in
 June  1977,  when  I  personaly  demand-
 edthat  one  person  should  not  con-
 tinue  in  two  posts—tha;  is,  as  Presi-
 dent  of  the  Party  and  as  Chief  Minis-
 ter  of  the  territory  also,  I  beleve
 in  democracy  and  in  democratic  func-
 tioning  of  the  Partly,  and  that  is  why
 I  had  started  that  move,  It  was  after-
 wards  supported  by  some  of  the  Exe-
 cutive  Members  of  the  Party  and
 also  by  some  of  the  MLAs  who  utti-
 mately,  after  long  persuasion,  came
 out  in  order  to  show  their  belief  in
 and  in  order  to  support  the  democra-
 tic  demand  of  the  active  workers  of
 the  Party.  And  this  was  taken  by
 the  Hon.  Prime  Minister  as  defection.
 When,  in  Maharashtra,  something
 happened,  it  was  not  considered  as
 defection  and  when,  elsewhere,
 there  were  divisions  in  the  Party  on

 principtes,  it  was  not  taken  85  defec~
 tion,  but  only  in  the  case  of  Goa  it
 was  taken  as  defection.

 33  hrs.

 If  you  look  at  the  history  of  the
 Party,  you  wil!  find  that  the  Party
 was  formed  in  I963  with  22  Execu-
 tive  Members.  Till  2979  no  elections
 have  been  held  in  the  Maharashtra
 Gomantak  Party,  Out  of  those  22
 Executive  Members  who  were  there
 in  1963,  some  died  and  some  left  the
 Party.  Tollav  the  Executive  is  only
 with  six  Members,  including  the  Pre-
 sident  of  the  Party  who  was  the  Chief
 Minister.  This  is  the  situation  of  the
 Party.  We  wanted  to  bring  about  de-
 mocratic  principles  and  democratic
 functioning  in  the  party.  It  was  not
 a  defection  in  the  norma:  course.  I
 have  just  put  on  record  the  brief  his-
 tory  of  the  party.

 Now,  the  President's  rule  has  been
 imposed,  We  have  no  other  alterna-
 tive.  Just  now  my  colleague,  Mr.
 Faleiro  hag  asked  for  an  Advisory
 Committee  including  the  representa-
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 tives  of  the  people,  the  two  Members

 of  Parliament  who  are  remaining  now
 in  order  to  advise  the  Lt.  Governor
 and  the  Central  Governmen;  as  re-
 gards  the  functioning  of  the  Govern-
 ment  in  the  Union  Territory.  I  sup-
 port  this  demand,  and  I  hope  that
 Government  wii]  consider  it  sympa-
 thetically  and  accede  to  the  demand
 of  both  the  Members  of  Parliament
 plus  the  people  in  the  Union  Terri-
 tory  of  Goa,  Deman  and  Diu.

 Now  I  turn  to  the  budget  proposals
 for  1979-80.  If  you  look  at  the  bud-
 get  proposals,  it  will  be  seen  that  the
 problems  of  the  territory  have  been
 overlooked  in  this  Budget,  I  think,
 whatever  budget  proposals  were  pre-
 pared  by  that  Government  in  lhe  Un-
 ion  Territory,  the  same  proposals  have
 come  here,  From  the  Budget  pro-
 posals,  it  will  be  seen  that  though
 the  MGP  ail  the  time  chanted  the
 slogan  that  they  were  lollowimng  the
 Janata  Party  principles,  the  Janata
 Party  policy  at  the  Centre,  the  Jancia
 Parity  707०७  has  not  been  implemert-

 ed  in  this.  It  will  be  seen  from  the
 allocation  made  to  the  village  ard
 smal]  industries  In  the  vear  978-7o,
 a  provision  of  Rs  65,000  was  madi~  ont
 of  that  only  Rs.  10,000.  were  niilised
 This  shows  the  condition  of  th»  vil-
 lage  industries  in  the  Union  Terri-
 tory  No  priorities  were  fixer  bv  the
 Government.  The  whole  exercise  is

 just  a  bureaucralic  exercise  without
 taking  into  consideration  the  priori-
 ties  to  be  given  in  the  territory.

 The  most  difficult  problem  which
 has  been  agitated  also  in  the  Union
 Territory  is  regarding  the  fishcries.
 This  has  already  been  mentioned  by
 the  two  hon.  Members  Wow  that  the
 Centre  is  responsib’e  for  the  adminis-
 {ration  in  the  Union  Territory,  I  hope
 the  Central  Government  will  imple-
 ment  its  own  guideline  of  giving  the

 traditional  fishermen  at  least  five  kilo
 metres.  In  fact,  recently,  the  fisher-

 men’s  spokesmen  were  in  the  capital
 and  they  met  the  hon,  Minister  for

 Agriculture  who  heard  them  sympa-
 thetically.  I  hope  that  if  the  Janata
 Party,  though  because  of  certain  poli-
 cies  they  are  losing  in  Goa,  help  the
 fishermen  community  in  implement-
 ing  the  five-kiiometre  rule,  they  will
 again  get  suport  from  these  down-
 trodden  people,  Actually  the  number
 of  trawlers  in  Goa  is  going  on  inereas-
 ing.  For  one  kilometre  distance,
 there  are  about  four  trawlers.  This
 has  crossed  the  optimum  now.  Hence-
 forth,  if  this  is  allowed  to  be  increas-
 ed  there  will  be  no  fish  for  the  Goan
 people.  And  fish  i5  the  essentia:  com-

 modity  in  our  territory.  So  I  support
 the  demand  which  has  been  put  up  by
 the  two  hon  Members,  to  give  pro-
 tection  to  the  traditional  fishermen
 and  save  them  from  being  wiped  out

 of  the  territory.

 The  other  point  which  I  wish  to

 mention  is  agiuiculture  Though  the

 roy.ity  for  the  mines  is  inereased  in
 the  Budget  proposals,  for  the  agri-
 cultural  fields  which  are  destroyed
 due  to  minmg  operations  in  the  Un-

 ion  Territury  the  agriculturists  re

 not  proterted  hy  any  legislation  in

 the  territory  To-day  mining  opera-
 fions  are  going  on  in  Bicholi,  Sange

 and  come  ports  of  Satari  taluks  There

 the  paddy  fields  are  destroyed  and

 the  agriculturisis  do  not  get  even  a

 single  paise  compensation  because  all

 the  time  the  Industries  Department
 save  thit  they  have  sent  their  appli-
 cations  to  the  Mining  Department  and

 the  Mining  Department  says  that  it

 is  a  central  subject  and  when  it  comes

 to  the  centre,  they  again  send  it  back

 to  the  local  government  saying  it

 comes  under  agriculture  which  is  a

 State  subject.  There  is  no  proper

 legislation  to  protect  these  agricul-

 turists  who  are  suffering  due
 .  al

 operations,  Last  year a
 al  a  letter  to  the  hon.  bear

 for  Mines  who  sent  my  retter  Tor

 comments  to  the  then  Chief
 —

 who  is  herself  8  mine-owner  but  8

 could  not  do  anything  in  the  case,
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 Still  the  agriculturists  are  suffering
 in  the  territory.

 The  other  problem  of  the  agricul-
 turists  igs  the  land  to  the  tiller  Act
 which  wag  challenged  inthe  Judicial
 Commissioner's  Court  and  it  has  gone
 in  appeal  to  the  Supreme  Court.  I
 hope  the  Central  Government  will
 take  atl  the  care  to  fight  out  the  case
 of  the  agriculturists  in  order  to  pro-

 tect  the  legislation  of  the  land  to  the
 tiller  in  the  Union  Territory.

 The  third  problern  which  is  faced
 by  the  Union  Territory  is  unemploy-
 ment  among  the  educated  neopie.
 Alter  bberation  in  96l  education
 in  the  Union  Territory  went  on  in-
 creasing  very  fast  and  to-day  we  are
 facing  unemployment  problem  in  the
 Union  Territory.  All  this  has  hap-
 pened  because  till  now  the  Govern-
 ment  does  not  have  a  definite  policy
 as  regards  development  of  industrics
 as  also,  development  of  tourism
 which  has  got  immense  patential
 in  the  territory.  The  bora]  vovern-
 ment  has  not  come  10  any  decision
 whether  they  are  going  to  support
 big  industries  or  small  industries  or
 medium  industries  or  whether  they
 are  going  to  promote  tourism  in  the
 territory.  Now  tourism  has  tot  huge
 potential  in  the  territory.  So  many
 tourists  are  going  to  the  territory  and
 the  allveation  which  is  made  in  this
 budget  for  this  purpose  is  totally  in-
 sufficient  to  meet  the  prohlem.  The
 problem  is  that  there  are  no  hotel
 facilities  for  the  low  and  middle  in-
 come  groups.  The  Taj  Group  of
 hotels  are  coming  up.  The  Obcroi-
 Sheraton  is  coming  up.  These  are

 only  for  the  affluent  sections  of  the

 society  and  the  middte-class  and  poor
 tourists  coming  from  different  States
 like  UP,  Himachal  Pradesh  are  su-

 ffering  because  of  this  accommodation
 problem,  Subsidies  are  given  to  the
 hotel  industry  but  all  these  subsidies

 g0  into  the  pockets  of  the  capitatists
 who  are  building  Oberoi  Sheraton

 or  the  Taj  Hotels.  According  to  the

 policy  of  the  Janata  Party,  I  hope

 the  Central  Government  will  not  now
 issue  licences  io  big  houses  in  the
 Union  Territory  and  will  try  to  have
 Janata  hotels  for  the  poor  people.

 Then  the  problem  faced  in  the  Un-
 ion  Territory  is  that  there  is  no  inte-
 grated  Plan  for  the  development  of
 the  villages  in  (he  territory.  The  Bri- dge  of  Mandovi  is  completed  and  the
 Zuari  bridge  will  be  completed  in
 1980-81,  But  a  number  of  villages  in
 the  Pernem  taluk,  the  Satari,  San-
 guem  anc  Cana  Cona  taluks  do  not
 have  even  to-day  approach  roads  to
 &o  to  their  taluk  places  and  they  are

 cut  off  from  the  rest  of  the  population
 during  the  ray  season  due  to  lack
 of  link  roads,

 The  progress  in  the  Union  Territory
 has  been  lopsided,  Many  of  the  offi-
 cers  Who  sit  in  Delhi  and  pass  the
 proposals  do  not  Know  the  geographi-
 cal  features  ot  that  territory.  Goa
 is  not  one  citv.  Panjim  is  the  capital
 and  there  are  cleven  talukas.  There
 are  a  number  of  villages  and  most  of
 the  population  ts  scattered  in  the  vil-
 lages.  Progress  of  the  villages  in  Goa
 wil  be  the  progress  of  Goa  and  not
 the  profress  of  Panjim  alone.

 Even  so  far  us  Panjim  is  concerned
 the  inter-State  bus  terminus  cons~
 tructed  there  is  very  shabby  even
 though  lakhs  of  rupees  are  supposed
 to  have  been  spent  there.  If  an  in-
 quiry  is  got  conducted  by  the  Gov-~
 ernment  of  India  it  will  reveal  the
 mis-spending  of  lakhs  of  rupees,
 There  are  many  things  to  be  probed
 in  Goa  but  I  do  not  want  to  go  into
 the  details.  I  hope  the  President’s
 rule  for  six  months  wilt  set  things
 in  order  which  were  put  in  confusion
 in  the  past  and  the  government  will
 accept  our  proposals  to  set-up  the
 advisory  committee  at  the  earliest  so
 that  the  day  to  day  problems  of  the

 territory  are  brought  to  the  notice  of

 the  government.

 Lastely,  today  there  is  searcity  of
 diesel  in  Goa  and  the  buses  are  not
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 plying.  There  is  only  a  metre-gauge
 railway  line  connecting  Goa  which  is
 not  able  to  cope  up  with  the  traffic
 reguirements.  I  hope  the  government
 will  take  some  decision  immediately
 to  ailot  more  quota  of  diesel  to  the
 Union  territory  so  as  to  solve  the  pro-
 blem  of  diesel  shortage  there.

 My  friend  has  already  referred  to
 the  housing  facilities  in  the  Union
 territory.  The  growing  city  of  Vasco,
 Murgao,  Panjim  and  Mapusa  have
 been  facing  acute  shortage  of  accom-
 modation,  Accommodation  in  Panjim
 is  mostly  occuped  by  Central  povern-
 ment  employees  and  today  the  pvusi-
 tion  is  that  it  is  not  sufficient  even
 for  Central  government  empioyees.
 Many  of  the  Central  government  cm-
 ployees  are  reluctant  to  come  ta  Gna
 because  of  accommodation  difticulty.
 I  hope  the  government  will  take
 necessary  steps  to  ease  the  housing
 problem  in  Goa.

 Further,  Sir,  if  you  go  through  the
 budget  proposals  you  will  fing  there
 is  an  allocation  for  cooperation  but  I
 may  submit  that  the  cooperative  mo-
 vement  in  the  Union  territory  has  be-
 come  a  movement  of  the  government
 department.  There  is  no  actual  associa-
 tion  of  the  people.  The  allocation  for
 1978-79  was  Rs.  29  lakhs,  Now,  it
 has  been  increased  to  Rs.  .36  crores.
 This  increase  is  only  meant  to  cover
 the  tosses  incurred  by  Sanjivi  Sugar
 Factory.  This  sugar  factory  has  be-
 come  a  white  elephant  for  the  Union
 territory.  Our  leaders  immitating
 Maharashtra  wanted  to  have  a  sugar
 factory  in  Goa  without  examining  the
 soi]  condition  in  Goa  as  to  whether
 it  can  grow  sugarcane  or  not,  This
 factory  has  been  incurring  heavy
 losses.  As  no  furchase  price  for
 sugarcane  has  been  fixed  the  agricul-
 turists  have  stopped  cultivation  of
 sugarcane,  So,  this  factory  should
 be  closed  this  year.

 So,  this  is  going  to  face  double  diffi-
 culties  in  the  future.

 Now,  coming  to  Western  Ghat
 Development  Scheme,  it  has  been  said
 that  a  separate  allocation  of  Rs.  40.0
 lakhs  for  the  scheme  of  an  integrated
 development  of  Western  Ghats  was
 made.  For  this  integrated  Scheme,
 three  talukas  have  been  selected.  May

 Tt  know  from  the  hon.  Minister  which
 are  these  three  taluks  which  have  been
 considered  for  this  scheme?  Now  when
 the  allocation  is  made,  I  would  like
 to  know  how  much  of  that  a-located
 umount  has  been  spent  for  the  Western
 Ghat  Scheme.  that  is,  in  Satari,  San-
 guem  and  Pernem  taluks  which  tail
 under  this  scheme.  I  was  touring  an-
 other  taluk  where  a  bridge  was  to  be
 completed  so  that  Goa  and  Belgaum
 ety  could  be  connected  by  u  shortest
 route.  Even  that  work  was  net  com-
 pleted.  Only  some  stones  were  dump-
 ed  near  the  river  but  no  work  was
 started.  Moreover  some  irtigation
 scheme  was  io  be  taken  up  in  this
 Western  Ghat  Scheme.  But  thaf  was
 not  taken  up  so  far.  I  would  request
 the  Govertiment  te  set  up  a  review
 committee  for  this  purpose  and  even
 one  of  the  officers  of  the  Central  Gov-
 ernment  should  go  there  and  see  for
 himself  what  progress  has  been  made
 in  regard  to  Western  Ghat  Scheme  and
 whether  the  expenditure  made  so  far
 en  this  scheme  is  correct.  Actually  we
 have  heen  waiting  for  a  long  time  that
 a  Central  Mimister  would  visit  Goa  so
 that  he  can  see  for  himself  the  difficul-
 ties  faced  by  the  people  there  The
 Ministers  may  consider  that  Goa  is  a
 small  Union  Territory  and  only  two
 Members  of  Parliament  are  represent-
 ing  here  and  their  voice  38  not  heard
 here.  But  from  States  like  Uttar  Pra-
 desh,  Madhya  Pradesh,  Bihar,  etc.  a
 very  good  number  of  Members  of  Par-
 liament  are  representing  this  House  and
 the  Ministers  are  visiting  those  States.
 But  they  are  not  visiting  Goa.  So,  I
 would  request  that  the  amount  spent
 in  the  Western  Ghat  Scheme  may  be
 reviewed  so  that  they  may  get  the  exact
 figure  as  to  how  much  amount  has  been
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 spent  in  implementing  the  scheme  and
 they  will  also  know  whether  the  money
 allocated  has  been  utilised  for  this  pur-
 pose  or  for  some  other  purpose.  The
 scheme  to  be  undertaken  is  :n  a  hilly
 and  backward  area  and  the  amount  set
 apart  for  this  purpose  should  be  spent
 for  the  development  of  this  area  and
 Not  spent  for  some  other  purpose.
 Actually  90  per  cent  of  the  resources
 are  exploited  from  the  backward  areas
 of  the  Union  Territery  and  80  per  cent
 of  the  amount  is  spent  for  the  develop-
 ment  of  5  towns  of  the  territory  and
 the  rest  of  the  territory  is  neglected.  I
 hope  the  Government  will  accept  my
 Suggestion  and  will  de  the  needful  for
 the  welfare  of  the  people  of  the  Union
 Territory.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Mr.  Deputy-Speaker,  Sir
 the  Territory  of  Goa  may  not  be  large
 but  the  problems  are  very  complex
 and  they  will  now  knew  a  great  deal
 of  them  as  the  President's  rule  has
 been  declared  there.  However,  I
 should  have  thought  that  th.s  Govern-
 ment  'which  has  come  into  power  on
 slogans  of  restoration  of  demecratic
 Uberties  and  democratic  rights  should
 vertainly  bear  in  mind  the  first  and
 the  foremost  step  to  be  taken  in  Goa
 now  is  to  establish  an  Advisory  Coun-
 ceil  because  after  all  it  is  they  whe  are
 going  to  judge  what  sort  of  adminis-
 tration  that  the  people  of  Goa  want.
 Here  is  a  territory  that  was  cut  off
 for  so  many  years  from  the  national
 ‘stream  where  the  imperialists—Portu-
 guese  imperialism—cperated  and  we
 were  outside  the  territory.  But  we
 heard  from  the  people  of  Goa  after
 liberation  what  these  people  who  were
 ¢cut  off  from  the  national  stream  for
 80  long  suffered  and  what  their  pro-
 blems  were.  When  the  officers  had
 gone  there  they  did  not  know  even
 the  languages  spoken  by  the  people—
 they  were  speaking  ‘konkani’  or  Portu-
 Zuese-—-and  they  had  to  go  there  with
 an  interpreter  in  the  beginning.  Two
 Members  of  Parliament  have  been
 #lected  by  the  people  of  that  Territory
 through  adult  franchise  and  therefore
 an  Advisory  Council  including  them  is

 extremely  important.  Otherwise,  you
 are  going  to  have  the  same  sort  of
 trouble  that  you  have  had  in  Pondi-
 cherry  when  the  Prime  Minister  made
 a  remark  that  Pondicherry  should  be
 merged  with  Tamil  Nadu.  And  yeu
 know  what  happened.  We  discussed
 that  on  the  floor  of  the  House.  The
 people  of  Pondicherry  were  very  much
 agitated  about  it  because  it  was  a  state-
 ment  that  had  nothing  in  common  with
 the  desires  or  understanding  of  the
 pecple  there.  That  is  why  it  is  ex-
 tremely  important  in  this  small  terri-
 tory  where  people  feel  consistently  and
 continuously  that  they  are  being  neg-
 lected  that  you  have  some  form  of
 demecratic  procedures  so  long  as  your
 President's  rule  lasts  and,  then,  first  and
 foremost,  you  should  see  that  the  Presi-
 dent’s  rule  is  brought  to  an  end  at  the
 earliest  possible  moment  and  elections
 held.  I  hope,  there  will  not  be  an  ex-
 tension  as  you  have  chosen  to  de  in
 Pondicherry.  4  do  not  know  why  you
 had  to  exted  the  presidential  rule  in
 Pondicherry,  unless  it  is  to  thrust  pro-
 hibition  down  the  throats  ef  the  people
 of  Pondicherry.  And  let  me  warn  you
 that  if  you  try  that  game  in  Goa,  the
 riots  there  would  be  even  much  worse
 than  the  riots  in  Pondicherry  because
 Goa  is  the  land  of  cashew  and  feni.

 I  weld  like  to  add  one  more  point
 and  that  is  when  we  were  discussing
 the  Coast  Guards  Bill  here  you  will
 remember,  that  it  was  hustled  through
 in  a  most  shamelessly  hurried  manner
 because  the  dale  when  the  Prime
 Minister  was  to  inaugurate  it  had  al-
 ready  been  announced.  It  had  to  be
 hustled  through.  Shri  Kamath  will
 remember  that.  We  all  cooperated  and
 allowed  it  to  be  hustled,  but  at  that
 time  we  said  that  one  of  the  things
 that  the  Coast  Guards  should  be  called
 upon  to  do  is  to  give  protection  to  the
 fishermen  from  the  depredation  of  the
 mechanised  trawlers,  Therefore,  you
 already  have  the  machinery.  Why  did
 you  rush  through  that  Ccast  Guards
 legislation  unless  you  were  sure  that
 the  Coast  Guard  is  really  to  serve  the
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 interests  of  our  frontiers  and  at  the
 same  time  also  defend  the  fishermen.
 That  point  we  raised  at  that  time.  We
 got  an  assurance  from  the  State  Defence
 Minister,  Prof.  Sher  Singh,  who  was
 pilcting  the  Bill,  that  the  interests  of
 the  fishermen  would  be  safeguarded
 and  the  Coast  Guards  would  help  them.
 Therefore,  you  already  have  the  machi-
 nery  to  help  the  fishermen  and  to  see
 that  those  limits  wh.ch  were  reserved
 for  the  fishermen  which  even  though
 they  may  be  inadequate,  even  those  in-
 adequute  limits  be  defended

 SHRI  HARI  VISHNU  KAMATH.  But
 the  Coast  Guard  has  only  two  frigates
 and  five  patrol  boats,  which  is  quite
 inadequate  for  the  purpose.

 SHRIMATI  PARVATHI  KRISHNAN
 After  all,  it  75  not  China  or  any  othe:
 country  which  is  coming  to  attack
 your  constline  borders.  Let  the  Coast
 Guard  do  something  about  defend  ng
 our  fishermen.  You  have  been  talking
 of  eradicating  unemployment  within
 ten  years.  Two  of  the  ten  sears  are
 already  over.  If  you  ask  the  Prime
 Minister  and  say  that  two  years  are
 already  over.  he  would  agree  with  you
 and  say  that  eight  years  are  yet  to  go.
 but  I  would  like  to  say  that  if  you  do
 not  look  to  the  interest  of  these  fisher-
 men,  a  traditional  industry  in  this
 country,  thousands  and  thousands  of
 fishermen  and  fisherwomen  who  have
 been  earning  their  livelihood  and  had
 not  been  a  burden  on  anybody  for  thou-
 sands  and  thousands  of  vears,  will  be
 thrown  out  of  employment.  I  am  not
 sure  whether  Shri  Mandal  and  =  Shri
 Agrawal  are  both  vegetarians,  but
 anyway  that  is  immaterial,  The  point  is
 that  these  people  will  be  driven  into
 enlarging  the  army  of  unemployed.
 Where  is  your  plan  for  ending  un-
 employment?  At  least  why  don’t  you
 start  by  defending  the  employment  oi
 those  who  are  already  self-employed.

 Lastly,  I  would  likely  to  say  one
 thing  and  that  is  that  the  development
 of  transport  and  communication  with
 Goa  is  extremely  important.  This  was
 an  area  that  was  totally  cut  off.  Take

 tor  instance,  Pondicherry.  At  least
 communications  with  Pondicherry  were
 not  so  bad  as  with  Goa,  Mr.  Kamath
 will  bear  me  out  that  many  of  those
 who  live  in  Kerala,  Maharashtra  or  in
 Karnataku  have  got  their  family  duties
 in  the  Goa  region  and  they  could  nof
 visit  those  places.  When  Goa  was
 liberated.  these  people  wanted  to  ge
 and  find  out  and  get  in  touch  with
 their  families  with  whom  they  had
 heen  out  of  touch  for  so  many  years
 during  Portuguese  rule,  but  communica-
 tion  was  left  very  much  to  be  desired.
 By  rail,  it  takes  long.  You  have  छल
 your  coastal  shipping  You  have  got
 to  develop  your  roads;  roads  definitely
 need  development,  particularly  the  na-
 tional  highways  The  Central  Govern-
 ment  should  Icok  into  it  now  that  it  is
 under  President's  rule.  What  is  being
 done  ahout  the  development  of  these
 toads”  Goa  ms  a  place  fit  for  develop-
 ment  of  tourist  traffic.  IT  am  not  think-
 ing  only  in  ferms  of  janata  hotels;  this
 is  the  phrase  that  comes  up.  We  have
 yeen  what  junatu  hotels  are,  But  all
 alopg  that  area,  coastal  area  which  is
 a  tourist  area.  you  can  certainly  have
 hohday  homes,  if  not  for  tourists,  you
 ‘ould  have  holiday  homes  for  central
 government  employees.  ‘You  can  de-
 velop  a  net  work  of  holiday  homes
 which  can  be  ut:lised  by  the  people  of
 the  lower  income  group  in  our  country.
 {  hope  the  government  will  lock  into
 these  matters.

 I  shall  end  with  an  appeal  to  the
 hon.  Mimster  to  set  up  as  early  as
 possible  the  advisory  committee  and
 also  take  steps  to  see  that  elections  are
 held  in  Goa  early  and  a  representative
 government  comes  inte  being  as  early
 as  possible.

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  I  happen  to  go  to  Goa  for
 a  short  period  and  I  was  surprised  by
 what  I  saw  there.  In  the  Army  the
 General  has  a  field  officer:  that  is
 Major.  The  second  is  his  subaltern.
 Then  there  is  the  lieytenant;  the
 lieutenant  has  no  power.  Here  because
 it  is  the  Teutenant  Gevernor,  lieute-
 mant  Chief  Minister  in  Govt.,  here  we
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 have  the  Lieutenant  Minister,  It  is  a
 small  body  of  30  persons,  elected  from
 gmall  pockets.  Since  the  whole  affair
 is  a  lieutenant  affair,  we  also  see  the
 attendance  in  this  House;  it  is  almost
 fifty  per  cent  of  the  minimum  number
 of  members  necessary  to  form  a  quorum
 ef  this  House.  From  this  it  appears
 how  the  affairs  are  conducted,  although
 Goa  is  a  very  attractive  spot  m  the
 country  on  the  coasts.  I  agree  with
 Comrade  Parvathi  Krishnan  when  she
 says  whether  Goa's  status  us  part  ol
 India  will  be  retained.  There  was  the
 legacy  of  the  Portuguese.  Whoever
 goes  tc  GOa  can  see  that  some  people
 even  in  the  lower  rungs,  man  on  the
 street  seem  to  feel  that  they  were  hap-
 pier  when  the  Portuguese  were  with
 them.  That  feeling  is  there.  That  tecl-
 ing  of  oneness  with  the  rest  of  the
 country,  feeling  of  being  a  part  of
 India,  that  feeling  should  have  been
 inculcated  by  the  administration  of  Goa
 after  it  was  liberated  from  Portuguese.
 The  political  parties  also  take  pride  in
 whatever  the  Portuguese  had  left  in
 Goa,  compared  to  what  we  can  build
 up  in  Goa  as  an  egalitarian  society,
 cosmopolitan  society,  Christians  and
 non  Christians,  those  who  were  educat-
 ed  in  Pertuguese  and  those  who  were
 educated  in  English.

 SHRI  HARI  VISHNU  KAMATH:
 They  were  there  for  400  Years.

 SHRI  PURNANARAYAN  SINHA:
 Yes,  a  large  number  of  old  relics  such
 as  embalmed  dead  bodies  decorated
 for  the  purpose  of  visitors  are  there,  I
 could  see  that  there  are  such  attrac-
 tions.  There  are  the  ports,  the  sea
 shore  and  other  things.  Vasco  da  Gama,
 Dabelin  airport  and  other  places  are
 there.  Mandvi  is  an  attractive  river.
 As  Mrs.  Parvathi  Krishnan  pointed
 out,  it  is  difficult  to  go  from  Dabolin
 to  the  capital  because  the  roads  are  not
 good  and  you  have  to  cross  some  rivers;
 there  are  difficulties  for  others,  except
 fhose  who  go  as  state  guests  who  are
 taken  by  government  vehicles.  Others
 find  it  difficult  to  go  into  the  city
 from  outside.  These  difficulties  are
 there.  From  all  these  things,  a  basic

 question  arises  whether  you  allow  Goa
 to  remain  as  it  is.  Though  it  is  part
 of  India,  it  is  somewhat  cut  off.  Some
 hon.  Members  mention  that  the  Minis-
 ter  of  State  had  gone  out,  The  Home
 Minister  is  having  some  consultation
 with  some  bureaucrat  outside  the
 Chamber,  inside  the  Icbby.  The  people
 of  Goa  speak  a  language  which  is  not
 foreign  to  the  people  of  Maharashtra.
 Maharashtra  is  a  big  State.  Bombay
 Presidency  was  a  bigger  State.  The
 language  of  the  Konkan  people  of  Goa
 and  the  Konkan  language  of  Maha-
 rashtra  are  identical.

 In  the  old  days,  the  Congress  Party
 redistributed  the  boundaries  of  the
 States  on  the  basis  of  language.  So,
 Konkan  being  the  same  language
 spoken  in  Maharashtra,  language  can-
 not  be  a  difficulty  in  merging  Goa  with
 Maharashtra.  Economically  also,  it  is
 the  responsibility  of  the  Central  Gov-~-
 ernment  ic  help  them.  Once  it  is  the
 responsibility  of  the  Central  Govern-
 ment,  once  it  is  being  looked  after  by
 the  Union  Government,  the  Maha-
 tashtra  Government  has  no  feeling  that
 the  trains  will  be  driven  into  Goa,  that
 the  goods  will  be  driven  into  Gea,  etc.
 im  order  to  allow  the  people  of  Maha-
 rashtra  to  visit  it  and  derive  any  bene-
 fit  out  of  it.  Goa  may  have  a  culture
 of  its  own.  Goan  SCs  whe  are  con-
 verted  into  Christians  have  been  depri~
 ved  from  the  reservation  made  for  the
 SC  &  ST.  All  these  things  are  there
 to  he  considered.  Therefore.  I  think
 the  idea  should  also  reach  in  the  minds
 of  the  Goan  people  abcut  it;  and  the
 hon.  Members  who  are  representing
 Goa  to  say  whether  they  decide  to
 merge  it  with  Maharashtra  and  make
 it  a  part  of  the  main  stream  of  the
 country  through  the  State  of  Maha-
 tashtra  and  gain  all  the  benefits  which
 are  available  to  the  rest  of  the  country.

 We  are  against  keeping  a  small
 pocket.  In  my  own  north  eastern
 region,  a  small  area  is  being  separated
 from  the  main  land  and  is  being  form-
 ed  a  separate  Stale  in  order  to  give  an
 ethnic  identity  of  people.  We  are  de-
 pending  upon  the  revenue  of  the  Cen-
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 tral  Government  for  the  development
 of  Nagaland,  Meghalaya,  Mizoram  and
 Arunachal  Pradesh  although  they  have
 their  elected  representatives.

 (Interruptions).

 SHRI  EDUARDO  FALERIO:  I
 would  object  very  strongly,  through-
 out  his  ling  of  speech.

 CUnterruptions).

 SHRI  PURNANARAYAN  SINHA:  I
 am  against  any  resurrection  of  any
 small  pocket  of  the  country  on  the
 basis  of  people’s  little  aspirations,  It
 should  be  divided  on  the  basis  of  eco-
 nomic  development,  it  should  be  divid-
 ed  on  the  bas.s  of  backward  regions
 for  the  purpose  of  their  development;
 and  the  main  reason  should  be  that  the
 people  of  Goa,  people  of  Nagaland
 should  not  feel—by  crossing  the  border
 of  Goa  or  Nagaland—that  they  are
 getting  into  India.

 (Interruptions).
 AN  HON.  MEMBER:  Kindly  de  not

 compare.....
 (interruptions).

 SHRI  PURNANARAYAN  SINHA:  I
 am  not  comparing  it.  I  am  only  saying
 from  my  own  experience.  Naga  peo-
 ple,  when  they  come  down  and  cross
 Nagaland  Border  into  Assam,  if  they
 are  asked;  where  are  they  going,  they
 say  that  they  are  going  to  India.

 (Interruptions)
 SHRI  EDUARDO  FALEIRO:  I  want

 to  go  on  record  that  I  object  very
 strongly  to  this  type  of  thing.

 SHRI  PURNANARAYAN  SINHA:  I
 am  not  imputing  anything  to  Goa,

 (Interruptions).

 lam  not  imputing  anything  to  Goa
 I  should  not  be  misunderstood.

 AN  HON.  MEMBER:  Many  of  the
 Members  of  Parliament  whe  are  here
 today  were  freedom  fighters

 (Interruptions).

 SHRI  PURNANARAYAN  SINHA:
 No,  Sir,  I  am  not  imputing  anything
 to  Gos.  |  am  only  stating  a  matter  of

 fact  as  to  what  has  happened.  eae
 (Interruptions)  So,  this  feeling  that,
 Goa  is  not  a  part  of  India  which  is
 harbouring  in  the  mind  of  anybody
 should  be  driven  out;  and  every  Goan
 should  take  part  in  the  affairs  of  India
 and  Goa  should  feel  itself  to  be  part
 of  Maharashtra  and  through  Maha-
 rashtra  a  part  of  India.  That  is  my
 idea.

 The  Prime  Minister  recently  had
 been  to  Daman  and  Diu  and  Nagar
 Haveli,  A  have  read  in  the  papers
 that  peopie  belonging  to  these  terri-
 tories  have  themselves  urged  the  Prime
 Minister  to  merge  these  areas  into
 nearby  bigger  State.  (Interruptions)
 That  is  there.  I  am  not  speaking  out
 of  my  own  imagination.  [  have  read
 it  in  the  papers.  There  is  a  public
 Memorandum  submitted  to  the  Prime
 Minister  only  twe  or  three  days  ago.

 That  was  the  demand  of  the  people
 of  Diu,  Daman  and  Nagar  Haveli;  you
 can  compare  with  the  reports;  you  can
 put  questions  to  the  Prime  Minister;
 he  will  tell  you  what  the  representation
 of  the  people  from  Diu,  Daman  and
 Nagar  Haveli  had  been;  they  say  that
 these  areas  should  be  merged  with  the
 neighbouring  stale.  I  take  it  that  these
 three  areas  are  coming  to  the  neigh-
 bouring  state  of  Gujarat.

 SHRI  HARI  VISHNU  KAMATH:
 Nagar  Haveli  is  not  part  of  Goa  terri-
 tory.

 SHRI  PURNANARAYAN  SINHA:  I
 know.  These  three  areas,  Daman  and
 Diu  and  Nagar  Haveli,  these  three
 areas  have  to  be  merged  with  the
 neighbouring  state  because  lnguistic-
 ally  they  are  the  people  from  all  sides.
 I  am  speaking  from  newspaper  reperts
 ....  Unterruptions)  4  8७  trying  to  im-

 press  that  Goa  as  part  of  Maharashtra
 will  have  greater  facilities  for  develop-
 ment  and  for  emotional  mixing.  The
 trace  of  Portuguese  rule  and  the  legacy
 of  the  Portuguese  mariners  should  go.
 and  will  go  only  when  it  mixes  with
 Maharashtrians  and  forms  into  Mahs-
 rashtrian  society  thee  (Interruptions).
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 SHRI  AMRUT  KESAR:  Do  you  know

 the  history  of  Goan  society?  Many  parts
 of  Goa  are  in  Maharashtra  at  present;
 those  parts  should  be  added  to  Goa..
 (Interruptions)

 SHRI  PURNANARAYAN  SINHA:
 India  can  be  divided  into  300  small
 pocket  states  everybody  will  say  I  am
 ethnically  a  separate  person  and  eco-
 nemically  a  separate  entity;  my  history
 is  different  and  so  on  (Interruption)

 AN  HON.  MEMBER:  The  Prime
 Minister  gave  an  assurance  that  there
 will  be  statehood  ior  Goa.

 SHRI  PURNANARAYAN  SINHA:  I
 am  not  saying  anything  to  the  con-
 trary.  I  say  that  they  should  live  in
 the  main  stream,  go  intimately  with
 the  main  stream  of  the  country  and  live
 together;  I  say:  de  not  encourage  vivi-
 section  of  the  country  and  whatever
 vivisection  was  there  should  be  undone
 and  it  should  be  merged  with  the
 main  stream  of  the  country.

 My  hon,  friend  Comrade  Parvathi
 Krishnan  spoke  about  hotels.  Definitely
 there  is  urgent  need  for  hotels  for
 middle  class  people.  Those  who  come
 to  Goa  find  hotels  not  only  costlier  but
 also  not  habitable  by  respectable  peo-
 ple,  for  obvious  reasons.  I  am  not
 going  to  put  on  record  the  whole  thing;
 it  is  so  somewhere,  not  everywhere;
 in  some  places  the  atmosphere  i8  dirty.
 I  would  request  the  hon.  Minister  to
 see  if  it  is  possible  to  allow  some  visi-
 tors  from  elsewhere  to  come  to  Goa  for
 the  purpose  of  climatic  change  or  for
 rest  and  retirement.  There  should  be
 some  sort  of  heliday  home  for  them  on
 the  sea  shore  where  the  menace  of  the
 scantily  clad  hippies  could  be  over-
 come  by  creating  some  respectable
 colony  or  localities  in  the  under
 developed  areas  with  better  communi-
 cation  facility  so  that  Goa  could  really
 become  a  place  of  attraction  for  people.
 There  are  some  other  people  whose
 very  intention  of  going  to  Goa  is  some-
 thing  different.  Gea  should  be  com-
 pletely  transformed  by  proper  atten-
 tion  from  the  Centre.  I  hope  that  elec-
 Hons  will  take  place  and  democratic,

 responsible  government  will  be  formed
 there;  with  a  little  more  polarisation
 of  the  political  elements  I  hope  the
 new  government  will  come  to  stay,  and
 show  results.  One  is  the  development
 of  communications,  more  roads  to
 neighbouring  areas  so  that  pecple  from
 neighbouring  areas  can  go  there  for
 the  purpose  of  trade,  education,  cul-
 tural  exchanges,  greater  emotional  in-
 tegration  and  so  on.  Secondly,  tourist
 traffic  may  please  be  encouraged,  not
 across  the  seas  but  from  inside  the
 country  and  from  elsewhere.  People
 desire  to  go  to  see  Goa,  to  see  the
 place  not  because  there  are  hippies,
 but  because  it  is  a  good  spot  and  it  is
 a  place  of  attraction.  Delhiwallas,
 who  are  moneyed  people,  they  will  like
 to  go  to  Goa  for  a  sojourn  in  this  hot
 summer  as  it  is  to-day.  Therefore,  I
 think  that  it  should  be  made  more
 attractive  while  it  is  under  the  con-
 trol  of  the  Union  Government,  I  think
 our  Minister  of  State  will  have  sojourn
 for  about  a  fortnight  after  the  session
 is  over  to  study  the  problems  of  Goans
 along  with  two  bright  blooming  young
 men  who  are  the  representatives  of  the
 Goan  people.  The  Minister  may  stay
 for  a  fortnight  and  find  out  which  are
 the  spots  which  should  be  developed.

 SHRI  HARI  VISHNU  KAMATH:  Do
 you  want  both  Ministers  to  go  or  only
 one?

 SHRI  PURNANARAYAN  SINHA:
 Both  of  our  Ministers  may  go  and  stay
 there  and  study  the  problems  of  the
 Goans.  During  winter  they  may  hold
 elections  and  hand  over  the  Govern~
 ment  to  responsible  Assembly.  (Inter-
 ruptions).  Shri  Dhanik  Lal  Mandal  is
 clever  enough  and  has  experience  how
 to  handle  the  hippies,

 MR.  DEPUTY-SPEAKER:  Do  not  be
 so  obsessed  with  hippies.

 SHRI  PURNANARAYAN  SINHA:
 I  want  to  bring  to  your  notice  the  lot
 of  the  small  fisherman.  I  wanted  to
 know  the  economic  position  of  the  peo-
 ple  in  the  State.  I  enquired  of  a  bar-
 ber—what  is  the  price  of  vegetable,
 potato  or  dal?  He  said  he  was  not  con~
 cerned  with  dal,  potato  or  vegetable,
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 He  was  concerned  with  salt,  fisn  and
 rice,  This  is  the  staple  food  of  the
 people  there.  4  think  my  hon.  friends
 Shri  Eduardo  Faleire  and  Shmn  Amrut
 Kesar  will  agree  that  they  are  noi  एणा-
 cerned  with  vegetable  or  potato

 I  contacted  not  only  the  barber  but
 several  other  peopl:  I  wanted  to  stud;
 their  mind.  Their  interest  is  small
 fish,  whatever  is  available  and  salt
 little  chilly  and  dishtul  of  rice.

 The  fishermen  are  the  orginal  or
 aboriginal  people  of  Goa.  T  think,  thev
 May  not  be  allowed  to  hive  always  like
 that  but  their  standard  of  living  should
 be  improved  or  raised,  For  that  pur-
 pose  we  have  to  have  there  more  trade
 business  or  industry,  if  possible.  {ron
 ore  werk  is  being  carried  bevond  rivet
 Mandavi.

 The  lot  of  the  mine  workers  in  Guu
 is  worse.  I  have  seen  in  Bailadilly
 in  Bihar,  and  other  places  Govern-
 ment  should  think  of  something  to
 improve  the  lot  of  the  people

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DEILANIK  LAL  MANDAL):  The
 hon.  Members  from  Goa  have  invited
 me  to  that  territory--Goa.  7  will  cer-
 tainly  like  to  see.  I  am  sorry  I  did  not
 visit  that  territory  til)  now.

 Regarding  holding  of  elections  hon.
 member  Shrimati  Parvathi  Krishnan
 has  demanded  that  as  early  as  possible
 elections  should  be  held  and  President’s
 rule  should  be  ended.  I  am  completely
 in  accord  with  the  hon.  member.  But
 we  do  not  hold  clections.  Elections
 ure  held  by  the  Election  Commission.
 Dates  are  fixed  by  the  Election  Com-
 mission,  We  only  help  the  Election
 Commission  and  we  are  in  constant
 touch  with  the  Election  Cormission
 But  the  difficulty  ts  that  there  has  been
 intensive  revision  of  voters'  lists  last
 in  the  year  975  and  the  Election  Cam-
 mission  is  very  much  insistent  and
 rightly,  mt  ‘that  the  electoral  rolls
 should  by  revised  intensively  before
 elections  ‘re  held.  Therefore,  this

 will  have  to  be  done  and  even  here  we
 are  trying  that  as  early  as  possible  the
 process  should  start,  Therefore,  we
 have  suggested  that  on  l5th  May,  979
 the  process  should  start  for  intensive
 revision  of  electoral  rolls,  so  that  elec-
 tions  can  be  held  as  early  as  possible.
 But  it  will  take  44  or  5  months'  time.  It
 may  he  a  few  days  this  way  or  that
 way,  but  elections  will  be  held  soon.
 There  is  no  doubt  about  it,  We  are  in
 upreement  with  the  hon.  members  in
 principle  that  President's  rule  is  only
 a  make-shilt  arrangement  and  elections
 should  be  held  and  full  representative
 Government  should  be  installed  as
 early  ug  possible  President's  rule
 should  not  he  extended  on  one  pretext
 or  the  other  So,  we  are  very  anxious
 thai  elections  should  be  held  as  early
 as  possible  and  we  will  certainly  keep
 in  mind  the  suggestions  of  the  hon.
 members

 As  regards  ithe  appointment  of  an
 advisory  committee  to  advise  ihe  Li.
 Governor  or  President,  the  hon.  mem-
 her  said  that  this  has  been  the  practice
 wherever  there  is  Assembiy,  But  Goa
 is  nol  a  State;  it  is  a  Union  Territory.
 So  many  points  have  been  urged  in
 support  of  this  view.  They  are  very
 good  and  valid  points  and  certainly
 there  can  be  no  quarrel  with  these
 points  which  hon,  members  have  urged.
 We  will  certainly  take  into  considera-
 tion  all  the  suggestions  made  by  the
 hon,  members.

 As  regards  fishermen’s  rights  to  fish
 atid  encroachment  being  made
 by  mechanised  trawlers  and  boats,
 some  afrangement  has  been  arrived  at,
 A  five  fathoms  line  has  been  demar-
 cated

 SHRI  HARL  VISHNU  KAMATH:
 5  km,  not  5  fathoms.

 SHRI  DHANIK  LAL  MANDAL:
 A  5  km  zone  has  been  clearly  demar-
 cated.  We  have  also  strengthened  the
 patrolling  machinery.  We  are  again
 folng  to  procure  two  more  patrol  boats.
 So,  all  possible  measureg  are  taken  to
 protect  the  rights  of  small  fishermen.



 333  Goa,  Daman  &  Diu  VAISAKHA  24,  90  (SAKA)  Budget,  79-80  Genl.  5.94
 Dis,  and  D.G,  on  Account  (Goa,  Daman  &  Diu),  79-80

 SHRI  HARI  VISHNU  KAMATH:
 How  can  you  demarcate  on  water?

 SHRI  DHANIK  LAL  MANDAL:
 My  information  is  thut  a  5  km.  zone
 hag  been  clearly  demarcated  by  jnstal-
 ling  barrels.

 SHRIMATI  PARVATHI  KRISIi-
 NAN:  The  fishormen  have  asked  for
 an  extension  of  the  5  km.  limit  berause
 with  the  tides  coming  in  and  tide:
 going  out,  the  area  they  have  for  fish-
 ing  purposes  ig  very  little.  So,  you
 should  extend  the  limit  of  5  km  and
 grant  them  their  justiflable  request

 SHRI  DHANIK  LAL  MANDAL.
 The  Backward  Classes  Commission
 has  been  appointed,  In  that  commis-
 sion,  there  is  also  Mr,  Subramaniam
 and  certainly  the  interests  of  the
 fishermen’,  community  will  be  looked
 into.  Whatever  recommendations  they
 make,  we  will  consider  them,

 Regarding  Konkani  language,  all
 languages  whether  included  in  ihe
 eighth  schedule  or  not

 SHRI  HARI  VISHNU  KAMATH:
 Does  the  Backward  Classes  Commis-
 sion  look  into  fishing  problems  also?

 SHRI  DHANIK  LAI.  MANDAI
 Yes;  fishermen’s  problems,  not  fishing
 problems.

 SHRI  HARI  VISHNU
 Fishing  in  troubled  waters?

 KAMATH:

 MR,  DEPUTY-SPEAKER:  The  Back-
 ward  Classes  Commission  can  look  intu
 this  problem.

 SHRI  DHANIK  LAL  MANDAL:
 Regarding  development  of  Konkaum
 language,  this  is  not  our  subject;  this
 is  dealt  with  by  the  Education  Minis-
 try,  But  whether  a  language  is  includ-
 ed  in  the  Schedule  or  not,  if  will  be
 developed.  So,  rest  assured  on  thal

 point.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL!:  Mr.  Deputy-
 Speaker,  Sir,  I  am  very  thankful  to

 the  hon.  Members  who  have  participat-
 ed  in  this  debate  and  have  made  cer-
 tain  constructive  suggestions.  I  sam
 also  thankful  to  my  colleague,  Mr.
 Mandal,  for  clarifying  certain  points
 which  had  nothing  to  do  with  the  Fin-
 ance  Ministry.

 Very  strong  piea  has  been  made  thal
 some  more  funds  should  pe  allocated
 for  the  development  of  this  territory.
 For  the  information  of  this  hon.  House
 I  am  to  tell  that  during  the  Fifth  Plan
 period,  only  Rs.  85  crores  had  been
 allocated.  But  during  the  Sixth  Plan
 this  money  has  been  practically  doubl-
 ed.  It  has  been  stepped  upto  Rs.  156
 crores.

 So  fa:  as  the  problem  of  housing  is
 concerned,  the  hon.  Member  coming
 from  that  particular  region  drew  my
 attention  and  stated  that  the  provision
 is  very  much  meagre.  Bui  for  the  in-
 formation  of  the  hon,  Member  and  the
 whole  House  I  may  say  that  the  pro-
 vision  for  housing  during  last  year  was
 only  Rs,  75  lakhs.  This  year  it  Aas
 heen  stepped  up  to  Rs,  35  lakhs.  Simi-
 larly,  under  the  slum  clearance  scheme
 92  tenements  have  been  constructed
 and  more  land  is  being  acquired,  700
 tenements  under  the  LJI.G.  scheme
 are  being  constructed.  A  subsidised
 industrial  housing  scheme  has  already
 been  taken  up  at  Corlin  and  Margao.

 So  far  as  tourism  is  concerned,  there
 is  no  doubt  that  Goa  is  a  very  attract-
 ive  place.  I  visited  practically  the
 entire  area  of  collectorates  from  one
 end  to  the  other  including  Kanya-
 kumari  and  Rameshwaram.  I  had
 visited  many  places  twice  or  thrice
 even.  I  had  made  a  programme  of
 going  to  Goa  somewhere  in  December,
 1978,  ]  was  holding  a  conference  of  all
 collectors  in  Goa,  That  is  still  under
 contemplation,  As  I  held  the  Board
 meeting  for  the  first  time  in  30  years,
 in  Madras,  in  the  South,  similarly,  I
 am  intending  to  held  a  conference  in
 Goa,  But  some  of  the  Collectors  hav-
 ing  been  tired  of  this  Budget  strain,
 have  gone  on  leave.  I  was  intending
 to  hold  that  conference  on  26th  and
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 27th  of  this  month.  But  now,  thie  con-
 ference  has  been  postponed,  But  I
 assure  the  hon,  Members  that  I  am
 myself  very  much  keen  to  come  over
 to  Goa  and  visit  that  charming  place.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Please  take  Mr.  Mandal  with
 you.

 SHRI  SATISH  AGARWAL:  I  would
 not  be  able  to  give  a  good  company  to
 Mr,  Mandal.

 So  far  ag  tourism  is  concerned,  the
 provision  in  1978-79  was  only  Rs.  69
 lakhs.  This  year,  it  has  been  stepped
 upto  Rs.  55  lakhs.  Not  only  that.  The
 hon,  Memberg  coming  from  Goa  will
 be  particularly  very  happy  to  note  that
 three  places  have  been  identified  for
 intensive  development  of  tourism  in
 this  country  and  Goa  is  one  of  the
 three  places  which  have  been  selected
 for  intensive  development  of  tourism.
 Schemes  have  also  been  taken  up  for
 providing  tourist  accommodation  at
 those  places,

 SHRI  2.  N.  VISWANATHAN  (Tirup-
 patiur):  Which  afe  the  other  two
 places?

 SHRI  SATISH  AGARWAL:  This  is
 not  the  Ministry  which  is  being  dis-
 eussed  here.  Particularly  a  point  was
 raised  with  regard  to  Goa.  And  the
 hon,  Members  should  thank  me  that  I
 immediately  got  the  information  as  to
 what  the  Department  has  to  say  with
 regard  to  Goa.  To  the  question  what
 the  other  two  places  are,  the  informa-
 tion  is  not  readily  available  with  me.
 We  are  discussing  Goa  and  I  am  pilot-
 ing  this  Bill  about  Gea.  So,  when  a
 point  was  raised,  I  immediately  got  the
 information  and  passed  it  on  to  the
 House.  If  you  are  very  much  interest-
 ed,  if  a  question  is  put,  I  am  sure  you
 will  get  the  necessary  information.  But,
 so  far  as  I  remember,  Madras  is  not
 one  of  these  three,

 Lastly,  a  point  was  raised  by  shri
 Faleiro  from  Goa  with  regard  to  the
 presentation  of  a  full  year's  budget
 when  the  Government  intend  holding

 the  election  somewhere  in  October.  We
 are  seeking  Vote  on  Account  only  for
 five  months.  A  Vote  on  Account  for
 two  months,  namely,  April  and  May,
 was  obtained  by  the  Goa  Assembly.  We
 are  seeking  a  Vote  on  Account  for  five
 months  from  June  to  October,  The
 question  raised  was,  when  the  Vote  on
 Account  is  only  for  five  months,  what
 is  the  necessity  for  presenting  a  budget
 for  the  whole  year.  After  all,  the  Vote
 on  Account  is  calculated  on  the  basis
 of  the  total  year’s  budget.  It  is  so  even
 in  the  case  of  the  Cemtral  budget.  We
 have  done  the  same  thing  in  the  case
 of  Pondicherry  and  Mizoram,  where
 the  presentation  of  the  budget  was  for
 the  whole  year,  while  the  Vote  on  Ac-
 count  was  for  a  part  of  the  year.  Under
 the  Constitution,  the  full  budget  for
 one  year  has  to  be  presented,  showing
 the  estimated  income  and  expenditure,
 so  that  the  House  may  assess  and  eva-
 Juate  the  amount  required  for  Vote  on
 Account,  So,  the  total  budget  for  ihe
 ful!  year  is  presented,  showing  the  esti-
 mates  of  income  ang  expenditure,  and
 a  proportionate  amount  is  shown  as
 Vote  on  Account.  A  Vote  on  Account
 for  two  months  has  already  been  ap-
 proved  by  the  Goa  Assembly  and  we
 have  come  forward  with  a  Vote  on  Ac-
 count  for  five  months.  80,  the  total
 will  be  7  months,  including  the  two
 months  for  which  it  has  been  done  by
 the  Goa  Assembly.

 I  need  not  take  much  more  time  at
 this  stage.  There  is  some  correction,
 because  there  is  a  printing  error,  which
 I  would  like  to  clarify  and  I  hope  hon.
 Members  will  excuse  me  for  that.
 There  was  shortage  of  time,  we  had  to
 get  the  whole  budget  printed,  parti-
 cularly  in  Hindi,  and  it  created  some
 problems  and  an  error  crept  in.  At
 page  4  of  the  Schedule,  the  last  figure
 ig  Rs,  44.582  crores,

 MR,  DEPUTY-SPEAKER:  You  can

 clarify  it  later,

 SHRI  SATISH  AGARWAL:  I  would

 clarify  the  position  later  ort.
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 So  far  as  I  am  concerned,  I  would
 like  to  assure  the  hon.  Members  com-

 ing  from  Goa  that  adequate  financial

 provision  hag  been  made  for  the  deve-

 lopment  of  this  charming  territory.  I

 may  further  assure  them  that  if  more
 funds  are  needed  for  the  development
 of  Goa,  they  will  not  be  lacking,  At
 the  same  time,  I  would  request  them
 to  ensure  that  whatever  provisions  are

 made  are  iully  utilized.  While  I  do
 not  want  to  give  all  those  figures,  last

 year  there  has  been  a  shortfall  in  the
 utilisation  of  funds,  Demands  are
 made  and  we  give  more  money.  But
 the  House  would  be  shocked  to  know
 that  during  1978-79  there  wag  a  short-
 fall  to  the  tune  of  Rs.  600  crores,  so
 far  ag  utilisation  is  concerned,  with  the
 result  that  our  deficit,  which  was
 Rs,  1,500  crores,  has  come  down  0

 Rs.  900  crores  which  is  a  good  thing.
 But,  so  far  ag  utilisation  is  concerned,
 the  States  are  not  able  to  utilise  the
 entire  money  allotted.  So,  we  have  to

 lay  great  emphasis  on  the  implementa-
 tion  aspect  of  the  matter.  Therefore,
 while  the  hon,  Members  will  be  de-

 manding  more  funds  from  the  Finance

 Ministry  or  from  the  Government  of

 India,  they  have  to  ensure  that  the

 schemes  sanctioned  rc  fully  imple-
 mented,  and  implemented  in  proper
 time  and  the  allocations  are  fully  uti-
 lized.

 SHRI  HARI  VISHNU  KAMATH:

 Sir,  on  8  point  of  clarification,  The
 hon,  Minister  in  the  course  of  his

 speech  said  that  the  shortfall  was
 Ra,  600  crores.  I  suppose  it  is  for  the

 whole  country.

 MR.  DEPUTY-SPEAKER:  Yes,  for

 the  whole  country.

 338-

 SHRI  HARI  VISHNU  KAMATH:
 What  wag  the  shortfall  for  Goa?

 SHRI  sSATISH  AGARWAL:  It  is
 additional  information  that  he  is  seek-
 ing.

 So  far  as  Goa  is  concerned,  the  bud-

 get  provision  for  this  year  is  Rs,  73.4]
 crores.  Last  year  the  budget  estimate
 was  Rs.  63.08  crores  and  the  revised
 estimate  was  Rs.  68.59  crores.  So,  the
 budget  provision  for  this  year  has  been

 stepped  up.  The  detailed  figures  ore
 not  available  with  me.  This  informa-
 tion  came  to  me  on  the  0th,  when  I
 was  leaving  on  my  tour  on  l  Ith,  12th
 and  i3th  of  my  constituency,  ]  have
 returned  today  after  a  tour  of  the
 whele  constituency,  That  is  why  my
 throat  haS  gone  bad  because  of  the
 dust  of  the  rural  areas,

 4  hrs.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  on  Revenue  Ac-
 count  and  Capital  Account  shown  in
 the  fourth  column  of  the  Order  Pa-

 per,  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the
 Union  Territory  of  Goa,  Daman  and

 Diu,  on  account,  for  or  towards  de-

 fraying  the  charges  during  the  year
 ending  on  the  38  day  of  March,
 i980,  in  respect  of  the  heads  of  de-
 mands  entered  in  the  second  columr
 thereof  against  Demands  Nos,  |
 26.”

 The  motion  was  adopted.
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 14.01  brs,

 GOA,  DAMAN  AND  DIU  APPROPRI-
 ATION  (SECOND  VOTE  ON  AC-

 COUNT)  BILL,  1979"

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  Sir,  I  beg  tu

 move  for  leave  to  introduce  a  Bill  to

 provide  for  the  withdrawal  of  certain

 sumg  from  and  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Goa,

 Daman  and  Diu  for  the  services  of  a

 part  of  the  financial  year  1979-80,

 MR,  DEPUTY-SPEAKER-  Please

 point  out  the  printing  crrors

 SHRI  SATISH  AGARWAL:  sir,  the
 last  figure  m  the  grand  total  on  page
 4  of  the  Schedule  given  as  “44.58,1200"
 should  be  read  as  ‘44  ,58.12,000",

 MR.  DEPUTY-SPEAKER-  One  zero
 is  missing  here,

 SHRI  SATISH  AGARWAL:  Yes,  one
 zero  is  missing,  But  it  is  very  much

 materia]  when  it  is  at  the  end.

 MR,  DEPUTY-SPEAKER:  And  there
 are  some  other  small  mistakes  also
 which  will  be  corrected,  I  suppose.

 The  question  is:

 “That  leave  he  granted  to  intro
 duce  a  Bill  to  provide  for  the  with-
 drawal]  of  certain  sums  from  and  out
 of  the  Consolidated  Fund  of  the  Uni-
 on  territory  of  Goa,  Daman  and  Diu
 for  the  services  of  a  part  of  —  the
 financial  year  1979-80."

 The  motion  was  adopted.

 SHR]  SATISH  AGARWAL:  Sir,  I
 introduce  the  Bill.

 ee

 44  03  hrs,
 MOTION  RE.  TWENTY-THIRD  AND
 TWENTY-FOURTH  REPORTS  OF  THE
 COMMISSIONER  FOR  SCHEDULED
 CASTES  AND  SCHEDULED  TRIBES

 —CONTD,

 MR.  DEPUTY-SPEAKER.  Now,  we
 will  take  up  further  consideration  of
 the  following  motion  moved  by  Shri
 Dhanik  Lal  Mandal  on  the  9th  May,
 i979,  namely :

 “That  this  House  do  consider  the
 Twenty-third  and  Twenty-fourth  Re-
 ports  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 for  the  yearg  1974-75,  and  1975-76
 and  1976-77,  laid  on  the  Table  of  the
 House  on  the  Ist  March,  978  and
 ‘th  May,  978  respectively.”

 Now,  Mr,  Kureel.

 श्री  ार:  एल०  क  रेल  (मोहनलालगंज  )  :
 उपाध्यक्ष  महोदय,  शेड यून  कास्ट्स  शोर

 शैड्यूल्ड  ट्रान्स  कमिश्नर  की  श्पोर्ट  पर
 बहस  चल  रही  हैं  |  ऐसा  मानम  देता  है  कि
 यह  एक  गेस्मिनियल  टाइम  से  रिपोर्ट  गढ  ली
 जाती  है  और  उस  पर  कोई  ऐकक्‍्शन  नही  होता  t

 शैद्यूल्ड  कॉस्ट्स  और  द्राइब्स  का  जहां
 तक  सवाल  है  रिजवंशन  में  हम  देखते  हैं  कि

 कंविनेट  में  जहा  पर  सरकार्र।  पोजिसी  तय  होती
 है  बहा  पर  भी  शैडयूल्ड  कास्ट्स  और  ट्राइबूस
 के  लोगों  का  'रिप्रजेन्टेशन  नही  है  ।  कैबिनेट

 में  पहले  दो  मिनिस्टर  हुआ  करते-श्री  भोला
 पासवान  शास्त्री  गौर  मानवीय  जगजीवन  राम
 जी  |  दूसरी  बार  श्री  जगजोवन  राम

 शरीर  श्री  चुत  सर्जावेगा  मत्री  18  करते  थे  ।

 लेकिन  इम  सरकार  3  ग्राते  डी  इसमें  एक  ही

 रह  गया।  दूसरी  तरफ  अगर  हम  देखें  तो  यहां
 पर  हा  उस  में  भी  शैड्पूठड  कार्स्ट्स  और  शैडपूल्ड
 ट्राइन्स  के  अधिकारी  400  अफसरों  में  से

 केवल  दी  ही  है।  यह  इस  मन्दिर  में  शिजबेशन
 का  हाल  है।  बाकी  जगह  क्या  होगा  इसका  झाप

 अनुमान  लगा  सकते  है  ।  जहां  तक  पब्लिक
 ieee eee

 *Published  in  Gazette  of  India  Extraordinary,  Part  IJ,  section  2,  dated
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 झन्डरटेकिग्स  की  बात  है  जितने  इन्चार्ज हूँ  उसमे

 शैडपूल्ड  कास्ट्स  और  ट्राइवस  के  नहीं  हैं  ।

 करीब  50  अ्न्डरटेकिंग्स  है,  लेकिन  चेयरमैन

 एक  भी  शैडपूल्ड  कास्ट्स  और  दराइबूस  के

 नहीं  है।  इससे  इंडैगन  प्रौर  पौलिसी  का  अन्तर
 समझा  जा  सकता  है।  यही  नहीं  जितने

 गत्र्नर्स  है,  बढ़ी  पोह्दस  है,  भुप्रौम
 कोर्ट  गौर  हाई  कोर्ट्स  के  जजेज  है  उनमें  भी

 शैड्यूल्ड  कास्ट्स  और  शैडयल्ड  द्वाइब्स  के

 लोगों  का  'रिप्रजेन्टेशन  नहीं  है  |  रिजर्वेशन  तो

 है  और  प्रोमोशन  भी  है,  लेकिन  बहू  नामचार
 का  है  1  पहले  मी ०यार०  खराब कर  दी  जाती

 है  जिमसे  प्रोमोशन  के  समय  वाधा  पड़े  हमने
 देखा  है,  विशेषकर  क्षि  विभाग,  एफ०सी०
 ग्राई०  तथा  प्रन्य  विभागों  में  जो  शें  इयूल्ड  कास्ट्स
 के  लोग  हैं  उतकी  सी ०  भ्रार०  जानवूश  कर  खराब

 कर  दी  जाती  है  और  जानव॒झ  कर  उनको

 प्रोमोशन  नहीं  दिया  जा  रहा  है  ।

 श्री  राम  विलास  पासवान  (हाजीपुर  )
 उपाध्यक्ष  महोदय,  व्य  वस्था  का  प्रश्न  है  -  इतनी

 महत्वपूर्ण  बहस  चल  रही  है  शैड्यूल्ड  कास्ट्स
 और  शेइ्यूल्ड  ट्राइबूस  कमिश्तर  की  रिपोर्ट

 पर  लेकिन  न  गृह  मबी  है  शौर  न  दोनों  गृह  राज्य

 मंत्री  ही  सदन  में  मौजूद  है।  माननीय  राम  किकर

 जी  बैठे  है  -  तो  यह  तो  जवाब  नही  देंगे  ।  इतनी

 महत्वपूर्ण  बहस  चल  रही  हो  और  गृह  मंत्री  न

 हों  तो  कौन  इसका  जवाव  देगा  ?  हमको  कहिये
 तो  ऐसे  ही  पास  कर  दें।  तो  इस  तरह  से

 यदि  पास  करवाना  हो  तो  पास  करवा

 द्वीजिये,  लेकिन  हम  इससे  सहमत  नहीं  है  1

 जपाध्यक्ष  महोदय  इसमें  पास  करते  की

 बात  भ  नही  है

 oft  हरि  विष्णु  कासत  (होशगजाद)
 कोरम  नही  है  t

 क्री  मोहन  लाल  पिपिल  (खुर्जा)  यह

 हाउस  इस  तरह  से  नही  लेने  देंगे  (ब्यवध्ात )
 दूसरे  कोरम  नहीं  है  qd  (स्यवधान)

 for  SC  &  ST  (Motn,)
 SHRI  NATHUNI  RAM  (Natwada):

 The  Scheduled  Castes  and  Scheduled
 Tribes  Conmissioner’s  Report  is  being
 discussed,  and  the  Home  Minister,  who
 48  mainly  responsible  for  implementa-
 tion  of  the  recommendations  is  not
 here.  Society  is  indifferent,  Govern-
 ment  is  also  indifferent.

 MR  DEPUTY-SPEAKER:  Witt  you
 also  listen  to  me,  or  are  you  determin-
 ed  to  walk  out?

 SHRI  MOHAN  LAL  PIPIL:  We  have
 got  every  right  to  walk  out.

 MR  DEPUTY-SPEAKER-  You  must
 know  that  there  is  some  parliamentary
 procedure.  When  you  get  up  and  make
 a  submission  to  the  Chair,  you  must
 also  listen  to  the  Chair  Otherwise,
 don’!  make  a  submission.

 All  that  I  can  say  ig  that  the  Minis-
 ter  should  be  here,  and  it  is  wrong  that
 no  concerned  Minister  is  here.  J]  can
 understand  if  at  least  the  Minister  a
 Stale  is  here.  I  think  the  Minister
 should  be  called  here.  Now  we  may
 proceed  with  the  discussion.

 SHRI  MOHAN  LAL  PIPIL:  Till  he
 comes,  we  cannot  proceed  further

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  There  is  a  more  im-
 portant  point.  There  is  no  quorum.
 Quorum  is  not  a  matter  of  rules  only,
 but  a  constitutional  obligation  under
 article  I00.

 Some  Hon.  Members  then  left  the
 House.

 MR,  DEPUTY-SPEAKER:  The  quo-
 rum  bell  is  being  rung.  Now,  there
 is  quorum  The  hon.  Member  may  con-
 tinue  his  speech

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  I  am  told
 that  the  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  is  on  his  way.  So,
 let  the  hon  Member  continue  his
 speech...  (श्यवधाम)  -  -  ह
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 ही  WITo  एल०  कुरोल  :  उपाध्यक्ष

 महोदय,  प्राइम  मिलिस्टर  पश्रौर  होम
 मिनिस्टर  सुनना  भी  नहीं  चाहते  शेड्यूलड
 कास्ट  भौर  शेड्यूल्ड  ट्राइब्ज  की  बात.  ,  ,

 (व्यवधान)  .  .

 अम  तथा  संसरं.य  कार्य  संत्रालय  में

 ्य  मंत्रों  (जो  ज्ारंग  साथ)  :  गुह  राज्य

 मंत्री  भ्रभी  दो  मिनट  के  लिए  बाहर  गए  हूँ

 वह  प्रभी  श्र  रहे  हैं...  .  (ब्यवधान) .  .  .

 निर्माग  और  ब्रावास  तथा  पूति  शोर

 पुलर्वास  संत्रालय  में  राजप  संत्रो  (श्री  राम

 किकर)  :  वह  प्रभी  दो  मिनट  के  लिए  गए

 है,  मैं  नोट  कर  रहा  हु  ।

 शनी  झार०  एल०  कुरील  :  यहां  होम
 मिनिस्टर  नहीं  हैं  भौर  कोई  भी  कैबिनेट

 मिनिस्टर  नहीं  है,  इसी  से  सरकार  की

 नीयत  क्‍या  है  इस  का  पता  चलता  है  ।

 सरकार  की  नीयत  शर  नीति  दोनों  में

 फर्क  है,  यह  आप  देख  रहे  है  ।  नीति  प्रौर

 निमत  का  यह  प्रंतर  बिलकुल  स्पष्ट  है  '

 मैं  बताना  चाहता  हूं  कि इस  साल  का  बजट

 l9  हजार  करोड़  रुपये  का  बना,  उस  में

 शेड्यूल्ड  कास्ट  और  ट्राइब्ज  के  लिए  देता  तो

 चाहिए  था  ज्यादा  लेकिन  वह  नहीं  दिया

 गया,  25  परसेंट  भी  श्गर  दिया  जाता  तो

 वह  5  हजार  करोड़  रुपये  होना  चाहिए  था  |

 लेकिन  5  हजार  करोड़  रुपये  की  जगह  पर

 3i  करोड़  दिया  गया  है,  इससे  भ्रधिक

 विडम्बना  और  शर्म  की  बात  और  क्या  हों
 सकती  है  ?  इस  से  क्‍या  यह  पता  नहीं  चलता

 है  कि  सरकार  केवल  जवानी  सहानुभूति
 दिखाती  है,  वह  शेड्यूल्ड  कास्ट  भौर  शेडयूल्ड
 ट्राइब्ज  के  लिए  केवल  लिप  सिम्पैथी  दिखाना

 चाहती  है।  प्रधान  मंत्री  जी  ने  कहा  कि  पांच

 साल  के  झंवदर  छुभ्राछुत  दूर  हो  जायगी
 झौर  सब  ठीक  हो  जायगा  I  लेकिन  मैं

 MAY  I4,  99  of  Commissioacr  344
 for  SC  &  ST  (Motn.)

 बताना  चाहता  हूं  कि  केंबिनेंट  में  जहां
 पालिसी  डेसीशन  लिया  जाता  हैं,  पालिसी

 डिसाइड  की  जाती  है  वहां  भी  शेड्यूल्ड  कास्ट

 और  शेड्यूल्ड  ट्राइब्ज  का  रेप्रेजेन्टेशन  पूरा
 नहीं  है,  इस  से  प्रधिक  शर्म  की  बात  क्‍या  हो
 सकती  है  ?  जहां  तक  रिजवेशन  की  बात

 है,  रिजब शन  का  कोटा  i8  परसेंट  शेड्यूल्ड
 कास्ट्स  के  लिए  झ्ौर  साढ़े  सात  परसेंट

 शेड्यूल्ड  ट्राइब्श  के  लिए  है,  इस  से  भ्रधिक  बह
 सौ  परसेंट  तक  जा  सकता  है  लेकिन  जैसे

 ही  शेड्यूल्ड  कास्ट  झौर  शेडयूल्ड  ट्राइब्ज  का

 कोटा  पूरा  करने  की  बात  ग्राती  है  सरकार

 की  नियत  है  कि  i8  परसेंट  और  साढ़े  7
 परसेंट  से  ज्यादा  रिज्ञवेंशन  न  दिया  जाए  ।

 अगर  सरकार  इस  तरह  से  रिजर्वेशन  को

 लिमिट  करना  चाहती  है  तो  ब्राह्माण,  क्षत्री,
 बेश्य  के  लिए  भो  उनकी  पापुलेशन  के  हिसाब
 से  रिजर्वेशन  कर  दं/जिए  ।  फिर  उनमें  भी

 is  प्रतिशत  के  ऊपर  19वां  नहीं  होने  देना

 सलाहिये।  लेकिन  गवनेमेंट  क॑।  यह,  इन्टेंशन

 है,  पहली  गवनंमेट  की  भी  यही  हन्टेंशन  थी

 धौर  इस  सरकार  की  भंधय  हो  इन्टेंशन  है।
 रिजर्वेशन  का  कोटा  कहीं  भो  पूरा  नहीं  है
 क्योंकि  उसमें  सुटेबिलिटी  का  कलाज़  लगा

 हुआ  है  ।  प्रनुयुटेबिल  कहकर  नौकरियां

 नहीं  दी  जाती  हैं।  सरकार  स्पेशल  कोर्ट

 बना  रही  है  लेकिन  उसके  प्राविज्ञन्स  शेड्यूल्ड
 कास्ट्स  और  शेडयूल्ड  ट्राइब्ज  की  प्राव्लम्स

 को  डील  करने  के  लिए  क्‍यों  नहीं  एक्सटेंड

 किए  जाते  ?  सरकार  शेड्यूल्ड  कास्ट्स
 और  शेड्यूलड  ट्राइब्ल  के  लिए  कोई  इस्ट्रेस्ट
 क्यों  नहीं  दिखाती  ?  इसका  कारण  यह  हैं
 कि  सरकार  में  जो  #  हैं  उच्च  पदों  पर,

 धाइम  मिनिस्टर  तक,  वे  मूह  से  तो  कहते  ने

 कि  तुम्हारी  प्राब्लम्स  को  दूर  कर  देंगे  लेकिन

 उनके  दिल  काले  हैं.  भाज  तक  उन  लोगों  के

 दिल  दिमाग  में  कोई  फर्क  नहीं  भाया  है  t

 fod  भपनी  कुर्सी  बचाने  के  लिए  थे  यह  खेल

 खेल  रहे  हैं  -  होम  निमिश्टर  भ्पने  कालों

 में  रुई  ढ््स  कर  बैंठते  हैं,  बे  शेड्यल्ड  कास्ट्स
 झौर  शेडपल्ड  ट्राइब्श  की  प्राब्सम्स  पर  कोई
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 ध्यान  नहीं  देते  हैं  |  शेडयूल्ड  कास्ट्स  और

 शेड्यस्ड  [-11:1.  पर  कहीं  अत्याचार  होते  हैं
 तो  हमारे  मोरारजी  भाई  कहते  है  कि  यह
 स्टेट  मटर  है  और  जब  यहां  पर  भ्रत्याचार

 होते  हैं  तो  कहते  हैं  यह  ला  ऐंड  भाडेर

 सिच्युएशन  है  ।  ऐसी  हालत  में  हम  लोग

 हिन्दुस्तान  के  किस  कोने  में  विसके  पास
 जायें  और  किससे  फर्याद  करें  ?  स्टेट  वाले
 भो  हमार,  वात  नहीं  सुनते  हैं  और  श्राप  भो

 हमार  बात  नहीं  सुनते  है  ।  इसका  मतलब
 यह  है  कि  श्राप  इनकॉंपिटेंट  है,  यह  गवर्नमेंट
 श्रयोग्प  है।  ऐसी  गवरनमेंट  को  तो  रिज्ाइन
 कर  वेना  चाहिये  ।  ऐसी  गवर्नमेंट  कोई
 जरूरत  नहीं  है  1  अगर  गवरनमेंट  का  इंटेंशन
 इम  तरह  का  हो  तो  यह  गलत  है।  और  अगर

 इस।  तरह  का  इन्टेंशन  रहा  तो  वह  दिन  दूर
 तहीं  जब  निश्चित  रूप  से  यह  देश  बटेगा  ।
 डा०  बा  आर०  भ्रम्बेडकर  ने  तीस  साल  का
 समय  दिया  था  हिन्दू  धर्म  को  परिवरत॑न  करने
 के  लिए,  उन्होने  कहा  था  कि  जिस  धर्म  में

 इन्सान  को  इन्सान  न  माना  जाए,  इन्सान
 को  कुसे  बिल्ल,  से  बदतर  माना  जाए,
 जानवरों  की  तो  रक्षा  की  जाए,  बूढ़ी  गायों
 का  कत्ल  रोकने  के  लिए  झामरण  प्रनशन
 किया  जाए,  इस  सब्जेक्ट  को  कानवारेन्ट
 लिस्ट  में  लाया  जा  रहा  है  लेकित  दूसरी
 तरफ  शडयल्ड  कास्ट्स,  शेड्यल्ड  ट्राइब्ज,
 माइनारिटीज़,  बैकवर्ड  क्लासेज  के  कत्ल

 होते  हों,  उनकी  मां  बहनों  की  इज्जत  ल्ढी
 जातो  हो  तब  सरकार  मौन  रहती  है--इससे

 बढ़कर  शर्म  की  बात  भौर  क्‍या  हो  सकती

 है  1

 जहां  तक  श्राथिक  उन्नति  की  बात  है,
 मैंते  बताया  कि  i9  हजार  करोड़  में  से  5

 हजार  करोड़  देना  चाहिए  था  लेकिन  5

 हजार  करोड़  छोड़  दीजिए,  500  करोड़

 भी  नहीं  दिया,  सिर्फ  3  करोड़  का  प्राविज्धन

 किया  गया  है|  क्‍या  इसी  से  आप  कहते  हैं
 कि  गैड्यूल्ड  कास्टस  भौर  शैडयूल्ड  ट्राइब्ज
 उन्नति  करेंगे  इसका  मतलब  है  कि  सरकार

 fer  SC  &  ST  (Motn,)

 की  नीयत  साफ  नहीं  है।  मैं  प्रापको  बताना

 चाहुंगा  कि  शैडयूल्ड  कास्ट्स  झौर  ऐैडयूल्ड
 ट्राइब्ज  के  लिए  मेडिकल  कालेजेज़  में  एड-
 मीशन  के  लिए  भी  कोई  रिजर्वेशन  नहीं  है  ।

 सरकार  ने  एडल्ट  एजुकेशन  के  लिए  200

 करोड़  रुपए  दिए  है  लेकिन  शैडयूल्ड  कास्टस

 और  शैडयूब्ड  ट्राइब्ज  के  लिए  कुछ  नही  कर

 सकती  है  ।  (व्यक्षषाल)  इससे  बढ़कर
 विडबना  और  क्या  हो  सकती  है।  मैं  पूछना
 चाहता  हूं  कि  प्रधान  मंत्री  स ेलेकर  बी  ी  थ्रो
 तक  कौन  लोग  हैं  ?  वही  है  जोकि  इन  पर

 झत्याचार  करते  है  -  पुलिस  और  मैजिस्ट्रेस,
 में  कौन  लोग  है  ?  बही  हैं  ।  मैं  कहना  चाहता

 हैँ  कि  भ्राई  पी  सी,  सी  आर  पी  सी  शौर

 एविडन्स  एक्ट  में  परिवर्तत  करना  होगा  |

 हमे  बडंन-ग्राफ-प्रफ  की  जिम्मेदारी  हत्यारे
 पर  डालनी  होगी  y  आज  होता  क्‍या  है--
 बैनिफिट-ग्राफ़  डाउट  हंत्यारे  को  दिया  जाता

 है.  और  वह  साफ  छूट  जाता  है।  श्राज  आए

 का  कानून  हमारे  फेवर  में  नहीं  है  ।  इस  लिए

 मेरा  निवदत  है  कि  शैडयूल्ड  कास्ट्स  और

 शुड़यूल्ड  ट्राइब  क ेलिए  एक  झलग  मिनिस्ट्री
 बनाई  जाय  |  यह  ठीक  है  भ्राप  ने  बहुत  से

 कर्माशनज़॒  बना  दिये  है--माइनारिटीज
 कमीशन  बन  गया  है,  पैडयूल्ड  कास्टस  एण्ड

 ट्राइल्स  कमीशन  बन  गया  है,  बैकवर्ड  क्लासेज

 का  कमीशन  बन  गया  है-लेकिन  यह  सब

 शाप  ने  माइण्ड  के  डाइवर्शन  के  लिये  किया  है,

 इस  के  अतिरिक्त  कुछ  नही  है।  मैं  चाहुंगा
 कि  जिस  तरह  से  रिफयूजीज़  को  बसाने

 के  लिये  रिहैविलिटेशन  मिनिस्ट्री  बनी  थी,
 उसी  तरह  से  श्राप  शैडयूल्ड  ट्राइब्स  और

 शैडयूल्ड  कास्टस  के  लिये  एक  सेपरेट  मिनिस्ट्री
 बनायें  ।

 जहां  तक  रिजर्वेशन  की  बात  §—F

 चाहता  हूं  कि  शैडयूल्ड  ट्राइब्स  झौर  शैडयूल्ड

 कास्टस  के  लिये  रिजर्वेशन  खत्म  कर  दिया

 जागे  और  उत  लोगों  के  लिये  रिजर्वेशन

 कर  दिया  जाएे  जिन  की  संख्या  i8  परसेंट
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 से  भी  कम  है।  कहते  हैं  कि  ऐसा  करने  से
 सिधिल-बार  हो  जायगी  ।  सिविल-वार
 का  झ्राप  को  बड़ा  डर  है,  लेकिन  शडयूल्ड
 कास्टस  और  शैडयूल्ड  ट्राइब्स  के  लिये,

 बैकवर्ड  क्लासेज़  के  लिये,  जो  इन्सानी  जिन्दगी

 से  भी  बदतर  ज़िन्दगी
 गुजारते  हैं,  जिन्हें

 खाना  नसीब  नहीं  होता,  जो  कपष़ा  बुनता
 है  उसे  कपड़ा  पहनने  को  नहीं  मिलता,  जो

 खेत  में  मेहनत  करता  है,  ज़मीत  को  जोतता

 है,  उस  के  पास  जमीन  नही  है,  जो  मकान

 बनाता  हैं  लेकिन  उस  के  वास  झपने  रहने
 के  लिये  मकान  नहीं  है,  वह  पेड़ों  की  छाया  में

 रहता  है--उन  का  भ्राप  को  कोई  डर  नही
 है  i  झाज  हमारे  यहां  जाति-ध्यवस्था  चलती

 है--जिस  की  जड़  वर्ण-व्यवस्था  है  शौर  इम

 वर्ण-व्यवस्था  की  जड़  हिन्दू  धर्म  है  |  यदि

 ्राप  छुम्रा-छुत  को  समाप्त  करना  चाहते  हैं

 तो  आप  को  जाति-प्रथा  को  समाप्त  करना

 होगा,  वर्ण-व्यवस्था  को  समाप्त  करना  होगा  |

 ये  जो  मन्दिरों  में  बैठे  हुए  पुजारी  है,  ये  जो  आप

 के  शंकराचार्य  हैं--ये  लोग  हिन्दुस्तान  में

 छुन्राछात  को  फैला  रहें  है।  राम-चरित  मानस

 जैसी  पुस्तक--जिस  में  लिखा  है--  शूद्र
 गंवार  ढोल  पशु  तारी,  ये  सब  ताड़न  के

 अधिकारी,  जिस  में  लिखा  है---पूजिये  विप्र

 सकल  गुण  हीना,  शुद्र  ने  पूजिये  गृण-गण

 गृण-गाण  ज्ञान  परवीना  जब  तक  एसी

 पुस्तकों  को  जो  हमारे  संविधान  के  खिलाफ़

 हैं,  जलाया  नहीं  जाता,  तब  तक  हिन्दुस्तान  में

 वर्ण  व्यवस्था,  जाति-व्यवस्था  और  छुप्नाछूत
 चलता  रहेगा  और  वह  दिन  दूर  नहीं  है--
 जब  हमारा  हिन्दुस्तान  टुकड़ों-टुकड़ों  में
 बेंट  जागेगा--मैं  वार-बार  इस  बात  को

 कहंता  अाया  हूं  भ्रीर  भ्राज  भी  बह  रहा  हूं  i

 मैं  नही  चाहता  हुं  कि  हिन्दुस्तान  टुकड़ों  में

 बंटे,  मैं  चाहता  हूं  कि  उसे  में  एकना  बनी

 रहे,  जो  मेहनत  करने  वाले  लोग  हैं,  जो

 गरीबी  की  रेखा  के  नीचे  है---उन  को  भ्रधिकार

 मिले,  उन  को  भी  इन्सानियत  का  दर्जा
 दिया  जाये  ।

 of  Commissioner  5  94
 for  SC  &  ST  (Motn,)

 हम  देखते  &  कि  रिजर्वेशन का  कोड़ा

 पूरा  नहीं  होता--क्यों  पूरा  नहीं  होता  ?

 जहां  पर  कोटा  पूरा  न  हो,  वहां  के  उच्च

 प्रधिकारियों  को  उस  के  लिये  जिम्मेदार

 ठहराया  जायें  श्रौर  उस  के  लिये  उन  को

 पनिशमभेन्ट  दिया  जाये  ।  मैं  चाहता  हं  कि

 इस  तरह  का  कानून  बनाया  जाये--प्रगर  हम
 ऐसा  कानून  नहीं  बनायेंगे  तो  यह  कोटा  कभी

 पूरा  नहीं  होगा  ।  सूटेबिलिटी  की  कला
 को  समाप्त  किया  जाये  ।  स्पेशल  कोर्ट  स
 के  बिल  को  शेड्यूल्ड  कास्टू्स  और  शेड्पूल्ड
 ट्राइब्स  के  मामलों  के  लिये  भी  एक्सटेण्ड
 किया  जाये  |  कोटा,  परमिट,  लाइसेंस

 शेड्यूल्ड  कास्ट्स  ौर  शेड्यूल्ड  ट्राइब्स  के

 लोगों  को,  वीकर  सेक्शान्ज  के  लोगो  को  ही
 दिये  जायें  ।  उन  से  किसी  भी  प्रकार  की

 कोई  सिक्योस्टी  ने  मांगी  जाए  ।  मैं  चाहता

 हूं  कि  भूमि  का  राष्ट्रीयकरण  किया  जाये  ‘

 ara  हम  देखते  हैं  कि  जो  ज़मीन  को  जोतना

 है,  उस  के  पास  ज़मीन  नहीं  है  ।  भूमिपति
 दूसरे  है.  और  भूमि  जोतने  वाले  दूसरे  हैं  ।

 जो  अनाज  पैदा  करता  है  उस  के  पास  खाने

 के  लिये  झनाज  नही  है  |  इसलिये  जरूरी  है  कि

 भूमि  का  राष्ट्रीयकरण  किया  जाये  ।  शेड्यूल्ड

 कास्ट्स  और  शेड्यूल्ड  ट्राइब्स  स्टूडे न्टस  के

 लिये  चाहें  इन्जीनियरिंग  हो  या  पी०  एम०
 डी०  हो  सब  में  रिजर्वेशन  हो  ना  चाहिये  7

 उन  को  हर  महीने  स्कालरक्षिप  दिया  जाये  |  जब

 हम  को  हर  महीने  तनदवाह  मिल  सकती  है
 तो  स्कालरशिप  हर  महीने  क्यों  नहीं  दिया

 जा  सकता--यह  कितने  शर्म  की  बात  है  ।

 श्राज  उन  को  साल  बीत  जाने  के  बाद  स्कालर-

 शिप  दिया  जाता  है--जिस  से  उन  को  बहुत
 कठिनाई  होती  है  ।

 मैं  चाहता  हुं  कि  शैडयूल्ड  कास्टस  भौर

 शैडयूल्ड  ट्राइल्स  के  लिये  एक  झलमस  से  फाइ-
 नेल्गल  कारपोरेशन  बनाई  जाये  जिस  की

 पूंजी  roo  करोड़  यप  रखी  जाये  भौर  उस

 पये  को  हरिजनों  येकेउ  त्यान  में  लगाया
 जामे  t  एक  वध्यक्ति--एक  व्यवसाय  के
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 सिद्धान्त  को  लागू  किया  जाये  ।  बाबा  साहेब
 झम्बेडकर  जो  हमारे  संविधान  के  निर्माता

 बे--हम  देखते  हैं  कि  उन  का  एक  भी  फोटो

 यहां  नहीं  लगा  है  सेन्ट्रल  हाल  में  भी  नहों  है
 यहां  भी  नहीं  है  1  ऐसे  महान  योग्य  और

 सम्मानित  व्यक्ति  का  फीटो  ने  लगाना
 उसी  जाति  भावना  का  प्रतीक  है  ।

 दूसरे  लोगो  के  फोटो  यहां  पर  लगते  जा  रहे
 है--लेकित  बाबा  साहेब  का  फोटों  यहां  न॑

 लगाना  अच्छी  बात  नहीं  है  7  यह  बहू  महाल
 व्यक्ति  था  जिस  ने  इस  देश  को  संविधान

 दिया,  जिस  ने  हम  को  समता  और  समानता
 का  भ्रधिकार  दिया,  स्त्री  और  पुष्षों  को
 बिना  किसी  रंग-पेद  और  जाति,  पांति
 का  ध्यान  रखते  हुए  समान  भ्रधिकार  दिया--
 उस  का  फीटो  यहा  पर  ने  लगाना  बढ़े  शर्म  की
 बात  है--इस  सरकार  के  लिये  भी  और
 पिछली  सरकार  के  लिये  भी  शर्म  की  बात  है  ।

 झत  उनका  फोटो  पालिवामैन्ट  हाऊंप  नयां

 सैन्द्रन  हाल  में  लगाया  जाये  तथा  i4  अप्रैल
 को  साजंजनिक  छटुटी  घोषित  की  जाये ।

 हम  देखते  हैं  कि  जो  मेहनत  करता  है,  आज  उस
 को  खाना  नसीब  नहीं  होता  है  भोर  जो  भूढ
 बोलता  है  प्रौर  झूठ  बोल  कर  काफी

 पैसा  कमाता  है  ,  उस  को  साहू  कहते  है

 जो  भंगी  है  पा  लमार  है  या  धोबी  हैं, उन  को
 सीचा  माना  जाता  है।  श्राज  चमार  इसलिए
 नीचा  माना  जाता  है  क्योंकि  वह  चमड़े  से

 जूते  बनाता  है,जूतों  का  काम  करता  है।  धोबी
 इस  लिए  नीचा  माना  जाता  है  क्योंकि  वह  लोगों
 के  कपड़ों  की  गन्दगी  को  खत्म  करता  है  भौर
 लोगों  को  साफ  सुथरे  कपड़े  पहला  कर  बाबू
 बनाता  है।  झगर  भंगी  मन्दगी  को  साफ़  न
 करे,  तो  रसोई  तक  में  सैकड़ों  कीड़े  चले  जायेंगे  ।

 वह  इसलिए  सब  से  नीजा  माना  जाता  है  क्योंकि

 वह  फ्त्दां  को  साफ  करता  है।  आप  यह  देखिए
 कि  जो  गन्दगी  को  साफ  करने  वाला  है  ,  वह
 मीचा  भाना  जाता  है  भौर  गन्दगी  को  फैलाने

 वाला  ऊंचा  माना  जाता  है  ,  वाह  री  दुनिया,

 अह  तेश  सिद्धांत  है।  ऐसी  दुनिया भौर  इस

 for  SC  &  ST  (Motn,)

 तरह  का  सिद्धांत  कब  तक  चलेगा,  यह  मैं  भ्राप

 के  माध्यम  से  मंत्री  जी  से  जानना  चाहता  हूं  1

 श्न्त  से  मैं  यही  जानना  चाहग्रा  कि  जो

 4  हजार  रिकमेड्शन्स  शेष्टयूल्ड  कास्ट्स  और

 शैड्यूल्ड  ट्राइब्स  कमिश्नर  की  रिपोर्टों  में  है,  उन

 में  से  कितने  को  भी  प्रभी  तक  हम्पलीमेंट  किया

 गया  है  ?  कितने  भ्रधिकारी  हैं,  जिन  क ेखिलाफ

 यह  साबित  हो  चुका  है  कि  उन्होंने  भ्रन्याय  किया

 है,  उन  से  से  कितने  लोगों  को झाप  पनिश  कर

 चुके  हैं  ?  क्या  सरकार  भविष्य  में  इस  तरह  के

 लोगों  को  पनिश  करेगी  ?  क्या  कोई  पीतल

 कलाज  बनाएगी,  जिस  के  लोगों  को  सज।

 मिल  सके  ?  जब  तक  इस  तरह  की  पेनल  क्लाज

 नहीं  बनाई  जाएगी,  तब  तक  कोई  फायदा

 नही  है।  मैं  यह  भी  कहना  चाहता  हूं  कि  ह्म

 यह  देखते  हैं  कि  हमारे  जो  होम  'िनिस्टर

 साहब  हैं,  वे  शेडूयूल्ड  कास्ट्स  और  शेड्यूल्ड
 द्राइब्स  की  प्राब्लम्स  को  हमेशा  इगनोर  करते

 हैं।  जब  भी  उन  से  उस  तरह  की  बातें  की

 कही  जाती  है,  वे  कान  में  रूई  डाल  कर  बैठ

 जाते  हैं।  इस  का  मतलब  यह  है  कि  या  तो

 उन  में  योग्यता  नहीं  है  कि  वे  शेड्यूल्ज  कास्ट्स
 और  शैड्यूल्ड  ट्राइब्स  की  प्राब्लम्स  को  डील

 करें  या  उन  की  इन्टेंशन  मही  है  कि  वे  इत

 लोगों  के  साथ  न्याय  करे  ।  दोनों  हालतों  में

 उन  को  रिजाइन  करना  चाहिए,  योग्यता  नही

 है  तो  भी  और  इन्टेशन  नही  है,  तो  भी  ।

 इन  शब्दों  के  साथ  मैं  समाप्त  करता  हूं  |

 14.27  hrs.

 (Suri  M.  Satyanarayan  Rao  in  the
 Chair)

 SHR]  K.  SURYANARAYANA  (Elu-
 ru):  Mr,  Chairman,  Sir,  whenever  the
 question  of  Scheduled  Castes  and
 Scheduled  Tribes  is  raised  in  the
 House,  they  always  say  that  the  Gov-
 ernment  of  India  ty@mtirely  dependent
 on  the  State  Governments’  attitude  end
 the  action  taken  by  them,  They  al-
 ways  say  that  they  are  helpless  in  the
 matter  of  implementation  of  the



 351  28rd  &  24th  Reports

 {Shri  छू,  Snoyanarayana]
 Schemes  which  have  been  sanctioned
 by  the  Government  of  India,  they  are
 dependent  on  the  State  Governments.
 For  instance,  the  Government  of  India
 are  granting  several  crores  of  rupees

 for  the  benefit  of  the  Scheduled  Castes
 and  Scheduled  Tribes,  but  there  is  no
 proper  machinery  to  see  how  best  the
 sanctioned  money  is  being  utilised  by
 the  State  Governments.  According  i0
 a  report,  in  the  last  two  or  three  years,
 the  State  Governments  have  not  spent
 even  20  per  cent  of  the  grants  given  by
 the  Government  of  India  or  provided
 by  the  State  Governments.  That  is  the
 state  of  affairs  in  the  States.  I  do  not
 want  to  blame  any  one  State.  Pa:ti-
 cularly  I  want  to  ask  my  hon,  friends
 here,  have  they  ensured  that  their
 State  Governments  are  implementing
 the  schemes  properly  and  how  best

 they  are  utilising  the  funds  sanctioned
 hy  the  Government  of  India  and  the
 State  Governments?  There  is  lack  of
 interest  there.  I  say  this  sy  far  as
 some  Members  are  concerned,  not  all.
 They  are  taking  shelter  under  group
 Politics.  So  far  as  the  Scheduled
 Castes  and  Scheduled  Tribes  are  con-
 eerned  there  should  not  be  any  porty
 politics  or  group  politics.  But  unfor-
 tunately  in  several  States,  including
 Andhra  Pradesh,  there  are  group  poli-
 tics  and  party  politics  even  in  the  {m-
 plementation  og  schemes  concerning
 Scheduled  Castes  and  Scheduled
 Tribes.  y  will  give  an  instance.  The
 other  day  it  has  come  in  the  press.  It
 has  come  up  in  the  High  Court.  ‘Gov-
 ernment  rules  are  there,  not  only  about
 Scheduled  Castes  and  Tribes  but  about
 all  poor  people.  Poor  persons  with
 meagre  holdings  of  2  to  21/2  acres  of
 wet  land  or  dry  land  shoulg  not  be
 ‘touched  unless  it  is  inevitable  for  the
 purpose  of  maintaining  the  rule  of  pro-
 ximity.  They  have  issued  8  circular.
 T  Came  across  only  the  other  day  a
 report  where  the  Andhra  Pradesh  High
 Court  has  stayeg  an  order  in  a  0०8०8
 where  small  holdings  of  i  to  8  acres
 have  been  acquired  in  some  Harijan
 colonies.  The  land  is  owned  by  Hart-
 jans  and  they  are  alj  small  landholders
 and  they  have  become  landless  poor.
 Fortunately,  the  High  Court  hes  stayed

 MAY  14,  3979  of  Commissioner  952
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 the  order.  Let  me  read  the  GO  issued
 by  the  Government  of  Anhdra  Pra-
 desh  in  ‘1974,  They  say:

 “There  are  complaints  that  lands
 belonging  to  small  landholders
 though  uneconomic  holdings  have
 come  under  acquisition  proceedings
 whereas  adjacent  lands  belonging  to
 big  landlords  remain  untouched...  a”

 This  is  the  GO.  They  say;

 “Poor  persons  with  meagre  land~-
 holdings  of  less  than  2  to  2-1/2  acres
 May  generally  be  not  touched  unless
 otherwise  inevitable  for  the  purpose
 of  maintaining  the  rule  of  proximity
 and  vicinity  to  the  main  village.”

 What  is  the  Government  of  India  doing
 when  the  State  government  is  going
 on  like  this  irrespective  of  your  policies
 and  programmes?  They  have  no
 right.  The  State  governments  cannot
 be  touched  by  the  government  of
 India?  What  an  unfortunate  lot  these
 poor  Scheduled  Castes  and  Scheduled
 Tribes  are  having?  Our  entire  count-
 ry  is  indebted,  our  entire  nation  is  im-
 debted.  No  other  country  has  got  a
 class  like  the  Scheduled  Castes.  Even
 now  you  are  creating  some  more  in
 the  villages.  You  are  constructing

 some  more  Harijans  petas  separately.
 That  should  be  abolished.  When  you
 are  constructing  new  Harilan  colonies,
 you  want  to  keep  them  seprately.  Still
 there  is  a  panchama  class  like  this.
 You  are  encouraging  that.  Hereafter
 the  Government  of  India  and  the  State
 governments  should  formulate  a  policy
 that  there  should  not  be  any  separate
 colony  for  Harijans.  They  should  be
 mixed  up  with  other  communities.
 Particularly  in  the  rural  areas  you  are
 stih  having  separate  colonies.  That  is
 an  unfortunate  position.  [  want  the
 State  Governments  and  the  Centre
 should  take  g  decision  thet  hereafter
 there  shall  be  no  separate  colony  for
 Harijans  or  Scheduled  Castes.  The
 circumstances  are  not  like  that  in  the
 towns.  They  are  prepared  to  mix  with
 other  people.  In  my  place  Harijans
 are  there.  Muslims  are  there,  Chris-
 tians  are  there.  You  give  fhe  sites
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 enly  to  those  who  are  prepared  to  mix
 with  other  communities  or  the  poor
 people.  But  they  are  giving  to  the
 poor  people  also  separately  and  not  with
 the  Harijans.  Harijan  colonies  sre
 being  constructed  separately.  This  is
 a  shameful  thing  to  our  entire  nation.
 Even  after  30  to  40  years  aftey  Mahat-
 ma  Gandhi's  passing  away  tnings  ae
 like  this.  That  shows  that  the  govern-
 ment  ig  not  taking  any  interest—both
 the  previous  government  and  this  gov-
 ernment,  so  far  as  Scheduled  Castes
 and  Scheduled  Tribes  are  concerned.

 Other  Backward  Classes  are  also
 feeling  like  that.  They  are  suffering
 and  they  are  telling  only  the  Scheduled
 Castes  and  Scheduleq  Tribes  are  being
 given  some  facilities  and  not  other
 classes  though  they  aie  also  pvor
 Poor  people  should  also  given  same
 facilities  and  some  consideration  ns  is
 given  to  Scheduleg  Custes  There  are
 only  two  clayses—the  rich  and  the
 poor.  They  should  also  he  g.ven  all
 eoncesnons  on  an  equa)  footing.  A
 Scheduled  caste  man  though  having  3
 property  of  Rs,  0-—5  Iokhe  asks  for
 concessions  to  his  children  Concessians
 Bhould  be  given  only  on  the  hisis  of
 economic  standing.  A  Scheduled  Caste
 man  may  come  and  sit  here  fiehting
 elections  on  the  basis  of  reserv  +d  con-
 stituency  but  other  facilities  should  he
 extended  equally  to  all  poor  neople.

 IT  want  to  bring  one  more  thing  to
 your  notice.  There  is  allocation  of
 land  to  the  poor  people.  They  Say  it  is
 a  state  subject.  It  is  not  a  State  sub-
 ject.  You  are  giving  grants.  So  the
 government  of  India  has  zot  the  right.
 if  it  is  a  State  subject  what  is  the  use
 of  having  the  Krishi  Bhavan  here  and
 what  is  the  use  of  having  so  many
 offices  here?  Abolish  them  all  You
 Ihave  got  every  right  because  you  are
 giving  grants.  There  is  no  question
 of,  State  subject.  I  want  to  request
 particularly  our  Department  here
 which  ia  in  char#é  of  Schéduled  Castes

 ‘and  Scheduled  Tribes.  They  can  stip
 ‘  the  malpractices  going  on  in  that  State.

 One  more  thing  I  want  to  bring  to
 the  notice  of  the  government.  There

 ‘999.  LS—2

 for  SC  &  ST  (M7t,)
 is  one  Agriculture  Market  Committee
 in  my  home  town,  viz,  Eluru  iy
 Andhra  Pradesh.  It  has  been  consti-
 tuted  and  financeg  by  the  Government
 of  India  but  the  Government  of  India
 cannot  go  into  the  question  o¢  utilisa-
 tion  of  finances  as  it  is  told  that  it  is
 a  State  subject.  So,  my  suggestion  to
 the  Government  ig  that  where  they
 are  giving  sanction  they  must  have
 their  machinery  to  find  out  as  to  how
 the  finances  are  being  utilised.

 Then,  Sir,  the  local  Deputy  Director
 during  the  Emergency  period  acquired
 land  to  the  tune  of  sixteen  acres.  This
 land  belongs  to  the  backward  classes.
 As  I  am  not  in  a  position  to  raise  my
 voice  against  this  aequisition  in  the
 State  Assembly  |  am  raising  my  voice
 here  on  the  Floor  of  the  House.  The
 former  Chief  Minjster  as  well  as  the
 present  Chief  Minister  wrote  to  me
 siying  that  the  acquired  land  is  going
 to  be  restored  back  yet  [  find  in  prac-
 ties  the  State  machinery  has  not  done
 anything.  The  land  was  arquired  in
 June  976  and  these  noor  people  have
 been  made  landless  poor  Fourteen
 families  have  been  affected  by  this  and
 there  are  many  Widows  in  these  fami-
 hes.  This  land  which  nas  been  acquir-
 ed  is  In  Eluru.  town,  Krishna  Delta
 area,  They  are  all  backward  class
 people.  As  they  are  not  nearer  to  any
 Minister  or  MI.A  and  do  not  belong  to
 any  political  party  their  cries  are  rod
 heard.  Since  i976  they  hive  heen
 knowcking  the  doors  of  different  autho-
 rities  but  nothing  has  happened  80  far.
 Through  vou,  Sir  T  want  to  request
 the  Government  of  India  to  write  to
 the  Anhdra  Pradesh  government  to
 release  this  land  which  has  been  ar-
 guired  I  understand  that  Rs.  three
 and  a  half  lakhs  have  been  sanctioned
 to  develop  roads  in  this  area  but  I  may
 tell  the  Government  that  this  amount?
 will  acually  be  utilised  for  levelling  up
 for  the  land,  This  ig  my  information
 and  complaint  also.  This  land  his
 been  acqttired  against  our’  national
 policy,  Who  i#  responsible  for  a
 these  things?  They  have  gone  to  the
 court.  The  previous  Governnient  fed
 apPointeg  g  Committee.  But  that  com.
 mittee  consisted  mostly  of  landlords
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 Jt  was  decided  that  the  surplus  produc-
 ‘4jon  would  be  marketeg  in  the  go-call-
 €q  Market  Yard.  But  these  arrz  nge-

 ments  will  only  be  for  the  benefit  of

 the  landlords.  Instead  of  handing
 over  the  lands  to  the  poor  people.  they
 have  pooled  thir  lands  and  the  benefit
 by  way  of  tuarketing  their  produce  mas
 been  taken  away  by  the  landlurds.
 How  they  are  exploited,

 In  so  far  as  the  upliftment  of  Sche-
 dultd  Castes  and  the  Scheduled  Tribes
 are  concerned,  there  is  no  use  of  si  np-
 ly  raising  slogans.  They  are  all  empty
 slogans.  The  actual  thing  required  is
 that  the  laws  passed  by  the  Parlanient
 and  the  State  Legislatures  should  be
 implemented  and  put  into  practice.
 Now,  I  would  like  to  know  how  far
 you  have  been  successful  in  <nuple-
 menting  the  policies  and  the  pro-
 grammes  for  the  upliftment  of  the  SC
 and  ST.  The  previous  Government  wis
 committed  to  do  so  many  things  in  so
 far  as  SC  ST  are  concerned.  But  they
 hag  not  enforced  most  of  them.  Like-
 wise  do  not  commit  voursely  in  this
 regard.  What  is  the  use  of  committing
 to  do  so  many  things  for  them  without
 putting  them  into  practice?  ‘You  are
 not  doing  it  in  the  way  we  expect  of
 you.  We  are  not  against  the  Gnvern-
 ment.  We  are  here  to  help  yoy  in  so
 far  as  your  goog  policies  and  pro-
 grammes  are  concerned.  Your  volicies
 and  programmes  should  be  benefiicial
 to  the  poor  agriculturists  ang  small
 farmers  who  are  mostly  belonging
 to  SC  ang  ST.  Moreover,  about  80  per
 cent  of  the  agricultural  labourers  are
 SC  and  ST.  What  steps  are  vou  tak-
 ing  to  safeguard  their  interests?  ‘You
 aré  passing  so  many  laws  through  the
 Jabour  Ministry.  But  do  you  have  any
 monitoring  arrangement  to  see  that  the
 law,  are  enforced?  We  expect  you  to
 solve  their  problems  immediately  so
 that  the  exploitation  of  these  people  is
 put  an  end  to.  Once  again.  t  would
 request  the  Government  to  take  wimost
 interest  and  seriously  consider  the  feel-
 ings  of  the  Scheduled  Caster  and  the
 Bcheduled  Tribes.  But  the  Govern-
 Ment  is  not  coming  forward’  to  help
 them  sincerely.

 MAY  14,  979  of  Commissione:  356
 for  SC  &  ST  (Motn  )

 You  say  that  this  is  a  State  subject. Then  what  is  the  use  of  passing  80
 many  laws  in  this  connectionY  From
 here  in  Delhi,  nobody  takes  any  inte-
 rest.  But  7  would  pleag  that  y  u  can
 direct  the  State  Governments  to  bring
 into  force  these  laws  forthwith.  We
 are  representing  about  0  to  l  iakh
 pesople.  There  is  no  point  saying  that
 this  is  a  State  subject,  But  these  laws
 are  not  put  into  action  anc  the  policies
 and  programmes  are  not  implemented
 properly,  the  Centra]  Government  can
 direct  the  State  Government  ior  the
 proper  implementation  of  the  schemes
 and  programmes  and  also  for  the  pro-
 per  enforcement  of  the  laws.  In  re-
 gard  to  the  social  legislation,  there  was
 a  conference  in  which  the  Members  of
 Parliament  and  also  the  Members  of
 various  State  Legislatures  took  part.
 This  Conference  discussed  socal  legis-
 lation  problems  for  Scheduled  Castes
 and  the  Scheduleq  Tribes.  It  is  said
 that  the  social  legislation  is  only  on
 books  and  it  is  not  being  implement-
 ed  in  so  far  as  the  Scheduled  Castes
 and  Scheduleg  Tribes  are  concerned.
 The  main  safeguards  providea  in  the
 Constitution  for  the  protection  and
 safeguard  of  the  scheduled  castes  and
 scheduled  tribes  are  abolition  of  un-
 touchability  ang  the  forbcing  of  its
 practice  in  any  form,  promotion  of
 their  educational  and  economic  inte-
 rests  and  their  protection  from  social
 injustice,  removed  of  any  disability,
 liability,  restriction  or  condition  with
 regard  to  access  to  shops,  public  res-
 taurants,  hotels,  and  places  of  public
 resort  efc.,  permitting  the  State  to
 make  reservation  for  the  backward
 classes  in  public  services  in  case  of  in-
 adequate  representation,  sperial  repre-
 sentation  in  Lok  Sabha  and  the  Stete
 Vidhan  Sabhas  etc.  However,  the  hari
 jans  have  not  been  benefited  from
 these  safeguards,  I  would,  therefore,
 request  the  Government  to  take  fmm-
 diate  steps  ang  activise  the  State  Gow
 ernments,  or  pull  them  up  to  aee  how
 best  they  coulg  serve  these  peopl.

 SHRI  छ.  हूं.  SARKAR  (Joynagar):
 Mr,  Chairman,  Sir,  I  wold  likes  te
 speak  in  Bengali  as  हु  am  a  sick  man
 and  would  not  Iike  fo  sirain  myself.
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 *“Mr,  Chairman  Sir,  the  report  of  the
 Commissioner  for  Scheduled  Castes

 and  Scheduled  Tribes  coverjng  a  period
 of  three  years  is  now  oomng  discurs:d
 in  this  House.  From  this  il  is  very
 clear  that  the  Commissioners  Office  is
 still  bemg  treated  as  “Untouchable”
 because  if  we  attached  any  impoitance
 to  this  office  or  to  r‘port  then  we
 should  not  have  brought  it  before  this
 House  after  4  years  Th.  discussion,
 Mr.  Chairman  Sir,  is  lke  performing
 the  postmortem  of  a  flea  pody  Ags  we
 tear  the  body  for  the  postmo'tem  so
 also  we  may  rel  i  fo  the  difierent  inci
 dents  in  these  reports  for  some  histori-
 eal  value.  This  discussion  may  shed
 any  light  for  our  future  course  of  ac-
 tion

 Sir,  the  importance  of  the  office  of
 the  Commissioner  for  Scheduleq  Castes
 and  Scheduleg  Tribes  is  mmense.  It
 is  a  Constitutionay  O‘lice  meaning
 thereby  that  the  Const.tution  of  India
 has  made  a  special  provision  for  this
 post  But  despite  this  its  constitution-
 al  position  the  office  continues  to  be
 neglected  one  like  the  untouchables  in
 the  country.  It  s  almost  an  unwanted
 office,  Sir,  I  say  this  becauSe  the  office
 of  the  Commissioner  is  lorateq  in
 Ramakrishna  Puram,  Delhi.  where  88
 it  should  have  been  locateq  in  the
 North  Block  under  the  Ministry  cf
 Home  Affairs.  For  the  Isst  few  years
 we  have  been  clamouring  for  bringing
 this  ffice  under  the  Minisiry  of  Home
 Affairs.  Aft  long  last  the  office  was
 brought  under  the  Ministry  of  Home
 Affairs  but  the  office  confinued  t)  he
 located  in  Ramakrishng  Puram.  This
 shows  that  little  importance  is  shown
 by  Government  to  thia  e*re  Net  eicy
 this,  we  further  find  other  evidence  of
 Governmenis  apathy  t«wirds  the
 office  of  the  Commissioner.  Sir  you
 ate  perhaps  aware  that  there  were  five
 posts  of  Deputy  Commissioners  but  all
 these  posts  were  abolished  and  the
 only  post  of  the  Commissioner  was
 allowed  to  be  retained.  This  was  done

 ,at  a  time  when  the  problems  of  the
 Perfons  belonging  te  the  Scheduled

 for  SC  &  ST  (Motn,)
 Castes  and  Scheduled  Tribes  and  otter
 backward  classes  is  risitz,  when  inci-
 dents  of  atrocilics  are  covtinuing  and
 when  We  are  discussing  the  grievances
 of  these  down  trodden  people  in  press
 ang  in  Parliament  and  on  public  plat-
 form  What  does  it  mean?  Dneg  it
 not  mean  that  we  are  =  leliberately
 chopping  off  the  hand,  of  the  Commis-
 sion  and  making  it  45  ineffective  as
 possible  particularly  at  a  time  when  .t
 should  have  been  helped  with  more
 hands  and  made  more  effective  to  deal
 with  the  problems.  ‘J's  no  doubt
 proves  that  whatever  4  the  Govern-
 ment’s  good  intentions  for  the  Sche-
 duled  Castes  and  Scheduled  Tihes
 people,  and  however  sweetly  they  may
 express  their  sympathies,  in  reality
 they  do  not  want  to  assess  the  grav.ty
 of  the  problem  and  give  to  this  office
 the  great  importance  that  it  rightly
 deserves  Therefore  I  feel  that  by
 merely  presenting  the  reports  of  the
 Commission  in  Partiament  after  long

 avoidable  gaps  and  to  have  some  dis-
 cussion  in  Parliament  has  really  not
 given  any  benefit  to  the  people  for
 whom  these  reports  are  meant  Apart
 from  this,  the  Parliament  also  has  a
 Standing  Parliamentary  Committee  on
 the  welfare  of  Scheduled  Castes  and
 Secheduleqd  Tribes.  This  Committee
 presents  their  reports  at  regular  irter-
 vals  but  we  do  not  know  what  action
 is  being  taken  by  the  Gevernment  on
 the  rerommendations  contained  in
 these  reports.  From  all  these,  we  have
 no  other  alternative  than  fo  come  to
 the  conclusion  that  to  the  Government
 the  problems  of  the  Scheivled  Caster
 have  no  importance  As  long  as  the
 ballot  boxes  will  remain  in  this  count-
 ry,  to  elect  people  to  man  the  legisla-
 tures,  the  Scheduled  Castes  and  Sche.
 duled  Tribes  people  will  “ave  some
 importance  to  all  the  pol'tical  parties,
 be  it  Janata  Congress  or  the,Commu-
 nist  but  they  will  never  be  given  their
 legitimate  que  .n  the  social  and  ecoro-
 mie  set  up  of  the  country.  There  is  no
 machinery  to  ensure  that  the  reserva-
 tions  of  5  per  cent  and  से  per  cent  for
 the  Scheduled  Castes  ang  Scheruled
 Tribes  people  respectively  are  being

 "
 “Phe  Original  Speech  was  delivered  in  Bengs
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 implemented  or  not.  Therefore,  a  mere
 discussion  in  genera]  teims  will  not
 leag  us  anywhere,  we  have  to  be  clear
 about  sOme  things.  The  political  re-
 servation  fog  Scheduled  Castes  and
 Scheduled  Tribes  people  will  end  in
 1980.  The  people  belonging  to  this
 are  in  8  suspense,  They  do  not  know
 whether  this  will  be  extendeq  further
 or  not,  This  is  an  :mportant  question
 and  I  could  therefore  request  the
 Minister  to  give  a  category  answer  to
 this  question  when  he  gives  answess  to
 the  debafe.

 Sir,  broadly  speaking  the  problems
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  people  can  be  categorised
 under  three  heads---Edueation.  Service
 and  the  economic  probl:nis  80  far  as
 Education  is  concerned.  I  woul}  lke
 to  tell  tS  Hottse  what  is  ha,ering
 there  Sir  it  i5  with  great  regret  that
 I  have  to  gay  that  that  both  my  State
 Government  of  West  Bengal  and  also
 the  Central  Government  ४७४०  adopted
 an  attitude  of  indifference.  When  I
 was  student,  I  did  not  take  any  stipend
 that  are  given  to  Scheduled  Cattes  and
 Scheduled  Tribes  students.  In  those
 days  there  were  only  4  hostels  in  Cal-
 cutta  for  the  studenls  belonging  to
 Scheduled  Castes  ani  Scheduled
 Tribes.  Nearly  30  years  have  since
 gone  by  and  can  we  not  legitimately
 hope  that  during  this  long  perioy  the
 number  of  hostels  shoulj  have  been
 raised  from  4  to  at  least  ten  or  twelve.
 But  you  will  be  shocked  to  know  S'r
 that  far  from  increasing  the  number,
 a8  far  from  even  retaining  the  nurr-
 ber,  the  number  of  hostels  in  West
 Bengal  today  iz  only  two.  Why  this
 has  been  done.  May  |  krow  from  the
 hon,  Minister  the  reasons  for  this  ac-
 tion  of  the  Government  which  shows
 nothing  but  antipathy  towards  the
 Scheduled  Castes  and  Schedule;  Tribes
 people.  Will  the  Hon.  Minister  ex-
 plain  this  also  when  he  replies.

 Now,  T  will  sneak  2  few  words  the
 quantum  of  ipend  monev  that  is
 given  f)  the  Scheduled  (Castes  and

 ed  Tribes  students,  Sir,  with
 the  passage  of  time  the  cost  of  living
 has  gone  up  but  the  Government  have
 never  taken  prompt  and  adequate  steps

 MAY  M4,  979  of  Commissioner  360
 for  SC  &  ST  (Motn,)

 to  upgrade  the  value  of  stipenda  that.
 is  given  to  these  students.  Today  a
 Scheduleq  Castes  and  Scheiwitd  Tribes
 students  studying  in  Engineering  or
 Medicine  cannot  meet  the  high  cost  of
 education  from  the  high  cost  that  such
 education  involves,  Sir  these  stipends
 are  given  to  those  whose  parents  have
 an  income  of  Rs,  700/-  per  month.
 Now  every  LDC  or  g  Bank  peon  earn
 this  amount.  Can  he  really  send  his
 son  for  Engineering  or  Medical  Educa-
 tion  after  meeting  the  expenses  for  the
 family.  That  he  cannot.  goes  without
 saying.  Therefore  I  would  suggest
 that  all  students  who  go  in  for  «ngi-
 neering  or  medical  education  from
 these  communities  should  be  given
 liberal  stipends

 Sir,  whenever  we  discuss  the  rro-
 blems  of  the  Scheduled  Castes  and
 Scheduled  Tribes  people,  suggestions
 regarding  ‘land  reform’  are  ma‘Je  in-
 varjably,  J]  cannot  but  laugh  at  the
 suacestions  because  they  can  be  good
 slogans  but  they  are  not  likely
 to  solve  the  problem.  Can  wone
 distribute  anvthing  out  of  nothine  =  If
 land  reform  is  taken  as  land  distribu-
 tion,  they  too  the  picture  does  not  be-
 come  very  happy,  berause  there  will  be
 scanty  land  available  for  distribution
 and  it  will  run  counter  to  the  produc-
 tion  and  to  the  inferests  of  the  i:argi-
 nal  and  small  farmers.  I  woulg  there-
 fore  suggest  that  we  should  set  up
 institution  like  the  I.I.T.  In  every  |  lo¢k
 for  these  students  so  that  they  mav  get
 a  life  orinented  or  living  oriented  edu-
 cation.  Infact,  I,  am  in  favour  of  giving
 this  education  to  al]  but  J  am  stressine
 this  for  the  Scheduleg  Castes  and
 Scheduled  Tribes  students  because
 these  students  come  from  the  lanlese
 class  who  have  no  scope  for  ecanomit
 living.  Therefore,  through  this  edu-
 cation  they  would  be  able  to  settle
 themselves  on  an  economic  footing
 This  is  my  personal  view.  Sir,  I  am
 One  with  the  views  of  the  famous
 American  economist  Galbraith,  who
 was  the,  American  Ambassedor  to
 India,  who  said  “Baucation  is  the  first
 capital  to  be  invested  for  the  develop
 ment  of  -  nation.”  Nothing  catr  be
 more  true  than  this  when  we  discust
 the  problems  of  a  developing  nation.
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 Therefore,  for  the  economic  prosperity
 of  a  nation,  our  investment  in  educa-
 tion  should  be  substantial  but  is  it
 happening  in  our  country?  You  all
 know  the  allocations  that  we  :nake
 every  year  for  our  educafion,  From
 here  when  we  look  to  the  allocations
 made  for  the  Scheduleg  Castes  and
 Scheduled  Tribes  students  for  educa-
 tion  then  we  are  simply  dismayed.
 Reauing  the  reports  of  the  Commuis-
 Sion  We  fing  that  instead  of  p.ogre3-
 sing  litrease,  the  growth  of  educ:  tion
 among  the  Scheduled  Castes  and  Sche-
 dule}  Tribes  students  is  rather  stag-
 rant,  Therefore,  to  remedy  the  citua-
 ticn  we  should  have  more  hosteis  and
 should  substantially  yaise  stinends
 and  distribute  them  lhherally.  Sir,  |
 would  like  to  refer  to  an  anomaly  that
 now  exisis  in  matter  of  payment  of
 stipends.  According  to  the  present  rulrgs
 only  two  sons  of  a  Scheduled  Caste;
 and  Scheduled  Tribes  is  entiled  for
 getting  it  The  third,  fourth  and  the
 successive  sons  and  daughters  of  a
 Scheduled  Castes  and  Scheduled  Tribes
 parent  will  not  be  given  this  stipend.
 I  say,  Sir,  it  is  a  “conspiracy”  of  the
 bureaucracy  to  stop  the  education  of
 the  Scheduited  Castes  and  Scheduled
 Tribes  people.  I  feel  that  such  rules
 are  great  impediments  in  theway  of
 the  educational  developmet  of  the
 Scheduled  Castes  and  Scheduled  Tribes
 students  and  we  should  do  away  with
 such  rules.  The  sooner  the  better.  I

 hope  the  hon,  Minister  kindly  consi-
 der  this  issue.

 Sir,  I  must  say  that  after  the  Janta
 Party  came  to  power,  ur  der  the  chair-
 manship  of  Shri  Dhanik  Lal  Mandal  a
 Report  caticd  the  Report  on  the  Work-
 ing  Group  on  Scheduled  Castes  and
 other  Bickwerd  Classes  during  mid
 term  plan  of  1978-79"  was  presented,
 Irouwst  say  that  it  isa  very  nice  plece
 of  document  as  it  covers  every  aspect
 of  the  social,  economic  political  and
 educational  problem  of  the  Scheduled
 Castes  and  Scheduled  Tribes  people.  If

 the  suggestions  of  this  report  were  im-
 plemented  then  many  of  our
 problems,  much  of  our  agonies  and
 डाल  would  have  ended.  But  this
 Teport  was  not  leid  on  the  Table  cf  the

 for  SC  &  ST  (Motn,)
 House.  Its  recommendations  are  not
 binding  on  the  Government.  It  is
 nothing  more  than  a  paper  concentrat-
 eq  with  goodwill  and  ‘cannot  be  trans-
 lateg  into  peoples  aspirations  because
 it  cannot  be  cnforred.  We  are  ail
 happy  that  Shri  Dhanik  Lal  Mandal,
 who  had  presided  over  this  group  for-
 tunately  comes  from  the  backward
 class  and  belongs  to  the  agricultural
 community.  I  am  =  sure  he  will  not
 remain  contenteg  merely  by  presenting
 the  report  but  he  will]  do  his  best  to
 fulfi)  the  aspirations  of  the  people  of
 the  Scheduled  Castes  and  Scheduled
 Tribes  by  implementing  thig  recom-
 mendation.

 Sir,  |  would  now  like  to  say  something
 about  the  service  opporiunily  cf  these
 pecple.  A  reservation  has  no  doubt
 been  made  to  the  extent  of  I5  percent
 and  5  per  cent  respectively  for  the
 Scheduled  Castes  &  Scheduled  Tribes
 people.  Fo,  class  I  to  IJ]  &  IV  posts
 under  the  Government  and  also  jn  the
 public  sector  underiakings.  Bui  this
 has  not  been  implemented  fully  al-
 though  30  long  years  have  passed.  Only
 in  the  Case  of  sweepers  this  has  been
 achieved.  Sir,  these  posts  are  not
 being  filled  under  the  plea  that  no
 suitable  candidates  are  available  to
 the  Government.  But  who  will  judge
 this?  Those  who  judge  these  candi-
 dates  belong  to  the  upper  straia  cf  the
 society  who  have  for  long  been  exploit-
 ing  the  social  resources  for  thelr  own
 benefit,  who  kept  the  society  frag-
 mented  and  never  allow  goodwill  to
 grow  among  the  different  classes  of
 people  of  the  society.  The  provisions
 for  such  reservation  unfortunately  has

 no  legal  basis  and  we  cannot  go  to  the
 court  of  law  for  enforcing  it.  Thisis
 the  main  reason  that  the  Scheduled
 Castes  &  Scheduled  Tribes  candidates
 are  being  denied  their  due  and  they
 are  in  a  helpless  position  and  connot
 get  justice  as  long  as  the  present  situa-

 tion  continues.  I  would  therefore  sug-
 gest  that  the  provision  of  reservation
 should  have  a  statutory  backing:  The
 position  has  heen  rightly  expressed  in
 the  report  which  says,  “There  is  no
 legal  backing  in  reservations  and  at
 present  reservations  are  made  in  the
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 services  under  the  State  and  public
 sector  on  the  basis  of  directive  princi-
 ple:  The  encroachment  छा  the  rser-
 vations  to  theextent  State  poliry  has
 laid  down,  will  be  implemenied  with
 maximum  effect  when  it  is  given  statu-
 tory  backing:  At  presenti,  executive
 directions  legarding  reseryvulions  are

 made  on  the  strength  of  Art.  i(4)  ot
 the  Constitution:  This  wus  fraaeu  as
 an  exception  to  Art:  l6())  whih  pro-
 vices  tor  equality  of  oppurturuty  in
 employment  ur  appointment  tu  aay
 office  under  thy  Slate:  ‘Clavse  4  ३5
 not  mandutury.  ‘This  is  a  vial  thing
 This  clause  4  should  be  manduatory  ’

 Theretore,  unless  we  have  a  statutory
 backing  ‘for  enit  reg  these  reserva-
 tions,  the  ivt  of  the  Scheduled  (  astes
 &  Scheduled  Tribes  will  not  improve
 in  any  way.  Sit,  4  have  bein  receiving
 many  representations  every  duy  where
 the  applicants  complain  that  they  were
 deliberately  bypassed  in  the  matter  of
 promotion  or  were  instead  being  mide
 permanent  people  were  =  retreni  hed
 Sir,  it  is  therefore  very  necessery  that
 the  provision  for  reservations  should
 be  kept  above  the  pale  of  .nfluerce  ut
 discretion  and  this  can  he  clone  when
 we  are  able  to  give  the  छा  ‘vision  a  sto-
 tutory  basis.  Sir,  Shri  Suruj  Bhan,  M.P
 has  given  notice  of  a  private  members’
 bil  which  seek,  to  achieve  the  above

 objective  viz:  to  give  statutury  sanc-
 tion,  to  the  provision  of  reservations
 But  unfortunately,  I  understand  that
 the  Ministry  of  Home  Affairs  hay  com-
 mented  adversely  about  this  Bill:
 They  are  understood  to  have  saiq  that
 it  is  mot  important  and  therefore  can
 be  kept  aside.  Unless  the  Ministry  of
 Home  Affairs  and  unless  the  Govern-
 ment  clears  it  the  Bill  cannot  come
 up  before  the  House  for  a  discussion.
 Therefore  I  request  the  hon:  Minister
 to  give  necessary  sanction  to  Mr,  Suraj
 Bhan  to  introduce  the  Bill  for  discus-

 sion  and  passing.  This  sort  of  Bill  has
 been  passed  by  West  Bengal  govern-
 ment.  In  spite  of  that,  why  the  attitu
 de  of  the  bureacratic  machinery  iy  hos-
 tile  here?  I  will  tell  you  one  example.
 In  West  Bengal  the  promotion  of  one
 executive  engineer  has  become  due;  he
 to  become  sitperintending  engineer:
 What  happened?  The  (Chief  Engineer
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 of  the  State  says  thal  he  would  not
 give  promotion  {io  him:  The  Act  in
 the  concerned  State  says  that  if  any-

 body  ignoreg  the  order  about  the  pro-
 motion  of  Scheduled  Custs,  he  will
 have  tu  pay  a  fine  uf  Rs:  250:  The
 Chief  Engineer  says  he  is  ‘cady  to  pay
 that  fine  but  he  is  not  ready  to  give
 promotion:  The  Cite:  Engiwer  is  a
 brahim  lf  that  be  his  attituwe  bow
 can  yuu  improve  the  aot  of  duwn-trad-
 dey  people  So  without  statutory  back-

 mg  it  is  not  possible  to  do  justi  e  to
 the  peeple  im  service
 45  hrs

 Fer  their  evonenuc  develop ot  5७
 many  things  hig  been  wiilten  in  paper
 व  want  to  icqueel  the  Mimiet-:  chat  at
 should  neq  be  unly  written  in  pap  ts;
 it  suguid  be  mmpremented,  proper  un-
 ancial  institulan  should  oe  created
 in  the  repor,  he  hus  said  that  ull  teday

 00  provisiun  has  been  ruade  fiom  -he
 cen're,  Shoulki  mot  ‘some  provie
 Slun  ve  Male?  I  want  that
 proper  fimancial  bachin,  shold  ve
 given  to  toils  anstution,  Further
 the  hon  Minister  should  not  think
 tna¢  this  department  as  a  antuuchalie
 department,  that  i,  under  him,  he
 should  not  place  the  report  alter  inor-
 dinate  aelay  It  he  dves  not  think  in
 this  way,  we  uit  sorry  to  say  that  he
 would  not  be  able  to  deliver  the  goods
 frum  his  department  ot  the  Home
 Ministry  which  has  been  entrusted
 with  heavy  responsibilities  for  weliare
 of  these  down-tredden  people.

 }  am  concluding  my  sppech  with  two
 lines  rrom  Rabindranath  Tagore  which
 says  how  untouchability  question  has
 to  be  tackled.  Wntouchability  can  ov
 removed  only  by  hearts;  that  cannot

 be  removed  by  law;  because  we  have
 already  prehibited  untouchahiliy  by
 law,  but,  we  have  not  been  able  to
 remove  untouchability,  It  requires  two
 way  communication,  from  the  higher
 side  and  from  the  lower  side  I  would
 like  to  remind  you  of  two  lines  from
 the  great  poet  Rabindranath  Tagore
 for  guidance:

 et  aa,  शूचि  करि  मोत

 धरो  हाथ  सवाकार,

 एसो  है  पतीत,  होक
 झबनीत ह  सब  पमान
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 It  means.  Oh,  Bramin,  come  forward
 and  purify  your  mind,  stretch  jour
 hand;  then  only  everything  would  be
 all  right:

 With  these  words,  |  conc  luce

 a  छविस्म  गर  =  (मुग्ना)
 सभापति  महोदय  अनुसूचित  जातियों  शीर

 जन-जातियों  के  झायुवत  का  रिपार्ट  पर  होने-

 वाली  चर्चा  में क्षण  लने  वे  लिए  मैँ याडा  हुआ
 है।  मैं  आपका  आभारीए  पवि श्राप ने  मुझे
 इस  चर्चा  मे  भाग  तेने  के  लिए  समय  दिया  ।

 अभी  कुछ  िन  परले  "शा  सदन  मे  यह  चिन्ता

 व्यक्त  वी  गई  भी  कि  4  तसूचित  जातियो  गौर

 झनुसूचित  जन  जातियां  थे  आपुक्‍त  वी  रिपार्ट

 इस  सभा  मे  प्रस्तुत  नहीं  हो  रहीं  है  श्रार  उस  के

 लिए  यहा  पर  कापी  राप  न्यवत  किया  गया  था।

 उस  के  बाद  तीन  चार  साल  की  nay  *ठी  सपोर्ट

 यहा  पर  प्रस्वत  वी  गई  ।  मैं  सरकार  से  मांग

 करता  7  चि  बहत  रारी  रिपोर्टों  का  पुलन्दा
 पेश  करने  के  वजाय  हर  साल  वजट  सेशनल  के

 श्रन्त  में  रिपोर्ट  को  पेश  क्या  जाना  चाहिए  t

 पिछली  बार  जब  भ्ननुगृचित  जातियों  तथा

 जन  जातियो  के  श्रायूवत  की  रिपोर्ट  पर  यहा
 चर्चा  हो  रही  थी,  उस  समय  यह  माग  की  गई
 थी  कि  हमारे  इस  पत्रित्न  सदन--लोक  सभा

 मे--भी  हमारे  साथ  न्याय  किया  जा  रहा  है,
 क्योंकि  यहा  पर  भ्रनुसूचित  जातियों  तथा  जल-

 जातियों  के  लिए  प्रलग  से  बोई  मत्तालय  नही  है  1

 प्रिछली  बार  पुर-जोर  शब्दों  मे  सरकार  से

 माग  की  गई  थी  कि  उन  के  लिए  प्रलग से
 मंत्रालय  बनाया  जाय,  लेकिन  झ्ाज  तक  इस

 सरकार  ने  उमर  माग  पर  भी  कोई  ध्यान  नहीं
 दिया  है  t

 मैं  आपका  ध्यान  इस  बात  पर  की  झोर  भी

 प्रार्काषत  करना  च्हगा  कि  प्रनुसूचित  जाति-

 थों  शौर  जनजातियों  के  लिए  पभारक्षण  7980

 में  समाप्त हो  रहा  है  जैसा  कि  मेरे  से पूवबगता-.
 ने  मांग  की  है  कि  मह  भारक्षण  कम  से  कम

 ों  साल  फे  लिए  झौर  बढ़ाया  जाना  शाहिए ,

 for  SC  &  ST  (Mot  )

 ae  am  बिल्कूल  उचित  ह  और  सरकार  इस
 पर  झवश्य  ध्यान  देगी,  ऐसी  मुझे  श्राशा  है  ।

 मैने  शाप  का  ध्यान  स  बात  की  और
 भ्राकपित  क्या  है  fr  भ्रनसूचित  जातियो  और
 जन  जातिया  पर  क्च  रतर  से  अन्याचार  और
 अन्याय  हते  है।  मैं  प्रायुक्त  की  रिपोर्ट  के
 पेज  21वीं  आर  WtaT  cara  आवधित  करता

 चाहगा,  जिस  में  कहा  गया  है  कि  लॉक  सभा
 अर  विधान  समायरा  में  अनुसूचित  जातियों

 शोर  जन-जातियों  के  लिए  जा  पद  ग्रारक्षित  किए
 गये  है,  पिछले  परिसामन  4  द्वारा  चार  स्थान
 लाक  सभा  के  कम  कर  दिए  गये  हें  I  अब
 क्ाप  यज्ञ  देखिए  जि  हलिन्दृश्तान  की  सर्वोचक्ष्
 समस्या  लोज  सभा  ह: ह  यार  स्थान  कम  कर  दिए
 गये  है  -  यह  झ्रायोग  की  रिपार्ट  से  स्पष्ट  है!
 उस  की  आर  से  आपका  ध्यान  अ्ाक्ष्त  करन

 चाहता  ३  I  स्समें  यह  बहा  गया  है
 च्

 a
 लोग्स्भ  बेहर  !  स्थन मत्रम्श:

 78  ध्रौर  38  स्थान  अनुसिचित  जातियो  तथा

 प्रनुसूचित  जन-जानियो  के  लिए  आरक्षित
 थे  ।  परिसीमन  झायोग  द्वारा  उक्त  स्थानों

 का  पुननिध  वग्ण  विया  गया  ।  लोक  सभा  के

 स्थानों  की  वुल  र्स्या  526  से  ह्ब्र  542

 होगई।  झनुरूर्ित  जातियों  के  लिए  आरक्षित

 स्थ  नो  की  संप्या  77  से  बढ़कर  78  हो  गई

 श्र  भ्रनुसचित  ज्न-जातियो  के  लिए  आरक्षित

 भ्थ  नो  की ररया  2  से  घट  कर  3७  रह  गई।

 इस  से  बढ़  १२  प्न्याय  और  प्रन्‍याचार  क्या

 हो  सकता  है  कि  लोक  सभा  में  सदस्यों  की

 संख्या  बम  कर  दी  गई  है  और  जब  यहां

 के  लिए  ऐसी  वात  है  तो  बाकी  नौव  रियो  मे

 क्या  हाल  होगा,  हि  वहा  नहीं  जा  सकता  t

 इसी  प्रकार  से  विधान  सभाधो  में  कुछ

 स्थान  कम  किये  गये  हैं  झायूक्त  महोदय  ने

 ग्रपती  रिपोर्ट  मे  कहा  है  :

 “लोक  सभा  के  लिए  मध्य  प्रदेश  तथा

 महाराष्ट्र  से  दो  प्रतिरिक्त  स्वाय
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 अरपति  मउंय  प्रदेश  में  बर्गमान  8  स्थानों

 के  बदले  9  स्थान  तथा  महाराष्ट्र  में

 बर्फ  मान  3  स्थानों  के  बदले  4  स्थान

 भ्रवुवुचित  जन  जातियों  के  प्रारक्षित  किए
 जाते  का  प्रस्ताव  है  ।”

 जमा  |  म्ावुकत  महोदव  ते  ऑ्गनी  रिपोर्ट  में

 कहा  है,  यहू  यस्ताव  सरकार  को  मान  नेना

 चहिए  प्रोर  दोबारा  परिसीक्त  आयोग  की

 बैंडक  होनी  चाहिए  और  जन-गणना  के

 धा "  पर  यह  होता  चाहिए  ।  i97)  की

 जन-ग  ता  के  आधार  पर  यह  सब  चीज़  चलती

 हैं  औौ  प्रतुवुचित  ज।तियाँ  शीर  जन-जातियो

 को  जो  पंखयों  बढ़ी  है,  उन  फीबर्स  के  बढ़ने

 के  अ्रन्‌  /त  के  श्राधार  पर  परिसीमन  होना

 चाहिए  प्रोर  जैसा  कि  श्पोर्ट  में  कहा  है,  उन

 की  सब ता  बढ़ाई  जानी  चाहिए  ।  राज्य

 विधान  वमाधों  के  बारे  में  यहं  कहा  गया

 है:

 “राज्य  विधान  सभाझ्रों  में  6  ग्रतिरिक्त

 स्थान  प्रर्थात्‌  बिहार  में  (2),  गुजरात

 (1),  हिताचल  प्रदेश  (1),  कर्ताटक

 (4),  महाराष्ट्र  (4),  राजस्थान  (1)
 तथा  उचर  प्रदेश  (3)  प्रनुसुचित  जातियों

 के  लिए  झ्ाारक्षित  किए  जागे  का

 प्रस्ताव  है।'

 ब्रायुक्त  महोदय  ने  यह  प्रस्ताव  किया

 है  :  इसी  प्रकार  आन्ध्र  प्रदेश  (4),

 गुजरात  (1),  केरल  (Qa),  मध्य  प्रदेश

 (11),  महाराष्ट्र  (5)  शौर  तमिलनाडु

 (1)  विधान  समझों  में  21  और

 स्थान  आरक्षित  किये  जाते  का  प्रस्ताव

 है  ”

 इसलिए  जब  तक  लोक  सभा  भौर  विधान

 सभाों  में  ये  भारक्षित  स्थान  झाप  नहीं

 बढ़ाएंगे,  तब  तक  दूसरी  जगहों  के  लिए  क्या

 उम्मीद  की  जा  सकती  है  t

 महीं  तहीं,  राज्य  सभा  शौर  विधान

 परिषदों  में  संविधान  में  जो  व्यवस्था  की
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 गई  है,  उस  के  भ्रनुसार  भ्रारक्षण  की  व्यवस्था

 नहीं  है  ft  जब  राज्य  सभा  और  विधान  सभा

 परिषदों  में  ऐसा  नहीं  है,  तो  मैं  सरकार  से
 मांग  करता  हूं  कि  राज्य  सभा  और  विधान
 परिषदों  में  भो  आ्रारक्षण  को  व्यवस्था  होनी
 चाहिए  t

 प्रनुमचित  दौर  जन  जातियों  के  कलूपण
 के  लिए  ममित्ति  गठित  होते  है झीर  झ्ावुक्त
 महोदय  क।  भा  एक  कमरे  में  बिठा  दिया  है
 लेन  उनक  जो  रिपोर्ट  श्रात  है,  उस  का

 'एनजोक्यूशन  पूर,  तरह  नहीं  हाता  है  1

 इसलिए  मैं  यह  चाहंगा  कि  उन  क  रिपोर्ट
 पर  था  तो  सरकार  खुद  अमल  करे  या  कम
 से  कम  आयुक्त  को  पूरा  अधिकरार  होना
 चाहिए  कि  कही  भ  फिसो  प्रकार  क  खामों

 हो,  तो  उस  पर  वह  श्रमल  करवा  सके  |

 ग्रनुसुचित  जातियो  बौर  जन-जातियों  के
 आरक्षण  के  बारे  मे  मे ंएक  श्र  चज़  का  ओर
 ाप  का  ध्यान  आकर्षित  करना  चाहता

 हूं  ॥  श्ाई०  To  एम०,  झाई०  To  एस०,
 फर्स्ट  क्लास  अफ़  सर्स  और  जो  हाई  कोर्ट
 और  सुप्रीम  कोर्ट  के  जज  है,  उन  में  उन  का

 पूरा  प्रतिनिधित्व  नहीं  है।  इस  के  साथ-साथ

 राजदूत  और  राज्यपालो  की  नियुक्ति,
 मुख्य  मंत्रियों  के  चयन  में  भ  भ्रनुसुचित  जाति
 शौर  जनजाति  के  लोगों  के  साथ  धोर  न्याय
 किया  गया  है  ।  मैं  चाहता  हूं  कि  सरकार

 इस  पर  गंभोरता  के  साथ  विचार  करें  ।

 इस  सदन  में  हमारे  सामने  जो  लोग  बैंठे  हुए
 हैं  उन्होंने  इन  लोगों  के  हिल  को  तरफ  को
 ध्यान  नहीं  विया  लेकिन  जनता  सरकार  से

 ब  अपेक्षा  है  कि  वह  प्रनुपूचित  जाति  और
 जनजाति  के  कल्याण  के  लिए  विशेष  रूप  से
 ध्यात  रख  कर  कार्य  करे  शरीर  उनके  डितों
 की  रक्षा  करे  1

 झभापको  मालूम  होगा  कि  भनुसूचित
 जाति  और  जनजाति  के  भायुक्त  की  रिपोर्ट
 पर  इस  सदन  में  चर्चा  की  जाती  है  शौर  उस
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 wat  के  दौरान  जों  प्वाइंट  उठाये  जाते  हैं  वे

 पुस्तक  में  रह  जाते  है,  उन  पर  कभी  गौर  नहीं
 किया  जाता  है  1  अनुसूचित  जाति  और

 जनजाति  के  लोगों  को  जो  भी  सुविधाएं  दी
 जाती  हैं  वे राजनीतिक  ग्राधार  पर,  राजनीतिक

 उद्देश्यों  की  पूर्ति  के  लिए  दी  जाती  है  ।  मैं

 चाहुंगा  कि  ये  सुविधाएं  उन्हें  उनकी  ग्राथिक

 स्थिति  और  (िछड़ेपन  को  देख  कर  दी  जानी

 चाहिए  |  मेरा  स्पष्ट  मत  है  कि  ये  गुविवराएं
 फाइनेंशपल  आधार  पर  द!  जान  चाहिए  |

 मैंने  देवा  है  कि  जिन  लोगों  के.  ेतायों  तक

 पहुच  हैं  वें  इन  सुविधाश्रों  का  सारा  का

 सारा  लाभ  ले  जाते  है  शर  जो  बहुत
 मिछड़े  है  उत  तक  इन  खुवियाओ्रों  का  लाभ

 नहीं  पहुँच  पाता  है।  इपलिए  मैं  चाहूंगा  कि
 क्त  जुजबायों  को पुरा  सदुपयोग  होना
 ब  दि,  दुमपयोग  तड़ी  होना  चाहिए  ।

 ब्रनुवुचित  जाति  ओर  जन  जा  ति  के  लोगों  के

 कच्या  के  जिए  बजट  में  जो  प्रावव्ाल  किया

 जता  है,  उपका  उपयोग  पुरे  साल  नहीं  हो
 पाता  |  क्तियं  च्  के  ञझन्त  में  मार्च  में

 जाकर  योजनाओं  को  वित्त.य  स्वीकृति  हो
 पातों  है  शौर  फिर  कहा  जाता  है  कि  1  मार्च

 तक  उसे  ख्च  किया  जाए  |  इस  प्रकार  इन
 लोगों  के  कल्याण  के  लिए  रखी  गयी  राशि  का

 शूरा  उपयोग  नहीं  हो  पाता  भ्रौर  बहुत  सारी
 वाशि  परेण्डर  करनी  पड़ती  है  ।  मैं  चाहुंगा
 कि  हर  महीते  के  लिए  पैसा  निर्धारित  होना

 चाहिए  कि  छात्रवृत्ति  पर  हर  महीने  इतना

 चम  ह _ उ  होगा  और  सुविधाग्रों  पर  इतना

 श्वेता  खच  होगा  ।

 सरकारी  सेवाभों  में  प्रमुवुचित  जाति

 और  जवजाति  के  लोगों  के  सथ  घोर  प्रत्याय

 होता  है।  भतुयूचित  जाति  भ्ौर  जनजाति  के

 जो  सरकारी  कर्मचारी  होते  हैं  उनकी  प्रधिकांश

 जें--पह  बात  रिपोर्ट  में  भी  कहो  गयी  है--
 सी०  आर०  खराब  कर  दी  जाती  है  ।  इस

 तरह  से  इन  लोगों  को  पदोन्नति  का  समान

 झवसर  नहीं  मिलता  ।  सेवाझों  में  श्रारक्षण
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 के  मामले  में  यह  कह  कर  टाल  दिया  जाता

 है  कि  योग्य  उम्मीदवार  नहीं  मिलते  t

 योग्य  उम्मीदवारों  की  कोई  कमी  नहीं  है
 लेकित  जो  ऊचे  पदों  पर  ग्रासीन  लोग  हैँ
 वे  भ्रपने  लोगों  को  भाई  भतीजावाद  के  प्राधार
 पर  इन  पदों  पर  बिठाने  के  लिए  ऐसा  कह
 देते  है  ।  वे  लोग,  इन  ग्रारक्षित  पदों  को

 इसलिए  नहीं  भरते  कि  योग्य  उम्मीदवार

 तहीं  मिलते  जबकि  स्थिति  ऐसी  नहीं  है  ।

 इस  तरह  से  ये  लोग  अपने  झ्रधिकार  से  वचित

 रह  जाते  हैं  -  इस  पर  भी  सरकॉर  को

 गंभीरता  से  विचार  करना  चाहिए  जब

 तक  इन  लोगों  की  ग्राथिक  स्थिति  ठीक  नहीं

 होती  तब  तक  इस  देश  का  और  अनुसूचित
 जाति  शीर  जनजाति  के  लोगों  वा  भी  भला  नहीं
 होगा  t  इन  लोगों  के  बारे  में  राजनीतिक

 लोग  इसलिए  आंसू  बहाते  हैं  कि  उनकी

 सख्या  काफी  है  भौर  प्रांस  बहा  कर  उनके

 बोट  बटोरने  हैं  -  यह  तीस  साल  से  बराबर

 चला  ञ्  रहा  है  I  श्र्ब  सरकार  को  वास्तविक

 रूप  से  उनके  हितों  को  ओर  ध्यान  देना

 चाहिए  ।

 सभापति  महोदय,  बंक  चार्ज  और

 डेली  वेजिज  पर  जो  लोग  काम  करते  हैं,  उनमें

 अनुसूचित  जाति  शौर  जनजति  के  लोगों  के

 साथ  बहुत  भ्रत्याचार  होता  हैं  ।  दस-दस

 झौर  बीस-बीस  साल  के  लोग  वर्क  चार्ज  पर

 चले  झा  रहे  हैं  लेकिन  उनको  स्थायी  नहीं

 किया  जाता  है  ।  डेली  वेजिज  पर  जितने

 कर्मचारों  हैं  श्रौर  जिनकी  सेवा  तीन  साल  से

 ऊपर  हो  गयी  हैं  उन  सभी  को  स्थायी  किया

 जाना  चाहिए  q

 सफाई  कमचारियों  के  रूप  में'  हमारे

 बाल्मिकी  भाई  ,  महतर  भाई  निक्ृष्ट  से

 निक्ृष्ट  काम  करते  है  ।  उस  काम  के  ऐवज  में
 उनको  बहुत  कम  पैसा  मिलता  है  1  झन्पाय

 यह  होता  है  कि  कि  उतके  ऊपर  जो  दारोगा

 होता  है  बह  कोई  पंडित  जी  होते  हैं  या

 कि दूसरा  होता  है।  जो  लोग  इस  काम  को  करतें
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 हैं  उन  में  से  ही  किसो  को  दरोगा  का  पद  मिलना

 चाहिए।  साथ  ही  जो  हर्थिय  भ  ई  सफाई
 का  काम  करते  है  जित  को  की  स्वीपर  कहते
 है  उन  की  तनख्वाह  भी  कम  सेवम  एक  हजार

 होनी  चाहिए  ताबि  दुसरे  लाग  भ  उस  ताम  को

 करने  के  लिए  आगे  UT  सके  |

 मैंयह  भी  कहना  चाहता  है  fe  अन  सचित
 जातियां  आर  जन  जातियों  4  ‘tar  पद

 सुरक्षित  है  उनको  झरना  रक्षित  सिं  भा  ह  लत्त

 में  नहीं  किया  जाता  चाहि!  t  इनको  सिफा-

 श्सि  म्रायकत  महो रथ  ने  भी  गना  रिपाट  में

 को  है।  ऐसा  कर  :  दूसरे  लोगी  को  उन  पदों

 पर  बिठा  दिया  जाता  है।  अगर  यह  चोगे  जारी

 रही  तो  इस  लागा  +  साथ  म्न्नाय  हांगा  1

 इस  वास्ते  इस  मामले  पर  श्रापका  गम्भी  ता

 @  विचार  करना  चाहिए  |

 झनुमूचित  जातियां  आर  जन  जातियों

 बे;  लिए  भारतीय  सवाश्र।  मे 18  प्रतिशत

 'रिजवें थन  है।  सयिधाव  +  अनुसार  यह  काटा

 उनका  मिलता  चादए।  यह  कह  दिया  जाता

 है  कि  योग्य  व्यक्ति  नहीं  मिलते  है।  में

 समझदा  हू  कि  इस  प्र्ढ्द  का  हटा  दिया  जाना

 चाहिए  ।  योग्4  उम्मोबार।  की  प्राज  के

 जमाने  मे  कोईकमः  नहीं  है।  डा०  अम्बेद-

 कर  प्रमुमूचित  जाएि  भें  पंदा  हुए  थे  अर  उनक॑

 जेसे  लाग ,  कई  अम्बेदकर  आपको  देश  में

 मिल  जायेगे  जा  मारे-मारें  राजगार  को

 तलाश  में  भटक  रहे  है।  इस  वास्ले  इस  शब्द

 को  श्राप  की  निकाल  देता  चाहिए  y

 उनकी  श्राथिक  स्थिति  को  भी  आपको

 सुधारना  चाहिए  1  तभा  उनका  भला  हो
 सकता  है।  भूमि  वितरण  का  बात  हम  शुर
 से  सुनें  भा  रेह  यह  कहा  जाता  है  कि
 प्रयमिकता  क  झाधार  पर  उन  को  भूमि  दी

 जायेगी  ।  मैं  समझता  हू  कि  पद्रह  दिन  के

 झन्दर  यह  काम  सारे  देश  म॑  सम्पन्न  हो  सकता

 है।  पिछली  सरकार  महू  मारा  देती  रही

 है  कि  हम  उन  में  भूमि  बॉट  रहे  है।  धौर
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 हमारी  सरकार  भी  कह  रही  है  कि  हम  उनको

 भूमि  दे  रहे  हैं।  लेकिन  यह  सब  कागजों  में  ही
 बाटी  गई  है  वारतविक  रूप  से  उन  को
 कोई  भूमि  नही  मिली  है  I  मुझे  अपने  जिले
 के  बारे  में  मालूम  है।  पिछली  सरकार  ते

 भूमि  वितरण  समति  के  माध्यम  से  भूमि  बाटी  ।
 श्र्न्प  लागों  को  ता  जूम  मिल  गई  लेकिन
 हेस्णिनों  ओर  आदिनाधियां  का  पिसी  को
 नदी  का  पट्टा,  विसी  को  थाले  का  सट्टा  ार
 फ्सा  को  पह  दावा  पट्टा  दे  दिखा  गया  है
 भूमि  वि।रण  4  दाम  Tua  बद्ध  रि  स

 एप  दा  महान  मे  पुरा  कर  दिया  जाना  ना  ए

 इससे  उसका  क्राअिक  स्थिति  सुधरेग!  ।  इस
 के  fait  उनके  वास्तविक  कल्शण  नहीं  हा
 सकता  हु  सम प्रदेश  को  सरकार  ने  कहा  है
 कि  वह  भूमि  वि!रण  का  काम  तोस  जू.  तक
 समाप्त  कर  देगी  मुझे नहीं  लगना  है  कि

 यह त+  तक  हा  पाग्रगा  |  करार  ह
 गया  तो  मे  समझूगा  कि  उन्हांने  बहुत
 बडा  कार्य  कर  दिखाया  है।  राजस्थान  सरफा४
 ने  ग्रल्याक्य  फाय  का  हाथ  लिया

 है।  यहँ  बहुत  प्रशवाय  काय  हैं।  इस  को
 सारे  देश  म  लागू  किया  जाना  चाहिए  ताकि
 देश  मे  अनुसूचित  ti  यों  और  जन  जातियों
 का  भला  हां  सक  |

 संविधान  में  प्रनुयुचित  जातियों  और
 जन  जातियो  का  उल्लेख  किया  गया  है  t
 इस  सदन  मे  प्रोर  सारे  देश  में  इस  बात  की

 बहुत  जार  शोर  से  चर्चा  होती  है  कि  हृरिजनों
 का  हम  को  भला  करना  है।  प्रव  हरिजन
 शब्द  संविधान  में  कही  नहीं  है।  जिस  शब्द
 का  संविधान  में  उल्लेख  नहीं  है  उस  शब्द  को
 सारे  देश  में  क्यो  ढिढोरा  पिटा  जाता  है  यहूं
 मेरी  समझ  में  नहीं  पश्राता  है।
 यह  हरिजन  कया  बला  है  ,  मेरी  समझ  में  नहीं
 भ्राता  है  यह  शब्द  निकाल  देना  चाहिए
 शौर  इस  के  स्थान  पर  प्रनुसृत्तित  जाति
 बौर  जनजाति  शब्द  का  प्रयोग
 कया  जाया  शाहिए।  हम  हरिजन  शब्द
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 लोगों  में  खाई  बढती  जा  रही  है  कि  यह  हरिजन

 है  और  वह  सवंण  है।  इस  खाई  को  पाठना

 होगा  मेरी  स्पष्ट  मान्यता  है  और  मेरे  मुह
 से  भी  हरिजन  शब्द  कभी  कभी  निकल

 जाता  है  ,  यद्यपि  में  इसका  घोर  विरोधों  हूं  ।

 गांधो  जी  को  उस  समय  कुछ  भो  मंशा  ह  हो
 और  उन्होंने  इसका  प्रचलन  किया  हो  ।

 लेकिन  आज  स्थिति  यह  है  कि  सवण  और

 हरिजन  क  बोच  चहु  बड़  जाई  पंश  हो  रहा

 है  जिससे  लोगो  में  बदेप  को  नन  पेंदा
 r

 ai  रही  है  t  इस  कए  ste  ह  लो ह
 जाय  और  इस  का  जिह  अनुसूचित  जाति  और

 जनज।  दि  शाब्द  का  ग्न  कथा  ०.  ०  1

 अनुसू  न्च्त  ज।ति  और  जनजाति  क  लोगों

 के  लिए  कुछ  सुविधाश्र,  का  उपवन्ध  किया

 गया  है  ,  जैसे  छात्रव॒ति  हैं  |  यह  छांत्रवृति
 उनको  इस्ट्ठो  अप्रैल  च  महोंने  मे  मिलतो  है
 जिसके  कारण  उसका  सास्तविद  उपयोग  नहीं

 होता  है  मेरो  मांग  हैँ  कि  ह... अ  हर  महान

 मिलना  चहहिए  ताकि  वह  उसका  'उपयंतग  कर

 सके  ।  इसी  प्रकार  से  अनुसूचित  जाति  ओर

 जनजाति  के  लोग।  के  लिए  हल,  बेल,  खाद,

 बीज,  डोजल  पथ  और  कुएं.  के  लिए  भा

 सुविधा  दो  जात,  Zi  यह  पैसा  भा  उनका

 मार्च  के  अन्त  तक  दिया  जाता  है  अर  लास्ट  म

 अधिकांश  पैसा  सरन्डर  ह्  जाता  हू।  यह  पैसा

 जूलाई  स  हूं।  मिलना  चाहए।  मं  मांग  करता

 हूं  कि  अनुसूचित  जाति  ओर  ज  जाते  के

 लोगां  के  लिए  जा  सुविधाये  दो  गई  ह  ,  जा

 पेसे  का  प्रावधान  किया  गया  है  वह  वस्तावक

 रूप  में  उन  पर  खच  होना  चाहिए.  ।  गर

 कोई  श्रघिकार:  इस  पस  का  दुरपयाग  करता

 है  तो  उसको  दड  न  देना  चा।हए।  जा  पेसा

 बजट  में  उनके  लिए  है  वह  उसका  मिलना

 चाहिए।  कानूनों  सहायता  नहीं  दा  जा  रहा

 है  ,  ह््दः  जाव।  चा।हए  ।

 एक  बात  और  कहनी  हैं  कि  अनुसूचित
 जाति  और  जन  जाति  के  कल्याण  के  लिए

 for  SC  &  ST  (Mota,)

 सेपरेट  मिनिस्ट्रो  निश्चित  रूप  से  होनो  चाहिए
 और  इत  पर  सरकार  जरूर  इदान दे  ।  आपने
 जो  मुझे  समय  दिया  उसके  लिए  म  आ्राभ.री  हूं  ।

 SHR]  C.  N.  VISWANATHAN  (Tir-
 uppattur):  Myr.  Chairman,  when  we
 are  uisvussieg  this  mcétio  in  this  ‘House
 for  ihe  last  two  days,  toduy  morning
 we  have  seen  hew  ag  number  of  photo-
 graphs  have  been  shown  anj  some
 Members  shiuted  at  the  .co  cf  iheir
 voice.  That  only  shows  chat  in  spite
 cf  all  the  Commisions  that  we  have
 appointed  and  the  discussions  that  we
 have  held  in  this  Hcuse,  the  people
 belonging  to  the  Scheduied  Castes  and
 Scheduled  Tribes  are  still  facing  trou-
 ole  ang  even  in  the  hospitals  run  by
 the  State  and  Central  Governments
 they  are  not  given  proper  treatment.
 Then,  even  though  we  have  an  Act
 against  untouchability;  it  has  not  been
 removed  completely  and  the  people
 belenging  io  Scheduled  Casies  and
 Scheduled  Tribes  are  still  suffeving
 even  at  the  official  level,  what  to  talk
 ot  the  non-cificizl  level.  Even  in  many
 public  places  untouchapility  is  practi-
 sed  and  so  many  members  helonging
 to  the  Janta  Party  have  shown  photo-
 graphs  in  this  august  House  to  sub-
 stantiate  this  statement.

 So,  I  would  request  the  hon.  Minis-
 ter  to  ensure  that  the  law  is  impleme-
 nented  in  the  proper  way.  No  culprits
 should  be  allowed  to  escape  from  the
 operation  of  the  law  and  those  who
 are  harassing  and  ill-treating  the  peo-
 ple  belonging  to  the  Scheduled  Castes
 and  Scheduled  Tribes  should  be  put
 behind  the  bars.

 The  Untouchability  Act  provides  fe
 imprisonment  upto  one  year  and  a  fine
 of  Rs.  1,000.  I  would  suggest  that
 the  Act  shouid  be  amended  to  enhance
 the  punishment  to  imprisonment  for
 two  or  three  years.  Though  it  isa
 non-bailable  offence,  the  Criminal  Pro-
 cedure  Code  should  be  amended  to
 make  its  enforcement  effective.  For
 instance,  we  have  special  courts  to
 deal  with  economic  offenders.  People
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 who  are  indulging  in  anti-social  ac-
 tivities  and  against  the  Scheduled
 Castes,  Tribes  and  backward  communi
 ties  should  be  brought  within  the
 80096  of  these  special  courts.

 So  far  as  vigorous  enforcement  of
 the  Act  is  concerned,  I  may  say  that
 88  an  advocate  I  have  vunducted
 many  cases  against  the  casie  llindus
 under  the  Untouchability  Act  and  as
 a  result  some  caste  Hindus  have  been
 awarded  imprisonment  of  one  year
 and  a  fine  of  Rs.  1,000  in  Tiruvanna-
 mali.  Actually,  Mr.  Chairman,  the
 implementation  of  the  Act  of  Untou-
 chability  should  be  properly  dune  and
 it  should  be  properly  conducteq  and
 proper  investigation  should  he  made
 by  this  Government  and  by  the  Muin-
 istry  in  regard  to  this.

 My  hon.  friend  who  spoke  hefore  me
 said  that  it  is  not  possible  for  the
 Home  Minister  alone  to  look  into  all
 the  misdeeds  of  these  anti-social  ele-
 ments.  So,  a  separate  Ministry
 should  be  formed.  There  is  a  genu-
 ine  point  in  this  request  and  the  Min-
 istry  should  consider  saving  a  seper-
 ate  Ministry  and  a  cell  to  see  that  in

 ihe  entire  country  there  should  not  be
 any  ill-treatment  to  the  backward
 people  and  Harijans,  the  Scheduled
 Castes  and  Scheduled  Tribes  people.

 Next,  Mr.  Chairman,  ag  far  as  Tamil
 Nadu  is  concerned,  the  Tamil  Nadu
 Government  is  welcoming  inter-caste
 marriages.  The  Tamil  Nadu  Gov-
 ernment  is  giving  gold  medals  even  for
 inter-caste  marriages.  In  this  way
 the  Government  of  India  can  ask  the
 States  to  implement  these  forward
 policies  like  inter-caste  marriages  and
 the  State  Governments  may  welcome
 these  inter-caste  marriages  and  give
 facilities  to  those  who  want  to  marry
 in  other  castes.  The  Government
 should  give  a  definite  assurance  to
 give  job  facilities  to  the  persons  who
 are  marrying  the  Scheduled  Castes.  So,
 automatically  a  castelese  society  will

 ‘be  formed  throughout  India.  80,  I
 request  the  Government  of  India  to
 ‘consider  my  suggestion  seriously.

 MAY  4,  979  of  Commissioner  =  376,
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 The  Prime  Minister  is  asking  every
 State  Government  to  implement  the
 prohibition  policy.  But  |  wonder
 whether  the  Prime  Minister  is  asking
 the  Chief  Ministers  of  various  States
 to  implement  the  policy  of  uplifting
 the  Scheduled  Castes  and  Sche-
 duled  Tribes  and  MHarijans.  What
 is  the  Prime  Minister  acing
 in  regard  to  this?  [have  got  my
 own  doubt  whether  this  Government
 may  not  be  committing  the  sv'ie  mis-
 take  as  the  Congress  did  ‘They  are
 not  doing  anything  for  the  jas:  two
 years  except  appointing  Commissions
 of  Inquiry

 About  the  i:¢eservulion  of  posts,  many
 hon.  Members  said  that  so  many  juhs
 reserved  for  the  Scheduled  Castes  and
 Scheduled  Tribes  are  nt  filed  up
 Because  their  percentage  is  only  0  or
 20,  no  body  cares  to  fill  them.  The
 vacancies  shouJd  be  filled  up  in  a  pro-
 per  way  The  Government  should
 see  that  the  posts  are  filled  up
 propertly  from  Scheduled  Castes  and
 Scheduled  Tribes.  Last  year  the

 Minister  of  State  for  Home  Affairs  read
 a  statement  in  this  House  to  the  effect
 that  there  are  a  number  of  vacancies
 which  are  not  filled  up  from  the  Sche-
 duled  Castes  people.  What  is  the
 reason  behind  ii?  Are  the  Scheduled
 Castes  and  Scheduled  Tribes  people
 not  qualified  for  these  posts?  It  is
 beeause  no  proper  publicity  is  given
 throughout  India,  especially  in  south-
 ern  States,  for  filling  these  posts.  The

 Ministry  should  first  find  out
 where  the  yosts  are  not  filled  up.
 The  posts  should  be  immediately  filled
 and  a  circular  should  be  sent  to  all  the
 officials  as  to  how  many  posts  are  vat-
 ant  and  how  many  posts  are  to  be
 filled,  and  all  this  should  be  conduct-
 ed  in  a  proper  way  and  the  posts
 should  be  filled  immediately  without
 any  delay.

 Mr.  Chairman,  I  would  like  to
 draw  the  attention  of  the  Minister  here
 about  the  tribal  people  who  are  in
 Tamil  Nadu  especially  and  algo  other
 tribal  people  In  North  India.  In
 Tamil  Nadu  we  call  tribal  pedple  28
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 Nori  Kuravar,  that  is  gypsy  tribal
 people.  They  are  not  at  all  included
 in  the  Tribal  list.  They  are  so-
 cially  very  backward  and  these
 ‘peoplh  are  not  having  houses.
 Actually,  their  work  is  in  the  tcrests
 and  these  Nari  Kuravar  are  very  poor
 people.  So,  they  should  be  included
 immediately,  without  delay,  in  the  list
 of  Scheduled  Castes  and  Scheduled
 Tribes.  The  tribal  people  in  Tamil
 Nadu  are  Nari  Kuravar  and  |  would
 like  the  hon.  Minister,  Mandalji  who
 8  quite  reasonable,  to  include  these
 Nari  Kurarar  as  tribal  people  in  the
 list  of  Scheduled  Castes  and  Schedu-
 led  Tribes.

 My  hon.  friend  from  Andamans  just
 nuw  told  me  what  are  all  the  things
 going  on  in  the  Tribal  Commussion.
 The  allutment  of  fund  was  made  and
 given  to  the  Chief  Commissioner  in
 Andamans.  And  the  Member  in  the
 Commission  is  hig  own  wife.  The
 Chief  Cormmussiouer  and  bis  wite  are
 spending  ths  amount  tcr  their  inter-
 ests  aNd  not  at  all  cating  tor  the  tri-
 bal  people.  There  is  g  trie  called
 Onge’  in  Andumans,  They  constitute

 97  per  cent  of  the  population  —  there,
 but  not  even  a  single  pie  has  |een
 spent  on  them.  ‘The  Munpuster  should
 300४  wit.  and  call  for  a  report.  The
 hin.  Member  trom  the  Andamens  has
 given  all  purticulars  ang  °*ven  thrown
 out  a  chalienge.

 Regarding  the  uplift  of  the  Hari-
 jans  and  the  scheduled  tribes,  three
 things  must  be  done  immediately  by
 the  Government  of  India.  They  should
 be  given  free  built  houses,  as  we  have
 done  in  Tamil  Nadu.  We  have  built
 and  given  8,000  houses  so  far,  at  the
 rate  of  1,000  houses  in  each  district.
 You  can  pick  and  choose  tribal  areas,
 and  build  cheap  houses  costing  Rs.
 ‘5,400  to  Ra.  i0,000.  Government  may
 say  that  they  are  short  of  funds,  but
 We  know  how  crores  ef  rupees  are  e-
 ing  wasted  on  sp  many  projects.  For
 instance,  the  other  day  when  a  quea-
 tion  wag  pwt  to  the  Minister  .of  Pet-
 raleum  aod  Chemicala  Shri  Bahuguna

 7
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 about  the  Korba  fertiliser  plant  and  it
 was  pointed  out  that  Rs,  24  crores  had.
 been  wasted  he  said  it  was  only  a
 small  amount  and  he  could  not  make
 an  enquiry  into  it.  When  Rs  24
 ¢rores  is  g  small  amount  to  the  Gov-
 ernment  of  India,  can  you  not  give  free
 houses  to  the  Harijang  and  the  sccial-
 ly  backwarg  and  poor  people?  न

 So  many  friends  have  mentioned
 about  land  reforms.  In  Tamil  Nadu
 we  have  implemented  them  effectively,
 and  the  same  should  be  done  in
 other  States  also.  Definitely  this  can
 be  achieved  by  a  Central  Act.

 This  ir  the  International  Children’s
 Year.  my  hon.  frieng  has  pcinted
 out  that  child  labour  38  mostly  from
 the  scheduled  castes  and  scheduled
 tribes.  Government  shvuld  stup  this
 during  this  yeur  and  lieo  thein,  The
 children  of  the  scheduled  castes  and
 scheduled  inibes  should  be  given  pro-
 per  education,  proper  food  and  pro-
 per  dress  by  the  Government!  of  India,
 This  ig  Casier  now  that  education  is
 in  the  Concurrent  List.

 Lastly,  I  want  to  know  wheiher  the
 Government  will  come  forward  {(o  han
 caste  names  at  the  offkial  level.  I
 raised  this  during  the  las;  session  also,
 Only  by  doing  it  can  they  do  justice
 to  the  scheduled  castes  and  scheduled
 tribes.  If  the  caste  names  ure  there,
 we  cannot  avuid  them.  In  our  Al-
 ADMK  Party,  nobody  ३8  allowed  —  to
 retam:  his  caste  name  |  ask  all
 the  young  MPs.  of  the  Janata,  Con-
 gress  and  olher  pa.ues  fo  turin  a

 group  to  fight  this  evil  and  impress
 upon  the  Government  to  inuneliately
 ban  caste  names  at  the  official  level.
 This  Government  must  come  forward
 to  do  it.  Otherwise,  the  day  will
 come  when  the  scheduled  castes  ana
 scheduled  tribes  people  will  revolt

 against  this  kind  of  attitude,  and
 they  will  start  a  revolution  in  the
 country  to  ban  caste  names,

 *SHRI  GOVINDA  MUNDA  (Keon-
 jhar):  Mr,  Chairman,  Sir,  I  rise  to
 speak  a  few  worde  on  the  twenty-
 third  and  twenty-forth  reports  of  the-

 *The  original  speech  was  delivered  in  Oriya.
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 Commissioner  of  the  Scheduled  Cas-
 ies  and  Scheduled  Tribes  for  the  Year
 ‘1974-75,  ‘1975-76  and  1976-77,  As  I
 understand,  there  is  no  use  of  discus-
 sing  this  report.  Tt  a  innecessary
 wastage  of  i  “Ie,  rather  it  would  be
 better  to  al  this  time  to  sume  other
 business  of  .:¢  House,  In  our  part  of
 the  country  there  is  a  saying  that
 there  is  no  use  of  doing  li+our  tor
 nothing:  because  whatever  has  been
 mentioned  in  the  report  has  been  ac-
 cepted  by  our  countrymen.

 When  our  country  became  indepen-
 dent,  our  leaders  decided  to  give  first
 priority  to  the  upliftment  of  the  Adi-
 vasis  and  Harijans.  Due  to  their
 poverty  they  were  leading  very  mis-
 erable  lives.  They  were  living  in
 the  forest  and  hilly  areas.  So  .peral
 provision  was  made  in  the  Cunstitu-
 tion  for  the  upliftment  of  these  people.
 Long  before  independence  Mahatma
 Gandhi,  father  of  the  nation,  had  also
 suggested  to  our  countrymen  to  work
 for  the  welfare  of  the  Harijans,  Adi-
 vasis  and  other  backward  eople.  This
 was  the  main  task  before  our  coun-
 trymen  to  take  forward  the  down-
 trodden  people.  Sir,  30  years  have
 passed  ever  since  we  achieved  inde-
 pendence.  The  Government  from
 time  to  time  allocated  funds  for  the
 development  of  Scheduled  Tribes  and
 Scheduled  Castes.  But  due  to  the
 political  conspiracy  of  the  previous
 Government  these  people  could  not
 make  any  progress.  In  fact  because
 of  the  reservation  of  seats  we  got  the
 opportunity  to  become  the  members  of
 the  Lok  Sabha,  Rajya  Sabha  or  the
 State  Legislature  Assembly.  But
 merely  by  becoming  member  or  mere-
 ly  by  discussing  the  report  on  the  floor
 of  the  House  we  cannot  he'‘alle  to
 solve  the  problems  of  the  Adivasis
 and  Harijans.  Out  of  my  thirty
 years  of  political  experience  I  can
 gay  that  the  Adivasig  have  not  made
 any  remarkable  progress  in  their
 standard  of  living.  They  ate  still  in
 ‘ark  to  know  what  the  Government  is
 going  to  do  for  them.  Nobody  de-
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 nies  that  they  have  progressed  to
 some  extent  m  the  field  of  education
 By  the  by  we  have  also  developed
 politically.  But  there  are  some  public
 leaders  who  are  not  prepared  to  tol-
 erate  our  progress.  Now  they  are
 Speaking  a  different  language,  They  say
 that  the  condition  of  the  Adv.isys  and
 Harijans  will  improve  slowly.

 Sir,  the  reservation  of  seats  of  Mem-
 bers  for  the  Lok  Sabha,  Rajya  Sabha
 and  th:  S  it:  Assembhes  will  be  abo-
 lished  >  380  The  members  wh
 are  gpei'eog  against  the  reservation
 do  not  kuow  about  their  future  after
 1980.  They  are  having  a  double  faces
 They  should  think  about  the  welfare
 of  Adivasis  and  Harijans.

 Sir,  the  total  population  of  our  (cun-
 try  is  about  60  te  65  crores.  Out  ¢*
 them  25  per  cent  are  Adivasis  and
 Harijans.  We  need  huge  amount  0°
 money  to  see  the  betterment  cf  ou:
 peuple.  In  our  rountry  we  have
 enough  resources.  If  we  utilise  our
 resources  properly,  the  status  of  Sch-
 eduled  Tribes  and  Scheduled  Casies
 will  certainly  improve.  But  there
 should  be  sincerity  in  the  implemen-
 tation  of  the  plan  and  programme  of
 our  Government,

 Sir,  the  Congress  Government  ruled
 our  country  for  thirty  long  years.  Dur-
 ing  their  regime  they  were  announc-
 ing  it  with  the  beat  of  drum  that  they
 were  doing  a  lot  of  things  for  the
 upliftment  of  the  Scheduled  Tribes
 and  Scheduled  Castes.  They  had  al-
 located  crores  of  rupees  under  this
 head,  but  due  to  their  negligence  in
 the  management,  they  could  not  achi-
 eve  their  goal.  Crores  of  rupees
 have  been  misappropriated.  After
 our  Janata  Government  came  to  power
 we  have  worked  very  sincerely.  That
 is  why  the  Adivasig  and  Harijans  have
 progressed  to  some  extent  within
 these  two  years.  This  I  can  boldly
 say  here  in  this  House.  But  at  this
 stage  some  politicians  are  creating
 chaos  amongst  us.  They  are  also



 g81  2876  &  24th  Reports  VAISAKHA  24,  90l  (SAKA)  of  Commussioner  382

 ment  Department.  Therefore,  |  would
 like  to  request  the  Government  hat
 if  the  Minister  who  belongs,io  Hari-
 jans  is  unable  to  handle  his  Ministry,
 then  other  caste-Hindu  Ministers
 should  help  him.  A  special  Cell  should
 be  set  up  to  see  the  implementation  ot
 the  programmes  of  this  Mirustry.  Prime
 Minister  should  guide  the  Minister
 who  39  in-charge  of  the  Scheuuled
 Castes  and  Scheduled  Trives.  Then  unly
 the  lot  of  the  croves  of  the  downtiud-
 den  peuple  of  our  country  can  inipro-
 ve;  otherwise  No  improvement  can  be
 nossible.

 Then,  I  would  like  to  speak  some
 thing  about  Government  plan  to  pro-
 wide  loan  to  the  Adivasig  for  keeping
 pigs  and  also  for  raising  poultry  farms
 As  per  the  policy  of  the  Government,
 they  give  loan  of  25  per  cent  of  the
 total  investment  and  they  allow  75
 per  cent  of  the  subsidy.  This  is  in-
 eluded  in  the  Tribal  Development
 Scheme.  Our  Government  is  also
 giving  loan  for  ‘podu’  cultivation,  The
 Same  25  per  cent  loan  and  75  per
 cent  subsidy  system  is  also  there  for
 *podu’  cultivation.  Sir,  I  represent
 the  constituency  called  Keonjhar.  A
 caste  called  Juang  is  living  in  the  hil-
 ly  area.  They  are  very  poor.  Their
 Jands  are  not  at  all  cultivable.  They
 do  not  have  any  irrigation  facilities.
 How  can  they  cultivate  their  lands
 and  harvest  crops?  They  also  need
 training  so  that  they  can  adopt  the
 modern  methods  in  cultivation.  There
 are  also  gome  other  banks  and  credit
 institutions  wherefrom  they  can  get
 joan.  But  it  is  very  difficult  on  their
 Dart  to  repay  the  loans  etc.  as  they
 do  not  have  the  meang  to  get  a  rich
 crop.  Therefore,  mere  loan  cannot  be
 aN  asset  to  them;  it  is  a  liability,  in-
 stead.  However,  with  the  suppor:  of
 all  the  classes  in  our  society,  the  con-

 oon
 of  these  people  can  be  improv-

 We  could  become  self-dependent
 with  the  30  years’  rule  of  the  Con-
 @tes,:  Government.  {am  proud  to
 Say  that  after  our  party  has  come  to

 for  SC  &  ST  (Motn.)
 power,  we  have  not  at  least  been  inr
 porting  any  foodgrain  from  other
 countries.  But  the  Adivusis  aud
 Harijyans  have  not  yet  become  self-
 dependent.  They  are  still  under  the
 bane  of  poverty.  So  many  Com-
 missions  have  been  set  up  und  their
 reports  have  been  placed  on  the  Table
 of  this  Tlouse  aj  diflexent  tames.  But
 will  the  Honourable  Mini  ter  sey  yhat
 ig  the  per  capita  income  of  Adivasis
 now?  If  the  Minister  is  not  able  to
 answer  this  question,  how  can  he
 vouchsafe  the  development  of  this
 class  of  our  suciefy?  it  was  our  pro
 gramme  to  gee  that  the  Adivass  and
 Hariyans  have  developed  in  the  field
 of  agriculture  and  also  in  economic.
 Under  what  rule  you  are  saying  that
 the  ceilmg  land  will  be  distributed
 to  this  class  of  people.

 Sir,  thousand  of  acres  of  fallow
 lands  are  lying  in  the  forest  and

 hilly  areas,  Those  lands  should  be
 converted  into  agriculture  land  and
 that  should  be  distributeq  among

 these  people.  The  honourable  Minis-
 ter  is  from  Bihar.  I  belong  to  Keon-
 jhar  district  of  Orissa.  He  knows

 very  well  about  the  fallow  lands  of
 Orissa.  Sir,  the  Minister  is  sleeping.
 He  is  not  listening  my  speech.

 The  irrigation  projects  of  the  rural
 areas  should  be  taken  up  in  a  large
 scale,  Our  Adivasi  people  should  be
 self-dependent  in  agriculture.  But

 they  shoulg  not  be  encouraged  for
 the  pig  ang  poultry  farming.  Be-
 cause  they  have  no  idea  for  raising
 such  business.  We  should  dedicate
 our  entire  life  for  the  welfare  of
 the  Adivasis  and  Harijans,

 Now,  I  would  like  to  speak  a  few
 words  about  some  other  problems  of
 the  Adivasi  belts.  Sir,  they  do  nat
 have  drinking  wells  in  their  ‘areas.
 Lack  of  communication  facilities  and
 schoolg  they  are  not  able  to  improve
 their  lot.  Therefore,  funds  alloca-
 ted  under  the  head  of  tribal  welfare
 should  not  be  cut  down.  If  we  do  so,
 their  condition  will  not  improve,
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 The  other  day  I  heard  the  speech

 of  my  hon,  trieng  Pabitra  Pradhan.
 Once  upon  a  time  he  was  incharge
 ef  the  Ministry  of  Tribal  and  Rural
 Welfare,  I  do  not  know  on  what

 basis  he  said  that  the  untouchability
 ig  not  in  our  country.  Still  there  are
 eases  of  atrocities  on  the  Harijans
 and  Adivasis  in  our  country.  of
 course  these  are  quite  less  in  Orissa.
 All  these  cases  are  happening  due
 to  the  political  conspiracy.  There-
 fore  if  we  really  want  to  defend
 them  and  safeguard  their  interest
 We  shoulg  not  use  the  language  like
 Pabitra  Babu.  We  al}  should  work
 together  under  one  banner.

 Lastly,  I  would  like  to  appeul  the
 Govetnment  to  extend  30  years  more
 for  the  preservation  facilities  of  the
 Scheduleg  Titbe,  and  Scheduled
 Castes,  Finance  Commission  or  any
 Commission  for  Scheuleg  Castes  and
 Scheduleq  Tribes  are  of  no  use,  How
 can  we  eat  Ghee  by  getting  loan
 These  all  type  of  cooperation  should
 be  extended  to  us)  With  these  words
 I  conclude  my  specch

 wit  रमलाल  राही  (f-  सर्खि)
 अधिएठाता  महंद  वर्ण  1974-75,
 I975-76  उार  L976—77  का  जा

 शेडयूल्ड  बस्ट्स  और  शेड्यूल्ड लड  ट्राइब्स  कमिएन  र

 की  स्पोर्ट्स  है,  आज  बहुत  जो”  व  दबाव  के

 बाद  दो  दिन  से  उन  पर  चर्जा  चल  रहो  है  1

 मैने  इन  'श्पोर्दों  के  पढ़ा  है  लेकिन

 पिछले  सालो  की  जो  पिछली  सपोर्ट  थीं  और

 उन  पर  जो  बहस  हुईंथी,  उस  बहस  के  दौरान

 जो  कई  प्रश्न  "उठाएं  गये  थे,  सरकार  ने  उस

 वक्‍त  यह  प्राश्वासन  दिया  था  कि  जो  सस्तुतियां
 की  गई  हैं,  हम  उन  पर  विचार  करेंगे  जौर

 उन  को  लागू  करने  का  प्रयास  करेगे  |  मैं  ऐसा
 मान  कर  चलता  हूं  कि  बहुत  सी  संस्तुतियां  जो

 पिछली  रिपोर्टों  में  की गई  थी,  उन  पर  सरकार
 ध्यान  नहीं  देती  है,  नहीं  तो शायद  उन  संस्तुतियों
 की  क़मिश्तर  साहुब  को  दोहराने  का  भवसर

 इन  पिपो्टो ंमें  ने  am  ।  हैं  ay  उदाहरण
 देना  जाहूंगा  कि  उन्होंने  झपनी  पहली  रिपोर्ट
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 में  कहा  था  कि  जो  झायुकत  का  आफ़िस  है
 इस  को  सक्षम  बनाया  जाना  चाहिए  |  हम
 संसद  सदस्यों  ने  भी  पहले  इस  बात  को  कहा  था
 कि  इस  को  सक्षम  बसाया  जाए  झौर  प्रदेशों  में
 भी  इस  का  विस्तार  किया  जाना  चाहिए  ।

 झकेली  एक  इकाई  इस  देश  के  झन्दर  केन्द्र
 में  रहे  भौर  झाप  यह  चाहे  कि  पूरे  हिन्दुस्तान
 भर  का  जायजा  के  ले  शौर  सारी  स्टेट्स  मे  जा
 कर  अध्ययन  कर  के  इस  रिपोर्ट  के  श्न्दर
 समावेश  कर  दे,  यह  सम्भव  नहीं  है,  मैं  ऐसा
 मान  कर  चलता  हू  -  इसलिए  आवश्यकता

 इस  बात  की  है  कि  गृह  राज्य  मंत्री  इस  बौर
 ध्यान  दे  ग्रौरइस  पर  विचा र  करे  ।

 गृह  संत्र  लय  से  राप्य  सत्र  1६  धनिक

 लाल  मडल)  वह  हैंड  आवरण  वर  दिया

 गया  है  ।

 श्र।  रामलाल  राह

 तो  बहुत  अ्रच्छी  बात  है  ।
 गर  क'र  दिया  है,

 दूसरी  बात  मै  अस्पृण्यता  क  सम्नस्ध  में

 कहना  चाहुंगा  |  वह  पुरन  दोहरायी  गई  है  ।

 मैं  यह  कहना  चाहुगा  कि  अग्पुण्यता  के  सभ्वन्घ

 में  हमारे  प्रधान  मदों  जी  ने  कहा  था  fa.  पाच

 साल  के  झन्दर  हम  ग्स्पृश्यता  का  समाप्त  कर

 देंगे  बौर  साथ  ही  एक  बात  उन्होने  यह  भी  कही
 थी  कि  हम  बेरोजगारी  को  0  साल  में  समाप्त

 करदेगे।  ये  दोनो  ह।  प्रश्न ऐसे  है,  जो खास  कर

 हरिजनो  से  जुड़े  हुए  है,  शेड्यूल्ड  कास्ट्स

 और  शेड्यूल्ड  ट्राइब्स  के  लोगो  से  जुडे  हुए  हैं
 और  मैं  यह  मान  कर  चलता  हूं  कि  ये,  समाप्त

 नहीं  होगे  ।  न  तो  झारक्षण  पूरा  होने  को  है  ?

 झौर  न  ही  भ्रस्पृश्यता  जाने  फो  है।  भभी

 हमारे  भाई  कुरील  साहब  ब्ड्  रहे  श्रे  कि  तीति

 झौर न  यतल  का  प्रश्त  हैं।  हम  नीति  कसी  हीं
 बना  दें  जब  तक  नीयत  स्पष्ट  नहीं  हू  गी  तब

 तक  कोई  भी  आपके  ने  थे  बैठने  बाली  मशीमरी

 जिसको  झाप  कंट्रोल  नहीं  क  रने  है  संक्षम  नहीं  हो
 सकती  है  और  न  वहू  काम  कंद  सुकदी  है  झौध

 मे  बह  पापक्ती  नीति  के  धयुसार  अनुसूचित
 जाति  झौर  जनजाति  के  लोगों  को  जो  नापक
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 सुविधाएँ  दे  रखी  हैं  उन्हें  पूरा  कर  सकती

 है  1  मेरा  श्पना  विचार  है  कि  तीस  सालों  में

 कांग्रेस  राज  में  जिस  प्रकार  से  इन  लोगों  के

 श्र्ति  उपेक्षा  बरती  गयी  उसी  प्रकार  से  हमारी
 सरकार  के  जमाने  में  भी  वही  उपेक्षा  नीति  चल

 रही  है,  संभवत:  चार  कदम  बागे  बढ़  कर  चल

 रही  है  ।

 जब  देश  में  चुनाव  के  बाद  परिवर्तन

 आया,  कांग्रेस  को  सरकारों  के  स्थान  पर  जनता

 सरकारें  आयी  तो  यहा  के  दे  ववासियों  ने,  गरीय

 लोगो  ने,  पिछड़े  लोगो  ने  निश्चित  रूप  से

 यह  सोचा  था  कि  जब  सरकार  बदली  है  तो

 हमारो  कुछ  मान्यताएं  बदलेंगी  और  नीचे  के

 तबके  े  वो  लोग  हैं,  गरीब  लोग  है,  लेण्डलेस

 लवर्स  हैं  उनको  कुछ  काम  मिलेगा,  व्यवस  प

 मिलेगा,  कुछ  सम्मान  मिलेगा,  क७  मर्यादा

 मिलेगी  ।  लेकिन  मैं  कहना  चाहता  हूं  कि

 उतका  ग्रह  सोचना  निरर्थक  रहा  ।  [पहले  जो

 उनके  प्रति  चक्षा  नीति  थी  बह  कुछ  मेरे  विचार

 में  ज्यादा  ही  बढ़  गयी  है  ।

 इस  सदन  में  कुछ  प्रश्नों  को  लेकर  मैंने
 चर्चा  में  हिस्सा  लिया  था  ।  जब  चौधरी  साहब

 गुर  मत्री  थे  Td  में  उनसे  भी  और  प्रधान

 मंत्री  जी  से  भी  मिला  था  और  उनसे  कहा
 था  कि  हरिजनों  का  यहा  सताया  जा  रहा  है  ।

 उस  समय  गृह  मत्री  जी  ने  कहा  था  कि  करा

 सताया  जा  रहा  है।  वही  हाल  आज  हमारे
 प्रधान  मंत्री  जी का  भी  है  ।  आज  कोई  इस  चीज
 को  समभने  के  लिए  तैयार  नहा  है,  कोर्ट  सस  २

 सदस्य  तक  को  बल  सुनने  के  लिए  वैवार

 नहीं  है  -  जब  झ्राप  एक  संसद  सदस्य  की  बात
 को  नहीं  सुनते  तो  एक  झाम  झादमी  की  बात  को
 कैसे  सुनेगे,  भ्रैखबार  वालों  की  बात  को  कसे  सुनेंगे
 झाप  उनकी  बात  सुनेंगे  मुझे  इसका  विश्वास

 नहं  ह ।

 पिछले  वर्ष  गह  विभाग  की  प्रनुदान
 मांगें  पेश  की  गयी  थीं  उस  समय  उत  पर  मुझे
 बोलने  का  प्रवसर  सिला  था।  उन  पर  बोलते
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 हुए  मैंने  कहा  था  कि  उत्तर  प्रदेश  में  तालगांव
 तामक  गांव  में  बलिराम  ताम  के  एक  हरिजन  की
 तीस  मार्च  को  हत्या  कर  दी  गयी  है।  पहले
 उसे  इतना  मारा  कि  वह  तड़फते  लगा  श्रौर  जब

 बह  तड़फ  रहा  था  तो  उसे  उसी  हालत  में  जेल
 में  बन्द  करने  ले  जाया  जा  रहा  था  |  जेल  तक

 पहुँचने  पर  उसकी  मृत्यु  हो  गयी  ।  इसी  मामले
 को  लेकर  मैंने  वहा  भूख  हड़ताल  की  थी
 बाद  में  उसी  मामले  को  मैंनेइसी  सदन  में  उठाया
 था  और  उसकी  वकालत  की  थी  t  लेकिन  इस
 सरकार  के  कान  पर  जू  नहों  रेंगी,  प्रधात
 मंत्री  जो  और  प्रन्य  किसी  के  भी  कान  पर

 जू  नहीं  रेंगी।  उसका  नतीजा  यह  हुसना  कि
 ग्रभी  30  तारीख  को  पुलिस  ने  एक  हरिजत
 की  और  हन्या  कर  दी  ।  वह  किसी  श्पर  थ
 में  इन्वाल्व  नहीं  था।  लेकिन  उसको  दारोगा
 पकड  लेता  है,  मारता  है।  वह  बेहोश  ही
 जाना  हे  और  झपनी  चोकी  पर  ले  जाता  है।
 वहां  डाक्टर  को  बुला  कर  उसे  इजेक्शन
 लगवाया  जाता  है  ।  उसके  बाद  वह  मर  जाता

 है  ।  उसके  मरने  कफ  बाद  उसकी  लाश  गायब
 कर  दी  जाती  है  |  दिल्‍ली  में  चोपडा  नाम  के

 एक  अधिकारी  के  दो  बच्चे  मारे  जाते  हैं  ता

 24  घण्टे  के  श्न्दर  उतकी  लाण  तलाश  कर  ली
 जाती  है  t  पुलिस  वाले  बम्बई  तक  भागे

 हुए  जाते  है  ।  उस  गरीब  हरजन  को  दारोगा
 ने  मारा,  पुलिस  वालो  ने  मरा,  गाव  के  लोग

 यह  जानते  हैं  लेकिन  उसकी  लाश  नहीं  मिला

 co  जब  पुलिस  चौकी  को  घेरा  जाता  है  तो

 जिला  अधिकारियों  की  दाख  खुलती  है  अर  वह
 भी  इसलिए  कि  कही  पुलिस  चौकी  को  न  लूट
 लिया  जाए  t  इस  डर  से  अधिकारी  दौड़  कर
 मौके  पर  आये  तब  जाकर  उन्हे  मालूम  हुमा
 कि  एक्र  हरिजन  मारा  गया  है  भ्राज  तक  लाश

 गायत्र  है।  मैं  उत्तर  प्रदेश  के  गृह  मंत्री,

 मुख्य  मंत्री  को  मिला,  गृह  सचिव  को  मिला,  सभी

 जिला  अ्रधिकारियों  |कों  मिला,  अभी  पछे

 उत्तर  प्रदेश  के  संसद  सदस्यों  को  जब  अपने

 घर  पर  बुलाया  गया  था  तो  मैं  बहां  प्रधान

 मंत्री  जी  के  नोटिस  में  इस  सोज  को  लाया  था  |

 मुझे  गृह  राज्य  मंत्रो  जी  बतायें  कि  प्रात  मंत्री
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 [श्री  राम  लाल  राही]

 जी  ने  इस  मामले  को  श्रपने  नोटिस  में

 लिया  या  नहीं  भौर  इस  पर  उन्होंने  क्या  किया  ?  |

 इसलिए  मैं  कहना  हूं  कि  भगर  किया

 होता  वो  जिला  अधिकारियों  से,  जिला

 प्रशासन  से  मुझे  इसकी  जानकारी  मिल  गई

 होती  क्योकि  मैंने  बीच  मे  उनसे  प्रश्न  यह
 उठाया  था  और  पूछा  था  कि  क्‍या  उनके

 पास  इसके  बार  में  कोई  चीज  शाई  है  या

 नहीं  शर  उन्होंने  कहा  कि  झभी  तक  हमारे

 पास  कुछ  तहीं  श्राया  है|  ाप  कोई  कमेटी

 बिठाएं  या  कमशन  सिखाएं था
 जांच  कराये  'श्पोर्ट  ब्या उके  पास

 का  जाएगी  शौर  अगर  आपकी  नीयत  साफ

 नहीं  है  तो  सारी  रिपार्ट  बेकार  है,  सारा

 काम  बेकार  है  शौर  यहा  बोलना  भी  बेकार

 है  r

 ore  कैसे  पूणा  हो  इस  पर  भी

 आपको  ध्यान  देना  चाहिये  ।  राज्य  सेवाओं
 शोर  केन्द्रीय  सेवाशो  में  जो  आरक्षण  आपने

 दे  रखा  है  उसको  झ्ाप  पूरा  बरें  दसके  माथ

 ही  व्यावसायिवा  संगठनों  मेर्भ ,  उन  कामों  में

 जित  कामो  के  लिए  आप  अम  जनता  को  कोटा

 लाईसेंस  ग्रादि  देते  है,  उनमे  भी  इनके  लिए
 आरक्षण  की  व्यवस्था  करें।  मैं  आपके  माध्यम
 से  जोरदार  शब्दों  में  श्री  बहुगूणा  जो  को
 धन्यवाद  देता  हूं  कि  उन्होंने  इन  लोगो  के

 लिए  एक  सराहनोय  काम  किया  है  और

 उनको  व्यावसायिक  संगठना  में  भ।  उस,

 तरह  से  संरक्षण  प्रदान  किया  है  जिस  तरीके
 से  उनके  लिए  सेबाधों  में  स्थान  सुरक्षित
 रखे  गए  हैं  |  उत्तर  प्रदेश  के  प्रन्दर  जब  वह
 थे  तब  भी  उन्होंने  यह  काम  किया  था  और
 1.1 ल  यहां  पर  भां  उन्होंने  पैट्रोलियम,  फटि-

 लाइजर,  कैंमिकत्स  प्रादि  में  पग्रारक्षण  कर
 रखा  है  1  पैट्रोल  पम्प  पच्च,स  प्रतिशत  इन
 लोगों  के  लिए  उन्होंने  भारक्षित  कर  रखे  हैं,
 छाद  एजेस्स  प्रगर  लेता  घाहें  तो  पर्च्च,स

 प्रतिशत  हरिजनों.  भ्ादि  के  लिए  सुरक्षित
 कर  दिये  गए  हैं।  इस  तरह  से  ववाइयों

 MAY  14,  979  of  Commissioner  988
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 कॉंमिकत्ज़  में  भी  उन्होंने  भारक्षण  कर  रखा

 है  in  वह  ईमानदारी  से  इस  काम  को  कर

 भी  रहे  हैं  इस  बात  क॑  मुझे  खुणी  है  t

 इसकी  मैंने  स्वयं  जांच  का  है,  हम  वास्ते  मैं

 यह  कह  रहा  हूं  ।  मैंने  नांति  और  मन॑  यत्  की

 बात  कह  है  ।  जिस  व्यक्ति  क॑।  नांयत  साफ
 नही  होगा  बह  जो  नांति  प्रतिपादित  करेगा

 बह  लाग  नहीं  हो  सकेग  ।  न यत  साफ

 है  तो  नीति  भा  स्पष्ट  होगा  श्रौर  उस  पर  अमल

 भो  होगा  ।  मैंने  प्रधान  मंत्रो  जी  से  उसी

 दिन  यह  अर्ज  भी  किया  था  कि  बहुगृणाजी
 ने  ऐसा  कर  दिया  है  सौर  आपसे  भो  निचे

 दन  है  कि  दूसरे  विभागों  से  भी  झाप  कहे
 कि  जो  गोडा:ज  बनते  है  या  कोल्ड  स्टोर

 बनते  है  या  एग्रि[ल्चर  से  सम्बन्ध  रखन

 वाले  दूसरे  काम  होते  है  था  कोटा  लाइसेस

 बगैरह  देते  है  स्टील  श्रादि  का  नमे  भी

 आप  श्रॉरक्षण  की  व्यवस्था  करे  ते।  बह

 बहने  लगे  कि  पस्  नहीं  हो  सवता  है  ।

 अब  प्रधान  मंत्री  जी  नीति  “मे  भी  बनाये,  कसी

 भी  घोपणा  करे  ै  समझता  हूं  कि  जब  नका

 तीयत  स्पा्ट  नही  रखेंगे  निश्चि  शाए  माने  हरि-
 जनों  को  लाभ  नही  होगा  ।  प्रधान  मत्री  बड़ो

 भारी  चीज  होती  है  देश  के  लिए  ।  वह
 अगर  नही  चाहेंगे  तो  बहुगणा  जी  के  भी

 हाथ  बंध  जायेंगे,  उनदकों  भी  झपने  विभाग

 में  रोक  लगानी  पड़  जायेगे  यं  चि  उसके

 पास  ठुक्‍का  पहुंचा  जायेगा  कि  आपने  बिना

 कैबिनेट  से  पास  कराये  हुये  यह  कैसे  कर

 दिया  ।  इस  जामने  में,  ग्रापके  राज्य  में,

 प्रधान  मंत्री  श्री  मोरारजी  देसाई  के  राज्य  मे,

 जनता  पार्टी  के  राज्य  में  निश्चित  रूप  से

 हरिजन  झादि  न  सुरक्षित  हैं  झौर  जो  संरक्षण

 थ्रारक्षण  उन्हें  दिया  गया  है  उसके  पूरा  होने

 का  तो  प्रश्न  ही  दा  नहीं  होता  है  ।

 नीति  का  झाप  बखान  तो  हाउस  में  करते

 हैं  लेकित  नीयत  ्ापकी  साफ़  नहीं  हैं  t

 झगर  झाप'  चाहते  हैं  कि  जनता  पार्टी

 सशक्त  हों,  सबल  हो,  गरीब  को  सुरक्षा
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 ate  संरक्षण  मिले  तो  सीयत  श्राप  अपनी
 साफ  कर  लें  झ्ौर'  तब  अगर  श्राप  काम

 करेंगे  तो  काम  भी  पूरा  होगा  और  उसका
 श्रेय  भी  प्रापको  मिलेंगा।  हमारे  कुरील
 साहब  ने  कहा  कि  25  प्रतिगत  बजट  का

 इन  पर  खर्च  होना  चाहिये  ।  मैं  कहता  हूं
 कि  पच्चीस  नहीं  पाच  ही  आप  खर्च  करे
 तब  भी  फायदा  हो  सकता  है  श्रगर  भ्राप  के
 नीयत  साफ  हो  ।  अगर  नीयत  साफ  नहीं
 है  तो  पच्चीस  परसेट  भी  बे  धार  है  श्राज
 आप  उसकी  घोषणा  +रेगे  और  साल  के
 अन्त  में  बतायेंगे  कि  कोर्ट  ले।  बाला  नहीं
 था,  हम  क्या  करते  q  इस  समाज  के  जो
 लग  है  जो  ले।  वाले है  सब गरीब  ,
 उनसे  कहा  से  क्रम  चल  प्राण्ण  और  बात
 खत्म  हो  जायेगी  ।  इस  आरते  नीयत  साफ

 होनी  चात्यि।  मै  जनता  पार्टी  फ  मेस्ब्ररह
 बौर  व  मारारजी  देसाई  मेरे  प्रधान  मनी
 3  I  जिनके  पक्ष  में  वह  नह्ते  है  उनके  क्ष  में
 मेरा  हाथ  उठता  है।  लेकिन  शक  इतनी
 ज्यादा  श्  गई  हे  मि  जैसा  हमारे  भाई
 वाह  रहे  थे  कि  i980  में  स्जिबोशन
 समाप्त  हो  हा  है  अ्ाप'  रिविव गन  बढ़ा
 सकेंगे  fy  नहीं,  कुछ  नहीं  कहा  जा  सकता

 है

 6  hrs.

 इस  सदन  में  जहा  हम  बैठे  7,  बगल
 में  राज्य  सभा  है,  अगर  यहा  पर  बैठ  कर

 हम  कोई  कानून  बनाये  और  वह  कानून
 बनाये  जो  स्वयं  यह  सदन  पूरा  न  करता  हो
 तो  क्या  दुसरे  लोग  उसको  मानेगे  ?  यहां
 आपकी  सर्विसेज  में  चतुर्थ  श्रेणी  में  जो

 झाड  देता  है,  बाहर  सडक  साफ  कर्ता  है,
 उनका  तो  कोटा  पूरा  कर  विया  है  क्योंकि

 पडित  जी  झाड  नहीं  लगायेगे,  पाखाना

 साफ़  नहों  करेंगे  ।  लेकिन  प्रथम  श्रेणी  में

 जीरो  t  शेहयूल्ड  कास्ट्स  और  शेड्यल्ड

 ट्राइब्स  के  कोटे  में  से  एक  भी  व्यक्तित  नहीं
 हैं  1  द्वितीय  श्रेणी  में  केवल  2  हैं,  भौर
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 तृतीय  श्रेणी  मे  5  है  |  संख्या  कुल  कितनी

 है,  1200  लोक  सभा  में  और  450

 राज्य  सभा  में  है  ।  इतने  कर्मचार"

 है.  झौर  उनमे  यह  सख्या  है।  जब

 श्राप  हो  जरो  है,  यह  सदनह  जरो  है
 तो  दूसरे  विभाग  वाले  क्या  सुनेंगे *  वकत्तई

 नहीं  सुनेगे  ।  इसलिए  झापके  माध्टम  से  मैं

 ग्रध्यक्ष,  लोक  सभा  और  सभापति,  राज्य

 सभा  से  निवेदन  करूँगा,  सेक्रेटर  साहब  से

 बहना  चाहगा  बि  आप  पहले  श्रगुवाई
 क  जिए  ।  अगर  शाप  नहीं  करेगे  तो  हम
 लोग  यहा  बेकार  भाषण  दे  रहे  है,  कोई

 सनने  वाला  नहीं  है  I  लोग  हृंमसे  कहेंगे
 कि  जहा  श्राप  बेठ  है,  हमारे  लिए  हुक्म-
 नामा  लाये  है  प्रापर  यहा  क्‍या  चन्ता  है?
 तो  हम  क्‍या  जवाब  दें,  आप  जवाब  दे

 द  जिए  ,  हम  वहां  जवाब  दे  |  श्र  *  अगर

 ाप  जबाब  नहीं  दे  सकते  है  तो  मैं  ब'ह्गा
 ग्रापषको  कोटा  पूरा  क्ना  चाह्यि  नहीं  तो

 काम  नहीं  नललने  वाला  है

 राजा  मेवाधो  में  भ  श्रारक्षण  का

 मामला  बत्रडा  गड़बड़  है  ।  उत्तर  प्रदेश  में

 इलेक्ट्रिसिट  बोर्ड  है  प्रभ  एवं  महीने  पोछे

 जूनियर  इर्जनियर्स  से  सहाथक  ड्जं  मियर्स

 और  +्हायक  इजीनियर्स  से  ऐशजेक्यटिव

 इंर्जनिगर्स  के  पदों  पर  पदोन्नति  हुई  ॥

 हमने  विभाग  में  जाकर  प्रछा,  कहते  लगे

 कि  इसमे  शेड्य ल्ड  बास्ट्स  और  ट्राइब्ज  का

 कोई  नहीं  है  1  मरत  जी  के  पास  पहुच  गये,
 मतर  जा  ने  कहा  कि  5  दिन  के  अन्दर

 रिपोर्ट  श्रार्नी  चाहिये,  वहा  के  सेक्रेटरी  भी

 वही  43  थे  मंत्री  जी  के  धर'र  उनसे  कृहा'
 गया'  कि  5  दिन  में  स्पोर्ट  झानी  चाहिये।
 श्ाज  एक  महीना  हो  गया  लेकिन  रिपोर्ट

 नहीं  पश्रार्थी  ।  दो  बार  टेलीफोन  किया,  मंत्री

 जी  गायब  है,  कोई  रिपोर्ट  नहीं  झायी  मैंने
 प्रधान  मंत्री  जी  से  भी  कहा  था,  गृह  राज्य

 मंत्री  जी बैठे  है,  प्राज  धारणा  लोगो  की  यह  है
 झौर  सरकारी  कमंचारियों  के  बारे  में  लोग

 399



 ‘391  23rd  &  24th  Reports

 [ar  a  जात  राड  ]

 कहते  हैं  कि  श्र!  तो  जमाना  ऐसा!  अापा  है
 कि  हमको  झाराम  बारना  है,  फेस  खद
 कपंत्रारी  कहने  है,  कोई  काम  नहीं  है  ।
 डपफवर  में  फाइल  श्ाती  है,  फिर  लौट  कर

 85  दिन  कद  फाइल  झा  जाती  है  t
 आपका  माई  नाति,  राति,  काई  कानून,  कोई
 योजन  जो  भी  जाती  है  उप  पर  कई  आम

 नही  हाता  ।  था  तो  भ्राप  मते  से  नहीं
 कर  रहे  हैं,  या  meter  मन  साफ  नहीं  है,
 बौर  या  wine  निय्ंत्र)ण  नहीं  है  ।  दोनों
 आजा  में  आप  दोषी  होंगे  प्रगर  मन
 साफ  न  हो  तो  मत  साफ  कीजिये,  और
 अभर  नियंत्रग  न  कर  पाते  हा  तो
 निवंत्रण  काजिए  .  नहीं  तो  देश  में  आग

 लगी  है,  चाड  अलं!गढ़  हो,  चाहें  गोरखपुर
 की  ाप  हा  और  बाहें  छ  :-प्रछृत  की  दीवार
 किनी  श्स्नाल  में  बन  रहीं  हो  t  मैं  कहना

 चाहुगा  यह  तो  फर्जी  इठों  की  दीवार  है,
 नमी  भी  तोड़ी  जा  सकनी  है  1  मन  को

 द्वीवारें  ग्राप  सबतोइदीजिए  |  जब  तक  है

 नहीं  तोड़ेंगे  तब  तना पह  मानकर  चलिए
 हक  100  साल  पुराना  हरिजन  है  ।  00
 साल  पुराना  ह#रिजन  मर  गया  है,  का  में

 चला  गया  है  ।  गत्र  30  साल  का  जवान

 हॉरिजन  है,  उसने  30  साल  की  ग्राज|दी
 देव  नो  है,  प्र।।की  कार्यों  प्रणाली  देख  ली

 है,  कारनामे  arte  देख  लिए  हैं  |  श्राप

 सोचने  हैं  कि  वाकई  में  हरिजन  ने  साथ

 नहीं  दिया,  लेकिन  मैं  कहना  चाहुंगाकि  रह
 डा  प्रतनसन्द  हो  गया  है,  अक्लमन्द  इस
 मायने  में  कि  बह  जानता  था  आपका  सन

 साफ  नहीं  है।  इसीलिए  बढ  आपके  साथ

 सफाई  के  साथ  नहीं  झा  सका  |  आपने  भी

 यह  नहीं  पोच।  कि  यह  जो  40  फोसदी  ब्रापके

 साथ  श्राये  हैं,  हम  इतके  सामने  अपना  मन

 शीशे  जैसा  साफ  रख  दें।  भ्रगर  ऐ  सा  होता  तो

 400  फोनइ'  आपके  साथ  अते  t

 मैं  प्रधान  मंत्री  जी  से  प्रौर  फैबितेट

 से  कठता  चाहता  हूं  कि  आप  प्रथने  मत  को
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 साफ  कं.जिए।  जो  कुछ  करना  चाहते  हैं,
 वैसे  ही  कोजिए  जैसा  श्री  हेमवती  नन्दन

 बहुगुणा  ज॑!  ने  क्वा  है  t  यदि  शाप  चाहते
 है  कि  आपको  सरकार  स्थायी  रहे,  यदि

 चाहते  हैं  कि  हेशिजनों  को  हम  जीत  सकें,
 थाने  बालि  समय  में  फिर  हमारी  पार्टी

 शक्तिशाली  ग्रौर  मजबूत  हो  सके  तो  शाप

 सकाई  से  काम  कीजिए  ।  प्रगर  नहीं  तो
 बच्चा  सक्का  वाल!  बात  होगी  जैसे  बच्चा
 सकका  एक  दिन  आये  और  चले  गये।

 अगर  अप  कुछ  करता  चाहते  है  तो  कीजिये

 नहीं  तो  झ्रापभी  चले  गयेगे ।  मुझे  ऑ्ापने

 कोई  शिकायत  नही  कश्नी  है,  दूसरी  सरकार

 अ्ायेगं।  तो  उसके  सामने  रखगा  |

 पप्र्न्त  में  जो  मेरे  भाई  ने  लाउ-पभा

 प्रौर  र  ज्य  सत्र  में  आरक्षण  की  बात  कही
 थी,  मेरा  निवेदन  है  कि  उसे  भी  पूरा

 किया  जाना  चाहिये।

 श्री  to  Wo  गवई  (बुलडाता)
 मानतीय  सभापति  जी  सदन  में  जो  गाज

 बहुंध  चल  रही  है  शिडयल्ड  कस्टम  और

 शिड्यूड  ट्राइब्ज  की  रिपोर्ट  पर,  उसमें

 बहुत  से सदस्यों  के भग  लिया  तज  और

 अपने  अपे  जिचार,  जैसे  उनको  जंचे,  उसी

 तरह  से  उन्होंने  रखे  है  पीछे  हरिजन
 कमिश्नर  की  रिपोर्ट  पर  बहस  हुई  थी  और

 उसमें  मेवे भाग  लिवा  था  n  उसी  टाइम  मैंते

 बोला  था  कि  यह  नाटक  है,  ड्रामा  है,  जो

 कि  हर  वक्‍त  चलता  रहेगा  I  हर  वोन्दो

 साल  के  बाद  यह  ड्रामा  चलता  रहेगा,

 शिड्यूल्ड  कास्ट्स  के  बारे  में  रिपोर्ट  प्रायेगी

 और  बहम  के  बाद  रिपोर्ट  बस्ते  में  बांध  दी

 जाएगी  t  और  हार्ड  में  डाल  ह.  जारेग।  |

 इसके  सिवाय  शौर  कुछ  होने  वाला  नहीं  है  ।

 मैं  स्विसतिज  के  भ्रारक्षण  के  बारे  में

 नहीं  बं,लना  चाहता  हूं  ।  मैं  यह  कहना

 चाहता  हूं  कि  इस  देश  का  अखंडर्व  अगर

 कायम  रखना  है,  यहां  धर्म-भिरपेक्ष  राज्य
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 रखना  है,  यह!  जाति-विहीन  समाज  व्यवस्था
 रखनी  है  तो  जड  की  तरफ  जाना  होगा,
 कोई  ्च्छा  सील्यूशन  निकालना  होगा।
 वह  सौल्यूशन  यह  होगा  कि  श्रभी  देश  के

 हमारे  संमद-सदस्प  बड़ी-बडी  बाते  करते  है
 लेकिन  प्रमल  में  कितदा  लाते  है  |  इस  देश
 की  धर्म  शौर  नीति  दनो  सडी  हुई  है  ।

 लाखो  माल  से  बोलते  हे,  इस  धरती  पूरा

 रामराज्य  था  |  लेकिन  मै  कहना  चाहता

 हु  कि  रामराज्य  में  भी  हरिझ्नो  पर  श्रत्या-
 चार  होता  था  ।  राम  ने  भी  शम्बक  नामक

 एक  हरिजन  का  वध  किया  था,  उसको
 मार  दिया  था  ।  तो  हम  यहं  क्यो  कहे  वि
 यह  हेरिजन  का  मामला  अभी  जनता
 सरकार  जब  से  आई  तभी  से  चल  रहा

 है  या  कांग्रेस  सरकार  थी  तब  से  चल  रहा
 है.  ?  इस  देश  में  जब  से  मनुस्मृति  अाई
 झ्रौर  मनु  ने  इम  देश  का  सविधान  लिखा

 उसने  जातिनपाति  को  जन्म  दिया,  साम्प्र-

 दायिक्ता  को  जन्म  दिया  |  बाबा  साहब
 डा  प्रम्बेडकर  ने  मन्‌स्मृति  को  श्रंगार
 लगा  दिप्रा  और  वह  नये  स्मृतिकार  हो
 गये  ।  इस  देश  का  सविधान  उन्होंने  बनाया
 जिस  व्यक्ति  ने  मनुस्मृति  का  श्रग्नि-सस्कार

 किया  वहीं  इस  देश  के  स्मृतिकार  हो  गये,

 उन्होंने  नया  संविधान  इस  देश  ष्ा  लिखा
 झौर  उममे  जो  निदेशक  सिद्धान्त  लिखें
 उसके  अनुसार  इस  देश  की  राजनीति  चली।
 लेकिन  मैं  यह  कहता  चाहता  हू  कि  हमारे
 मोरार  जी  हो  या  धनिक  लान  महल  हो,  या

 हम  लोग  हो  या  कोई  भी  लोग  हो,  हम
 यहा  सदन  मे  शाये  है,  बहुत  से  लोगो  ने

 हमको  यहा  चुन  कर  भेज!  है  लेकिन  इस
 देश  की  समदीय  लोक-प्रणाली  को  जीवित

 रखने  के  लिए,  इस  देश  को  प्रखंड  बनाए

 रखने  के  लिए,  इसको  मजबूत  बनाने  के

 लिए  क्‍या  हम  सच्छे  दिल  से  काम  कर

 रहे  है  ?  क्‍या  कोई  ब्राह्मण  मेरी  लड़की  के

 साथ  शादी  करने  के  लिए  तैयार  है  ?  प्रगर

 कोई  है  तो  प्रपनी  छाती  पर  हाथ  ठोंक  कर  बोले
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 कि  मै  तैथार  हू  ।काई  है  ब्राह्मण  इस  सदन  में
 जो  मेरी  सडकी  के  साथ  मे  शादी  करने  के

 लिए  तैयार  है  ?  शगर  कोई  है  तो  तैवार

 हो  जाये  ।  लेकिन  नहीं,  वह  शादी  नहीं
 करेगा  |  चह  उसके  साथ  में  व्यकिचार
 जरूर  करेगा,  लेक्नि  उसके  साथ  में  शादी

 नहीं  व  क्गा  “कोई  हरिजन  क।  लड़  का  दत्तक
 में  नही  लेगा  ।  कोई  यह  नहीं  कह्ेगा  कि
 में  बडा  महात्मा  ह,  मैं  बडा  गराधीवादी  हूं,
 मैं  इ  सको  लेता  हू,  अतर  गाधी  ने  तो  ज्लरि-
 जनों  का  सत्यानाश  कर  दिया,  हरिजन  नाम

 लगा  दिया  ।  जरा  सुन  लीजिए,  झपने
 सविधान  मे  हरिजन  नाम  वही  नही  है  ॥#

 यह  हरिजन  नाम  गांधी  ने  दिया  और  हरि-
 जन  को  पूरा  कक्‍्लक्ति  क्या  कि  जब  तक

 हरिजन  इस  दन्या  में  जिन्दा  हे  तब  तक'  वह
 बलक्षित  है,  तब  तक  उसके  ऊपर  भ्रत्याचार

 होते  रहेंगे,  तब  तक  उसको  पीसा  जाएगा,
 तब  तक  उसका  सर्वनाश  किया  जाएगा ॥
 मेरे  एक  भाई  ने  कहा  कि  हरिजन  नामकरण

 जो  गाधी  जी  ने  किया  है  उसको  समाप्त  कर

 देना  चाहिए।  उस  के  लिए  मै  उनको  धन्यवाद

 देता  हु  कि  उनके  मुख  से  ऐसे  शब्द  निक ले
 जो  मुझे  जचे  कि  हरिजन  नाम  समाप्त  कर

 देना  चाहिए  ।  किसी  को  भी  हरिजन  नहीं

 कहन  चाहिए  और  जितने  हरिजन  सदस्य  हैँ

 उन्हें  किसी  की  चमचागिरी  नहीं  करनीः

 चाहिए  t  हरिजनो  मे  भी  बहुत  से  चगचे  है  #

 वे  समझते  है  कि  चमचागिरी  नहीं  करेगे  तो

 चुनकर  कैसे  प्रायेगे  a  ag  समझते  है  कि

 हम  मंडल  साहब  के  साथ  रहेंगे,  उनकी  दुम

 पकड़  कर  रहेगे  तो  हमे  टिकट  मिल  जायगए

 झौर  हम  चुन  कर  श्र  जाएगे।  तो  हरिजन
 सदस्य  जितने  हैं  उन  से  मैं  कहना  चाहता  हूँ
 मैं  तो  हरिजन  कहना  बडे  शर्म  की  बात

 समझता  हूं।  हरिजन  शब्द  कहते  दीः

 मेरे  प्नन्त  करण  का  श्रग्निकुड  बन  जाता  है,

 हू,.दय  में  जो  अमृत  है  वह  सूख  जाता  है  सिर

 फटने  लगता  है  भौर  मन  तलवार  की  धार

 जैसा  तेज  और  प्राक्तामक  हो  जाता  है  क्योफि-

 हम  भी  इंसान  है,  हमारा  भी  वही  खून  है,
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 हमारे  भी  वही  दांत  हैं,  वही  हाथ  हैं  जो  तुम्हारे
 हैं  ।  हरिजन  के  कोई  सींग  या  दुम  तो  है
 नहीं  ।  ऐसा  तो  है  नहीं  कि  हमारा  खून  सफेद

 है  शरीर  बाकी  का  लाल  है  |  हम  सारे  इसी
 धरती  के  रहने  वाले  हैं  I  इसी  मिट्टी  में  पले  हैं,
 इसी  में  बढ़े  हैं  सौर  हमारी  हजारों  सालों  की

 हड्डियां  इसी  घरती  में  हैं  7  तो

 हमारे  साथ  में  यह  भेदभाव  क्‍यों  है  ?  हमें
 क्यों  दूसरों  से  प्रलग  समझते  हैं।  आप  तो

 हरिजनों  का  आरक्षण  बढ़ाने  की  बात  करते

 हैं,  मैं  तो  कहता  हुं  कि  यह  श्रारक्षण  बन्द  होता
 आहिए  t  fest  को  तो  यह  मांग  करनी

 चाहिए  कि  हमें  प्रारक्षण  नहीं  चाहिए,  हमें
 अलग  राष्ट्र  चाहिए,  हम  इस  देश  के  अ्रलग

 डकड़ें  करना  चाहते  है,  इस  देश  को  प्रलग

 बांटना  चाहते  हैं  झौर  हरिजनों  के  लिए
 अलग  एक  दलित  स्थान  का  निर्माण  करना

 चाहते  हैं।  भीख  मांगने  का  धंधा  बन्द  करना

 चाहिए  ।  भीख  मांगने  से  यह  कुछ  देते

 वाले  नहीं  हैं।  में  कहता  हूं  जब  तक  हरिजन
 चांति  के  लिए  नहों  उठेंगे  तबतक  हरिजनों
 को  दुनिया  में  न्‍्थाय  नहीं  मिलेगा  और  हरिजत
 नाम  भी  नहीं  मिटेगा  |  इसलिए  मैं  सुझाव
 देना  चाहत  हूं  और  बताना  चाहता  हुं  कि  इस

 देश  की  धर्म  नीति  ने  देश  का  अधःपतन  कर

 दिया  है।  जनता  सरकार  का  हमने  बढ़ा

 स्वागत  किया,  बड़ा  साथ  दिया  लेकिन  साम्प्र-

 दायिक  बौर  शभ्रसमाजिक  तत्वों  को  जनता

 सरकार  शाने  के  बाद  बढ़ा  बल  मिला,  देश

 में  साम्प्रदायिक  दंगे  बढ़  गए  ।  देश  में  भयंकर

 दंगे  हुए।  मराठवाड़ा  का  दंगा  हुभा  जहां
 गरीब  हरिजतों  की  जानें  ली  गई  और  उनके

 लाखों  घर  जला  विए  गए  ।  इस  वेश  के  निर्माता

 डा०  श्रम्वेदकर  की  मृति  तोड़ी  गई।  झागरा

 में  बहुत  बड़ा  हरिजन  काण्ड  ह्  वहां
 चर  वे  बाबा  साहब  भ्रस्वेककर  का  जन्म  दिन

 मता  रहे  iy  |  इस  तरह  के  रोज़  अत्याचार

 होते  हैं।  मराठवाड़ा  में  हरिजनों  को  पना  भा

 नहीं  मिलशा  है|  हरिजन  घड़े  लेकर  सबर्णों
 के  शे  प्र  जाते  हैं  '्रौर  दूर  जड़े  रहते  हैं
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 कोई  हदय  वाला  श्ाता  है  तो  दूर  से  उनके

 घड़े  में  पाती  डाल  देता  है।  यहू  इस  देंश
 के  लिए  बड़ी  लज्जा  नझौर  कलंक  की  बात  है
 कि  झाज  भी  इस  देश  में  इनसानों  को  पशुभों
 की  तरह  से  समझा  जाता  है,  उनको  दूर  से
 पानी  दिया  जाता  है  t  महाराष्ट्र  क ेचीफ  मिनि-
 स्टर  के  सामने  मैंने  भौर  शंगारे  जी  ने  मराठ-

 बाड़ा  की  यह  हालत  बयान  की  |  सराठवाड़ा
 में  परिस्थिति  यह  है  कि  जिन  सबणों
 ने  हरिजनों  के  घर  जलाए  उनके  ऊपर  पुलि'प
 ने  क्ूठे  मुकदमे  भरे  जिससे  सारे  लोग  छूट
 गए,  किसी  एक  को  भी  पनिशमेन्ट  नहीं  हो

 रहा  है।  सारे  मृजरिम  छूट  रहे  हैं  वें  लोग

 फिर  से  श्राजाद  हो  गए  ।  वे  समझते  हैं  कि

 सरकार  हमारी  हैं--चाहे  इन्दिरा  गांध।  की

 सरकार  हो  चाहे  जनता  सरकार  हो  1
 वे  समझते  हैं  हमारा  कछ  नहीं  होता  है,
 राज  हमारा  है,  हरिजनों  को  मारो,  पीटो

 चाहे  घर  जला  दो  ।  वें  समझते  हैं  i0-5

 हरिजन  मारना  कोई  बड़ी  बात  नहीं  हैं  ।

 विनोबा  जी  महान  सन्त  हैं,  मोरारजणी  भाई
 भी  उनको  मानते  हैं।  विनोबाजी  ते  गोहत्या
 बन्द  करने  के  लिए  फास्ट  किया,  झामरण

 अनशन  किया  |  अनशन  करने  के  दो  दिन  में

 हैं!  सारे  देश  में  खलबली  मच  गई  |  इस  सदन

 में  भी  यह  सवाल  उठाया  गया  ।  गाय  हिन्दू
 धर्म  की  मां  है,  गाय  इनसान  की  मां  है  ।  मैं  ने

 कहा  भाई,  फिर  भैंस  पर  श्रत्याचार  क्‍यों

 करते  हो,  भैंस  भी  तो  दूध  देती  है,  वह  भी

 तो  कोई  न  कोई  चाची  या  मौसी  होनी  चाहिए  |

 गाय  को  मां  बोलते  हो  तो  भैंस  भी  दूध  देती

 है,  उसको  भी  मौसी  बोलों  |  कोई  एम  पी
 बोला  कि  प्रगले  जन्म  में  तुमको  भैंस  का  ज॑  वन

 मिलेगा  |  मैं  तो  भ्रगले  जन्म  की  बात  ही  नहीं
 मानता  -  तो  विनोबा  जी  कौ  समझाने

 के  लिए  यहां  से  सारे  एम  पीज्ध  का  डेलीगेशन

 गया  t  मैं  कहता  हूं  गाय  के  लिए  विनोत्रा
 जी  झनशन  कर  सकते  हैं  लेकिन  इस  देश  में

 लाखों  हरिजनों  का  खून  बहता  हैं  क्या  इसके

 लिए  भी  कभी  बोले  कि  हरिजन  के  खून  का

 एक  बुंद  भी  जमीन पर  पड़ेगा  तो  मैं  खुर  अपने
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 को  जला  दूंगा  ?  क्‍या  कभी  भी  ऐसा  बोले

 हैं?  तो  इस  देश  का  लाभ  महात्मा  गांधी

 के  विचारों  पर  चलने  से  नहीं  होगा  बल्कि
 डा०  अम्बेदकर  के  विचारों  पर  चलने  से  लाभ

 होगा  ।  गांधी  जी  के  विचार  महान  नहीं  है,
 डा०  भ्रम्बेदकर  के  विचार  महान  हैं।  गांधी

 जी  के  विचारों  पर.  चलेंगे  तो  वेसे  ही  पश्चिम

 ढाई  से  सौ  वर्ष  पीछे  चल  रहे  हैं,  500  साल  शर

 पॉंछे  हो  जायेंगे।  यहां  पर  तो  मंत्र।  श्रेष्ठ

 हैं,  1: 3  श्रेष्ठ  नहीं  है।  श्ाज  की  दुनिया  में
 यंत्र  हो  श्रेष्ठ  है,  इनसान  के  लिए  यंत्र  एक
 बड  देत  हैं  ।

 हमारे  पिछले  गृह  मंत्री  जो  और  भ्राज  के
 वित्त  मंत्री  ग्रामों  का विकास  करना  चाहते  हैं--

 कहने  हैं  कि  झ्राटा  अपने  हाथ  से  पीसना  चाहिये,
 यन्त्र  पर  नहीं  ले  जाना  चाहिये,  च्चक्की
 में  डाल  कर  हाथ  से  पीसना  चाहिए।
 झप  सोचिए--एक  हाथ  की  चक्‍की  कितने

 टन  अनाज  पोस  सकती  हैं  ?  बह  कहते

 हैं  कि  कपड़ा  हाथ  से  बुनता  चाहिये,
 मिलों  को  बन्द  कर  दो,  हाथ  की  बनी

 लंगोटी  पहनना  शुरू  कर  दो,  सुट  पहनना
 छोड  दो।  यह  जो  गांधी  की  बात  है,
 झाज  के  यन्त्र  के  मुंग  में  यह  काम  में

 शाने  बाली  बात  नहीं  है।  हमें  इस  देश
 में  सच्चे  मन  से  छुम्माछूत  को  मिटाना

 है-वरता  कल  इस  के  बड़े  विपरोत
 परिणाम  होने  वाले  हैं।  झाज  [देश
 बड़ी  संक्रमण  अवस्था  में  पदार्पण  कर  रहा
 है  1  श्राप  यहां  बैठे  रह  कर  बात  करते

 हैं-लेकिन  मुन्ने  सामान्य  पश्रादमियों  से

 मिल  कर  बात  करने  का  अवसर  मिलता

 है,  उन  का  दिल  क्‍या  कहता  tt  जानता

 हूं  -  हमारे  देश  में  आज  साम्प्रदायिक
 तनाव  बढ़ता  जा  रहा  है।  मैं  आर०

 एस०  एस०  की  -  टीका-टिप्पणी  नहीं
 करता  चाहता,  लेकिन  लोग  कहते  है
 कि  जब  से  जनता  पार्टी  श्राई  है,  तब

 लै घ्रार०  एस०  एस०  को  फंटिलाइजर
 मिल  गया  है,  दबा  मिल  गई  हैं,  ते  बहुत
 सगड़े  हो  गये  हैं।  चड़ी  पहुन  कर,  लाठी

 for  SC  &  ST  (M0tn,)

 लेकर  मैदान  में  कूद  रहें  हैं।  संब  के  जो

 सरमंध  चालक--देवरस  जो  हैं--मैंने  दिल्‍ली
 में  उन  के  भाषण  को  सुना  था।  उन्होंने
 कहा  था--हम  जो  हिन्दू  संगठन  को  बात

 करते  है--इस  में  क्‍या  बुरी  बात  करते

 है  |  हम  इस  देश  को  हिन्दू  राष्ट्र  रबना

 चाहते  है।  क्या  प्रब  तक  यह  हिन्दू.  राष्ट्र
 नहों  था--कया  इस  को  अ्रव  कुछ  और  बनाने
 का  जशरत  हैं।  श्रगर  आप  हिन्दू  राष्ट्रवनाना
 चाहने  है  तो  बाकी  लोगों  का  क्‍या  होगा  ?

 इस  देश  में  i7-:8  परसेन्ट  बौद्ध  हैं--
 बे  खाली  रिजर्वेशन  के  लिये  अपने  को

 हरिजन  लिखते  हैं,  लेकिन  दिल  से  बौद्ध

 हैं,  क्योंकि  डा०  अम्बेदकर  ने  ध्रादेश  दिया

 था  कि  बौद्ध  धर्म  को  स्वीकार  करो--

 इस  लिये  वे  बौद्ध  बन  गये  थे--उन  का

 क्‍या  होगा  ?  जो  हरिजेन  हैं-जे  दिल
 से  हरिजन  नहीं  हैं,  रिजर्वेशन  का  फायदा

 लेने  के  लिये  अपने  को  हरिजन  लिखते

 हैं,  लेकिन  दिल  से  डा०  अम्बेदकर  को

 मानते  हैं।  कोई  भी  हरिजन  दिल  से

 कभी  भी  डा०  अम्बेदकर  के  खिलाफ

 नहीं  जा  सक्ता--पहा  पर  हम  चाहे

 कुछ  भी  बोलते  रहें।  येरिपोर्टे  तो  हमेशा

 यहां  पर  श्राती  रहेंगी,  बहस  का  यह
 नाटक  चलता  रहेगा,  मिनिस्टर  नोट्स
 लेते  जायेंगे,  कौत  क्‍या  बोलता  है
 सब  लिखते  जायेगे--लेकित  इन  सब  बातों

 सै  कोई  फायदा  होने  वाला  नहीं  हैं।

 इस  लिए  मैं  कहता  हुं--दैव रस  जैसे

 लोग  जो  कहते  है  कि  हम  हिन्दू  का  संगठन

 बनायेंगे--तो  इस  देश  में  जो  बौद्ध

 है,  ईसाई  है,  मुसलमान  है--तया  वे  इस

 देश  के  नहीं  हैं,  कहीं  बाहर  से  झ्रांये  थे  ?

 वे  भी  इसी  देश  के  हैं,  वे  भी  तुम्हारे
 जैसे  इस  देश  के  हक़दार  है  और  तुम्हारे

 कहने  से  या  धामिक  बिल  लाने  से  इस
 देश  को  समस्या  हल  होने  वालो  नहीं  है

 यहू  उसी  समय  हल  होगी  जब  गांधी

 युग  में  जो  इस  को  हरिजन  का  ताम  दिया

 गया  है--उस  को  समाप्त  किया
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 श्री  डी०  रज  गवई]
 जायेगा  '  हम  एक  दूसरे के  गले  मिल

 जायं,  ब्राह्मण  की  लड़की  शेड्यूल्ड,
 कास्ट  में  झौर  शेड्यूल्ड  कास्ट  कौ  लड़की

 आहमण  के  घर  में  जाये  जब  हम  ऐसा

 व्यवहार  करेंगे  तब  कछ  परिवर्तन  ञ्

 सकता  है,  वरना  यह  छूझाछूत  मिटने-

 वाली  नहीं  है।

 श्र
 मै  अपने  गाव  में  जाता  हुं--श्रपनी

 कांस्टीचूएन्सी  की  बात  कहता  हुं--मेरे  लिये

 वहां  कप-सौसर  में  चाय  श्राती  है,  लेकिन
 मेरे  साथ  जो  शेड्यूल  कास्ट  का  भाई

 बैठा  होता  है,  उस  के  लिये  कटोरी  में
 चाय  प्राती  है,  उन  के  लिये  कप-  सौसर

 में  चाय  नहीं  झ्ाती ।  मैं  जब  उस  का

 विरोध  करता  हूं  ौर  कहता  हूँ  कि  ऐसा
 क्यो  हो  रहा  है  ?  तब  कहते  है  कि  तुम  तो

 चले  जञाभोंगे,  हमारे  लिये  क्‍यों  झगड़ा
 डालते  हो  ।  उस  को  कप-ससर  में  चाय

 देने  से  झगड़ा  पडता  है।  इस  फर्क  को

 खत्म  करता  होगा  -प्रगर  श्राप  इस  देश

 का  भला  चाहते  है।  झगर  इस  देश  को

 ग्रखण्ड  रखना  चाहते  हो  तो  यह  हिन्दू
 संगठन  की  बात  इस  देश  को  अखण्ड

 नहीं  रख  सकक्‍ती।  लाखों  जवान  हमारी
 सीमाझो  पर  लडते  है,  हमारे  रक्षा  राज्य

 मंती  जी  यहां  बैठे  हैं  वे  जानते  है,  श्रौर
 अपने  खून  को  बहा  कर  देश  की  रक्षा

 करते  है।  खाली  लाठी  ले  कर  चट्टी  पहन
 कर  देश  की  रक्षा  होने  वाली  नहीं  है  ।
 देश  की  रक्षा  करने  के  लिये  हमारे  पास

 फौज  है  भौर  वह  देश  की  रक्षा  कर  रही
 है।  इसलिए  हिन्दू  राष्ट्र  हों  और  एक

 हिन्ब  संगठन  बना  कर  देश  की  रक्षा
 करने  की  बात  करना  सही  नहीं  है।
 इस  से  जातिपात  को  बढ़ावा  मिलेगा
 और  साम्प्रदायिक  दंगे  भड़केंगे  भौर  इस
 देश  का  सर्वनाश  हो  जायेगा।  इसलिए
 इस  पर  कन्ट्रोल  होना  चाहिए।  महू
 देश  सारे  लोगों  का  है,  ईसाईयों  का  यह

 au  पुद्धों  का  यह  देश  है,  हुरश्जिनों
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 का  यह  देश  है  भर  हिन्दुभों  का  यह
 देश  है  और  धर्मनिरपेक्षता  जो  यहां  की

 राज्य  व्यवस्था  है,  उस  को  कायम  रहना
 चाहिए  t

 इसलिए  मैं  और  ज्यादा  टाइम  ने
 लेते  हुए,  यह  कहना  चाहता  हूं  कि  अगर

 झस्पृश्यता  को  मिटाना  है,  तो  फिर

 ग्रापमी  व्यवहार  करो,  जितने  पालियामेट
 के  सदस्य  है,  वे  एक  दूसरे  के  समधी
 बने  और  .:7  झाटिकल  जो  हमारे
 संविधान  की  शेड्यूल्ड  कास्टस  के  बारे

 में  है,  उस  का  महेंनजर  रखते  हुए.
 वे  एक  दूसरे  के  गले  मिल  जाएं  और
 देश  से  जातपात  को  मिटा  दे।

 श्री  राम  विलास  पासवान  (हर्ज  पर)
 सभापति  महोदय,  झभी  जो  शेडयूल्ड
 कारट्स  झ्र  शेडयूरड  ट्राइब्स  कमिश्तर
 की  रिपोट  पर  बहस  चल  रही  है,  उस
 के  बारे  में  मैं  यह  कहना  चाहता  हु  कि

 हम  लोगों  ने  सब  से  बड़ी  मांग  यह  की
 थो  कि  जब  भी  कश्मिनर  की  रिपं्ट  पर

 बहस  की  जाए,  तो  उस  के  साथ  में  एक्शन
 टेकन  रिपोर्ट  भी  सम्मिलित  रहे  बयाकि
 सिर्फ  रिपोर्ट  ही  पेश  कर  दी  जाएगी  शौर
 उस  पर  सरकार  की  शोर  से  जो  का्य-

 बाही  की  गई  है,  वह  सम्मिलित  नही
 की  जाएगी,  तो  फिर  जंसा  कि  हमारे
 साथिया  ने  कहा  कि  उस  का  कोई  उपयोग

 नही  हो  पाएगा  बौर  कभी  प्रयोग  नही
 होंगा  t

 कमिश्नर  की  रिपोर्ट  को  भ्रगर  आप  देख

 तो  यह  पाएँगे  कि  जिन  समस्याश्रों  की  उस

 में  चर्चा की  गई  है  भ्रौरजों  उस  के  लिए

 उन्होंने  सिफारिशे  की  हैं,  मैं  समझता  हूं
 कि  काफी  मेहनत  कर  के  उन्होंने  रिपोर्ट  को
 रखा  है  भौर  जितना  हम  लोग  यहां  बोल  |
 है,  भाषण  दे  रहे  है,  करीब  करीब  शसी
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 चीजें  उस  में  मौजूद  है|  सब  से  बड़ी

 बात  यह  है  कि  हंस  लोगों  को  बुलवाने

 की  बजाए  भ्रच्छा  यह  होता  कि  सरकार

 के  द्वारा  एक  एक  प्वाइन्ट  पर  झ्भी  तक

 क्या  किया  गया  है,  कमिश्नर  ने  जो

 रिपोर्ट  पेश  की  है,  उस  पर  सरकार  ने  क्‍या

 एक्शन  लिया  है,  यह  सरकार  यहा  बता

 देती  ।

 ग्रनयूचित  जातिये,  के  सम्बन्ध  में

 हमारे  साथी  श्री  गवई  जी  बोल  रहे  थे

 कि  छुम्नाछुत  बन्द  होना  चाहिए  ।  हम  का

 ऐसा  लगता  है  कि  उसमे  ग्राप  का  भी

 कसूर  है  ।  जो  गगा  राम  श्रस्पताल  है,

 वहा  मैं  आज  गया  था,  तो  हमारे  पत्चकार

 पूछ  रहे  थे  कि  क्‍या  हल्ला  कर  रहे  थे,

 क्या  मामला  था,  क्‍या  अछूत  की  बात  है  ?

 मैं  आप  को  बतलाता  ह  कि  गगा  राम

 ग्रस्पताल  एक  प्राइवेट  भ्रस्पताल  है,  जो

 टरूस्टीशिप  के  भ्रन्दर  चल  रहा  है  ।  खमरी

 श्रध्यक्ष  भूतपुर्व  न्‍्थायाधीश  श्री  एस०  एस०

 साकरी  है।  श्राप  समझिये  कि  सन्‌  976

 में  एक  दीवार  खीच  दी  गई  और  कह

 दिया  गया  कि  यह  श्रछूत  दीवार  है,

 श्रनटयेबिल  बौल  है  ।  क्‍या  कहा  कि  ये

 |  जो  प्रनुसूचित  जातियो  के  लड़के  है,

 ये  जो  छोटी  जातियो  के  लडके  है,  ये

 जो  छोटे  कर्मचारियों  के  लडके  है,  ये  भ्रफ-

 सरों  के  लड़कों  के  नजदीक  जाते  है,  तो

 उन  का  संस्कार  खराब  होता  है,  इसलिए

 दोनों  को  झलग  किया  जाए  ।  इमजेन्सी

 के  दौरान,  उस  समय  इमजेस्सी  थी,  जब

 लोगों  ने  थाने  में  कुछ  नहीं  कहा  शीर

 for  SC  &  ST  (Moen,)

 डर  के  मारे  मुकदमा  नहीं  चलाया  क्योंकि

 अगर  कुछ  बोलते  तो  जेल  में  बन्द  कर

 दिये  जाते  -  जब  इमजेंन्सी  खत्म  हुई
 शौर  जतता  पाटी  की  सरकार  बनी,

 तो  उन  लोग  ने  दर्जनं  बार  प्रधान

 मंत्री  जी  को,  गृह  मती  जी  को  लिखा

 और  तमाम  जगहों  पर  लोगों  को  अप्रोच

 किया  लेकिन  उस  का  स्जिल्ट  अराज  तक

 कुछ  नहीं  निकला  और  सब  से  दुखद
 विषय  यह  है  कि  वहा  हरिजन  औरतों

 की  पीटा  गया  और  बाल  पवाड  कर  उन

 को  खीचा  गया  और  शब  4  शेष्टयूल्ड

 कीास्ट्स  के  कमंचारी  35  दिनों  से  श्रामरण

 अनशन  कर  रहे  है  श्रौर  मैं  श्राप  से  यह

 कहता  हू  कि  यदि  श्राज  रात  तक  सरकार

 "3  हस्तक्षेप  नहीं  किया  तो  हो

 सकता  है  कि  कल  हम  को  दुखद

 न्यूज  सुननी  पड़े,  उस  के  लिए  हमे  तंयार

 रहना  चाहिए  |  कही  कल  तक  उन  की

 मृत्य  न  हो  जाए  और  हमारे  साथी  सही

 बात  कहते  है  कि  झगर  सरकार!  सत

 अनशन  करता  है,  तो  उस  के  लिए  दिल्‍ली

 शौर  पूरी  राजधानी  मे  खलबली  मच  जाती

 है  दो  दिनां  के  अन्दर  ही  और  यहा  पर

 चार  श्रनुसूचित  जातियों  के  आदमी  35

 दिनो  से  अतशत  पर  है,  दिल्‍ली  प्रशासन

 के  तीचे,  भारत  सरकार  के  नीचे  लेकिन

 उस  पर  कही  कोई  चर्चा  नहीं  है।

 इसलिए  &  सर्वप्रथम  अपने  माननीय  गृह

 मत्री  जी  से  कहूंगा  कि  वे  दिल्ली  एड-

 मिस्ट्रिंशन  से  इस  बारे  में  बात  करें  क्योंकि:
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 यह  अनुसूचित  जातियों  का  मामला  है

 और  केन्द्रीय.  सरकार  के  प्रन्तगंत  ची

 यह  स्रामला  शा  जाता  है।  श्राप

 निश्चित  रूप  से  निदेश  दें  और

 उनके  झनगन  को  समाप्त  करा  दें  ।  उनकी

 जो  मांगें  हैं  वे  हमारे  लोगों  के  जासन  की

 देन  नहीं  हैं,  वे  एमर्जसी  के  शासन  की  देत

 है  ।  कम  से  कम  इस  पुण्य  काम  को  शाप

 जरूर  करें  ।

 सभापति  जी  हमारे  न्यायालयों  में

 अनुसूचित  जाति  और  जनजाति  के

 लोगों  को  क्‍या  हालत  हैं  ।  इस  सम्बन्ध  में

 मैँ  श्री  एस०  एम०  सीकरी  का  जानेनूझ  कर

 नाम  लेना  चाहता  हैँ  ।  झापको  यह

 जानकर  ताज्जब  होगा  कि  हमारे  पुरे  देश

 में  उच्च  सथ, पालयों  में  352  न्यायाधीश  है

 जौर  उन  352  न्यायाधीशों  में  4  अनुसूचित

 जाति  के  हैं  अनुमृचित  जनजाति  काएक

 भी  नहीं  है  ।  यह  बात  अनुसूचित  जाति

 ग्रोर  जतजाति  के  कमिश्नर  को  रिपोर्ट  में

 भी  कही  गयी  है  ।

 कमिएनर  ने  अपती  रिपोर्ट  में  यह  भी

 कहा  है  कि  "जहां  तक  कुल  मिला  कर

 जिला  न्यायाधीशों  का  संबंध  है,  ख़द  के

 साथ  यह  उल्लेख  करना  पड़ता  है  कि  जब

 इस  कार्यालय  ने  इम  संबंध  में  प्रत्येक

 राज्य  से  सूचता  मांगी  तो  केवल  74

 राज्यो/संघ  राज्य  क्षेत्रों  ने  भ्रपेक्षित  सूचना

 दी  अर  उससे  पता  चलता  है  कि  उनमें

 अनुसूचित  जाति  का  केवल  एक  ही  जिला

 न्यायाध्रीश  है  Y

 MAY  4,  979  of  Commissioner  404
 for  SC  &  ST  (Motn,)

 सभापति  महोदय,  यह  तो  हुई  रयाया-

 लयों  की  बात  |  हम  लोगं  को  कभी

 कभी  बुनियादी  सवाल  पर  जाना  पड़ता  है।

 गांवों  में  मारपट  हो  जाती  है  या  कुछ

 श्रौर  हो  जाता  है  -  हम  लोग  तो  कोट  में

 बले  जाते  हैं  लेकिन  जो  गांव  के  गरीब

 लोग  है  उनको  तो  न्यायालय  में  जाने  पर

 भी  न्याय  नहीं  मिलता  |  सभापति  जी,  यह

 बात  मैं  अपने  मन  से  नहीं  कहता  हूं

 यह  कमिश्नर  की  रिपोर्ट  हैं  ।  इस  में

 कमिश्तर  ने  कहा  है--तमिलन'डु  की

 घटना  के  मम्वन्ध  में ।

 “यहां  तमिलनाड़  के  एक  मामले  का

 उल्लेख  फरना  संगत  होगा  ।  जहां  कुछ
 बप  पहले  अनुसूचित  जातियों  पर  बेलची

 को  ददताक  घटना  से  भी  आकार  और

 प्रकार  में  लगभग  चार  गना  अधिक

 अत्याचार  किये  गये  थे  t  श्रनुसूचित

 जातियों  के  लगभग  42  सदस्य  जिनमें

 20  बच्चे  भी  थे,  जिन्दा  जला  दिए  गए  ।

 प्रत्याचारों  के  शिकार  व्यक्ति  भूमिहीत

 श्रमिक  थे  ।  मामला  मद्रास  उच्च  न्याया-

 लय  के  समक्ष  आया  झौर  प्रपराधी  व्यक्ति

 बरी  कर  दिए  गए  t  उक्त  न्यायालय  का

 निर्णण  इस  प्रकार  है--

 “इस  के  झलाषा,  यहू  तथ्य  कुछ
 झ्राश्वय॑जनक  सा  प्रतीत  होता  है  कि  इस

 मामले  से  सम्बद्ध  सभी  23  अपराधी

 मिरासदार  हों  t  इनमें  से  प्रध्िकांश

 लोग  घनी  हैं  भौर  वे  बहुत  बड़े  भू-केत्र
 के  मालिक  हैं  ।  साक्ष्य  यह  है  कि  पहले
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 अपराधी  के  पास  श्रपती  कार  है,  मिरास-
 दार  वामपंथी  कम्यूनिस्टों  से  प्रतिशोध
 लेने  के  लिए  कितने  भी  बेचेन  हो,  यह
 विश्वास  करना  कठित  मालूम  पड़ता  है  कि
 वे  स्वयं  घटनास्थल  पर  जाकर  बिना
 झपने  नौकरों  की  सहायता  लिए  घरों  में
 श्ाग  लगा  दी  हो  भूखे  शौर  हताश
 श्रमिकों  का  अपेक्षा  व्यापक  निहित  स्वार्थों
 वाले  धनी  लोगों  द्वारा  अ्रपनी  सुरक्षा  के

 लिए  श्रधिक  ध्यान  देने  की  आशा  की  जा
 सकती  है  ।  ऐसी  झाणा  की  जा  सकती  है  कि
 मिरासदारों  ने  श्रपने  को  झाह  में  रखा

 हो  और  अपने  भाड़े  के  दलालों  को  इन

 कई  श्रपराधों  को  करने  के  लिए  भेज
 दिया  हो  ।  जिन्हें  भ्रभ्ियोजन  के  अनुसार
 मिरासदारों  ने  स्वयं  सीधे  घटनास्थल  पर
 श्मा  कर  किया  है  nw

 निर्णय  में  शागे  कहा  गया  है  :

 विद्यमान  सक्न-न्यायाधीश  ने  जो  निष्कर्प
 निकाला  है,  हम  उनके  इस  निष्कर्ष  से

 सहमत  हैं  कि  इन  निर्दोष  व्यक्तियों  की

 हत्या  का  कारण  उपद्रवी  भीड़  का

 सामान्य  उद्देश्य  नहीं  था 1

 शन्त  में  उच्च  न्यायालय  इस  निष्कर्ष
 पर  पहुंचा  :

 हमारी  राय  में  25  दिसम्बर;
 i968  की  रात  को  हुई  दर्दनाक  घटना

 के  लिए  हमलावरों  को  दोषी  ठहूराना
 चाहिए  किन्तु  खेद  है  कि  साक्ष्य  के  झ्राधार

 पर  हम  किसी  को  भ्रपराधी  करार  दे  कर
 उसे  दंड  देने  की  स्थिति  में  नहीं  हैं  ।

 हमले  ्रनाज  से  छिलका  लग  करने  का

 भरसक  प्रयत्न  किया  है  शौर  साक्ष्य  का

 भूल्यांकक  करने  संबंधी  सामान्य  मानकों
 से  विच्वलित  हए  बिता  कुछ  भ्रपराधियों

 के  दोष  को  सिद्ध  करने  का  प्रयास  किया

 है।  जलेकिम  झमियोजन  साक्ष्य  में  प्रन्तनिहित'

 23rd  &  24th  Reports  VAISAKHA  24,  90l  (SAKA)  of  Commissioner  406
 for  SC  &  ST  (Motn.)

 कमजोरियां  हमें  उन  व्यक्तियों  को

 सिद्धदोष  ठहराने  से  रोकती  हैं  जो

 संभवत:  निर्दोष  हैं
 7

 सभापति  जी  42-42  हरिजनों  की

 हत्या  की  जाती  है  जिनमें  20  बच्चे  भी

 शामिल  थे,  लेकिन  जब  वह  मामला

 न्यायालय  में  जाता  है  तो  त्यायालय  कया

 कहता  है  कि  इनकी  हत्या  करने  वाले  सब

 के  सब  निर्दोष  हैं  ।  यह  सब  कमिश्नर

 की  रिपोर्ट  में  है  |  आप  इसे  पढ़िये  t

 इस  में  झागे  कहा  है  t  न्यायाधीश  श्री

 डी०  Wo  देसाई  ने  स्पष्ट  रूप  से  कहा

 है---

 “एक  सामाजिक  संस्था  के  नाते  कानून

 का  यह  उत्तरदायित्व  है  कि  परिवर्तन

 व्यवस्थित  हो  ।  संप्रयोजन  लक्ष्य  चन्मूख

 व्यवस्था  के  रूप  में  कानून  का  श्रर्थ  लेता

 आवश्यक  है  ”

 बागें  चल  कर  उन्होंने  कहा  है--

 “जिनके  पास  कानून  का  उल्लंघन

 करने  पर  दंड  देने  की  शक्ति  है,  लेकिन

 वे  लोग  जिन्हें  कानून  लागू  करने  और

 दंड  देने  का  भार  सौंपा  गया  है  वे

 स्वयं  उस  वर्ग  के  होते  हैं  जो  वर्ग  पूर्वाग्रह

 से  प्रभावित  रहते  हैं  शौर  थे  उस  वर्ग

 के  नहीं  होते  जिन  के  लिए  कानून  बनाया

 जाता  है,  इसीलिए  वे  कानून  को  पूरी

 शक्ति  से  लागू  करके  सच्चा  परिवत्तैन

 लाने  के  लिए  उत्साहित  नहीं  होते  ।

 इसके  विपरीत  अनुभव  यह  बतलाता  है

 कि  कानून  का  कार्यास्वयन  एसे  भनमने  ढंग  से

 किया  जाता  हैं  कि  उन  लोगों  का  कासून



 407  23rd  &  24th  Reports

 प्श्रों  राम  विलाम  पासवान]

 में  विश्वास  समाप्त  हो  जाता  है  जिन
 के  लाभ  के  लिए  यह  बनाया  गया  है  v

 इस  प्रकार  से  कमिशन  ने  स्पष्ट

 रूप  से  कहा  हैं  कि  संविधान  की  कोई
 धारा  बाधक  नहीं  है  उच्च  न्यायालय  या

 जिला  न्यायालय  में  'रिजवेशन  देने  के

 रास्ते  में  ।  मैं  झ्रापकों  बता  चुका  हूं
 कि  352  उच्च  न्यायालयों  के  न्यायाधीश

 हैं  जिन  में  से  मात्र  चार  ही  इन  जातियों

 के  हैं  a  सरकार  को  हिम्मत  और  बहादुरी
 के  साथ  पश्ागे  आना  चाहिये  और  रिजर्वेशन

 बहां  लागू.  करना  चाहिये  कनफ्रंटेशन

 की  स्थिति  श्राए  भी  तो  उसका  उसको

 मुकाबला  करना  चाहिये  ।  सरकार  को

 कहना  चाहिये  कि  न्यायपालिका  में  चाहे
 जिला  जज  हो,  उच्च  न्‍्यायलय  का  मामला

 हो  यह  सुप्रीम  कोर्ट  का  मामला  हो
 न्यायाधीशों  की  नियुक्ति  में  अनुसूचित
 जातियों  और  पअनुसूचित  जन  जातियों  के

 लोगों  को  हम  विशेष  ग्रवसर  देंगे,  उन  के

 लिए  रिजर्वेशन  करेंगे  |

 झाश्चर्य  की  बात  है  कि  माननीय

 न्यायाधीश  कुछ  कहते  हैं  भौर  हमारा  जो

 विधि  मंत्रालय  हैं,  जो  हम  लोगों  का

 भ्रादमी  है,  जिस  को  यहां  पर  हमारे
 पक्ष  में  बात  कहनी  चाहिये  वह  कुछ

 दूसरी  ही  बात  कहता  हैं  और  हमारे
 विरुद्ध  बात  कहता  है  |  गोली,  बीस

 कदम,  कदम,  तीस  कदम  j

 मुख्य  न्यायाधीशों  के  विचार  हैं

 मुख्य:  योग्यता  के  आधार  पर  ही
 विचार  करना  है  और  केवल  पूर्ण  निरपेक्ष

 मूल्यांकन  को  ही  मान्यता  दी  जानी  है  t

 कोई  कठोर  नियम  नहीं  बनाए  जा  सकते

 हूँ  1

 MAY  14,  979  of  Commissioner  408
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 इससे  बागे  बढ़  कर  विधि  मंत्रालय

 ते  भ्पना  विचार  पेश  कर  दिया  है
 कि  कोई  रिजर्वेशन  नहीं  हो  सकता  है  ।

 कूमिश्दरर  साहब  कहते  हैं  कि  कोई

 संवैधानिक  बाधा  नहीं  है  जिस  के

 चलते  इसको  रोका  जा  सकता  हो
 लेकिन  शाप  कहते  है  यह  नहीं  हो
 सकता  है

 कमिशन  ने  प्रपनी  रिपोर्ट  में  आरक्षण
 के  विषय  में  जो  कहा  है  और  नो

 श्रांकड़े  दिए  हैं  वे  भी  मैं  प्रापके  सामने
 रखना  चाहता  हुं  ।  ये  प्रथम  और  द्वितीय
 श्रेणी  के  बारे  में  मैं  रख  रहा  हूं  1

 प्रथम  श्रेणी  में  झनुसूचित  जातियों  का

 3.46  है  शौर  द्वितीय  मे  5.4  हैं
 जबकि  जन  जातियों  का  0.  68  और

 0.74  है  अर्थात्‌  एक  प्रतिशत  भी

 नहीं  है।  जहां  तक  सार्वजनिक  क्षेत्र  का

 सम्बन्ध  है  वहां  प्रथभ  श्रेणी  में  यह
 i.68  प्रतिशत  गौर  द्वितीय  में  0.  36

 प्रतिशत  है  अनुसूचित  जातियों  श्रौर  3.79

 प्रतिशत  भौर  54  प्रतिशत  ही  जन-

 जातियों  का  है  ।  इन  ओआरक्षणों  को

 पूरा  करने  की  श्रावश्यकता  है।

 जहां  तक  प्राइवेट  संस्थानों  में  'रिजें-

 शत  का  सम्बन्ध  है  कमिशन  ने  स्पष्ट

 रूप  से  कहा  है  कि  इस  पर  कोई  रोक

 नहीं  है  ।  एक  बार  जब  बैठक  शभ्रायोजित

 हुई  थी  उस  बैठक  में  भी  यह  कहा  गया

 था  कि  झगर  प्राइवेट  फर्मों  या  फैक्ट्रियों
 बाले  रिजर्वेशन  नहीं  वेते  हैं  तो  उनको

 सरकार  द्वारा  वी  जाने  वाली  सुविधायें
 बन्द  कर  दी  जानी  चाहिये  ।  एक  बार

 उनको  बन्द  कर  दिया  गया  तो  श्याटो-

 मैटिक्ली  थे  बाध्य  हो  जाएंगे  रिजर्वेशन

 देने  के  लिए  ।  रिपोर्ट  में  कहा  गया  है:

 प्राइवेट  उद्योग  को  लाइसेंस  जारी,
 वित्तीय  सहायता  मंजूरी,  भ्रौद्योगिक  स्थल



 आवंटित  भौर  श्र्न्य  सुविधायें  प्रदान  करते

 समय  उन  पर  हू  शर्स  की  जाएगी  कि

 वें  भ्रपनी  नौकरियों  में  अनुसूचित  जातियों/

 अनुसूचित  जनजातियों  के  सदस्यों  को  उचित

 प्रतिनिधित्व  देने  सम्बन्धी  सरकारी  नीति

 को  प्रनिवार्य  रूप  से  मानें  ।  यदि  प्राइवेट

 सैक्टर  के  प्रतिष्ठान  सामाजिक  शौर

 ग्राथिक  असमानताओों  को  मिटाने  सम्बन्धी

 लक्ष्य  प्राप्ति  में  सरकार  के  उत्तरदायित्वों

 में  हाथ  बंटाने  में  रुचि  नहीं  रखते  हैं  तो

 उन्हें  सरकार  से  सहायता  शौर  लाभ  देने

 के  लिए  नहीं  कहना  चाहिये  ।

 सभापति  महोदय  :  शब  झ्राप  समाप्त

 करें  ,  वरह  मिनट  हो  गए  हैं  t

 श्री  राम  विलास  पासवान  :  प्रभी  तो

 मैंने  शुरु  ही  किया  है  |  श्रभी  तक  तो  पांच

 सात  मिनट  ही  हुए  होंगे  ।

 शैड्यूल्ड  कास्ट्स  और  ट्राइब्ज  के  लिए

 अवसरों  की  बात  की  जाती  है।  लेकिन

 नियुक्ति  के  समय  भी'  उनके  प्रति  धांधली  बरती

 जाती  है  ।  इस  पर  रोक  लगनी  चाहिए  |

 मैंने  दो तीन  बिल  मूव  किए  हैं,  प्राइवेट  मैम्बर

 बिल  मैंने  एक  में  कहा  है  कि  इनको  मिलने

 बाली  सुविधा  अगले  सीस  बरस  तक---

 जारी  रखी  जानी  चाहिए  ।  दूसरे  मैंने  यह

 भी  कहां  है  कि  एक  राज्य  में  तो  एक  जाति

 अनुसूचित  जाति  में  हैं  7  लेकिन  दूसरे  में

 पझनुसूचित  जाति  की  सूची  में  नहीं  है,  यह  नहीं

 होता  जाहिए।  वहां  भी  उसको  प्रन्‌यूचित

 जाति  में  शामिल  किया  जाना  चाहिए  t

 बिहार  में  पासवान  उस  श्रेणी  में  भ्राता  है,  उत्तर

 प्रदेश  में  पासी  है,  कहीं  कहीं  धोबी  है।  एक
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 स्टेट  में  शेड्यूलड  कास्ट  की  श्रेणी  में  है  दूसरी

 जगह  नहीं  है,  दिल्‍ली  में  नहीं  है।  तो  आप

 उसको  रोजगार  नहीं  दे  पाते  हैं।  जब  कोई

 आदमी  विहार  से  नौकरी  के  लिए  झाता  है

 तो  यहां  आने  के  बाद  उसका  सोशल  ,  इकोना-

 मिकल  स्टेटस  बहुत  ऊपर  उठ  जाता  है,  श्राप

 कहते  है  कि  शेड्यूल्ड  कास्ट  की  श्रेणी  में  नहीं

 है।  इसलिए  मैं  कहना  चाहता  हूं  कि  श्गर

 किसी  एक  स्टेट  में  जो  अनुसूचित  जाति  के

 श्रेणी  में  हो  तो  दूसरी  जगह  भी  उसको  उसी

 श्रेणी  में  रखिए  |

 कमिएनर  नें  भ्रपनी  रिपोर्ट  में  कहा  है  कि

 प्रमाण-पत्र  मिलने  में  बहुत  दिक्कत  होती  है  t

 तीस  हजारी  में  अफसर  बैठे  है,  श्राज  ऐप्लाई

 करें  तो  दो  साल  बाद  उसको  प्रमाण-पत्र  मिलता

 है  A  जेगइन  ग्रादर्मियों  के  लिए  इतनों  दिक्कत

 है  |  लेकिन  दूसरी  तरफ  £ 1  हाल  है  वह  मैंने

 प्रापकों  लिख  कर  भेजा  I  मैंने  सवा  सौ  लड़कों

 के  बारे  मे  जो  पटना  के  मेडिकल  कालेजेज

 में  पढ़  रहे  हैं  जाली  प्रमाण-पत्र  ले  कर  उनके

 बारे  में  लिखा  था  लेकिन  ग्रभी  तक  उनके

 खिलाफ  कोई  कार्यवाही  नहीं  की  गई  ।  लदे

 बह  लोग  वहां  धमकी  देते  हैं।  इसलिए  जो

 जाली  प्रमाण-पत्र  का  मामला  है  वह  जहां  कहीं

 भी  हो  उसकी  जांच  होती  चाहिए  और  सख्त

 कार्यवाही  करनी  चाहिए  |

 कहा  जाता  है  कि  हम  जीवन  के  हर  क्षेत्र

 में  झनुसूचित  जातियों  का  विकास  चाहते  हैं  1

 लेकिन  वस्तु  स्थिति  क्‍या  है  ।  बैंकों  का  जब

 नेशनेलाइजेंशन  हुमा  तो  बड़ा  हंगामा  हुआ  ।

 लेकित  जो  श्रनुसूचित  जाति  के  लोग  थे  उनको
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 दो  पैसा  उन  बैंकों  से ऋण  नहीं  मिल।  ।  जो

 भ्रनुसूुचित  जाति  और  जनजाति  के  गरीब

 लोग  हैं  श्रापकों  पहले  उनको  ऋण  देना

 चाहिए  |  आप  उन  से  सेकक्‍्योरिटी  मांगते  है,

 जमानत  मांगते  है,  तो  वह  बेचारें  कहा  से  दें  ।

 जिसके  पाम  खाते  को  श्रन्न  नहीं,  पहनते  को

 कपडा  नही,  रहने  को  घर  नहीं  वह  कहा  से

 जमानतदार  लायेग।  ?  मेरा  निवेदन  है  कि  जो

 उनका  शारीरिक  श्रम  है  जों  साल  में  5,000

 रु०  बैठता  है  चह  उनकी  जमानत  मानी  जाय

 उसके  झाधार  ९  २  कण  दीजिये  तब  के  छ  उनको

 लाभ  मिल  सकेगा  q  प्रन्यथा  गरीब  को  कोई

 सुविधा  नहीं  मिल  गयी  1

 श्री  ज्वाला  प्रवाद  कुरान  (घाटमपुर)
 ममातति  जी,  मेरा  व्यवस्था  दि  प्रश्न  है  ।

 ग्रयोजीशन  में  दे  व  तो  जिए  कि  गे  इयहट  कार्ट स
 और  ट्राइवस  हे  लिये  कितना  उदासीन  है  ।

 सभापति  महोदय  :  एप  दिन  तो  आपकी

 बैच  में  एक  भी  भ्रादमी  नहीं  था,  सिवाए  मंत्री

 के  |  इसलिये  यह  कोई  व्यवस्था  का  प्रश्न  नहीं

 हैँ  1

 शनी  राम  विलास  पासवान  जो  भी

 झ्नुतृचित  जाति  का  भ्रफसर  है  प्रगर  वह
 धोडा  सा  भ  बढ़ता  है,  मंडल  जी  को  मालूम  है,
 झगर  थोड़ा  मा  भी  भ्रच्छा  काम  करते  है  तो

 उसक,  स०  शार  खराब  कर  द  जात  है।

 हुमारे  यहां  श्री  विभाम  प्रमाद  है,  और  बहुत
 से  लोग  है  ।  तो  श्ापकों  किस  भ्रफमर  को  दंड

 देना  हो  तो  ग्राप  ससपेंड  कर  द  जिये  |  लेकिन

 खामख्वाह  श्राप  उसको  नचा  रहे  हे  ताकि

 प्रोमोशन  ने  पा  सके  ।  जब  प्रथोशन  का  समय

 अायेगा  तो  स०  झारण०  खराब  कर  देंगे  ।

 इसलिए  झापकी  मे.यत  साफ  नहीं  है  t  कोई
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 ऐसा  विभाग  नहीं  है  जिसमे  प्रनुयूचित  जाति
 झौर  जनजाति  के  योग्य  लोग  उपलब्ध  न  हो
 सकते  हों  ।  लेकिन  प्रापक,  नीयत  साफ  नहीं  है।
 शाप  प्रत्येक  विभाग  में  सैल  बनाइये,  प्रधान

 मंत्र)  का  विभाग  ऐटामिक  ऐनर्जी  है  उसमें
 सेल  बना  द  जिये  और  उसके  लिये  प्रलग  से
 कालेज  से  हू  विद्याधियों  को  चुन  ल  जिये
 और  उनको  शुरू  से  ह।  नर्स  कजिये।
 श्राप  देखेंगे  कि  पाच  साल  में  कोई  भ  क्षेत्र

 ऐसा  नहीं  बचेगा  च हेज  निथर  हो,  डाक्टर्र।

 हो,  या  और  कोई  टेक्नोलाजिकल  क्षेत्र  हो,
 जिसमें  अनुतचित  जाति  और  जनजाति  के
 योग्प  आादन'  ने  मिलें।  सब  जगह  वह
 हो  जायेगा,  लेकिति  सबसे  बडा  बात

 यह  है  कि  प्राप  उसके  निप  कुछ  +  जिय।
 विदेश  सेवा  और  श््थं  सेवा  में  मै  देख  रहा  था,
 लेकिन  वह  बिल्कुल  उस  मामले  में  नगण्ध  है  ।
 इसलिये  मैं  कहना  चाहता  के,  वि  जब  तब
 ग्रापको  नियत  साफ  नहीं  हुँग/  जब  तब  श्राप

 प्रनुमुलित  जाति  बौर  पनभुचित  जत-जाति  के
 लिये  पलंग  मिनिस्ट्र  का  व्यवस्था  नहीं  ह: उ  पते
 है  ओर  वह  भी  पावरफुल  मिनिस्टर  नहीं
 बनाते  #  तब  तक  इस  मामले  में  कुछ  नही  हो
 सकेगा  ।

 बिहार  में  कल्याण  विभाग  है  शौर  उसके
 मंत्री  भी  हरिजन  ही  हूँ,  लेकित  उसको  कावर

 कुछ  नहीं  है  |  इसलिये  मेरा  निवेदन  है  कि

 झप  झलग  मिनिस्ट्रं।  को  व्यवस्था  कौजिये
 अऔर  पावरफुल  लोगो  को  मिनिस्ट्री  का

 ग्रधिकार  द॑  जिये  ।

 अनुमू,चत  जाति  अर  अन सुचित  झाइिम

 जति  के  कमिश्तर  हैं  भ्रपती  कमजोरी  को

 नहीं  बताया  है  लेकिन  उसने  संकेत  किय  है  कि
 कमीशन  'ो  हना  जब  उया  है,  उसको  एक
 कमरे  में  बन्द  कर  दिया  है  कि  वह  ठीक  हंग

 से  प्रपता  फंक्शन  नहीं  कर  पा  रहा है  1 झाप
 भविष्य  में  इसको  भी  देखिये  |

 इन  शब्दों  के साथ  मैं  प्रपनी  बात  समाष्त

 करता  हू,
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 श्री  शिव  न।रायण  सरस निया  (फरोल
 बाग)  :  सभापति  महोदय,  गत  बहस  मे  मैंने

 यहां  कहा  था  कि  इतने  दिनों  से  इतनी-इसनी
 बेर  में  हमारी  रिपोर्ट  पर  बहस  क्यों  होती  है,
 समय  पर  क्‍यों  नहीं  होती

 शब  भी  3  साल  की  इकट्ठी  1: पौरो  पर

 बहस  हो  रही  है  यह  भी  एक  एक  वर्ष  की  तथा

 दूसरी  रिपोर्ट  2  साल  की  है  जो  कि  श्राज  से
 साल  भर  पहले  प्रस्तुत  की  जा  चुकी  थी,  लेकित

 उस  पर  बहस  साल  भर  बाढ़  हो  रही  है  ।

 इस  कारण  से  रिपोर्ट  मे  जो  हमारी  सिफारिश

 होती  है,  या  जो  कुछ  इसके  मद्दे  होते  है,
 उनका  परपज  डिफीट  हो  जाता  है  1

 इसके  साथ  ही  मश्े  एक  और  प्राश्चर्य  है
 कि  .947  में  जो  हमारे  लिये  प्रतिशत  निश्चित
 किया  गया  था  इस  श्रात्रादी  के  ग्राधार  पर

 1 5 प्रलिगत  और  7  प्रतिणत  शडूयूल्ड  बास्ट्स
 और  शेड्यूल्स  ट्राइव्ज  के  लिये  रिजर्वेशन  दिया

 गया  था,  श्ाज  32  साल  के  बाद  भी  आवादी

 हमारी  बही  की  चड़  रखी  जा  रही  है  जब  कि  जो

 सब्ण  जाति  के  या  उच्च  जाति  के  लोग  है,
 उनके  2  बच्चे  होंगे  है  और  शेड्यूल्ड  कास्ट्स
 के  8,  i0  बच्चे  होते  है।  उनका  प्रतिशत

 बढ़ता  ही  नही  n  समझ  में  नही  श्रा  रहा
 कि  क्‍या  हो  रहा  है  ?  मैं ममझता  हू  कि  इसके
 पीछे  कोई  नकोई  इस  तरह  की  साजिश  है  कि

 जिससे  उनके  पूरे  ध्राकड़े  नहीं  दिये  जाते  है
 जिसके  कारण  से  जो  पूरे  झधिकार  उनको

 मिलने  चाहिये,  वह  नहीं  मिलते  है  ।

 हमने  प्रधान  मंत्री  जी  को  चण्डीगढ़  के

 सम्मेलन  में  पास  कर  के  सभी  प्रकार  के  प्रस्ताव

 बनाकर  दिये  |  उसमें  सभी  प्रकार  के  हमारे
 संसदों  न ेभिलकर  एक  कन्सैसस  कर  के  कुछ  इस
 प्रकार  के  निर्णय  लिये  थे  और  उनसे  उम्मीद  की

 जाती  थी  कि  इस  पर  सरकार  कदम  उठायेगी,
 लेकिन  भ्रभी  तक  सरकार  की  तरफ  से  कोई

 उतर  प्राप्त  नहीं  हुआ  है  कि  उस  पर  क्या  कर

 रहे  हैं।
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 यहां  पर  हमारे  संसदुू-सदस्यों  ने  विभिन्न
 प्रकार  से  रिजवेंशन  के  आकड़े  प्रस्तुत  किये  हैं  ।
 मैं  उनमें  नहीं  जाना  चाहता,  लेकिन  उसके
 साध-साथ  कहना  चाहता  हु  कि  30  साल  में
 इस  तरह  का  वातावरण  बताया  जा  रहा  है
 कि  उनके  रिजर्वेशन  को  समाप्त  करने  के  लिये

 जगह-जगह  संघ  बना  दिये  गये  है।  एक
 साजिश  खडी  हो  गई  है  ।

 यह  भी  कहा  जा  रहा  है  ।  कि  जातियों
 के  नाम  में  जो  सर्क्षण  की  बात  है,  उसको

 झ्राथिक  दुष्ट  से  गरीबी  की  दृष्टि  से  उस  तरफ

 मोड  दिया  जाये  अ्रथा,  जो  कुछ  बनाया  गया

 था,  उसमे  कुछ  दिया  नहीं  गया  और  उसको  भी

 बदलकर,  हिफीट  कर  के  दूसरी  परिकल्पना

 कर  के  उसको  समाप्त  करने  की  साजिश  चल

 रही  है  ।  उसमे  सरकार  के  साथ  न्यायालय  भी

 साक्ीदार  बन  रहे  है  ।  इसके  कारण  स्थिति  इस

 प्रकार  की  बन  चुकी  है  जिससे  हमे  लगता  है
 कि  हमा?  प्रति  उद्धार  के  लिये जो

 oe  कार  ने

 झाज  तक  'घोपषणाए  की  है  और  इस  तरह  की

 बाते  की  है  चेह  केवल  धोखा  मात्र  है  t

 are  विकता  में  उमानदारी  के  साथ  ग्रव  त  *  कुछ

 नही  किया  है  t

 ares  लेबर  के  अन्दर  सारे  देश  मे  गरीब

 लोग  काम  करते  है  शेड्यूल्ड  कास्ट  और

 शेड्यूल्ड  ट्राइब्ज  के  सब  लोग  उस में है  |  बहू

 बाडेड  लेबर  वहा  से  तो  दूर  किया  गया  लेकिन

 हमे  तो  यह  दिखार्ग  देता  है  कि  जितने  राजनैतिक

 दल  है  और  जितनी  यह  पालियामेंट  है,  इसके

 अन्दर  ग्रनुसूचित  जाति  भर  धनुमूचित  जन-

 जाति  के  लोगों  को  बाडेड  लेबर  की  तरह

 से  माना  जाता  है  भौर  उन  के  साथ  उसी  तरह

 का  व्यवहार  किया  जाता  है।  उन  को  उचित

 स्थान  देने  की  कोशिश  नहीं  की  जाती  है  जौर

 झगर  कोई  भ्रपनी  कोशिश  से,  भ्रपनी  शक्ति  से

 भ्रागें  बढ़ने  की  कोशिश  करता  है  कि  तो
 इसके

 प्रति  दुर्भावना  पैदा  की  जाती  है,  उसे  पीछे

 डालने  की  कोशिश  की  जाती  है।  उन  को

 स्वयं  खड़े  नही  होने  दिया  जाता  ।  सारी  राजनीति
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 में  इस  तरह  का  चक्र  चल  रहा  है।  ये  तने

 भी  लोग,  एम०  एल०  ए०,  एम  पी०  बनते

 हैं  उन  का  एक्सप्लायटेशन  सारे  राजनैतिक

 दल  जनता  करते  हैं  श्रौर  वह  बाकी  जनता  का

 करते  है।  यह  एक  विंग  चक्र  बन  गया  है,
 इस  को  कब  तोड़ा  जातगा  और  कब  इस  पर
 विचार  किया  जायगा  ?

 आज  अन्त्योदय  की  बात  बहुत  जोर  में

 सरकार  की  तरफ  से  उठाई  जाती  है  और  वह
 किया  जा  रहा  है,  अच्छा  कार्यक्रम  है।  लेकिन

 अनुसूचित  जाति  और  श्रनुसूचित  जनजाति

 में  भ्रन्त  मे  यदि  कोई  आता  है  तो  वह  सफाई

 कर्मचारी  झाता  है,  जो  सफाई  करता  है,  धला

 उठाता  है,  वह  उस  में  श्राता है  प्रा  वह  एक
 स्पेशल  किस्म  का  काम  करता  है,  उस  काम

 को  दूसरा  झादमी  नही  करता  है  ।  तो  जब  वह

 एक  खास  प्रकार  का  काम  करता  है  तो  उसके

 लिए  एक  खास  प्रकार  का  वे  तन  क्यों  नहीं  दिया

 जाता  ?  जित  तरह  से  टकनिकल  आदमियों  के

 लिए  विशेष  प्रकार  का  वेतन  होता  है  क्योंकि

 बहू  काम  दूसरे  नहीं  कर  सकते,  इसी  तरह
 उनको  भी  जो  काम  वह  करते  है  उनकी  भ्राधिक

 स्थिति  ठीक  हो  सके  ।  जितने  भी  नगर  लिगम

 ओर  सिविल  ऐेडमिनिस्ट्रेनन  है  उनके  लिए
 डायरेक्टिव  जाना  चाहिए  कि  इन  के  रहते
 के  लिए  मकान  बना  कर  दिया  जाय  और  इन  के

 लिए  उचित  व्यवस्था  की  जाय  ।  लेकिन
 पिछले  तीस  साल  से  उन  के  साथ  वही  बर्त्ताव

 कर  रहे  है,  उनको  चतुर्थ  श्रेणी  में  रखा  जाता

 है,  उन  की  समाजिक  स्थिति  को  सुधारने  की

 कही  कोशिश  नहीं  की  जाती  है,  वे  अपने
 बच्चों  को  पढ़ा  लिखा  नहीं  सकते  क्योंकि  वे

 स्वयं  जाकर  सफाई  करते  है  तो  झपने  बच्चे,
 अपनी  लड़की  और  प्रपनी  बहु  सब  को  सफाई
 के  काम  में  लगा  देते  ह ैतव  उसका  गुजर  हीता  है  ।

 अगर  इसी  तरह  की  स्थिति  बनी  रही  तो  इल
 का  उद्धार  किस  तरह  होगा  ?
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 दूसरा  भसला  मैं  उठाना  चाहता  हूं  कि

 दूसरा  जो  गन्दा  काम  कहा  जाता  था  वहू  था  टैनिंग

 का  काम  खाल  निकालना  भौर  खाल  को

 रंगना  t  अनुसूचित  जाति  का  बहुत  बड़ा  वर्ग

 उस  काम  को  करता  था  |  श्राज  स्थिति  यह्  है
 कि  उन  का  गला  ह. -  दिया  गया  है,  उन  को

 कोई  सरक्षण  नहीं  दिया  गया  है  ।  महात्मा
 गांधी  ने  बुनकरों  को  सरक्षण  दिया  लेकिन

 बूनकरों  को  जितनी  सहायता  मिलती  है
 उस  में  उन  का  एक्सप्लायटेशन  होता  है।
 ब्र  व  में  दूसरे  उस  पैसे  को  खा  जाते  है,  यहां
 पर  चू  कि  दूसरा  समाज  तीच  से  खा  सकता  था

 इसलिए  उसको  सब  तरह  की  सुविधा  दी  लेकिन

 चमडे  के  काम  और  चर्मकार  के  काम  के  लिए
 कोई  सुविधा  नहीं  दी  ।  नतीजा  यह  है  कि  झाज

 दनि  का  काम  उन  के  हाथ  से  बिलकुल  निकल

 गया।  यह  चमड़े  का  काम  ऐसा  काम  है  कि  जो

 उसे  शुरू  करता  है,  जब  वह  तैयार  होता  है
 तब  तक  उस  में  पचासों  ऐसे  मौके  आते  है  जिसमें

 वह  पूरी  तरह  बरबाद  हो  जाता  है,  कई  कई

 परिवार  उसमे  बरबाद  हो  गये  है  ।  आज  तक

 उन  के  संरक्षण  के  लिए  कुछ  नही  किया  गया  q

 तो  जो  श्रन्त  के  लोग  है,  जो  चर्म कार  और  सफाई

 करने  वाले  है,  उन  के  लिए  आज  तक  आप  ने

 कोई  विचार  नही  किया  तो  फिर  यह  किस  तरह
 की  व्यवस्था  चल  रही  है  ?  किस  तरह  से  श्राप

 समाज  को  ऊपर  उठाना  चाहते  हैं  ?

 यहा  पर  हमारे  साथियों  ने  शौर  इस
 के  पहले  भी  बहुतसे  लोगों  ने  अपने  लिए
 अलग  मं  वालय  की  मांग  की  हैं  श्रौर

 न्‍्यायालय  की  मांग  की  है  कि  स्पेशल  कोर्ट्स

 बनाए  जाने  चाहिए,  साथ-स/थ  यह  भी  मांग

 की  है  कि  ध्रागामी  तीस  सार,  के  लिए  हमारा
 रिजर्वेशम  बढ़ाना  चाहिए  ।  मैं  इसके  साथ-
 साथ  पब्लिक  प्रंडरटेकिंग्स  की  बात  रखना

 चाहता  हूं  -  दो  तीन  म्रंड रठे  किग्स  का  हवाला
 दिया  गया  ।  प्रभी  हमारे  मित्र  बहुगुणा  जी

 के  बारे  में ग्ौर  उन  के  विभाग  इंडियन  प्रायल'

 का  बड़ा  भारी  गृंजान  कर  रहे  थे  ।  उन्होंने



 ary  2rd  &  Mth  Reports  VAISAKHA  @,  903  (SAKA)  of  Commissioner  4i8

 78  में  रिजवेशत  घोषित  कियां  -  लेकिन
 रिपोर्ट  77  से  दे  रहे  है।  igc  साइट  में  दे
 दिया  है  जब  कि  कहीं  कोई  ए  साइट  में  नहीं
 दिया  है  ।  जिस  दिन  से  रिजर्वेशन  ह्भा  है  मैं
 च््स  दिन  से  कम्पती  के  ऐडवर्टा इंज  मेंद्स  देखता

 हूँ ।  वहां  पर  कम्पती  का  रुपया  सूख  गया  ।

 U  साइट  के  एडवर्टीज़मेंट  जिसमें  श्राते  थे  उसमें
 रिजवेशन  नही  था।  और  भी  जो  एडवर्टीज़मेन्ट
 श्ाते  है  वहू  बी  या  सी  साइट  के  श्रात्ते  हैं
 इस  तरह  से  फटिलाज़र  की  एजेंसीज  दी
 जायेंगी  ।  भाप  देखेंगे  कि  हेडिग  तो  यह  दी

 हुई  है  लेकिन  उसमे  कस्टेस्ट  यह  है  कि  भ्रभी  तक
 प्रोसीजर  तय  किया  जा  रहा  है।  इसलिए
 यह  जो  रिपार्ट  है  बहु  भी  हमारे  साथ  एव  धोखा

 है।  हेडिग्ज  तो  इस  तरह  की  होती  है  लेकिन

 कन्टेन्ट्स  कुछ  शौर  ही  होते  है।  इस  तरह  से

 यह  जो  पूरा  पुलिदा  है,  लिखा  है  यह  24वीं
 रिपोर्ट  है  लेकिन  पहल।  रिपोर्ट  में  भी

 वही  मुद्दे  है।  मैं  एक  मंत्री  जी
 से  मिलने  गया  था,  रिजर्वेशन
 पर  बात  हो  रह।  थी,  मैं  ने  कहा  देखते  हैं  कब
 तक  संरक्षण  पूरा  होता  है,  उन्होंने  कहा  भ्रापको
 किसने  इन्तज्ार  में  रखा  है,  मैं  ने  कहा  हजारों
 साल  से  इन्तजार  में  हैं  प्रौर  जिनका  इन्तजार

 दढ  गया  ये  या  तो  मुसलमान  हो  गए  या  ईसाई

 हो  भए  ।  हम  चाहते  है  कि  इन्तजार  के  बने'

 रहते  इसको  पूरा  किया  जाएं  t  भगर॑  पूरा
 नही  हु्ा  इन्तजार  टूट  गया  तो  उस  दिन  कुछ
 झौ  हो  सकता  है।  हममे  सब्र  के  साथ,  भ्रादर

 के  साथ  इन्तनार  किया  है  वरना  हम  भी  कुछ
 कर  गुजरते  |  हम  हिन्दू  हैं  इसलिए  कुछ  नहीं
 कर  रहे  हैं।  लेकित  इसके  लिए  प्रापकों  भी
 सोचना  होगा  झौर  हमारे  से  पहले  जाग  कर

 सोचना  चाहिए  वरना  यहां  कोई  नहीं  रहेगा।

 जहां  तक  भूमि  सुधार  को  बात  है,  इसमें
 इतना  प्रपंथ  है,  इतता  शोर  है  लेकित  उसको

 लागू  नहीं  किया  जा  रहा  है  ।  अनुसूचित  जाति

 कै  लोगों  को  जो  भूमि  प्रावंदटित  की  जाती  है

 बह  ऐसी  भूमि  दोतो  है  कि  थे  बेचारे  प्रपने  घर

 के  जेबर,  मकान,  बेन  भेचकर
 उसको'  बमाते

 रहते  हैधीरे  जब  कश्त  करने  लायक  वह  मीन
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 बनती  है  तलब  था  तो  ख्सकी  काप्त  काट  ली
 जाती  है  या  जमीन  पर  ही  कब्जा  कर  लिया

 जाता  है।  उसके  बाद  सरकार  की  तरफ
 से  निर्णय  होता  हैं  कि  यह  जर्म  ल  जा  रही  है,

 तुम  को  दूसरी  जमं।न  द।  जाएंगे  ।  दिल्‍लो'  के

 ही  एक  गांव  का  मामला  है,  वर्हा  पर  अनुसूचित
 राशि  के  लोगों  को  प्द्टा  दिया  गया  था  ?

 उस  पर  वे  काश्त  कर  रहे  थे  लेकिन
 शब  सरकार  ने  उस  पर  एक  नाला  निकालने
 का  फैसला  कर  लिया  है।  उन्होंने  फर्माद

 की  कि  हमरी  ज़मीन  बचाई  जाए  लेकिन
 सरकार  श्  गई  है,  कहती  है  नाला  यही  से

 निवलेगा  |  मैंने  डिप्टी  कमिश्नर  से  बात  की,

 उन्होंने  कहा  कि  यह  भूमि  ऐसे  लोगों  की  है
 जो  कोर्ट  में  नही  जा  सकते,  अगर  हम  दूसरो
 की  भूमि  लेगे  तो  थे  कोर्ट  मे  चले  जायेगे  ।
 मैंने  कहा  कि  दिल्‍ली  को  बाढ़  से  बचाने  क  लिए
 केबल  हरिजन  भौर  भनुसूचित  जाति  के  लोग  ही

 रह  गए  है  जिनको  कत्ल  किया  जायेगा  ?

 इस  तरह  से  इनक  कत्लों  गएरत  की  जो  कटनी

 है  वह  खत्म  नही  हो  रही  है  |  हम  भी  जानते

 है,  हमें  भी  पता  है,  तौर  तरकश  हम  भी

 रखते  थे  मगर  शमूछा  काठा  भया  है।  सभी

 तरह  के  शस्त्  हम  रखते  थे  लेकित  हमने
 झपने  हाथ  से  भगूठा  काट  कर  दे  दिया  |  एकलब्य

 की  कहानी  पहले  की  तरह  झाज  भी  चरिता्॑

 हो  रही  है  .  हम  चाहते  है  कि  सरकार  बायद!।

 को  पूरा  करे

 इसके  झलावा  झाज  हमारे  साथ  सबसे  बढ़ा

 कुठाराधात  शिक्षा  के  द्वारा  हा  रहा  है।

 बड़े  प्रफसर  पौर  पैसे  वालो  के  बेट  अच्छी

 पढ़ाई  करते  है,  भच्छे  स्कूलों  मे  जाते  है  ।

 लेकित  गरीब  का  बच्चा,  हरिणन,  भनुभूचित

 जाति  और  प्रनुसूचित  जनजाति  क॑  आदमी

 का  बच्चा  नगर-निभ्म  के  स्कूलों  में  पढ़ता

 है  --यह  भद  क्‍यों  हैं?  न  हम  का  समा

 शिक्षा  मिल  रही  हैं  भोर  न  शिक्षा  क  समान

 अवसर  मिल  रहे  हूं।  पदि  एक  ही  प्रकार  की

 व्यवस्था  कर  दो  जाय  तो  मह  जा  (डसपैरिटी

 ष्बली  झा  रही  हैं,  उस  पर  ज्ंकुश  लग  सकता
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 है।  श्ाज  एक  धाई०  एं०  एस०  का  लड़का

 अफलर  बनेगा,  भाइ०  To  एस०  बनेगा,

 लेकिन  गरीब  का  लड़का  वही  चपरासी  बनेगा-

 यह  जो  व्यवस्था  है  यह  हमारी  इस  शिक्षा

 प्रणाली  के  द्वारा  बनाई  गई  है।  इस  डिफेटिक्व

 तरीके  को  समाप्त  किया  जाना  चाहिये  ।

 77  hrs.

 स्पेशल  कोटस  और  30  वर्षों  के  प्रारक्षण

 की  जो  मांग  यहां  पर  रखी  गई  है,  उस  के  साथ

 में  एक  और  बात  कहना  चाहता  हू  t  पिछले

 32  वषों  की  जो  हमारी  कहानी  है  भौर  यह
 24वीं  रिपोर्ट  सदन  के  सामने  है---हमारे

 लिये  भ्राज  तक  क्‍या  किया  गया  है--भाप

 सब  श्र््म्छी  तरह  से  जानते  है  ।  भ्राप  जानते  है
 पिछली  सरकार  ने  यहां  १९  एक  कंपसूल  गाड़ा

 था  और  यह  कहा  था  कि  हमारा  झाज  तक  का

 MAY  8,  कि  of  Commissiinéf  ga0
 for  SC &  ST  (urcen,)

 सप्चापति  अहोधय,  बाबा  साहेब  आप ०
 झम्बेदकर  का  चित्र  यहाँ  पर  लगाने  की  बात

 कही  गई  है-मैं  चाहता  हूं  कि  वह  चित्त  शीध्य  से

 शीघ्र  लगाया  जाय,  साथ  ही  खन  के  जन्मदिन
 की  छुट्टी  घोषित  की  जाय  ,  .  .

 एक  माननीय  सबस्व :  i4  अप्रेल  को

 छूट्टी  हो  ।

 शी  दिव  म.रयथ  सरधूनिया  :  इस  के

 साथ  ही  में  यह  चाहता  हू  कि  जा  रिपोर्ट

 बहा  पर  पेश  की  जाती  है  जस  रिपोर्ट  क  साथ-

 साथ  जी  एक्शन  लिया  जाता  है,  उस  की
 रिपोर्ट  भी  सरकार  यहा  पर  पेश  करे  झौर  यह
 देखें  कि  कहा  तक  उन  बातों  पर  कार्यवाही
 की  जाती  है,  हमने  उनकी  प्रगति  के  लिये
 क्या  कुछ  किया  है  ।

 जो  इतिहास  रहा  है--चह  सब  उस  कंपसूल
 में  रखा  गया  है।  क्या  उस  कंपसूल  मे  रखा

 भवा--न्मैं  उस  में  नहीं  जाना  चाहता,  लेकिन

 मैं  भाज  तमाम  भनुसू चित  जातियो  शौर  जन-

 जातियों  के  सदस्यों  का  भावाहन  करना  चाहता

 हूँ---आड़।दी  के  बाद  पिछले  तीस  सालो  में

 हमारी  क्‍या  स्थिति  रही  है,  हमारे  लिए
 क्या  कुछ  किया  गया  है,  इन  रिपोर्टों  के

 झम्दर  क्‍या  कहा  गया  है--उन  सब  चीज़ों

 को  इकट्ठा  कर  के  अर  एक  समिति  का

 गठन  करक,  उस  कीं  दख  रख  मे  उन  सारी

 बालो  का  एक  कंपसूल  में  रख  कर  गाड़ा  जाए
 शौर,  50  था  L00  साल  क  बाद  देबा  जाय

 कि  उस  समय  हमारी  क्या  स्थिति  थो  श्रोर

 ब  कया  है,  कितनी  प्रगति  हुई  है---हंमारे
 लिये  क्या  किया  गया  है  ,...

 SHRI  B  RACHAIAH  (Chamara-
 jJanagar):  Mr  Charman,  Sir,  the
 Reports  of  the  Commussioner  tor
 Scheduled  Castes  and  Scheduled
 Tribes  for  1974-75,  1975-76  and  lv76-
 77  are  being  discussed  for  the  last
 two  days,  Many  memberg  have  al-
 ready  participated  in  the  discussion
 on  these  reporis  and  have  given  many
 valuable  suggestions.

 Before  I  forget,  I  would  like  to
 endorse  ihe  opinion  expressed  by
 some  of  the  members  that  the  por-
 trait  of  Dr  Babasaheh  Ambedkar
 should  be  hung  in  the  Central  Hall
 of  Parliament.  This  urge  has  been
 there  for  tne  last  so  many  years.  I
 hope  that  at  least  the  present  Gov-
 ernment  woulg  fulfil]  the  0९३7७  of  the
 Members  of  this  House,

 एक  समानतीय  सदस्थ  :  वह  कंपलूल
 तो  खाली  रहेगा,  उसमे  कुछ  भी  लिखा  नहीं  The  second  point  wag  with  regard

 जायगा  कॉ

 झन  तक  कुछ  हुभा  ही
 नहीं  है।  ०५० Seti

 tn  Ee  ~
 Tagan

 मतलब  है  कि  भाव  तक  कि  |  स्थिति  है,  a
 repreentatives  are  there.

 कह  उत्  भंप्रसूश  में  रखो  जाय  ।  lative
 Rajya  Bathe  and  the  Legis

 lative  Councils,  there  is  ne  proper
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 representation  in  the  senge  that
 there  4  no  reservation  for  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 I  hope  that  at  least  the  Janata  Gov-
 ernment  will  go  a  step  forwarg  to
 see  that  the  reservation  is  extended
 to  the  Upper  Houses  also  in  propor-
 tion  to  the  Members  elected  to  the
 Lower  Houses,  so  that  justice  would
 be  done  in  the  Upper  Houses,

 The  problems  of  Scheduled  Castes
 and  Scheduled  Tribes  are  peculiar;
 they  are  many  and  varied.  I  will
 not  be  able  to  cover  all  the  aspects  of
 their  problems.  I  would  like  to
 highlight  only  a  few  problems  for
 the  consideration  of  the  Government
 and  the  august  House.
 "

 Nearly  three  decades  have  passed
 and  the  problems  of  Harijans  and
 Scheduled  Castes  ang  Scheduled
 Tribes  have  posed  a  challenge  to  the
 nation.  This  challenge  is  not  only
 a  challenge  to  the  Government  but
 it  is  to  the  entire  society,  not  only
 te  the  Janata  Party  but  to  all  the
 political  parties,  not  only  to  political
 leader;  but  also  io  religious  leaders,
 Therefore,  these  problemg  have  to  be
 tackled  not  with  a  partisan  attitude
 or  a  limited  or  a  narrow  attitude  but
 with  a  national  attitude.  It  has  to  be
 tackleg  as  a  national  problem,  8
 problem  which  is  really  killing  the
 society.  It  has  to  be  remedied  at
 an  earlier  stage  so  that  the  integrity,
 the  unity  and  the  solidarity  of  the
 eountry  ig  maintained,

 The  problems  of  Schedulegd  Castes
 and  Scheduled  Tribes  are  mainly
 two-fold,  One  is  with  regard  to  the
 economic  backwardness  and  the
 second  is  with  regard  to  their  social
 inequalities  due  to  the  caste  system.

 As  hag  been  pointed  out,  the  Sche-
 duled  Castes  constitute  78  per  cent
 of  the  population  and  the  Scheduled
 Tribes  constitute  7.5  per  cent  of  the
 Population.  In  66@  taluks,  the  Sche-
 duled  Castes  constitute  about  20  per
 cent  of  the  population  and  in  $29
 taluks,  they  constitute  about  90  per
 eont.  In  I873,  63,39:per  cent  and  I0.8
 per  cent  constitute  the  workers  en~

 for  SC  &  ST  (areen,)
 aged  in  primary  sector  and  secondary
 sector  regpectively,

 Further,  in  the  Report  it  is  stated
 that  for  every  thousang  population,
 there  are  58  agricultural]  labourers
 and  330  cultivators,  If  you  look  into
 these  figures,  with  regard  to  the  peo-
 छाए  below  the  poverty  line,  it  is
 mentionéd  that  in  the  urban  areas,
 55  per  cent  of  the  urban  population
 is  below  the  poverty  line  and  50  per
 cent  of  the  people  in  the  rural  areag
 are  below  the  poverty  line.  Most  of
 them  come  from  the  Scheduled
 Castes  and  Scheduled  Tribes.  From
 these  figures,  we  can  come  to  a
 conclusion  that  there  is  an  appalling
 poverty  amongst  them.

 Then,  the  Commissioner  for  Sche-
 duled  Castes  ang  the  Scheduled
 Tribes  in  his  Report,  on  p,  5,  says:

 “The  atrocities  on  Scheduled
 Castes  can  be  traced  to  thdir  poor
 economic  conditions,  indebtedness,
 non-payment  of  prescribeq  mini-
 mum  wages  to  agricultural  Jabou-
 rers,  non-implementation  of  Land
 Ceiling  Act  and  socio-economic
 reasons  ang  to  the  effect  that  at
 times  the  administration  has  not
 always  been  vigilant  to  improve
 their  conditions,”

 The  Land  Ceiling  Act  hag  been  hang-
 ing  on  for  the  last  30  years,  Many
 States  have  passed  the  Land  Ceiling
 Act  and,  in  somy  Stutos,  they  have
 not  even  considered  the  abolition  of
 the  ‘tenancy  system,  Wherever  the
 Lang  Coiling  Act  has  come  into
 being,  the  records  have  not  been
 made  uptodate.  Therefore,  whatever
 surplus  land  is  available,  even  if
 they  have  allotted,  they  have  not
 got  the  possession  of  the  land.  There-
 fore,  the  troubles  and  the  atrocities
 on  the  Harijans  start  whenever  there
 jis  a  clash  between  the  persons  who
 own  the  land  and  the  persons  who
 have  allotted  the  land.

 Similarly,  in  regard  to  distribution
 of  sites  to  site-lesg  people,  the  neces-
 sary  acquisition  proceedings  have  not
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 remove  the  boundary  stones  fixed  for
 the  sites  of  these  people  and  start
 cultivating  the  land,  So,  thig  also  is
 a  cause  for  harassment  of  the  Hari-
 jan;  there,

 Again,  in  the  case  of  people  who
 are  not  paying  minimum  wages  pres-
 ceribed  under  the  Minimum  wages
 Act  for  agricultural  labourers,  if  the
 Jabourers  protest  that  they  are  not
 getting  the  minimum  wages.  then
 also,  trouble  starts  and  they  are  be-
 ing  persecuted  and  harassed.  In  the
 case  of  people  who  are  serving  under
 bondage,  if  they  are  freed  from
 bondage  but  are  not  rehabilitated
 properly  because  they  are  scattered
 all  over,  then  they  go  back  to  their
 original  masters  with  a  sense  of
 humiliation,  So  this  programme  of
 rehabilitating  bondeq  labourers  has
 to  be  taken  up  in  right  earnest,  Not
 Only  bonded  labourers  in  the  agri-
 cultural  sector,  but  also  people  who
 are  working  in  quarries,  in  the  weaving
 sections,  in  hotel  industries,  domes-
 tic  services  etc.  have  to  be  located
 end  freed  from  this  kind  of  bondage,
 and  this  has  to  be  started  in  a
 more  vigorous  way.

 Then,  the  old-age  pension  has  not
 been  implemented  properly  in  many
 States  therefore,  it  has  to  be  intensi-
 fied.

 Regarding  starting  of  Finance  Cor-
 poration;  for  Scheduled  Castes  and
 Scheduled  Tribes,  some  States  have
 already  started  Finance  Corporations
 for  the  welfare  of  Scheduled  Castes
 and  Scheduleq  Tribes,  and  the  Centre
 has  to  give  some  matching  grants.
 In  some  States  they  have  not  started
 them,  and  wherever  the  Finance
 Corporation  has  not  heen  started,
 they  shoulg  be  asked  to  start  these
 Scheduled  Castes  and  Scheduled
 Tribes  Corporations  and  they  should
 be  given  free  gtant  ag  share  capital,
 end  the  quantity  has  to  be  increased,

 Regarding  allotment  of  distribu-
 tive  ogemcien,  It  hes  already  been
 mention¢d  by  some  hon.

 of  Commissioner  4ng
 for  SC  &  ST  (Motn,}

 Members,  but  I  once  again  reiterate:
 the  sathe  and  say:  by  starting  poultry,
 piggery,  tannery,  fisheries  etc,  and,
 by  diversifying  their  profession  and
 starting  selective  industries,  their
 econemic  condition  can  be  improved.
 Also,  so  far  as  kerosene  oi]  and
 petrol  are  concerned,  by  reserving  a
 percentage  of  the  distributive  agen-
 cies  for  these  people  particularly  the
 educateq  unemployed,  they  can  be
 encouraged,  The  Finance  Corpora-
 tion  should  make  money  available
 to  them,  Then  I  come  to  education
 of  these  classes.

 Then,  reservations,  under  Art.
 345  (4).  for  admissions  hag  not  been
 implemented  in  private  culleges,
 both  technical  and  non-technical.
 The  Commission  has  specially  men-
 tioned  about  the  non-reservation  in
 the  Aligarh-Muslim  University.
 Under  Articles  29  and  30,  certain
 protection  is  given  to  minority  insti-
 tutions  because  they  are  minorities
 in  the  country  and  have  to  be  pro-
 tected.  I  appeal  to  these  minority
 institutions  to  see  that  these  less
 fortunate  brotherg  belonging  to  Sche-
 duled  Castes  and  Scheduled  Tribes
 also  get  their  due  share  in  these  pri-
 vate  colleges  and  minority  colleges,
 Then  alone  they  can  claim  spacial

 rotection,  Otherwise,  they  will
 not  be  doing  justice  to  the  less  fortu-
 nate  brethren.

 The  private  pilot  licence  courses
 are  not  given  recognition  for  availing
 the  post-matriculate  scholarships.
 Therefore,  private  pilot  Heence
 courses  have  to  be  included  under
 post-matriculate  scholarships,

 The  Commissioner  has  also  men-
 tioned  about  the  shortage  of  hostels,
 particularly  for  the  girls  studying  in
 the  secondary  schools,  he  wants  that
 more  and  mere  facilities  have  to  be
 provided  for  accommedating  the  girl
 students  to  facilitate  their  higher
 education,

 In  the  Fifth  Five-Year  Plan,  94
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 hag  net  been  spent  and  has  been

 glowed
 to  tapse,  mostly  because  the

 or-General  of  Social  Welfare
 for  Scheduled  Castes  and  Scheduled
 ‘Tribes  could  not  take  initiative  and

 also  it  hag  been  mentioneg  that  spe-
 cial  provisions  under  the  other  sec-
 ters  Were  not  Made  available
 Therefore,  more  Money  coulg  not  be
 #pent  on  the  economic  development
 of  the  Scheduled  Castes  and  Schedul-
 ed  Tribes.  Whatever  money  was
 provided  for  the  Welfare  of  Sche-
 duled  Castes  and  Scheduled  Tribes,
 nearly  60  per  cent  of  that  was  spent
 on  education  and  only  ten  per  cent
 was  spent  on  economic  development,
 Therefore,  the  Minister  has  appoin-
 ted  a  Task  Force,  and  they  have  pre-
 pared  q  brochure  or  g  report,  This
 report  is  only  an  interim  one.  After
 the  final  report  is  received,  I  hope
 the  Minister  will  place  it  before
 Parliament  and  will  get  the  opinion
 of  the  Members.  The  interim  report
 is  good.  The  task  which  hag  been
 set  there  has  to  be  implemented
 with  the  cooperation  of  the  officers
 concerned.

 While  mentioning  about  admission  to
 various  schools,  I  am  reminded  of  the
 award  of  pre-matriculate  scholarships
 to  the  Scheduled  Caste  and  Scheduled
 Tribe  boys  and  girls  from  the  States’
 sector;  not  ali  the  boys  and  girls  sare
 getting  these  scholarships  or  stipend.
 Therefore,  there  is  need  for  increasing
 Yhis  amount  under  this  sector,  Every
 boy/girl  who  goes  to  the  school  should
 be  able  to  get  one  concession  or  an-
 other.  But  I  feel  that  the  State  Gov-
 ernments  are  not  in  a  position  to  give
 fem.  Many  of  the  ashram  schools,
 partiewlarly,  have  been  deing  good
 work.  [f  such  facilities  are  available
 to  private  instftutions,  naturally  we
 rl  bave  more  intake  in  those  institu-
 ‘fons,

 Most  of  the  Members  kave  mentioned
 that  every  stuitent  should  be  able  to
 gut  the  posteatriculate  scholarship
 without  any  monetary  restriction  on
 the  pmome  of  the  parents  and  also
 without  any  restriction  on  the  aumber
 of  students  coming  from  a  family.

 for  SC  &
 These  two  restrictions  act  as  a  clog  on
 the  progress  of  these  students,  on  the
 Scheduled  Caste  and  Scheduled  Tribe
 boys  and  girls  getting  higher  educa-
 tion.  When  you  are  spending  large
 amounts  of  money  in  other  fields,  we
 want  this  scholarship  to  be  given  for
 at  least  five  years  without  any  mone~
 tary  restriction  on  the  income  of  the
 parents  and  also  without  any  instric-
 tion  on  the  number  of  students  coming
 from  a  family.  After  all,  when  you  are
 introducing  family  planning,  it  will
 take  some  time  for  the  efforts  to  mate-
 rialise.  Therefore,  the  parents  should
 not  be  penalised  by  imposing  such  a
 restriction.

 With  regard  to  award  of  national
 overseas  scholarships,  they  «were  not
 able  to  utilise  10  sanctions  and  they
 have  allowed  them  to  lapse.  Only  21
 scholarships  were  made  available  and
 out  of  that,  one  for  Neo-Budhists  and
 0  scholarships  for  Scheduled  Castes
 etc.  were  sanctioned,  Therefore,  I  want
 that  for  these  national  overseas  scho-
 larships  once  the  qualifications  have
 been  fixed  and  if  qualified  candidates
 are  available,  whoever  applies  for  these
 scholarships,  should  be  able  to  get
 them.

 Simjlarly,  in  Medical  Colleges,  the
 Post-graduate  Colleges,  the  Armed  For-
 ces  Medical  College  at  Poone  and  in
 the  Institutes  of  Technology  the  reser-
 vation  has  not  been  made  upto  I5  per
 cent,  In  the  Institutes  of  Technology
 only  §  seats  are  allotted.  Therefore,
 this  guota  has  to  be  increased  and  for
 getting  these  seats,  they  should  start
 Coaching  classes  to  enable  Scheduled
 Caste  and  Scheduled  Tribe  candidates
 to  take  the  pre-examination  and  pass
 it  and  get  into  these  institutions,

 With  regard  to  reservation  in  servi-
 ces,  there  afe  political  reservation  and
 service  reservation.  In  all  the  govern~
 ment  offices  regervation  upto  Bb  and
 7  Yt  per  cent  has  been  made  but  in
 certain  cases,  namely,  in  the  Universi-
 lies,  though  the  government  has  issued
 a  direction  that  in  the  initial  stage
 while  taking  lecturers,  they  should
 make  reservations,  still  the  Univerdities
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 have  not  cared  to  implement  this  direc-
 tion  by  amending  the  University  Act.
 After  all,  once  a  body  ig  declared  as
 an  autonomous  body,  they  are  not
 above  the  constitutional]  safeguards  and
 they  must  go  according  to  the  law  of
 the  country  and  fall  in  line  with  that.

 Similarly,  with  regard  to  public  un-
 dertakings  and  nationalised  banks,  re-
 servation  has  been  made.  But  in  the
 Banking  Services  Commission,  there
 Wag  a  promise  made  by  the  govern-
 ment  that  there  will  be  a  member
 from  the  Scheduled  Castes  and  Sche-
 duled  Tribes.  Now  that  they  have
 appointed  Regional  Boards.  I  wish  to
 know  whether  any  Scheduled  Caste  or
 Scheduled  Tribe  members  are  there  in
 these  Boards  so  that  the  interests  of
 the  Scheduled  Castes  and  Scheduled
 Tribes  are  protected,

 Similarly,  in  the  case  of  Judicial  Ser-
 vices,  a  mention  has  been  already  made
 by  Mr,  Paswan.  I  would  like  to  add  on
 the  ground  that  the  Judiciary  and  par-
 ticularly,  the  High  Court  and  the  Sup-
 reme  Court  do  not  come  under  the

 State,  they  have  taken  the  plea  that
 they  are  not  subordinate  to  any  gov-
 ernment.  Under  Art.  2  of  the  Consti-
 tution,  the  Judiciary  either  at  the  State
 level  or  at  the  national  level  fall  under
 the  definition  ‘the  State’  and  they  came
 under  Art.  335  itself  and  sf  any  section
 of  the  people  have  not  been  properly
 tepresented  in  any  services,  then  it  is
 open  for  them  to  appoint  qualified  can-
 flidates  to  the  Bench  in  the  High  Court
 and  also  in  the  Supreme  Court,  This
 has  been  really  not  done  and  only  two
 High  Court  Judges  are  there  and  only
 one  District  Judge  is  there.  There  is
 no  dearth  of  qualified  candidates  in
 the  country,  Therefore,  I  want  in  the
 judicia]  services  also  thie  reservation
 should  be  made.  If  there  is  no  reserva-
 tion,  at  least  they  should  take  note  of
 the  feelings  of  fhe  members  of  this
 august  House  and  also  the  feelings  of
 the  country  and  Scheduled  Castes  and
 Scheduled  Tribe  candidates  have  to  be
 appointed.

 of  Commissioner  a8
 for  SC  &  ST  (Motn,)

 I  want  to  touch  only  one  point  with
 regard  to  abolition  of  untouchahility.
 Untouchability  hag  been  abolished
 under  Art.  77  of  the  Constitution  and
 this  has  been  replaced  by  the  Protec-
 tion  of  Civil  Rights  Act,  1078,  Provi-
 sion  has  been  made  for  stringent
 punishment  to  those  who  commit  offen-
 ees  under  the  Act.  But  this  alone  will
 not  help  us  in  combating  this  problem.
 This  problem,  as  I  said  earlier,  is  a
 problem  which  is  not  only  concerned
 with  the  government  or  the  Opposition
 Parties  or  the  political  Parties  but  it
 concerns  with  the  entire  society.  If  18°
 per  cent  of  the  population  adopt  a
 family  each  from  the  Scheduled  Castes.
 this  problem  can  be  solved.  The  Gov-
 ernment  has  not  yet  framed  the  rules
 under  Article  54  of  the  Protection  of
 Civil  Right  Act.  This  problem
 right  from  Budha,  Shankracharay
 and  others  has  been  tackled
 but  every  reformer  came  and
 preached  and  ultimately  left  behind
 some  community  or  sub-community.
 So,  I  do  not  think  we  wit!  be  able  to
 remove  _  this  caste  consideration.
 Even  Constitution  has  net  removed  it
 because  in  the  constitution  equal
 respect  to  every  religion  has  been
 assured.  Therefore,  I  would  urge
 upon  the  government  to  see  that  the
 scheduled  castes  and  scheduled  tribes
 who  want  to  live  an  honourable  life
 are  given  enough  opportunities  in  all
 walks  of  life  so  that  they  may  not
 lag  behind.  The  trouble  in  the  socio-
 economic  programmes  which  have
 been  started  recently  have  created
 some  tensions  in  vested  interests,
 They  say  under  Article  35  of  the  Con-
 stitution  the  claims  of  the  scheduled
 castes  and  scheduled  tribes  shall  be
 considered  on  the  basis  of  the  effici-
 ency  of  the  administration.  Under
 this  proviso  they  are  trying  to  reject
 the  qualified  scheduled  castes  and
 scheduled  tribes  candidates.  In  rea-
 pect  of  promotional  quota  the  conf.
 dential  records  of  these  candidates
 ate  spoiled  to  deny  them  the  promo
 tional  opportunities.  Sir,  efficiency
 can  be  a  matter  of  degree  and  the
 sodtiety  has  to  give  due  share  to  every
 section  of  the  society.
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 Schedyled  cast  problem  is  not  mere
 ly  an  economic  problem  but  a  social
 problem  arising  out  of  the  caste  die-
 tinction.  This  society  consists  of
 many  religions  and  castes  and,  88

 is  not  free  from  bias  idea.  I
 wish  there  should  be  monitering  cells
 both  at  the  Central  and  State  level
 ag  to  see  in  how  many  cases  reserva-
 tios  have  not  been  implemented,  pro-
 motions  denied  and  de-reservation
 effected.  We  have  a  parliamentary
 committee  on  the  welfare  of  scheduled
 eastes  and  scheduled  tribes  but  these
 monitoring  cells  both  at  the  Central
 and  State  leveis  can  better  look  after.
 Some  friends  have  asked  for  a  se-
 parate  Ministry  for  the  welfare  of
 scheduled  castes  and  scheduled  tribes.
 I  think  the  present  Home  Ministry
 can  very  well  serve  the  purpose  if
 there  is  heart  to  do  the  job.  Earlier
 reservation  quotas  have  not  been  im-
 plemented  because  of  absence  of  sy-
 mpathy  at  heart.  I  wish  during
 the  period  of  Mr.  Mandal  it  will  be
 implemented.  Our  present  Prime
 Minister  is  a  Gandhian  and  is  preach-
 ing  the  introduction  of  prohibition.  I
 am  also  one  of  those  who  has  been
 preaching  prohibition  for  the  last  30
 years  and  udergone  so  many  difficul-
 ties,  Therefore,  I  want  prohibition
 to  be  introduced  and  scheduled  castes
 and  scheduled  tribes  addicts  to  be
 made  free  from  these  clutches.

 I  once  again  thank  the  Chair  for
 having  given  me  so  much  time.  Thank
 you.

 शी  राम  कंवर  बेरवा  (टोंक)  :  सभापति

 महोदय,  इस  सदन  में  अनुसूचित  जाति

 झौर  जन-  जाति  के  भझ्रायोंग  की  रिपोर्ट  पर

 बहस  हो  रही  हैं  ।  इस  प्रकार की  रिपो्ठों

 पर  मैं  पिछले  8  चाल  से  बहस  सुनता  भा

 रहा हूं  ।  मुझे बड़े  खेद  के  साथ  कहना  पड़ता

 है  कि  जब  जब  भी  अनुसूचित  जातियों  के

 भामले  पर  सदन  में  चर्चा  होती  है  तो  चाह
 आपोजीशन  पार्टी  के  मैम्बर  हों  चाहे  कलिंग

 शादी  के  मेम्बर  हों,  उन  लोगों  की  कोई  चि  नहीं
 रहती  है  जब  कि  ने  अनुसूखित  जातियों  के

 for  SC  &  ST  (Motn,)

 wet  से  ही  चुन  कर  भाते  हैं  ।  मुझे  बड़े
 खेद  के  साथ  कहना  पड़  रहा  है  कि  भोज  इस
 रिपोर्ट  पर  बहस के  समय  प्रधान  मंत्री  था

 झ्न्य  बौबिनेट  स्तर  के  मंत्री  उपस्थित

 नहीं  हैं,  थे  झगर  उपस्थित  होते  भौर  इस
 श्व्या  को  सुनते  तो  हमें  विशेष  खुशी  होती
 मैं  बड़े  प्रफफोस  के  साथ  कहता  हूं  कि  इन

 अनुसूचित  जातियों  के  मसलों  को  सरकार

 चाह  वह  कोई  भी  हो,  बड़े  हल्के  फुल्के  ढंग
 से  लेती  है  और  जब  चुनाव  लड़ना  होता
 हैं  जो  वो  भी  खर्म्म,दवार  चुनाव  में  बड़ा

 हीता  है  वह  भनुसूचित  जातियों  के  लिए
 झासमान  के  तारे  तोड़  कर  जमीन  पर  लाने

 जैसी  बात  करता  है,  लेकिन  जब  बह
 सत्तार्क  हो  जाता  है,  उसके  पश्चात्‌  वह

 झनसूचित  जातियों  के  विकास  को  उतना

 ही  छ्ता  है  जितना  उसको  राज  लाने  में

 झ्रावश्यकता  पड़ती  है  ।  सुझे  बड़ा  खेद  है
 कि  गांवों  में  जो  गरीब  लोग  हैं,  प्रनुसूचित
 जाति  के  हैं,  तीस  साल  के  शासन  के  बाद

 भी  झाज  उनको  सार्वजनिक  सम्मान  नहीं
 मिल  रहा  है  ।  गांवों  में  उनको  किसी  प्रकार

 थी  भी  स्वतन्त्रता  नहीं  है,  बल्कि  में  महू
 कहना  चाहूंगा,  वैसे  मुझे  कहना  नहीं  चाहिये
 लेकिन  भ्गर  मैं  नहीं  कहता  हूं  तो  जिन
 लोगों  ने  मुझे  चुना  है  उनके  ऊपर  कुठारा-
 चात  होता  है,  इन  दो  सालों  के  जनता

 पार्टी  के  शासन  में  हरिजनों  का  मनोबल

 ग्रिरता  जा  रहा  है  1  शावी  व्याह  के  शव

 सरों  पर  भी  जहां  कहीं  भी  वे  बाजे  ले'

 जाते  हैं  या  दृल्हा  घोड़ी  पर  प्बढ़  कर  जाता  है

 बहा  उनको  गांव  वाले  रोकते  हैं  भौर  कहते

 हैं  कि  तुम्हारा  जो  इन्दिरा  जी  का  शॉसन

 था  वह  तुम्हारे  साथ  वफादार  थीं,  भौर  चहु
 बात  झष  नहीं  चलेगी  |  अगर  हम  संसद
 सदस्य  भी  किसी  प्रकार  का,  लेटर  लिखते

 हैं  तो  उस  पर  भी  कोई  कड़ी  कार्यवाही
 नहीं  होती  है,  बल्कि  भ्रपिकारी  यह  वेखता

 है  कि  उस  बक्त'  यदि  कोई  भमुसूंचित  जाति
 का  चुना  हुआ  प्रतिनिधि  पहुंच  जाये  तो

 विशेषकर  बहू  यह  कोशिश  करता  है  कि  भापस
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 [at  रास  कँवर  बैरवा]

 में  समझौता  करा  दे,  बजाय  कड़ी  कार्यवाही

 करने  के  चह  समझौता  कराने  की  कोशिश

 करता  है  इस  प्रकार  की  वर्तमान  स्थिति

 चल  रही  है  भौर  हमे  बड़ा  खेद  है  कि

 वे  लोग  दिन  प्रति  दिन  जनता  पार्दी  से

 उदास  होते  जा  रहे  हैं।  से  भ्रापको  विश्वास

 दिलाना  चाहता  हूं  कि  इंदिरा  जी  को  पावर

 में  लाने  की  उतकी  कलई  इच्छा  नहीं  है

 लेकिन  जनता  पार्टी  का  शासन  होते  हुये

 सी  उनकी  कोई  सुनवाई  नहीं  हो  रही  है,  इस-

 लिए  वे  बड़े  स्ष्ट  है  qd  मुझे  इस  सदन  में

 सच्ची  बात  कहने  मे  कोई  हिचक  नही  है,

 यहां  प्रधान  मंत्री  जी  से  मिलना  तो  मेरे

 लिए  बहुत  प्रासान  है  लेकिन  यहां  के

 झौर  मत्  हों  या  प्रदेश  के  मंत्री  हों  उनसे

 मिलना  कठिन  है  ।  पिछली  सरकार  में  मैं

 विटोधी  दल  में  था,  तब  भी  कांग्रेस  के

 मती  कहते  थे  मुझसे  कि  कोई  झभाषका

 काम  हो  तो  बतायें  लेकिन  जनता  पार्टी  के

 मुल्यों  का  तो  रवैग्रा  यह  है  कि  वे  राम  राम

 की  करना  पसन्द  नहीं  करते  -  वे  यह

 समझते  हैं  कि  अगर  इनको  नमस्ते  करेंगे

 और  प्रेम  से  बोलेंगे  तो  पता  नहीं  कितना

 काम  हम  सें  करने  को  कहेंगे  इसलिए मैं  यह

 कहना  चाहूंगा  कि  जनता  प्रार्दी  के  जो  संत्री

 लोग  हैं  मे  फसरों  के  हाथ  में  इतना

 फ्यादा  न  खीसें  q  मुझे  पूरा  विश्वास  है  कि

 चाहे  कितनी  भी  कॉठेस  परिस्थिति में  हेरि-

 जनों  को  रहना  पड़े  वे  रह  सकते  हैं  भौर

 जैसे  ईमातदार  सूस  पी०  ौर  विधायकों

 द...  मी  कमी  तहीं  है  कि  जो  उनकी  समज्रस्या

 की  सामने  जरूर  लौबिंगे  भौर  जिस  जनता

 af  Comminiomir  =  age
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 मैं  उर्भकी  बुना  है  उनके  ने  क्य  विश्वोर्स-
 वात  रहेंगे  चाहें  कुछ  भी  हों  जाय  t

 gat  बात  यह  है  कि  जनता  पार्टी

 के  शासन  में  नौकरियों  में  जो  भरती  की

 जाती  है  उसमें  भ्रनुसूनित  जाति  के  लोगों

 को  भ्रयोग्य  कहकर  फेल  कर  दिया  जाता

 है  ।  अफसर  कहते  हैं  कि  तुम  योग्य  नहीं

 हो,  तुम्हारे  मम्बर  अच्छे  नहीं  थे  टझौर  तुम

 इल्टरव्यू  में  फेल  हो  गये  ।  भ्रफसर  जो  हैं

 वे  सोचते  है  पता  नहीं  जनता  पार्टी  रहेगी

 या  नहीं,  हम  तो  कानूनी  कार्यवाही  जैसी

 भी  होगी  करेंगे  ।  वे  कानून  का  केवल

 दिखावा  करके  मनमानी  करते  है  |  प्रगर

 कोई  पैसा  दे  देता  है  तो  उसको  भर्ती  कर

 लेते  हैं  ।  मैं  सरकार  से  निवेदन  करना

 चाहूंगा  कि  इस  सम्बन्ध  में  पूरी  देख-रेख

 होनी  चाहिये  t

 मैंने  झपने  साथी  गवई  भी  के  भाषण

 को  श्च्छी  तरह  ते  युता  है।  उन्होंने

 दरब्यास्त  की  है  कि  के  अपनी  लड़की  की

 शादी,  झगर  कोई  ब्राद्मण  का  लड़का  तैयार

 हो  इ  उसके  साथ  करने  के  लिए  तैयार  हैं

 लेकिन  मैं  अपने  अनुसूचित  जाति  के  सकस्यों

 से  कहना  चाहता  हूं  कि  हमारे  राजस्थोन

 में  भूतपूर्व  मंत्री  इमरतीसलाब  जी  ग्रावतर,

 जिम्होंने  दलित  | .. उ  संभ  के  ताज  ec  ter

 से  बाबू  जर्व रोगे  जी  की  उत्तकोपा

 में,  लाखों  रुपये  लिए,  जे  उनकी  जड़की

 प्रड-लियाक़र  तैयार  हो  गई  तो  एक  ब्राह्मण
 के  लडके  से  शादी  की,  शाही  में  शाकी

 1. अ  का  जाले  दिया,  माल  हो  उसने  रख
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 fer  लेकित  लड़की  को  छुटकारा  दे  दिया
 कौर  इस  तरह  से  उस  लड़की  का  भविष्य
 खराब  हो  गया  I  इसलिए  मैं  तो  इस
 विभार  का  हूं  कि  अगर  हमारा
 श्बरिल  ठीक  रहेगा,  हमारे  कर्म  ठीक  रहेंगे
 तो  हम  ब्राह्मण  से  भी  ऊपर  रह  सकते

 हैं--इसमें  कोई  सम्वेह  नहीं  है  ।  यह  जो
 देखा  देखी  वाली  बात  है  इसमें  मैं
 विश्वास  नहीं  करता  हूं  ।

 जहां  तक  रिजर्वेशन  की  बात  है,
 मैं  श्रापसे  कहना  चाहता  हूं  कि  श्रभी  राज-
 स्थान  में  8-10  महीने  पहले  ग्राम  पंचा-

 यतों  के  चुनाव  हुए  जिसमें  कई  हरिजन  भी

 सरपच  के  लिए  उम्मोदवार  खड़े  हुये  |

 इस  पर  सब्ण  जातियों  की  झोर  से  यह
 प्रचार  चलाया  गया  क्‍या  सभी  जातियां

 मर  गई  हैं  जो  चमार  और  खटिक  सरपंच

 बनाये  जारेंगे  ।  जो  लोग  हमेशा  सरपंच

 बनते  आ  रहे  थे  उनमें  से  उम्मीदवार  जड़े

 होने  पर  सब्ण'  वोटों  पर  उन्होंने  कब्जा

 कर  लिया  और  कोई  भी  हरिजन को  वोट

 देने  के  लिए  तैयार  नहीं  था  ।  इसनिए  मैं

 कहना  चाहता  हूं  कि  रिजर्वेशन  को  आगे

 बढ़ाना  चाहिये  ।  भ्रभी  इसकी  बड़ी  झ्ावश्य-

 कता  है  ।  श्भी  भी  गांवों  में  हालत  यह

 है  कि  कोई  भी  पुलिस  का  सिपाही  या  पट-

 वारी  झा  जाएगा  तो  उसको  बैठने  के

 लिए  चरपाई  दी  जाती  है  लेफिन  प्रगर

 कोई  'श्रनुचित  जाति  का  लोकसभा  सदस्य

 अला  जाए  तो  उसको  खाट  पर  भी  बिठाने  के

 लिए  तैयार  नहीं  है  ।  इस  प्रकार  का  जो

 भावना  है  संसेको  देखते  हुये  मैं  संशकार  से

 निवेदन  करना  चाहता  हूं  कि  भ्रनुपृत्ित

 जातियों  के  लिए  रिजर्वैशन  झाग  बढ़ाया

 जीना  चाहिये  ।

 for  क््ठ  &  ST  ‘uMtoln,)

 में  पासवान  का  जिक्र  किया  लेकिन  राजस्थाम

 में  यह  नहीं  है  ।  इसो  तरह  से  बेरवा  जाति
 बिहार  में  नहीं  है  ।  मैं  सरकार  से  मांग

 करता  हूं  कि  अनुसूचित  जाति  का  व्यक्ति

 किसी  प्रदेश,  राज्य  या  जिले  का  रहने  वाला

 हो  उसको  सरकारी  सूची  में  हर  णुक  प्रास्त  में

 सान्‍्यता  देनी  चाहिये  7  पहले  एक  जिले  में

 एक  जाति  होती  थी  तो  दूसरे  जिले  में
 उसको  नही  माना  जाता  था  लेकिन  पिछली

 सरकार  ने  दूसरे  जिले  में  उसको  सरकारी

 सूची  में  मान्यता  दे  दी  थी  थोड़ा  सा  काम

 जो  उसने  छोड़  दिया  था,  मैं  निवेदन  कंगा

 कि  यह  सरकार  उसको  पूरा  करदे  ताकि

 अनुसूचित  जाति  के  लोगों  को  अपना

 भविष्य  कुछ  झच्छा  नजर  झाने  लगे  ।

 ग्राज  पालियामेंट  में  भी  हर  एक  बात

 में  हमारे  साथ  भेदभाव  बरता  जाता  है  1

 जो  अनुसूचित  जातियों  के  लोग  हैया  दूसरे
 लोग  है--अगर  वे  सरकार  के  खिलाफ

 थोड़ी  सी  आवाज  निकालते  हैं  तो  सरकार
 उनको  थोड़ा-सा  टुकड़ा  डाल  कर  खुश
 करने  की  कोशिश  करती  है  ।  लेकिन  मैं

 निश्चय  झौर  विश्वास  के  साथ  कहता  हूं
 कि  ऐसे  लोगों  की  भी  हमारे  भारत  में
 कमी  नहीं  है--उनकों  चाह  जितना  भी

 प्रलोभन  दिया  जाय,  वें  अ्रपनी  सच्चाई
 से  कभो  नहीं  हटेंगे  ।  मैं  खेद  प्रकट  करते

 हुये  इस  बात  को  कहना  चाहता  हूं  कि  जो

 लोग  कमेटियों  या  मंत्री  पदों  पर  लिए  जायें
 उनमें  सब  तरह  के  लोगों  का  प्रतिनिधित्व

 होना  चाहिये,  लेकिन  आज  इस  दिशा  में

 पक्षपात  बरता  जा  रहा  है  ।

 आखरी  बात  मैं  ग्रह  कहना  चाहता

 हूँ  कि  पिछली  सरकार  के  समंत्र  में  मा

 हमारी  जनता  सरकार  के  समय  में  जिन

 झनुसूचित  जातियों  के  लोगों  को  जमीतें
 झावास  या  बेवी  के  लिए  एलाट  की  गई
 थीं,  उन  पर  क्चहरियों  में  श्लम्बे  असों  से

 मुकबभें  चल  रहें  हैं  ।  मैं  सरकार  से  मांग
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 करता  हूं  कि  उन  पर  से  तमाम  केसेज  को

 ठा  लिया  जाप  और  उत  को  उन  भूतियों
 घर  कब्जा  दिया  जाये,  ताकि  वें  स्वतन्त  रूप
 से  उन  जमीतों  पर  काम  कर  सके,  भ्रनाज
 पैदा  करके  अपने  बाल-बच्चों  का  पालन-

 प्रोषण  कर  सके  ।  प्रखबारों  में  प्रधान  मंत्री
 ज़ी  या  राज्यों  के  मुख्य  मंत्रियों  के  स्टेटमेंट्स
 श्ाते  हैं  कि  जिन  लोगों  को  जमीतें  दी  गई

 हैं,  चाहे  थे  किसी  भी  रूप  में  दी  गई  हों,
 उनको  बापस  लहीं  लिया  जाएगा  ।  लेकिन

 हम  लोग  जब  अपने  क्षेत्र  में  जाते  हैं  तो

 उनकी  हालत  को  देखते  है  |  ये  लोग  बहुत
 रोते  हैं,  उतको  हमेशा  कचहूरियों  के  चक्कर

 लगाने  पड़ते  है  लेकिन  उनकी  सुनवाई  करने

 वाला  कोई  नहीं  है  t  मैं  चाहता  हूं  कि  ऐसे
 तमाम  केसेज्  को  वापस  लिया  जाय,  साथ

 ही  सरकार  अपने  खर्चे  पर  उनके  लिए
 बकील  लगा  कर  उन  मुकदमों  की  पैरवी

 करे,  लेकिन  उन  पर  किसी  भी  प्रकार  का

 कोई  खर्चा  नहीं  पड़ना  चाहिये।

 एक  बात  मैं  विशेष  रूप  से  यह  कहना

 चाहता  हूं  कि  अनुमूचित  जातियों  के  जो

 लड़के  पढ़-लिख्न  कर  तैयार  होते  है--पढ़ने-
 लिखने  से  ही  उनका  उद्धार  नहीं  हो  सकता

 है  ।  शारीरिक  मेहनत  करके  ही  वे  झपना

 भरण-पोषण  कर  सकते  हैं  ।  आज  हमारे  जो

 खोंय  बिल्डिंग  में  कोम  करते  हैं--उनको
 उनके  परिश्रम  का  पूरा  प्सा  नहीं  मिलता

 है  d  यहां  तक  कि  देखने  में  यह  धाया  है---
 काम  करते  हुये  यदि  मजदूर  तीसरी  या

 गौथी  मंजिस  से  गिरकर  मर  जाता  हैतो
 उसकी  कोई  सुनवाई  नहीं  होती  है।  उसकी

 पत्नी  था  उप्तफ  बच्चों  को  वापस  'राज-

 स्थान  जाने  तक  का  खर्चा  नहीं  मिलता  हैं।

 ऐसे  बहुत  से  केसेज  भेरे  सामने  आते  हैं,
 मैंने  इस  सम्बंध  में  काफी  लिखा-पढ़ी  भी

 की  हैं--लेकित  फिर  भी  कोई  सुनवाई  नहीं
 होती  है  t  जा  निमेदम  है  कि  जिते  हेके-

 ह...  SC  &  ST  (fom,)

 बारों  को  सरकार  कार्रैक्ट  देती  है  उस

 काल्ट्रैक्ट  में  इस  तरह  की  कानूनी  व्यवस्था

 होनी  चाहिये  कि  काम  करने  के  दौरात
 यदि  कोई  मजदूर  भर  जाएगा  तो  ठेकेदार
 इसने  प्रसेम्ट  मुझावजा  देगा  ग्रौर  सरकार
 इतने  परसेन्ट  मुझावजा  देगी  ।  इस  तरह
 की  कानूती  व्यवस्था  उसमें  होती  चाहिये  1

 श्रों  सरसूनिया  जी  ने  भ्रभी  बाबा  साहेव
 डा०  अम्बेडकर  की  फोटो  सेन्ट्रल  हाल  में
 लगाने  की  बात  कही  [ol  भी  उसका

 समर्थन  करता  हूं  d

 आखरी  बात  मै  यह  कहना  चाहता

 हँ---जो  लोग  रिजब्ड  सीटों  से  चुनकर  श्ाते

 है---उनकी  तरफ  सरकार  को  विशेष  ध्यान

 देना  चाहिये  ।  मुझे  बड़े  श्रफतोस  के  साथ

 यह  कहना  पड़  रहा  है  कि  आज  नई  रेलवे

 लाइनें  कहां  डाली  जा  रही  है--लोग,
 जिनकी  बहुत  पहुंच  ज्यादा  है,  अपने  अपने  क्षेत्रों
 का  विकास  करा  रहे  है,  लेकिन  पिछड़े  क्षेत्रों

 की  तरफ  सरकार  का  ध्यान  नही  है।  मेरा
 निवेदन  है  कि  जो  पिछड़े  क्षेत्र  हैं,  जहां  से

 ीडयूल्ड  कास्ट्स  के  लोग  चुन  कर  भ्राते  है
 “+उनकी  तरफ  विशेष  ध्यान  दिया  जाना

 चाहिये,  उन  क्षेत्रों  में  ज्यादा  पैसा  खर्चे

 किया  जाना  चाहिये,  ताकि  उन  प्रतिनिधियों

 की  अपने  क्षेत्र  में  प्रतिष्ठा  बन  सके  और

 उन  क्षेत्नञों  का  विकास  हो  सके  |

 मैं  सैकन्ड  टाइम  चुन  कर  झाया  हूं
 झौर  मैंने  झपने  यहां  20  मील  के  छोटे  &

 कड़े  को  जिला  हेडक्याट्टर  से

 जोड़ने  के  लिए  है  भौर

 करता  भा  रहा  हूं  के  कामों

 पर  जूं  तक  नहीं  रेंगती  इसज़िए  मैं  यह
 विवेदन  करता  चाहूंगा  प्रमुसूभित॑
 जातियों  भौर  जतमजातियों  के  ब्रतिनिधि

 ह  पर  चुन  कर  पाते  'हैं  भोौर  पिछड़े

 सें 'धुभकर  भाते  हैं,  उतकी  आतों  की.  यादा
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 से  ज्यादा  सुतकर  उन  क्षेत्रों  में  ज्यादा  पैसा
 शार्च  क्रिया  जाए,  ताकि  वहां  की  जनता

 चन्तुष्ट  हो  सके  ।

 इतना  कह  कर  मैं  समाप्त  करता  हूं  ।

 श्  सच्दा  बललेय।  (सिहिपेट)  :  माननीय

 सभापति  महोदय,  भाज  इस  सदन  में  भ्रनुसूचित
 जातियों  और  जनजातियों  के  कमिश्नर  की

 रिपोर्टों  पर  कई  सदस्यों  ने  अपने  विचार

 प्रकट  किया  है  ।

 देखने  से  यह  मालूम  होता  है  कि  भारत  की

 30  साल  की  झ्ाजादी  के  बाद,  हम  एक  ऐसे
 बर्ग  के  बारे  में  जो  रिपोर्ट  है,  उस  पर  चर्चा

 कर  रहे  हैं,  जो  सदियों  से  इस  समाज  के

 अन्दर  दबा  हुआ  है  |  श्ाज  हम  उस  वर्ग

 के  बारे  में  चर्चा  कर  रहे  हैं  जिसकी  उन्नति
 के  लिए,  जिसकी  तरक्की  के  लिए  ato

 अम्बेडकर  ने  झपने  निजी  जीवन  में  काफी

 काम  किया  था  लेकिन  इसके  बावजूद  भी

 इस  समाज  में  उसकी  ऐसी  दुर्गति,  उस  पर

 ऐसे  श्रत्याचार  देखने  कौ  मिलते  हैं,  जिन  के

 बारे  में  सभी  लोग  दुखी  हैं।  जनता  सरकार
 के  बन  जाने  के  बाद  शौर  श्री  मोरारजी  देसाई
 को  प्रधान  मंत्री  के  रूप  में  देखने  के  बाद,

 हमें  ऐसा  प्रतीत  होता  है  कि  हिन्दुस्तान  के

 श्न्दर  चाहे  वह  कोई  भी  राज्य  हो,  उत्तर  में

 कोई  भी  इलाका  हो,  वहां  पर  ऐसी  घटनाएं,

 ऐसी  चीजें  हम  को  देखने  को  मिलती  हैं
 पढ़ने  को  मिलती  हैं  जिनसे  पता  चलता

 है  कि  हुरिजनों  के  ऊपर  कई  किस्म  के,  कई
 प्रकार  के  पश्रत्याचार  झाज  भी  होते  हैं  t

 अखबारों  को  देखने  के  बाद  भौर  शूसरी  सारी

 चीज़ें  देखने  के  बाद,  मैं  ऐसा  समझता  हूं
 कि  इस  जाति  की  उन्नति  के  लिए  मौजूदा
 समाज  के  झन्दर  शिक्षा  का  होना  बहुत  जरूरी

 है  |  हिम  जो  भो  इनको  शिक्षा  दें,  वह

 सही  तरीके  से  दें  -  भौर  हम  अपने  बच्चों

 को,  हरिजन  कम्युनिटी  के  बच्छों  को  शिक्षा

 मद्दी  देंगे,  तो  इस  समाज  के  झन्दर'  उनके
 उन्नति  करने  का  कोई  रास्ता  हमें  सजर

 for  SC  &  ST  (Monn,

 नहीं  भाता  है  लेकिस  श्ाज  हम  शुरिजतीं  की
 परिस्थिति  क्या  देखते  हैं  ।  इन्दिरा  सरकार,

 इन्दिरा  गांधी  की  सरकार  ने  जो  हिन्दुस्तान:
 में  20  सूत्री  कार्यक्रम  चलाया  था  और

 गांवों  के  झन्दर  यह  व्यवस्था  की  थी  कि

 भूस्वामियों  के  पास  जो  जमीन  थी,  वे  उस

 के  मालिक  रहते  थे  और  उस  जमाने  में  हरिजतों
 की  यह  परिस्थिति  थी  कि  उन  में  इतना  हर

 था,  उन  के  सच  में  इतना  भय  था  कि  उनमें

 उन  के  आमने-सामने  जाने  की  शक्ति  नहीं  थी

 लेकिन  हमने  यह  देखा  कि  इमेंजेंसी के  दिनीं  में

 जो  जमीन  की  तक्‍्सीम  करने  का  सवाल  भागा  या

 कर्जा  देने  का  जो  सवाल  झाया,  उस  से  हरिजनों
 में  काफी  जागृति  आई  झौर  भाज  भी  काफी।

 लोग  वहां  पर  इन्दिरा  जी  को  याद  करते  हैं  ।

 30  साल  की  झाजादी  में  जो  काम  नहीं  डुझा
 था,  वह  इमंजेन्सी  के  झन्दर  हुआ  कि  जो

 गांवों  के  झम्दर  रिक्शा  लाने  वाले

 थे  था  गांवों  में  इस  किस्म  के  कई  लोग  थे
 उन  में  कुछ  सुधार  झाोया  और  समाज  के

 झन्द्र  एक  भार।  परिवर्तन  भ्राया  लेकिन  भ्राज

 के  जमाने  में  हम  यह  देख  रहे  हैं  कि  हरिजनों
 की  जो  स्थिति  है,  वह  नहीं  सुधरी  है  |  बिता

 शिक्षा  के,  बिना  ज्ञान  के  उनकी  उन्नति  नहीं

 हो  सकती  लेकिन  केन्द्रीय  सरकार  की  तरफ
 से  यह  भी  नहीं  हुआ  है  कि  उएवीं  क्लास

 तक  ,  भेद्रीकूलेशन  तक,  कम्पलसरी  शिक्षा

 की  व्यवस्था  करती  ।  इस  तरीके  के  की  बात

 केन्द्रीय  सरकार  ने  कोई  नहीं  की  है  भौर
 जब  ऐसी  बात  है  तो  उन  के  तरक्की  करने

 के  इम्कानात  हमें  महीं  दिखाई  देते  हैं  t

 दूसरी  बात  महू  है  कि  झाज  समाज  के

 झम्दर  चाहे  कोई  भी  हो,  च्वाहे  वह  हरिंजन

 हो,  चाहे  वह  गिरीजन  हो,  चाहे  बह  बैकवर्ड
 बलासेज  का  हो,  इस  हिन्दू  शमाण  के  अन्दर

 भिन्न  प्रकार  फी  कम्मूनिटीज  हम  को  देखने  को

 मिलती  हैं।  लेकिन  झाज  जौ  समिल-

 भाड के के  ध्रन्दर  चमड़े  का  काम  करने  वाले  कमें-
 चारी  हैं,  टेनरीज  के  प्रन्दर  काम  करते  हैं,
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 और  देश  के  लिए  काफ़ो  फोरन  एक्सबैंज  कमाते

 हैं,  भ्रमेरिकत  डालर  कमा  कर  देते  हैं,  उन  में

 हम  देखते  हैं  हरिजनों  की  मेजोरिटी  है,

 शेड्यूल्ड  कास्टूस  की  मेजोरिटी  है।  श्राज

 वें  किस  परिस्थिति में  हैं?  वे  लोग  हॉपेंडियों
 में  रहते  हैं,  गन्दगी  में  रहते  हैं।  उतको  थाने

 को  नहीं  मिलता  है।  जो  लोग  करवा  ता
 चलाते  है,  जो  लीग  मालिक  हैं,  उन्हें  देखिये

 @  क्ति  तरह  से  रहते  हैं,  किस  तरहे  का  कपड़ा

 पहनते  हैं,  कैसा  उततका  रहेन-सहत  है।
 क्यों  नहीं  भाप  टेनरीज  में  काम  करने  वाले

 लोगो  की  परिस्थति  में  श्राथिक  सुधार  लाते

 हैं?  क्‍यों  नहीं  प्राप  उन्हें  उन्नत  करते  है  ?

 ाप  सरकार  की  ओर  से,  इंडस्ट्रीज  की  घोर

 से  कोई  ऐसी  स्की-स  निकालें  जिनसे  उनकी

 झाधिक  प्रगति  हो,  उनकी  तरक्की  हो  ।

 जब  तक  झप  यह  नहीं  करेंगे  तब  तक

 आप  च्चाहे  कितने  ही  कमीशन  बिठाइये,

 कुछ  नहीं  होने  बाला  है।  कमीशनों  की  रिपोर्ट

 नाती  रहेंगी,  कलेक्टर  से  रिपोर्ट  झआाती  रहेंगी
 उस  रिपोर्ट,स  पर  पार्टीबाजी  के  प्राधार  पर

 कुछ  फा  रमूले  पेश  किये  जाते  रहें  हैं  -  यह  काम

 करने  का  एक  फारमल्त  तरीका  हीता  है।  हमें
 ह... अ  चाहिए  कि  पोलिटिफल  पार्टीज  भ्रपने

 भाषणों  पें  घुनावों  में  जो  कुछ  कह  कर  पाती

 है  उन  पर  हम  अमल  करें।  हमें  हरिजनों

 की  तरक्की  के  लिग्रे  कछ  करना  चाहिए।

 लेकिन हमें  कोई  ठोस  काम  था  कोई  ऐसा  निर्माण

 कार्यक्रम  हमें  हरिजनों  के  लिए  देखने  को  नहीं
 मिन्नता  है।  इस  के  लिए  जिल्मीदार  कौन  है  ?

 fo  झम्मेदकर  ने  भपने  जीवन में  क्या  नहीं
 किया ?  उस  पर  हिन्दु  समाज

 के  द्वारा  प्रत्या-

 जार  किये  पें।  उसकेज बन  बरि  को  पढ़ने
 से  हम  में  जोश  पैदा  होता  है।  उन्होंने  किस
 परिस्किति  में  झपते  को  ऊपर  उठाया  थां  1

 उन  झात्यांत्रारों के  पच  प्रपने  को  कड़ा  किया
 जा।  ै 1  अ्म्मेदकर ने  हमारे  इस  संविधान

 of  Commissioner  440
 for  80  &  ST  (arctn,)

 का  ढांचा  तैग्ार  किया  ni  भाज  हमें  1.  हैं  कि

 शेड्यूल  कास्ट्स  कम्पुनिटी  के  एक  अदियी

 ने  भारत  के  संविधान  को  बनाया  t  लैंकित

 भ्ाज  हम  देश  की  क्या  परिस्थिति  देखते

 हैं?  हम  प्रचर  गांवों  में  जाते  हैं  तो  वहां  देखते

 हैं  कि  जो  अधिक  काम  करने  वाले  हैं,  उन्हें
 खाने  को  तहीं  मिलता  है।  श्राप  देखिये

 सफाई  कर्मचारी  को,  शू  भेकर्स  को,  रिक्शा

 चलाने  वाले  को,  टेनरीज  में  काम  करने  थाले

 को  जो  काम  वे  लोग  करते  हैं  उसे  दूसरी  कम्पु-
 निटीज  के  लोग  तहीं  कर  सकते  हैं।  लेकिन
 श्ाज  उनकी  झाथिक  परिस्थिति  कैसी  हैं।
 झाप  बताइये  कि  उनकी  कौतसी  तरक्की

 हुई  है।  आाज  हम  होटलों  मे,  बाजार  में,
 समाज  में  लोगों  को  सफेद,  टेरीकोट  के  कपड़े

 पहने  हुए  देखते  हैं।  लेकिन  उन  लोगों  के

 पास  शरीर  छिपाने  के  लिए  कपड़ा  नहीं  है  ।

 झाप  उन्हें  देखिये कि  व ेकिस  लोकेलिटी  में  रहते
 हैं,  की  मे  भर  में  रखते  है  कौनसी  गिजा  खाते  है  ?

 सोने  के  लिए  उनके  पाप्त  पलंग  नहीं  है  ।  हमारी
 सरकार  को  इन  सब  चीजों  को  देखना  चाहिए  ।

 बहुत  से  लोग  महलो  में  रहते  हैं,  श््््छे  कपड़े

 पहनते  हैं।  लेकिन  वे  लोग  किस  प्रकार  से

 रहते  हैं?  उनकी  कितनी  झ्ामदनी  है?
 उनकी  जितनी  आमदनी  है  क्या  उससे  उनके
 घर  का  परिवार  का  सा्च  चलाया  जा  सकता
 है?  यह  चीड़  हमें  देखती  चाहिए।

 हमें  देखता  चाहिए  कि  वे  किस  प्रकार

 के  परकानों में  रहते  हैं  ?  वे  लोग  वहां  रहते
 हैं  जहां  गंदा  ताला  बहता  है।  वहीं  उनका

 पूरा  परिवार  रहता  है।  अगर  हम  इस
 लोगों  को  ग्रहां  से  तहीं  निकालेंगे  तो  लीग

 फेंग  ह। ह  ग्राशिर  यह  रिजर्वेशन  किस  लिए
 है?  क्या  बह  'रिशवेशन  सिर्फ  इसलिए

 है  कि  हम  रिज़क् सीट  के  ग्रहां चुन  कर  भा

 जाएं  पौर  उसके  लिए  बोल  हें  ?  प्रभी  मराढ-
 कड़ा के  एक  म  Fro  ते  कहा कि  झा भी
 झौरंगाबाद में  पाती  इन  लोगों को  नहीं  सिलता
 &  |  |.  जाति  के  लोगों  की  जब  तक
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 मेहरमानी  तहीं  होती  है  इनको  जल  नहीं  मिलता

 है।  ऐसी  अवस्था  में  क्या  यह  समझते  हैं  कि

 रिजर्वेशन  भी  इनके  लिए  नहीं  रखना  चाहिए  ?

 समाज  में  कौन  सी  कम्युनिदी  इन  पर

 जुल्म  भौर  प्रत्याचार  करती  है,  कौन  लोग  हैं
 जो  बत्ती  सुलगाते  हैं,  इसका  पता  लगाया

 जाता  चाहिए।  सरकार  की  श्लोर  से  हर
 कदम  उठाया  जाना  चाहिये  ताकि  इन  पर

 इस  तरह  के  जुल्म  बन्द  हों  झगर  ऐसा  नहीं
 किया  गया  तो  भारत  की  श्राजादी  को  ही
 खतरा  पैदा  हो  जायेगा।  श्राज  भी  हिन्दू
 समाज  में  हरिजनों  के  साथ  न्याय  नहीं  ढपा
 है।  तीस  साल  हो  गए  हैं  लेकित  इनको  न्याय

 नहीं  मिला  है।  कमेटियां  बैठी  हैं,  कमिशन

 बैठे  हैं  और  उनकी  रिपोर्ट  श्राई  हैं,  भाषण

 भी  बहुत  हुए  हैं  लेकिन  इस  सब  के  बावजूद
 इनके  जो  मसले  हैं  वे  हल  नही हुए  हैं।  इसके
 कारणों  का  आपको  पता  लगाना  चाहिये  और

 उनको  दूर  करना  चाहिये  और  देखना  चाहिये
 कि  इनके  मसले  हल  हों  1

 8  oo  hrs,

 श्री  दुर्गा  श्वन्द  (कांगड़ा)  :  एक  बड़े  गम्भीर

 वियय  पर  हम  विचार  वर  “डे  है  -  क  मशनर  की

 जो  रिपोर्ट स  हैं  उस  ५२  हम  गोर  कर  रहे  है।

 हमारी  200  साल  को  गुलामी  का  जहां  तक

 में  समझ  पाया  हूं  सब  से  बड़ा  कारण  यह  था  कि

 हम  वीर  होते  हुए  भी,  हमारी  परम्पराएं  और

 हमारी  संस्कृति  महान  होते  हुए  भी  चूंकि  हम
 जांतपांत  में  बंटे  हुए  भरे  भौर  संकट  के  समय

 हुंम एक  नहीं हो  सके,  हसलिए  हम  मुलाम  रहे  |

 हमारे  धामिक  नेताओं  ने  ब्णश्रिम  की  जब

 व्यक्षस्था  की  तब  यह  सोचा  होगा  कि  प्रोफै-

 शनल  लिविजन  कर  दिया  जाए,  कुछ  झादमिों

 को  कुछ  कास  प्रौर  कुछ  को  दूसरा  काम  सौप

 दियां  जाए  ताकि  सब  अपने  अपने  कामों  को

 ठीक  प्रकार  से  कर  सके  लेकिन  बाद  में  ऐसे

 हालात  पैदा  हो  ए  कि  जिन  की  वजह  से  ये

 जो  जातिमां  थीं  मे  प्रापस  में  दूर  होती  चली  गई

 शौर  फिर  भी  एक  नहीं  हो  सकी,  इकट्ठी  नहीं

 हो  जकी ।  हक  बे  को  भौर  खास  तोर  पर

 है: 4  &  24th  Reporte  VAISAKHA  24  90)  (SAKA)  of  Commissioner
 for  SC  &  ST  (Mtn,)

 हरिजन  भाइयों  की  हालत  ती  इतनी  अंदतर

 होती  चली  गई  कि  यह  हिन्दू  जाति  की  जो

 मेन  स्ट्रीम  थी  उससे  बिल्कुल  कटती  चली  गई।
 बाद  में  कोशिशें  भी  हुई  लेकिन  इन  भाइयों
 का  उद्धार  नहीं  हो  सका  ।  जब  तक  इनका
 उद्घार  नहीं  होता  है  हमारी  कौर  में  जिन्दगी

 नहीं  भ्रा  सकती  है  जब  हम  आजादी  की  लड़ाई

 लड़  रहे  थे  तो  हमारे  नेताशों  ने  एक  यह
 ग्रावजैक्टिव  भी  रखा  था  कि  झाजाद  हीने
 के  बाद  छुम्राछत  हमारे  देश  में  नहीं  रहेग,
 छोटे  बड़ें  को  कोई  बात  नहीं  होगी  a  झाजादी

 के  बाद  तीस  साल  कोशिशें  करने  के  बावजूद
 भी  हम  अपने  इस  आबजैक्टिव  को  प्राप्त  नहीं
 कर  सके  है  1  लोक  सभा  में  कोई  दिन  नहीं
 बीतता  होगा  जब  कोई  एडजनंमेट  मोस्तन  ने
 अता  हा  या  प्वाइंट  आफ  आडे र  रेज  न  होता

 हो  हरिजनों  पर  हो  रही  ज्यादतियों  को  ले

 कर।  विधान  बनाने  वालों  है  इस  का  बिचार
 किया  था  और  उनका  छयाल  था  कि  इनको
 ऊंचा  उठाने  का  एक  ही  तरीका  हैं  झर  वह  यह
 है  कि  इनकों  स्विसिस  में  रिजर्वेशन  दिया

 जाए  t  इनको  उन्नत  करते  के  नये  ज्यादा

 फंड्स  मुहैषा  किये  जायें  ताकि  पस  लेविल
 पर  यह  लोग  झा  सके  जिस  पर  सोसाइटी
 के  दूसरे  वर्ग  हैं।  30  साल  बाकायवा  यह
 प्रयत्न  हुए,  चाहे  कांग्रेप  सरकार  थी  चाहे
 जनता  पार्टी  की  सरकार  हो।  लेकिस  हमें

 महसूस  करना  चाहिये  कि  झाज  भी  वही
 झावाज्ञ  उठती  हैं  कि  हरिजनों  के  लिये  कुछ
 नहीं  हुआ,  हरिजन  भाई  कराहते  हैं,  अपनी

 तकलीफें  ब्यान  करते  हैं,  उनको  जमीन'  नहीं
 मिली,  मकान  नहीं  मिला,  नौकरियों  में  जिये
 शन  नहीं  मिला,  श्राजं  भी  कहीं  कहीं  ध्रनटले-

 ब्रिलिटी  है।  लेकिन  इन  बातो  का  हमें  भ्रहसास
 करना  चाहिये  कि  हमारे  प्रयत्न  किस  हुद
 तक  सफल  हुए।  करोड़ों  रुपया  हमने  खर्च ेफिया

 इसलिये  कि  इत  भाहयों  को  ऊपर  उठाथा  जाय,
 उनके  लिये  मकान  बनाये  ।  लेकित  30  साल

 बाद  देखना  चाहिये  कि  जो  फंड्स  स्टेट  गवर्त-

 मेंद्स  ते  लगाये  या  भारत  सरकार  ने  लगाये

 था  सर्मिति  लेबिल  पर  पैसे  लगे  हैं  उससे  कितने
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 [ai  दुर्गा  चन्द]

 'हरिजनों  के  मकान  बने  हैं।  कभी  इस  बात

 का  एवल्यूएशन  हुआ  ?  कितने  भाई  अभी

 तक  बे  मकान  है  ?  क्‍यों  ऐसी  बात  है  कि  जब

 हम  नेशनल  लेविल  पर  सोच  चुके  हैं  और

 सारी  कोम  इसके  लिये  करवाती  करने  के  लिये

 तैयार  है  कि  अपने  भाइयों  को  उठाने  के  लिये

 स्पेशल  ट्रोटेंट  किया  जाय,  उसके  लिये  लोग

 टैक्स  देने  के  लिये  तैयार  है,  कौन  ने  कभी

 शिकायत  नहीं  की  पैसा  न  दिया  जाय,  सारा

 मुल्क  इस  बात  में  एक  है।  फिर  भी  अगर

 30  साल  बाद  ऐसे  रिजल्ट्स  न  निकलें  तो

 कौन  सी  कमी  है  7  आज  भी  हरिजनों  को

 जिस  तरह  सोसाइटी  में  मिक्स  होना  चाहिये
 चैसे  नहीं  ही  सके  ।  इसका  कारण  क्‍या  है  ?

 जो  बेसिक  बातें  होनी  चाहिये  वह  हमने  नहीं
 की  धाज  शहरों  से  अन्दाजा  हर  बात  का

 नहीं  लगाना  चाहिये  t  देश  देहातों  में  फैला

 हुभा है।  देहातों  में  कभी  यह  विचार  किया

 गया  कि  गांव  के  लोग  जो  मुख्तेलिफ  जातियों

 में  घटे  हुए  हैं  वह  आपस  में  भिक्‍स  हो  गये  हैं,

 दूर  तो  नहीं  हैं  अपने  आपको  एक  जाति  का

 और  एक  धर्म  का  हिस्सा  मानने  लगे  हैं  कि

 नहीं  ?  लेकिन  वह  एहसास  प्रभी  तक  नहीं

 डा  क्योंकि  हमने  यह  नहीं  सोचा  पुराने
 जमाने  से  यह  चला  आया  है  कि  ब्राह्मणों  के

 घर,  क्षत्रियों  क ेभौर  हरिणनों  के  घर  अलग

 अलग  हों  और  वह  कभी  भी  इकट्ठा  न  हों,
 तपजौबी  तरीके  पर  भी  ।  तो  हमें  प्लानिंग

 ऐसी  करमी  चाहिये  थी  कि  एक  ब्लाक  में  एक
 साल  में  एफ  माइन  विनेज  तैयार  हो  जाता
 जिसमें  सारे  लोगों  को  इकट्ठा  किया  जाता

 जहाँ  ब्राह्मण,  राजपूत,  हँरिजन  एक  ही  गांव

 में  होते  झौर  उनके  प्रापस  में  तासलुकात  इकट्े
 ब्लति ।  तब  जा  कर  के  यह  चीज़ें  खत्म  हो
 सकती  थीं।  लेकिन  हमने  ऐसा  नहीं  सोचा  t

 झाज  हम  कहंते  हैं  कि  हरिजनों  के  लिये

 रिजवेशत  किया  है  उनको  नौकरियां  मिलनी

 आहिये।  और  वह  बड़े  बड़े  झोहुदों  पर  ग्च्ले

 जने हैं  हैं।  लेकिन  मेरे  गांव  के  हरिजन  भाई  जो

 ommissioner
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 8,  L0  साल से  मैंद्रिक  पास  किये  हुए  है,  ट्रेतिय
 भी  लिये  हुए  हैं  टाइपिग  वगैरह  को,  उनको

 झाज  तक  नौकरी  नहीं  मिली'  है  ।  कौने  से

 जाते  हैं  उस  ी  जर्वेशन  का  फ़ायदा  ?  हश्िजनों
 में  भी  एक  ऐसा  वर्ग  पैदा  हो  गया  है  जो  राहत
 मिलती  है,  हरिजनों  को  जो  फंड्स  प्रोवाइड

 किये  जाते  है  उसको  वह  खुद  ले  लेते  है  श्रौर
 नीचे  जो  हरिजन  हैं  उन  तक  वह  पहुंचते  ही
 नहीं।  न  नौकरी  मिलती  है,  न  मकान  मिलता

 है.  न  ज़मीन  मिलती  है,  और  न  उनकी  हालत
 अच्छी  हाती  हैं  ।  इसके  मुताल्लिक  भारत

 सरकार  को  सोचना  पड़ेगा  |  हम  यह  नहीं  कहते
 कि  रिजर्वेशन  खत्म  किया  जाय  |  लेकिन

 रिजर्वेशन  के  जो  फ़ायदे  है  बहू  नीचे  तक

 हरिजनों  को  भी  पहुंचने  चाहियें।  वह  महसूस
 करे  कि  सरकार  हमे  कुछ  देने  के  लिये  तैयार

 है।  मैं  गत  सरकार  से  यह  कहना  चाहुगा
 कि  उन  हरिजनों  के  लिये,  जो  गाव  मे  पढ़े

 हुए  है,  जिनको  रिजर्वेशन  और  स्पेणल

 द्राटमैेंट  से  फायद,  नहीं  पहुचा  है,
 उनके  लिये  तेज़ी  से  काम  करें  ताकि
 जो  पिछड़ा  हुआ  वर्ग  है,  वह  महसूस  करे  कि

 हम  भी  सोसाइटी  के  अंग  है  भौर  हम  भ्भो  श्रागे

 इस  तरीके  से  झपनी  ज़िन्दगी  वसर  कर  सकेंगे  t

 हिमाचल  प्रवेश  के  मुताल्लिक  मे॑  खास

 जिक्र  करना  चाहूंगा  कि  वहां  कुछ  ऐ से  ट्राइबल
 एरियाज़  है  जिनको  अभी  भी  ट्राइवल  एरिया
 में  शुमार  नहीं  क्या  जाता  है।  949  में
 जब  हिमाचल  प्रदेश  बना  था,  उस  वक्‍त  जो

 एसेसमस्ट  की  गई  थी  कि  कौन-कौंन  से  एरियांज
 को  द्राइबल  एरिया  माना  जाये,  उसके  मृताबिक
 जो  बन  गये  वह्  तो  बन  गये  लेटिन  कई  इलाके

 ऐसे  छोड़  दिये  गये  है  जहां  कि  दाइव्ज  के  लोग

 रहते  है,  लेकिन  उतको  ट्राइबल  एरिया  में

 शुमार  नहीं  किया  जाता है  ।  वह  लोग  8  हजार
 फिट  से  28  हजार  फिट  की  ऊचाई  पर  अफॉती

 पहाड़ियों  में  अपनी  जिन्दगी  बसर  करते  है
 लैकिम  बह  श्राज  तक  ट्राइवल  एरियान  में

 नहीं  शामिल  किये  गये  जैंसे  कोटी  कोहड,  के  ठी'

 ह्वाढ़  और  इलाका  गौहाड़  भौर  कुछ  हलाके

 सिरमौर  जिले  के  भी  है  t  मध्दी  हिस्ट्रिक्ट और
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 कांगड़ा  डिस्ट्रिगट  के  भी  कुछ  हिस्से  ऐसे  हैं
 जो  कि  बिल्कुल  पसमान्दा  लोगों  की  जिन्दगी
 बसर  करते  हैं  ।  उनका  ट्राइवल  करेक्टर

 है,  ट्रेडीशन्स  ट्राइवल  हैं  और  ट्राइबल्स  की

 ज़िल्दगी  बसर  करते  हैं,  लेकित  उनको  ट्राइबल्स
 का  ट्रीटमैंट  नहीं  मिल  सका  t

 मैं  कमिश्नर  शिड्य  एड  ट्राइब्ज  से  निवेदन
 करूंगा  कि  प्रौर  भारत  सरकार  से  भी  निवेदन
 करूंगा  कि  फिर  इसका  एसेस्मैंट  किया  जाना

 चाहिये  ब्ौर  जो  इलाके  लैफ्ट-प्राउट  हो  गये

 हैं  उनको  भी  ट्राइबल  एरियाज़  में  शामिल  करना

 चाहिये  ।  कई  जातियां  ऐसी  हैं  जहां  भेदभाव
 किया  गया  है  और  अआज  तक  वह  दूर  नहीं  हो
 सका  ई।  हमने  आवज्ञ  उठाई  हमारे

 संसदू-मदस्य  श्री  गंगा  सिह  शौर  श्री  रंजीत

 सिंह  ने  बातें  कही,  लेकिन  झाज  तक  उन  पर

 कुछ  नहीं  हो  सका  |  वहां  के  जो  गूजर  मुसलमान
 हैं,  जो  कि  पुराने  हिमाचल के  ट्राइब्ज़  के  हैं,
 लेकिन  नये  हलाके  हिमाचल  में  मिलने  से  जो

 इस  तरह  के  लोग  हिमाचल  के  साथ  जुड़े,  वह

 गूजर  भ्राज  तक  ट्राइब्ज्  में  नहीं  माने  गये  शौर
 उनको  कोई  फायदा  इसका  नहीं  मिल  सका  ।

 l  नवम्बर,  966  में  रि-प्रार्सेनाइजेशन

 हुआ  भौर  पंजाब  के  कुछ  इल।के  हिमाचल  में
 नझाये  और  एक  नया  हिमाचल  बना  ।  पुराने
 हिमाचल  के  गूजर  तो  द्वाइब्ज  में  मने  गये
 लेकिन  नये  हिमाचल  के  गूजरों  को  ट्राइब्ज,  में
 'शामिल  नहीं  कि  rr  गया।  होना  तो  यह  चाहिये
 था  कि  प्रनिफिकेशन'  हो  जाता  भौर  वहां  के

 गूजरों  को  भी  लाभ  मिलता  लेकिन  ऐसा  नहीं

 ह्ुभा  ।

 इसी  तरह  से  गदह्टी  भौर  गूजर  जो  कि  नये

 इलाके  के  हिमावल  में  शामिल  हुए  उन्हें  भी

 द्राइब्श  में  फरार  देना  चाहिये  था।  जब  यूनि-
 फिकेशन  भौर  इंटैंप्रेशन  हुआ  भौर  एक  नया

 ;  फिशाल  हिमाचल  बता  तो  उस  समय

 ह और  बजरों  को  भी  वही  फैसिलिटीज
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 चाहियें  थींजो  कि  पुराने  हिमाचल  के  ग्रही
 शरीर  गूजरों  को  सिली  हुई  भीं  ।  श्राज  वह
 लोग  एक  खास  किस्म  की  ज़िन्दगी  काट  रहे  हैं,
 उनको  फायदा  क्‍यों  नहीं  पहुंचा  है  ?

 मैं  सुझाव  देना  चाहता  हूं  पीक  i966  के

 बाद  जो  नये  इलाके  हिमाचल  के  साथ  झाकर

 मिले  हैं,  उनके  भी  गही  भौर  गूजर  जो  कि

 द्राइब्ल  को  तरह  ज़िन्दगी  असर  करते  हैं,
 उनको  भी  शेड्यूल्ड  ट्राइन्श  करार  देना

 चाहिये  भौर  जिन  इलाकों  में  ट्राइबल  करेक्टर

 के  लोग  रहते  हैं,  उनको  ट्राइबल  एरिया  करार

 देना  चाहिये।  उसके  रेप्रेजेन्टेशन  हुए  हैं  भौर

 यह  कमिश्नर  प्राफ  शेड्यूल्ड  ट्राइब्ज  जो  हैं
 उनको  इन  बातो  पर  गौर  करना  चाहिए  और

 यह  रे  कमेंडेंशन  करनी  चाहिए  कि  इन  इलाकों

 को  जल्दी  से  जल्दी  इन  के  साथ  मिलाया

 जापे  .  .  (व्यवधान)  .  वह  तो  शेड्यूल्ड
 कास्ट  ऐंड  शेड्यूल्ड  ट्राइब्ज  को  ज्व/इंट  कमेटी

 बनो  हैं,  उस  का  मैं  भी  मेम्बर  हूं  ।  कई  जातियां

 शेड्यूल्ड  कास्ट  में  झाना  चाहती  हैं,  कई

 बाहर  जाना  चाहती  हैँ  जो  कि  सवर्ण  बनना

 चाहती  है,  तो  उन  की  बाद  में  लिस्ट  बनेगी  !

 उसके  लिए  ज्वाइंट  कमेटी  बनी  हुई  है,  सुरजभान'
 जो  उसके  वेय  रमन  हैं,  मैं  उस  का  मेम्बर  हूं  t

 उस  पर  बड़े  बाकायदगी  के  साथ  डीटेल्स  में

 हम  जाने  की  कोशिश  कर  रहे  हैं  -  जैसे  कि

 कोली  हैं  वह  चाहते  हैं  कि  हम  शेड्यूल्ड  कास्ट

 न  रहें  हम  को  शेड्यूल्ड  ट्र  इब  बनाना  चाहिए,
 तो  उन  को  शेड्यल्ड.ट्राइब  बना  देना  चाहिए

 झगर  ट्राइबल  है  तो  उन  को  ट्राइब  में  कर  देना

 चाहिए।  ऐसी  जातियो  के  लिए  तो  यह  कमेटी

 काम  कर  रही  है  भौर  उस  की  रिपोर्ट  लोक

 सभा  के  सामने  आएगी,  सदन  उस  पर  गौर

 करेगा,  फिर  जो  भी  पास  होगा  उसके  मुताबिक
 बहे  हो  जायेगा  |

 इस  समय  मैं  इतना  ही  निवेदन  करना

 चाहूंगा  कि  हिमाचल  प्रदेश  के  जो  पहाड़ी  लोग

 हैं  चन  भी  समस्याएं  बहुत  हैं।  वहां  शेद्मूरुड

 कास्ट्स  की  हासत  ठीक  नहीं  है,  शेश्यूल्ड
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 ट्राइल्श  को  जो  मिलता  चाहिए  वह  नहीं
 मिलता  |  i8  हजार  से  लेकर  28  हजार  फुट
 तक  की  बु  लन्दियों  पर  वे  रहते  हैँ  प्रपती  जिन्दगी
 बसर  करते  हैं।  इसलिए  सरकार  को

 हिमाचल  प्रदेश  के  सेड्यूल्ड  कास्ट्स  और

 शेंड यू  लड  ट्राइब्ज  के  लिए  सब  से  ज्यादा  फंड  देना

 अहिए  झगर  बह  उन  की  हालत  को  नेशनल
 बकेल  पर  लाना  चाहती  है।  मैं  इतना  ही
 कह  कर  ाप  को  धन्यवाद  देता  हूं  कि  भापने

 भुने  समय  दिया  ।

 थी  लक्ष्यी  नारायण  नायक  (खजुराहो):
 सभापति  महोदय,  भ्रनुसुचित  जाति  तथ्ण

 अनुसूचित  जन-जातियो  के  श्रायोग  की

 रिपोर्ट  पर  विचार  चल  रहा  है  i  मैं  भी
 उस  पर  अपने  विचार  प्रकट  करना

 चाहता  हूं  यह  बात  सही  है  कि  जो  हालत
 झाज  अनुसूचित  जाति  और  जन-जातियों
 की  है  उसे  देख  कर  के  दुख  होता  हैं  कि

 एक  इतने  बड़े  विशाल  देश  में  रह  कर  के

 हम  को  जितना  उन  को  अपने  साथ  में

 लाना  चाहिए  था,  जितना  उन  का  उत्थान
 करना  चाहिए  था,  और  जो  भेदभाव  हैँ
 उसे  मिटाना  चाहिए  था,  उसे  करने  में

 हम  सफल  नहीं  हो  सके  ।  शासन  द्वारा
 उन  के  उत्थान  के  लिए  योजनाएं  तो

 बनाई  गई,  व्यवस्थाएं  की  गई  लेकिन  उन
 की  कार्यास्वित  करने  में  ढिलाई  रही  1

 हम  उस  ओर  ध्यान  नहीं  दे  पाए,  वह
 साधन  उन  को  प्रैक्टिकल  रूप  में  नहीं  दे

 पाए  ताकि  वह  एक  भ्रच्छे  मानव  के  रूप
 में  झपना  जीवन  व्यतीत  कर  सके  ।

 हम  झगर  उन  को  कंचा  उठाना

 चाहते  है,  साथ  में  लाना  चाहते  हैं  तो
 दो  प्रमुख  साधन  उस  के  है  |  एक  तो  जो

 झाजकल  की  उत  की  सासाजिक  हालत  है
 संस  में  सुधार  होता  बहुत  ज़रूरी  हैं।  दूसरे,
 ह. अ  झाधिक  सहायता  देता  जरूरी  है  t

 we  तक  हम॑  भ्राथिक  सहांमता  नहीं  देते

 1... 4  Cotkinistions  es
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 तब  तक  हम  कोरी  बातें  करले  रहें  बीर

 उन  के  उठाने  की  चर्चा  करते  रहें,  हम
 उनकी  हालत  में  सुधा*  नहीं  भा  सकते

 शौर  उन  को  एक  अच्छे  स्वर  पर  नही ला
 सकते  ।  जो  झभी  तक  हुँभी,  यह  छीकें  है,
 लेकिन  शझागे  हमें  क्‍यों  करता  चोहिए,
 किस  तरह  से  हमें  इस  काम  को  बागे

 बढ़ाना  चाहिए  यह  देखना  चाहिए  1

 मेरा  यह  कहना  है  कि  जो  योजनाएं
 शासन  बनाएं  उस  का  वह  निरीक्षण

 भी  करे  ।  केन्द्रीय  सरकार  शौर  प्रास्तीय

 सरकार  द्वारा  योजनाएं  बनाई  जाती  हैं,
 उन  को  सहायता  देने  की  बात  की  जाती

 है  लेकिन  उन  का  निरीक्षण  नहीं  होता
 कि  हम  ने  जो  पैसा  दिया  है  वाकई
 में  वह  उन  के  हाथ  लगा  है  या  बीच  में

 ही  कुछ  गड़बड़  ही  गया  है।  जितना
 पैसा  भी  इस  काम  में  दिया  जाता  है,
 पिछले  दिनों  का  रेकार्ड  है  कि  वह  पैसा

 उन  पर  उतना  खच  नहीं  हुआ  ।  जो

 ऐसी  सभा  सोसाइंटियां  भी  बनी  है  इस
 के  नाम  से  इन  के  उत्थान  के  लिए  बहु
 भी  इन्हें  ऊपर  उठाने  के  काम  में  सफल

 नहीं  हुई  है  और  चह  पैसा  उस  तरह  से

 खर्च  नहीं  किया  है  ।  झगर  वह  पैसा  ठीक

 तरह  से  खर्ज  किया  जाता  तो

 धाज  जो  उन  की  ध्शा  है  भौर  जो  हमे
 ऊंच  शौर  मीच  की  आंत  देख  रहे  हैं  बह
 कभी  की  मिट  जाती।

 सामाजिक  परिवर्तन  की  बात  मेँ  कह  तो

 झाज  हालत  यह  है  कि  हँस  भ्पने  ाइयों

 को  छोटा  समझते  हैं  भौर  जो  केवल  ना-

 जानकार  हैं,  जो  अनपढ़  हैं  वही  नहीं,  ह्म
 में  से  जो  पढ़े  लिखे  है,  जो  झपने  को  सभ्य

 समझते  हैं  वे  भी  उन  को  छोटा  समझते

 हैं  भौर  उनसे  घुगा  करते  है  ।  में  देखता

 हूं  कि  जो  अध्यापक  हैं  जिन  का  काम

 शिक्षा  देने  का  है  सबको  समान  दृष्टि  से

 देखना  है  लेकिन  ६.11 ह  ने  सेदभाव  करते

 कि  [: छि  अपने  भाइयों

 हि  थ्  नहीं  ले  सके
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 मो  प्रेध्तविश्वास  और  कुरोतियां  है  उनको

 दूर  करता  जरूरी  है  |  यह  कुरीतियाँ
 दूर  हो  सकती  है।  सभा  सम्मेलन  होते  है,
 गौष्डियां  हीत  है  लेकिन  शा  न  द्वारा  बृहद
 गौष्डिपों  तथा  सम्मेलनो  का  प्रायोजन  होना
 चाहिए  ताकि  जिन  लोगों  के  मन  में
 झपने  को  वड़ा  समझने  का  भाव

 है,  वह  दूर  हो  सके  ।  दूसरे  लोग  भी
 गैरीबी  के  कारण  अंपने  को  छोटा  समझते
 है।  इसलिए  इस  प्रकार  की  भावना  पैदा  की
 जान।/  चाहिए  कि  न  हाई  छोटा  हैँ  न॑  कोई
 बड़ा,  ँस।  भावता  आने  पर  ही  लोग  समान
 रूप  में  आगे  बनने  की  प्रावाक्षा  कर  सकेंगे  ।

 दूसरी  बात  यह  है  परि  साधन  देना

 बहुत  जरुरी  है  |  मै  बेखता  हूं  कि  गरीबों  के
 साधन  छिलते  जय  रहे  है  ।  पिछले  समय  में

 राजशाही  में  भी  आदिवासी  जंगल  की  «

 उपज  को  फ्री  निकालते  थे  लेकिन  श्ब
 सके  भी  ठेके  होने  लगे  |  हमारे  टीफमगंक
 जिले  में  जंगलों  से  झ्ादिवासी  महुझा  के

 फूल  फ्री  जेते  थे  लेकिन  श्रव  उसका  देका

 क्र  दिया  गया  है  ।  हालांकि  अभी  भी

 पारा  काम  सही  लोग  करते  हैं  लेकिन

 लैकेदार  जिसने  ठेका  ले  लिया  हैं  १६

 लारा  मुनाफा  ले  जाता  हैं ।  इस  तरह  से

 पहले  कई  साधन  मिले  हुए  ये  जोकि  अाज

 छीन  लिए  गए  है  ।  सरकार  पैसे  के

 लाभ  में  हर  चीज  का  ठेका  कर  रही  है

 जिससे  उन  लोगों  को  दिक्कत  हो  रही  हे।

 काम  तो  भ्रभी  भी  अनुसूचित  जाति  के

 लोग  हो  करते  है  क्योंकि  वे  बड़े  परि-

 शमी  हूँ  लेकिन  इस  प्रकार  से  उनका

 पोषण  हो  रहा  है  |  जो  मुनाफा  होता  है

 उसको  बेड़े  बड़े  ठेकेदार  ले  शाति  है  t

 इसलिए  झाज  उत्तको  साधन  देने  की  बढ़ी

 झावश्मकता  है  t  बिना  साधन  के  वे

 भागे  नहीं  बढ़  सकते  है  t

 जहां  तक  शिक्षा  की  बात  है,  मैं

 कहूँगा  कि  उनका  शिक्षित  होता  बहुत

 जयरी'  है।  प्राण  हम  समानतों  की  बात

 करते  हैं  लेकिन  फिर  भी  हमारे  यहां  वो

 ३3099  L.8.-—I5

 for  SC  &  ST  (aota,)

 तरह  के  स्कूल  चलते  है।  एक  तरह  के

 स्कूलों  में  गरीबों  के  लड़के  पढ़ेंगे  झौर

 दूसरी  तरफ  के  स्‍कूलों  में  बड़े  आादमियों
 के लडकें  पढ़ेंगे  ।  सरकार  उनको  भनुदान
 भी  देती  है  झाखिर  यह  कब  तक
 चलता  रहेगा  ?  सरकार  को  इस  तरह
 के  भेदभाव  को  मिटाना  चाहिए  ।  कोई
 भी  ऐसी  संस्था  या  प.ठशाला  नहीं  ग्हनी
 चाहिए  जिसमें  गरीब  आदमी  के  बच्चे  ते
 जा  सके  ।  जब  हम  समानता  की  बात
 करते  है  तब  इस  तरह  के  प्रेदभाव

 को  नहीं  चलने  देता  चाहिए  ।  अगर

 कही  इस'  तरह  का  भेदभाव  बरता  जाए
 तो  उसको  सरकारी  प्रतुदान  नहीं  मिलना

 चाहिए  ।

 बंधुवा  मजदूरों  का  जि  बहुत  किया

 गया  है  ।  मैं  निवेदन  करना  चाहता

 हूं  कि  इस  रिपोर्ट  में  जो  प्रथम  भाग  है
 इसके  पेज  3  पर  लिखा  है  थि  उपलब्ध

 सूचना  के  अनुसार  98,0i5  बंघुवा

 मजदूरों  का  पता  लगाया  गया,  97,114

 को  मृक्त  कराया  गया  प्रौर  23,720
 को  पुमर्वासित  किया  गया  ।  फिर  मध्य

 प्रदेश  के  लिए  लिखा  हैं  कि  .622  का  पता

 लगाया  गया,  500F)  मुक्त  कराया  गया

 झौर  पुनर्वासित  केवल  33  किए  भए  |

 इन  आंकड़ों  से  श्राप  को  विदित  हो  गया  होगा

 कि  वहां  पर  कितने  कधुबा  मजदूर  थे  जोऋण

 में  ग्रसित  थे,  लेकिन  33  परिवारों  को  ही

 पुनर्वासित  किया  गया  |  मैमे  इस  को  पढ़  कर

 इस  लिये  सुनाया  ताकि  शाप  को  पता  लग  सके

 कि  सरकार  की  गति  गया  है।
 ब  =

 गप्ति  को  हमें  तेज  करनों  होगा,  ते  ड्
 न

 के  लिग्रे  ुछ  कर  सकते है
 if  यहाँ  पर

 इन
 रिप

 पर  बार-न्यार  चर्चा  होती  है,  तरह-तरह  की

 बाते  कही  जाती  है,  लेकिन  अमल/बहुत
 कं

 है  1  हमारे  ये  बंधवा  मजदूर  भाज  ऋण
 पर  तभी  हो  सकता  है

 ख़सित  है,  $4  का  3

 ।  मेरे.
 श्राप  इत  को  पैसा  दें  ।

 मैंने

 जिसे  के  868  बंधवा  मजदूरों  की  रिपोर्ट  मैंने

 गग्गु  साय  जी  की  दी  है,
 ह... ह  हज्य  मंत्री  शी  ले
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 बल्कि  हमारे  मध्य  प्रदेश  के  जो  भम  मती  है--
 श्री  जगदीश  प्रसाद  गुप्ता--उन  को  भी  भेजी

 है  t  इस  तरह  के  हिन्दुस्तात  मे  करोडी  लोग  है

 जो  ऋण  के  बोझ  से दमे  हुए  है  ।  एक  और

 बात  बतलाना  चाहता  हूं--ये  लोग  केवल

 साहुकारों  के ऋण  से  ही  दबे  नहीं  है,  बल्कि

 सरकार  के  ऋण  से  भी  दबे  हुए  हैं।  किसी

 गरीबी  भादमी  ने  पम्प  के  लिये  ऋण  लिया  हैं

 किसी का  रण  से  बहू  मशोन  जन  ज्ञानी है  तो

 हु  बेचारा  ऋण  से  दबा  हुमा  हैं--न  उसके

 पास  पैसा  है  कि  चहु  उस  क।  5  ।  करा  सके

 धौर  न  ही  सरकार  को  ऋण  लौटा  सता  है

 में  च  हता  हु  कि  ऐसे  तमाम  मं मलो  की  जाच

 की  जाती  चाहिये  भौर  उन  के  ऋण  क,  माफ

 किया  जाना  चाहिये।  झगर  हम  केवल  साहुका रो
 की  बात  यहां  करते  रहें  और  सरकार  की

 बात  मे  कहें--तो  यह  भेदभाव  होगा  ।

 इसलिये  मेरा  सरकारते  अतुरोध  है  कि  ऐसे  बंधुवा

 भज़दूरों  को  उप्रारने  के  लिये,  उनको  बसाने

 के  लि०े,  हमको  बड़ा  कार्यक्रम  बनाना  चाहिये

 झौर  उनकी  हर  तरह  से  सहायता  करनी

 जाहिये  |

 शाज  यहां  पर  सफाई  का  काम  करने  वालों

 का  सवाल  उठाया  गया,  जो  झपने  सिरों  पर

 मैला  ढोते  हैं।  यहसीसेछोटा  काम  कहलाता

 है  दूसरा  कोई  उस  काम  को  नहीं  करपा  चाहता

 लेकिन  फिर  भी  उन  को  बहुत  कम  मजदूरी  मिलर्त

 है।  मैं  तो  यह  चाहता  हुं---गदि  उन  को  कम

 चेतन  दिया  जाता  है,  तो  वे  उस  काम  को  करना

 छोड़ दें।  प्राज उन  के  साथ  घृणा  क्यों की  जाती

 हैं--इसलिये  कि  ने  भपने  सिदों  पर  मैला  ढोते

 हैं  हमारी  बहनें  सिरों  पर  मैंले  के  'डोकरे  को

 उठा  कर  ले  जाती  हैं  मैं  तो  यह  चाहता  हूं

 कि  हर  जगह  फ्लश  लैट्ीन्स  की  व्यवस्था  की

 चास  और  फ््खा  रास्ता  निकालना  चाहिये

 of  Commissioner  =  45४
 for  SC  &  ST  (iastn  )

 जिससे  कम  पैसो  में  ये  लेट्रोन्ज  बनाई  जा  सके

 ताकि  हमारी  वे  भा  और  बहने  पने  सिरों  पर

 मैले  का  टोकरा  लेकर  न  निकले  ।  यह  प्रथा

 बिलकुल  समाप्त  होनी  चाहिये  ।  हमारे  मध्य

 प्रदेश  के  स्वायत्त  शासन  मत्री  श्री  रामानन्द

 सिह  ने  घोषणा  कर  दी  है  कि  शव  कोई  भी

 बहिन  अपने  सिर  पर  मैले  का  टोकरा  लेकर

 नही  निकलेगी  t  उन्होंने  उन  को  हाथगाड़ी

 द।  है--इस  तरह  की  व्यवस्था  स।  जगह

 होन  चाहिये  ।  अगर  श्राप  भेदभाव  को

 मिटाना  चाहों  है,  द्ग '  श्राप  )ग्माठ”  को

 भिटाना  चाहते  है--तो  सह  प्रथा  थि  कृत

 समाप्त  होनी  चाहिये  ।  उन  के  लिये  कोई  ऐसी

 बदिश  नही  है  कि  उन  को  थ  काम  करता  ही

 पड़ेगा  उन  की  भर्जी  वे  इस  काम  को  कर

 या  न  करे  -  भे  तो  यह  चाहता  ह  कि  उन

 को  इतना  ज्यादा  बेतन  दिया  जाय,  जैसे

 इन्जीनियरो  और  दूसरे  लाग  का  दिया  जा  ।॥  है

 भ्रगर  ज्यादा  पैसा  मिला  लगेगा  तो  फर

 ऐसे  बहुत  से  पंडित जी  भी  मि  T  जायेगे जो  इस

 काम  को  करने  के  लिये  तैयार  नी  जायेंगे  |

 झाज  कम  पैसा  मिलते  के  कारग  ही  वे  गरीब

 हैं--ज्यादा  पैसा  देने  से  उन  जीवन  स्तर

 ऊंचा  होगा  |

 झाज  झाप  हरिजन  मुंहल्लों  में  जाय,

 जहां  शरीय  ले  ग  १हते  है-  उनकी  बस्तियां

 गन्दी  बस्तियों  के  रूप  में  पड़  हुई  है,  उनके

 विकास  की  तरफ  ध्यान  नहीं  दिया  जाता  है  t

 war  कही  पानी  झौर  जली  लगाई  जाती  है

 बड़े  भादमियों  के  सुहल्लों  से  वह  काम  शुरू

 होता  दे,  गरीबों  क॑।  तरफ  ध्यान  नहीं  दिया

 जाता।  ४सम  की  नीति  इस  प्रकार  की  होती

 अटिये  कि  जब  भी  फिसी  गांव  में  बिजली
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 at  पानी  की  व्यवस्था  की  जास,  तो  सब  से

 पहले  चेतू  काम  2रिजन  मुहेल्लेसे  शुरू  हाना

 च.  हिंरे--प  पइस  तरर  क।  नियम  बनाइये

 हम  लोग  यहां  पर  बातें  तो  बहुत  करते  हैं,
 लेकिन  नियमों  का  पालन  न  किया  जाय,  तो

 इस  से  क्या  फायदा  है  ।  यदि  हम  उन  के  लिये

 ऐेप्ती  व्यवस्था  करेंगे  तो  इस  से  उन  के  मन

 में  विश्वास  पैदा  होगा  कि  हमारी  सरकार

 वास्तव  में  समानता  की  बात  करती  है  और

 इससे  उन  का  उत्साह  बढ़ेगा  |

 गाज  भ्रन्त्योदय  की  बात  कही  जाती  हैं  ।

 जहां  तक  मैं  समझता  हूं  राजस्थान  सरकार  ने

 इस  सम्बन्ध  में  कुछ  काम  किया  हैं,  लेकिन

 बाकी  सरकारें  भ्रभी  बहुत  पीछे  हैं  ।  वह  तो

 केवल  एक  व्यवस्था  बना  ली  जाती  हैं  कागजों

 में  लिखने  के  लिए  श्र  रिपोर्ट  देने  के  लिए
 लेकिन  व्यक्तिगत  तौर  पर  अगर  देखा  जाए,
 तो  बहां  काम  बहुत  कम  होता  है।  इसलिए
 अगर  उन  लोगों  को,  उन  गरीबों  को  हटाना

 है,  तो  उन  को  साधन  देने  पढ़ेंगे  ।  कहते  है

 कि  साधन  दे  रहे  हैं,  धंधा  दे  रहे  हैं  ।  मैं  आप

 को  स्टेट  बैक  की  ही  बात  बताता  हू  ।  जो  उन

 के  एजन्ट  हैं  और  जो  पैसा  देने  वाले  नवाब

 बने  हुए  हैं,  मैं  ने  बार  बार  कहा  है  कि  स्टेट

 बैंक  इन  ग़रीब  लोगों  को  पैसा  नहीं  देता  है  ।

 बह  पै  ा  बड़े-बड़े  प्रादमियों  को  ही  देता  है,  जिन

 को  60,  60  हजार  भौर  एक  एक  लाख  रुपये

 उधार  देने  होते  हैं।  जिन  को  एक  हजार  या

 दो  हुज्ार  दपया  चाहिए,  उन  को  कह  दिया

 जाता  हैँ  कि  हम  देखेंगे  भौर  विचार  करेंगे

 कि  झाप  को  कौन  सा  ऋण  भिल  सकता  है
 इस  तरह  से  गरीबों  को  टाल  दिया  जाता  है  |

 कितने  ग़रीथों  को  पैसा  दिया  गया  ?  बहुत
 कम  को  दिया  गया  t  पहले  स्टेट  बैंक  का  काम

 बहुत  भच्छा  चलता  था,  बिजली  की  तरह
 क्राम  चलता  था  ।  लेकिन  गरीबों  को  ऋण

 देना है,  तो  वहां  जो  उन  का  काम  है,  वह  भी

 खराब  हो  गया  है।  शायद  ही  कोई  ऐसा

 एजेन्ट  होगा  स्टेट  बैंक  का,  जो  ईमानदारी
 से  काम  करता  हो  t  मैं  ज,नता  हूं  कि टीकमगढ़
 था  छतरपुर  में  जो  स्टेट  बैंक हैं,  उन  का  काम

 for  SC  &  ST  (Motn,)

 ठीक  नहीं  हैं  भौर  पैसा  ग़रीबों  को  नहीं  दिया

 जाता  ।  इस  लिए  बैकों  का  काम  सुधरना

 जाहिए  भौर  चास  तौर  से  अनुसूचित  जातियों

 भौर  जनजातियों  का  सवाल  भूमि  से  ज्यादा

 सम्बन्धित  हूँ  लेकिन  मैं  पूछना  चाहता  हूं  कि

 भूमि  सुधार  कितना  किया  गया  भौर  कितनी

 जमीन  उन  को  दी  गई  ।  जो  जमीत  दी  भी

 गई  है,  उस  के  लिए  अगर  श्राप  साधन  नहीं  देंगे

 तो  वह  ज्यों  की  त्यों  पड़ी  रहेगी  जो  जमीन

 झ्रावंटित  की  भी  गई  है  वह  साधन  न  होने
 की  वजह से  ज्यों  की  त्यों  पड़ी  है और  मेरा  एक
 झग्रशासकीय  संकल्प  भी  इस  लोक  सभा  में  झाय।

 था  जिसमें  मैं  ने कहा  था  कि  एक  भूमि  सेना

 बनाई  जाए,  जो  बंजर  जमीन  पड़ी  है  या  पड़त,
 जमीन  पड़ी  है  उस  को  ठीक  करें  ।  उस  जमीन
 के  लिए  झाप  साधन  दें  यानी  सिचाई  के  साधन

 दें  और  उपकरण  देकर,  वह  जमीन  प्रादिवसियों
 को  दें,  हरिजनों  को  दे,  जो  वहा  पर  उन  स.  धनों
 से  खेती  कर  सकें  लेकिन  इस  पर  न  प्रान्तीय

 सरकारें  ध्यान  दे  रही  हैं  भ्ौर  न  केन्द्रीय

 सरकार  का  उस  तरफ़  ध्यान  गया  हे  न  मुझे
 यह  मालूम  हा  है  कि  कर्नाटक  सरकार  ने

 कुछ  इस  पर  झमल  किया  है।  वहां  पर  होम
 गाड़ो  द्वारा  यह  काम  कराया  जाता  है।
 इसलिए  जमीन  अगर  वो,  तो  मय

 साधन  देनी  चाहिए  ।  कुछ  ऐसी
 भी  जातियां  है  जो  घुमक्कड़  हैं  यानी  जो  घूमती
 रहती  है  भौर  उन  के  रहने  के  लिए  कोई  मकान

 नहीं  है  -  ऐसी  कई  जातिया  हैं,  जो  हरिजन

 हैं  या  दूसरी  भी  हैं  जिन  के  बसाने  के  लिए
 कोई  स्थान  नहीं  है  लाकत  कम  से  कम  शासन
 को  यह  देखना  चाहिए  और  इस  की  जांच
 करनी  चाहिए  कि  भ्रािर  इन्हें  भी  साधन  दें
 झौर  इस  बारे  में  कोई  भी  भेवभाव  न  रहे,
 कोई  ऊंच  नीच  न  रहे  ।  इस  तरह  1 ही  भेदभाव
 मिटाने  का  प्रयास  करना  चाहिए  t

 wet  हमारे  गवई  साहब  ने  कहा  कि  गांधी
 जी  की  जो  स्कीम  थी,  उसके  जरिये  हम  इस
 मामले  में  सफल  नहीं  हो  सकते  हैं।  मैं  इस

 को  ऐसा  ही  मानता  हूं  जैसे  छोटा  मूंह  बड़ी  बात  t

 गांधी  जी  ने  हरिजनों के  लिए  जो  किया बहू



 455  8rd  &  24th  Reports

 [  at  eh  नारायण  नायक  |

 किर्स,  से  छिपा  नहीं  है।  उन्होने  झपनी  सारी  शक्ति

 इत  गरीबो  के  लिए  लगा  दी  झौर  उन  के  लिए
 इतमे  सारे  काम  किये  ।  वे  हरिजनों  के  लिए

 झोली  पसारते  थे  भर  लोगो  को  कहते  थे

 कि  हरिजनों  की  मदद  करो  ।  हरिजतो  को

 ऊँचा  उठाने  में  संब  से  ज्यादा  उन  की  मदद  रही

 है  इसलिए  ऐसी  बात  कहना  ठीक  नही  हैं  ।

 गांधी  जी  ने  इस  के  लिए  बहुत  से  काम  किये  हैं  t

 चुभा  तरह  से  शा पन  को  इसे  ऊचा  च नें जे

 लिए  मदद  करन  च॥।हये  शौर  समण  मे

 भाईचारे  की  भावना  क।  लाना  चाहिए  श्रौर

 ऊंच-नीच  की  बात  को  समाप्त  करके  उ।  को

 श््छे  स्तर  पर  लाग।  चाहिए  1

 MAY  14,  99  of  Commissioner
 for  SC  &  ST  (Motn)

 इत त  कहुकर  मैं  समाप्त  करता  हू।

 MR  CHAIRMAN  M.  Dhirendra-
 nath  Basu

 SURI  DHIRENDRANATH  BASU
 (Katwa)  Mi,  Chanman,  Su

 MR  CHAIRMAN  The  hon  Mem-
 ber  wil  contmue  tomorow  The
 House  stand,  adjourned  till  40  30  am
 tomorrow

 The  Luk  Sabha  then  adjowned  tll
 half  past  Ten  of  the  Clock  on  Tuesday,
 May  5  (979/Varsakha  25,  90]  (Saka)
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